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LOK SABHA DEBATES 

LOK SABHA 

The Lok SIIMII I17fII III EleVt1f7 oIlhtI Clock. 

[MR. SPEAKER in 1M Chair) 

· .. (Inlemtpllons) 

(AI this stsgtl, Shri A. Nllttlfldrs lind SOI17fl DthtIr 
hon. MBmbtIIS cams lind stood on IhtI floor 

ntIIIr IhtI TsbItI.) 

· .. (Inltlnuplions) 

{English} 

MA. SPEAKER: Hon. Members, please listen to me. 

· .. (Inltlmtpllons) 

MA. SPEAKER: I will allow you to raise it at 
12 noon, and I would like to request, through you, 
Shri K. Chandrashekhar Rao to break the fast. 

· .. (Inlerruptions) 

MA. SPEAKER: I will allow you to raise it. Nothing 
is being recorded. 

... (Inlsnuplions)' 

/Transllllion} 

MA. SPEAKER: If you speak on this at 12 0' clock 
everything will go on record. 

· .. (Inlenuplions) 

MA. SPEAKER: At 12 noon you will be the first 
member to be called to speak. 

· .. (Inltlrruplions) 

{English} 

MA. SPEAKER: I am not minimising your ..... I 
understand your sentiments. I will allow you first after the 
Question Hour. I am not against your feeling. I will anow 
you at 12 noon. 

· .. (Inlerruptions) 

-Not recorded. 

MA. SPEAKER: Narendra ji, I will allow you. 

· .. (interruptions) 

{TrtII1$/IIllon} 

MR. SPEAKER: Please raise your point at 12 noon. 

· .. (Inltlrruptlons) 

MR. SPEAKER: Please go to your seats. Whatever 
you want to say, say from your seats. 

· .. (Inltlrruplions) 

{English} 

MA. SPEAKER: That will not help you. 

· .. (InlerrupUons) 

MR. SPEAKER: I want to hear you. 

... (Inlerrupllons) 

{Trsnslllllon} 

MA. SPEAKER: You will be given an opportunity to 
speak. 

· .. (Inltlrruplions) 

{English} 

MR. SPEAKER: I will allow you to speak. Just now, 
I will allow you. I am trying to help you. I want to hear 
you. 

· .. (Inltlnuplions) 

{Trsnsl8lion} 

MA. SPEAKER: I also want to hear you. 

... (InMmIpIions) 

{English} 

MA. SPEAKER: Just now, I will give you an 
opportunity to speak. 

· .. (Inltlrrupllons) 
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MR. SPEAKER: I am giving them an opportunity to 
speak. What more can I do? 

· .. (IntfJrruptions) 

MR. SPEAKER: I am sorry, I will have to go with 
the Question Hour. I am requesting all the hon. leaders 
of different parties to see that the House is conducted 
property. I am going to hear you. 

· .. (IntfJf1fJplions) 

MR. SPEAKER: Please do not record anything. 
Nothing is going on record. 

. . . (IntfJrruptions) ~ 

[Translationj 

MR. SPEAKER: Whatever you are speaking from 
here is not being recorded. Please go to your seats and 
speak from there. 

· .. (Inltlnuptions) ~ 

{English/ 

MR. SPEAKER: I want to hear you. I want to give 
tull opportunity to you. What more can I do? Please go 
back to your seats. 

· .. (IntfJf1fJptions) 

[Trsnslationj 

MR. SPEAKER: Please go to your seats and speak 
from there. If you speak from your seat then only your 
speech will be recorded. 

... (InlfJnuptions) 

MR. SPEAKER: Please go to your seats. Do not 
give slogans. Whatever you want to speak, apeak from 
your seats. 

· .. (IntfJf1fJptions) 

{English} 

MR. SPEAKER: Shri Ram Kripal Yadav, please go 
to your seat. 

· .. (InlfJf1fJptions) ' 

"Not recorded. 

MR. SPEAKER: Shri Narendra, I will allow you to 
speak. I will hear you. Please go back to your seats. 
Just now I will allow you. 

..• (IntfJrruptions) 

[Trsnslstion} 

MR. SPEAKER: Your pOint will not be recorded from 
here. 

· .. (IntfJf1fJptions) 

11.07 hr •• 

(At tIIis s/8gfJ, Shri A. Narendrs and soms otllfJr lion . 
MBmbers WfJnt baclr to tllBir ssats.) 

[Trsnslationj 

MR. SPEAKER: What is your matter, I want to hear 
you. Please sit down. 

... (IntfJf1fJptions) 

SHRIMATI KIRAN MAHESHWARI (Udaipur): Mr. 
Speaker, Sir, I want to raise an Important Issue. 
... (Inltlf1fJptions) 

{English} 

MR. SPEAKER: This is very unfortunate. I am 
appealing to all the leaders. How can you apeak now? 
Can you not wait for another 50 minutes? 

· .. (InlfJf1fJptions) 

MR. SPEAKER: I will request the hon. Deputy Leader 
of BJP to control. Is this the way to raise it? 

· .. (InlfJlTlIptions) 

[Translation} 

MR. SPEAKER: Don't you have time to give notice? 
I will allow only those members to speak who have given 
notices. 

1108 hr •. 

(At tills stagll, Shn' A. NalBf1dra and somfJ other hon. 
MBmbers camtJ and stood on /hfJ 'Poor nfJar tIIfJ Tab/tJ.) 

· .. (Inltlf1fJptions) 
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{T,..nslation} 

MR. SPEAKER: What is the matter? I will give you 
an opportunity to speak. 

... (Interruptions) 

[English} 

MR. SPEAKER: I am requesting you to go back to -
your seats. You are not serving your cause. 

· .. (Interrupb'ons) 

[Translation} 

MR. SPEAKER: Please speak from your seats. The 
points made by you from your seats will be go In the 
record. 

· .. (In/srrupb'ons) 

MR. SPEAKER: I will allow you to speak. 

· .. (Interruptions) 

MR. SPEAKER: I can not hear you from here. Go to 
your seats and speak from there. I will allow you to 
speak right now. 

· .. (Interruptions) 

jEng/ish} 

SHRI BRAJA KISHORE TRIPATHY (Pun): Sir, two 
Ministers have resigned yesterday, and this has not been 
informed to the House. The House is In Session. 
... (Interruptions) 

MR. SPEAKER: Shri Tripathy, please sit down. 

· .. (/ntsrruptions) 

MR. SPEAKER: Hon. Members, please go back to 
your seats. I want to hear you just now. 

· .. (Interrupb'ons) 

MR. SPEAKER: This Is very unfortunate. Nothing is 
going on record. 

. . . (Interrupbons) • 

'Not recorded. 

MR. SPEAKER: Hon. Members, I will hear you, but 
first go back to your seats. 

... (Interruptions) 

MR. SPEAKER: It Is very, very unfortunate . 

... (In/srrup/ions) 

MR. SPEAKER: Do not record anything. Nothing 
should be recorded. 

... (Infrlrrup/Ionsr 

MR. SPEAKER: I want to hear you just now. Please 
go back to your seats. 

... (Interruptions) 

MR. SPEAKER: What is this? It is unfortunate. 

PROF. VIJAY KUMAR MALHOTRA (South Delhi): 
When a Minister resigns, he has the right to make a 
statement. 

MR. SPEAKER: I have said that I would hear him 
just now, but not from the Well. Let him go to his seat, 
I will hear him. 

{Trans/8/ion} 

PROF. VIJAY KUMAR MALHOTRA: The Congress 
party has deceived. . .. (In/srruptions) 

MR. SPEAKER: You please leave aside the issue of 
deceiving. I am allowing him to speak. 

. .. (Intsrruptions) 

[English} 

MR. SPEAKER: I want to hear you even now. Go 
back to your places. Unless you go back to your seats, 
I would not allow you to speak like this. 

. .. (Interruptions) 

MR. SPEAKER: I am appealing to all sections of the 
House. I am appealing to my friends here that I will 
listen to them just now although this is not the time. I 
want to hear them even now. Go to some place, I win 
allow you . 

. .. (In/srruptions) 

"Not recorded. 



7 AUGUST 23, 2006 8 

MR. SPEAKER: This disease has to stop. 

· .. (Interruptions) 

/Translation} 

MR. SPEAKER: I shall give you an opportunity stili 
you are not convinced. I am Inviting you to speak but 
you are not following my instruction. This is quite funny. 
I am giving you an opportunity to speak. 

· .. (Inhlrruplions) 

{English} 

MR. SPEAKER: You want to hold the House to 
ransom. 

· .. (Interruptions) 

MR. SPEAKER: Nothing will go on record. 

· .. (Interruptions) • 

MR. SPEAKER: Hon. Members, I want to hear you. 
You may go and speak from there. 

... (Inhlrruptions) 

MR. SPEAKER: Though I want to hear you, even 
then you are disturbing the House. 

. . . (Interruptions) 

/Translation} 

MR. SPEAKER: Please make him understand, what 
can I do? 

... (InhlrrupHons) 

{English! 

PROF. VIJA Y KUMAR MALHOTRA: Sir, we want to 
know whether the two Ministers have resigned? Are they 
still the Ministers or not? ... (Interruptions) 18 a Minister 
standing in the Well? The Prime Minister is sitting In the 
House and he must inform the House. Can a Minister 
come to the Well? ... (Inhlrruptlons) 

·Not recorded. 

MR. SPEAKER: I have already expre888d my view. 
I have already sent request him to withdraw. I have said 
that I will hear him. What more can I do? 

... (Intsnuplions) 

/Translation} 

MR. SPEAKER: I want to hear you, you go there 
and make your point. 

· .. (Interruptions) 

MR. SPEAKER: How would the House run In this 
manner? 

· ., (Inhlnuptions) 

{English} 

SHRI KINJARAPU YERRANNAIDU (Srikakulam): Mr. 
Speaker, Sir. . .. (Interruptions) 

MR. SPEAKER: No, I would not allow anybody to 
speak. 

{Translation} 

How will it work? 

· .. (Interruptions) 

{English} 

MR. SPEAKER: Let the whole wortd see . 

... (Inft1mJptIons) 

MR. SPEAKER: There is no minimum discipline in 
the House. I would not be a party to It. I would not 
succumb . 

· .. (Intsrruptlons) 

MR. SPEAKER: So long as they are here, nothing 
will be recorded. 

... (Interruptions)' 

MR. SPEAKER: Please go there. Although this is 
not the time, I will hear you just now. I understand your 
sentiments. Please go there. 

·Not reoorded. 
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{Trans/stion! 

You please go back to your seat, then speak. 

... (InttlnupUons) 

/English} 

MR. SPEAKER: I told you that I would allow you at 
12 noon. I am now allowing you because of your 
sentiment. 

{Translation} 

Your views wiH go on record only If you go back to 
your seat and speak. Please go back to your seat and 
then speak. I shall hear you. 

... (InlBrruplions) 

[English! 

MR. SPEAKER: I know. I am requesting you to go 
there. 

... (Int8ITUptions) 

MR. SPEAKER: Please go there. 

... (Inl8nup/ions) 

MR. SPEAKER: Can you give me one minute? 

... (Inl8nup/ions) 

MR. SPEAKER: I have expressed it. I have already 
made a request to you and others that the hon. Member, 
who is unfortunately on a fast, should not continue. I 
said that I would allow you to speak. Whatever you want 
to say, I will hear you. I said that I would allow you at 
12 noon. You agreed to speak at 12 noon. Now you 
have changed your mind. Even then, because of the 
intensity of your feeling, I will hear you now. 

... (Inl8rruptions) 

MR. SPEAKER: I will hear you now. Please go there 
and speak. 

[Trans/soon! 

You know that you can not speak from here. 

... (Inl8nup/i0n8) 

[English! 

MR. SPEAKER: I am repeatedly appealing to you to 
go there . 

... (Inlsrruptions) 

MR. SPEAKER: You are not serving your cause. 

... (Interruptions) 

MR. SPEAKER: I will go to the Question Hour. 

... (Interruptions) 

{Trans/s/ion} 

MR. SPEAKER: I request you again please go back 
to your seats and speak. I shall just call you. Your speech 
will go on record only when you speak from your chair. 

... (Interruptions) 

[English} 

MR. SPEAKER: I will hear you. 

. .. (InItlmJpUOf1$) 

MR. SPEAKER: it is a very, very sony state of affairs. 

... (Interruptions) 

MR. SPEAKER: You are concerned about your 
Constituency. You are not concemed about the Issue. I 
am requesting you. This Is very very unfortunate. 

{T1"IIns/a/ionj 

Please speak from your seat. 

. .. (Interruptions) 

[English! 

MR. SPEAKER: Can you hold the House to ransom? 

. [Trsn.sIBlionj 

It Is then ok. Let it go on for whole day . 

... (Inhlnuptions) 
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/English} 

MR. SPEAKER: Do not get angry. Your anger has 
no effect on me. 

'" (Inl6nuptions) 

MR. SPEAKER: Your outburst has no eHect on me. 

/Transla/ion} 

Let us see how much you are able to speak? 

· .. (InttJl'ftJptions) 

/English} 

MR. SPEAKER: I would request the leaders of 
different Parties to please Intervene. 

... (InttJl'ftJp/ions) 

MR. SPEAKER: I will not adjourn the House. You 
take it from me. 

· .. (InttJl'ftJptions) 

MR. SPEAKER: Let all Parties decide whether the 
Question Hour can be disturbed like this. Important 
Questions are there. I want to know whether they should 
be allowed to be disturbed like this. 

. ,. (InttJl'ftJptions) 

MR. SPEAKER: I have given enough opportunities 
to you. I am again requesting you to go and speak from 
your seats. 

· .. (InttJrrupJions) 

MR. SPEAKER: I will allow you. What are you doing? 

· .. (InttJl'ftJp/ions) 

MR. SPEAKER: What are you trying to do? Please 
tell me. You wait for the 'Zero Hour'. 

· .. (InltJnup/ions) 

MR. SPEAKER: Do you want to threaten the Chair? 
Is this the behaviour of responsible Members? By creating 
nuisance you cannot get anything. Please behave 
responsibly. 

Let me go to Question Hour. 

11.25 hr •. 

ORAL ANSWERS TO QUESTIONS 

/English} 

MR. SPEAKER: Shri Parsuram Majhi. Q. No. 386. 

Repair of BrldgHlOver Bridge. on 
National Highway. 

*386. SHRI PARSURAM MAJHI: Will the Minister of 
SHIPPING. ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether the Government has identffied the old 
and dilapidated bridges/over bridges on National Highways 
in the country; 

(b) if so, the details thereof, National Highway-wise; 
and 

(c) the steps taken to repair and restore these 
bridges? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BAALU): (a) to (c) A 
statement is laid on the Table of the House . 

(a) Yes, Sir. 

(b) The details of the old and dilapidated brldgeal 
over bridges identified at present are given In the encIoaed 

Annexure. It is not necessary that old bridges are 
dilapidated. 

(c) Repair and reh~ilitation of bridges/over bridges 
is a continuous process. To keap the traffic moving, 
temporary measures like repair of bridge, construction of 
diversion are taken up on Immediate basis. In non-National 
Highway Development Project (NHDP) sections, long term 
measures such as rehabilitation/recOnstruction are taken 
up under the Annual Plan depending on availability of 
funds. The NHDP packages include repair/rehabilitation! 
reconstrudion of all dilapidated bridges In the stretch. 
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An~ 2 3 4 

Sta/e-wiss-NH wise de/sils of oId1snd di/spid6/tK/ 57 127 
btidgBslovsr brk/gtI$ 

31 24 
SI.No. State NH No Total 

288 14 
2 3 4 

30 4 
1. Andhra Pradesh 5 17 30A 6 

7 17 31 3 
16 n 18 

Sub Total 35 80 42 

2. Arunachal Pradesh 52 12 81 4 
52A 5 82 11 

Sub Total 17 83 14 
3. Assam 31 73 84 

318 85 6 
38 98 22 

39 99 2 
61 101 10 

31C 2 102 14 
36 3 103 33 
37 10 104 92 
52 13 105 21 
53 7 106 12 

152 6 107 12 
153 110 22 
154 22 Sub Total 581 
54 58 5. Chandigarh 21 0 

Sub Total 199 Sub Total 0 
4. Bihar 19 4 6. Chhattlsgarh 6 7 

2 8 43 13 
28 35 16 53 
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2 3 4 1 2 3 4 

200 24 71A 2 

216 5 72 3 

21.7 3 10 3 

78 85 73 4 

12A 21 66 3 

221 17 Sub Total 26 

202 11 11. Himachal Pradeah 20 38 

Sub Total 219 21 16 

7. Delhi 10 0 21A 9 

24 0 22 12 

Sub Total 0 70 20 

72 5 
8. Gularat 8A 8 

88 30 
88 2 

Sub Total 130 
80 5 

12. Jammu & Kashmir 1-A 1 
8E 7 

1-8 14 
8E-Ext 8 

1-C 0 
15 12 

1-0 4 
8A-Ext 

Sub Total 19 
8 12 

13. Jhari<hand 2 12 
Sub Total 65 

6 2 
9. Goa 17 8 

23 43 
4A 31 3 

17A 3 32 11 
178 1 33 55 

Sub Total 13 75 29 

10. Haryana 21A 0 78 2 

22 4 80 16 

718 1 98 2 

71 8 99 10 
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1 2 3 4 1 2 3 4 

100 22 28 37 

Sub Total 207 75 2 

14. Kamataka 4 42 59 2 

4A 59A 

9 89 3 

13 20 75Ext 

17 29 78 14 

48 5 86 10 

63 23 88Ext 3 

67Ext 12 92 

206 8 Sub Total 120 

207 17. Maharaahtra 3 66 

209 7 8 34 

212 10 4 11 

218 4 7 32 

Sub Total 181 9 0 

15. Karala 17 10 13 0 

47 5 16 6 

49 5 17 5 

208 6 60 0 

212 1 69 3 

213 3 204 0 

220 1 211 11 

Sub Total 31 222 13 

16. Madhya Pradesh 3 26 Sub Total 181 

7 3 18. Manipur 53 26 

12 5 39 7 

12A 10 150 2 

25 2 Sub Total 35 
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2 3 4 1 2 3 4 

19. Meghalaya 62 6 10 

40 6 15 8 

44 4 20 

51 36 21 8 

Sub Total 52 22 8 

20. Mizoram 64 3 64 5 

648 4 64A 0 

Sub Total 7 70 5 

21. Nagaland 150 9 71 7 

61 95 8 

39 16 Sub Total 67 

155 7 25. Rajasthan 3 

Sub Total 33 8 0 

22. Orissa 5 88 11 36 

6 8 76 14 

42 4 14 0 

43 10 65 0 

60 15 0 

200 19 Sub Total 51 

201 46 26. Sikkim 0 0 

203 2 Sub Total 0 

215 17 27. Tamil Nadu 4 14 

217 34 7 14 

224 16 45 12 

Sub-Total 245 45B 36 

23. Pondlcheny 45A 2 46 47 

Sub Total 2 45A 12 

24. Punjab 15 47 

1A 478 7 
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2 3 4 1 2 3 4 

49 2 30. Uttar Pradeah 2 2 

66 3 28 78 

67 28 25 & 2 

68 25 11 

208 27 26 11 

209 13 7 1 

210 2 11 0 

219 4 19 0 

220 2 24 14 

Sub total 227 27 0 

28. Trlpura I-B-C NH-44 29 4 

58 3 
A-S NH-44 16 

58 5 
Sub Total 17 

58E 1 
29. Uttaranchal 58 7 

73 
72 1 

74 9 
72A 0 

75 2 
73 0 

76 40 
74 3 

88 0 
87 0 

87 
87Ext 0 

91 11 
94 0 92 2 

108 9 93 4 
109 2 98 1 

119 0 97 
121 0 28A 0 
123 0 72A 4 

125 4 91A 

Sub Total 26 76E 
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31. 

32. 

33. 

34. 

35. 

2 

West Bengal 

Andaman & Nlcobar 
Islands 

Dadra & Nagar Havell 

Daman & Diu 

Lakshadweep 

3 4 

119 

28B 2 

Sub Total 212 

6 

2 

31 

31C 

32 

35 

55 

60 

60A 

81 

80 

10 

47 

20 

3 

3 

o 
11 

o 
o 

117 3 

Sub Total 99 

National Highway not 
handed over to BRO 

No National Highway 

No National Highway 

No National Highway 

Grand Total 3047 

SHRI PARSURAM MAJHI: Hon'bla Speaker, Sir, it is 
revealed from the reply of the hon. Minister that a large 
number of bridges are in a dilapidated condition. I would 
like to know from the hon. Minister whether any time-
bound programme has been drawn up to repair restore, 
and renovate these bridges and if so what are the details 
thereof. 

SHRI T.R. BMLU: Sir, the Indian sub-continent has 
33.14 lakh kilometres of road network. It is the second 
largest road network in the whole of the wor1d. We have 
got 219 National Highways which form part of 66,590 

kilometres. of road network. . .. (InltmUplions) As far as 
the National Highways are concemed, in the whole of 
66,590 kilometres of National Highways, we have got 
14,989 bridges out of which 3,047 bridges are old and 
dilapidated. These bridges will have to be attended to as 
quickly as possible. . .. (InMtnJpHons) 

As far as the maintenance of bridges by the PWD of 
States is concemed, 1,702 bridges are there and there 
are 202 bridges under the BRO. Under the National 
Highways Development Programme we are going to 
attend to 1,143 bridges. Altogether, 3,047 bridges will be 
attended to from 2007-2008 onwards. I have already 
advised the National Highways Authority of India to take 
up the mattflr quickly. As and when we get the DPRs 
we will take up the projects in a phased manner. 
... (InffltnJptions) 

SHRI PARSURAM MAJHI: Sir, due to recent heavy 
rainfall, a large number of ridges and roads have been 
extensively damaged In Orissa and partlcular1y In KBK 
districts. What steps are being taken to repair and 
renovate those roads and bridges at an ear1y date and 
what Is the fund provision made therefor? ... (InltJrruptions) 

MR. SPEAKER: I will hear you. I will hear you just 
now. What should I do, let me know. 

... (InttltnJptions) 

SHRI T.R. BMLU: Sir, the hon. Member has asked 
about Orissa road network. As far as provision for the 
flood damage control is concemed, we have provided 
Rs. 50 crore and within those Rs. 50 crore, we are 
distributing to the States whatever is possible, for the 
repair work. As far as Orissa is concemed, if any specific 
road project is concemed, any road project is there where 
maintenance is to be taken up, definitely the State 
Govemment can fOlWard a DPR . ... (lnMtnJpHons) 

MR. SPEAKER: I think, I can only express my agony. 
This is very strange. I want to hear the Members. They 
do not comply with the request. 

[TrsnsI8/ionj 

I have requested them with folded hands still they 
do not listen to? 

(English} 

Can four hon. Members hold the House to ransom? 
I appeal to all sections of the House to decide whether 
the House will be running in this fashion, whether you 
can think that this is the countrY where we are fit for 
democracy or not. let the people also decide. 
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WRITTEN ANSWERS TO QUESTIONS 

(Tl7lnsllltionj 

Sending of Labourer. Abroad 

*387. SHRI KASHIRAM RANA: 
PROF. VIJAY KUMAR MALHOTRA: 

Will the Minister of OVERSEAS INDIAN AFFAIRS 
be pleased to state: 

(a) the State-wise details of registered recruitment 
agencies Involved in the sending of akllledlsemi-skilled 
labourers abroad; 

(b) whether several complaints of alleged exploltatlon&l 
discrimination of these labourers abroad particularly from 
Gulf countries have been received by the Government; 

(c) if so, the details thereof Including the action taken 
against the erring agencies in this regard; 

(d) whether several countries have expressed interest 
to invite Indian labourers for their works; 

(e) if so, the present policy followed by the 
Government In this regard; 

(f) whether the Government has taken steps to 
resolve various issues Wz. safety, health benefits, timely 
bringing of bodies of the deceased, general welfare etc. 
of these labourers; and 

(0) if so, the action plan formulated in this regard? 

THE MINISTER OF OVERSEAi INDIAN AFFAIRS 
(SHRI VAYALAR RAVI): (a) to (g) There are at present 
1,515 recruiting agents with valid registration involved In 
recruiting skillecllsemi-skilledlunskilled labourers for jobs 
aborad. State-wise break-up of these agents Is given in 
the enclosed statement. Recruitment can also be made 
directly by the project exporters and foreign employers 
by obtaining a permit under the Emigration Act from the 
Protector General of Emigrants. 

A number of complaints are received from time to 
time alleging cheating and exploitation of Indian workers 
by some reglsterecllunregistered recruiting agents in India 
and by some foreign employers abroad. In the year 2006 
(as on 01.08.2006), 65 complaints against Registered 
Recruiting Agents, 61 against unregistered agents and 
03 against foreign employers have been received. 

Such complaints broadly relate to the following: 

• non-paymentlreduced/delayed payment of 
salaries 

• non deployment on promi8ed jobs 

• adverse working conditions 

• denial of appropriate rnedical facilities 

• poor living conditions, etc. 

Although precise data Is not aveUabIe, overseas Indian 
workers are estimated about 4-5 mOllon. During 2005, 
about 5.49 lakhs workers went abroad on emigration 
clearance. The number of complaints received is quite 
small In comparison to the number of Indians working 
abroad. 

As and when a complaint Is received against a 
reglstel'8d Recruiting Agent, the concerned RA Is directed 
to redress the grievance In a time bound manner. If he 
falls to do so, action is taken to suspend/cancel hie 
Registration Certificate. In cases where the conduct of 
registered recruiting agent Is required to be specHical1y 
watched in view of the nature of complaint, they are 
placed on an Intemal Watch List. 

On complainta against ilJegaVunreglatered recruiting 
agents, penal action is taken against them for violation 
of provisions of the Emigration Act, 1983 by referring 
their cases to the Police authorities of the State 
Governments concerned. 

The Foreign Employers, against whom complaints are 
received, are blacklisted by placing their names in the 
Prior Approval Category (PAC) List on the 
recommendation of the hid ian Mission concerned, 
consequently debarring them to make further recruitment 
of workers from India. 

In the year 2006 (upto 01.08.2006), 61 complaints 
were received against unregistered recruiting agents which 
have been referred to the State police authorities for 
necessary action. The police has registered FIR in 14 
cases. In the year 2006 (upto 01.08.2006), show cause 
notices have been issued to 65 registered Recruiting 
Agents. Registration Certificates of 25 registered Recruiting 
Agents have been suspended and those of 11 cancelled. 

Indian workers are appreciated abroad for their 
sincerity, hard work and non-interference. As a result 
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Indian workers are generally referred by foreign employers. 
The policy of the Govemment i8 to facilitate humane and 
orderty migration of Indian workers ov.,. .... 

With a view to curb the exploitation of Indian workers 
going abroad, It has been made mandatory w.e.f. 
15.11.2003 tor the Recruiting Agents to submit all the 
employment documents, viz., demand letter, power of 
attomey and epeeimen employment contract In original 
for obtaining emigration clearance. Further, In retlpect of 
vulnerable categories of workers, i. •. , unskilled labour and 
housemaids/domestic workers, the.e employment 
documents are required to be attested by the concerned 
Indian mlsalon(s). 

In addition our missions have, with the help of Indian 
Community Welfare Auoclatlona and other communjty 
support groups, been providing legal UliBtancelcounselHng 
to protect the Intereat of Indian workers: A Joint 
Consultative Mechanism (JCM) consisting of local 
government authorities and offIclaia of the Indian Mlulons 
aIIo exletaln some of the Gulf countries which have 
been addressing laaues ...... 109 to the protection of Indian 
workers In thoee countries. 

A revised and comprehenalve Insurance ICheme, IG: 
PravalSi Bhartiya Blma Yojana, 2006 h .. been introduced 
w.e.f. 01.02.2008, which makee It mandatory for every 
emigrant worker to have the Insurance cover under the 
Scheme. The Scheme, Inltl,...U., provides work.,. with 
life Insurance, medical expenses and legal expenses 
cover. 

~rrangements for bringing the mortal remains of 
deceased workers are made through the Indian Missions. 
Under the employment contract, the employer Is bound 

. to arrange transportation of mortal remains In c .. e of 
death of the worker. 

A skill up-gradation programme, In collaboration with 
State Govemments and other Industry bodies, to enable 
overseas Indian workers seek better employment 
opportunities and to help them move up the wage chain 
is also an Important initiative being undertaken by the 
Ministry. 

In addition, to ensure protection and welfare of Indian 
workers abroad, a proposal to compretlensi.vely amend 
the Emigration Act. 1983 is already underway. 

Sl61W11M1 

St6lt1-wIstI numbBr of RtlglBltllfId RtlCnlltlng ~III 
h.vlng VIIHd fflgisllallon CIII'tIIIc.t.8 

SI.No. Name of StatelU.T. No. of Agents 

1. Andhra Pradesh 85 

2. Chandlgarh 42 

3. Deihl 271 

4. Goa 19 

~. Gularat 17 

8. Haryana 14 

7. Himachal Pradesh 2 

8. Jammu & Kashmir S 

9. Kama. 27 

10. Kerala 174 

11. Madhya Pradesh l' 

12. Mahar.htra 567 

13. Mizorarn 2 

14. Oril88 

15. Punjab 87 

18. Rajasthan 29 

17. Tamil Nadu 174 

18. Uttar Pradesh 9 

19. Uttaranchal 

20. Weat Bengal 10 

Total 1,515 

/EI1f/IitIh/ 

Survey Reglrdlng SuMcrIber Data Ba .. 

·388. SHRI SURESH PRABHAKAR PRABHU: WID 
the Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to stale: 
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(a) whether any survey has been conducted by the 
Department of Telecommunications on the subscriber data 
base of leading telephone operators; 

(b) if so, the details of the findings thereof alongwith 
the verified share of pre-paid and post-paid subscribers; 
and 

(c) if not, the steps proposed to be taken by the 
Department for ensuring that the subscriber data base 
claimed by the operators is not manipulated? 

THE MINISTER OF COMMUNICATIONS AND 
INFORMATION TECHNOLOGY (SHRI DAYANIDHI 
MARAN): (a) Yes, Sir. Department of Telecommunications 
(DoT) carried out checks in the cities of Delhi, Mumbai, 
Chennai, Hyderabad and the State of Haryana regarding 
subscriber verification. 

(b) and (c) It was observed that all the service 
providers in these places did not fully comply with the 
extant instructions on subscriber verification. 

In the samples checked, it was observed that in pre-
paid subscribers about 60% and in post-paid subscribers 
about 93% were fully meeting the requirement of 
subscriber verification. 

Notices have been issued to concerned service 
providers in the above areas to disconnect such 
connections that have been provided without proper 
verification and also to explain why action should not be 
taken against them for not complying with the terms and 
conditions of the Licence Agreement. 

Alleged Fraud In NRI Marriages 

·399_ SHRI SUKHDEV SINGH DHINDSA: 
SHRI RASHEED MASOOD: 

Will the Minister of OVERSEAS INDIAN AFFAIRS 
be pleased to state: 

(a) whether a number of cases of alleged fraud in 
NRI marriages have been reported in the country; 

(b) if so, the details thereof during the last three 
years, State-wise; 

(c) whether the Government has formulated any 
action plan to tackle this issue; 

{d) if so, the details thereof; and 

(e) the steps taken/proposed to be taken to make 
the existing laws more stringent in this regard? 

THE MINISTER OF OVERSEAS INDIAN AFFAIRS 
(SHRI VAYALAR RAVI): (a) and (b) A number of 
Instances of hardships arising from NRI marriages as 
well as cases of alleged fraud have come to the notice 
of the Government from time to time. However, precise 
data is not available, as such cases are reported to 
different Ministries, institutions and to the State 
Governments etc. 

(c) to (e) The problems relating to NRI marriages 
have engaged the attention of the Ministry of Overseas 
Indian Affairs since its formation in 2004. The problem 
was earlier examined by the High Level Committee on 
Indian Diaspora (HLCID) . It had made a few 
recommendations. These recommendations have been 
refefred to the State Governments for necessary action. 

The National Commission for Women has also 
examined the problems relating to NRI marriages and 
has made some recommendations. The recommendations 
of NCW are being examined by Government. 

A proposal that India join the Hague Conference on 
Private International Law as a member State is also being 
processed by Government. 

The Ministry is also taking various measures to create 
awareness on this issue. The measures include publishing 
a guidance booklet on marriages to overseas Indians and 
publicity through print and electronic media. The Ministry 
also organized a National Consultation in Delhi in 
February, 2006. To increase awareness, MOIA in 
collaboration with the National Commission for Women 
organised a workshop in Chandigarh in June, 2006 to 
address the problems relating to marriages with overseas 
Indians. Another workshop is being organised in Kerala 
in September, 2006. Similar workshops are being 
proposed in other relevant States. 

Combating Dementia 

•390, SHRI P.C. THOMAS: Will the Ministe; of 
HEAL TH AND FAMILY WELFJ\RE be pleased to state: 

(a) whether persons suffering from various forms of 
Dementia are on the increase in the country; 
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(b) if '0, the detail. thereof and the F8aaons therefor; 

(c) whether the Government has any specific 
programmes to help such persons; 

(d) If 10, the details thereof; 

(e) whether 2006 is the "Centenary year of 
Alzheimer's Disease"; 

(f) if so, whether the Govemment is undertaking any 
projects to marK this occasion; 

(g) if so, whether the Govemment is considering to 
include Alzheimer's and Related Disorders Society of India 
in the National Council for Older Persons (NCOP); and 

(h) if 80, the steps taken by the Govemment in this 
regard? 

THE MINISTER OF HEALTH AND FAMILY 
WELFARE (DR. ANBUMANI RAMADOSS): (a) to (h) 
There has been Increase In the life expectancy of people 
at birth from 59.70 years In 1991 to about 64 years at 
present on account of better quality of medical care. 
Consequently, there has been some Increase in the old 
age problems Including dementia due to increase in the 
proportion of elderly persons in the country. 

Government has been taking active interest in the 
Senior Citizens' health care and has initiated steps to set 
up separate OPOs/Wards etc. for elderly in the 
Government Hospitals. 

The management of dementia, at present, is 
addressed under the Mental Health Programme. National 
Mental Health Programma was started in the year 1987. 
Re-strateglsed National Mental Health Programme was 
launched in October, 2003, with District Mental Health 
Programme as one of its main components, whereby 
community mental health services are made available at 
the grass root level. 

As Alzheimer disease was first described in 1906, 
2006 is the Centenary Year of the disease. There is no 
proposal at present to marK the occasion. 

There Is no proposal, presently, under consideration 
of the Government to expand the National Council for 
Older Persons. 

voting Righta to NRII 

*392. SHRI M. RAJA MOHAN REDDY: 
SHRI HANSRAJ G. AHIR: 

Will the Minister of OVERSEAS INDIAN AFFAIRS 
be pleased to state: 

(a) whether the Government has decided to confer 
the right of franchise to the Non-resident Indians; 

(b) If so, the details thereof; 

(c) whether these Non-resident Indians would also 
be allowed to contest elections; and 

(d) If so, the details in this regard? 

THE MINISTER OF OVERSEAS INDIAN AFFAIRS 
(SHRI VAYALAR RAVI): (a) to (d) With a view to enabling 
citizens of India who are absenting from their place of 
ordinary residence owing to their employment, education 
or otherwise outside India to get their names enrolled in 
the electoral rolls and cast their votes when they are In 
their constituency at the time of polls, the G.overnment 
Introduced the Representation of the People (Amendment) 
Bill, 2006 in Rajya Sabha on 27.02.2006. The said Bill 
was referred to the Department-Related Parliamentary 
Standing Committee on Personnel, Public Grievances, Law 
and Justice for examination and report. The Committee 
presented its 16th Report on the Representation of the 
People (Amendment) Bill, 2006 to Rajya Sabhallaid in 
Lok Sabha on the 4th August. 2006. The Report is being 
examined. 

{Translation} 

Amrltaar-Lahore BUI Service 

*393. SHRI AVINASH RAI KHANNA: Will the PRIME 
MINISTER be pleased to state: 

<a) whether the Government proposes to set up a 
Visa Centre In Amritsar to solve the problems of security 
clearance for Amritsar-Lahore Bus Service; 

(b) if so, the time by which the said Visa Centre is 
likely to be set up; 

(c) If not, the reasons therefor; 
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(d) whether the Government also proposes to 
increase the number of Buses on Amrltsar-Lahore route; 

(e) if so, the time by which this is likely to be 
increased; 

(f) whether the bus service is economically viable; 
and 

(g) if not, the loss incurred by the Govemment in 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI E. AHAMED): (a) There have 
been suggestions from some quarters in India for opening 
visa office of Pakistan in Amritsar. However, at present 
there is no such proposal. 

(b) Does not arise. 

(c) Currently, both India and Pakistan are engaged 
in the opening of the respective Consulates-General in 
Karachi and Mumbai. 

(d) There is no such proposal. 

(e) Does not arise. 

(f) and (g) The Amritsar-Lahore bus service which 
was inaugurated on 24 January 2006 has incurred a net 
loss of Rs. 4,40,653 (till 31 July 2006). 

Toll Policy 

"394. SHRI JASWANT SINGH BISHNOI: Will the 
Minister of SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 

(a) the toll policy in relation to construction of National 
Highways; 

(b) the stipulated distance in kilometres between each 
toll point; and 

(c) the number of times toll tax is allowed to be 
levied on the entire stretch of one National Highway? 

THE MINISTER OF SHIPPING, ROAO TRANSPOAT 
AND HIGHWAYS (SHAI T.A. BMLU): (a) The National 
Highways Act, 1956 empowers the Central Govemment 
to levy User fee (ToU) for the ute of National Highway 
SectiOns and Bridges. As per the present policy user fee 
is levied in perpetuity on: 

(1) National Highways sections converted to 4-lanes 
or more. 

(2) Bridges 

(i) Each coating more than As. 25 lakh and upto 
Rs. 100 lakh and opened to traffic on or after 
1st AprIl, 1976 but before 1st May, 1992. 

(iI) Each costing more than As. 100 lakh and upto 
As. 500 lakh completed and opened to traffic 
on or after 1st May, 1992 but before 4th 
December, 2001. 

(Iii) Each costing more than As. 500 lakh completed 
on or after 4th December, 2001. 

(3) All National Highways Improvement projects! 
bridges and bypasses taken up on Build, Operate, 
Transfer (BOT) basis as per the concession agreement. 

(b) As per the National Highways (Fees for the use 
of National Highways Section and Permanent Brldge-
Public Funded Projects) Aules 1997, toll collection shall 
be done only at one place within a distance of 80 km. 
Where this Is not possible, the number of collection points 
shall be kept minimum. Accordingly, distance between 
toll collection points can also be leas than 80 km. 

(0) There ia no limit on the number of times of user 
fee to be levied on the entire stretch of one National 
Highway. 

/Eng/i6hj 

Seer ... ry Level Tanc. of SAARC NatIon. 

·395. SHAI UDAV SINGH: 
SHAI ADHIA CHOWDHURY: 

Will the PAIME MINISTEA be pleased to atate: 

(a) whether Secretary level talks of SAAAC nations 
were held at Dhaka recently; 

(b) If 80, the details of the dIacusslona held and the 
outcome thereof; 

(c) whether various pending luues were raised with 
member nations during the said talks; 

(d) If so, the details thereof; and 
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(e) the outcome thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI E. AHAMED): (a) Yea, under 
the ambit of the 32nd Seaslon of the Standing Committee 
of SAARC countries, Secretary level talks were held at 
Dhaka on July 31st-Auguet 'st, 2006. 

(b) to (e) A statement Is enclosed. 

SlMwnMt 

SscffllSty LSIISI Tsllrs of thtI SAARC Nstions 

1. Under the ambit of the 32nd SeuIon of the 
Standing Committee of SAARC countries, 
Secretary level talks were held at Dhaka on 
July 31st-August 1, 2006. The Standing 
Committee preceded the 27th Council of 
Ministries meeting on August 1-2, 2006 at 
Dhaka. 

2. The meeting considered matters relating to 
regional economic cooperation and locial 
development. It, inlsf slis, reviewed the 
procedure for better linkages and Implementation 
of decisions of Ministerial Meetings, progreas in 
the Implementation of SAARC Regional 
Convention on Suppreasion of Terrorism and Its 
Additional Protocol and the SAARC Convention 
on Narcotic Drugs and Psychotropic Substances 
and cooperation with International and regional 
organisations. The Standing Committee also 
discussed regional cooperation in dlaalter 
management, Information and media, activities 
of SAARC Apex/Recognised bodies and 
considered India's proposal for a SAARC Car 
Rally to be organized in the run-up to the 14th 
SAARC Summit. It considered the procedures 
and other formaHties to be completed with regard 
to Afghanistan j'Jlning 88 the eighth member of 
SAARC. 

3. While discussing the progress in regional 
economic cooperation, the Standing Committee 
dlscuased the Implementation of the SAFTA 
Agreement. 

4. A framework agreement on SAFT A was signed 
during the 12th Summit in Islamabad. SAFf A 
has corne Into effect retrospectively from January 
1, 2006. SAFT A will be fully operationalised by 
2016. through a phased Trade Liberalization 
Programme which covers all ta"" lines except 
those kept in the sensitive (negative) list by each 
member country. 

6. The Govemment of Pakiatan In Its Notification 
(SRO No 696 (1)/2006) on July 1, 2006, 
regarding tariff concessions for SARRC member 
countries under SAFf A, has nmlted SAFT A tariff 
concessions for India only to items on the 
existing bilateral ·Posltlve uar. We regard this 
action 88 negation of the Agreement and going 
against the very essence of SAFT A. 

6. During the Standing Committee we forcefully 
raised our concerns regarding non-
implementation of SAFT A by Pakistan. The issue 
was further discussed In the 27th Council of 
Ministers Meeting, where It was agreed that the 
SAFf A Ministerial Council would have to resolve 
this before the next session of the Council of 
Ministers ·wlth a view to ensuring smooth 
Implementation of the Agreemllnt". 

7. We also raised our concems on terrorism and 
drew attention to the need for cooperation 
among all SAARC countries In faCing the 
challenge of terrorism in the region. The 
Standing Committee urged Member States to 
enact additional enabling legislation, where 
neceasary, to implement all the provisions of 
the'SAARC Convention on 'Terrorism and 
Additional Protocol. 

8. The SAARC Member countries accepted India's 
proposal for the SAARC Car Rally, as a curtain 
raiser to the 14th SAARC Summit to be held In 
New Delhi in April 2007. A meeting of the 
Organizing Committee of representatives from all 
SAARC Member countries is scheduled to take 
place shortly. India has offered to host the first 
meeting of the Organizing Committee in New 
Delhi. 

9. The modalities for the SAARC Disaster 
Management Centre which Is to be located In 
New Deihl were approved. The Centre will 
become operational after the first Governing 
Board meeting in October 2006. The Standing 
Committee observed that all SAARC activities 
relating to natural disaster management should 
be focu8ed through the Centre to avoid 
duplication of effort and proliferation of forums; 
and that existing Regional, Centres would 
continue to supplement the SAARC efforts in 
natural disaster management. 
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10. It was decided to establish an Inter-
Governmental Group on Transport at the level 
of Secretaries to consider a SAARC Study on 
Regional Multimodal Transport. The Group's 
recommendations would be conlidered in the 
preparatory meetings preceding the 14th SAARC 
Summit. 

11. The Standing Committee considered the 
procedure and other formalities to be completed 
with regard to Afghanistan joining the association. 
The SAARC leaders at the beginning of the 14th 
Summit would sign a Joint Declaration. An Inter-
Governmental Group would be set up to finalize 
all relevant issues with the Government of 
Afghanistan by 31st December 2006. 

12. The recommendations of the 32nd Session of 
the Standing Committee of SAARC were 
presented to the 27th Session of the Council of 
Ministers at Dhaka (August 1-2, 2006). India was 
represented by Shri E. Ahamed, Hon'ble Minister 
of State for External Affairs. The Council 
approved the Report of the 32nd Session of the 
Standing Committee of SAARC. 

Satellites' Insurance 

·396. SHRI ASADUDDIN OWAISI: 
SHRIMATI MANORAMA MADHAVRAJ: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Govemment Insures every satellite 
that ISRO launches from foreign stations; 

(b) if so, whether such satellites launched from India 
are not insured; 

(c) if so, the details thereof and the reasons therefor; 

(d) whether the recent failure of INSAT -4C has cost 
the Govemment Rs. 246 crores due to non-Insurance; 
and 

(e) If so, the future strategy adopted/proposed to be 
adopted by the Govemment to insure such Satellites 
launched from within the country? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN): (a) 
Experimental Satellites, Aryabhata, Bhaskara I and 

Bhaskara II and APPLE were launched dur1ng 1975-81 
without any cost to ISRO and were not Insured. 

In addition, during 1988-95, three IRS satellites, IRS-
1A, IRS-1B and IRS-1C, launched from USSR at 
conceasionaJ rates, were not insured. 

All other satellites launched from abroad are being 
insured. 

(b) Yes, Sir. 

(c) The cost of insurance is high and taking into 
account the relatively low failure rate of launchers, ISRO 
has taken a decision not to insure satellites launched 
from. India. 

(d) The cost of INSAT-4C satellite is Rs. 96 cro,... 
and the cost of launch Is Rs. 150 crores making a total 
of Rs. 246 cror ... 

<e) The policy of non-insurance of satellites launched 
from India would continue and this policy would be 
reviewed if there is a major change in economics 
associated with insurance. 

Supply of Low Enriched Uranium by Russia 

·397. SHRI JYOTIRADITYA M. SCINDIA: 
SHRI DHARMENDRA PRADHAN: 

Will the PRIME MINISTER be pleased to state: 

<a) whether Russia has lately agreed to supply low 
enriched uranium for the Tarapur Atomic Power Station 
(TAPS); 

(b) If so, the details of the agreement; 

(c) whether the US and other members of the Nuclear 
Club had objected to the deal; 

(d) If so, the reasons therefor and the Government's 
response thereto; 

<e) whether the Tarapur Atomic Power Station was 
starving for want of fuel; 

<f) if 80, the extent to which the production of power 
had gone down; 
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(g) whether Russian supplies have since been 
received; and 

(h) If so, the details thereof? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN): (a) 
and (b) Low Enriched Uranium (LEU) for the Tarapur 
Atomic Power Station Units 1 &2 has already been 
received from Russia. 

(c) and (d) July 18, 2005 Joint statement issued 
during the visit of Prime Minister to Washington had 
recognized the need for expeditious supply of LEU to 
Tarapur unite. All procedures have been followed. 

(e) and (f) With the timely availability of fuel supplies 
from Russia, Tarapur Atomic Power Station (Units 1&2) 
will be able to sustain production. 

(g) and (h) Yes, Sir 88 mentioned In (a) & (b) above. 

SI.No. State 

1. DelhilHaryana 

2. Deihl 

3. Deihl 

4. Deihl 

5. Deihl 

Section 

Delhl-Gurgaon 
(Access 
controlled 816 
lane) 

8-lanlng of 
Haryan.Delhl 
Border to 
Mukarba 
Chowk 

Mukarba 
Chowk to Mall 
Road 

Km 3.4 to Km 
5.7 

Km 5.7 to Km 
7.7 

Widening of NHe 

*398. SHRI G.V. HARSHA KUMAR: WI! the Minister 
of SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether some National Highways are being 
converted into eight lanes; 

(b) If so, the details thereof Including those which 
are presently under construction; and 

(c) the funds spent so far, project-wi8e? 

THE MINISTER OF SHIPPING. ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BMW): (a) Yes, Sir. 

(b) and (c) The details of eight lanlng wortcs on the 
National Highways planned and under construction are 
given below: 

NH 
No. 

8 

24 

24 

Length (In 
/un) 

27.7 (8-
lanlng 

22.33 km) 

12.9 

8.5 

2.3 

2.0 

Project 
Cost (Rs. 

Expenditure 
upto 

Crore) 31.07.2006 
(Rs. Crore) 

710.00 491.55 

98.22 36.26 

57.53 42 

12.11 At tender 
stage. 

12.39 Included in 
the current 
year's AMui 
Plan Wortcs. 
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Sporta Infrll8tructurll In Tenth Plan 

·399. SHRI ADHALRAO PATIL SHIVAJIRAO: 
SHRI RAVI PRAKASH VERMA: 

Will the Minister of YOUTH AFFAIRS AND SPORTS 
be pleased to state: 

(a) whether the objectives of the Tenth Five Year 
Plan to create adequate sports infrastructure In schools 
and colleges have been achieved; 

(b) if so, the details thereof and if not, the reasons 
therefor; 

(c) the details of the Central assistance provided to 
each State during the said plan period for the purpose, 
State-wise; 

(d) the names of the States where the State Sports 
Academies have been set up; 

(e) whether any long tenn perspective plan has been 
prepared by the Union Govemment to promote sports at 
village level; 

(f) if so, the details thereof; and 

(g) if not, the reasons therefor? 

THE MINISTER OF PANCHAYATI RAJ AND 
MINISTER OF YOUTH AFFAIRS AND SPORTS (SHRI 
MANI SHANKAR AIYAR): (a) and (b) A Plan outlay of 
Rs. 312.61 Crores was made for Sports Infrastructure 
Schemes in Tenth Plan, which infBr-alis aimed at creation 
of Sports Infrastructure in schools and colleges; 

expenditure upto 2005-06 is R.s 1147.47 Crores. These 
centrally sponsored schemes have been discontinued from 
1.4.2005 and have been transferred to State sector. 
However, committed liabilities against sanctioned proposals 
will be met till 31.3.2007. 

In addition, sports scholarship scheme has an outlay 
of Rs. 21.88 Crores for the Tenth Plan; the expenditure 
till 31.3.2006 Is Rs. 21.28 crores; and Scheme of 
Promotion of Sports and Games in schools has an outlay 
of Rs. 14.10 Crores; the expenditure upto 31.3.2006 is 
Rs. 5.25 Crores. 

(c) The State-wise details of central assistance 
provided during the first four years of the Tenth Plan 
under the schemes of "Grants for Creation of Sports 
Infrastructure", "Grants to Rural Schools for Purchase of 
Sports Equipment & Development of Playground" and 
"Grants for Promotion of Sports in Unlveralttea & Colleges" 
to various State Governments, Institutions, Schools and 
Colleges, as also year-wise details of the scheme of 
·Promotion of Sports and Games In Schools" and "Sports 
Scholarship Scheme" have been given In the enclosed 
Statements I and II. 

(d) For want of viable proposal In accordance with 
the scheme from the States, no Sporta Academy has 
thus far been set up under the State Sports Academy 
scheme. 

(e) to (g) In recognition of the shortage of the sports 
infrastructure and facilities in rural areas, consideration is 
being given to the promotion of a Panchayat Yuva Khel 
Abhlyan in collaboration with various stake holders like 
the State governments, Panchayat Raj Institutions, Nehru 
Yuvak Kendras and Educational Institutions. 

St6.",.", / 

Slats-wise titlhlils of CtI/71r6/ 11118isaurc. I'IIIMsIId under IhtJ ScINImtI of Grants for CfNHon of 
sports /nftulructuntJ from 2002-2003 10 2005-2006 

(Rs. In lakhs) 

SI.No. StatelUT 2002·2003 2OQ3..2004 2004-2005 2005-2006 
(As on 31.3.20(6) 

Amount No. 01 Amount No. 01 Amount No. of Amount No. 01 
releeaed projects released projects reIeued projects I8ieaaed projects 

2 3 4 5 6 7 6 9 10 

1. Andhra Pradesh 13.74 484.527 14 123.76 7 46.00 

2. Arunachal Pradesh 156.44 6 191.00 5 27.00 71.00 
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2 

3. Assam 

4. Bihar 

6. Deihl 

6. Goa 

7. Gujarat 

8. Haryana 

9. Himachal Pradeah 

10. Jammu & Kashmir 

11. Kamataka 

12. Kerela 

13. Madhya Pradesh 

14. Maharashtra 

15. Manipur 

16. Meghalaya 

17. Mizoram 

18. Nagaland 

19. Orissa 

20. Punjab 

Rajasthan 

Sikkim 

Tamil Nadu 

Tripura 

Uttar Pradesh 

West Bengal 

Chhattiagarh 

Jharkhand 

unaranchal 

3 

73.50 

0.00 

0.00 

0.00 

0.00 

1.20 

6.61 

5.02 

82.20 

0.124 

82.40 

165.00 

62.50 

0.00 

57.75 

194.00 

15.60 

10.00 

10.71 

0.00 

97.011 

0.00 

16.29 

28.00 

o 
o 
o 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

31. 

Andaman and Nicobar Islands 0.00 

Chandlgarh 0.00 

AUGUST 23. 2008 

4 5 

3 17 

o 0 

o 0 

o 0 

o 0 

40.17 

3 100.21 

6 26.82 

14 58.7 

1 13.01 

4 152.27 

7 238.43 

5 0 

o 100.11 

11 138.32 

8 982.46 

2 0.05 

1 45.00 

2 25.00 

o 0 

8 170.36 

o 0 

1 46.94 

2 20.07 

o 78.60 

o 0 

o 0 

o 0 

o 0 

6 7 

2 188.09 

o 0 

o 0 

o 0 

o 85.00 

2 118.13 

8 118.63 

18 22.60 

8 101.3 

4 1.50 

13 115.40 

13 189.04 

o 22.50 

5 234.55 

21 30.00 

21 115.88 

0.75 

1· 0 

2 

o 

22 

o 
3 

15 

4 

o 
o 
o 
o 

8.72 

o 

81.15 

o 

69.23 

49.70 

o 
30.00 

94.80 

o 
o 

8 9 

8 7.00 

o 0 

o 0 

o 0 

2 0 

16 32.80 

10 0 

1 0 

9 0 

o 

6 18.00 

9 45.08 

3 0 

5 0 

59.69 

12 45.00 

o 
o 0 

23.00 

o 

13 

o 

6 

4 

o 

5 

o 
o 

o 
50.52 

o 

83.00 

o 
o 
o 
o 
0, 

o 

10 

o 
o 
o 
o 
4 

o 
o 
o 
o 

2 

o 
o 

o 
o 

o 
2 

o 

4 

o 
o 
o 
o 
o 
o 
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32. 

33. 

34. 

35. 

2 

Dadra and Nagar Havell 

Daman and Diu 

Pondlcheny 

Lakshadweep 

Total 

3 

0.00 

0.00 

0.00 

0.00 

1057.99 

BHADRA 1. 1928 (~ 

o 
o 
o 
o 

6 

o 
o 
o 
o 

85 2906.98 

8 

o 
o 
o 
o 

7 

o 
o 
o 
o 

182 1787.99 

8 

o 
o 
o 
o 

9 

o 
o 
o 
o 

122 480.00 

10 

o 
o 
o 
o 

19 

St •• wIH IAl6i18 01 c.nlnll A$$i$t~ RtIItIMtKI undtIr 1M ScIwM 01 OMn/6 /0 RUM' SchooI8 for p~ 01 
$pott8 Equ;:m.nt lind 1A'IfJIopmMII 01 ~YfIIOUfId from 2OfJ2.2OO3 /0 2005-2006 

SI.No. StateIUT 

2 

1. Andhra Pradesh 

2. Arunachal Pradesh 

3. Assam 

4. Bihar 

5. Chhattisgarh 

6. Delhi 

7. Goa 

8. Gujarat 

9. Haryana 

10. Himachal Pradesh 

11. Jammu & Kashmir 

12. Jharkhand 

13. Kamataka 

14. Kerala 

15. Madhya Pradesh 

16. Maharashtra 

17. Manlpur 

2002·2003 

Amount 
reIeuecI 

3 

1.12 

0.00 

8.67 

1.71 

6.39 

0.00 

0.85 

1.64 

12.64 

9.97 

1.00 

0.00 

25.08 

2.26 

14.12 

35.76 

6.30 

No. 01 
IChooII 

Amount No 01 
reIeued achooII 

4 

o 
14 

2 

7 

o 
3 

6 

0.37 

4.35 

30.88 

3.29 

1.13 

0.00 

0.00 

3 2.98 

24 43.36 

12 5.72 

2 3.17 

o 0.00 

29 16.75 

4 0.00 

24 22.95 

46 51.83 

6 3.26 

6 7 

2.76 

4 7.74 

41 22.18 

3 7.53 

2 3.32 

o 0.00 

o 1.08 

4 1.42 

69 24.17 

15 10.21 

3 9.64 

o 0.00 

26 12.10 

o 15.48 

29 13.87 

58 64.19 

5 1.48 

No. 01 
IChooIs 

8 

3 

7 

38 

8 

4 

o 

2 

41 

14 

14 

o 
18 

17 

20 

71 

2 

Amount 
reItIIed 

9 

o 
o 
o 
o 

o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
o 

8.83 

o 

(RI. In lakha) 

No. 01 
IChooII 

10 

o 
o 
o 

o 

o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
o 

27 

o 
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2 3 , 5 8 7 8 9 10 

18. Meghalaya 0.00 0 1.08 9.37 10 0 0 

19. Mizoram 0.75 0.00 0 0.00 0 0 0 

20. Nagaland 5.12 17 0.00 0 3.80 5 0 0 

21. Orlaaa 27.53 39 44.21 55 61.99 80 8.60 28 

22. Punjab 4.78 6 2.68 3 0.83 2 0 0 

23. Rajasthan 11.71 17 25.19 29 18.76 30 0 0 

24. Sikklm 0.00 0 0.00 0 0.00 0 0 0 

25. Tamil Nadu 15.93 45 7.65 21 3.70 6 0 0 

26. Trlpura 0.73 2 0.37 1 0.40 0 0 

27. Uttar Pradelh 21.05 29 39.60 47 61.11 75 0.89 3 

28. Uttaranchal 8.33 8 11.04 12 18.44 26 1.87 6 

29. West Bengal 88.55 102 n.98 106 127.15 167 0 0 

30. UTs-Andaman and Nicobar 
Islands 0.00 0 0.00 0 0.00 0 0 0 

31. Chandigarh 0.00 0 0.00 0 0.00 0 0 0 

32. Dadra and Nagar Havell 0.00 0 0.00 0 0.00 0 0 0 

33. Lak6hadweep 0.00 0 0.00 0 0.00 0 0 0 

34. Daman and Diu 0.00 0 0.00 0 0.00 0 0 0 

35. Pondlcherry 0.00 0 0.00 0 0.00 0 0 0 

Total 310.99 443 399.83 525 482.45 662 19.99 64 

StaltJ..wi88 OtNaiis of Ctmtm/ As8I8t8nct1 RiIItMs«I undtIr IhB ScMrnB 01 GI'III1/s tor Ptrm1OIIon 01 $poItB In 
UnivstBltitls and Co//8gtI$ from 2002-2003 to 2O(J5.2O()fJ 

(RI. In lakha) 

SI.No. State 2002·2003 2003-2004 ~2005 2006-2008 

Amount No. of Amount No. of Amount No. of Amount 'No. of 
reIeued Colleges reIea8ed Colleges reIea8ed Colleges reIeued CoIagas 

/Univef8itie8 JUniverIItIes JUniv8f8itles IUniverIitie& 

2 3 4 5 6 7 8 9 10 

1. Andhra Pradesh 68.08 16 87.82 27 97.22 36 5.00, 

2. Arunachal Pradesh 0.00 0 0.00 0 0.00 0 0 0 
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2 

3. Assam 

4. Bihar 

5. Chhattisgarh 

6. Goa 

7. Gujarat 

8. Haryana 

9. Himachal Pradesh 

10. Jammu & Kashmir 

11. Jharkhand 

12. Kamataka 

13. Karala 

14. Madhya Pradesh 

15. Maharashtra 

16. Manlpur 

17. Mlzoram 

18. Meghalaya 

19. Nagaland 

20. Orissa 

21. Punjab 

22. Rajasthan 

23. Tamilnadu 

24. Tripura 

25. Uttar Pradesh 

26. Uttaranchal 

27. West Bengal 

28. DalhiO 

29. UTs-Chandlgarh 

Total 

3 

3.45 

0.28 

0.00 

0.00 

8.00 

3.02 

0.16 

0.00 

0.00 

SO.94 

8.27 

1.86 

186.81 

28.48 

0.00 

0.00 

20.40 

58.98 

28.48 

1.10 

75.86 

0.00 

60.24 

5.40 

44.09 

22.50 

0.00 

665.98 

BHADRA 1, 1928 (.sat.) 

4 

2 

6 

26.81 

20.80 

o 0.00 

o 0.00 

3 18.27 

3 10.31 

5.85 

o 0.00 

o 0.00 

22 39.35 

6 39.80 

3 10.80 

79 197.53 

2 25.03 

o 10.72 

o 0.00 

3 22.50 

24 83.80 

11 52.68 

1 4.20 

17 184.81 

o 0.00 

14 101.56 

2 24.60 

19 79.86 

53.SO 

o 0.00 

229 1080.25 

6 7 

10 128.31 

4 0.00 

o 20.70 

o 2.70 

10 28.20 

9 26.86 

3 7.37 

o 0.00 

o 2.70 

36 149.87 

18 45.07 

4 26.10 

98 244.15 

3 17.80 

4 0.00 

o 10.80 

11 19.20 

40 57.98 

13 29.45 

2 7.20 

27 189.80 

o 0.00 

41 158.65 

10 18.80 

42 141.28 

2 62.84 

o 1.00 

413 1472.00 

8 9 

48 

o 
o 
o 

9 0 

o 
o 

4 0 

4 0 

o 0 

o 
63 12.00 

24 0 

7 0 

115 20.86 

5 0 

o 0 

4 0 

10 0 

32 0 

11 10.00 

3 0 

29 17.12 

o 0 

82 45.00 

8 0 

63 0 

40.03 

0.00 

555 150.00 

10 

o 
o 
o 
o 
o 
o 
o 
o 
o 
1 

o 
o 
2 

o 
o 
o 
o 
o 

o 

o 
3 

o 

o 

o 
10 

50 
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SM"""", /I 

YtJ8r-wistJ ExptlndilurtJ undsr Sports Schot.mhIp 
SchtJrntI 

(Rs. in lakhs) 

Year Budget Provision Actuals 

2002-03 344.00 394.00 

2003-04 383.00 507.30 

2004-05 450.00 640.97 

2005-06 441.00 586.00 

YtJ8r-wiss ExpsndiltJrtJ undsr Promotion 01 Sports & 
GsmtJ8 in Schools SchsmtJ 

(Rs. in lakhs) 

Year Budget Provision Actuals 

2002-03 203.00 55.50 

2003-04 320.00 38.50 

2004-05 150.00 131.00 

2005-06 412.00 299.69 

Incident Company StatelLocation 

2 3 

Fire Cil West Bengal 

Jharkhand 

Orissa 

SCCl Andhra Pradesh 

{TMf18I8I1onJ 

Incident. of flreI8ub.ldence In Coal Mine. 

·400. SHRI FURKAN ANSARI: 
SHRI BRAJESH PATHAK: 

Will the Minister of COAL be pleaaed to state: 

(a) whether many Incidents of fire, subsidence, 
gushing of water in varioUl coal mines, have taken place 
during the last three years and the current year; 

(b) If 80, the details thereof, mine-wise and locatlon-
wise; 

(c) the amount Incurred by the Govemment during 
the last three years on safety norms In coal mines; 

(d) whether the Government has conducted any 
Inquiry to ascertain the causes of such IncIden"; 

(e) If 80, the outcome thereof; and 

(f) the steps taken by the Gov.mrnent to prevent 
the recurrence of such Incidents In future? 

THE MINISTER OF COAL (SHRI SHIBU SOREN): 
(a) and (b) The following major Incidents of fir., 
subsidence and gushing of water have taken place In 
various coal mines during the last three years and the 
current year (till July 2006) In the mines of Coal India 
ltd. (Cll) & Singarenl Collieries Company Ltd. (SCCl): 

Coal Mines Year 

4 5 

Bankola 2006 

Khottadih 2006 

Religara 2004 

Basdeopur 2004 

Kusunda 2004 

E. Bhuggatdih 2006 

Hinglr Rampur 2004 

Orient Mine No. 3 2005 

GOK. 1 Mine 2003 

KK. 5 Mine 2004 
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Subsidence 

Gushing of waterl 
inundation . 

2 

Cil 

Cil 

3 

West Bengal 

Jharkhand 

West Bengal 

Jhart<hand 

Chhattiagam 

SCCl Andhra Pradesh 

4 

Parasea 6&7 Colliery 

Kuardlh Colliery 

MondalparalSanctoria Village 

Pit No.2 MadhuJore Colliery 

Khas Kajora CoIUery 

Begunla 

Kumardubl CoUlery 

Kenduadlh Colliery 

Ena Colliery 

Gopalichak CoUiery 

Kat.... Choitudlh Colliery 

Block·IV Colliery 

Jambad OCP 

Jarnehart Colliery • 

Central Saunda Colliery 

Kurasia UG 

Godavarikhani No. 7 lEP mine 

5 

2003 

2004 

2004 

2005 

2006 

2004 

2005 

2003 

2004 

2006 

2006 

2006 

2003 

2006 

2005 

2006 

2003 

(c) The amount incurred by CIUsubsidiaries and SCCl towards Safety and Rescue In the last three years Is given 
. below: 

(Figs In Rs. Lakhs) 

Company 2003·04 2004-05 2005-08 

ECl 9435.81 9241.58 10001.00 

BCCl 15692.87 13417.89 15539.20 

CCl 1703.96 2161.50 2461.00 

NCl 769.00 4102.97 4113.00 

WCl 6634.53 6798.67 7197.09 

SECl 9938.93 10020.45 10799.45 

MCl 4180.73 4895.85 4383.58 

NEC 369.00 244.10 288.50 

Cil Total 48724.83 50682.69 54792.80 . 

SCCl 21305.00 25215.00 27853.00 

Note: Figures for 2005-08 are provisional. 
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(d) to (f) Following the occurrence of any untoward 
incidents, an inquiry is conducted by the concerned coal 
Company. Apart trom this, the Directorate General ot 
Mines Safety (DGMS). under the Ministry ot Labour & 
Employment is the statutory authority empowered to 
enquire into accidents in coal mines and incidences of 
tire. subsidence and inundation etc. 

In respect of very serious accidents Ministry of Labour 
& Employment constitutes a court of enquiry. Based on 
the enquiry report remedial action is taken by the Coal 
Companies to prevent future recurrence of accidents. In 
addition following measures are also being taken: 

• Promoting participation of workers in safety 
management. 

• Promoting self regulation by management. 

• Tri-partite and Bi-partlte review of safety status 
at various levels. 

• Observance of safety week and safety 
campaigns. 

• Generating safety awareness and information 
dissemination. 

• National Conference on Safety in Mines. 

• Interactions at different forums with a view to 
promote safety. health and welfare of persons 
employed in mines. 

• Introduction to the concept of Risk Assessment. 
preparation of Safety Management Plan and 
development of Emergency Response System. 

• Conducting Safety Audits. 

[Eng/ish} 

Facilitating introduction of new technology in 
mining with low potential risk. 

Indian Army Per.onnel In Afghanl8tan 

'401. SHRI DALPAT SINGH PARSTE: WIll the 
PRIME MINISTER be pleased to state: 

(a) whether Indian army personnel are assisting the 
Afghanistan Government in that country; 

(b) if so. the details thereof; 

(c) whether the US has requested for deployment of 
more Indian troops in Afghanistan; 

(d) if so, the reaction of the Union Government 
thereto; 

(e) whether Pakistan has taken up the matter 
regarding the presence of Indian Army Personnel in 
Afghanistan with the US; and 

(f) if so. the reaction of the US Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI E. AHAMED): (a) No. Sir. 

(b) Does not arise. 

(c) No, Sir. 

(d) to (f) Do not arise. 

launching of Satellite. for Atmoepherlcl 
Space Science. 

*402. SHRt BALAS HOWRY VALLABHANENI: Will the 
PRIME MINISTER be pleased to state: 

(a) . whether the ISRO proposes to launch small 
satellites for Atmospheric and" Space Sciences; 

(b) if so, the details of the said proposal; and 

(c) the time by which these are likely to be launched? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN): <a) 
Yes, Sir. 

(b) In response to the need of the Indian science 
community for dedicated satellites for investigating some 
of the scientific problems pertaining to astronomy, 
astrophysics, atmospheric and near-earth space 
environment, ISRO announced an opportunity for small 
satenite missions. Based upon their scientific merits. these 
small satellites would be considered In Mure for being 
launched as co-passengers with main satellite missions. 

(c) These proposaisare only at the conceptual stage; 
no time frame has been fixed tor the launch. 
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Speed Po.t Centre. 

·403. SHRI PRABODH PANDA: 
SHRIMATI PRATIBHA SINGH: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Ministry is working with the 
Department of Posts to accept passport applications; 

(b) if so, the number of speed post centres in the 
country at present where passport applications are 
accepted; 

(c) whether the Government is planning to increase 
the number of such centres during the current year; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI E. AHAMED): (a) and (b) 
Yes, Sir. At present, there are 218 Speed Post Centres 
where passport applications are being accepted. 

(c) and (d) In the current year, the Government Is 
planning to increase the number of such centres and 
already there is a proposal to add 873 more Speed Post 
Centres throughout the country where passport 
applications can be accepted. 

Improving Infr.structureJManpower 
of Emigration Offices 

"404. SHRI EKNATH MAHADEO GAlkwAD: 
SHRI KIRTI VARDHAN SINGH: 

Will the Minister of OVERSEAS INDIAN AFFAIRS 
be pleased to state: 

(a) whether the number of Indian workers travelling 
abroad has increased tremendously over the years; 

(b) if so, the details thereof during the last three 
years; 

(c) whether the emigration offices in the country lack 
infrastructure and manpower to cater to the Increase in 
labour outflow; 

(d) if so, the steps taken by the Govemment In this 
regard; 

(e) whether the Government has any proposals to 
introduce E-emlgratlon to make the clearance process 
futer and easier; and 

(f) if so, the details thereof? 

THE MINISTER OF OVERSEAS INDIAN AFFAIRS 
(SHAI VAYALAR RAVI): (a) and (b) There has been a 
gradual increase In the number of Indian emigrants going 
abroad for employment. The number of such persons 
who had obtained emigration clearanoe for employment 
abroad during the last three years is as under: 

Year No. of persons 
(in Iakh) 

2003 4.66 

2004 4.75 

2005 5.49 

(c) to (f) Considering the Increase in the number of 
emigrantagoing abroad for employment, propnlUlJa of 
upgractatlon and modernisation of the Offices of the 
Protectors of Emigrants, liberalising emigration norms and 
Introducing &-governance in emigration are being pursued. 
B88ldea, to make the emigration process .'mple and 
transparent and to promote orderly and humane migration, 
the process for a comprehensive amendment of the 
Emigration Act, 1983 Is underway. 

Captive Coal Mining 

·405. SHRI SURESH KALMADI: Will the Mlni8ter of 
COAL be pleased to 8tate: 

(a) whether the Minl8try of Coal In tandem with the 
Energy Co-ordination Committee i8 working on a multi-
pronged strategy to facilitate captive coat mining; 

(b) If 50, the details thereof; 

(c) whether Rs. 1400 crores are likely to be spent 
on exploration of coal blocks under the Eleventh Plan; 

(d) if 50, the projected estimate of production of coal; 

(e) whether there Is a plan to involve private coal 
mining companies in this regard; and 

(f) if so, the details thereof? 
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THE MINISTER OF COAL (SHRI SHIBU SOREN): 
(a) to (f) The Government has so far aUocated 56 coal 
blocks to private sector companies/permissible end-u8ers 
for captive consumption. Recently 81 coal blocks having 
total geological reserves of about 20.02 billion tones have 
been identified for allocation to government companiesl 
permissible end-users. Allocation of coal blocks is also 
being done for development of ultra mega power projects. 

It is envisaged that about 22.5 lakh metres of detailed 
drilling and 7.5 lakh metres of promotional drilling will be 
undertaken in Coal & Lignite areas of the country during 
XI Plan period. It is estimated that detailed exploration 
(22.5 lakh m) will involve an expenditure of around 
Rs. 1400 cro,e whereas about Rs. 300 crore more will 
be required for promotional exploration. 

As per the Annual Plan 2006-07 of the Ministry of 
Coal, projected production of coal will be 575.58 million 
tonnes in the terminal year of XI Plan ,:e. 2011-12. As 
per the emergency production plan of Cll, there will be 
an additional production of 59.5 million tones in 2011-12. 
However, production plan for the XI Plan period is being 
assessed by the Working Group of Coal & Lignite set up 
by the Planning Commission. 

Complaint. Asalnat Private Telecom Operator. 

3017. SHRI SUBRATA BOSE: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether the MTNl and BSNL filed complaints 
during the years 2004-2005 and 2005-2006 against certain 
private telecom operators for passing off incoming 
international calls from the USA or from other parts of 
the world as domestic traffic to evacle access charges 
which wouid have been payable to the Mahanagar 
Telephone Nigam Limited (MTNL) and the Bharat Sanchar 
Nigam Limited (BSNL) in terms of licence and interconnect 
agreement; 

(b) If so, the details thereof alongwlth the complaints 
and compensation claimed by the MTNL and BSNL from 
the private telecom operators; 

(c) whether following investigations, DoT has 
confirmed the veracity of the complaints and endorsed 
the volume of compensation claim'ed by the MTNlJthe 
BSNL; 

(d) if so, the details thereof; and 

(e) the action taken by the Government against the 
private telecom operators? . 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Yes, Sir. 

(b) to (d) MTNL and BSNL filed complaint against 
Mis Reliance Infocomm Ltd. (RIL). MTNL and BSNL raised 
bills amounting to Rs. 341.27 crores and As. 319.04 
crores respectively on MIs Ril which have been paid by 
Mis. RIL. The matter is subjudice. 

(e) Department of Telecommunications has levied a 
penalty of Rs. 50 crores each against the Unified Access 
Services Licences of MIs RIL for Chennai, Mumbai and 
Kolkata service areas. MIs RIL appealed in the Telecom 
Disputes Settlement and Appellate Tribunal, however, the 
appeal was dismissed. MIs. RIL paid the penalty of Rs. 
150 crores in March, 2005. Mis. Ril has again filed a 
?etition in the Hon'bie Supreme Court of India against 
the judgement of the TDSAT upholding the penalty of 
Rs. 150 crores and the matter is subjudlce. 

[Trans/8tionj 

Report of National Knowledge Commission 

3018. SHRI KAILASH MEGHWAl: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the National Knowledge Commission has 
recommended in its report that there Is a need to reform 
the Government modalities instead of bureaucracy by 
redesigning the Govemment process; 

(b) if so, the salient features thereof; 

(c) whether the Union Government has accepted the 
said recommendations; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M. V. RAJASEKHARAN): (a) In its 
recommendations on e-Govemance submitted to the Prime 
Minister on 26th January, 2006, the National Knowledge 
Commission has proposed that Government proceas 
reengineering be undertaken before any computerization. 
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(b) At present the e-Govemance efforts are primarily 
based on computerizing age-old processes left behind by 
British Raj and compounded by a plethora of new layers 
and silos by Indian bureaucracy, each working within 
departmental boundaries and pet-priorities. As a result 
we are computerizing cumbersome processes and hence 
not commensurately benefiting from It. Simply digltising 
the existing government processes merely adds an 
additional layer of expense, complexity, delay and 
confusion. It is essential that we first redeSign the 
government processes keeping the citizen at the centre, 
providing hassle-free enablement of citizens, business, 
producers and consumers, replacing the old mistrust and 
control regime from the British Raj. This redesigning of 
govemment processes will drastically reduce the numbers 
and duration of successive steps required to obtain 
services. It will also provide traceable records; enable 
enforcement of individual performance, accountability, 
efficiency, productivity as well as transparency of policies 
and processes. 

(c) to (e) These recommendations were considered 
by the Committee of Secretaries In the background of 
the Cabinet Note on Approach and Key Components of 
National e-Governance Plan (NeGP). Suggestions of the 
Committee of Secretaries were suitably incorporated In 
the revised Cabinet Note, which was considered and 
approved by the Union Cabinet in its meeting held on 
18th May, 2006. The scope of the approval covers Vision, 
Approach, 27 Mission Mode Projects (MMPs) & 8 Support 
Components, Assigning of Roles & Responsibilities and 
Programme Management Structure required for the 
Implementation of NeGP. 

As per the approval, concerned line Mlnistriesl 
Departments/State Governments are expected to prepare 
detailed project documents for their respective Mission 
Mode Projects, including scope of the project in terms of 
Servioes and Service levels that would be made available; 
Government Process Reengineering, Legal amendments 
and Change Management that Is necessary to achieve 
the desired service levels; and the Financial details for 
obtaining approval of the competent authority as per the 
existing provisions of General Financial Rules. 

[Eng/ish} 

New Unlv.,..1 Safety Fund 

3019. SHRIMATI JAYABEN B. THAKKAR: Will the 
Minister of SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be pleaaed to state: 

(a) whether the Union Government proposes to 
Introduce a New Universal Safety Fund to finance safety 
schemes on National Highways; 

(b) If so, the details thereof; and 

(c) the manner in which such a fund is likely to be 
utilised, scheme-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) to (c) The Committee on 
Infrastructure (COl) has endorsed the proposal for setting 
up a dedicated Safety Fund Into which one percent of 
the cess revenues allocated for National Highways would 
be paid. It is too early to give the details. 

[Tf"IInsJalion} 

Diversion of N.H. 28-8 

3020. SHRI KAILASH BAITHA: Will the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether any proposal 'or the diversion of National 
Highway No. 28-B connecting Chhapwa-Kushlnagar via 
Betia In Bihar Is lying pending with the Union Govemment; 

(b) If so, the details thereof; and 

(c) 'he steps taken by the Government In this regard 
including the time by which the proposal is likely to be 
approved? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) No Sir. 

(b) and (c) Do not arise. 

[English} 

Interconnect Service. by BSNL 

3021. DR. RAJESH MISHRA: WI" the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleued to state: 

(,) whether the Telecom Regulatory Authority of India 
(TRAI) has made it mandatory to provide interconnect 
services within six months; 
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(b) if 50, the whether the BSNL is not providing 
interconnect services to private cellular operator within 
the mandatory stipulated time; 

(c) if so, whether the interconnect applications are 
pending with the BSNL; 

(d) if so, the details thereof and the reasons therefor; 
and 

(e) the action takenlbeing taken by the Government 
in this regard? 

THE MINISTEA OF STATE IN THE MINISTAY OF 
COMMUNICATIONS AND INFOAMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) The Telecom Regulatory 
Authority of India (TAAI) issued direction to all the Service 
Providers on 07.06.2005 directing them to provide 
interconnection on the request of interconnection seeker 
within 90 days of the applicable payments made by the 
interconnection seeker, which is subjudice. Hon'ble 
Telecom Disputes Settlement and Appellate Tribunal 
(TDSAT) vide its interim order dated 19.07.2006 inter-alia 
directed BSNL to provide interconnection within 90 days 
of its receiving the ne<;sssary payment from the 
interconnection seeker and if for any reasons BSNL is 
not in a position to provide such interconnection within 
the stipulated period it shall intimate to TAAI and the 
concerned interconnection seeker the reasons for Its failure 
10 provide such interconnection. 

(b) to (d) Interconnect provisioning is a contInuous 
process involving a number of stages. Once a demand 
is received, technical feasibility is studied, demand note 
is issued for feasible number of links, payment is 
collected, advise note is issued, Point of Interconnection 
(Pol) is created and interconnect link is wired, tested and 
acceptance tested. As the mobile services are growing at 
an exponential rate, at any given point of time there 
would be large number of Pols pending at various stages 
of provisioning. 

(e) The Government hae asked BSNL and the private 
lelecom operators to take various steps which inlBr-alia 
include holding of regular review meetings, streamlining 
of the procedure for provisioning of Pols In time bound 
manner. to provide forecast for demand of Pols in 
advance to enable BSNL to plan nec~ry equipment 
where feasible 80 as to reduce the technically non-feasible 
cases. 

Step. to Check Violation ofPCO. Ru", 

3022. SHAI SUBODH MOHITE: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether the BSNL is Io&ing over AI. 500 cror. 
in commission every year due to PCOs being uaed for 
personal business; 

(b) If so, the details thereof; 

(c) whether the BSNL has any mechanism to prevent 
misuse of PCOs by its owners; 

(d) if so, the details thereof; and 

(e) the steps taken by the BSNL to stop violation of 
PCOs rules? 

THE MINISTEA OF STATE IN THE MINISTAY OF 
COMMUNICATIONS AND INFOAMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) and (b) Sir, Sharat Sanchar 
Nigam Limited (BSNL) does not bar using a peo for 
personal business purposes, provided the PCO is atso 
acce8sible to the public. So the commission amount on 
such PCOs are not reckoned as loss to BSNL. 

(c) and (d) Yes Sir, the mechanism followed by BSNL 
to prevent misuse of PCOs by the franchisees are as 
below: 

(i) Only type approved charge indicators working 
on metering pulse from exchange are aHowed 
to be used by the PCO franchisees. 

. (Ii) The PCO booth dlsplay board and the rate chart 
are required to be displayed prominently for 
public access and due information respectively. 

(iii) Periodic surprise checks are carried out by staff 
to check any kind of misuse including tampering 
with the charge indicators installed by the 
franchisees. 

(e) Surprise checks of the PCO franchisees are 
carried out by the field staff and by Vigilance Cells of 
the circles to ensure that the guictelines of provision of 
pcas are followed scrupulously by the PCO franchisee. 
Actions including closure of PCOs are taken against the 
PCO franchisee found to be violating the guidelines. 
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Jhanjre Project of EeL 

3023. SHRI SUNIL KHAN: Will the Minister of COAL 
be pleased to state: 

(a) whether Jhanjra Project under Eastem Coalfields 
Limited (ECl) Is a profit making project; 

(b) if so, the details thereof during the last three 
years; and 

(c) if not, the reasons therefor and the steps taken 
to revive the project? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (DR. DASARI NARAYAN RAO): (a) and (b) No, 
Sir. Jhanjra is not a profit making project. 

(c) The main reasons for losses are as under: 

(i) Use of old Powered Support longwall (PSlW) 
Sets, diverted from other projects which were 
not site specific. Since, these equipments have 
become obsolete they are producing coal at a 
much lower efficiency. 

(ii) Non-availability of spares reduced the avallabiUty 
of equipment which affected performance. 

(iii) The available equipment can only partially extract 
the coal seam due to its limited support 
resistance under the existing geo-minlng 
condition. 

The steps taken to revive Jhanjra project are given 
below: 

(i) A contract has been signed between Eastem 
Coalfields Limited (ECl) and MIs. Joy Mining 
Machinery Limited (UK) for introduction of 
Continuous Miner Technology on risk/gain 
sharing basis in Sector C, 0 and E of R-VI 
seam of Jhanjra underground mine of ECl, 
which will augment the production of the mine 
at the rate of 0.42 MHHon tonnes per year (MTY). 

(ii) A global tender has already been floated for 
introduction of Higher Capacity PSlW set at 
Jhanjra underground mine of ECl on risk/gain 
sharing basis which will further augment the 
production to the rate of 1.7 Mty. ThIs proposal 
is in advance stage of consideration of 
Govemment. 

Payment of Anar8 of Wa.. to Coal Workers 

3024. SHRI E.G. SUGAVANAM: Will the Minister of 
COAL be pleased to state: 

(a) whether the coal companies have to pay huge 
arrears of wages to their workers; 

(b) If so, the details thereof; 

(c) whether the Govemment has cleared the payment 
of arrears of wages to the workers; 

(d) if so, the details thereof; 

(e) If not, the reasons therefor; and 

(f) the time by which the arrears of wage8 are likely 
to be paid to the workers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (DR. OASARI NARAYAN RAO): (a) and (b) 
Consequent upon of the National Coal Wage Agreement-
VII (NCWA-VII) effective from 1.7.2001 which was signed 
on 15.07.2005, arrear of wages had accrued. As regards 
payment of arrear wages, it was stipulated in the 
agreement that arrear wages would be paid to all the 
separated employees immediately and for the existing 
employees the modalities would be jOintly worked out by 
the trade unions and management, keeping In view the 
revival packages of Eastem Coalfields Umited and Bharat 
Coking Coal limited. In pursuance of the said provisions, 
the arrear wages were paid to all the separated 
employees. 

(c) and (d) As regards existing employees, the 
modality for payment of arrear wages as per NCWA-Vil 
has already been worked out and an agreement has 
been raached with the Central Trade Unions. As per the 
said agreement, the wage arrears are to be paid in thnIa 
installments; the first Installmant by 31st May, 2006, the 
second installment before Olwall festival and the last 
installment by 318t March, 2007. Accordingly, the first 
installment of arrears has been paid to the employees. 
The other two installments would be paid in due course 
as per the agreement. 

(e) and (f) Do not arise in view of reply given above. 
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Investment by Chine.. Firms 

3025. SHRI MILIND DEORA: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether the Union Government is contemplating 
to allow Chinese firms to invest in India's booming 
infrastructure sectors such as telecommunications; 

(b) if so, the details thereof; 

(c) whether Huawei Telecommunications are awaiting 
security clearance from the Government: and 

(d) if so, the time by which clearance is likely to be 
given? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) and (b) Foreign Direct 
Investment (FDI) In various sub-sectors of telecom from 
foreign companies including Chinese companies is allowed 
as per extant policy of the Government. 

(c) and (d) The proposal of Mis. Huawei 
Talecommunication Co. Pvt. Ltd. is pending before the 
Foreign Investment Promotion Board (FIPB) for want of 
certain information/clarifications from various Ministries! 
Departments. No time frame can thus be given for the 
clearance of the proposal. 

/Translation} 

Payment of Roaming Charges 

3026. SHRI KULDEEP BISHNOI: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether tM mobile consumers of the BSNL In 
various villages of Haryana are compelled to pay roaming 
charges; 

(b) if so, the reasons therefor; and 

(c) the steps taken/being taken by the Government 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) to (c) Sir, there is possibility 

that a BSNL's mobile subscriber of Haryana having 
roaming facility and while located close to boundary 
between Haryana and an adjacent Licenced Service Area 
(LSA) and with his mobile handset in automatic network 
selection mode, gets served by BSNL's or MTNL's Cellular 
Mobile Service of adjacent LSA. Charges for usage in 
visited network are levied as per applicable plantltariff 
once the consumer logs on to the visited network and 
makes usage. However, whenever such a case is 
detected, action is taken to rectify the same to the extent 
possible. 

Technical arrangements are made to limit the usability 
of GSM based Radio Frequency signals emitted by Cell 
sites within the LSA. However, 100% accuracy of the 
same cannot be assured in some areas due to zigzag 
nature of boundaries shared by an LSA with adjacent 
LSAs. 

[English} 

HIY Cases 

3027. SHRI BHANU PRATAP SINGH VERMA: Will 
the Minister of HEALTH AND FAMILY WELFARE be 
pleased to state: 

(a) whether 65% of the prostitutes in Mumbai were 
found to be HIV positive in 1994 as mentioned in the 
NACO publication, ·country-scenario 1994"; 

(b) if so, the details thereof; and 

(c) the number of deaths among the infected 
prostitutes as on date, year-wise and also the number of 
prostitutes living with AIDS out 65"10? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) to (c) A sample survey carried 
out in 1994 indicated that the prevalence rate was 52% 
in a group of brothel based female sex workers in 
Mumbai. Tracking of clients found HIV positive is not 
carried out and Information on deaths across those found 
positive is not available. 

Hly/AIDS Affected Children 

3028. SHRI G. KAAUNAKARA REDDY: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 
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(a) whether the Government Is considering to 
formulate a scheme to protect, care and support children 
affected by HIV/AIDS; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) and (b) Yes, Sir. Under 
National AIDS Control Programme (Phase-III; 2006-11), it 
is proposed to implement a programme for prevention, 
care and treatment of children infected or affected by 
HIV/AIDS. Specific interventions include scaling up of 
prevention of HIV infection to newboms through Prevention 
of Parent to Child Transmission (PPTCT) and treatment 
of estimated 40,000 children with pediatric antl-retrovlral 
drugs by 2011. 

Extradition Treaty with Nepa' 

3029. SHRI BACHI SINGH RAWAT -BACHDA-: Will 
the PRIME MINISTER be pleased to state: 

(a) whether India has entered Into an extradition treaty 
with Nepal; 

(b) if so, the details of the persons extradited from 
Nepal during the. last one year; and 

(c) if not, the mechanism which is followed at present 
to bring back criminals fleeing to Nepal after committing 
crimes in India? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI E. AHAMED): (a) Yes, Sir. 

(b) No one was extradited from Nepal during the 
last one year. 

(c) The bilateral extradition treaty, signed in 1953, 
can be used to seek extradition of Indian nationals who 
have absconded to Nepal after committing crimes In India. 

Merger of Cent ... , Statistical Or9anl_lon 

3030. SHRI G. NIZAMUDDIN: Will the Minister of 
STATISTICS AND PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) whether the Union Govemment has brought in 
certain changes by combining the Central Statistical 
Organisation (CSO) with any other organisation; 

(b) if so, the details of the merger Including creation 
of a new organisation or authority in view of the above 
changes; and 

(c) the members of the new venture aIongwith the 
composition, structure and functions of the same? 

THE MINISTER OF STATE OF THE MINISTRY OF 
STATISTICS AND PROGRAMME IMPLEMENTATION 
(SHRI G.K. VASAN): (a) Yes, Sir. 

(b) In a Resolution dated 1st June, 2005 the 
Government of India has decided that the Central 
Statistical Organisation (CSO) and National Sample Survey 
Organisation (NSSO) will be merged Into a Single entity 
called the National Statistical Organisation (NSO). 

(c) The National Statistical Organisation (NSO) would 
be headed by Chief Statistician of ~ndla with the rank of 
Secretary to the Government of India. The NSO will have 
two wings, namely (i) Central Statistical OffIce (CSO) and 
(II) National Sample Survey Office (NSSO). The NSO will 
function as the executive wing of the Govemment of India 
in the field of Statistics. 

/Translation} 

Cable Works In SSA 

3031. SHRI SANTOSH GANGWAR: Will the Minister 
of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) the number of Secondary Switching Area (SSA) 
in the country in which cable works have been undertaken 
during the year 2004-06 particularly In Uttar Pradesh; 

(b) the estimated cost thereof alongwlth the process 
adopted for inviting tenders and making payment In this 
regard; 

(c) whether the guidelines laid down by the Central 
Vigilance Commission (C.V.C.) have been violated in this 
regard; 

(d) If so, the details thereof; and 

(e) the steps taken by the Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (8) and (b) Sir, information 
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about the number of SSAs in the counhy and in Uttar 
Pradesh in particular in which cable works have been 
done is given in the enclosed Statements-I, U and III. 

award of wof1<s to the succeaaful bidders and execution 
of these works. Payments are made as per terms and 
conditions of tender. 

(c) No, Sir. The process adopted Is that of open tendering i. til. 
publishing of NIT In leading newspapers for invHing 
tenders, opening of tenders by Tender Opening Committee 
(TOC), evaluation by Tender Evaluation Committee (TEC), 

(d) and (e) Do not arise In view of (c) above. 

Stelemtlnt I 

SSAs in /he country in which calJle work has b8en done during 2004-05 and 2005-06 

SI.No. Items Throughout the No. of SSAs particularly In 
country UP (both UP (E) and UP (W). 

2004-05 2005-06 2004-05 2005-06 

1. No. of SSA situated 283 273 
in the country, 
particularly in UP, in 
which cable works 
have been done 
during 2004-05 and 
2005-06 

2. The estimated costs As. 537.17 As. 480.47 Rs. 43.2 As. 32.52 erores 
along with the crores erom crores 
tenders and payments 
procedures in respect 
of these SSA 

3. MTNL 251.88 210.67 NA NA 
crores crores 

"Details of UP(E) &l:P(W) are given in Statement II & III respectively. 

m.t.mtIntH 

Estitnlltsd cost of cable wonts in UP (EllS/) 

SI.No. estimated cost (As. in Lac) of cable works 

2004-05 2005-06 

Name of SSA Estimated cost Name of SSA Estimated cost 

2 3 4 5 

1. Bahralch 51.00 Allahabad 116.00 

2. Sanda 30.47 Azamgarh 200.00 
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3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

SI.No. 

1. 

2. 

WrilfBn Answem 

2 

Oeoria 

Farrukhabad 

Fatehpur 

Ghazipur 

Gorakhpur 

Hamirpur 

Hardoi 

Jaunpur 

Jhansl 

Kanpur 

Lucknow 

Mau 

Mirzapur 

Orai 

Pratapgarh 

Aaebareli 

Sitapur 

Sultanpur 

Unnao 

Varanol 

Total 

Name of SSA 

2 

Agra 

AJigarh 

BHAORA 1, 1928 (S.k.1) 

3 4 5 

207.00 Banda 3.50 

148.00 Barabankl 48.00 

90.00 Basti 30.00 

70.00 Oeorla 60.00 

82.08 Falzabad so. 00 

145.00 Fatehpur 10.00 

70.00 Ghazipur 65.00 

170.00 Gonda 90.00 

165.00 Gorakhpur 19.00 

191.00 Hardol 105.00 

235.00 Jaunpur 184.00 

210.00 Jhansl 165.00 

238.45 Kanpur 195.00 

40.00 Mau 240.00 

100.00 Mlrzapur 170.80 

119.00 Oral 100.00 

252.90 Pratapgarh 45.00 

16.00 Aaebareli 94.54 

132.72 ShahJahanpur 61.00 

10.00 SltBpur 252.00 

SuHanpur 98.00 

Unnao 30.00 

Varanasl 0.48 

2n3.62 2432.82 

SI6MtnM1I III 

E6/inM1tHi cost of CIIIJIs wom.s In tiP (WB81) CltcItJ 

Estimated coat of Cable laying 
for the year (figure In thousands of As.) 

2004-05 

3 

1970 

o 

2005-06 

4 

o 
9258 

74 
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2 

3. Badaun 

4. Bareilly 

5. Bijnore 

6. Bulandsahar 

7. Etah 

8. Ghaziabad 

9. Mathura 

10. Meeru1 

11. Moradabad 

12. Muzaffarnagar 

13. Noida 

14. Pilibhit 

15. Rampur 

16. Saharanpur 

Total 

(English} 

Extending Term of Administrative Commission 

3032. SHRI B. MAHTAB: Will the PRIME MINISTER 
be pleased to state: 

(a) whether the tenure of Administrative Reforms 
Commission has been extended by a year; 

(b) if so, the reasons therefor; 

(c) the details of works taken up by the commission 
till date; 

(d) whether the Commission has submitted any report; 
and 

(e) if so, the details of the recommendations made 
therein? 

3 4 

4000 2500 

0 1090 

0 2075 

29500 0 

0 6500 

38000 0 

19200 2100 

7500 10800 

0 11525 

0 15610 

21000 11100 

20000 0 

3900 0 

9550 9328 

154620 81884 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH 
PACHOURI): (a) and (b) Yes, Sir. Taking into 
consideration of the fact that the Terms of Reference 
given to the Commission are quite extensive and that 
sometime was lost in making the Commission fully 
functional, Government has extended the term of the 
Commission by one year i.e. till 31.8.2007. 

(c) to (e) The Commission is working on the Terms 
of Reference given to It. The Commission has so far 
submitted two Reports to the Govemment namely, 'Right 
to Informatlon-master key to Good Govemance' and 
'Unlocking Human Capital--entitlements and Governance--
a case study'. The recommendations in the first Report 
deal with effective implementation of the Right to 
Information Act, 2005 while the second Report deals with 
the Impfementation of the National Rural Employment 
Guarantee Act, 2005. Both the Report have been pu1 on 
the website of Commission at http://arc.gov.in 
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Uranium Reserv •• 

3033. SHRI ANANTA NAYAK: 
SHRI M.K. SUBBA: 

W~I the PRIME MINISTER be pleased to state: 

(a) whether large uranium reserves exist in various 
parts of the country; 

(b) if so, the details thereof; 

(c) whether a huge uranium reserve has been found 
in Meghalaya; 

(d) if so, the nature and the extent of this reserve; 

(e) whether these uranium reserves are not being 
properly tapped; and 

(f) if so, the action plan proposed to be prepared for 
proper exploitation of these reserves? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN): (a) 
and (b) Moderate resources of Uranium exist In various 
parts of the country. These resources are grouped in two 
categories based on the geological and economic 
considerations ViZ. Reasonably Assured Resources (RAR) 
and Estimated Additional Resources (EAR-I). The RAR 
category is estimated at 77,185 tonnes of U30 e and EAR-
I category is estimated at 23,525 tonnes of U30 e (total 
resources of 1,00,710 tonnes of U30 e). 

(c) and (d) Uranium deposits to the extent of 16,400 
tonnes have been estimated in West Khasi Hills District 
of Meghalaya. 

(e) and (f) Plans have been prepared for tapping 
these resources. The Uranium Corporation of India Limited 
(UCIL), a Public Sector Undertaking of this Department 
is planning to commence commercial exploitation of these 
deposits, after obtaining various statutory clearances. Pre-
project activities are in progress. 

Central Inv •• tment In Tamil Nedu 

3034. SHRI K.C. PAlLANI SHAMY: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Central investment in Tamil Nedu 
has been drastically reduced over the year; 

(b) if so, the reasons therefor, 

(c) the details of Central investment made in the 
State during the last three years and the sectors in which 
investments were made; and 

(d) the steps taken to further boost the Central 
investment in the State? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M.V. RAJASEKHARAN): (a) No, Sir. 

(b) Does not arise. 

(c) and (d) Central assistance agreed to by Planning 
Commission for Annual Plans of Tamil Nadu during 2003-
04, 2004-05 and 2005-06 were Rs. 2109.56 crores, Rs. 
2474.89 crores and Rs. 2662.43 crores respectively. 

Launch of PSLV 

3035. SHRIMATI ARCHANA NAYAK: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the launch of Polar Satellite Launch 
Vehicle (PSL V) is likely to take place as planned; 

(b) if so, the details thereof; 

(c) whether the PSLV proposes to launch three 
satellites including that of Indonesia in orbit; and 

(d) if so, the details in this regard? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE (SHAI PRITHVIRAJ CHAVAN): (a) 
Yes, Sir. 

(b) The next launch of Polar SatelHte Launch Vehicle 
(PSLV-C7) is planned during the last quarter of 2006. 
Towards this, the launch vehicle integration activities have 
already commenced in Satish Dhawan Space Centre, 
Shriharikota. Parallely, the satellites planned for launch 
on-board PSlV-C7 are undergoing various t8a1a at the 
ISRO Satellite Centre, Bangalore. 

(c) The next launch of PSLV-C7 would carry four 
sateHites including one from Indonesia. 

(d) Out of these, two form a part of our national 
space programme-(I) CARTOSAT-2 for cartography 
applications and (ill Space capsule Recovery Experiment 
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(SRE) for microgravlty experiments. In addition, PSl V-C7 
would also carry two more satellites-a microsatellite 
LAPAN-TUBSAT of Indonesia for environmental monitoring 
applications and a micro satellite Nano-Pehuensat 1 of 
University of Argentina for amateur radio experiments. 

{Trans/ation! 

Atomic Power Generation 

3036. SHRI JAI PRAKASH (MOHANLAL GANJ): Will 
the PRIME MINISTER be pleased to state: 

(a) whether the Government is taking steps to 
enhance nuclear energy capacity; 

(b) If so, the details thereof; 

(c) the stand of the Government regarding nuclear 
energy and the manner in which it is being viewed at 
international level; and 

(d) the details of the assistance likely to be received 
in the future to enhance nuclear energy? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN): (a) 
Yes, Sir. 

(b) The present nuclear power capacity of 3900 MWe 
will be progressively increased to 7280 MWe by the year 
2011 by completion of projects under construction at 
Kaiga, Karnataka (440 MWe), Rawatbhata, Rajasthan (440 
MWe), Kudankulam, Tamil Nadu (2000 MWe) and a 
Prototype Fast Breeder Reactor Project by Bharatlya 
Nabhikiya Vidyut Nigarn Ltd. at Kalpakkam, Tamil Nadu 
(500 MWe). More units are also 'planned to be taken up 
in the XI Plan and beyond so as to reach an Installed 
capacity of about 20,000 MWe by the year 2020. 

(c) The coUntry's domestic three-stage nuclear power 
programme for utilisation of indigenous resources of 
thorium for electricity generation in the long-term is on 
course. The current initiatives for intematlonal co-operatlon 
in nuclear energy are aimed at accessing the international 
market for technologies and fuel, for setting up 
addltionalitles to the domestic programme, to enable larger 
capacity addition, to meet the electricity demand in the 
near-term. 

(d) Import of large capacity nuclear power reactors 
and fuel are expected to be enabled as a result of the 
initiatives. 

[English! 

Lack of Nutritional Elements In Food 

3037. SHRI G.M. SIDDESWARA: Will the 'Minister of 
HEALTH AND FAMilY WELFARE be pleased to state: 

(a) whether more than 70 per cent of poor children, 
women and girls have been found anaemic due to lack 
of nutritional elements in food in rural areas; 

(b) if so, whether any survey has been conducted 
by the Govemment In this regard; 

(c) if so, the outcome thereof; and 

(d) the steps taken or proposed to be taken by the 
Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMilY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) to (c) According to National 
Family Health Survey (NFHS-II, 1998-99), 53.9% rural 
women and 56.0% adolescent (15-19 years) girls were 
found to have anemia. Among the children age group 6 
to 35 months the prevalence of anemia was' 74.3%. 

(d) Government 01 India- has launched the National 
Rural Health Mission in order to improve the ava~ability 

and access to health care in rural areas. The interventions 
include RCH II programme wherein iron and folic acid 
tablets are provided to all pregnant and lactating women 
and children up to 3 years. 

Several measures have been taken by the 
Govemment to improve the nutritional status of the people 
including anemia. The important measures are given in 
the enclosed Statement. 

MMsUIfJS to ImproWl IhtI NutrltkJnsl sIIllus Including 
8f11HT1is of ths p«Jp/6 

• Improving agricultural and horticulture produce 

• Improving the purchasi'lg power of the people 
through various Income generating schemes 

• Availability 01 essential food nems at subsidized 
cost through Public Distribution System 
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• Nutrition Education to increase the awareness 
and bring about desired changes in the dietary 
practices including the promotion of breast 
feeding and dietary diversification 

• A National Nutrition policy has been adopted In 
1993 and a National Plan of Action for Nutrition 
(1995) Is being implemented through various 
Departments of Government. The National 
Nutrition Mission has been set up. 

• Supplementary Feeding programmes. 

(i) Integrated Child Development Services Scheme 
(ICOS) 

(ii) National Programme of Nutritional support to 
Primary Education (Mid-day Meal programme) 

• Programmes for prevention of Specific 
Micronutrient DefICiency disorders 

(i) Anemia Control programme-Under the 
Reproductive and Child Health (RCH) 
Programme implemented throughout the country, 
pregnant and lactating women and children 
(1-5 years) are provided with iron and foRc acid 
tablets for prophylaxis and treatment of anemia. 

(Ii) Prophylaxis Programme to prevent Nutritional 
Blindness due to Vitamin A deficiency. This is 
also under the RCH programme. 

(iii) National Iodine Deficiency Disease Control 
Programme (NIDDCP). 

(iv) Pilot programme for control of micronutrient 
Deficiencies. 

Land Port Authority of India 

3038. SHRI RAVICHANDRAN SIPPIPARAI: Will the 
Minister of SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 

(a) whether Government has any proposal to set up 
Land Port Authority of India for increasing trade with 
neighbouring countries; and 

(b) if so, the details thereof? 

THE MINISTER OF SHIPPING. ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BAALU): (a) Yes Sir. 

(b) Ministry of Home Affairs is considering a proposal 
to set up a Land Port Authority of India for overseeing 
the construction, management and maintenance of 
Integrated Check Posts (ICPa) at entry points at the land 
borders of the country. These Integrated Check Posts 
would house all regulatory agencies like immigration, 
Customs. border security. etc. together with support 
facilities like parking. warehousing, banking, hotels. etc. 
in a single complex equipped with all modem amenities. 

'ncruH In Toll R .... 

3039. SHRI SHRINIWAS DADASAHEB PATIL: Will 
the Minister of SHIPPING. ROAD TRANSPORT AND 
HIGHWAYS be pleased to atate: 

(a) whether Toll rates have been doubled at 
Tasawade Toll collection centre on National Highway No. 
4 in Satara District of Maharaahtra; 

(b) if so, the reasons therefor; 

(c) the details of the previous toll rate schedule and 
the revised tofl rate achedule; 

(d) whether the Incr8ue In the ton rates has been 
approved by the Union Government; 

(e) if so, the details thereof; 

(f) whether the Union Govemment proposes to form 
a uniform Toll policy for National Highways which have 
been developed under the Golden Quadrilateral project; 
and 

(g) if so, the steps taken by the Govemment in this 
regard? 

THE MINISTER OF STATE IN THE MtNISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) and (b) Prior to 1.07.2006 the toll 
waa being collected for 70 Km. length between Km. 6391 
00 to 725100, but after completion of four laning of Satara-
Kagal section, toll is now being collected for length of 
132.76 Km. between Km. 5921240 to Km. 725100. 

(c) The detalIs of old and new toll charges are as 
under: 
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SI.No. Vehicle type 

1. Motor Car, Passenger Van or Jeep 

2. Light good vehicle 

3. Truck/Bus 

(d) and (e) Yes, Sir. The increase in toll has been 
approved by Central Govemment vide Gazette Notification 
No. S.O. No. 647 (E) dated 05.05.2005. 

(f) and (g) Yes, Sir. A Committee of Secretaries has 
been constituted to review and finalise the toll policy. 

[Translation} 

Po8t Office. In Rural Are •• 

3040. SHRI ABDUL RASHID SHAHEEN: 
SHRI G. KARUNAKARA REDDY: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) the number of post offices functioning at present 
in rural areas of Jammu and Kashmir and Kamataka, 
district-wise; 

previous toll rates 
(in Rs.) 

42 

72 

144 

New toll rates 
(In Rs.) 

82 

143 

287 

(b) the number of such villages where facility of post 
office is not available, district-wise; 

(c) whether the Govemment has formulated any 
scheme for providing the said facility in those villages; 
and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) to (d) The district-wise 
details of the number of post offices functioning in rural 
areas of Jammu and Kashmir and Kamataka, and the 
number of villages where facility of post office is not 
available are given In the enclosed Statement. However, 
all villages are provided postal facilities through post 
offices that are available at nearby locations where these 
are justified as per norms. In addition, the Panchayat 
Sanchar Sewa Scheme was formulated for providing 
facilities In those areas which cannot be provided a post 
office as per norms. At present 26 Panchayat Sanchar 
Sewa Kendras (PSSKs) are functioning In Kamataka. 

Oistnct-wiss dBtaDs of the number of post OfficIIS functioning at present in fUral areas and number of vil/agtJS where 
facility of post office Is not available in Jammu and Kashmir and Kamataka 

Name of State Name of District Number of post Number of 
offices functioning villages without 

in rural areas Post Offices 

2 3 4 

Jammu and Kashmir Anantnag 145 230 

Baramulla 174 464 

Budgam 64 406 

Doda 123 531 

Jammu 187 876 
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2 3 4 

Kargll 50 n 
Kathua 133 423 

Kupwara 76 286 

Leh 52 60 

Puiwama 97 441 

Poonch 62 110 

Ra;ouri 119 268 

Srinagar 37 131 

Udhampur 165 428 

Total 1484 4721 

Kamataka Bangalore Urban 79 301 

Bangalore Rural 334 1946 

Bagalmkot 294 298 

BelgaLm 635 665 

Bellary 344 175 

Bidar 285 321 

Bijapur 392 314 

Chama ..... gara 301 258 

Chlckmagalur 280 740 

Chltradurga 272 622 

Oavangere 206 666 

Oharwada 154 193 

Dakshinakannada 480 68 

Gadag 145 174 

Gulbarga 681 739 

Hassan 382 1982 

Haver! 239 473 

Kodegu 204 84 

Kolar 389 2526 
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[English} 

2 

Koppal 

Mandya 

Myaore 

Ralohur 

Shlmoga 

Tumkur 

Udupl 

Uttarkannada 

Total 

Medical College at Srlnagar 

3041. MAJ. GEN. (RETo.) B.C. KHANoURI: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether the proposal for opening of Medical 
Conege at Srlnagar in Uttaranchal Is pending for a very 
long time; 

(b) if so, the reasons therefor; 

(c) whether the Government has Instructed the MCI 
to finalize the proposal for according approval; and 

(d) if so, the time by which it Is likely to be done? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HF' ALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) to (d) A proposal was received 
in August, 2005 from the Government of Uttaranchal 
seeking permission of Central Government to open a new 
medical college at Srinagar, Pauri Garhwal. The proposal 
was sent to Medical Council of India (MCI) for evaluation. 
The MCI conducted inspection of the college and pointed 
out various infrastructural and other deficiencies. The 
deficiencies were brought to the notice of the State 
Government of Uttaranchal. Clearance of the proposal 
depends on fulfilling the requirements prescribed in the 
MCI Regulations, availability of faciUties as per prescribed 
norms and the recommendations of Mel to the Central 
Government on the proposal. 

3 4 

204 349 

329 1034 

210 875 

267 543 

424 1119 

531 2006 

238 30 

439 914 

8698 19305 

/TMll8MIion} 

Coal Blocke to Private Sector 

3042.SHRI MOHO. TAHIR: 
SHRI SHISHUPAL PATLE: 
SHRI ASHOK KUMAR RAWAT: 
SHRI KAILASH NATH SINGH YAoAV: 
PROF. MAHAoEORAO SHIWANKAR: 

Will the Minister of COAL be pleased to state: 

(a) whether the Government proposes to Increase 
the number of coal blocks to the private sector In order 
to meet the coal shortage; 

(b) If 80, the details thereof; 

(c) whether all the coal mine. being operated by the 
public 8ector are producing coal In low quantity; 

(d) If 80, whether any 888888ment has been made 
about assigning the coal blocks of such mines to the 
private sector; 

(e) if so, whether the private 8ector plans to surpass 
the target and demand of coal by the year 2011-12; and 

, 
(f) if so, the details in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (DR. oASARI NARAYAN RAO): (a) and (b) 81 
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coal bloekl having total geoi0gicai reeerv .. of about 20.02 
billion tonne. have been Identified for allocation to 
Govemment companlel/prlvate HCtor 'or permlllible end· 
UI ••. 

(c) No, Sir. Production of coal by Coal India limited 
(Cll) for the la.t three years hu been mOle than the 
targets fixed. 

(d) Blockl earmarked for Cil were reviewed recently. 
48 coal bloekl, which were not Included In the production 
plan of Cil for the XI Plan, were taken out from the Cil 
lilt. 

(e) and (f) About 68 coal blookl have been allocated 
to private sector companlealpermlaalble end ulers 10 far. 
They should be contributing algniflcantly to raise the coal 
production by 2011-12. 

{English} 

Tarapur Atomic Plant 

3043. SHRI S.K. KHARVENTHAN: 
SHRI DHANUSKODI R. ATHITHAN: 

Will the PRIME MINISTER be pleased to state: 

(a) whether Tarapur's third atomic unit has become 
functional; 

(b) if so, the details and Its estimated output thereof; 
and 

(c) the manner In which the nuclear power generated 
is distributed amongst the consumers? 

THE MINISTER OF STAlE IN THE PRIME 
MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN): (a) 
Yes, Sir. 

(b) Tarapur Atomic Power ProJect-3 (TAPP-3, 540 
MWe) was synchronized to the grid on 15.6.2008. 

(c) The power is allocated to the beneficiary States 
of Western Electricity Region. the distribution companies 
of the State distribute power from all sources, including 
nuclear. to the ultimate consumers. 

Shipping Compa'" 

3044. SHRlMATI RUPATAI D. PATIL: Will the Mlnllter 

of SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 

pleued to ltate: 

(a) the location-will number of Indian and Foreign 

Shipping Comp."ieI ragleteNd m the oountry; 

(b) the typel of .hlpa In the abov. oompanlel and 

the oapaclty thereof and the company-wl.. detalll of 

p .... nger and freight ahipl; 

(c) whether Ihlpplng companies of the Govemment 

are continuously running In 1088; 

(d) if 10, the detail. thereof; and 

(e) the steps taken by the Govemment In thl. regard? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 

AND HIGHWAYS (SHRI T.R. BMLU): (a) and (b) Sea 

going ships filled with mechanical meana of propulsion 

and having alze exceeding 15 tonnes net, owned by an 

Indian citizen, a company or a cooperative lOCiety are 

registered in India under the Merchant Shipping Act, 1958. 

foreign shipping companies 'hips are not registered in 

India. 

As on 30.6.2006, there are 756 ships of 8.57 million 

Gross Tonnage (GT) registered by 190 organizations 

which include Indian companies, Central Govemment 

entities and State Government entities. Out of these, 43 

are passenger ships. A statement showing entity wi .. 

details alongwith their location and ships owned by them 

is enclosed. 

(c) to (e) The Shipping Corporation of India (under 

the Govemment of India) is not making any 1088. 
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~ 

II1dIWI Tonnsflll (CompmIy wiN) As on 30.06.2006 

Coastal Overuu Total 

SI.No. Name of !he Shipping company Ships GT OWl Ships GT DWT Ships GT DWT 

2 3 4 5 6 7 8 9 . 10 11 

1. ASG Shipping Ui, MIrNIIi 2 3748 5259 3 76IM4 130836 5 80882 136095 

2. Admiil •• llol1 01 lakIhIdweep, I.IbhIdwIIp 11 13196 6491 11 13196 5491 

3. ~PoI1Ud.," 355 0 355 0 

4. AIdher HuaIin ~ MIInbIi 472 700 472 700 

5. AndamIn LakshIdweep Admiiltlllillll, AndamIn 179 0 179 0 

6. ASM Shipping ltd., MunDII 18101 30990 18101 30990 

7. Arnie Technocans ltd., MIInbaI 199 350 199 350 

8. Amit Ship MInagement, MIInbai 2 707 0 2 707 0 

9. Anvna UneI LiniIad, t.VnbIl 11025 16500 11025 18500 

10. Andaman & NIcobIr lUnd Mm., AndamIn 8 48309 17218 2 10lI08 9163 8 59117 26381 

11. • ShippiIg PIA., MIInbII 382 112 382 112 

12. Arc Marine Pvt ltd., Murrbai 2 320 173 2 320 173 

13. ArcaIia Shipping, MIriai 23858 39338 23868 39338 

14. Ardeshir 8. CuIIeIjee, MIInbai 98 0 98 0 

15. Apeejay ChIt1er Pvt. Ud., KoIkIII 39 0 39 0 

16. Aaeoc:iaIed Maritime Pvt. ltd., MIInbaI 1090 2052 1090 2OS2 

17. AIIIIIIic Shippi1g Pvt. lid., t.U!tIl 2814 3617 2814 3617 

18. AIiIn ~ ServIces, t.bnbII 10848 8945 10848 8945 

19. ArcheIn GIIIitts Pvt. ltd. MIInbai 41171 84700 41671 84700 

20. BeIIasI Ham DItding India Pvt. ltd.. t.\InbIi 467 0 6814 0 2 7281 0 

21. Bhalr Sand & AIled InduIIriII, MIrnbII 214 0 214 0 

22. BizcIre ServiceI, ~ 202 0 202 0 

23. Blue Ocean Sea T IInIpOIt ltd., t.bNIIi 398 598 396 596 

24. Bambly Marine & EngNering, ..... 499 100 499 700 

25. BIAIft Slipping Ui, t.UIIbIi 1594 2048 1594 2048 
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2 3 4 5 6 7 8 9 10 11 

26. Canara Motor I.IIJICh SeMces, MIJnbaI 70 0 70 0 

27. Castle Ships Pvt. Ud., MIInbai 1332 2127 1332 2127 

28. ChImbII FdiserB & ChamicIIs, ~ 37703 80725 37703 60725 

29. ChennII Port TRIll, QIennaI 11 8988 0 11 8988 0 

30. CheItinId Cement I..ImIIed CNnnIi 2e014 43589 28014 43589 

31. ChowP SIaamIhip, ~ 4 26961 42380 38289 71252 5 6S23O 113632 

32. Cochi't PorI TRIll, ChennIi 5 3954 2308 5 3854 2308 

33. COIId 01 SciriIc RIIeerch, New Delhi 2e81 110 2e81 BOO 

34. Crown Maritime Co. ~) Ud., MtJnbaj 264 0 264 0 

35. D.G. l.i;dhouse & u;unps, MIInbai 3 5823 3083 3 5823 3083 

36. Dam .. ShIpping Ltd., MIIIIbai 481 45 481 45 

37. o.nodIr MIIIne ServIce8, abnbIi 487 737 487 737 

38. DepIItment 01 Ocean ~ New Delli 3 4582 1605 3 4582 1605 

39. Dept. 01 Animal Husbandry & DMyi1g, New Deli 785 0 7B5 0 

40. Director 01 SNpping SeMces, MH. 2 870 0 449 500 3 1319 500 

41. DoIpNn OII8hcn, MIInbai 2 1371 763 1128 0 3 2499 763· 

42. Dredging Corpn. 01 IncIa lid., VIzag 15 87848 12897 15 B7848 12897 

43. Dredging IrdemaionII InIia P. Ltd., New Delli 92 0 92 0 

44. EIoome Survey, MI.rnbai 2 867 759 2 887 759 

45. EIon HInango lid., Camicobar 3 1201 2814 1557 2!l1 4 2758 . 5115 

46. Epsom SIippIlg (I) P\t lid., MIINIai 458 288 458 288 

47. Essar ~ Ud., MIInbaI 22 23235 32895 10 520911 882304 32 544148 985199 

48. EY8IU1 SpaJ1de, Hydelabad 262 7B 262 7B 

49. FIVe Star £!Uk Carriers P\t lid" t.unbIi 2 3B327 83143 2 3B327 63143 

SO. Fugro Geonica P lid., NIVi abItIIi 456 0 456 0 

51. ~ ~ Cement. MIInbIi 3 5599 7500 2 8045 5287 5 11844 12787 

52. Gal QIIshore, t.bItIai 840 0 840 0 

53. Good Earth MariIine lid., CtIaNi 428 193 4 95833 162447 5 98281 162840 

54. GIruda CIrriers & Shipping, ,.. 4 6429 10418 4 6429 10416 
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55. Ga/ware Shipping, MumbaI 4 34e8 4240 1872 3088 6 &440 7338 

58. Gati Um/IId, Chenllll 3&63 4811 3663 4811 

57. Gall CollI to Cout, ChInnII 2 1. 12783 2 100M 12783 

58. GUI/II Frtight Ltd., GII1CI1kIwn (KuldI) 288 406 288 405 

59. Galleon ShippIng Lid., MIInbII 2 3184 43&2 2 3184 4352 

60. Geological Survey 01 india. New DelhI 3 2942 2006 3 2842 2005 

61. Gu Eutem ShIppi1g Co lid., MIII'IbII 24 I. 212n 47 1778393 3147500 71 17871&6 3168m 

62. Gujllli MlrIItme BoIrd, GujaraI 16 1828 0 16 1828 0 

63. Gujllli Adlni Port, GujarII 4 1143 36 4 1143 36 

64. Goa ~ard Lid., Goa 121 0 121 0 

65. Hal 0IIth01l lid., MIJnbIl 1086 832 1086 832 

66. HaUlII Linal Ud., Chamli 288 867 288 957 

67. Hecla Ferromilaa (P) Lid., MIInbaI 2 1121 1622 2 1121 1622 

68. Hind 0ItIh0ll, M\rnbai 4 1533 236 992 1142 6 2625 1378 

69. Hotel LeeIa Ventura Ud., MIInbal 722 0 722 0 

10. t Mal1na Inllllach (I) PYI. Ud., MumbaI 108 98 106 98 

71. India Sl8ImIhip Company lid., KoIkIIa 2 110158 1.127 2 110158 ,.127 

72. Indus MalIne Pvt. Ud., MIIIIbaI 2 248 0 2 248 0 

73. International Seaport D~ P. Ud., M1JIIbaI n51 0 n51 0 

74. m SNppIng Pvt. Ud., Kobll 2 2562 3374 2 2562 3374 

75. JMD ShippIng SaMcIs, t.UnbaI 41 0 41 0 

76. Jaiau ShIpping KIndle, ~ 8 15304 6758 8 15304 8768 

n. JawahlJlal Nehru Port TIUII, MIInbaI 7 1114 0 7 1114 0 

76. .IayeIh ~ P. LId., MIIIIbII 3 1043 1103 3 1043 1103 

79. JeeIa Millry Agenciea, ~ 81 0 91 0 

BO. KandIa Port Trust, Karda 5 1078 418 6 1078 419 

81. KEt·RSOS Maritime P. Ud., KIkInada 5 1017 32 5 1017 32 

82. KhaIIar Maline ServIce, MwnbIi 109 0 109 0 

83. Kin-Ship ServIces (India) Pvt. lid., Coc:Iin 1593 2183 1593 2183 
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84. KoIkatI POI1 TI\III, KoIkIIa 12 18291 11864 12 ,., 11864 

85. Kondo SyokII L*n I LiI .• Cod*! 21 8 21 8 

86. KrllhDl MIIIIIch. MWftbII 3133 4354 3113 4354 

87. K.c. MdnI 0) LId., CocNn 11843 6257 11843 5257 

86. MI!InI TIIIIIII PYL lid., BtINlIgIr 196 0 185 0 

89. MIIcon Pvt. LiI., MwnbII 1441 2196 1441 2196 

90. MIIcIIor LInN LinIIId, MI.IIIbII 16 772084 '" 1-6 772014 1384888 

91. Monnugao Port TNIt, Goa .. B38 0 .. 838 0 

92. Modell 0fIIh0It 9IMoII. MtInbII 88 0 88 0 

93. MIju MIrine SIrvIoII, MumbII 3 788 600 3 781 500 

94. MAl< UnII, MIInbII 400 1228 400 1228 

95. MAl< I.GOIIIce Pvt. lid., MIInbIi 1175 - 1176 2089 

98. MIIIIbIi Port TMt, MIInbII 9 3388 0 9 3388 0 

97. M.M. Exporta, ChInnII 193 0 lea 0 

sa. N.S. Guzder & Co., MIInbII 498 0 498 0 

99. NaIwtr Pallktl 1nduIIrieI, MIINIII 7 2629 1388 229 0 8 2768 1388 

100. NIIIonII InIMIIiI of 0ceIn T~, New 0eII1I 1085 0 1085 0 

101. New Era ShIppIng Lid., Gel 1683 2137 193 2137 

102. New MIngIIorI Port TNIt, MIngIlore 5 1878 746 5 1878 746 

103. Ocean DIving CenIII, MIInbIi 225 0 225 0 

104. Ocean SperIde lid., HydIIIbId 10 2503 488 10 2603 486 

105. 01 &. Na1urII GIl CommiIIIan, MIIRbII 42 84491 71808 42 84491 71808 

108. Orient e.r-a ShIp MInIgImInI lid., MIInbII 8942 *' 8842 *' 
107. PaIor1I ShippWIg Pvt. Ltd., MIIRbII 35060 80974 35050 80874 

108. PIIIktI Marine Agenc:iII. MIInbII 5 nJ 0 5 nJ 0 

109. PeIrI Shipe Ltd., ChemaI 23797 38318 23797 39316 

110. PeIcon ~, MIInbIi 249 184 248 184 

111. Polaris Marine Mag. Co. Pvt. Ltd., MIInbaI 11. 24558 11. 24558 

112. PaIeatIr MIIilime Ltd., ..... I. 25324 I. 25324 
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2 3 4 5 6 7 8 9 10 11 

113. ~ Shipping Corpn., ChemIi 3 83984 119981 3 83984 119981 

114. Prri Slipping & ServIces, ~ 1874 2848 1874 2849 

115. PrabhII MItIne SeMcea Pvt. lid., MI.rnbII 79 0 79 0 

116. Pratibha Shipping l.inited, t.bIIbIi 4 95185 159171 4 95185 159171 

117. Prince Marine TrnpoIt SeMces, MIInbaI 3 710 0 3 710 0 

118. Procyon 0IIth0rI SeMcee Pvt. Ltd, M&Inbai 7 1289 930 7 1289 930 

119. ProIpIcts 9IIpping Pvt. LiIIIIId, . ttbnbII 4 14441 17550 4 14441 17550 

120. PkIiIiII Ind. lid., MIrnbei 46 14 45 14 

121. RadIrt ShippIIg. MIInbII 5 108126 1757'118 5 108126 175798 

122. Raj Shipping AgIncieI lid., t.bnbIi 5 2902 1870 5 2902 1870 

123. RIIIIIIh BIbI Suvama, Mumbai 314 0 314 0 

124. ReICOn Engineering (India) P. lid., KoIcaIa 3 M5 2290 3 845 2290 

125. ReIiInoI CapItal LiniIed, MumbaI 2 830 5f)4 2 830 504 

126. ReIIIncI InduItrI8I lid., MIInbIi 19 27819 me 290 0 20 28109 32086 

127. RajImnIIdri Oil field, MI.rnbII 3 372 125 3 372 125 

128. RIIhImIII9t & Co. Pvt. Ltd., MI.mbIi 144 0 144 0 

129. R50S-R.K. KATADI, KaIdr1IdI 2 172 31 2 172 31 

130. S.K.S. lid., MI.rnbII 2 24 0 2 24 0 

131. SadIIna Tech. WotU, MII1iIIi 108 0 108 0 

132. Sahara ~ Pvt. lid .. IiUmIi 78 24 78 24 

133. SaIgaocar t.tning, .MIJnbaj 34920 511835 :Mr2O 58635 

134. SaigIoncIr EngNets Pvt. lid., t.IIInbIi 12219 17529 12219 17529 

135. SamrIt Alia MIriIimI, a.unbIi 1874 2350 1874 23SO 

138. SImson MIriIint LiniIed, ..... 13 621. 5005 1674 1477 14 78/10 6482 

137. s..n. ShippiIg MtInbIi 3 58887 108810 3 58887 108610 

138. SIpItIIgiri Shipping Co. W., ~ 3110 710 3110 710 

139. SI&nINJI Fuels Pvt. Ud., MIInbIi 2 3672 5611 2 3672 5560 

140. Sea SpIIIdt HIIIIcu Se.w. ltd., HyMbId 3 808 371 3. a 371 

141. SeIIion 8pIIIde MarIme sn. lid., ..... 5 I. 394 5 1330 394 
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142. Seabridge Maritime AgencIes M Lid .• ....,. 2 246 0 2 24S 0 

143. SeaIIw1dia Shipping & Export P. LId .• MInai 2233 3881 2233 3881 

144. SeaspIn ~, Mumbai 643 139 643 139 

145. Seatrans ShIpping. Mumbai 42 0 42 0 

146. Seu Goa Ud.. Goa 46178 aoooo 48178 aoooo 

147. SeaIion SpaIIde Port & T eminII SeMoes. UiInbai 4 1168 7B2 4 II. 7B2 

148. Sesa ~ (P) Lid .• t.bnbIi 121 0 121 0 

149. SMn IIIInds Shippilg, t.UnbIi 3 12812 19522 3 12812 19522 

ISO. ShIhI ShippiIg. MImi 121 0 121 0 

151. ShInIi ShIppIng Co. (P) lid., MIInbeI 760 830 190 830 

152. Shipping Corpn. of IncIa LId.. MIInbai 14 75241 105692 69 2744374 4780626 83 28111115 4888217 

153. Shive MaIkaIing. MIJnbaI 157 0 157 0 

154. Shiv Villi Oil & Gas ExploratIon. N. Delli 174 26 174 26 

155. Shreyaa ShippIng. MIIItIi 5 51342 84840 6 61342 84840 

156. • Sica! Coederici Logialics lid.. MIInbII 7594 1_ 7!i84 10500 

157. SICAI. ShIpping Ltd.. t.bItai 11712 17. 11712 17485 

158. South East Asia Marine Engg. & Con. t.bnbIi 3 11211 8135 3 11211 6135 

159. South Incia Corpn. (Agencies) Ud., Chemai 490 826 490 826 

160. SoIMl Incia COfJI!. Ud.. Chennai 2 45878 1S14 2 45878 76914 

161. S. SIrya Roe. MIJnbai 159 0 158 0 

162. Surandra Overaees lid.. KoIkaIa 35430 64110 4 114934 207558 5 1503114 271889 

163. SVUL Project I..imiIed, New Deli 3 338 0 3 339 0 

164. 5.5. Tracing & Co .• MIInbIi 198 0 198 0 

165. Svitzer ~ HaziIa PYt. lid., Hazira 4 1804 0 4 1804 0 

186. Tag SeIIogiIIica lid., ..... 4 4387 5179 4 4387 5171 

167. Tel Seaways lid., ChennIi 3 5964 8898 2854 3194 4 8808 12182 

168. Thraewin MIIiIina (nIa). IbnbIi 2 2892 3781 2 2812 3781 .. 
169. TMi SIiAIing LId~ t.tmI* 4 ast8 

,_ 
4 108818 ,-

170. T rnDOIIIIII Cargo & Shipping Ltd., ChemII 8182 7738 8182 7738 
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2 3 4 

171 Trnport Corpn. 01 ,*, MIIIIbII 300 

172. Triton OveIwIIer, Mu'nbII 2 70 

173. TUIlcorin Port Trull, TUIIcoIIn 3 1179 

174. Tidewater (India) Pvt. lid., MIInbII 3 1397 

175. Trw AllIn ShIppIng Sera (PI lid., CoctW\ 

176. TIme Trader, MumbeI 113 

In. TlmbIo Pvt. lid., Got 7594 

178. unon 01 IncIa 1552 

179. United Shippera, MIIIIbII 2 1228 

180. V.M. SIlgaocar, Boa 18388 

181. VM SaIgeoncar BIoI & V. DImpo I Co., Got 

182. V.S. Dempo & Co. (P) lid .. Goa 

183. VIM ShIpping Co. Lid., MIrnbeI 2 1978 

184. Vlldng LIghterage I Cargo, ChennII 308 

185. VIkram Slipping, Mumbll e 7978 

186. VINkhepeInam Port TI\III, VIzIg 12 5277 

187. VNS 0ffIh0N SeMcee Co. Ltd., MlrnbaJ 132 

188. Wlllrwtys Shpyard Pvt. Lid., Goa 1307 

189. Will Aae Maritime Ltd., ChnII 

190. Yogi Selways P. Ltd., Kobla 880 

Grand TOIII (30.08.08) 510 827182 

Development Projeot. In Uaharuhtra 

3045. SHRI CHANDRAKANT KHAIRE: Will the 
PRIME MINISTER be pleased to .tate: 

(a) the development projecta In Maharaahtra for which 
allocated fund ha. been apentJbelng apent; and 

(b) the detai .. of the projects In respect of which the 
completion certificate has been obtained? 

5 8 7 8 9 10 11 

710 300 710 

0 2 70 0 

0 3 1179 0 

3250 3 1397 3250 

10848 8945 10848 8945 

0 113 0 

12207 7594 12207 

370 1552 370 

1858 2 1228 1858 

18970 18388 18970 

71194 123705 71194 123705 

12210 7478 12210 7476 

2172 18 380085 .,3 18 382083 571085 

415 308 415 

11590 e 7978 11590 

0 12 52n 0 

192 132 192 

392 1307 392 

4 116878 205227 4 116878 205227 

844 890 844 

180116 248 n48725 13382182 766 8575917 14222297 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M.V. RAJASEKHARAN): (a) and (b) 
Planning Commlaaion approv .. the overall plan aize and 
broad sectoral allocation of the State Plans. It does not 
sanction Individual atate sector projects. The approved 
outlay for the Annual Plan 2006-07 of Maharashtra Is 
As. 14829.00 crore. The sectoral break-up of thtt approved 
outlay for Annual Plan 2006-07 Is given below: 



105 BHADRA 1, 1928 (S./riJ 108 

SI.No. Major H.adl 

1. Agriculture & Allied Service. 

2. Rural Development 

3. Special Area Programm .. 

4. Irrigation & Flood Control 

5. Power Development 

8. Industry & Mlnerall 

7. Transport 

B. Communication 

9. Science, Technology & Environment 

10. General Economic ServlclI 

11. Social & Community Services 

12. General Service. 

Grand Total 

/English} 

Introduction 01 MCC Amendment Billa 

3046. SHRI GANESH PRASAD SINGH: Will the 
Mlnlater of HEALTH AND FAMILY WELFARE be pleued 
to refer to the reply given to Unatarred Question No. 383 
dated March 2, 2005 regarding Introduction 01 MCC 
Amendment Billa and atata: 

(a) whether the Govemment has finalized the propoaal 
to amend the Indian Medical Central Council Act, 1970 
and Homoeopathy Central Council Act, 1973; and 

(b) If ao, the time by which the said propoaal Is 
likely to be brought before Parliament? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) and (b) The BlII8 regarding 
the Amendment of Indian Medicine Central Council Act, 
1970 and Homoeopathy Central CouncH Act, 1973 have 
already been introduced In the Rajya Sabha on 23.3.2005. 

Annual Plan 2008-07 

Approved Outlay % age .hare 
(R •. In Lakh) In totll Outlay 

81785.74 4.17 

103591.13 8.99 

80395.00 4.07 

274295.81 18.50 

140591U9 9.48 

18895.81 1.28 

176711.12 11.86 

0.00 0.00 

1700.00 0.11 

48941.68 3.30 

586084.72 39.46 

12120.00 0.82 

1482900.00 100.00 

Pl1Ictltlonel1l 01 Yoga and Naturopathy 

3047. SHRI SUNIL KUMAR MAHATO: 
SHRI GIRIDHARI YADAV: 

Will the Mlnllter of HEALTH AND FAMILY WELFARE 
be pleued to etate: 

(a) whethar the practitioners of Yoga and Naturopathy 
can use the word 'Doctor' before their name; 

(b) the name of the Govemment agency which laaue. 
licence for practice to the practitioners of Yoga and 
Naturopathy; 

(c) thedelalll of renewal procedure In this regard; 
and 

(d) the 8tand of the Government regarding the system 
of Yoga and Naturopathy? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) to (d) Yoga & Naturopathy 
are recognized systems of medicine and registered 
practitioners of these systems can use the word -Doctor" 
before their name. It has not been found feasible to 
regulate the teaching and practice of Yoga and 
Naturopathy at the Central level. Some States like Andhra 
Pradesh, Karnataka, Tamil Nadu and Madhya Pradesh 
has enacted State Acts for registration of qualified 
practitioners of these systems. 

[Eng/ish/ 

Subsidizing Sports Goods 

3048. SHRI RANEN BARMAN: Will the Minister of 
YOUTH AFFAIRS AND SPORTS be pleased to state: 

(a) whether the Union Government has a plan for 

SI.No. Name of the Federations 

1. Table Tennis Federation of India 

2. Yatching Federation of India 

3. Squash Rackets Federation of India 

4. Badminton Association of India 

5. Archery Association of India 

6. Wrestling Federation of India 

7. Rowing Federation of India 

8. Billiards & Snooker Federation of India 

9. India Weightlifting Federation 

HIV Among Sex Workers 

3049. SHRI HEMLAL MURMU: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether 55 per cent of the 80,000 aex workers 
in Mumbai are HIV-PoaItIw, as announced by the Director-
General, NACO (National Aids Control Organisation); 

subsidizing sports goods for training and practice of certain 
categories of sports; 

(b) if so, the details thereof; and 

(c) the total amount of subsidy spent by Government 
during the last three years, category-wise? 

THE MiNISTER OF PANCHAYATI RAJ AND 
MINISTER OF YOUTH AFFAIRS AND SPORTS (SHRI 
MANI SHANKAR AIYAR): (a) to (c) The Ministry of Youth 
Affairs and Sports is Implementing a Scheme for 
assistance to National Sports Federations (NSFs) under 
which Central Assistance is provided for purchase of 
Sports Equipments/Sports Sciences Equipment for 
Training/Competitions to the extent of 75% of the cost, 
subject to the receipt of viable proposals from recognized 
NSFs. Central assistance provided to the recognized NFSs 
for the purpose during the last 3 years has been given 
in the enclosed Statement. 

(in Rs.) 

2003-04 2004-05 2005-06 

39,89,8351-

38,66,5521- 2,15,4761-

7,70,4121- 87,36,2801-

59,76,3901- 35,20,500/- 11,73,5001-

37,22,971/- 41,415/-

4,19,194/- 9,56,625/-

71,28,2171-

2,75,987/-

36,38,671/-

(b) if so, the details of the study that has been 
conducted in this regard; 

(c) the narne of the funding Agency; and 

(d) the name of the Agency that conducted the 
study? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) to (d) As per the aMual 
sentinel surveillance Report for the last five years, the 
HIV positivity among Sex Workers in Mumbal is as 
tollows: 

2001 2002 2003 2004 2005 

52.3 54.5 54.3 44.8 30.7 

These results are obtained from annual sentinel 
surveillance conducted in the country by NACO. The funds 
for this activity are made available from the World Bank 
assisted National AIDS Control Programme. 

Funds to NGOs for AIDS Control Programme. 

3050. PROF. CHANDER KUMAR: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) the number of AIDS Patients In the country; 

(b) the number of NGOs implementing AIDS control 
programmes in the countty at present spec:ielly in the 
State of Himachal Pradesh; 

(c) whether these NGOs are provided funds by the 
foreign agencies; 

(d) if so, the details thereof; and 

(e) the action taken by the Government to monitor 
utilization of funds by the NGOs? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) As on 31st July 2006, 
cumulative 111608 AIDS cases have been reported by 
State AIDS Control Societies In the country since year 
1986. 

(b) 1040 NGOs are Implementing 1088 Targeted 
Intervention Projects among High Risk Groups and 107 
NGOs are running 122 Community Care Centres (CCCs) 
across the country under National AIDS Control 
Programme. In Himachal Pradesh, 22 NGOs are 
implementing HIVIAIDS Intervention programmes under the 
National AIDS Control Programme. 

(c) and (d) Under the National AIDS Control 
Programme, financial support of Rs. 103.99 crore was 

provided to the NGOa during the financial yur 2005-06. 
These funds are mobilized from World Bank, OFID and 
USAID as detailed below: 

Donor Agency Amount (Rupees In Crore) 

NACO (World Bank support) 33.63 

DFID 

USAID 

Total 

41.36 

29.00 

103.99 

-In addition , as per Information available with NACO, the 
following amounts were released cIir8cIIy to NGOs by donor 
agencies: 

Donor Agency 

Bill & Melinda Gatea 
Foundation 

*DFID 

USAID 

CDC Atlanta 

Amount (As. in crore) 

180.01 

10.32 

(approx.) 13.95 

(approx.) 12.69 

*In the original reply the figure. pertaining to OFIO wa. 
126.18 crore. 
The reYiaed rep,ly given above was made subeequently through 
• Correcting ::itatement on 25.08.2006. and 18 placed In Library 
under L T No. 490712008. 

An amount of As. 111.55 Iakh was released to NGOs 
in Himachal Pradesh during the Financial Year 2005·2006. 

(e) The utilization of funds by the NGOs under 
National AIDS Control Programme is monitored by the 
AIDS Control Society of the respective State. 

Condom. for Women 

3051. SHRI TUKARAM GANGADHAR GADAKH: Will 
the Mlniater of HEALTH AND FAMILY WELFARE be 
pleased to state: 

<a) the progress made regarding the introduction of 
condoms for women as part of targeted Intervention 
strategy of NACO; 

(b) whether any time bound programme has been 
chalked out; 
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(c) whether the funds have been allocated for thlt 
programme; 

(d) If ao, the details thereof; 

(e) whether the decision regarding cost, subsidy, 
procurement and distribution network etc. has been taken; 
and 

(f) If so, the detaill thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) A Itudy was conducted by 
MIs Hinduatan Latex Family Planning Promotion Trust to 
find out acceptability of the Female Condom as an option 
to the Mal. Condoms to incre ... protection against STD 
and HIV infection. On the basis of favourable reporta, It 
has been decided that the component of Condom 
Promotion under NACO shall be Itrengthened by 
introducing Female Condoms. 

(b) Yes Sir. 

(c) Yea Sir. 

(d) UNFPA has placed an order for 500100 Female 
Condoms for NACO during 2005-2006 at a total cost of 
Rs. 1.75 Crore. A total provision of Rs. 200 Crore has 
been made in the budget allocations for procurement of 
Condoms (both male & female) during 2006-2007. 

(e) Yes Sir. 

(f) In the 7 high prevalence Statea (A.P., Kamataka, 
Tamilnadu, Maharashtra, Kerala, Gujarat and West 
Bengal), Female Condoms are being provided to the 
female sex workers at a subsidized rate of 
Rs. 51-,although the purchase price of the Female condom 
is (approx) Rs. 451-per piece. 

Female Condom is being distributed through State 
AIDS Control Society in all the States, who salect the 
Non-Governmental Organizations implementing Targeted 
Interventions amongst female sax workars. 

Propoull 10r National Hlghwaya In Orl ... 

3052. SHRI GIRIDHAR GAMANG: Will the Minister 
of SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) the propoull submitted by the Govemment of 
Ori .. a for approval of National Highways In the State; 

(b) the number of propoaals approved 80 far; 

(c) the number of proposals still pending; and 

(d) the funds provided by the Union Government for 
strengthening of existing National Highways during the 
last threa yeara and the current financial year? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) to (c) Since February 2004, 13 
proposale of about 1585 km length of State rbade have 
been received from the Government of Orll.. for 
declaration as National Highways. At present, emphuia 
is on developmant of existing National Highways and 
declaration of naw National Highways In the country 
Including Ort .. a Is not envllagad. 

(d) Expenditure for development Including 
strengthening ofaxlatlng National Highway network In 
0rI888 during the last three yeara and the current financial 
year Ie aa under: 

Amount In Rs. Crore 

Year 2003-04 2004-05 2005-06 2006-07 

Expenditure 389.28 389.15 429.67 100.04 

Renewal 01 Manufacturing Ucenc.s 

3053. SHRI PUNNU LAL MOHALE: Will the Mlnistar 
of HEALTH AND FAMILY WELFARE be pleaaed to etate: 

(a) whether Schadule M. Drugs and Cosmetics Act 
was Introduced to Improve the quality of export of drugs; 

(b) if so, tha datalla thereof; 

(c) whether the Govamment has any proposal to 
renew the manufacturing licences of those units which 
are not axporting drugs; 

(d) if 80, the reasons therefor; and 

(a) the number of units whose licences hu not been 
renewed tiD date, State-wise? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANASAKA LAKSHMI): (a) and (b) The requirement of 
Good Manufacturing Practice (GMP) under Schedule 'M' 
of Drugs and Cosmetics Rulli, 1945 wu Introduced In 
1988 and revised in 2001 In order to assure Improvement 
in Quality Assurance in manufacturing of drugs. The 
requirements of Schedule 'M' are not restricted to drugs 
manufactured for export as theae are mandatory 
requirements for manufacturing of drugs by every drug 
manufacturing unit In the country. 

(c) and (d) The renewal of manufacturing licences Is 
done as per norms prescribed under the Drugs and 
Cosmetics Rules, 1946. The renewable of Ilcencea Is not 
linked with export of drugs. 

(e) The renewal of manufacturing licenses is done 
by State Govemments in accordance with existing norms. 
Data regarding number of licences renewedlnot renewed 
by State Govemments Is not maintained centrally. 

AIDS Affected Perlonl 

3054. SHRI RAJ EN GOHAIN: WHI the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Union Govemment has hired the 
services of any foreign/extemal agency to determine the 
number of AIDS affected persons in the country 
announced by the Hon'ble Health Minister In reply to a 
Starred Question on August 18, 2004, followed by a PIB, 
released the same day; 

(b) if so, the details/outcome thereof; and 

(c) the names of the extemal and local agencies 
that participated in the exercise and also the name of 
the funding Agency? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) to (c) No, Sir, the Government 
of India presently has not hired the services of any 
foreign/external agency to determine the number of AIDS 
affected persons in the country. However, Government 
has strengthened the HIV surveillance activities In the 
country by increasing the number of sentinel sites as 
well as ensuring the quality of data through central and 
regional monitoring mechanism. The National Institute of 
Health & Family Welfare, National institute of Medical 
Statistics and five regional Institutes have been entrusted 
with the task of monitoring & supervision. A task force 

committee under the ohalrmanahlp of Dtr.ctor General 
ICMR with repruentatlvea from Academic lnatttution., 
WHO and UNA IDS Geneva hu aIIo been conlmuted to 
review the ongoing pl'OClll of Surveillance. 

As per Hntlnel lurveiliance report 2006, the... a ... 
an estimated 5.2 million HIV Infected peraon In the 
country. An additional 434 sli .. have 1110 been added 
for conducting .. ntinel surveillance during the year 2008. 

/T--lkInj 

peol In Orl ... 

3056. SHRIMATI SANGEETA KUMARI SINGH 
DEO: Will the Mlntater of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleued to stat.: 

(a) the total number of P.C.Os In the Bolanglr district 
of Orl8l8; 

(b) the total number of applications that a ... pending 
for approval; and 

(c) the time by which these 8 ... likely to be approved? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) and (b) Sir, .. on 30.8.2006, 
there are 693 PCO. provided by Sharat Sancher Nigam 
Limited (BSNL) In Bolanglr district of Ori .. a and no 
application Is pending with BSNL for PCO In Bolanglr 
district. 

(c) Does not arise In view of (a) and (b) above. 

{EnlJlishj 

Facllltin to Sporteperaon. 

3056. SHRI JOACHIM BAXLA: Will the Minister of 
YOUTH AFFAIRS AND SPORTS be pIeued' to state: 

(a) whether the facilities being provided to VariOUI 
sportspersons, especially the athletes preparing for major 
International events are not satisfactory; 

(b) jf SO, the details thereof; and 

(c) the steps being taken by the Union Government 
to improve the facHitie. being provided to the .. 
sportspersons? 
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THE MINISTER OF PANCHAYATI RAJ AND 
MINISTER OF YOUTH AFFAIRS AND SPORTS (SHRI 
MANI SHANKAR AIYAR): (a) to (c) The promotion of 
sports i~, primarily, the responsibility of State Govemments 
at the State level and of National Sports Federations at 
the national level. Accordingly, preparation of the 
sportspersons for international events is the responsibility 
of the National Sports Federations (NSFs) concerned. The 
Government of India supplements the efforts of the NSFs 
by providing assistance for training and participation of 
sportspersons/teams in international tournaments abroad, 
organization of national/international tournaments in India, 
coaching/training of the teams under Indian and foreign 
coaches, procurement of equipment and by providing 
requisite technical and scientific back-up. In addition, 
financial assistance Is also provided to individual 
sportspersons for training abroad as a part of their 
preparations for participation in major international events 
under the scheme relating to "Talent Search & Training" 
and "National Sports Development Fund". 

Besides, the Sports Authority of India (SAl) 
implements the following schemes for the promotion of 
sports for improving performance at Sub-Junior, Junior 
and Senior level: 

1. National Sports Talent Contest Scheme (NSTC) 

2. Army Boys Sports Company (ABSC) 

3. Special Area Games (SAG) 

4. SAl Training Centre STC) 

5. Centre of Excellence (COX) 

The facilities being provided to sportspersons for 
international events are reviewed and improved from time 
to time. 

AIDS ca ... 

3057. SHRI NARAYAN CHANDRA BORKATAKY: Will 
the Minister of HEALTH AND FAMILY WELFARE be 
pleased to state: 

(a) whether AIDS in India is the fourth highest cause 
of death In the people in the age groups between 15 to 
29 years as announced by the Director, NACO; 

(b) if so, the names of three other diseases which 
cause more deaths than AIDS In this age group, with 

number of deaths caused by them, during the last three 
years, State-wise; and 

(c) the number of AIDS deaths separately in the 
same age group during the last three years, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) to (c) This refers to the review 
of data carried out by the Registrar General of India for 
Medical certification of cause of death in 1998 which 
indicated that 7.6% of total deaths have been contributed 
by the age group 15-24 years. As per the report, the 
predominant causes of death are Injury and poisoning 
(35.1%), Infection and parasitic dlSff888S (19.1%), diseases 
of circulatory system (12.0%) and symptoms and signs 
of III-defined condition as 11.5%. This ill defined condition 
could be attributed to HIVIAIDS. Further details State-
wise are not available. 

Progre.. of Golden Quadrilateral Project In Orl •• a 

305a. SHRI TATHAGATA SATPATHY: Will the 
Minister of SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: . 

(a) the progress made regarding Golden Quadrilateral 
Project in Orissa; 

(b) the deadline set for the completion of the project; 

(c) the funds earmarked and spent till date on each 
of National Highways in the State; 

(d) the new projects taken up under NHDP-III and 
NHDP-IV in the State; and 

(e) the time by which the projects are likely to be 
completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) and (b) Out of 443 km length of 
National Highways in Orissa under the Golden 
Quadrilateral Project, a length of 318 km has already 
been completed and balance 125 km· is under 
implementation. The likely date of overall completion is 
November 2008. 

(c) No State wise allocation of funds is made. 
However, on Golden Quadrilateral Projects in Orissa, 
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expenditure Incurred till July 2006, on NH-60 is As. 74.74 
crore and on N.H-5 is As. 1606.87 crore. 

(d) and (e) Following stretches In the State of Orisla 
have been identified for 4-laning undfer NHDP phase-III: 

(i) Chandikhole-Duburi-Talcher section of NH-200, 
length 137 km. 

(ii) Bhubaneswar-Puri section of NH-203, length 59 
km. 

(iii) Panikoill-Keonjhar-Roxy-Rajamunda section 
of NH-215, length 269 km. 

(iv) Sambaipur-Bargarh-OrissalChhattisgarh border 
section of NH-6, length 88 km. 

Preparation of Detailed Project Reports for above 
mentioned stretches are in progress. The completion of 
4-laning shall depend on the response of BOT (Build, 
Operate and Transfer) bidders. The NHDP Phase-IV is 
at planning stage. 

National Highway from Dlbrugartl to Nagaon 

3059. SHRI M.K. SUBBA: Will the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) the progress made regarding four laning of the 
National Highway from Dibrugarh to Nagaon; 

(b) whether the work has been at a stand-stili since 
2001; 

(c) if so, the reasons therefor; and 

(d) the estimated cost of the project, the precile 
nature of the dispute and the cost escalation suffered by 
this project so far? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) Goverrvnent hal approved 4-lanlng 
of NH-37 from Dlbrugarh to Nagaon under Special 
Accelerated Road Development Programme in North 
Eastern Region and steps have been taken to prepare 
Detailed Project Report (DPR). 

(b) and (e) No, Sir. Govemment has approved the 
project on 22.9.2005. 

118 

(d) It is too early to indicate the eatImaled coat of 
the project. There is neither any dispute nor any cost 
eecalatlon suttered, .. project Is at CPA preparation stage 
only. 

fTmMI6IionJ 

LIly Out P .... of PropoMd 8y-Pau 

3060. SHRI AAGHUVEER SINGH KOSHAL: Will the 
Minister of SHIPPING, AOAD TRANSPORT AND 
HIGHWAYS be pleased to state: 

(a) whether the Govemment Ia aware of the disputes 
arising out of the lay out plan of the proposed by-pasa 
in Jhallpura, Kola (Rajasthan) under the NatIonal Highway-
76 (East-West Corridor Project) as reported In the Hindi 
Dally 'Dalnlk Bhaskar', Kola, Rajasthan dated May 29, 
2008; 

(b) if 80, the facta reported therein; 

(c) the details of land acquisition notifications 
published with ref.renc. to the above by-p ... ; 

(d) whether any amendment has been made In these 
notifications; and 

(e) if so, th.'detaIls thereof and the reuona therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) Yes, Sir. 

(b) and (c) The details are enclosed as Statement. 

(d) and (.) Yes, Sir. Amendments In 3(A) & 3(0) 
have been made vid. notification no. SO 228(E) , 335(E), 
1732(E), 1665(E), 1664(E), 569(E) dated 18.02.2005, 
18.03.2005, 09.12.2005, 22.11.2005, 22.11.2006 & 
19.04.2006 for matching the co-ordinates of the proposed 
alignment with the ground situation, improving the road 
geometry and eliminating the 2 number of rev ..... curv .. 
within • short dIatance of 0.5 kilometer at Jhallpura by-
pua. 

With reference to the report publl8hed In the Hindi 
Dally, OeinIkBhukar, KOla dated 28.05.2006, facll are 
put up as under: 
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3(A) notifications were published on 3.11.2004, 
16.02.2005, 18.03.2005 & 09.12.2005 vide notification no. 
SO-124O(E), SD-228(E), 335(E) & 1732 (E), which were 
meant for informing the public. regarding intention of the 
Govemment to acquire the land for public purpose. During 
subsequent transfer of this alignment from Revenue 
recordlland details published in 3A notification to the 
ground, it was found that there were number of villages 
such as Kawarpura, Dhakhedl, Jhallpura, Borkhandi, 
Manadana, Dayara, Kaithodi, Tathede, Brajeshpura, 
Daslana, Nayanohara, Hathlkheda & Hanvantkhera, where 
co-ordinates of the aligment as suggested by the DPR 
Consultant were not matching with the details of 3A 
notification as well as with the ground situations. Hence 
in order to transfer the concept of DPR atignment to the 
ground as weD as to improve the geometry of the Road, 
3A notification was revieed as per the need of Jhallpura 
Bypass alignment. It has alao been reported in the said 
newspaper that the Khasra no. 119, 122 & 123 have 
been intentionally saved. On perusal of revenue records 
submitted by the Competent Authority i.e. SDM, Kola, it 
is observed, that these khasra nos. are recorded in the 
name of Mr. Ahmed Iqbal and out of thll, Kharsa no. 
123 belonging to Mr. Iqbal is already acquired and 
published In 3(0) notification as per requirement of bypass 
alignment. 

List 01 3A and 30 pub/i8htJd 

Type of Notification No. 
Notification 

3A 5.0. 1240(E) 

5.0. 228(E) 

5.0. 335(E) 

5.0. 1732(E) 

3D 

{English} 

S.O. 340(E) 

S.O. 1665(E) 

S.O. 1664(E) 

S.O. 569(E) 

Date of Publication 

03.11.2004 

16.02.2005 

18.03.2005 

09.12.2005 

17.03.2005 

22.11.2005 

22.11.2005 

19.04.2006 

Merger of MTNL .... 8SNL 

3061. SHRI N. JANAADHANA REDQY: Will the 
Minister of COMMUNICA T.ION8 "NO INFORM" TION 
TECHNOLOGY be pleased to state: 

(a) whether the Govemment propoMI. to merge the 
Mahanagar Telephone Nigam Limited (MTNL) and tthe 
Sharat Sanchar Nigam limited (BSNL) to prOvide uniform 
and better telephone service throughout the country under 
a single telephone authority; 

(b) if so, the present position in this regard and the 
time by which the merger is likely to be effected; and 

(c) the extent to which the telacom services are likely 
to improve and become cheaper for the customers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(OR. SHAKEEL AHMAD): (a) to (c) The Govemment has 
appointed a consortium of consultants led by MIs ICICI 
Securities to advise and aid the Government in 
restructuring of MTNL and BSNL so as to achieve higher . 
synergies, improve the competitive position on both the 
PSUs and enhance the value for all the stakeholders. 
The report submitted by the consultants Is under 
consideration of the Govemment. 

Four Laning of National l:t1ghWIIY No. 21 5 

3062. SHRI JUAL ORAM: Will the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether the Govemment has any proposal for 
four Ianing of National Highway No. 215 from Panlkolll to 
Rajamunda; 

(b) If so, the fund to be sanctioned for the purpose; 
and 

(c) the time by which the ~our lanlng work of the 
said National Highway Is Ukely t9 be completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) Four laning -of National Highway 
No. 215 from Panlkolli to Rajamunda Is envisaged under 
National Highway Development Project (NHDP)-III, to be 
implemented on Build, Operate and transfer (BOT) basis. 

(b) Preparation of the Detailed Project Report (DPR) 
is already taken up by National Hig~ways Authority of 
India and the BOT work is likely to be awarded by 
December 2006. Fund requirement would be known on 
completion of the DPR. 
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(c) The ewer .. 1 completion of the project is envisaged 
by December 2009. 

[Tmnsllllionj 

Mobile T.V. 

3063. SHRI RAKESH SINGH: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: . 

(a) whether the Government has explored the 
possibility of mobile T.V. In the country; . 

(b) if so, the details thereof including the action plan 
prepared in this regard; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEl AHMAD): (a) Yes, Sir. 

(b) Doordarshan has undertaken a pilot project of 
Diglbal Video Broadcasting-Handheld (OVB-H) tranemIsaIon 
utilizing the existing digital terrestrial transmitter at Delhi. 
This transmission will enable reception of TV (Television) 
signals on DVB·H enabled mobile phones/hand held 
devices. 

Apart from this, a sub-group-IV has been constituted 
on expansion of transmission network and digitlsatlonl 
mobile media under the Working Group on Information 
and Broadcasting sector set 'up by the Planning 
Commission for the 11th Five Year Plan. The sub-group 
has representatives from various stakehofders. 

(c) Does not arise in view of (a) above. 

/Englishj 

Production of Coal 

3064. SHRI BANSAGOPAL CHOUDHURY: Will the . . 
Minister of COAL be pleased td state: 

(a) whether the production of coal Is' ~ over 
the years; 

(b) if so, the details thereof and the M8IOnS theNfor; 
and 

(c) the stepI taken by the Govemment In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (OR. DASARr NARAYAN RAO): (a) No, Sir. 

(b) and (c) The coal production In Coal India and 
S1ngareni Collieries Company Umited has Increased over 
the years. Coal India Umlted has taken the following 
steps to Increase Indigenous production: 

(I) 73 coal projects, Including expanelon/extenelon 
projects, at an estimated Investment of Rs. 
9920.84 crores, with an ultimate capacity of 
149.185 million tonn .. per year, have been 
sanctioned during 10th Plan perio~ and are 
being developed for Increase in coal production. 

(Ii) Improvement in equipment utilization. 

(iii) timely implementation of projects. 

(Iv) mechanizatlon/modemization of exl8tlng min ... 

(v) all new mines being planned with mechanIZatIon. 

(vi) increasing productivity In both underground and 
open cut mines. 

(vII) emergency coal production has been planned 
for Increasing production In existing mineal 
projects. 

[TrsnsllJlionj 

Statue of Golden Quadrilateral ProJect 

3065. SHRI KAILASH JOSHI: Will the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) the year In which the North-South and East-West 
corridor and Golden auadrtlateral Protect commenced; 

(b) the target of road construction In kllomet .... fixed 
for the above projects for every year since 
commencement; 

(c) the target achieved every year till March 31. 2008; 

(d) whether the targetI fixed have been achieved; 

(e) If not, the reasons therefor; and 



123 AUGUST 23, 2006 124 

(f) the total length of both the projects and the 
estimated cost to be incurred thereon? 

THE MINISTER OF STATE IN THE MINI.STRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI . 
K.H. MUNIYAPPA): (a) National Highways Development 
Project (NHDP) Phase-I consisting of Golden Ouadrilateral 
(GO). some sections of North·South & East·West 
(NS&EW) Corridors, Road Connectivity to major ports and 
some other projects was approved by the Govemment in 
December, 2000. NHDP Phase-II consisting of East-West, 
North-South corridors and other stretches of National 
Highways was approved by the Govemment in December, 
2003. 

(b) and (c) The targets and achievement of GO and 
NS & EW Corridor since 2002·03 is enclosed as 
Statement. 

(d) and (e) There. have been some delays In the 
completion of some contracts pertaining to NHOP Phase-
I, due to problems associated with acquisition of land, 
shifting of utilities, difficulty In environment and forest 
clearances, poor performance of some contractors and 
termination of some contracts etc. 

(f) The length and cost (excluding escalation and 
interest during construction) approved by the Govemment 
for NHDP Phase·1 (mainly comprising GO) and NHDP 
Phase-II (mainly comprising NS & EW corridor) are as 
under: 

NHDP Phase 

Phase-I 

Phase-II 

Length (in kin) Estimated cost (As. In crore) 

6359 

6702 

30,300.00 (al 1999 prices) 

34,339.00 (al 2002 prices) 

sgtmMnt 

Status of GoIdtIn auadrlla1Sf'IlI Project 

(Length in km.) 

SI.No. Name of Scheme As per ActIon Plan 

2002~ 2OQ3.04 2004-05 2005-06 
Targel Achievemenl Target 

1. Golden CuadtIlateral 244.11 209.46 1789.5 

2. NoIth-South & Elat·West 200.2 91.5 347.47 

{Englishj 

Bringing Back Balonglng. of Sikh Guru 

3066. SHRI NAVE EN JINDAL: Will the PRIME 
MINISTER be pleaaed to state: 

(a) whether the 'Kalgi' and some other belongings of 
Guru Gobind Singh Ji. have been miaaing from a British 
Museum since 1976; 

(b) if so, whether any requeats have been received 
by the Govemment for assistance In locating theae articles 
and bringing them back to India; ~ 

(c) if 80, the action taken in thiI regard? 

THE MINISTER OF STATE IN THE MINI.STRY OF 
EXTERNAL AFFAIRS (SHRI ANAND SHARMA): (a) to 
(c) The Government of India has recetved requests for 

Achievement Target Achievement Target Achievemenl 

709.73 2317.18 2082.7 782.09 582.82 

53.6 331.92 119.17 194.45 113.23 

assistance in locating the 'Kalgi' and some other 
belongings of Guru Gobind Singh Ji and bringing them 
back of India. The matter was taken up with the British 
authorities, who indicated that the articles could not be 
traced. They also indicated that in 1976, an extensive 
search had been conducted to locate the Kalgi by the 
Victoria and Albert Museum in the UK, where the Kalgi 
had previously been situated. The search was 
unsuccessful. 

High Incidence of Malaria 

3067. SHRI SUGRIB SINGH: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to 
state: 

(a) whether the Union Govemment has identified 
diatricta In various Statea having high incidence of Malaria 
during the last three years and the current year till date; 
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(b) if so, the names of districts Identified, Stat.wI8e; 

(c). whether the Union Government provides 100% 
Central assistance for such districts; 

(d~ if so, the details of assistance provided to such 
districts during the said period; and 

(e) the steps taken including the technologies applied 
for checking the breeding of mosquitoes in such districts? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) and (b) Yes Sir. The Union 
Government has identified the districts in various States 
with high Incidence of malaria during the last three years. 
The List of districts identified is enclosed as Statement-
I. 

(c) and (d) The Government of India is Implementing 
the National Vector Borne Disease Control Programme 
(NVBDCP) for prevention and control of Malaria, Filaria, 
Kala-azar, Dengue and Japanese Encephalitis In the 
country. The Government of India provides 100% 
commodity support like anti-malaria drugs, DDT (50% wdp) 
for Indoor Residual Spray to all States. In addition, the 
North Eastern States are being provided 100% cash 
assistance to meet the operational cost of programme 
implementation including wages of spray wort<ers. The 
North Eastern States except Sikkim and few districts from 
three others States namely Jharkhand, Orissa and West 
Bengal are also being provided additional assistance under 
the Global Fund for AIDS, Tuberculosis and Malaria 
(GFATM) supported Intensified Malaria Control Project 
(IMCP). Under the World Bank assistance, 100 districts 
in 8 States namely Andhra Pradesh, Chhattisgarh, Gujarat, 
Jharkhand, Madhya Pradesh, Maharashtra, Orissa and 
Rajasthan are being provided additional cash and 
commodity support since year 1997. The State-wise 
support provided to StateslUTs is enclosed at Statement-
II. 

(e) The Government of India has the following thre. 
pronged strategies for control of malaria: 

(i) Disease Management: 

• Early case detection and complete treatment. 

• Strengthening of referral services. 
I 

• Epidemic preparedness and rapid response. 

(iI) Integrated Vector Management for reducing 
mosquitoes density: 

• Indoor Residual Spraying In selected high risk 
arees. 

• Use of Insecticide treated bednelS. 

• Use of larvivorous fishes. 

• Anti larval measures In urban areas Including 
blolarvicidea. 

• Minor environmental engineering. 

(Iii) Supporting Interventions: 

Sf. No. 

. 1. 

2. 

• Behaviour Change Communication. 

• Public Private Partnership & Inter-sectoral 
convergence. 

• Human Reaource Development through capecIty 
building. 

• Operational research including studies on drug 
resistance and InaectJcIde sUlC8Pllbilfty. 

• Monitoring and evaluation through periodic 
reviewlfield visits and web baaed Management 
Information System. 

SIll,.",.", I 

State Dlstrlcta 

2 3 

Andhra Pradeah 

1. East Godavari 

2. Vlsakhapatnam 

Aruanchal Pradesh 

1. UpperSfang 

2. TIrap 

3. Upper Subansirl 

4. Changfang 

6. Lohit 
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2 3 2 3 

6. East Kameng 6. Gujarat 

7. Oibang Valley 1. Gandhinagar 

8. Papum Pare 2. Ahmedabad Com. 

9. West Siang 3. Nannada 

10. East Siang 4. Junagadh 
11. West Kameng 5. Vadodara 

3. Assam 
6. Amreli 

1. Nagaon 
7. Panchamahal (Godhra) 

2. Lakhimpur 
8. Patan 

3. Bongaigaon 

4. Goalpara 
9. Kutchh (BhuJ) 

5. Oarrang 10. Surendranagar 

6. Hallakandl 11. Kheda (Anand) 

7. Kokrajhar 12. Panchamahal (Oahod) 

8. N.C. Hills 13. Kheda (Nadiad) 

9. K-Anglong 7. Haryana 

4. Chhattlsgarh 1. Rohtak 

1. RaJnandgaon 2. Kamal 

2. Kawardha 3. Sonepat 

3. Korba 4. Panipat 
4. Raigarh 8. Jhar1chand 
5. Korea 

1. Bokaro 
6. Amblkapur 

2. Ranchi 
7. Jaahpur Nagar 

3. SahlbganJ 
8. Bastar (Jagdalpur) 

4. Hazarlbagh 
9. Kanker 

10. Dantevada 
5. Lohardaga 

5. Goa 6. Pakur 

1. North Goa 7. Giridlh 
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2 3 2 3 

8. Aanchi 5. Sldhl 

9. Dumka 6. Mandla 

10. Saraikela 7. Satna 

11. Godda 8. Guna 

12. Chatra 9. Dlndori 

9. West Bengal 10. Jhabua 

1. West Singhbhum 12. Maharaahtra 

2. Garhwa 1. Gadchiroll 

3. Simdega 13. Manipur 

4. Latehar 1. Tamenglong 

5. Palamau 14. MeghaJaya 

10. Kamataka 1. E. Garo Hills 

1. Tumkur 2. Jaintia HUll 

2. Mandya 3. W. Garo Hilla 

3. Sellary 15. Mizoram 

4. A.M.U. Kembhavl 1. Alzawal West 

6. Bagalkot 2. Lawngtlal 

6. Koppal 3. Serchhlp 

7. Aaichur 4. Lunglei 

8. Dakshina Kannada 5. Sall'\a 

9. U.K.P. Almatti 6. Mamit 

10. U.K.P.N. Pura 7. Kolasib 

11. Madhya Pradesh 16. Nagalanct 

1. Aatlam 1. t(jpherl 

2. Sagar 2. Wokha 

3. Sheopur 3. Phek 

4. Shivpuri 4. Mokokchung 



131 Wnthrn Anstttlrs AUGUST 23, 2006 to OtM8IIons 132 

2 3 2 3 

17. Orissa 3. Bundi 

1. Jajpur 4. Jaisalmer 

2. Bargarh 19. Tamilnadu 

3. Jharauguda 1. Chennai Corp. 

4. GanJam 2. Ramanathapuram 

5. Nayagarh 20. Trlpura 

6. MayurbhanJ 1. North Trlpura 

7. Boudh 2. Ohalai Trlpura 

8. BoIangir 3. South Trlpura 

9. Sonepur 

10. Keonjhar 21. Uttar Pradesh 

11. Koraput 1. Hamirpur 

12. Angul 2. Sahuji Maharaj Nagar 

13. Gajapall 3. Mirzapur 

14. Kalahandi 4. Allahabad 

15. Oeogarh 22. West Bengal 

16. Sundergarh 1. Purulia 

17. Nuapada 2. Oarjeeling 

18. Sambalpur 3. Kolkatta Municipal Corp. 

19. Nawarangpur 4. Jalpaiguri 

20. Malkangirl 5. Koikata Other Zone 

21. Rayagada 6. Kolkata Urban 

22. Phulbani (Kandhamal) 23. Andaman & Nicobar Islands 

23. Ohenkanal 1. Andaman 

18. Rajsathan 2. Nicobar 

1. Udaipur 24. Oadra & Nagar Havel! 

2. Bhilwara 1. Oadra & Nagar Haveli 
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SIIIIWMnt H 

StaiB wr86' a~ndltulfl lor 2002-tJ3 10 2005-2006 & wloc8l/on lor 2006-07 lJndtIr NVBOCP 

(As. In lakha) 

SI.No. State&IUTs 2Q03.04 ~ 2005.()6 2006-07 

AllocatIon expenditure Allocation ExpenditUNI Allocation ExpendIturt Allocation 

2 3 4 5 6 7 e 9 

1. Andhra Pradesh 871.91 534.73 822.94 695.13 1983.68 1019.25 1910.55 

2. Arunachal Pradesh 331.44 112.63 464.71 499.38 405.44 464.86 625.30 

3. Assam 2115.17 1364.15 2233.50 1988.29 1964.82 1360.08 3362.66 

4. Bihar 3025.40 2789.16 4379.25 3501.96 4980.86 2883.42 2633.31 

5. Chhattiegarh 2035.47 1739.99 1848.70 ln8.33 2842.45 2080.91 2161.79 

6. Goa 11.75 18.55 16.15 9.85 28.85 38.84 56.86 

7. Gujarat nU1 380.99 655.72 708.33 1744.79 740.53 1351.65 

8. Haryana 109.32 37.35 95.33 91.49 266.43 69.22 195.00 

9. Himachal Pradesh 7.00 4.90 16.00 13.52 20.90 18.12 46.35 

10. Jammu & Kashmir 45.63 72.30 70.23 27.63 46.13 17.51 46.91 

11. Jharkhand 1691.84 1296.86 1846.74 1172.71 1661.15 1746.71 3352.46 

12. Kamataka 297.75 264.87 453.96 316.n 372.25 520.73 583.56 

13. Kerala 28.76 214.55 78.00 109.71 158.45 282.60 409.58 

14. Mact'lya Practeah 1727.48 1333.71 1709.78 1083.81 2822.93 1432.67 2074.02 

15. Maharaahtra 1207.98 463.30 1084.86 593.24 2018.68 815.11 1523.84 

16. Manipur 126.44 69.71 190.08 73.39 176.n 289.66 488.61 

17. Meghalaya 276.01 323.35 435.89 290.81 298.30 422.87 693.61 

18. Mizoram 175.01 275.68 280.57 153.17 314.93 387.87 549.68 

19. Nagaland 306.04 386.20 422.30 278.53 379.96 432.41 748.00 

20. Orissa 2907.85 2512.78 2671.61 2296.32 4750.67 2804.47 4625.94 

21. Punjab 89.89 37.87 63.16 45.85 104.79 60.41 114.87 

22. Rajasthan 1484.83 1415.59 1201.40 1015.97 1589.94 917.04 1184.22 

23. Sikkim 5.15 2.42 16.30 10.00 24.27 25.16 33.97 

24. Tam" Nadu 320.03 279:06 270.23 310.20 355.81 347.31 596.71 
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2 3 4 5 6 7 8 9 

25. Trlpura 401.05 428.63 519.42 390.03 483.24 648.44 731.07 

26. Uttar Pradesh 720.19 744.61 870.14 956.43 1173.53 2938.63 1937.34 

27. Uttaranchal 7.60 39.17 48.20 31.06 53.01 66.82 53.01 

28. West Bengal 790.36 616.94 858.65 607.85 747.59 1027.83 2138.17 

29. Delhi 88.88 80.67 55.62 144.07 62.39 75.74 122.85 

30. Pondicherry 23.12 11.12 31.38 19.70 34.88 39.60 51.46 

31. Andaman and Nicobar 1eIanda 237.75 203.33 225.71 224.11 228.35 297.61 247.39 

32. Chandlgarh 36.25 25.36 49.79 31.67 48.70 52.24 57.29 

33. Dadra and Nagar Havell 42.32 60.72 40.09 31.91 46.35 43.71 56.01 

34. Daman and Diu 16.15 19.29 14.17 11.42 28.59 24.15 26.91 

35. Lakshadweep 7.47 12.06 10.36 6.02 21.53 20.29 18.86 

Total 22339.70 18172.60 24050 91 19397.46 32258.00 24392.20 34829.70 

36. Cash for states other 0.00 0.00 0.00 0.00 0.00 0.00 1078.78 

37. Commd. Misc. 112.00 0.00 0.00 0.00 0.00 0.00 1~9.52 

38. EsttJResJPub. 1898.46 1928.31 2374.00 2268.62 1847.00 1661.06 0.00 

39. Delhi Hqrs.JBuffer 0.00 0.00 339.85 0.00 740.00 0 0.00 

40. RITES (Fee) 150.00 0.00 135.00 0.00 0.00 0.00 0.00 

Total 2160.46 1928.31 2848.85 2268.62 2587.00 1651.06 2328.30 

Grand Total 24500.16 20100.91 26900.00 21866.08 34845.00 26043.26 37158.00 

Study on Corruption THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 

3068. SHRI RAYAPATI SAMBASIVA RAO: Will the AND MINISTER OF STATE IN THE MINISTRY OF 

PRIME MINISTER be pleased to state: PARLIAMENTARY AFFAIRS (SHRI SURESH 
PACHOURI): (8) and (b) A private study published by 

(_) whether according to a study conducted in Transparency Intemational India, in alliance with Centre 

Govemment Departments, a sum of Rs. 21,068 crores is 
for Media Studies, New Delhi under the title "India 
Corruption Study, 2005 to Improve Governance- has stated 

paid as bribe; that the general public in India spend Rs. 21,068 crores 
88 bribe for various public services. 

(b) If 1O,'the details thereof alongwlth the agency 

which conducted the study: and (c) Several steps have been taken to remove 
corruption.: and to improve administrative functioning. 

(c) the steps taken by the Govemment to eradicate Important among them are: enactment of the Right to 

corruption In the country? Information Act, 2005; Notification of the Whlstie Blowers 
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Resolution 2004; the pro-active involvement of Ministryl 
Department through Annual Action Plan on Vigilance; 
issue of comprehensive instructions on transparency in 
tendering and contracting processes by the CVC; 
enactment of CVC Act, 2003 and strengthening the CBI 
to discharge its anti-corruption work; increased use of 
Information and Communication Technology; Introduction 
of Citizen Charters and simplHlcatlons of procedures and 
systems etc. 

Leakage of UPSC Paper 

3069. SHRI M. SHIVANNA: Will the PRIME 
MINISTER be pleased to state: 

(a) whether there was leakage of questions in the 
Public Administration paper in the recently conducted 
examination by the Union Public Service Commission; 

(b) if so, the details thereof; 

(c) whether the Commission has conducted re-
examination for candidates opting Public Administration; 

(d) if so, the details thereof; 

<e) whether the Government has fixed any 
responsibility in this regard; 

(f) if so, the details thereof; and 

(g) the steps takenlproposed to be taken by the Union 
Govemment to avoid recurrence of such leakages? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH 
PACHOURI): (a) No, Sir. 

(b) Does not arise. 

(e) Yes, Sir. 

(d) to (g) On 14.5.2006 (i.e.) the day of the CIvil 
Services (Preliminary) Examination, 2006, it was brought 
to the notice of the Union Public Service Commission 
that there was a discrepancy in the tallying of the number 
of question papers at one of the Exami~ion Centres for 
the optional subject Public Administration. A detailed 

Inquiry Into the entire iSsue has been· ordered. In order 
to ensure total confidence In the minds of the candidates 
In the integrity of the Examination, it was decided by the 
Union Public Service Commission to cancel the earlier 
examination held on 14.05.2006 only for the subject Public 
Administration. The Union Public Service Commission 
subsequently held the examination for the optional subject 
Public Administration on 18.06.2006. 

Oata Protection 

3070. SHRI MOHAN RAWAlE: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY ~ 

be pleased to state: 

(a) whether the Govemment has any proposal for 
data protection; and 

(b) If so, the details thereof alongwlth the views of 
various Govemment Departments in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) and (b) Sections 43, 66 
and 72 of the Information Technology Act, 2000 provide 
the legal framework for data protection. The concerned 
DepartmentalMlntstries have, by and large, supported the 
proposal to strengthen the legislative framework to prevent 
wrongful disclosure of Information. 

Committee for Dispute Resolution Mechanism 

3071. SHRt IQBAL AHMED SARADGI: 
SHRIMATI JAYAPRADA: 

WHI the Minister of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to state: 

(a) whether the Govemment has decided to set up 
a committee to review dispute resolution mechanism for 
the National Highways Authority of India's development 
projects; 

(b) if so, the details thereof; 

(e) the time by which the committee is likely to be 
set up and submit Its recommendations; and 

(d) the extent to which setting up of committee Is 
likely to help In removing the delays In Implementing the 
nalional highway development projec:ta? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) to (d) Department of Road 
Transport & Highways has constituted a Committee to 
examine Dispute Resolution Mechanism in the works 
under National Highways Development Project (NHDP) 
Phase I, II and III. The Committee would review the 
existing procedure for Dispute Resolution and other issues 
leading to disputes based on the experiences in the 
implementation of NHDP Phase I, II and III. The 
Committee may also discuss other issues arising during 
the implementation of the projects so as to evolve an 
effective and acceptable mechanism for removal of 
bottlenecks. 

Development of Computer Software 

3072. SHRI BALASAHEB VIKHE PATIL: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the National Informatics Centre Is 
preparing a Computer Software for the Transport 
Department to keep a tab on vehicle owners; 

(b) if so, the details thereof; 

(c) whether the Government proposes to Implement 
the same in other States of the c~untry; 

(d) if so, the details thereof; 

(e) the time by which it is likely to be implemented; 
and 

(f) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) and (b) Yes, Sir. National 
Informatics Centre (NIC) is providing assistance in getting 
the software developed, for the Govemment of NCT Delhi 
in the first instance as an extension of vehicle registration 
system. 

The essential requirements of the software are: 

Generation of necessary data from the pollution 
under control (PUC) checks 

Transmission of the data to a central server in 
respect of the vehicles 

Amenability of the data to further analysis 
regarding emission 

Linkage to the vehicle registration data-base to 
establish compliance behaviour of vehicles and 
issue notice to defaulters. 

(c) to' (e) The decision to network the PUC centres 
through a computer software is to be taken by the 
respective State Governments themselves and Union 
Government has no direct role to play In this regard. 

(f) Does not arise. 

[Trans/ation} 

Death of Patients In SafdarJung Hospital 

3073. SHRI RAMDAS ATHAWALE: WIU the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) the number of patients who died during' the course 
of treatment at Safdarjung Hospital during the last three 
years as on date, month-wise; 

(b) whether the number of deaths of patients in 
Safdarjung Hospital is comparatively more than that of 
other hospitals; 

(c) if so, the reasons therefor; and 

(d) the steps taken and guidelines issued by the 
Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) Information is given in the 
enclosed statement. 

(b) to (d) It is not correct to say that number of 
deaths of patients is higher in Safdarjung Hospital when 
compared to other large size Government Hospitals like 
Dr. Ram Manohar Lohla Hospital: Upgradation of 
diagnostic and treatment facilities In Safdarjung Hospital 
Is a continuous process. 
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SIJIItHMnt 

Oealhs during the COUfBe 01 tINlment viz-a-viz .cImissions 

Months Year 2003 Year-2004 Year-2oo5 Year-2006 tUi July, 06 

Admission Death Admission 

January 8146 479 8830 

February 7274 398 8234 

March 7815 485 8808 

April 7828 531 8652 

May 8314 523 8827 

June 8670 503 9526 

July 9405 494 10536 

August 10599 553 10729 

September 10512 506 10338 

October 10330 578 10114 

November 9114 520 9147 

December 8899 555 9038 

Total 106906 6125 112ng 

% of Death 5.73 

[English/ 

Maritime Training Facilities 

3074. SHRI DUSHYANT SINGH: Will the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether the Governme~t is aware of. the 
inadequate maritime training facilities available for sea 
farers in the country; 

(b) if so, the steps taken to provide quality maritime 
training to the Indian sea farera; 

(c) whether the Government has any proposal to set 
up a National Maritime Authority; and 

(d) if so, the steps taken in this regard? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRt T.R. BMLU): (a) and (b) There 

Death Admission Death Admission Death 

493 8542 484 9693 615 

451 7192 459 8979 662 

515 9146 444 9497 573 

503 8074 500 8725 546 

545 9203 609 6224 497 

564 9623 623 8780 547 

550 10380 589 9973 632 

556 10803 599 

579 10567 595 

524 10906 645 

532 9592 593 

512 9326 610 

6324 113354 6730 61871 3962 

5.61 5.94 6.4 

are 128 maritime training institutes both In public and 
private sector in the country. To prescribe and preserve 
the quality of marine training in reepect of infrastructure, 
equipment, laboratories, faculty, curriculum, examinations 
etc., detailed guidelines have been laid down. A system 
of Inspections, approvals and rating of training institutions 
already exists. A manual based on the International" 
Maritime Organisation (IMO) Standards· for Training, 
Certification and Watch Keeping (STCW) code & 
convention has been drawn up to guide the academic 
quality & transaction and ensure that maritime training 
meets gIobat standards. It has al80 been decided to I8t 
up an Indian Maritime University with headqualkr at 
Chennel and regional campuses at Mumbal, KoIka:.;,nd 
Vlzag. 

(c) and (d) Expenditure Reforms Commiuion tEAC) 
had recommended for establishment of a Maritime 
Authority of India. The recommendations were considered 
but have not been agreed to. 



143 Writtsn AnsW81S AUGUST 23, 2006 144 

{Trans/ation} 

Scientific Improvement of AgrlcuHure 

3075. DR. CHINT A MOHAN: 
SHRI RAJIV RANJAN SINGH "LALAN": 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Union Government has decided to 
take assistance from certain foreign citizens for scientific 
improvement in the agriculture sector of the country; 

(b) if so, the facts in this regard and the foreign 
citizens invited for the same; and 

(c) the amount and the manner by which 
remuneration is likely to be provided- to the foreigners? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M.V. RAJASEKHARAN): (a) to (c) Prof. 
D.P.S .. Verma of the Ohio State University, Columbus, 
USA has made a presentation on Secondary Agriculture 
Revolution on 3rd February, 2006 to Planning Commission 
suggesting areas and opportunities for harnessing 
advanced technologies to give boost to agricultural growth 
and adding value to primary produce. Task Group on 
"Promoting Secondary Agriculture" was contemplated. 
However, the decision has been deferred until after the 
Approach Paper to XI Plan document is approved. 

{English} 

Upgrlldatlon of Porta 

3076. SHRI P.S. GADHAVI: 
SHRI JASHUBHAI DHANABHAI BARAD: 
SHRI BHUPENDRASINH SOLANKI: 
SHRI MAHESH KANODIA: 
DR. VAlJ-ABHBHAI KATHIRIA: 

Will the Minister of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to state: 

(a) whether there Is any proposal under the 
consideration of the Government for upgradation of certain 
ports in Gujarat which are presently connected with the 
coastal highways particularly Bedi Port under the National 
Maritime Development Programme (NMOP);. 

(b) if so, the details thereof; 

(e) whether the link roads of the ports vir. Mundra, 
Kandla, Porbander, Jamnagar, Vedibander, Rodlport, 
Bhavnagar and Plpavav of Gujarat are propd8ed to be 
connected with main coastal highways; and 

(d) if so, the time bound programmes in this regard? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BAALU): (a) to (d) 
Responsibility for development of Ports other than Major 
Ports, vests In the State Government concerned, which 
In this case is the Government of Gujaral. Further, Union 
Government Is responsible for development and 
maintenance of only National Highways (NH) and providing 
NH connectivity to the Major Ports of the country. At 
present, there is only one Major Port in Gujarat, i.e., 
Kandla Port, which is well connected through National 
Highway NH-8A. 

Strike. by Doctora 

30n. SHRI CHANDRA BHUSHAN SINGH: 
ADV. SURESH KURUP: 
DR. K. DHANARAJU: 
SHRI PRABODH PANDA: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to. state: 

(a) whether a patient died at AIIMS during the. strikes 
by doctors In AIIMS for want of required medical 
treatment; 

(b) If 80, the details thereof; 

(c) whether there is a demand for taking action 
against those doctors who refused to provide medical 
care to the patient; 

(d) if so, the action the Government proposes to 
take against such doctors; 

(e) if not, the reasons therefor; 

(f) whether the Government is considering. to enquire 
into the matter; 

(g) if so, the details thereof; and 

(h) if not, the reasons therefor? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) to (h) According to AIIMS 
one Shri Sarvesh Kumar who presented to AIIMS 
Emergency on 5.7.2006 was referred to other hospitals 
as soon as strike was called for and was later reported 
by the media to have died on 5.7.2006. The matter was 
enquired into by the AIIMS and report submitted. The 
same is under examination. 

Supply of Low Potency Medicine. 

3078. SHRI M.P. VEERENDRA KUMAR: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

, (a) whether the Govemment is aware that the Central 
Government Health Scheme (CGHS) Is supplying low 
potency medicines in alleged cOMivance with medico 
companies; 

(b) if so, whether any such cases have been detected 
so far; 

(c) if so, the action taken in such cases; 

(d) whether the Govemment has any action plan to 
prevent such malpractices; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) to (e) No such case has come 
to the notice of the Government. Medicines in bulk 
required by CGHS are procured through Medical Stores 
Organisation for CGHS dispensaries outside Deihl and 
through HSCC (I) Ltd., for CGHS dispensaries in Delhi. 
Medicines are cleared for dispatch to respective 
dispensaries by these procurement agencies after getting 
satisfactory report from two Government approved 
laboratories. 

eve Guideline. 

3079. SHRI PRABHUNATH SINGH: Will the PRIME 
MINISTER be pleased to state: 

<.) whether as per Central Vigilance Commission's 
(CVC) guidelines, it is mandatory for the organizations 
under the purview of CVC to publish every month the 

summary of contracts/purchases made above a threshold 
value on their website; 

(b) " so, the details thereof; 

(c) whether the concerned organizations are not 
publishing every month the summary of contracts/ 
purchues made above a threshold value on their website; 

(d) if so, the action proposed to be taken by the 
CVC in this regard; and 

<e) the details of the thre.hold value of each 
organization? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH 
PACHOURI): (a) and (b) As per CVC guidelln •• , all 
organizations within the purview of the CVC are required 
to poet a summary every month of all the contractal 
purchases made above a certain th .... hold value to be 
decided by Chief Vigilance OffIcer In consultation with 
the Head of the Organization. 

(c) and (d) The Commil8lon has observed that some 
organizations are not following the above guidelines and 
has directed all CVOs to ensure their implementation and 
to send monthly compliance report to the CVC In thla 
regard. Whenever the cve repo1't8 no".lmplement8t1on 
by any organization, the matter Is suitably taken up with 
that organization for Implementation of the instructions. 

<e) Each organization has to determine Its own 
threshold value, but as per the CVC guldeHnes h should 
cover more than 60% of the value of the transactions of 
an organization every month. 

Deily Earning of People 

3080. DR. K.S. MANOJ: Will the PRIME MINISTER 
be pleased to state: 

(a) the number of millionaires In the country; 

(b) the percentage IncreaseJdecreaae In them during 
the last five years; 

(c) the number of people In the country with dally 
eaming lees than one US dollar per day; 
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(d) the percentage of increase or decrease during 
the last five years; 

(e) whether the gap between the rich and poor has 
widened as indicated by certain surveys conducted by 
NGOs in the country; and 

(f) if so, the details thereof and the action taken in 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M.V. RAJASEKHARAN): (a) and (b) 
As per the data available with the Income Tax 
Department, the number of Income tax a8seS8ees 
(individuals) with income of Rs. 10 lakh and above was 
91,877 in 2004·05 as against 54,805 In 2000·01, 
representing an Increase of 67.6%. 

(c) and (d) According to the World Development 
Indicators, 2006 brought out by the World Bank, the 
proportion of population living in India on less than US 
dollar one a day was 34.7% in 1999·2000 as against 
47.0% in 1994 as per earlier reports. However, as pointed 
out in the World Development Indicators 2006, poverty 
rates for the individual country given in World 
Development Indicators 2006 cannot be compared with 
earlier years. 

(e) and (I) Planning Commission Is not aware of any 
rigorous surveys or studies conducted by NGOs that point 
out that the gap between the rich and the poor has 
widened. 

CVC Circular 

3081. SHRI SITA RAM SINGH: 
SHRI GANESH PRASAD SINGH: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Central Vigilance Commission has 
issued a circular No. 1613106 dated 28.3.2006 providing 
extra legal and additional protection to ita officers; 

(b) if so, the details thereof; 

(c) whether the Union Government has taken up the 
matter with the CVC; and 

(d) if so, the action taken by the Union Govemment 
in this regard Including withdrawal of the Circular ofCVC? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH 
PACHOURI): (a) to (d) To ensure that the required degree 
of protection is conferred on the vigilance officials 
supporting the Chief Vigilance Officer, the Central 
Vigilance Commission In exercise of Its powers under 
section 8 (1 )(h) of the Central Vigilance Commlseion Act, 
2003 has issued the circular relating to protectron against 
victimization of vigilance officials In certain organizations. 

The Central Vigilance Commission Act, 2003 
empowers the Commission to exercise superintendence 
over the vigilance administration of the various Central 
Government organizations. 

Short Supply of ADSL-II Modem. 

3082. SHRI BADIGA RAMAKRISHNA: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECH~OLOGY be pleased to state: 

(a) the reasons for short supply of Asymmetric Digital 
Subscriber Line (ADSL·") Modems in Visakhapatnam 
district of Andhra Pradesh; and 

(b) the number of subscribers opted for broadband 
in Visakhapatnam since its introduction, month·wlse 
alongwlth the number of waitlisted subscribers as on June 
30, 2oo6? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Based on inltiar estimates 
of demand, Vlaakhapatnam Secondary Switching Area 
(SSA) was aHotted 5004 number of ASymmetric Digital 
Subscriber Line-2 plus (ADSL·2 Plus) Customer Premi8es 
Equlpments (CPEs) by Bharat Sanchar Nigam Limhed 
(BSNL). However, it Was observed that demand was more 
than this allotment. In order to meet this demand for 
new connections for Broadband services, 2000 are being 
delivered to Andhra Pradesh (AP) Circle by BSNL and 
proportionate allotment will be done to Visakhapatnam. 
Further, additional 12000 CPEs are being allotted to AP 
Circle by BSNL which will be delivered In phased manner 
upto October 2006 with proportionate aflotment to 
Visakhapatnam. 

, 
(b) Broadband services by BSNL was started in 

Visakhapatnam. SSA In· June, 2005. Month·wise 
broadband c:onnectiona provided Is as follow8: 
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Month No. of connections given 

June, 2005 52 

July, 2005 135 

August, 2005 348 

September, 2005 31e 

October, 2005 730 

November, 2005 460 

December, 2005 540 

January, 2006 487 

February, 2006 450 

March, 2006 505 

April, 2006 515 

May, 2006 188 

June, 2006 153 

July, 20(16 325 

August, 2006 239 

Total 5445 

There are 4628 broadband connections of BSNL 
working in Visakhapatnam Secondary Switching Area 
(SSA). The waitiist for Broadband connections in 
Visakhapatnam SSA is 789 (as on 30th June 2006). 

[Trans/shoo} 

Corrupt Government Servant. 

3083. SHRI V.K. THUMMAR: 
SHRIMATI SANGEETA KUMARI SINGH DEO: 

Will the PRIME MINISTER be pleased to 8tate: 

(a) whether the Union Government is considering to 
give compulsory retirement to those Central Govemment 
Officials who have been found involved in cases of 
corruption; 

(b) if so, the criteria adopted for this purpose; 

(c) the details of officers of An India Services found 
involved in cases of corruption and serious IlT8gularitiea 
and dereliction of duty; and· 

(d) the detals of action taken egalnst these officers 
during the last two years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH 
PACHOURI): (a' and (b) At present, there Is no specific 
proposal under consideration to give computsory retirement 
to those Central Government official. found involved In 
cases of corruption. The disciplinary rules however provide 
for removaVdlsmissal from service In cases In which the 
imputation of corruption is established unlesa In any 
exceptional cases and for special reasona to be recorded 
in writing any other penalty is Imposed. 

(c) and (d) The process in these cases Involve 
various Investigation agencies and various State cadre 
authorities. The Information In all these cases is not 
centrally maintained. 

/Eng/ish} 

Rail-Road Unlalge Projects 

3084. SHRI HARISINH CHAVDA: Will the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to atate: 

(a) whether a number of raH-road linkage projects 
pertaining to the minor porta of Gujarat are pending/under 
execution; 

(b) If 50, the details of auch projects; 

(c) the progreaa made In reapeat of these projects 
during each of the Iaat three years, year-wise and project-
wl8e; 

Cd) the &tepa takenipropoMd to be taken by the 
Government in thie regard during the current year; and 

(e) the details thereof, project-wile? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BMLU): Ca) to (e) Union 
Government Is responsible for development and 
maintenance of only National H~ways (NH) and providing 
NH connectivity to the Major Porta of the country. At 
present. there is only one MI;or Port In Gujarat, i.(I., 
Kandla Port whk;h is wen connected through National 
Highway NH-SA. However, projects for augmentation of 
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Mal6hal Highways in Gujarat, that have been included in 
the, National Highways Development Programme (NHDP) 
Ph.lae-III, would also facilitate improved road linkage to 
soine . Minor Ports of Gujarat. These projects are Jetpur-
Solrtnath Section of NH-8D, Kandla-Mundra Port Section 
of NH-8A and Surat-Hazira Port Section of NH-6. 

. For providing rail linkage to the Minor Ports in 
Gujarat, the Gujarat Maritime Board has initiated and 
completed Techno-Feasibility Studies for providing Broad 
Gauge Link'ages to important Minor Ports of Gujarat. 
However, no formal proposal has been given to the Indian 
Railways by the Government of Gujarat. Meanwhile, 
Railways are executing following two projects for providing 
linkage to Minor Ports in Gujarat: 

, 
. Oahej Port-The Bharuch-Dahej new line project has 

b-.n sanctioned for execution. Final location survey for 
ttte ,Project has already been completed. .. 

, Hazirs Port-Project report for Surat-Hazira new line 
project, based on final location survey has been finalized. 

Proof Regarding Dawood 

... 3085. SHRI BRAJA KISHORE TRIPATHY: Will the 
PAtME MINISTER be pleased to state: 

(a) whether CBI has supplied enough proof regarding 
~. presence of Cawood in Pakistan to Interpol; 

, 
(b) if so, the details thereof; and 

~c) the action taken by Interpol so far in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSrONS 
AMP MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH 
PACHOURI): (a) Yes, Sir. Interpol Secretariat General, 
Lyon has been informed by the CBI about the known 
addresses of Dawood in Pakistan and other relevant 
detaU •. 

(b} The information has been supplied in relation to 
th8' UN Security Council Interpol Notice issued on April 
2()()6:declaring Dawood as a wanted Criminal. 

. (c~' In case of his arrest anywhere, Interpol would 
intimate the countries wherever he is wanted. 

Subaldy for Pilgrimage Abroad 

3086. DR. H. T. SANGLIANA: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Union Government has been 
extending subsidy for pilgrimage of Indians abroad; 

(b) if so, the total expenditure incurred during the 
last five years, community-wise; and 

(c) the names of the approved pilgrimage centres for 
grant of such subsidies? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI ANAND SHARMA): (a) to 
(c) Government has been extending subsidy towards 
airfare for Hal pilgrims going through the Haj Committee 
of India. Total expenditure during the last five years on 
account of subsidy has been as follows: 

Year ·Subsidy (in crores) 

2001 156.58 

2002 173.63 

2003 172.63 

2004 160.70 

2005 179.66 

·Figures are provisional. 

In addition, the govemment facilitates the pilgrimage 
to Kailash Mansarovar in China. The govemment pays 
Rs. 32501-(Rupees three thousand two hundred and fifty 
only) for each pilgrim to Kumaon Mandai Vikas Nigam 
(KMVN) for arrangements made by them for this Yatra. 
In addition, during the course of the Yatra, facilities 
provided by the Government to the pilgrims include free 
medical assistance, security and escort cover by the Indo-
Tibetan Border Police (ITBP) till the Upulekh Pass on 
the Indian side, provision of sateHite phone and a Liaison 
Officer for each batch of pilgrims for use during 
emergency throughout the Yatra. 

Expenditure incurred by the Gov~mrnent on account 
of payments for pilgrims to KMVN, 10gistlcai arrangements, 
communication links and publicity for the Kailash 
Mansarovar Yatra over the last five years are as follows: 
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2001 Rs. 29,95,000 

2002 Rs. 33,64,000 

2003 Rs. 31,00,000 

2004 Rs. 37,94,748 

2005 Rs. 38,80,386 

Draft Regulation. for RecognItion of New 
Homoeopathlc ColI.gee 

3087. SHRI HITEN BARMAN: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether draft regulations laying down the scheme 
of recognition of New Homoeopathic colleges, increase 
of seats and starting of new courses have been prepared 
and sent by the Central Council of Homoeopathy to the 
Government for approval; 

(b) if so, the details thereof; 

(c) whether the Govemment has sanctioned the said 
draft regulations by grossly changing them; 

(d) if so, the details thereof; 

(e) whether the Government is authorized under 
Homoeopathy Central Council Act, 1973 to unilaterally 
change the draft regulations without consulting the expert 
body,: 9. the Central Council of Homoeopathy; 

(f) if so, the details of the differences that exist 
between the said Central Council and Government in the 
matter; and 

(g) the steps taken by the Governrnent to resolve 
the said issue? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) and (b) Draft regulations laying 
down the procedure for grant of permission to new 
Homoeopathic colleges, the starting of higher courses of 
study and the increase in admission capacity were drafted 
by the Central Council of Homoeopathy and were 
submitted to the Government for approval. After approval 
of the Department of A YUSH and vetting by the Ministry 
of Law and Justice these Draft Regulationa were sent to 
the Central Council of Homoeopathy (CCH) for forma! 
notification. 

(c) and (d) The Draft Regulations submitted by the 
CCH were carefully examined in the Department of 
A YUSH and it was found that there were a number of 
provisions which required to be amended so as to bring 
them In line with the provisions of section 12(A) of the 
HCC Act. Theae amendments were required because in 
their absence the very purpose for which section 12 (A) 
had been introduced in the HCC Act i.s, the proper 
regulation of the opening of new Homoeopathlc Medical 
Colleges, the starting of higher courses of study and the 
increase in admission capacity, would have been defeated. 

(e) In terms of the provisions of section 20 and 
section 33 of the HCC Act any Regulation made under 
the HCC Act has to obtain the prior approval of the 
Central Government before It is notified. 

(f) The Draft Regulations submitted by the CCH and 
the Draft Regulations which were approved by the 
Department of A YUSH differ with respect to the provisions 
regarding the area of a proposed Medical College; the 
necessity for a fully functional 50 bedded hospital; the 
application fee; the performance bank guarantee; the 
system for inspections; the academic year and the level 
at which cases were to be approved In the CCH. 

(g) The CCH has violated the provisions of the HCC 
Act in not notifying the Draft Regulations which had been 
duly approved by the Department of AYUSH. The legal 
position has been brought to the notice of Central Council 
of Homoeopathy and they have been asked to notify the 
approved regulations. 

Filling up of Vecencln 

3088. SHRI SURAVARAM SUDHAKAR REDDY: 
SHRI GURUDAS DASGUPTA: 

WUI the PRIME MINISTER be pleased to state: 

(a) whether a large number of posts in various 
categories are lying vacant In different departments of 
the Union Government due to the ban on filling up these 
vacancies; 

(b) H so, the details thereof; 

(c) whether It has resulted in denying job opportunities 
to the educated and hu also affected the efficiency of 
these departments; 
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(d) if so, whether the Government proposes to 
withdraw the restriction on fresh recruitment; and 

(e) if so, the time by which It Is likely to be done? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH 
PACHOURI): (a) to (c) There is no ban on filling up of 
vacancies. 

Generation of vacancies and their filling up is a 
continuous process for which respective Ministries/ 
Departments take action from time to time, within the 
framework of existing instructions/rules and also keeping 
in mind the functional requirements of the posts. The 
information regarding posts lying vacant in different 
departments of the Central Government is not centrally 
maintained. 

(d) and (e) There Is no proposal to withdraw 
restriction on fresh recruitment. 

[Translll/ionj 

Negative Impact of lAS System 

3089. SHRI HARIKEWAL PRASAD: 
SHRI HARISINH CHAVDA: 

Will the PRIME MINISTER be pleased to state: 

(8) whether the Indian Administrative Service system 
is creating a feeling of Inequality and making 8 negative 
impact on efficiency in administration; 

(b) if so, the opinion of the Union Government in 
this regard; 

(c) whether the Government has taken any steps to 
abolish this system ,and put in place a better system; 
and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH 
PACHOURI): (a) No, Sir. 

(b) to (d) Do not arise. 

/English} 

CGHS FaCilities for ReUred Employees 

3090. SHRI FRANCIS FANTHOME: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether CGHS facilities provided to the staff of 
the Sangeet Natak Akademl, New Delhi, fully 'funded by 
the Central Government has been wit~drawn from 
superannuated employees; 

(b) if so, whether a fixed medical allowance of Rs. 
100/·per month Is being given to superannuated 
employees In lieu of CGHS facilities for meeting medical 
expenses; 

(c) whether the Government Is conSidering to 
extending CGHS facilities to retired employees; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) No, sir. Only serving 
employees of Sangeet Natak Akademl, Which Is an 
Autonomous Organisation, have been extended CGHS 
facilities on cost·te-cost basis and the same were never 
extended to the superannuated employees. 

(b) Retired Central Government pensioners residing 
in non-CGHS areas are entitled for Rs. 100/-per month 
in lieu of CGHS facilities. 

(c) and (d) All Central Government employees on 
their retirement are eligible to get CGHS facilities on 
payment of prescribed charges, provided they were 
availing CGHS facilities at the time of their retirement, 
and reside in an area covered by the CGHS. Central 
Government pensioners who are staying in non-CGHS 
areas have the option of registering themselves at CGHS 
dispensary In a city nearest to the place of the residence 
on payment the prescribed charges in lieu of fixed medical 
allowance. 

Cochln Shipyard 

3091. SHRI NAVJQT SINGH SIDHU: WID the Minister 
of SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 
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(8) whether the eochin Shipyard has received any 
order for ship building; 

(b) if so, the details thereof; and 

(c) the steps being taken in this regard? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BMLU): (a) to (c) Cochln 
Shipyard has 19 ships on order in shipbuilding from 
various overseas owners and Indian Navy. The details of 
ships on order are as follows: 

51.No. Type 01 Ship NaIiondy 01 No. 01 DeIv'8IICI 
owner Shipe 

1. 3000 OWT Bulk Carriers Oenmakr 6 

2. P~Honn Sup~ V~S Norway 12 NIl 

3. Firefighting Tugs Saudi ArabIa 9 8 

4. Indigenous Aircraft Carrier India Nil 

CSL has also got a spate of enquiries from renowned 
international owners for construction of a variety of small 
and medium sized ships, many of them as repeat orders. 
At present, their order book position is full and win last 
till mid 2009. Further, in order to encourage domestic 
shipbuilding and to make them Internationally competitive, 
Govt. of India also gives 30% of the cost of vessel to 
the Indian shipbuilder as subsiely both for clomestIc and 
export orders subject to certain stipulated conditions. 

Four laning of National Highway No. 8A 

3092. SHRI MADHUSUDAN MISTRY: 
SHRI HARIN PATHAK: 

Will the Minister of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to state: 

(a) the time schedule fixed by the Government for 
starting and completing works of four lanlng of 
Gandhidham-Mundra section of NH-8A (Extn.); 

(b) the time schedule fixed by the Government for 
acquisition of land for the purpose; 

(c) whether there is any plan to develop this section 
on Public-Private Participation mode; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) to (d) Four lanlng of Gandhidham-
Mundra Section of NH-8A (Extn.) of length 73 km In 

Gujarat has been approved under National Highways 
Development Project (NHDP) Phase lilA on BuIkI Operate 
and Transfer (BOT) basis by the Gov,emment. Steps are 
being taken for award of consultancy aeMces for feasibility 
study to consider the possibility of award of this section 
on Deeign Build Rnance and Operate (DBFO) basis. 

/TflInsilllionJ 

Setting up of Dlagnoetlc Cant,... 

3093. SHRI RAGHURAJ SINGH SHAKYA: WHI the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) the amount allocated or propoaed to be aHocated 
by the Union Government for setting up of diagnostic 
centres in Etawah, Auralya and KannauJ districts of Uttar 
Pradesh; 

(b) whether the allocated amount has been utlllaec:t 
for the .. id purpose; and 

(c) If so, the criteria fixed for utilization of the allocated 
amount? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) to (c) Health being a State 
subject, it Is for the respective State Govemment to eet 
up diagnostic centres at various places depending upon 
their priorities and availability of reeourcee. Ministry of 
Health & Family Welfare do not have any scheme for 
grant of financial assistance for the purpose. 

XI Finance Commluion had recommended financial 
alslltance of RI. 3 crores each for .eHlng up of 
diagnostic centr.. In State. and a. per thl. 
recommendation, the Govt. of Uttar Pradesh was entitled 
for total grant of Ra. 54 cror .. for HlIing up of diagnostic 
centres at 18 pI8C8I which W88 to be utilized by 31.03.06. 
Etawah, Auraiya and Kannauj diaIricIa were not Included 
In the 18 pI8C8I ahoft IiatecI by the Government of Uttar 
Pradesh. 
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[English} 

Out.tandlng Du.. of Hoapl .... 

3094. SHRI DEVIDAS PINGLE: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) the details of outstanding dues by the end of this 
financial year of the Escorts Hospital, Mata Chanan Devi 
Hospital and other Hospitals In Delhi which ara providing 
Medical facilities to CGHS beneficiaries; 

(b) the time by which these dues are pending and 
the reason for delay in the payment of the same; and 

(c) the time by which these dues are likely to be 
cleared? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) The details of outstanding dues by the end 
of the financial year 2005-06, of Escorts Heart Institute 
and Research Centre, New Deihl, Mata Chanan Devi 
Hospital, New Delhi and other hospitals recognised under 
CGHS Delhi are given in the enclosed Statement. 

(b) Bills pertaining to December, 2005' and January, 
2006 have already been cleared. 

(c) The Ministry has started a pilot project of 
computerized processing of Bills through Third Party 
Administrators to expedite processing of hospital bills. 

Sl6lMnllnt 

SI.No. 

1. 

2. 

3. 

4. 

6. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

SISNS 01 psndsncy 01 bills in rsspsc/ 01 prlwlts IlICO!lnizsd hospi/s/s w. s.l 06csmbsr 200S to Mstt:I1 2006 

Name 01 the CGHS recognized 
private hospitals 

2 

Sir Ganga Ram Hospital, Sir Ganga· Ram Hospital Marg. 
New Delhi·6Q 

Sunder Lal Jain Hospital, Ashok Vihar Phase-III, New Delhi 

Tirath Ram Shah Hospital Near TIS Hazarl, Bottary Lane, 
Delhi 

Sant Parmanand Hospital , 18 Sham Nath Marg, Delhi 

Jeevan Mala Hospital, 67/1, New Rohtak Road, New Delhi·5 

Mohan Eye Institute, 11·8, Ganga Ram Hospital Marg, 
New Delhi 

Kesar Hospital, AH·11, Shalimar Bagh, Delhi 

Maharaja Agarsain Ho8pItaI, Block·D, Ashok Vihar, Phase-I, 
Delhi·52 

Jeewan Nursing Home & Hospital, 2·8, PUla Road, 
New Delhi 

Escorts Heart Institute & Research Centre, OkhIa Road, 
New Delhi·25 

tndraprutha Apollo Hospitals, Sarita Vihar, OeIhI-Mathura 
Road, New De1hi-44 

Batra Hospital & Medical Research Centre, 1, 
Tuglakabad Institutional ArM, New DeIhi-82 

Pending Bills amount 
w.e.f. December 2005 to 
March 2006 88 per the 
receipt date (in Rupees) 

3 

1810560 

1525430 

604050 

1215615 

3245014 

1615441 

Nil 

15400 

2815415 

36045615 

36041723 

7247543 

No. of pending 
Sills 

4 

7 

8 

4 

8 

4 

4 

Nil 

4 

16 

15 
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13. Indian Spinal Injury Centre, 5O-C, Vasan: Kuni, New Delhi 30536 

14. Pushpawati Singhania Research Institute, Preas Enclave Nil NIl 
Marg, Sheikh Saral, New Delhi·17 

15. Malhotra Heart Institute & Medical Research Centre, 14, 7015345 8 
Ring Road, Lajpat Nagar·IV, New Deihl 

16. Center for Sight, A·23, Green Park, Aurobindo Marg, 3215315 4 
New Delhi·16 

17. G.M. Modi Hospital & Research Centre for Medical 1213827 8 
Sciences, Mandir Marg Near Preas Enclave, Saket, 
New Delhi 

18. Orthonova Hospital, C-5129, S.D.A. Opp. Maln liT Gate, 6048500 4 
New Delhi·16 

19. Venu Eye Institute & Research Centre, 1131, SheIkh 1415116 4 
Saral, Institutional Area, Phese-II, New Delhi 

20. Precision Dental Care, C·159, Sarita V1har, New Deihl 40312 2 

21. Anand Hospital, 21 Community Centre, Preet V1har, Delhi. NIl Nil 

22. Dhararnshila Cancer Hospital & Research Centre, 2051312 4 
Dharamshlla Marg, Vasundhara Enclave, Delhi. 

23. Mata Chanan Devi Hospital C·1, Janak Puri, New Delhi 22070323 18 

24. Maharaja Agarsain Hospital Road N0-35, West Punjabi 28045115 16 
Bagh, New Delhi 

25. Rajiv Gandhi Cancer & Research Centre, Sector·5, 13013428 4 
Rohini, Delhi 

26. Jalpur Golden Hospital, 23, Institutional Area, Rohini 7028724 4 
New Delhi 

.' 
27. Brahm Shakti HospitaJ & Research Centre, U·1f78, 402312 4 

Budh Vihar, Delhi. 

28. Kalyani Hospital (P) Ltd, 354/2, Mehraull Road, Gurgaon 2015415 4 

29. Dr. Taneja Hospital & Heart Centre, 113·A, New 1413515 4~ 

Colony, Gurgaon 

30. SheeUa Hospital & Eye Institute Pvt. ltd., Near D.S.D. 2423322 4 
College, New Railway Road, Gurgaon. 

31. Umkal Hoapital & M.P. Heart Research Institute, A·520, 806320 6 
Shushant Lok·I, Gurgaon. 

32. Narendra Mohan Hospital, Mohan Nagar, Ghaziabed 23540300 5 

33. Santosh Medical & Dental COllage Hospital, 1 Ambedkar 80415 2 
Road, Ghaziabad. 
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34. Yashoda Hospital & Research Centre, III-M, Nehru 
Nagar, Ghaziabad 

35. Metro Hospital & Heart Institute, X-1, Sector-12, G-94, 
Sector-11, Noida 

36. Kailash Hospital & Research Centre, H-33, Sector-27, 
Noida 

37. Satya Medical Centre, A-981A, Sector-34, Noida. 

38. Prakash Hospital, 0-12, 21A, 12B, Sector-33, Noida 

39. Escorts Hospital & Research Centre Ltd., Neelam Bata 
Road, Faridabad 

40. Sri Ram Singh Hospital & Heart Institute B-25-26-26A, 
East Krishna Nagar, DeIhl 

41. A.B. Seth Jessa Ram & Bros. Charitable Hospital, 
W.E.A., Karol Bagh, New Delhi 

42. Millennium Hospital, B-1/1, Pusa Road, New Delhi 

43. A.G. Stone Urological Research Institute, F-7, East of 
Kailash, New Deihl. 

44. Saroj Hospital, Madhuban Chowk, Rohini, Delhi-85 

45. Bapu Nature Cure Hospital 

46. Krishna Out! Health Centre 

47. AIIMS 

48. Misc. Hospital 

Chlranjeevl Scheme and Jananl Surakaha Yojana 

3095. SHRI HARIN PATHAK: Will the Minister of 
HEALTH AND FA~ILY WELFARE be pleased to state: 

(a) whether the Planning Commission has sought the 
details of the 'Chiranjeevi Scheme'; 

(b) if so, whether the Department of Health and 
Family WeHare has also sought the details of the said 
scheme; 

(c) the details of the succe88 achieved by the 'Janani 
Suraksha Yojana' in compariaon with the 'Chiranjeevi 
Scheme'; and 

3 4 

5012238 4 

18017318 16 

8836388 16 

806322 4 

2815313 4 

6015348 4 

Nil Nil 

Nil Nil 

Nil Nil 

Nil Nil 

Nil Nil 

1012600 6 

348000 

(d) the assistance provided by the Government for 
the 'Chiranjeevi Scheme'? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) Yes, Sir. 

(b) ·Yes, Sir. 

(c) The Chltan/eevl scheme which is a scheme of 
the Govt. of Gujarat, wu started only in December, 2005 
In five districts of Gujarat. It is therefore too early to 
88S888 the impact of the scheme and make comparison 
with the Janani Suraksha Yo;ana. • 

(d) The Govt. of Gulerst has proposed to implement 
the Chiranjeevi Yojana with a budgetary provision of Rs. 
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54.00 crores out of which As. 20 crores have been 
budgeted under Aeproductive and Child Health (ACH) 
Programme-II Programme Implementation Plan (PIP) for 
the year 2006-07 and remaining funds will be from the 
State budget. 

The Govemment of India has, however, approved 
As. 81.41 Crores for the ACH-II PIP for Gujarat Including 
As. 8.52 crores for JSY to be utilized for Chiranjeevi 
Scheme. 

Condition of N.H. In Mah ..... htra 

3096. SHAI HARIBH~U RATHOD: 
SHRI TUKARAM GANGADHAR GADAKH: 

Will the Minister of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to state: 

(a) whether due to heavy rains In different parts of 
Maharashtra, the condition of National Highways has 
deteriorated over the years; 

(b) whether any World Bank assistance has been 
sought to repair the National Highways; 

(c) if so, the details thereof; and 

(d) the steps being taken by the Govemment to repair 
National Highways in Maharashtra? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) and (d) The damages to National 
Highways occur every year during rainy season. 
Immediate restoration measures are undertaken to 
maintain traffic movement on National Highways. After 
assessment of damages, repairs are carried out under 
Flood Damage Repairs (FOR) as per available funds. 
Repair of National Highways is a continuous process for 
which funds are allocated under Maintenance and Repair 
(M&R). The National Highways In Maharashtra are being 
kept in traffic worthy condition within the available funds. 

(b) No, Sir. 

(c) Does not arise. 

Increau In Nucl.ar Energy capacity 

3097. SHRI VIJOY KRISHNA: Will the PRIME 
MINISTER be pleased to state: 

(a) whether Planning Commission has accepted a 
recommendation for Increasing nuclear energy capacity 
to 100,000 MW in 25 years; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN): (a) 
and (b) The Planning Commission had constlMed an 
expert committee to formulate an Integrated energy policy 
for the country. The expert committee In Its draft report 
has suggested the possibility of reaching a nuclear power 
capacity of 48000 MWe In the next 25 years or so, by 
a mix of Indigenous Pressurised Heavy Water Reactors. 
Fast Breeder Reactors and Light Water Reactors based 
on imports and Is contingent on avallabHIty of tueVreactors 
through international cooperation In nuclear field. 

fTl3I1SI8tion/ 

LI.tlng of Sports In Dm-rant Categorle. 

3098. SHRI K.C. SINGH "SABA- Will the Minister of 
YOUTH AFFAIRS AND SPORTS be pleased to state: 

(a) whether the Govemment has listed sports In 
different categories; 

(b) If 50, the details thereof; 

(c) If not, the reasons therefor; 

(d) the parameters/criteria adopted for listing of sports 
in different categories; 

(e) whether Power Lifting has also been listed In 
sports category; 

(f) If so, the parameter set for power lifting; and 

(0) If not, the reasons therefor? 

THE MINISTER OF PANCHAYATI RAJ AND 
MINISTER OF YOUTH AFFAIRS AND SPORTS (SHRI 
MANI SHANKAR AIYAR): (a) to (d) The Government of 
India has listed various sports in three categoris va. 
'Priority', 'General' and 'Others'. A set of dynamic criteria 
for the categorization of sports disciplines has been 
announced in July, 2005 which, inlfJr-llIi8, is based on 
the performance of Indian teams/aporlspersons in 
recognized International event. like. Olympic/Asiani 
Commonwealth Games/World Championehipe etc. The 
details of this are given below: 
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Priority: In this category, such diecipUnes are 
categorized where the following minimum performanoe is 
achieved: 

(i) First six in team events and first eight in 
individual events during the Olympic cycle; 

(ii) First four in team events and first six in individual 
events in the Asian Games/Commonwealth 
Games cycle; and 

(iii) First four In team events and first six in individual 
events in Govemment recognised World Cup etc. 
in Non-Olympic and Non-Asian/Commonwealth 
events. 

General: This category includes disciplines where the 
following minimum performance is achieved: 

(i) Seventh to Tenth in team events and ninth to 
twelfth in individual events during Olympic cycle; 

(ii) Fifth to Eighth in team events and seventh to 
tenth in individual events in Asian/Commonwealth 
Cycle; and 

(iii) Fifth to eighth in team events and seventh to 
tenth in individual events in Government 
recognized World Cup etc. in Non-Olympic and 
Non-Asian/Commonwealth events. 

Ot"'I'8: This category includes the remaining sports 
diSCiplines which do not meet the criteria for the 'Priority' 
and 'General' categories. 

(e) to (g) As per the criteria for the categorization of 
sports disciplines mentioned above, Powerlifting is at 
present in the 'Others' c.:alegory. 

Communication Facilitiea In Tribal ANII. 

3099. SHRI FAGGAN SINGH KULASTE: Win the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the tribal areas are still far behind in 
terms of communlca,ion facilities; 

(b) if so, the reasons theretor; 

(c) whether the Government has formulated any 
action plan for tribal areas of the country specially In 
Madhya Pradesh; 

(d) if so, the details thereof; and 

(e) the time by which the action plan is likely to be 
implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEl AHMAD): (a) Yes, Sir. Tribal areas are 
to some extent lagging behind in terms of 
telecommunication facilities. 

(b) Most of Trlbai inhabitations are In remote, 
scattered and far flung areas. Hence, for techno-economic 
reasons, provision of telephone connections In these areas 
is diffiClJIt and slow. 

(c) and (d) Under Bharat Nlrman Programme, 66,822 
remaining eligible unconnected villages of the country 
including villages in tribal areas are to be provided Village 
Public Telephones (VPTs) in a time bound manner. This 
excludes villages having less than 1000 population, lying 
in naxalite infested areas etc. 

In Madhya Pradesh 11,894 eligible unconnected 
villages including villages in tribal areas are to be provided 
VPTs under Bharat Nirman Scheme. 8,293 such villages 
of Madhya Pradesh have been provided with VPTs as 
on 30.06.2006. 

(e) Remaining eligible unconnected villages of the 
country Including villages in tribal areas of Madhya 
Pradesh will be provided VPTs by November, 2007. 

{English} 

Supply of Non-Coklng Coal to Thermal· Power 
StatlonslSteel Plant. 

3100. SHRI AlOK KUMAR MEHTA: 
SHRI G. KARUNAKARA REDDY: 
DR. K. DHANARAJU: 

Will the Minister of COAL be pleased to state: 

(a) whether high grade non-coking coal is supplied 
to the Thermal Power stations and Steel plants; 

(b) if so, whether the generation of electricity and 
manufacturing of steel have been affected as a result of 
shortage of coal; 
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(c) if so, the details thereof and the reasons therefor; 
and 

(d) the steps taken by the Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (DR. DASARI NARAYAN RAO): (a) Old Power 
Stations and the plants failing under environmental 
regulations are presently supplied high grade non-coking 
coal. However, steel plants in the country generally do 
not use non-coking coal for steel making except sponge 
iron plants which prefer good quality non-coking coal. 
Indian coal, by vir1ue of drift origin, is having high ash 
content and reserve of low ash content coking coal and 
non-coking coal is very IImHed In the country. 

(b) and (c) No, Sir. The generation of power has 
generally not been affected due to coal shortage. As far 
as manufacturing of steel is concemed, the steel plants 
generally use coking coal. Due to limited availability of 
indigenous coking coal of requisite quality, steel plants 
are dependent on Imported coal. Indigenous coking coal 
only supplements the total coal requirement of steel plants 
for steel making. 

(d) Over the years, appropriate technology has been 
developed in the country to gainfully utilize high ash non-
coking coal for power generation. In order to minimize 
the adverse environmental effect and reduce hauling of 
ash, Plthead power stations are being encouraged by 
the Govemment. However, distant power stations, situated 
more than 1000 Kms away from coalmlnes are being 
provided with coal of below 34% ash. Similarly, Power 
Stations situated within Urban areas or in critically polluted 
areas are also being supplied coal of below 34% ash 
content. Government has also been encouraging private 
sector participation to build coal washeries 80 as to 

. faCilitate beneficiation of high ash non-coking coal of the 
country. 

Further, in order to facilitate steel plants procuring 
superior grades of metallurgical coal, Govemment has 
brought down import duty from a level of 35% in early 
nineties to NIL for coking coal containing ash upto 12% 
and S% for coking coal containing ash above 12%. 
Government has also opened up import of coal under 
Open General License. 

Policy on Critical Intrutructure Protection 

3101. SHRI R. PRABHU: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to atete: 

(a) whether India does not have a policy on critical 
infrutruc:ture protection and proper deployment of security 
aystems as reported in 'The Hlndustan Times' dated July 
09, 2006; 

(b) If 50, the facts of the matter reported therein; 
and 

(e) the remedial measures taken by the Govemment 
In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) 10 (c) A policy on protection 
of critical Infrastructure is In place. The policy is aimed at 
ensuring compliance by Government and crttlcal sectors 
and verification through periodic risk ...... menta and 
annual audita by third party audHlng organizations. 

In support of the above HCurfty policy, Indian 
Computer Emergency Response Team (CERT-In) has 
ct'Hted a panel of 56 IT security audltor8 to help the 
organizations to get their IT infrastructure and information 
systems audited from the point 0' view of Risk 
assessment, penetration of network and vulnerability 
assessment. 

/T'f'IIl18/IIl1onj 

Purcha.lng Capacity of People 

3102, SHRI KAMLA PRASAD RAWAT: Will the 
PRIME MINISTER be pleased to state: 

(a) whether according to the Planning Commia8ion, 
40 crore people In the country are not in a position to 
purchase food items of dally need; 

(b) if so, the details thereof; and 

(c) the measures being taken by the Union 
Government In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M.V. RAJASEKHARAN): (a) No Sir. 

(b) and (e) Does not arise. 
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{English} 

Special Package for Seml-Conductor Induatry 

3103. SHRI M. SREENIVASULU REDDY: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state The details of aspects 
likely to be included in promotion, Incentives arId special 
package tor development of semi conductor industry? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): In the Finance Minister's Budget 
speech, it was stated that a policy would be announced 
with respect to the manufacture of Semiconductor and 
other high technology information Technology products, 
including Flat Liquid Crystal Display (LCD)/Organic Light 
Emitting Display (OLED)/Plasma Panel Displays and 
Storage Devices, to make India a preferred destination. 
A final view has yet to be taken regarding the package 
of incentives. 

Unbundling of Local Loop 

3104. SHRI BASU DEB ACHARIA: Will the Minister 
of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the private telecom operators have 
requested the Union Government for unbundling of local 
loop; 

(b) if so, the details and the reaction of the 
Govemment thereto; 

(c) whether the Bharat Sanchar Nigam Umited (BSNL) 
& the Mahanagar telephone Nigam Limited (MTNL) 
Unions have strongly objected the decision and 
represented to the Govemment; 

(d) if so, the details thereof; and 

(e) the action taken/proposed to be taken in thie 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) to (e) During the course of 

discussions/meetings with the private telecom operators, 
they had raised various Issues including Local Loop 
Unbundling. A number of representations have been 
received from the Unions opposing the unbundling of the 
local loop. As on date, there are no plans for unbundling 
of the local loop. 

{Translation} 

Setting up of Regional Telecom Dletrlct Office 

3105. SHRI SHISHUPAL PATLE: 
PROF. MAHADEORAO SHIWANKAR: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) whether there are problems In 8etting up of 
regional telecom district office In Godlya district of 
Maharashtra; and 

(b) if so, .he details thereof and the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Yes, Sir. 

(b) As per existing Secondary Switching Area (SSA) 
concept, it is not permissible to bifurcate existing SSA 
for creation of new SSA (Telecom Distt.) due to 
operational, technical and administrative reasons. Due to 
these reasons, it is not feasible to create a Telecom. 
District at Godiya by bifurcating Bhandara Telecom. 
District. 

{English} 

Quote for Ha' Pilgrimage 

3106. SHRI S. AJAYA KUMAR: Will the PRIME 
MINISTER be pleased to state the details of State-wise 
quota for Haj pilgrimage during the last three years, year-
wise and State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHAI E. AHAMED): The details 
of State-wise quota for Haj pilgrimage during the last 
three years, year-wise and State-wise is enclosed as 
Statement as decided by the Haj Committee of India. 
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ThtJ YB8r lind StIlls-wise 0u0III lor lMI Thff!lfl y.,. 

States 2004 2005 2006 
Original OrIginal Original 
Quota Quota Quota 

2 3 4 

Andaman Nicobar 60 17 21 

Andhra Pradesh 3906 4045 4955 

Assam 4270 4871 6967 

Bihar (1)8432 7944 9731 

Chandlgam 60 21 25 

Chhattisgam 237 291 

Oadra and Nagar Havell 40 4 6 

Daman and Diu 40 7 9 

Deihl 587 940 1161 

Goa 60 63 65 

Gujarat 2378 2859 3267 

Haryana 504 708 887 

Himachal Pradesh 50 69 85 

Jammu & Kashmir 2718 3933 4818 

Jharkhand 2160 2648 

Kamataka 3451 3742 4584 

Kerala 4476 4552 ssn 
Lakshadweep 121 33 41 

Madhya Pradesh (-)2165 2224 2724 

Maharashtra 6030 51M8 7284 

Manlpur 88 111 135 

Orissa 381 441 640 

Pondicherry 60 34 42 

Punjab 158 221 271 

Rajasthan 2325 2n2 3396 
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Tamil Nadu 

Tripura 

Uttar Pradesh 

Uttaranchal 

West Bengal 

Govt. Quota 

Total 

(1t)lncluding the quota of Jharkhand 

(O)lncludlng the quota of Chhattlsgarh 

(OO)lncludlng the quota of Uttaranchal. 

Quality of WLL Service 

2 

2013 

130 

(°°)15897 

10600 

2000 

72000 

3107. SHRI RAGHUNATH JHA: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether any survey on quality of the Wireless in 
Local Loop (WLL) telephone service in rural and urban 
areas was conducted; 

(b) if so, the details thereof; 

(c) the details of service norms pl'88Cribed by the 
Telephone Regulatory Authority of India (TRAI) for 
operating WLL; and 

(d) the steps taken by the Bharat Sanchar Nigam 
Limited (BSNl) to ensure adherence to the quality of 
service norms fixed by the TRAI? 

3 4 

2009 2461 

147 180 

1n96 21800 

586 718 

11718 14354 

2000 2000 

82000 100000 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICAnONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) and (b) As per the Telecom 
Regulatory Authority of India (TRAI) Act, TRAI is 
mandated to monitor the Quality of Services (QoS). TRAI 
has not conducted separately any survey for the Wireless 
in Local Loop (WLL) services. TRAI has conducted survey 
on Customer Perception of Service for Cellular Mobile 
Services, which include WLL services. This survey was 
for the service area as a whole and not separately for 
rural and urban areas. 

(c) The QoS norms for Basic Service (Wireless) and 
Cellular Mobile Telephone Service prescribed by TRAI is 
given in the enclosed Statement. 

(d) The various steps taken by BSNL ·to ensure 
adherence to the QoS norms fixed by TRAI Include 
upgradation of Customer end equipment with enhanced 
battery backup, upgradation of WLL exchange to COMA 
2000-1 X, increasing the number of WLL Base Trans-
receive Stations (BTS), etc. 

Basic Ssrvics (Wire/s$$) snd Csllulsr MobiItI TtJIsphons Ssrvics 

SI.No. Parameters 

2 

A. Network Performance 

(i) Accumulated down time of 
Community Isolation 

Benchmarl<a Averaged over a period of 

3 4 

< 24 hours One quarter 
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2 3 .. 
(ii) Call set-up Success Rate (within >95% One quarter 

licensees own network) 

(iii) Service Access Delay Between 9 to 20 seconds depending One quarter 
upon number of paging attempts 
(Average of 100 calls = < 15 sec.) 

(iv) Blocked Call Rate (I) SDCCH Congestion < 1 % One month 
(II) TCH Congestion < 2% 

(v) Call Drop Rate < 3% One quarter 

(vi) Percentage of connections with > 95% One quarter 
good voice quality 

(vii) Service Coverage In door > = - 75 dBm 
In-vehicle > = - 85 dBm 
Out door - in city > '"' - 95 dBm 

(viii) POI Congestion < 0.5% One quarter 

B. Customer Help Unas: 

(i) Response time to the customer for (i) %age of calla answered One month 

assistance (electronically): 
within 20 seconds .. 80% 
within 40 seconds ,. 95% 

(Ii) %age of calls answered by 
operator (voice to voice): 
within 60 seconds = 80% 
within 90 seconds = 95% 

C. BlUing Complaint.: 

(i) Billing complaints per 100 bill Issued < 0.1% One quarter 

(ii) % of billing complaInts resolved 100% One quarter 

within 4 weeks 

(iii) Period of all refunds/payments dua < 4 weeks One quarter 

to customers from the date of 
resolution of complaints as in (Ii) above 

D. Customer perception of service: 

(i) % satisfied with the provision of service > 95 

(Ii) % satisfied with the billing >90 
perfonnance 

(iii) % satisfied with help services >90 

(iv) % satisfied with network > 95 

performance. reUability and 
availability 
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(v) % satisfied with maintainability > 95 

(vi) Overall customer satisfaction > 95 

(vii) Customer satisfaction with offered > 95 
supplementary services % satisfied 

Terror on Internet 

3108. SHRIMATI NIVEO ITA MANE: 
SHRI EKNATH MAHADEO GAIKWAD: 
SHRI DEEPENDER SINGH HOODA: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) whether the Govemment has taken any steps to 
check terror on the intemet; 

(b) if so, the details thereof; 

(c) whether the Government has identified such 
websites; and 

(d) if so, the details thereof alongwith the steps taken 
by the Government In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(OR. SHAKEEL AHMAD): (a) and (b) Information 
Technology Act. 2000 together with Indian Penal Code. 
1860 provides legal framework for countering crimes 
committed through computer and check terror on the 
internet; 

(c) Certain websites which are found to be hosted 
on Internet publish material to serve the Interest of various 
groups. These webslte8 are largely hosted outside India. 

(d) Besides intercepting any information transmitted 
through any computer sources in relation to interests of 
the sovereignty or integrity of India, security of the State. 
Public order, etc., the Central Government can also issue 
instructions to Internet Service Providers for blocking of 
such websites in India. 

3 4 

[Translation! 

Panchayat Elections In Jhartchend 

3109. SHRI BHUVANESHWAR PRASAD MEHTA: 
Will the Minister of YOUTH AFFAIRS AND SPORTS be 
pleased to state: 

(a) whether the Panchayat elections have been held 
in Jharkhand; 

(b) If so, the details thereof and If not, the reasons 
therefor; 

(c) whether Jharkhand has suffered a loss of crores 
of rupees for not holding the elections; 

(d) if so, the details thereof; and 

(e) the amount of funds provided by the Union 
Govemment to Jharkhand? 

THE MINISTER OF PANCHAYATI RAJ AND 
MINISTER OF YOUTH AFFAIRS AND SPORTS (SHRI 
MANI SHANKAR AIYAR): (a) and (b) Panchayat elections 
have not been held in Jharkhand so far on account of 
the Jharkhand High Court striking down the provisions of 
the Panchayats (Extension to the Scheduled Areas) Act, 
1996 and the provisions of the Jharkhand Panchayati 
Raj Act 2001 relating to reservations for SCs, STs and 
OBCs, as under: 

(i) 2nd proviso to clause (g) of Section 4 of the 
provisions of the Panchayats (Extension to the 
Scheduled Areas) Act. 1996 which stipulates that 
all seats of Chairpersons of Panchayats at aU 
levels in Scheduled Areas shall be reserved for 
the Scheduled Tribes. 

(ii) Section 21 (B), Section 40(B) aOd Section 55 (B) 
of the Jharkhand Panchayat Raj Act, 2001 which 
seek to give effect to the 2nd proviso to clause 
(g) of Section 4 of the 1996 Act; and 
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(Iii) Sub-section 2 to Section 17(B), Sub-eection 
2 to Section 36(B) and sub-section 2 to Section 
51(B) of the 2001 Act which seek to provide 
reservations of upto 80% for Scheduled Castes, 
Scheduled Tribes and other Backward classes 
with not less than 50% reservation in favour of 
Scheduled Tribes. In view of the Order of the 
Hon'ble High Court of Jharkhand, the 
Government of Jharkhand has withdrawn the 
notification for the election of Panchayats in 
Jharkhand. 

The Union of India has since filed an SLP in the 
Supreme Court of India (CC No. 1245912005) seeking to 
quash the judgement of the Hon'ble High Court of 
Jharkhand. The Chief Secretary to the Govemment of 
Jharkhand, Secretary, Rural Development, Govemment of 
Jhar1chand and the Election Commission, Govemment of 
Jharkhand are proforma Respondents in this matter. The 
Minister of Panchayati Raj has also written to the Chief 
Minister Jhanchand for holding elections in the Slate at 
the earliest as per the Constitutional provisions and the 
provisions of PESA. The Union of India has also 
requested Additional Solicitor General to make a special 
mention in the Supreme Court of India for an earty hearing 
of the case. An Interim Application has also been filed 
before the Hon'ble Supreme Court for an ear1y hearing. 

(c) to (e) The-money allocated to the Panchayats is 
through individual Centrally Spon,ored Schemes 
administered by different Ministries of Govemment of India 
under their respective guidelines. The monitoring of these 
guidelines is the responsibility of the sponsoring Ministry 
concerned. 

{English! 

Report of Energy Policy Commltt .. 

3110. SHRI L. RAJAGOPAL: Will the PRIME 
MINISTER be pleased to state: 

(a) whether Energy Policy Committee has submitted 
its Report; 

(b) if so, the salient features thereof; 

(c) whether the Committee had recommended for 
having a bio-diesel policy to meet the oil crisis in the 
country; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (&HAl M.V. RAJASEKHARAN):(a) The Expert 
Committee on Integrated Energy Policy ha, not yet 
submitted Its Report to the Government. 

(b) to (d) In view of the above the Questions do not 
arise. 

Super Computer for R .... rch end Development 

3111. SHRI K.S. RAO: Will the Minl,ter of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether the Government has any action plan to 
ensure seH sufficiency In Indigenous production of luper 
computers in the country; 

(b) if so, the details thereof; and 

(c) the number of super computers available and 
institutions operating them for research and development? 

THE MINISTER OF STATE IN THE MINIS7~Y OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Ye., Sir. 

(b) Government of India, through Department of 
Information Technology, 8et up Centre for Development 
of Advanced Computing (G-DAC) as a Soientific Society 
for Reaearch and Development In the a .... of Information 
and Communications Technology, Including de.lgn, 
development and deployment of High Performance 
Computing. 

C-DAC has delivered PARAM aeries of indigenous 
supercomputers through Itt three milsions. So far, 
C-DAC has more than 50 installations of the .. 
supercomputers in India and abroad. 

C-DAC is also working on the GARUDA grid 
computing initiative to give high-speed acc.ss to the 
Supercomputers to the participating institutions. 

In addition, Defence Research and Development 
Organisation (DRDO) is also developing Supercomputers. 

(c) A Number of Institutions are having 
supercomputers, of varying performance, In the country. 
These include C-DAC; DAR DO lab., Bhabha Atomic 
Research Centre, Mumbai; lnetitute of Genomics and 
Integrative Biology (IGIB), Delhi; Institute of Mathematical 
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Science, Chennai; National Aeronautics Laboratory, 
Bangalore; University of Hyderabad, Hyderabad; Indian 
Institute of Science, Bangalore; Tata Institute of 
Fundamental Research, Mumbai; and National Centre for 
Medium Range Weather Forecasting, Noida. 

Rural Indebtedne •• 

3112. SHRI K.J.S.P. REDDY: Will the Minister of 
STATISTICS AND PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) whether the National Sample Survey Organisation 
(NSSO) has found that the 43.42 million of the estimated 
89.35 million rural farmer householdS, that Is 48.6 per 
cent, are indebted; 

(b) if so, the details thereof, State-wise alongwlth the 
reasons therefor; 

(c) whether the indebted rural farmer households 
spend more than 50 per cent of the measly Rs. 300 on 
food alone; 

(d) if so, the reasons therefor; and 

(e) the steps takerv'proposed to be taken by the Union 
Government in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
STATISTICS AND PROGRAMME IMPLEMENTATION 
(SHRI G.K. VASAN): (a) The NSSO 59th Round survey 
revealed that out of 89.35"10 million farmer households 
43.42 million (48.6"10) were reported to be indebted i.e. 

having a liability in cash or kind with value Rs. 300 or 
more at the time of transaction. 

(b) The details are annexed (Statement). The common 
reasons for taking loan are (i) capital expenditure in farm 
business and non-farm business, (II) consumption 
expenditure, (iii) marriages and ceremonies, (iv) education 
and (v) medical treatment. 

(c) and (d) As per NSS report, for the rural farmer 
households, expenditure on food is more than 50 percent 
of their total expenditure. The main reasons for this is 
the priority for food items and low level of purchasing 
power of rural farmer households. 

(e) The Government of India has accorded the highest 
priority to revitalization of rural economy including 
agriculture sector and bringing Improvement in the 
conditions of farmers. For this purpose • number of 
schemes are undertaken in various states and farmers 
ar" given assistance under different components. Most of 
the schemes are being implemented through the State 
Governments. The policy decisions are (i) doubling of 
agricultural credit flow in next three years and provision 
of debt relief to the farmers affected by natural calamities, 
(Ii) restructure the rate of interest in favour of farmers, 
(iii) revamping of cooperative credit structure, (Iv) National 
Agricultural Insurance Scheme (NAIS) & (v) special 
package of rehabilitation to mitigate the distress of farmers 
in the districts registering high incidence of farmers suicide 
in the Identified States, namely, Maharashtra, Andhra 
Pradesh, Karnataka and Kerala and· effective 
implementation of poverty alleviation programmes in rural 
areas. 

Estimated Number of Fanner & Indebted Fanner Households 

State Estimated Number Estimated Number percentage of 
of farmer of indebted farmer indebted farmer 

households (00) households (00) households (00) 

2 3 4 

Andhra Pradesh 60339 49493 82.0 

Arunachal Pradesh 1227 72 5.9 

Assam 25040 4S36 18.1 
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2 3 4 

Bihar .,0804 23383 33.0 

Chhattisgam 27598 11092 40.2 

Gujarat 37845 19644 51.9 

Haryana 19445 10330 53.1 

Himachal Pradesh 9061 3030 33.4 

Jammu & Kashmir 9432 3003 31.8 

Jharkhand 28238 5893 20.8 

Kamataka 40413 24897 81.8 

Kerala 21946 14126 64.4 

Madhya Pradesh 63206 32110 60.8 

Maharashtra 65817 36098 54.8 

Manipur 2146 533. 24.8 

Meghalaya 2543 10a 4.1 

Mizoram 780 184 23.8 

Nagaland 805 294 38.6 

Orissa 42341 20250 47.8 

Punjab 18442 1208" 65.4 

Rajasthan 53080 27828 52.4 

Sikkim 531 174 32.8 

Tamllnadu 38880 28954 74.5 

Tripura 2333 1148 49.2 

Uttar Pradesh 171575 89199 40.3 

Uttaranchal 8962 644 7.2 

West Bengal 69228 34698 60.1 

Group of urs 732 372 60.8 

AU India 893504 434242 48.8 

(separate figures for Delhi & Goa are not included in this table due to Inadequate sample size.) 
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Special Pacuge 

3113. SHRI MANI CHARENAMEI: 
SHRI E.G. SUGAVANAM: 

Will the PRIME MINISTER be pleased to state: 

(a) whether any State from the North East and 
Southem States has requested the Union GO'temment to 
provide Special Package for various schemes; 

(b) if so, the details thereof; 

(c) the decision taken by the Union Govemment 
thereon; and 

(d) the time by which the package is likely to be 
provided? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M.V. RAJASEKHARAN): (a) to (d) No 
proposal for Special package for taking up various 
schemes has been received from North Eastem states or 
under consideration of the Govemment. However, Ministry 
of Agriculture is working out a rehabilitation package for 
mitigating distress of farmers In the identified districts of 
Kerala, Kamataka and Andhra Pradesh on the lines of 
package that has been announced for the Vidarbha region 
of Maharashtra. 

{Transla/ion! 

Pending Health Care Proposal 

3114. SHRI VIJAY KUMAR KHANDELWAL: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether the Union Govemment has received any 
proposal from Madhya Pradesh regarding providing basic 
health care facilities and upgrad_tion of child and mother 
care hospitals in certain districts of the State with the 
assistance of Japan; 

(b) if so, the details thereof; 

(c) the action taken by the Union Government 
thereon; and 

(d) the time by which the said proposal is likefy to 
be cleared? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) to (d) Yes Sir. A proposal 
titled ·Upgradation of Mother and Child Hospital and Basic 
Health Services in Gwalior, Shivpuri and Guna districts 
of Madhya Pradesh,· was posed to Government of Japan 
in August, 2004. The total project cost was US $ 
10,000,000. However, Government of Japan has not 
approved the proposal. 

{English] 

Availing LTC by Pvt. Alrlln .. 

3115. DR. M. JAGANNATH: Will the PRIME 
MINISTER be pleased to state: 

(a) whether lAS, IPS and IFS officers can travel by 
private airlines while availing their LTC or attending to 
official work; 

(b) if so, the details thereof; 

(c) whether the changed provision would affect the 
earnings of the public sector airlines; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH 
PACHOURI): (a) Yes, Sir. 

(b) The DOPT in its letter No. 11022l3l2006·AIS·1I 
dated 4.5.2006 has extended the provisions of DOprs 
O.M. No. 310111212006-Esst. (A) dated 24.4.2006 read 
with Ministry of Finance, Department of Expenditure's O.M. 
No. 1902411/E.lVI2005 dated 24.3.2006 to the officers of 
the three All India Services (lAS, IPS & IFS).· According 
to this provision these officers can now travel by private 
airlines while availing their LTC or attending to official 
work within the country subject to certain conditions given 
in Department of Expenarture's said O.M. which includes 
the basic criteria of better and more competitive prices. 

(c) and (d) The changed provisions may not impact 
on the passenger volumes and revenue of the public 
sector airlines if these airlines are able to make 
themselves more effective and competitive. 
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/Translation] 

Investment for R&D In Health Sector 

3116. SHRI SRICHAND KRIPLANI: 
SHRIMATI KALPNA RAMESH NARHIRE: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether enough investment has not been made 
in the area of research and development in the health 
sector; 

(b) whether it is also a fact that there exists no 
national policy regarding priorities; 

(c) if so, the reasons therefor; 

(d) whether the Govemment has taken appropriate 
steps in this regard; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) to (e) The National Health 
Policy, 2002 indicates that expenditure on research Is 
low. In order to give an impetus in medical and health 
research activities in the country, Ministry of Health and 
Family Welfare has a proposal for creation of a new 
Department on Health Research. 

A draft National Health R .... rch Policy (NHRP) has 
been prepared by Indian Council of Medical Research 
(ICMR). The Policy has been circulated to 'concerned 
scientific and medical institution for consideration. 

/English] 

Setting up of Modem Telephone Exchangee 
In Kemataka 

3117. SHRI P.C. GADDIGOUDAR: Will the Minister 
of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) the details of automatic and modem telephone 
exchanges set up in Kamataka during the last two years, 
location-wise; and 

(b) the details of such exchanges proposed to be 
set up in Kamataka during the year 2006-077 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Sir, only automatic and 
modem telephone exchangee are Nt up In the country 
Including at Kamataka. Location-wlse exchanges eet up 
by Bharat Sanchar Nigam limited (BSNL) during 
2004-05 and 2005-2006, Is given In the enclosed 
Statement-I. 

(b) Details of exchanges proposed to be set up by 
BSNL during the year 2006-07 are given In the enclosed 
Statement-II. 

SIIIltImtHIt I 

(I) Automatic and modem telephone exchanges .. t up by BSNL In Kemataka during the y .. r 2004-05. 

1. 

2. 

3. 

4. 

Kerady (ANRAX) 

Kadavanthi (ANRAX) 

Nagarabavi (AXE RSU) 

RBI layout (OCB RSU) 

152 Lines 

152 Lines 

2500 Unes 

2048 Un .. 

(II) Automatic 8I1d modem telephone exchllngn Nt up by BSNL In KMultaka during the r-' I00l006. 

1. 

2. 

3. 

Kalasipalyam (AXE RSU) 

Shobha Apartments (COOT RSU) 

Astra Zeneca (company) (AXE RSU) 

20488 lIne8 

3000 LineI 

1000 Unea 
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4. ABB (company) (AXE RSU) 1000 Lines 

5. Basavanagudi OTO (AXE ASU) 2048 Lines 

6. AMZ (company) (AXE ASU) 1000 Lines 

7. Gadag (OCB) 2000 Lines 

m.t.m",,' H 

New WtCMngss in Ksmsl8ks during IhtJ yesr 2006-07 

(I) Exch.nge. .I .... dy In,talled .nd commlalloned 

1. AaJaJinagar 6th Block OCB ASU 2048 Lines 

2. Mallesw.r.m OTO OCB ASU 2048 Lines 

3. Thanisandra OCB ASU 2048 Lines 

4. Sultanpet OCB ASU 1024 Lines 

5. Tamaka OCB ASU 360 Une. 

6. Devagirl COOT ANAAX 368 Unes 

(U) Balance exchange. planned for the V-' 2001-07 (15 No •• ) 

SI.I-.lo. Location Type Capacity 

1. Best Country 5 ESS 2K 

2. Chhannakeshvanagar 5 ESS 3K 

3. Yelachanahalll AXE 2K 

4. Thambuchettypalya AXE 2K 

5. Viswappriyanagar 5 ESS 2K 

6. Abbigere AXE 2K 

7. UB City OCB 1K 

8. AvalahaUi AXE 2K 

9. Benniganahalli 5 ESS 2K 

10. ABB Infantry Aoad OCB 1K 

11. Shivan Chatty Gardena OCB 4K 

12. Marathahalli OCB 2K 

13. Aajall Nagar 3rd block OCB 2K 

14 Prestige Ozone white field OCB 2K 

15 Prestige TrekStar Outer Aing Road 5ESS 1K 
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Four laning of National Highway No. 48 

3118. SHRI D.V. SADANAND GOWDA: Will the 
Minister of SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 

(a) whether there is any proposal pending with the 
Union Government regarding four laning of NH No. 48 
from Hassan to Mangalore; 

(b) if so, the details thereof and the reasons therefor; 
and 

(c) thog time by which the proposal is likely to be 
cleared by Union Government? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) to (c) The total length of National 
Highway-48 from Bangalore to Mangalore in Karnataka is 
348 Km. The stretch from Bangalore to Neelamangala 
(Km. 0.00 to 28.00) is already four-Ianed and that from 
Neelamangala to Hassan (Km. 28.00 to 182.00) is 
included for four-Ianing under National Highway 
Development Project (NHDP) Phase III-A. The stretch from 
Km. 328.00 to 345.00 is being four laned under Port 
Connectivity. Though there was demand from State 
Government of Karnataka for four-Ianing of remaining 
stretches of this National Highway, no detailed proposal 
based on feasibility study and viability analysis has been 
received. Therefore, no such proposal is pending in the 
Ministry at present. 

[Transl8lionj 

Tax System 

3119. SHRI J.M. AARON RASHID: 
DR. RAJESH MISHRA: 

Will the PRIME MINISTER be pleased to state: 

(8) whether there is a proposal under the 
consideration of Planning Commission to make tax and 
tax system internationally competitive during the Eleventh 
Five Year Plan; 

(b) If so, the details thereof; and 

(c) the reaction of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M.V. RAJASEKHARAN): <a) to (c) The 
Draft Approach Paper to the 11th Plan, which is yet to 
be approved by the Planning Commission, has suggested 
that taxes and duties should be non-distortionary and 
internationally competitive. The Government has been 
rationalizing taxes and duties since earty 90s and the 
process is expected to continue. Ministry of Finance 
receives and processes all related suggestions from time 
to time. 

Sale of Drugs at Grocery Shops 

3120. SHRI KAILASH NATH SINGH YADAV: 
SHRI MUNSHI RAM: 
SHRI MOHO. TAHIR: 
SHRI SHISHUPAL PATLE: 
SHRI ASHOK KUMAR RAWAT: 
PROF. MAHADEORAO SHIWANKAR: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the Government has given permission to 
sell drugs at grocery shops as reported in the 'Rashtriya 
Sahara' dated July 28, 2006; 

(b) if so, the facts of the matter reported therein; 

(c) whether the Government has contemplated to 
amend the Drugs and Cosmetics Rules, 1945;' 

(d) if so, whether a booklet containing guidelines to 
sell only quality drugs at grocery shops Is proposed to 
be given to all such sellers; 

(e) If 50, whether suggestions have been Invited from 
common people in this regard; 

(f) If so, the details thereof; and 

(g) the further steps proposed to be taken to prevent 
the sale of spurious drugs at such shops? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) to (c) The Government has 
proposed to amend Schedule K to the Drugs and 
Cosmetics Rules, 1945 to grant exemption from the 
provisions of sale licences, In respect of certain commonly 
used drugs which are considered safe for use over long 
period of time, to permit their sale from non-pharmacy 
sale outlets. 
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(d) The conditions which are required to be observed 
by such sellers would be provided under the said rules 
along with exemption. 

(e) and (f) Yes, Sir. Gazette notification containing 
the draft rules has been published In the Gazette of 

·India for comments from the public for consideration 
before finalizing the amendment to the rules. 

(g) The drugs convered under the exemption would 
be required to be purchased from licensed manufacturers 
or dealers and records of such purchases maintained. 
The drugs would be required to be stored separately and 
in original unopened containers or stripe. The sale of 
spurious drugs is an offence and would be dealt according 
to the relevant provisions under the Drugs and Cosmetic 
Act. 

{Eng/ish] 

Ratification of UN Convention agalmat Corruption 

3121. ADV. SURESH KURUP: 
DR. R. SENTHIL: 

Will the PRIME MINISTER be pleased to state: 

(a) whether India has signed and ratified the \Jnited 
Nations Convention against Corruption; 

(b) if so, the features of the Convention alongwith 
the mechanism to incorporate the provisions in the 
domestic laws; and 

(c) if not, the reasons for delaying the ratification? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH 
PACHOURI): (a) to (c) India has signed the United 
Nations Convention against . Corruption on 9th December, 
2005. 

The Convention prescribes series of measures for 
preventing corruption and mandates the parties to consider 
criminalizlng certain conducts in their dome~tic law such 
as bribery of national public officials, foreign public oftlcial8 
and officials 01 public international organizations; 
embezzlement etc. by a public official; abuse of functions 

by public officjals; bribery and embezzfement of property 
in the private sector; laundering of proceeds of crime; 
obstructlon of justice; and partiCipation in an offence 
established in accordance with the Convention etc. The 
Convention also mandates the parties to provide for 
sanctions against the commission of offences established 
under the Convention, appropriate prosecution and 
adjudication measures; confiscation of the proceeds of 
crime; measures in accordance with its domestic legal 
system for the protection of witnesses, experts, victims 
and reporting persons; measures for addressing the 
consequences of corruption, compensation for damage. 
The convention also required cooperation between national 
authorities and private sector in investigation and 
prosecution of offences; and mechanism to' overcome 
obstacles of bank secrecy laws. The Convention also 
mandates the parties for prevention and detection of 
transfers of proceeds of crime, mechanism for recovery 
of property through international cooperation in 
confiscation, retum and disposal of assets and establishing 
financial intelligence units to monitor suspicious financial 
transactions. The convention also provides for extensive 
International cooperation. 

India is amongst many countries who have signed 
the United NatIons Convention against Corruption but have 
not yet ratHied the same. As no fixed time frame has 
been prescribed for ratification of the convention, there 
hu not been any delay In this regard. However, various 
MlnislriealDepartments have been requested for taking 
nece88ary action for Initiating the process of enacting 
requiSite enabling legislations pertaining to respective 
MinlstrylDepartment, as may be required. On the basis 
of comments received from various MlnlstrieslDepartments, 
an inter-ministerial Joint Working Group has been 
constituted so that all relevant issues for making our laws 
in confonoity with the United Nations Convention against 
Corruption are addressed in a comprehensive manner. 

Sanction for Signing BllateraUMu!tu.teral Treatle, 

3122. SHRI GURUDAS DASGUPTA: 
SHRt SURAVARAM SUDHAKAR REDDY: 
SHRI P. MOHAN: 

Will the PRIME MINISTER be pleased to state: 

(a) whether signing of bHateraVmultilateral treaties by 
Executive on matter of National Importance precede the 
formal sanction from the Legislature; 
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(b) If so, the details thereof; 

(c) whether such practice is constitutionally in order 
and conforming to established practice; 

(d) if so, the details thereof; and 

(e) if not, the remedial measures likely to be adopted 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI E. AHAMED): (a) and (b) 
The Union Govemment with the approval of the Cabinet 
concludes all treaties and agreements with foreign 
countries. legislature's approval Is required for any 
implementing legislation, wherever necessary. 

(c) and (d) The present practice Is constitutionaHy in 
order and conforming to established practice. 

(e> Does not arise. 

[TflInslalionj 

Plantation Scheme In Coal Extraction A ..... 

3123. SHRI TEK LAl MAHTO: Will the Minister of 
COAL be pleased to state: 

(a) whether the Government has undertaken 
plantation of fruit bearing trees under the plantation 
scheme by levelling large ditches and heaps of soiIIwaste 
material emanating from coal extraction In Jharkhand and 
adjacent hfny and barren land areas; 

Districts 

Hazaribagh 

Bokaro 

Chatra 

Nos. of trees 
planted! 

expenditure in 
(Lakhs) 

2 

Nos. of trees planted 
planted 

Expenditure 

Nos. of trees planted 

Expenditure 

Nos. of trees planted 

Expenditure 

2003-0. 

3 

487,500 

78.10 

82,500 

10.01 

SO,OOO 

8.00 

(b) If 50, the details of the plantation work carried 
out during the lut three years and the current year tHl 
date alongwlth the expenditure Incurred thereon, year-
wise and location-wise; 

(c) the details of the contribution made by the CCl 
and the aCCl therein; 

(d) whether any standing orders have been Issued 
by the Government in this regard; 

(e> If 50, whether these orders are being followed 
properly; and 

(f) If so, the details thereof and If not, the reasons 
therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (DR. DASARI NARAYAN RAO): (a) Plantation 
activities are undertaken over bac:kfiUed, are~ besides 
external over burden dumps, plains, roads, etc. by Coal 
India Umited. Percentage of fruit bearing trees generally 
vary between 10% and 15% of the total plantation. 
Backfilling on voids created by coal extraction, however, 
can not be taken up In many mines because of multi 
seam working. Hence plantation actlvitle. cannot be 
undertaken In such places, till coal reselV88 In au the 
seams are exhausted. 

(b> The details of the plantation work carried out 
during last three years and current year tlH date, year-
wise and district-wise along with expenditure, Incurred 
thereon are given below: 

2004-05 200S-06 2008-07 Total 

4 5 6 7 

173,750 178,975 232.850 1,072.875 

49.35 37.67 40.78 205.80 
328,000 182,500 187,150 758,150 

92.58 3UO 32.81 173.00 

81,250 52.500 12,500 196,250 

23.07 11.os 2.19 44.31 
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Giridlh Nos. 01 trees planted 

Expenditure 

Ranchi Nos. of trees planted 22.500 

Expanditure 3.60 

Dhanbad Nos. of trees planted 6,000 

Expend~ure Departmental 
work 

Total No. of trees planted 628,500 

Expenditure 99.71 

In Bharat Coking Coal Limited (BCCL), plantations 
are taken up on receipt of funds, specific for the purpose 
under certain schemes, as under Jharia action plan in 
the current year. In the past when fund was not available, 
only small quantities were done in the form of 
departmental work for which the cost incurred was 
inconsequential. 

(c) The complete plantation work of Central Coalfields 
limited (CCl) is done from its own fund and the CCl 
have incurred an expenditure of Rs. 464.50 Lakh from 
the year 2003-04 till date in the current year. The 
expenditure of Rs. 24.60 lakhs in BCCL in the current 
year is out of the corpus made out of contribution from 
Government of India and Coal India Limited for 
implementation of Jharia Action Plan. 

(d) to (f) The Environmental (Protection) Act, 1986 
provides for the protection and Improvement of 
environment. Besldes,the Water (Prevention and Control 
of Pollution) Act, 1974 and the Air (Prevention and Control 
of Pollution) Act, 1981, and other related acts are also 
applicable to coal mines, the provisions of which are 
complied which Coal India Limited has also formulated 
guidelines in this regard for implementation by Its coal 
producing companies and also for mitigating the adverse 
environmental impacts of mining activities. In compliance 
with such guidelines, massive plantation, in and around 
the work place and residential zones, In the command 
areas of the companies are undertaken as a slgnfflcant 
mitigating measures. 

4 5 6 7 

67,500 67,500 

11.83 11.83 

22,000 62,500 32,500 139,500 

6.25 13.17 5.70 28.72 

13,000 16,000 200,000 235,000 

Departmental Departmental 24.60 24.60 
work work 

616,000 492,475 732,300 2,469,276 

171.25 100.29 117.91 489.16 

{English} 

Uniform Licence Fee for Telecom Service. 

3124. SHRI N.S.V. CHITIHAN: 
SHRI RAVICHANDRAN SIPPIPARAI: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) whether the Government has any proposal to set 
up uniform licence fee for mobile and fixed phone 
services; 

(b) If so, the details thereof alongwlth the target fixed 
for implementing the same; and 

(c) the revenue losses likely to be incurred as a 
result thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEl AHMAD): (a) to (c) Associations of 
Telecom Service Providers have given representations for 
reducing the licence fee to a uniform rate of 6% of 
Adjusted Gross Revenue. This proposal is under 
examination of the Government. This being a policy 
matter, no time limit can be fixed for implementing the 
same. The revenue implications will be clear only after 
the examination is completed. 

Doha Round of WTO Meet 

3125. SHRI C.K. CHANDRAPPAN: 
SHRI HANSRAJ G. AHIR: ' 
SHRI MOHAN SINGH: 
SHRI DAlPAT SINGH PARSTE: 

Will the PRIME MINISTER be pleased to state: 
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(a) whether the G·8 member countrlea have decided 
to end the impasse on Doha round of the WTO meet; 

(b) if so, whether the G·B countries agreed onl 
formulated any action plan to curtail agricultural subsidy 
being provided by developed countries; 

(c) if so, whether the Inclusion of India as a 
permanent member of G·B was also reiterated in the 
summit; 

(d) if so, the time by which a final decision is likely 
to be taken on aU these matters; and 

(e) the main objectives and duties relating to the 
new doctrine of muscular multilateralism as highlighted in 
the said summit? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI E. AHAMED): (a) The G-B 
Summit held in St. Petersburg from 15-17 July 2006 urged 
all parties to commit to the concerted leadership and 
action need to reach a successful conclusion of the Doha 
Round of WTO negotiations by the end of 2006. 

(b) The G·B countries reiterated their commitment to 
substantially reduce trade-distorting domeetic support and 
to the parallel elimination of all forms of export subsidies 
in agriculture by the end of 2013. 

(c) No. 

(d) Does not arise. 

(e) There was no reference to any new doctrine of 
muscular multilateralism In the outcome documents of the 
Summit. 

PendIng Demand of CSCS 

3126. SHRI E. PONNUSWAMY: Will the PRIME 
MINISTER be pleased to state: 

(a> whether any demand of Central Secretariat Clerical 
Services forum is pending with the Union Government; 
and 

(b) if so, the steps taken by the Government to rutty 
the demand? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 

AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH 
PACHOURI): (a) and (b) The demands made by the 
Central Secretariat Clerical Services Association relating 
to removal of stagnation In the grades of LDC & UDC 01 
Central Secretariat Clerical Service (CSCS) were 
considered but it has not been found feasible, to accept 
the same as they are not in accordance with the statutory 
rules In force and the decisions taken by the Government 
on Cadre Restructuring of Central Secretariat Service 
(CSS). However, to remove stagnation, Assured Career 
Progression (ACP) Scheme providing for two financial 
upgradation on completion of 12 & 24 years of regular 
service has already been introduced. As regards the 
demand for the issuance of Select Lists for Assistance of 
CSS and UDCs of CSCS In a time bound manner, it Is 
a continuous process and efforts are made to complete 
it in a time bound manner. 

Construction of National Highway In GuJ_at 

3127. SHRI VIKRAMBHAI ARJANBHAI MADAM: WiN 
the Minister of SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 

(a) whether the Union Government has received any 
proposal from Government of Gujarat for construction of 
new National Highway from Shamlslji to Vapl we Tribal 
Area in Gujarat; 

(b) if so, the details thereof and the action taken 
thereon; and 

(c) the time by which It Is likely to be implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): <a) and (b) Yes, Sir. We have 
received a proposal for declaration of a State road namely, 
Shamlalji-Modasa·Godhara·Vapi State Highway No. 5 
which passes through tribal area (Length·506 km) as new 
National Highway from State Govemment. At present, 
emphasis is being given for development of roads already 
declared as National Highways and accordingly the 
conversion of State roads as national Highways is not In 
the priority of the Govemment. 

(c) As and when the Govemment decides to declare 
new Nettonal Highways, requirement of different States 
including that of Gujarat would be given due consideration 
subject to the availability of funds and inlBr _ priority. 
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Scheme for Nurturing Future Olympian. 

312B. SHRI ANANT GUDHE: Will the Minister of 
YOUTH AFFAIRS AND SPORTS be pleased to state: 

(a) whether the Union Government has implemented 
any scheme to promote the deprived sportspersons to 
become future Olympians; 

(b) if so, the details thereof; 

(c) the amount spent on this scheme during the last 
three years, year-wise; and 

(d) the outcome of the scheme? 

THE MINISTER OF PANCHAYATI RAJ AND 
MINISTER OF YOUTH AFFAIRS AND SPORTS (SHRI 
MANI SHANKAR AIYAR): (a) to (d) The promotion of 
sports is primarily the responsibility of the State 
Governments and the National Sports Federations (NSFs). 
The Government of India supplements the efforts of the 
State Governments and NSFs through a number of 
schemes which are indicated in the Statement, including 
the National Sports Development Fund, A88Istance to 
Promising Sportsmen under the Scheme for Talent Search 
and Training, Scheme of Assistance to National Sports 
Federations and the various schemes of Sports Authority 
of India are aimed at providing support in various forms 
to promising sportspersons, including "deprived 
sportspersons·, to achieve excellence in international 
events. 

$1111"",.,,1 

The Government of India runs the following schemes 
to promote and provide incentives for sports activities 
and sportspersons in the country. 

1. Scheme relating to Incentives for the Promotion of 
Sports Activities, which has the following components: 

(a) Sports Fund for Pension to Meritorious 
Sportspersons 

(b) Promotion of Sports and Games in Schools 

(c) Rural Sports Programme 

(d) Sports Scholarship Scheme 

(e) National Sports Development Fund 

2. National Welfare Fund for Sportspersons 

3. Scheme of Assistance to National Sports 
Federations 

4. Assistance to Promising sportsmen under the 
Scheme for Talent Search and Training 

5. National Sports Championship for Women 

6. Scheme for State sports Academies. 

7. The Government of India also gives awards 
under different schemes to individuals and 
institutions. These include the Rajlv Gandhi Khel 
Ratna Awards, Arjuna Awards, Dronacharya 
Awards, Dhyan Chand Award for Life Time 
Achievements in Sports and Games, Special 
Awards to Winners in International Sports Events 
and their Coaches and the Maulana Abul Kalam 
Azad Trophy for Universities. 

In addition, the Sports Authority of India implements 
the following sports promotion schemes in the country: 

1. National Sports Talent Context (NSTC) 

2. Army Boys Sports Company (ABSC) 

3. SAl Training Centre (STC) 

4. Special Area Games (SAG) Scheme 

5. Centre of Excellence (COX). 

[English} 

Plans for Women Sport.persons· 

3129. SHRIMATI KARUNA SHUKLA: Will the Minister 
of YOUTH AFFAIRS AND SPORTS be pleased to state: 

(a) whether the Indian women sportspersons are 
bringing laurels and glory to the country in international 
sports events; 

(b) if so, the steps the Union Government proposes 
to take to attract more and more women to various 
discipline of sports; 

(c) the plans/strategy adoptedlto be taken by the 
Union Government for 2010 Commonwealth Games 
specially tor women sportsper8ons; 

(d) whether the Union Government has received 
complaints of exploitation of women sportspersons; and 
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(e) if so, the action taken against the guilty persons 
including the steps taken to stop such exploitation of 
women sportspersons? 

THE MINISTER OF PANCHAYATI RAJ AND 
MINISTER OF YOUTH AFFAIRS AND SPORTS (SHRI 
MANI SHANKAR AIYAR): (a) Yes, Sir. 

(b) Due consideration and attention Is given under 

all Central and Centrally Sponsored schemes for attracting 
and promoting talented women sportspersons. In addition, 
the Govemment of India is implementing schemes for 
Special Sports Scholarships for Women and the National 

Sports Championships for Women. Besides, the 
Government of India is supplementing the efforts of State 
Governments and National Sports Federations (NSFs) 
through a variety of schemes aimed at talent search, 

training and provision of financial assistance to promising 

sportspersons, and assistance to the NSF& for the 
participation of sportspersons/teams in international 
tournaments, organization of national/international 
tournaments in India, coachingltrainlng of teams under 
Indian and foreign coaches, procurement of equipment 
and provision of technical and scientific back· up and 

support. 

(c) The Government is holding discussions with the 

Indian Olympic Association, the Organising Committee of 

the Commonwealth Games·2010, the Sports Authority of 
India and various National Sports Federations in respect 
of preparation of teams and enhancement of medal 
prospects with reference to the Commonwealth Garnes· 
2010. In this process, identification of promising 

sportspersons In the women and girts category is also 
being given due consideration with the aim of being able 

to provide the required assistance, and put in place other 

arrangements for their preparations. 

(d) and (e) The Government of India and SAl have 
not received any recent complaint of exploitation of women 

sportspersons. However, SAl has constituted a committee 
for redressal of complaints of sexual harassment and 
protection of women from sexual harassment in wo\1( 

places. 

ComputeriNtlon of Po.t OffIce. 

3130. DR. ARUN KUMAR SARMA: 
SHRI ABDUL RASHID SHAHEEN: 
SHRI TUKARAM GANPAT RAO RENGE PATIL: 
SHRI AVINASH RAI KHANA: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) the number of computers Installed in Post Offices 
of Assam, Jammu and Kashmir, Maha .... htra and Punjab 
for the registration purpose during the last three years, 
location-wise; 

(b) the places where- computers are proposed to be 
installed in these States during the current financial year, 
location-wise; 

(c) the expenditure likely to be Incurred thereon; 

(d) whether any problems are !?Bing faced In providing 
computer facility in Jammu and Kashmir; 

(e) if so, the details thereof; and 

(f) the steps taken by the Govemment In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) The number of computers 
installed in Post Offices of Assam, Jammu & Kashmir, 
Maharashtra and Punjab for the registration purpose 
during the last three years, location·wile, Is given In the 
enclosed Statement· I. 

(b) The places where computers are proposed to be 
installed in the States of Assam, Jammu & Kashmir, 
Maharashtra and Punjab during the current financial year 
2006-07, localion·wise, are given in the enclosed 
Statement·II. 

(c) The expenditure likely to be Incurred thereon is 
As. 8,80,6',021. 

(d) to (f) Power cuts and low voltage are the main 
problems for providing computer faciDly unintenuptedly In 
the Post OffIces in Jammu & Kashmir. Generators are 
being provided to overcome the problem of power 
shortage and Uninterrupted Power Suppty (UPS) systems 
have been provided to deal with voltage fluctuations. 
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S.hNntInIl 2 3 

Del8/1s of Post OffIcIIs Illongw/lh n~r of computslS 25. 
ins/8l1ed for ffJ(Ji.sIMlion PUfP08lJ during IIIsI IhfH ytl81S 

Dewanjbazar '1 

26. Dhalwkhana 1 
AssIIm 

27. DheklajuH 1 
,SI.No. Name of Post Office No. of computers 

28. Dhing 1 

2 3 29. Dhubri HO 

1. Abhayapuri 30. Dibrugarh 

2. Arunachal 31. OIbrugarh HO 

3. Assam Tribune 32. Digboi 1 

4. Assam Sachivalaya 33. Dikom 1 

5. Badarpur 34. Diphu HO 1 

6, Bamunimaidan 35. Dispur 

7. Barbarua 36. Doom Dooma 1 

8. Barpeta HO 37. Duliajan 

9. Barpeta Road 38. Fancybazar 1 

10. 8askandi 1 39. Gauripur 1 

11. Bh8lallumukh 1 40. GoaJpara 

12. Bihupurla 41. Gohpur 1 

13. Bijni 42. Golaghat HO 

14. Bijoynagar 43. Golokganj 1 

15. Bilasipara 44. Gossoigaon 

16. Boko 45. Guwahati GPO 

17. Bongaigaon 46. Guwhati University HO 1 

18. CC College 47. Haflong 1 

19. Chabua 48. HaUakandi HO 

20. Chairali 49. Halrbargaon 1 

21. Chandkhira SO. Hajo 

22. Chhaygaon 1 51. Hojai 1 

23. Demaji 1 52. Jakalabandha 1 

24. Dergaon 1 53. Jogi Road 1 
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2 3 2 3 

54. Jorhat HO 1 83. Panchgram 

55. K.P. Ghat 84. Pandu 

56. Kalaigaon 1 85. Panlyola 

57. Kampur 86. Patha,xandi 1 

58. Karimganjbazar 1 87. Pathsala 

59. Karimganj HO 88. Ramkriahnanagar 

60. Khanapara 89. Rangapara 

61. Kokrajhar HO 90. Rangia 

62. Lahoal 91. Ranglrkhari 

63. Lanka 92. R.hebar! 

64. Ledo 93. Roha 

65. Lumding 94. Sapatgram 

66. Makum In 95. Senairambazar 

67. Maligaon 
96. Sibaagar HO 

68. Mangaldol HO 
97. Silapathar 

69. Margherita 
98. Silchar Medical College 

70. Mariani 
Silchar HO 1 99. 

71. Mazbat 1 
100. Silpukhuri 

72. Mirza 
101. Simalugour! 

73. Mohanbari 
102. Sonalmukh 

74. Morigaon 
103. Sorbhog 

75. Nagaon HO 1 
104. Tangla 

76. Nalbari HO 
105. Tanmbulpur 

77. Nazira 
106. Tarapur 1 

78. Newbongaigaon 
107. Tezpur HO 

79. Nilam Bazar 
108. Tlhu 

80. Noonmati 

1 109. TInsukla HO 
81. North Lakhlmpur 

1 110. Ulubari 1 
82. Paltanbazar 
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Jammu and Kashmir 2 3 

SI.No. Name of Post Office No. of computers 28. Jourian 

2 3 29. Jawahar Nagar 

1. Akhnoor 30. Jyotlpuram 

2. Anantnag HO 31. Karan Nagar 1 

3. Badgam 32. Kargll 

4. Bakshi Nagar 33. Kathua HO 

5. Bandipur 34. Katra 

6. Banihal 35. Kupwara 

7. Baramulla 36. La! Chowk 

8. Basohli 37. Leh City 

9. Batmaloo 38. Leh HO 

10. Batote 39. Mini Sectt. Kathua 

11. Batwara 40. Mlransahib 

12. Bhaderwah 41. Muke~i Road 

13. Bilwar 42. New University Campus Jammu 

14. O. Mendhar 43. Noushehra 

15. Ooda 44. Pampore . 1 

16. Oumana 45. Pattan 

17. Oyala Chack 46. Poonch 

18. Ganderbal 47. Pulwama 

19. Gandhinagar HO 48. Qazlgund 

20. Gangyal 49. Railway Station 

21. Garhi SO. Rajouri 

22. Handwara 51. Ramban 

23. Hiramagar 52. Ramnagar 

24. Jammu Cantt. 53. Reasi 1 

25. Jammu HO 54. Rehar! 1 

26. Jammu Market 55. Roan 1 

27. Janipur 1 56. RS Pura 
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57. A.S. Ganj 14. Ajata 2 

58. Samba 15. Ajnl 

59. Sanat Nagar 16. Akalkot 

60. SK Air Port 1 17. Akhadaward Pandharkawad (NO) 1 

61. Sopora 18. Akluj 

62. Srinagar GPO 1 19. Akola Bazar 

63. Sunderbani 20. Akola City 

64. Trlkuta Nagar 21. AkoIa HO 

65. Udhampur HO 22. Akole 

66. Vijapur 23. Akot 

67. Vinalk Bazar 1 
24. Akurdi 

25. Ala 
68. Zalnakot 1 

26. Allbag HO 
Mshsnuhtf1l 

27. Alore 

SI.No. Name of Post Office No. of Computers 28. Amalner 

2 3 29. Ambad 

1. IND. Estate NSK 30. Ambad A.S. 

2. A M Colony 31. Ambajogal 

3. A S Nagar 2 32. Ambemath 

4. Achalpur City 2 
33. Ambewadi 

5. Achara 2 
34. Amgaon 

35. Amn Factory 1 
6. AD Project 2 

36. Amravati Camp 
7. Aheri 2 

37. Amravati HO 
8. Ahmednagar Camp 2 

38. Anandi Bazar 
9. Ahrnednagar City 2 

39. Andherl East 
10. Ahmednagar HO 2 

40. Andherl HPO 
11. Ahmednagar A.S. 2 

41. Andheri RS 
12. Ahrnedpur 2 

42. Anjangaon 
13. Airport 2 

Antop HIt 1 43. 
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44. Apna Bazar 73. BaJapur 

45. Arjunl Morgaon 74. Ballarpur 

46. Armament 75. Bambavacla 

47. Armori 76. Banda 

48. Ami 77. Bandra East 

49. Arvi 78. Bandra West 

50. Ashok Chowk Solapur 79. Bangumagar 1 

51. Ashte 80. Baramatl 1 

52. Ashtl 81. Barshi 1 

53. Atpadi 82. Barshl T aldl 

54. Aundh 83. Basmatnagar 

55. Aundh Camp 84. Bassien 

56. Aundha Nagnath 85. Basalen Road 1 

57. Aurangabad Cantt. es. Bazargate 

58. Aurangabad HO 87. Seed HO 1 

59. Ausa 88. BEST Staff Colony 

60. Awadhutwadi 89. Bezonbagh 

61. Ayodhyanagar 90. Bhadgaon 

62. Azad Nagar 91. Bhadrawati 

63. BARC 1 92. Bhagur 

64. B N Bhavan 93. Bhandara HO 

65. B Plane 94. Bhandara OF 

66. B P Mills 95. Bhandup East 

67. B 5 Road 96. Bhandup IC 

68. Babhulgaon 97. Bhandup WC 

69. Badnera 98. BhandupWest 

70. Bagadganj 1 99. Bhavanlnagar 

71. Bajajnagar 1 100. Bhawani Shankar 

72. Bajlrao Road 1 101. Bhayender East 
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102. Bhendegalli Kip. 1 131. Century Mill 1 

103. Bhiwandl 132. Chalisgaon HO 

104. Bhiwapur 1 133. Chaitanyawadl 

105. Bhokar 134. Chakala MIDC 

106. Bhokardhan 135. Chakan 

107. Bhoom 136. Chanmar Baug 

108. Bhor 1 137. Chamorshi 

109. Bhosari IE 1 138. Chandagad 

110. Bhosari 139. Chandrapur City 1 

111. Bhusawal HO 140. Chandrapur HO 1 

112. Bhusawal Kut 1 141. Chandrapur OF 

113. Bhusawal O.F. 1 142. Chandur 

114. Blcholim 143. Chandur Bazar 

115. Bidri 1 144. Chandur Rly 1 

116. Biloii 145. Chandwad 1 

117. Bodwad 146. Chaul 

118. Boisar 147. Chaupati 

119. Borgaon Manju 148. Chembur Extn. 

120. Borivali East 149. Chembur HPO 1 

121. Borivali HPO 150. Chhotigujari 

122. Borivali West 151. Chikalthana 1 

123. Baramhapuri 152. Chikhll 

124. Buldhana HO 153. Chimur 

125. C.C. Oras 154. Chinchani 

126. C.I.A. 155. Chinchlnim 

127. Calangute 156. Chinchpokli 1 

128. Canacona 1 157. Chlnchbunder HO 

129. Cementnagar 158. Chlnchwad East 

130. Central Building 1 159. Chinchwedgaon 
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160. Chiplun H.O. 189. Deepnagar 

161. Chopda 190. Degloor 1 

162. Chunbhatti 191. Dehuroad Cant 1 

163. Churchgate 192. Delisle Road 1 

164. Cidco Colony 193. Deola 1 

165. CME 194. Deoli 

166. Colaba Sough (South) 1 195. DesiaganJ 1 

167. Congress Nagar 196. Deulgaon Raja 1 

168. Cumballa Hill 197. Devdhe 1 

169. Cumballa Sea Face 198. Devgad 

170. Cuncolim 199. Devalali 1 

171. Curchorem 200. Devalali Bazar 1 

172. DUnes 201. Oevrukh 1 

173. Dadar Colony 202. Dhamangaon RS 

174. Dadar HPO 203. Dhankavadl 1 

175. Dahanu 204. Dhantoli 

176. Dahanu Road 205. Dharangaon 1 

177. Dahlsar 206. Dharavi 1 

178. Dahisar R S 207. Dharavi Road 1 

179. Dahiwadi 208. Dhannabad 1 

180. Dajipeth 209. Dherni 1 

181. Dandekarwadi 210. Dhebewadl 1 

182. Dapodl 211. Dhule City 

183. Depoli 212. Dhuie HO 

184. Darwa 213. Dighl camp 
185. Daryapur 214. Olgraa 

186. Datala 1 215. Dindori 1 

187. Daund 218. Diveagar 

188. Deccan Gymkhana 1 217. Dockyard 1 



221 Wntt.n AnsWSfS BHAORA 1, 1928 (S.k.t) to Ow611ons 222 

2 3 2 3 

218. Oombivali 249. Goley Colony 1 

219. Oombivali IA 250. Gondia HO 

220. Oondaicha 251. Gondiya City 1 

221. Or. Ambedkar Marg 252. Gondpiprl 

222. Dr. B.A. Chowk 253. Goragaon 

223. Dr. Deshmukh Marg 254. Goregaon 

224. Dwarka Comer 255. Gorageon East 1 

225. Erandol 256. Goregaon RS 

226. Ex-servicemen Colony 257. Govandl 

227. F C I 258. Govt. Colony 

228. Faizpur 259. Gowalla Tank 

229. Falkland Road 260. Grant Road 

230. Fazilpura 261. Guhagar 

231. G.M. Yard Kolhapur 262. H V Nagar Amravatl 

232. Gadchiroli 263. Hadapaar 

233. Gadhinglaj 264. Hadgeon 

234. Gandhi Nagar Nasik 266. Haffkln Institute 

235. Gandhlnagar Nagpur 1 266. Halkaml 

236. Gandhinagar 267. Hanuman Nagar 

237. Ganeshkhind 268. Hanuman Road 

238. Gangakhed 1 269. Hatkalangacla 

239. Gangapur 270. HIE 

240. Gargoti 271. High Court 

241. Gevrai 1 272. Hlnganghat 

242. Ghata Noji 273. Hlngoli 

243. Ghatkopar West 1 274. HMP School 1 

244. Ghodegaon 276. HoUday Camp 

245. Ghoti 1 276. HPT College NSK 1 

246. Glrgaon 1 2n. Huprt 1 

247. GokhaIe Road 278. J.S.P. Nashik Road 

248. GokhaIe Road 279. IAF Sin. 
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280. Ichalkaranji HO 310. Jejuri 1 

281. Igatpuri 311. Jeur 1 

282. Indapur 312. Jlntur 

283. IntI. Airport 313. JNPT ' , 
284. I ria 1 314. Jogeshwari East 

285. Itwara Nanded 315. Jogeshwari West 

286. J B Nagar 316. Juhu 

287. J K Gram 317. Junnar 

288. JM Road 318. K C Park 

289. Jacob Circle 319. K. Mahankal 

290. Jai Hind Colony 320. K, Wadi 

291. Jaisthamba Chowk (N D) 321. Kada 

292. Jalgaon 322. Kadegaon 

293. Jalgaon Bazar 323. Kadepur 

294. Jalgaon Collect. 324. Kagal 

295. Jalgaon HO 325. Kalj 

296. Jalgaon Peth 326. Kala Chowki 

297. Jalna HO 327. Kalamb 

298. Jelna A.S. 328. Kalamboli Node 

299. Jamkhed 1 329. Kalamnuri 

300. Jamner 1 330. Kalbadevi HO 

301. Jamsande 331. Kale 

302. Janjira Murud 332. KaUam 1 

303. Jaripatka 333. Kalmeshwar 

304. Jet 1 334. Kalwan 

305. Jatharpeth Akola 1 335. Kalyan City HO 1 

306. Jawhar 1 336. Kalyan DC 1 

307. Jaysingpur 1 337. Kalyan RS , 
308. Jeevan Prakash 338. Kamathipura 1 

309. Jejurt 1 339. Kamptee HO 1 
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340. Kamthi City 369. Khapa 

341. Kandivali East 370. Khaparlcheda 

342. Kandivali Wast 371. Khar Colony 

343. Kanhanpipri 372. Kharepman S.O. 

344. Kankavli 373. Kharodi 

345. Kannad 374. Khed 

346. Kannamwar Nagar 375. Khed Shlvapur Baug 

347. Kapahi 376. Kherd! 

348. Karad HO 3n. KhopI 

349. Karanja 378. Khopoll 

350. Karjat 379. Kille Dharur 

351. Karjat 380. Kinwat 

352. Karmala 381. Kodoli 

353. Kasal 382. Kokrud 

354. Ka88lWadi 383. Kole 

355. Kasba 384. Kolhapur City HD 

356. Kasbapeth 385. Kolhapur H.D. 

357. Kasoda 386. KoIhapur RS 1 

358. KatemanivaHi 387. Kolpewadl 

359. Katol 388. Konkan Shaven 

360. Katta 389. Kopergaon 

361. Kedgaon 390. Kopertchalrane 

362. Khadki 391. Koredi 

363. Khalgaon 392. Karegaon 

364. Khamgaon HO 393. KotaI RCNId 

365. Khamla 394. KoIhrud 

366. Khanapur 395. Koyna 

367. Khandala Bavda 396. Krri Chow!< 

368. Khandhar 397. Krishinagar 1 
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398. Kudal 427. Mahtma Fule Bazar 2 

399. Kudus 42B. Mahul Road 2 

400. Kuhi 429. Main Road Nasll< 2 

401. Kurduwadi 430. Majalgaon 

402. Kurkheda 431. Makhjan 1 

403. Kurla 432. Malad East 

404. Kurul RCF Colony 433. Malad N 0 1 

405. Kurundwad 1 434. Malad West 

406. Lakhni 435. Malbar Hili 

407. Lanja 436. Malegao 

408. Lasalgaon 437. Malegaon Camp 

409. Latur HO 1 438. Malegaon HO 

410. Laxmipuri Kolhapur 439. Malharpeth Karad 1 

411. Uberty Garden 440. Malkapur '1 

412. Lonand 441. Malkapur 

413. Lonar 442. Malsiras 

414. Lonavala 443. Malvan H.O. 

415. Loni B.K. 2 444. Manchar 1 

416. Loni Khurd 2 445. Mandangad , 
417. M.J. College 2 446. Mandpeshwar 

418. Madha 2 447. Mandvi 

419. Madhavnagar 2 448. Mangalvedha 

420. Mahableshwar 2 449. Mangalwarpeth 1 

421. Mahad 2 460. Mangaon 1 

422. Mahagaon 2 451. Mangaon 

423. Mahal 2 452. Mangrulplr 

424. Mahim Bazar 2 453. Manmad 1 

425. Mahim East 2 454. Manor. 1 

426. Mahim HO 2 455. Mantralaya 1 
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456. Manwath 1 485. Mohan Nagar (NO) 1 

457. Mapusa 486. MohaI 

458. Maregaon Road 1 487. Mohone 

459. Margao H.O. 1 488. Morl Road 

460. Marine Lines 489. Mormugao 

461. Markandl 490. Morshi 1 

462. Market Yard 491. Motala 

463. Marol Bazar 492. Motilal Nagar 1 

484. Masjid 493. Mukhed 

465. Masur 494. Muktalnagar 1 

466. Masura 1 495. Mul 1 

467. Matunga 496. Mutund Colony 

468. Matunga Rly W/shop 497. Mulund East 1 

469. Mauda 498. Mulund West 

470. Mazgaon Road 499. Mumbai Central HO 

471. Mehekar 500. Mumbai GPO 

472. Meri Colony 501. Mumbra 1 

473. Mhasala 502. Mutbad 

474. Mhasvad 503. Murtizapur 

475. MIOC (Rtg) 504. Murugud 

476. MICC (S) 605. N C Road 2 

4n. MICC Ahmednagar 606. N S Patkar Marg 2 

478. MIOC Nagpur 507. Nagbhid 

479. MICC Satara 508. Naghtane 1 

480. MICC Shiroli 509. Nagpur Airport 

481. Mira Road 510. Nagpur CIty HO 1 

482. Miraj H.O. 511. Napr GPO 

483. Mirajgaon 512. Nalgaon 

484. Model Colony 513. Nanded HO 1 
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514. Nandgaon 1 543. New Prabhadevl 1 

515. Nandgaon Khandeshwar 544. Yew Yogakshema 1 

516. Nandura 1 545. Nhavare 1 

517. Nandurbar 1 546. Nllanga 

518. Narayangaon 547. Niphad 

519. Narayanpeth 548. Nlra R.S. 1 

520. Nariman Point (South) 1 549. NITIE '1 

521. Narkher 550. Null Bazaar 

522. Nashik City 551. OE Ambemath 1 

523. Naehik HO 1 552. Ogalewadi 1 

524. Nashik Road Camp 553. Ojhar T.S. 1 

525. Naahik Road HO 1 554. Omerga 

526. Nate 555. Opera House 

527. Natepute 556. Ortem 

528. Naupada 1 557. Oehiwara 2 

529. Navapur 558. Oemanabad HO 2 

530. Navelim 559. Oemanpura 2 

531. Navipeth 560. otur 2 

532. Navsahyadri 561. P H Colony 

533. NCL 562. Pachal 2 

534. NOA Khaclakwaela 563. Pechora 2 

535. Nehru Nagar 564. Paithan 2 

536. Nehru Road 565. Paldhi 2 

537. Neral 2 566. Palgad 2 

538. Nerparsopant 567. Palghar HO 

539. Narul Node-III 568. Pall 2 

540. Netali Bazaar 569. Pall 2 

541. Netajl Nagar 1 670. Palua 2 

542. ' Nav ... 571. Panaji HO 2 
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572. Panchgani 2 601. Pawaa 1 

573. Panchvati 2 602. peNT 

574. Pandhart<awada 603. PCTS Nagothane 1 

575. Pandharpur HO 604. Peint 

576. Plint Nagar 605. Pen 1 

5n. Panvel City 606. Pemem 1 

578. Panvel HO 607. Phaltan 1 

579. Parall 1 608. Phondaghat 

580. Paranda 609. Pimpalgaon (B) 1 

581. Paratwada HO 610. Policeman Colony 

582. Parbhani HO 611. Ponda 

583. Parel 612. Powai liT 1 

584. Parel Naka 613. PPF 

585. parlte 1 614. Prabhadevl 1 

586. Parli Vaijnath 1 615. Pravaranagar 

587. Pamer 616. PSM Colony 1 

588. Parola 1 617. Pulgaon 1 

589. Partur 1 618. Pulgaon Camp 

590. Parvati 619. Puna Cantt East 

591. Parwatinagar 1 620. Pune City HO 1 

592. Patan 1 621. Puna HO 1 

593. Patanbori 622. Puna RS 1 

594. Pathardi 623. Puma 1 

595. Pathari 624. Puaad 1 

596. Pathrot 625. Puaegaon 1 

597. Patoda 626. Puaesavali 

598. Patur 627. Quepem 1 

599. Patwardhan Ground 1 628. R S Marv 1 

600. Pauni 1 629. Radhanagari 1 
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630. Rahata 659. Roha AV 

631. Rahimatpur 1 660. Rukminlnagar 1 

632. Rahun 661. S BRoad 

633. Rahuri Factory 662. S K Nagar 

634. Rahun MPKV 863. S V Marg 1 

635. RaJapur 664. S. Colony 

636. Rajarampuri 865. S.P. College 1 

637. Rajawadi 666. Sadar Bazar 

638. Raje Raghuji Nagar 667. Sadashlv Peth 

639. Rajendranagar 668. Sahakar Shavan 

640. Rajgurunagar 869. Sahar P&T 

641. RaJur 670. Sailu 

642. Rajura M K 1 671. Saltwada 1 

643. Ralegaon 1 672. Salcharkherda 1 

644. Rampur 673. Salcharpa 

645. Ramtek 674. Sakharwadl 

646. Ranade Road 675. Saklnaka 

647. Ranapratap Nagar 1 676. Sakoli 

648. Rangehills , 6n. Sakrt 1 

649. Rankala Kip 676. Sandoz Saug 1 

650. Rasayani 679. Sangameshwar 

651. Rat. Collectorate 680. Sangamner 

652. Ratnagirl H 0 861. Sangamner Satara 

653. Raver 682. Sangave 

654. RCF Thai 1 683. SangliCIty 1 

655. Reay Road '. 684. Sangli H.O. 1 

656. Revdanda 1 685. Sangola 1 

657. Risod 686 . Santacruz Central 

656. . ROM 687. Santacruz East 
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747 .Sinnar 776. Tarapur APP 

748. Sion 777. Tarapur IE 

749. Sironcha 778. Tarapur 

750. Sirpur 779. Tasgaon 1 

751. Sitabarcli 780. Tethara 

752. Solapur City 781. Teosa 1 

753. Solapur HO 782. Thane East 1 

754. Solapur Market 783. Thane HO 

755. Sonai 784. Thane AS 

756. SAPF 785. Tilak Nagar 1 

757. SSK Sangli 
786. Tllak Nagar 

758. Station Parbhani 
787. Tilsk Nagar L TA 

786. Tlrors 
759. Station Ad Ulhasnagar 

789. Town Hall 
760. Stock Exchange 

790. Trlmbak 
761. Surgana 

791. Trlmurti Chowk 
762. Swargate 

792. Trombay 
763. T F Deonar 

793. Tuljapur 
764. Tagore Nagar 1 

794. Tulsiwadi 
765. Tajmahal 

795. Tumsar 
766. Tajnapeth 

796. U. Islampur 
767. Tala 

797. Udgir 
768. Talebazar 798. Ulhasnagar 1 
769. Talegaon Dhabhade 799. Ulhasnagar 2 

770. Talegeon Dhamdhere 800. Ulhasnagar 4 1 

771. Talegaon General Hospital 801. Ulhasnagar 5 

772. Talera 802. Umbraj 

773. Taloja AV 803. Umerkhed 

774. Tank Aoad 804. Umrer 

775. Tarale 805. Upper Tudll 
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Punjab 

SI.No. Name of Post Office 

2 

1. Abohar 

2. Abohar Mandi 

3. Adampur AD 

4. 

5. 

Adampur Doaba 

Aerodramme Chandigarh 

6. Ahmedgarh 

7. Ajnala 

8. Amargarh 

9. Amloh 

10. 

11. 

12. 

Amloh Road Khanna 

Amritsar HO 

Amritsar Ktcy 

13. Anandpur Sahib 

14. Attari 

15. B.A. Street, Ludhiana 

16. Baba Bakala 

17. Baghapurana 

18. Balachaur 

19. Banga 

20. Banga Road Phagwara 

21. Bamala 

22. Bamala Ktchy 

23. Basant Avenue 

24. Bassi Kalan 

25. Bassian 

26. Basti Guzan Jalandhar 

27. Basti Jodhewal 

AUGUST 23, 2006 

No. of Computers 

3 

2 

2 

2 

2 

2 

2 

2 

28. 

29. 

Basti Nau 

Basti Sheikh, Jalandhar 

30. Batala HO 

31. Bathinda City 

32. Bathinda HO 

33. 

34. 

Bazar Nauhrlan 

Bazar Sahidan, Jalandhar 

35. Beas 

36. Bhangala 

37. Bhawani Garh 

38. Bhikhiwlnd 

39. 

40. 

41. 

Bhogpur 

Bholath 

Bhulowal 

42. Cantt. RS Ferozepur 

43. Chamkaur Sahib 

44. Chandigarh GPO 

45. Chhabal 

46. Chhehrata 

47. Chogawan 

48. Chowk Arya Samaj 

49. Civil Line Patiala 

SO. CMC Ludhlana 

51. CPO Ludhiana 

52. Daba Road Ludhlana 

53. Daauya HO 

54. Datarpur 

55. DCW Patiala 

56. Dere Saba Nanak 

3 

2 

1 

2 

2 

4 

1 

2 

2 

2 

2 

1 

1 

1 

2 

1 

244 
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57. Dhanaula 1 85. Guru Arjan Dev Nagar 

58. Dhanderi Kalan 1 86. Guru Bazar Amritaar 4 

59. Dharamkot 87. Guruhar Saha/ 

60. Dhariwal 88. Haj/pur 1 

61. Dhilwan 1 89. Halwara AD 1 

62. Dhuri 90. Hariana 2 

63. D/na Nagar 1 91. Hide Market 

64. Doraha 1 92. Hoshlarpur HO 

65. F.F. Nangal 93. HS College Amrltsar 

66. Faridkot HO 94. Ind Area Chandlgarh 

67. Fatehabad 2 95. Iqbal Ganj, Ludhiana 

68. Fatehgam Churian t 96. IT Jalandhar 2 

69. Fazilka 97. J.F. Mill 1 

70. Ferozepur HO 98. Jagraon HO 

71. Ferozepur Sadar Bazar 1 99. Jail Road Ldh 

72. Gandhi Bazar Amritsar ..1 100. Jaltu 

73. Garcha 101. JalaJabad 

74. Gardhiwaia 102. Jalalabad West 

75. Gam Shankar 103. Jalandhar Cantt HO 

76. Ghuman 104. Jalandhar City HO 

n. G/dderbaha 105. Jandlala 

78. GM Jalandhar 106. Jandlala Guru 1 

78. Golden Temple Amritaar 107. Janta Nagar Ludhlana 

79. GNDU 108. KamaJpur 1 

BO. Golden Temple Amrtt8ar 109. Karnhl Devl 2 

81. Goniana Mandl 110. Kapurthala HO 2 

82. GP Patiala 2 111. Kartarpur 

83. GT Amritaar 112. Katra Karam Singh 

84. Gurdaspur HO 113. Khalsa College 



247 WHIten AnswtllS AUGUST 23, 2006 /r) Ollt18t1ons 248 

2 3 2 3 

114. Khanna HO 143. Maur 

115. Kharar 144. MDBJ Singh 1 

116. Khem Karan 145. Medical College Patiala 

117. Kot Ise Khan 146. Mehatpur , 
118. Kot Kapura 147. Mehta Chowk 1 

119. Kurali 148. Millerganj Ludhiana 

120. L.R. Market 149. Moga HO 1 

121. Labour Colony 150. Moga Ktchy 2 

122. Lalru 1 151. MT Jalandhar 

123. Lawerence Road Amrltsar 1 152. MT Ludhiana 

124. Lehragaga 1 153. Mukats'ar 

125. Lohian 154. Mukerian 

126. LR Market Ludhiana 155. Mullanpur mandi 1 

127. Ludhiana HO 156. Mundlan Kalan 

128. Ludhlena Ktchy 157. Nabha 

129. Machhiwara 1 158. Nakodar 

130. Madho Puri 159. Nangal TIS 1 

131. Madhopur 160. Nawan Shahar 1 

132. Mahal Kalan 161. Nawan Shahar Mandi 2 

133. Mahilpur 162. New M.T. Ludhiana 1 

134. Majltha 163. New Sectt Chandigarh 

135. Makhu 164. NFL Bathinda 1 

136. Malaudh 165. Noor Mahal 

137. Malerkotla 166. Nurpur Bedl 

138. Malout 167. P&T Colony, Ludhlana 

139. Malslan 1 168. Pathankot 

140. Mandi Gobind Garh 169. Pallala HO 

141. Mani Majra 170. Patran 2 

142. Mansa 172. PAU Ludhiana 
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173. Pbi University Pta 202. Sec-15 PO Chandlgarh 2 

174. Phagwara HO 203. Sec-18 PO Chandlgarh 1 

175. Phanton Ganj, Jalandhar 204. Sec-23 PO Chandigarh 

176. Phillaur 205. Sec-3S PO Chandlgarh 

177. Piplanwala 206. Sec-47 PO Chandigarh 

178. Punjabi Unl Patlala 207. Sec-59 PO Chandlgarh 

179. Pur Hiran 208. Sec-62 PO Chandigarh 1 

180. Quadian 209. Sector 14 Chandigarh 

181. Raikot 210. Sector 19 Chandlgarh 

182. Railway road, Jalandhar 211. Sector 20 Chandigarh 

183. Raja Sansi 212. Sector 22 Chandlgarh 

184. Rajpura HO 2 213. Sector 36 Chand/gam 

185. Rajpura Town 214. Sector 55 Mohall 

186. Raman 215. Sector 8 Chandlgarh 

187. Rampura Phul 216. Shakhot 

188. Rayya 217. Shahpur Kandi 

189. RCF Kapurthala 218. Sham Chaurasi 

190. Reru 219. Sheranwala Gate Patiala 

191. Ropar HO 220. Shiv Purl Ldh 

192. Sahi Samadhan 221. Sldhpeeth 

193. Sahnewal 221. Sirhlnd 

194. Sailakhurd 223. Sujanpur 

195. Saman. 24. Sultanpur Lodhl 

196. Samrala 2 225. Sunam 

197. samrala Road, Luchiana 226. SW Gate Patlala 

198. Sangrur HO 227. T.C. Phagwara 

199. Satnampura 228. Talwandl BhaI 

200. Sec-11 PO Chandigarh 229. Talwandi S8bo 

201. Sec-12 PO Chandigarh 2 230. Talwara T/ship 
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231. Tapa 14. Barbheta 

232. Taragarh 15. Barpathar 

233. Tam Taran HO 1 16. BaNa Bamungaon 

234. Urban Estate Patiala 17. Basugaon 

235. Urmar 18. Bebejia 

236. Verka 19. Bahara Bazar 

237. Zira 1 20. Belsor 

238. Zirakpur 21. Bengenakhowa 

HO Head Post Office 22. Bhangabazar 
GPO General Post Office 

23. Bhojo 

St6,.",.", 1/ 24. Bhowanipur Assam 

N6mes of Post Offices ~ tXJffIpUISfB 8m profJO$«I 25. Bldyapara 
/0 bB insl6l1«i In t?OO6-07 

26. Bokajan 
ASSIIm 

27. Bokakhat 
SI.No. Name of Post Office 

28. Borgang 
2 

29. Borhapjan 
1. Amerigog 

30. Borhat 
2. Amguri 

31. Borholla 
3. Amingaon 

32. C.R. building 
4. Anipur 

33. Chamata 
5. Assam Agricultural University 

34. Chapakhowa 
6. Azara 

35. Chaparmukh 
7. Badulipar 

36. Chariduar 
8. Baihata 

37. Chenga 
9. Baladmari 

38. Cinamara 
10. Ballpara 

39. Oabaka 
11. Bamunbarl 

40. Oalgaon 
12. Barama 

41. Demow 
13. Barangabari 

42. Dhaligaon 
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43. Dholai Bazar 72. Juria 

44. Dibrugarh University 73. KahlHpara 

45. Dikrong 74. Kakapathar 

46. Dimakuchi 75. Kalain 

47. Dudhnol 76. Kalinagar 

48. Dullavchera 77. Kamakhya 

49. Dwarbond 78. Kamalabari 

50. Fakiragram 79. Karimganj Court 

51. Furkating 80. Katigorah 

52. Gar Ali 81. Katliche"a 

53. Garamur Satra 82. Kgajnagar 

54. Gaurlsagar 83. Khelmati 

55. Gopinath Nagar 84. Kholrabari 

56. Goreswar 86. Khowang 

57. Guwahati Airport 86. Krlshnai 

58. Halem 87. Lakhlpur 

59. Hatigarh 88. Lakhipur (GP) 

60. Hojai Bazar 89. Lakshmiaahar 

61. Hoogrijan 90. Lala 

62. Howly 91. Laluk 

63. Jalannagar 92. Link Road 

64. Jamugurlhat 93. Lokra 

65. Jamunamukh 94. Mahur 

66. Jhanji 95. Malbong 

67. Jonai 96. MajuU Bongaon 

68. Jorhat Air Field 97. Malugram 

69. Jorhat Research Lab 98. Manipurbagan 

70. Joypur RajabaZar 99. Mankachar 

71. Jubilee Digboi 
100. Meherpur 
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101. Misamari 130. Santipara 

102. Moirabari 131. Sarthebari 

103. Monacherra 132. Sarupathar 

104. Moran 133. Sarupeta 

105. Moranhat 134. Sepekhati 

106. Mussalpur 135. Sepon 

107. Na Kachari 136. Settlement Road 

108. Nagarbera 137. Sitchar Regional Engg. College 

109. Nahakati 138. SUghat 

110. Namtidoll 139. Sipa/har 

111. Numaligarh 140. Soalkuchi 

112. ONGC Colony 141. Sonari 

113. Pailapool 142. Sootea 

114. Palasbarl 143. Sukahanpukhurl 

115. Palonghat 144. Talap 

116. Panerlhat 145. Tamullchiga 

117. Parbatpur 146. Teok 

118. Purana Titobar 147. Tezpur Bazar 

119. Puranigudam 148. Tltabar 

120. Rajabari 149. Udaband 

121. Rajmai 150. Udalguri 

122. Ratanpur Road 151. Umrangshu 

123. Rupahi 152. Uzanbazar 

124. Saffry MsMllIshlnl 

125. Salkhowaghat 1. A.I. StaH Colony 

126. Salakati Project 2. Agari Pada 

127. Salenghat 3. Anandnagar 

128. Salonibarl 4. Best Staff Colony 

129. Samaguri 5. Best StaH at,.. 
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6. Bhandup Ind. Est 35. Mazgaon Dock 

7. BPT Colony 36. Mazgaon Road 

8. Charkop 37. Medha 

9. Cidco Colony Nashik 38. Mulund Colony 

10. Cotton Exchange 39. Mulund 0 0 Road 

11. O.M. Colony 40. Nalasopara East 

12. Oanda 41. Nurapur 

13. Oaultnagar 42. Natajl Nagar 

14. Ohalgaon 43. NITIE 

15. Haines Road 44. Noor Baug 

16. Haji Ali 45. P.H. Colony 

17. Hanuman Road 46. Parel Rly Work Shop 

18. Hlndinagar Wardha 47. Porvortm 

19. HMP School 48. Prince88 Oock 

20. HoHday Camp 49. PSM Colony 

21. Indlranagar SO. A.B. Shavan 

22. K.V. Nagar Barshi 51. Ramnagar 

23. Khar Colony 52. Raoll Camp 

24. Khatav 53. Sanguem 

25. Kldwainagar 54. SC Court 

26. Kulgaon 55. Shanlwarpeth 

27. Lalbaug 56. Shroff Mahajan 

28. Lokmanyanagar 57. Taloda 

29. M A Marg 58. Tardeo 

30. Mahul Road 59. Trombay 

31. Mangalwarpeth 60. Uaha Nagar 

32. Manpada 61. Vadgaon Budruk 

33. Marol Naka 62. Valcola 

34. Masjld 63. VWTC 
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64. Wardh Gunj 

65. Worli Sea Face 

Jammu & Kashmir 

1. Kulgam 

2. Martand 

3. Pulwama 

4. Tral 

Punjab 

1. Bus Stand Chandlgarh 

2. Govt. Press Chandigarh 

3. High Court Chandigarh 

4. New Ind Area Chandigarh 

5. Raj Bhawan Chandigarh 

6. Ram Darbar Chandigarh 

7. Sector 09 Chandigarh 

8. Sector 10 Chandlgarh 

9. Sector 16 Chandigarh 

10. Sector 21 Chandigarh 

11. Sector 26 Chandigarh 

12. Sector 27 Chandigarh 

13. Sector 29 Chandlgarh 

14. Sector 31 Chandigarh 

15. Sector 34 Chandigarh 

16. Sector 40 Chandigarh 

Combating Arthrltl. 

3131. SHRI CHENGARA SURENDRAN: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether more than 150 million people in the 
country are suffering from Arthritis; 

(b) if so, whether the Government has any 
programmes for creating awareness among the people, 
regarding prevention of this disease; 

(c) if so, whether there is any modem facility in the 
country fN knee replacement; and 

(d) if not, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) to (d) Data on rheumatoioglcaJ 
diseases is sparse in India. However, Inellan Council of 
Medical Research, on the basis of material available with 
It, has projected the number of people suffering from 
arthritis at about 74 million. Thousands of knee 
replacement surgeries are being conducted every year In 
most of the tertiary level health facilities in the country. 
AIIMS has the most modern theatre environment using 
latest state of the art implants and techniques. 

Irregularltle. In Admlnl.tratlon of NBE 

3132. SHRIMATI MANEKA GANDHI: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Govemment has done away with the 
mandatory one of two year teach experience for diploma 
holders of the National Board of Examination (NBE) before 
being considered for appointment as teachers in 
speCialities; 

(b) if so, the details thereof; 

(c) whether a large number of irregularities have been 
found in the administration of the NBE; and 

(d) H so, the action taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) and (b). The Government has 
done away with requirement of one of two 'year teaching 
experience for diploma holders of the National Board of 
Examination (NBE) for appointments as teachers in basic 
specialities/super speelaHtles respectively, after taking into 
consideration the facts that the DNB degrees are equated 
to MDIMS or DMIMCh. Degree and that there has been 
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changes in course contents, method of trairllng, duration 
of course, etc. for award of DNB qualifications over the 
years. 

(c) No, Sir. 

(d) Does not arise. 

[Translation} 

Pending Propo .. ls of National Highways 

3133. SHRI KRISHNA MURARI MOGHE: 
SHRI M. ANJAN KUMAR YADAV: 
SHRI RAKESH SINGH: 
SHRI KAILASH JOSHI: 

Will the Minister of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to state: 

(a) whether proposals have been received for 
strengtheninglwidenlng/repairinglextenslon of National 
Highways by the Government during the last three years 
particularly from Madhya Pradeeh and Andhra Pradesh; 

(b) if so, the details in this regard, year-wise, State-
wise; 

(c) the number of proposals pending In this regard, 
State-wise; 

(d) the total length of roads declared as NHs in the 
country, State-wise, year-wise; 

(e) the number of proposals received from States 
pending under CRF for the various works on NHs; 

(f) the reasons for not according approval to some 
of them; 

(g) the total amount received by the State 
Governments for NHs that have been spent under various 
heads, head-wise, State-wise, year-wise; and 

(h) the time by which all the pending proposals for 
various woI1<s on NHs are likely to be accorded approval? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): <a) Yes Sir. 

(b) and (0) Proposals have been sanctioned during 
the last three years based on intsr-$tI priority and 
avaUab/liIy of funds which Includes 270 no. of proposals 
in the State of Madhya Pradesh and 250 no. of proposals 
for the State of Andhra Pradesh. The detalle of proposals 
sanctioned during last three yeal'8., year-wise, and State-
wise are given in the enclosed Statement-I. No proposal 
is pending. 

(d) The details of total length of roads declared as 
National Highway in the country, State-wise, Year-wise Is 
given in the enclosed Statement-II. 

(e) No propo88l is considered for sanction under CRF 
on National Highways except proposals for aervlce roads 
to bypasses. Only two no. of proposals for aervlce roads 
to bypasses on National Highways are pending under 
CRF. 

(f) Works under CRF are sanctioned based on the 
annual accruals and utilization of fund by the State and 
inttlr-8/J priority of works. Some works could not be 
sanctioned due to various reasons like the limit of sanction 
having been already exceeded, priority for these works 
being low etc. 

(g) State Governments had spent an amount of 
Rs. 4393.01 .erore and As. 1854.18 erore during the last 
three years under Plan and Non Plan heads respectively. 
The State-wise details of amount spent are given In the 
enclosed Statement-III, year-wise and head-wise. 

(h) Does not arise. 

SIIIMIMII 

Andhra Pradesh 

Arunachal Pradesh 

S 
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Assam 

Bihar 

Chandigarh 

Chhattisgarh 

Delhi 

Goa 

Gujarll 

Haryana 

Himachal Pradesh 

Jammu and Kashmir 

Jharkhand 

Kamataka 

Kerala 
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Manipur 

Meghalaya 

Mizoram 

Nagaland 

Orissa 

Pondicherry 

Punjab 
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NOlI: S SIIfIds fOf strangthenlng, W Stands for WkIenIng, R. SIands for Repail and 0 Stands for other WOItIs. 
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sr..",,,,,, /I 
SI.No. States Prior to Addition Addition Addition Denotifled Total NH 

9th Plan during IXth during During Length length at 
Plan (1997- Xth Plan Xth Plan during Xth present 

2002) (2002.07) (2002-07) Plan In 
in Feb. in March year 2006-
2004 & June 07 (upto 

2006 July, 2006) 

2 3 4 5 6 7 8 

1. Andhra Pradesh 2888 1114 470 4472 

2. Arunachal Pradesh 330 62 0 392 

3. Assam 2296 540 0 2838 

4. Bihar 1272 2040 225 105 3642 

5. Chandigarh 24 0 0 24 

6. Chhattisgarh 840 970 374 2184 

7. Delhi 72 0 0 72 

8. Goa 229 40 0 289 

9. Gujarat 1631 830 410 374 3245 

10. Haryana 698 659 111 44 1512 

11. Himachal Pradesh 854 334 20 1208 

12. Jammu & Kashmir 648 175 0 422 1245 

13. Jharkhand 965 638 202 1805 

14. Kamataka 1996 1574 273 3843 

15. Kerala 940 500 0 1440 

16. Madhya Pradesh 2106 2558 636 530 4670 

17. Maharashtra 2918 708 650 4176 

18. Manipur 431 523 5 959 

19. Meghalaya 472 245 93 810 

20. Mizoram 551 376 0 927 

21. Nagaland 113 256 125 494 

22. Orissa 1649 1852 403 3704 

23. Pondicherry 23 30 0 53 
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2 3 4 5 6 7 8 

24. Punjab 892 665 0 1557 

25. Rajasthan 2931 1666 988 5585 

26. Sikkim 62 0 0 62 

27. Tamil Nadu 1896 1862 425 2769 4462 

28. Tripura 200 200 0 400 

29. Uttaranchal 0 1075 916 1991 

30. Uttar Pradesh 2733 2209 657 275 6874 

31. West Bengal 1638 313 374 52 2377 

32. Andaman and Nlcobar Islands 0 0 300 300 

Total 34298 23814 745.7 1551 530 66590 

StIIIrlmMI III 

(Amount In As. Crore) 

State 2003-04 2004-05 2005-06 Total 

Plan Non Plan Plan Non Plan Plan Non Plan Plan Non Plan 
(Original) (M&R) (Original) (M&R) (Original) (M&R) (Original) (M&R) 

2 3 4 5 6 7 8 9 

Andhra Pradesh 110.51 37.43 89.91 20.99 69.91 32.18 270.33 90.60 

Arunachal Pradesh 4.10 0.30 6.00 0.31 6.00 0.14 16.10 0.75 

Assam 106.83 21.08 78.00 15.62 58.00 26.73 242.83 63.43 

Bihar 72.05 29.46 59.05 42.40 66.29 45.89 197.39 117.75 

Chandlgarh 1.60 0.24 1.00 0.43 0.89 0.55 3.49 1.22 

Chhattisgarh 43.54 17.68 34.98 20.47 49.18 20.49 127.70 58.64 

Delhi 8.35 0.26 3.95 0.00 0.51 0.04 12.81 0.30 

Goa 24.00 5.03 5.00 2.80 5.50 3.87 34.50 11.70 

Gujarat 68.55 21.86 53.64 33.73 103.25 38.11 225.44 93.50 

Heryen. 52.92 11.90 37.87 5.48 51.42 15.43 142.21 32.81 

Himachal Pradesh 33.07 13.93 40.48 14.58 39.00 23.27 112.55 51.78 

Jammu and Kashmir 4.00 0.35 0.22 0.00 0.00 0.18 4.22 0.53 
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Jharkhand 

Kamataka 

Kerala 

Madhya Pradeah 

Maharashtra 

Manipur 

Meghalaya 

Mizoram 

Nagaland 

Orissa 

Pondlcherry 

Punjab 

Rajasthan 

Tamil Nadu 

Uttaranchal 

Uttar Pradesh 

West Bengal 

2 

36.70 

150.35 

99.86 

80.30 

120.00 

16.00 

39.30 

31.00 

11.50 

69.97 

2.20 

51.00 

46.44 

80.79 

18.88 

89.05 

72.49 

3 4 

15.46 35.00 

38.70 76.37 

20.81 64.69 

53.18 82.87 

50.04 65.35 

6.50 14.00 

7.18 28.43 

3.75 25.00 

0.98 16.00 

42.51 72.33 

0.83 2.13 

19.37 50.72 

25.81 46.45 

31.11 85.31 

3.48 26.49 

53.48 172.00 

22.01 70.00 

5 6 7 8 9 

23.78 40.00 21.27 111.70 60.51 

36.00 88.56 42.60 316.28 117.30 

30.70 70.96 34.59 285.61 86.10 

53.54 77.93 53.44 241.10 160.16 

48.48 112.00 50.24 297.35 148.76 

6.88 20.00 9.44 50.00 22.82 

9.43 24.00 9.60 91.73 26.21 

3.28 15.75 4.66 71.75 11.69 

1.69 11.25 .3.60 38.75 6.27 

33.83 67.30 40.92 209.60 117.26 

0.85 2.64 0.41 6.97 2.09 

17.42 62.50 38.26 164.22 75.06 

42.74 84.60 48.82 177.49 117.37 

34.66 81.80 49.76 247.90 1'16.43 

10.46 40.41 16.24 85.78 30.18 

53.87 199.02 50.82 480.07 158.17 

25.26 56.75 28.53 198.24 75.80 

Total 1545.35 554.52 1343.24 589.58 1504.42 710.08 4393.01 1854.18 

{Eng/ish} 

Irregularltle. In Marketing of Coal 

3134. DR. DHIRENDRA AGARWAL: 
SHRI SUNil KUMAR MAHATO: 
SHRI FURKAN ANSARI: 

Will the Minister of COAL be pleased to state: 

(a) whether the Government has received complaints 
against the Central Coalfields limited with regard to the 
irregularities and bungling In mar1cetlng of coal to the 

industrial unitalpower plants; 

(b) if so. the details of complaints received in this 
regard alongwith the number of cases registered/referred 
to the Vigilance Department/Central Bureau of Investigation 

during the last three yeare and the number of cases 
Investigated by these agencies; 

(c) the details of Irregularities detected In each of 
the last three years and the amount of bungling Involved 
therein; 

(d) the action taken against the off/cers found guilty; 
and 

(e) the steps takerVproposed to be taken to curb the 
corruption and inefflclencyaiHng the coal lector? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (DR. DASARI NARAYAN RAO): (a> Yes. Sir. 

(b) to (d) Two complaints have been received against 
officials of Central Coalfields Ltd. (CCl> concerning 
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irregularities in marketing of coal to the industrial units! 
power plants. 

The first complaint relates to irregularities on account 
of less realization of price on coal dispatched from Karo 
OCP to Tenughat Thermal Power Station. This complaint 
was investigated and based on findings of Chief Vigilance 
Officer (CVO), CCl, major penalty proceedings have been 
initiated against the erring officials for less realization on 
supply of coal. 

The other complaint pertains to difference in sale 
price sold through road mode vis-a-vis rail mode under 
e-marketing. This complaint was also investigated. During 
preliminary scrutiny conducted by CVO, CCl, No 
irregularity has been substantiated in respect of this 
complaint. 

(e) Due attention is paid to streamline the procedures 
and practices prevailing in the Coal India Limited (Cll) 
and its subsidiaries 80 as to make their working more 
transparent and systematic thus minimizing chances of 
corruption. The Government and Cil are taking the 
following steps to check corruption: 

(i) Identification of sensitive posts/departments. 

(il) Rotational transfer of officers/employees working 
in sensitive posts. 

(iii) Transfer of officers figuring in the list of officers 
of doubtful Integrity. 

(iv) Periodical inspections, both regular and surprise, 
in sensitive areas. 

(v) Post-scrutiny of file, etc. 

(vi) Scrutiny of property returns. 

(vii) Annual verification of the coal stock position. 

(viii) Joint Action by coal companies in liaison with 
the local police administration, CISF, Railway 
police to check the megal mining, theft and 
pilferage of coal. 

Ban on RecNltment 

3135. SHRI P. MOHAN: Will the PRIME MINISTER 
be pleued to state: 

(a) the total number of Employees in Central Services 

• as on date, Ministry/Department-wise; 

(b) the sanctioned strength of total posts of ail the 

Union Government offices; 

(c) the total number of vacancies remaining unfUled, 

Ministry/Department-wise; 

(d) the number of posts ordered to be abolished, 

Ministry/Department-wise; 

(e) whether the ban on recruitment In Central Services 

is likely to continue; 

(f) if so, the details thereof; and 

(g) if not, the time by which it is likely to be revoked? 

THE MINISTER OF STATE IN THE MINISTRY OF 

PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH 
PACHOURI): (a) The Estimated total number of Civil 

Union Government Employees in Central Services as on 

01.03.2004 was 31.28 lakhs. The MlnistrylDepartment-wise 

breakup is given at Col. 4 of the enclosed Statement. 

(b) The estimated Civil sanctioned strength of total 

posts of ail the Union Government employees as on 
1.3.2004 was 35.60 lakhs. Ministry/Department-wise 
breakup is given at Col. 3 of the enclosed Statement. 

(c) The estimated total number of Civil vacancies left 

unfilled as on 1.3.2004 was 4.32 lakhs. Ministryl 

Department-wise breakup is given at Col. 5 of the 

enclosed Statement. 

(d) The Information regarding the number of posts 

ordered for abolition In different Mlnlstrie,slOepartents Is 
not maintained centrally. 

(e) to (g) There is no ban on recruitment in Central 
Services. 
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S/ltwMnl 

EsbinaMd NumlNlr of e,m/rsl Gollflmmsn/ CMli4n Emplo)'HS (liS on 1.3.20(4) 

SI.No. Ministry/Department Number of Number Number of 
Sanctioned In Position Vacancies 

Posts 

2 3 4 6 

1. Agriculture 12589 11557 1032 

2. Atomic Energy 35275 33209 2066 

3. Sio-Technology 214 185 29 

4. Cabinet Secretariat 320 289 31 

5. Chemicals and Petrochemicals 302 270 32 

6. Civil Aviation 1667 1459 208 

7. Consumer Affairs 1323 1012 311 

8. Coal 441 348 93 

9. Commerce & Supply 7647 6960 697 

10. Company Affairs 2510 2030 480 

11. Culture 11218 9394 1824 

12. Defence (Civilian) 473233 353741 119492 

13. Economic Affairs 26876 22966 3910 

14. Education 1971 1626 346 

15. Election Commission 413 336 n 
16. Information Technology 5688 5166 622 

17. Environment & Foresta 4913 4186 727 

18. Expenditure 1143 944 199 

19. External Affairs 6838 8227 611 

20. Fertilizers 323 283 30 

21. Food & Public Distribution 1n8 1583 195 

22. Food Processing Industries 239 214 25 

23. Health & Family Welfare 25981 23388 2693 

24. Heavy Industries 235 218 17 

25. Home Affairs 720365 687943 32422 
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2 3 4 5 

26. Indian Audit & Accounts 71484 56659 14825 

27. Industrial Policy & Promotion 3651 3073 578 

28. Information & Broadcasting 7605 6531 1074 

29. Labour 10188 8697 1491 

30. Law & Justice 2546 2187 359 

31. Mines 18216 13434 4782 

32. Non Conventional Energy Sources 410 399 11 

33. Ocean Development 181 159 22 

34. Parliamentary Affairs 152 152 0 

35. Personnel, Public Grievances & Pensions 9293 7934 1359 

36 Petroleum and Natural Gas 318 283 35 

37. Planning Commission 1451 1231 220 

38. Posts 230093 191391 38702 

39. Power 2353 1947 406 

40. President Secretariat 311 281 30 

41. PMO 502 461 41 

42. Public Enterprises 121 108 13 

43. Railways 1618732 1445428 173304 

44. Revenue 126706 118207 8499 

45. Rural Development 673 589 104 

46. Science & Technology 22940 1nss 5185 

47. Space 17460 15012 2448 

48. SSI Agro & Rural Industries 3390 2619 n1 
49. StatistiCS & Programme Implementation 6584 5701 883 

50. Steel 564 529 35 

51. Road Transport, Highways 1022 920 102 

52. Shipping 3205 2628 5n 
53. Telecommunications 3115 2506 609 

54. Textiles 5607 5327 280 
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55. Tourism 

56. Tribal Affairs 

57. Union Public Service Commission 

58. Urban Development & Poverty Alleviation 

59. Vice President's Secretariat 

60. Water Resources 

61. Social Justice & Empowerment 

62. Women & Child Development 

63. Youth Affairs & Sports 

Total 

Sale of Railway Tickets through Post OffIces 

3136. SHRI KINJARAPU YERRANNAIDU: 
SHRI PANKAJ CHOWDHARY: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) whether the Government proposes to sell Railway 
Tickets through post offices in the country In order to 
reduce rush of passengers at the stations; 

(b) whether any consultation has been made by the 
Ministry of Communications and Information Technology 
with the Ministry of Railways in this regard; 

(c) if so, the outoome thereof; and 

(d) the time by which the final decision is likely to 
be taken in this regard and Implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) to (d) .The matter of 
reservation of railway tickets through post offices is under 
examination in the Ministry of Railways and Department 
of Posts, Government of India. Since the negotiations 
are still on, it is not feasible to fix any time frame for 
implementation of this scheme. 

3 4 5 

625 595 30 

100 82 18 

2133 1867 246 

28495 23880 4615 

59 54 5 

14514 11958 2556 

984 957 27 

702 659 43 

486 420 46 

3560433 3128134 432299 

/Tf'6I1SI8fion/ 

Appointment In MTNL 

3137. SHRI M. ANJAN KUMAR YADAV: 
SHRI V.K. THUMMAR: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) whether the CMD and the Directors of the 
Mahanagar Telephone Nigam Limited (MTNL) are 
allegedly appointing their relatives in the corporation 
directly while there are already surplus officers and staff 
in the corporation; 

(b) if so, the names of officef'l appointed above the 
rank of Aasiatant Manager during the last two years and 
the reasons therefor; 

(c) whether more qualtfled and competent personnel 
than directly appointed ones are already working in the 
MTNL; 

(d) if 80, whether the Government proposes to make 
any enquiry and punish those found guilty in this regard; 

(e) if so, the details thereof; and 

(f) if not, the reasons therefor? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEl AHMAD): (a) No, Sir. CMD and Directors 
of MTNL have not appointed their relatives in the 
Company. 

(b) The name of the officers above the rank of 
Assistant Manager appointed during the last two years 
are: 

(i) Shri Anupam Anand 

(ii) Shri M.K. Saxena 

(iii) Shri D.N. Mishra 

General Manager 
(Human Resource) 

Deputy General 
Manager (Human 
Resource) 

Deputy General 
Manager (Human 
Resource) 

These appointments are made only in the area of 
Human Resources, as professionally qualified personnel 
with requisite years of post qualification experience are 
not available in the organization in the immediate zone 
of consideration. 

(c) No, Sir. There are no more professionally qualified 
personnel with requisite post-qualification experience than 
the directly recruited ones from the zone of consideration. 

(d) to (f) As no specific complaint or allegation has 
been received in this regard, no investigation is proposed. 

{English! 

Four Laning of Natlon.1 Hlghw.y In K .... I. 

3138. SHRI P. RAJENDRAN: Will the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether the Govemment has decided to convert 
National Highway into four lane in Kerala; 

(b) if so, the details thereof; 

(c) whether the third and fourth phase of Oullon 
Bypass has not been started so far; 

(d) if so, the reasons therefor; and 

(e) the present st.tus thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) end (b) Yes, Sir. The entire length 
of NH-17 and NH-47 passing through the State of Kerala 
are proposed for four laning under N.tional Highways 
Development Project (NHDP) Phase-II (North South 
Corridor), Phase-III A and Phase-III B .. 

(c) to (e) The construction work of Ouilon (Kollam) 
Bypass Phase-III and IV has been included in NHDP 
Phase-III for four laning on Build Operate and Transfer 
(BOT) basis. The preparation of Detailed Project Report 
(DPR) has been taken up. 

/Tmnsllltion! 

Multi-National Companle. In Coal Sector 

3139. SHRI RAMJI LAl SUMAN: 
SHRI RAJIV RANJAN SINGH MlALAN": 

Will the Minister of COAL be pleased to state: 

(a) whether the Government has decided to contact 
many Multi National Companies of the world in coal 
sector; 

(b) if so, the details thereof and the reasons for 
giving preference to these foreign companies in 
comparison to domestic companies; 

(c) the foreign companies contacted 80 far; and 

(d) the quantity of co.1 likely to be allotted to them? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (DR. DASARI NARAYAN RAO): (.) No, Sir. 

(b) to (d) Do not arise In view of reply .t (.) above. 

[English! 

Handling of Mall. 

3140. SHAI A. SAl PRATHAP: ' 
SHRIMATI MANORAMA MADHAVRAJ: 
SHRI RASHEED MASOOD: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 
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(a) whether there i8 any proposal under the 
consideration of the Govemment to ban couriers from 
handling postage that are less than 300 gms in weight; 

(b) if so, whether this is likely to monopolise the 
system of weighed mails by allegedly stifling competition; 

(c) if so, the details in this regard; 

(d) whether the Govemment proposes to regulate 
and register the couriers industry; and 

(e) if so, the details thereof? 

THE MINISTEA OF STATE IN THE MINISTAY OF 
COMMUNICATIONS AND INFOAMATION TECHNOLOGY 
(DR. SHAKEEl AHMAD): (a) to (c) Section 4 of the 
existing Indian Post Office Act, 1898 confers exclusive 
privilege on the Central Govemment for conveying letters 
with some exceptions. This exclusive privilege is now 
proposed to be relaxed so that couriers also may be 
permitted to carry letter mail weighing over 300 grams. 

(d) and (e) The draft amendment Bill which proposes 
to amend the Indian Post Office Act, 1898, envisages 
the setting up of an independent Mail Aegulatory and 
Development Authority for ensuring a level playing field 
in the mail sector for all service providers including private 
courier companies. Aegistration of couriers Is also provided 
for in the Amendment Bill so as to ensure accountability, 
responsibility and best services to the customers. 

2003-2004 

lilega' Mining 

3141. SHAI VIAENDRA KUMAA: Will the Minister of 
COAL be pleased to state: 

(a) whether there are incidents of Illegal mining in 
various coal sectors in the country; 

(b) if so, the details thereof; 

(c) the quantity of Illegal coal mining alongwlth Its 
market value; 

(d) the details of people found guilty of illegal mining 
during the last three years; and 

<e) the action taken against such guilty persons? 

THE MINISTEA OF STATE IN THE MINISTAY OF 
COAL (DR. DASAAI NAAAYAN AAO): (a) Yes, Sir, illegal 
mining is carried out stealthily and clandestinely from 
abandoned/closed/discussed mines/non-working part of 
mine or from outcrop regions in coalfield areas. 

(b) Illegal mining is predominant in the eastern region 
particularly, in the State of Jharkhand, covering BCCl, 
CCl & ECl and in the State of Wast Bengal covering 
ECl and BCCL. 

(c) Since Illegal mining is carried out stealthily and 
clandestinely it is not possible to have full details of such 
instances. However, on the basis of raids conducted by 
security personnel as well as jOint raids with law and 
order authorities of the concemed State Govemment, the 
quantity of coal seized and its value during last three 
years Is given below: 

2004-2005 2006-2008 

Company Quality of Value Quality of Value Quality of Value 

ECl 

BCCl 

CCl 

NCl 

WCl 

SECl 

MCl 

NEC 

Cil 

Coal seized 
(Te) 

2625.00 

363.00 

128.00 

0.00 

74.00 

43.00 

0.00 

0.00 

3233.00 

(As. Coal seized 
lakhs) (Te) 

21.00 1331.97 

3.64 120.50 

1.28 428.00 

0.00 0.00 

0.75 144.00 

0.44 955.85 

0.00 0.00 

0.00 600.00 

27.11 3580.00 

(As. Coal "Ized (R •• 
lakhs) (Te) takhs) 

10.64 2481.00 24.31 

1.96 639.31 10.41 

4.86 532.50 5.68 

0.00 0.00 0.00 

1.44 26.50 0.28 

9.68 42.50 0.48 

0.00 0.00 0.00 

7.20 0.00 0.00 

35.68 3721.81 41.13 
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(d) and (e) According to the information available 
with the Coal companies, FIRs lodged and arrests made 

2003·2004 

Company FIRs Arrests 
lodged made 

ECl 96 0 

BCCl 193 6 

CCl 26 5 

NCl 00 00 

WCl 2 4 

SECl 8 18 

MCl 00 00 

NEe 00 00 

Cil 325 33 

/Translation} 

Purchase of Dredger Ships 

3142. SHRI TUFANI SAROJ: Will the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether the Government has purchased 'Dredger 
Ships' for desUtlng the rivers recently; 

(b) if so, the total number of 'Dredger Ships' 
purchased; 

(c) the total amount spent on the purchase of these 
ships; 

(d) the total number of 'Dredger Ships' with the 
Government presently; 

(e) whether these 'Dredger Ships' are also used for 
the protection of cargo ships; and 

(f) If so, the reasons therefor? 

THE MINISTER OF SHIPPING, RO~D TRANSPORT 
AND HIGHWAYS (SHRI T.R. BAAlU): (a) ·to (c) The 
Govemment is not directly involved in dredging operations, 

during last three years in cue of illegal mining of coal 
are given below: 

2004-2005 2005·2006 

FIRs 
lodged 

Arrests 
made 

FiRs 
lodged 

Arrests 
made 

17 11 9 32 

120 9 83 28 

113 27 63 14 

00 00 00 00 

2 6 5 8 

22 22 14 49 

00 00 00 00 

7 00 6 

281 75 180 132 

therefore, the Government has not purchased any 
dredgers. However, Inland Waterways Authority of India 
(IWAI), an autonomous body under the administrative 
control of the Government had purchased three dredgers 
in 2003-04 at a total cost of Rs. 16.55 aores. 

(d) At present, IWAI and Kolkata Port Trust own a -
total of 16 dredgers for dredging In the rivers. Besides, 
Dredging Corporation of India, a Public Sector 
Undertaking, owns 12 Dredger Ships which are mostly 
used for dredging in the navigation channels of Ports. 

(e) No, Sir. 

(f) Does not arise. 

Flulty Phones In UttaranchIJ 

3143. SHRI NIHAl CHAND: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether telephones of Pauri Disbict in Uttaranchal 
In general and starting with digits 225 such as (01368)· 
225210, 225211, 225027 remain frequently out of order; 

\ 

(b) if 60, the reasons therefor; 
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(c) whether compIlJjnts are not attended to despite 
repeated reminders; 

(d) if so, the reasons therefor; and 

(e) the steps taken by the Govemment In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) and (b) Sir, the telephones 
starting with digits '225' are working from Liwa/i exchange 
connected to Paurl, which is 15 km away, through Optical 
Fibre Media. There had been no breakdown of this 
exchange during the last six months. 

The average telephone fault rate of Pauri district Is 
7.93 faults/100 telephones/month during the last six 
months compared to all India average of BSNL which Is 
7.2 faultsl100 telephones/month. 

Telephone number 226027 was repaired within norms 
while telephone numbers 225210 and 225211 took more 
time to repair due to individual technical failures. 

(c) Sir, the complaints are attended to promptly. 

(d) Does not arise in view of (c) above. 

(e) The following steps have been taken by BSNL to 
further improve the fault reporting/clearance in Paurl 
District: 

(i) IVRS based fault reporting at SDCC level has 
been introduced. 

(ii) Faults are regIstered at Customer Service 
Centres as well as at SSA HOs. 

(iii) Line staff has been provided with WLL mobile 
telephones for reporting and taking faults at any 
place while moving In the field. 

[English} 

Achievement. of Sporte Pereon. 

3144. SHRI C.H. VIJAYASHANKAR: Will the Minister 
of YOUTH AFFAIRS AND SPORTS be pleased to state: 

(a) whether the Union Govemment is satisfied with 
the results of its sports authorities/agencies in producing 
competitive sports persons in the country; 

(b) if so, the results of Intemational level events in 
which Indian team have performed well; 

(c) the special schemes in place to identity untapped 
talents at village levels; and 

(d) the details of steps taken by the Union 
Government to provide Infrastructural facilities such as 
Indoor/Outdoor stadiums, gyms and trained coaches at 
block and sub-division level? 

THE MINISTER OF PANCHAYATI RAJ AND 
MINISTER OF YOUTH AFFAIRS AND SPORTS (SHRI 
MANI SHANKAR AIYAR): (a) and (b) While there is 
considerable room for improvement in the standard of 
sports in the country, the performance of Indian 
sportspersons has shown some Improvement. At the 
Commonwealth Games-2002 held in Manchester, India 
secured the fourth position and won 69 medals, as against 
25 medals won by Indian participants in the earlier 
Commonwealth Games In Kuala Lumpur. In the 
Commonwealth Games held at Melbourne in 2006, India 
retained the fourth position despite the fact that certain 
disciplines, where India has a strong medal wining 
potential like Wrestling and Judo were not included and 
the number of medals available in the Welghtliftlng had 
been significantly reduced. Indian sportspersons have 
performed creditably in a number of other international 
competitions, Including the First Afro-Asian Games in 
Hyderabad and SAF Games in Islamabad in 2004 and 
various other recent intemational championships/events. 
in the Athens Olympics 2004, India won its first ever 
Silver medal in an individual event since Independence. 
while some of the Indian sportaperson8 also gave their 
best performances. In the Paralympic Games-2004 at 
Athens, India won 1 gold medal In athlet1c8 and 1 bronze 
medal in power-lifting. Efforts are being made on a 
continuous basis to try and further improve the standards, 
performance and achievements of Indian sportspersons. 

(c) and (d) The promotion of sports is primarily the 
responsibility of State Governments and National Sports 
Federations. The Government of India, directly and 
through schemes of the Sports Authority of India (SAl), 
augments the efforts of the State Governments and 
Federations in the promotion of _ports. 

The Sports Authority of India Implements the following 
sports promotion schemes in the country: 

1. National Sports Talent Contest (NSTC) 

2. Army Boys Sports Company (ABSC) 

3. SAl Training Centre (STC) 
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4. Special Area Games (SAG) Scheme. 

5. Centres of Excellence (COX). 

All these schemes, especially NSTC and SAG, aIao 
focus on identifying untapped talent from rural areas. 
These are in addition to the schemes being Implemented 
directly by the Ministry va., Rural Sports Programme and 
Scheme for Talent Search and Training. 

Till 31.03.2005, the Government of India was 
supplementing the creation of sports infrastructure In State 
by means of a cflntrally sponsored scheme. The scheme 
included assistance for creation of Indoor/Outdoor Stadia 
and gyms etc. From 01.04.2005, the scheme has been 
transferred to State Sector. Accordingly, fresh proposals 
of infrastructure would have to be funded by State 
Government out of their own resources. 

However, in recognition of the shortage facilities in 
rural areas, and the consequent lack of access to 
organized sports and games for a large section of the 
youth, consideration is being given In the Ministry to the 
promotion of a Panchayat Yuva Khel Abhlyan In 
collaboration with various stakeholders, including 
Panchayat Raj Institutions youth organizations, educational 
institution8 etc. The prop08al will be finalized after 
nacessary con8ultatlons with the Mlnistrie8 and 
Organizations concerned, as also the State Governments. 
Thereafter, approval of the competent authority will be 
sought. 

Anti Hepetltla-B Vaccine 

3145. SHRI M. APPADURAI: Will the Minister of 
. HEALTH AND FAMILY WELFARE be pleased to state: 

(a) the number of people suffering from Hepatltis-B 
disease in the country, State-wise; 

(b) whether any research 18 going on to develop 
anti-Hepatitls-B Vaccine; 

(c) If 80, the details thereof; 

(d) the details of the fund8 allocated yearly for the 
research; and 

(e) the step8 takenlbelng taken to take the help of 
Cuba for production of anti-Hepatitls-B Vaccine? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) The separate data regarding 
people ~ufferlng from Hepatltls-B 18 not' centrally 
maintained, however, State-wise ,number of cues due to 
Viral Hepatitis including Hepatltis-B as reported by Central 
Bureau of Health Intelligence during the period from 2003-
2005 is enclosed as Statement. 

(b) to (e) Two types of Hepatitis-B v8Ccine-Pharma 
derived vaccine and Recombinant DNA vaccine have been 
developed so far and are available In India. Besides, as 
per Information available from World Health Organisation, 
several other vaccines for Hepatitis-B are under 
development In different Institutions of the world like 
Genencor International Inc., Pasteur Institute, Paris and 
Cuban Centre for Genetic Engineering and Biotechnology. 
At present the Government is not 8upporting any research 
on the development of Hepatitis-B vaccine and there is 
no prop08al to associate Cuba for production of 
Hepa11tl8-B vaccine in the country . 

FItIporMd C.- and DMths dUB to Communicllbltl OisMsss in India-2003 

VI ... I Hepatltl. 

SI.No. StateJU.T. Male Female Total Reference 

Cues Deaths Cases Deaths Cases Deaths 
Period upto 

2 3 4 5 6 7 8 9 

, . Andhra Pradesh 12301 72 10793 38 23094 '110 Dec. 2003 

2. Arunachal Pradesh 132 4 167 3 299 7 Dec. 2003 
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2 3 4 5 6 7 8 9 

3. Assam NR 

4. Bihar NR 

5. Chhattlsgam NR 

6. Goa 135 0 55 0 190 0 Dec. 2003 

7. Gujarat 1711 9 1041 6 2752 15 Dec. Excpt Feb. 

B. Haryana 1025 8 620 1645 9 Dec. 2003 

9. Himachal Pradesh 1041 883 0 1924 Dec. 2003 

10. Jammu & Kashmir 8432 0 Dec. 2003 

11. Jharkhand NR 

12. Kamataka 13676 86 11278 42 24954 108 Dec. 2003 

13. Kerala 4282 4 3151 5 7433 9 Dec. 2003 

14. Madhya Prade8h 4962 8 4837 17 9599 25 Dec. 2003 

15. Maharaahtra 22852 73 10863 45 33515 118 Dec. 2003' 

16. Manipur 1n 0 133 0 310 0 Dec. 2003 

17. Mtqlalaya 198 0 221 419 Dec. 2003 

18. Mizoram 402 2 342 6 744 8 Dec. 2003 

19. Nagaland 7V 0 48 0 127 0 Dec. Except 
July 2003 

20. Orissa 1546 27 954 12 2500 39 Dec. 2003 

21. Punjab 3136 18 2033 4 5169 22 Dec. 2003 

22. Rajasthan 1312 21 784 18 2076 39 Dec. 2003 

23. Sikklm 229 185 414 2 Dec. 2003 

24. Tamil Nadu 6476 2 Dec. 2003 

25. Tripura 131 111 2 242 3 Dec. 2003 

26. UttaranchaI NR 

27. Uttar Pradesh 2964 Dec. 2003 

28. west Bengel 3914 136 2613 82 8527 1D8 Dec. 2003 

29. Andaman and Nicobar IsIInds 244 9 223 3 487 12 Oec. 2003 

30. Chandigam 398 11 Dec. 2003 
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31. 

32. 

33. 

34. 

35. 

2 

Dadra and Nagar Haveli 

Daman and Diu 

Delhi 

Lakahadweep 

Pondicherry 

Total 

3 

71 

12 

4567 

10 

417 

78562 

AUGUST 23, 2008 

4 5 

o 35 

11 

155 2909 

o 9 

2 455 

618 64334 

Data I. provIeIonaI and not comperable due to III defined coverage. 
- Not Reported 
$-Not received 

6 

o 
o 

107 

o 

374 

7 

227 

23 

7476 

19 

872 

151287 

... 
. to ou.tJtms 

8 9 

o Dec. 2003 

Dec. 2003 

262 Dec. 2003 

o Dec. 2003 

3 Dec. 2003 

1008 

The sum of male and female may not tally with the total figure 88 lOme StateslUTs. have not reported ~rwIee Informatton 
aeparately. 
Source: Monthly Health Condition Reports of StateaNTs, DinlCtDrate of Health Servlce8. 

SI.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

State/U.T. 

2 

An<l1ra Pradesh 

Arunachal Pradesh 

Assam 

Bihar 

Chhattlsgam 

Goa 

Gujarat 

Haryana 

Himachal Pradesh 

Janmu & Kashmir 

Jhsr1<hand 

l<amataka 

Karala 

Cases 

3 

15936 

4668 

67 

3427 

1226 

1311 

28036 

Male 

Viral Hepetltls 

Deaths 

4 

64 

o 

o 
13 

o 

153 

2 

Female 

Cases Deaths 

5 

12286 

6272 

29 

2433 

752 

1048 

18624 

2805 

6 

18 

o 

o 
13 

135 

o 

75 

o 

Total 

Cases 

7 

28222 

10940 

96 

5860 

1978 

2359 

8398 

7110 

Deaths 

8 

Reference Period 
upto 

9 

72 Dec. 2004 

NR 

o Dec. 2004 

NR 

NR 

o Dec. 2004 

26 Dec. 2004 

136 Dec. 2004 

o Dec. 2004 

o Dec. 2004 

NR 

228 Dec. 2004 

2 Dec. 2004 
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2 3 4 5 6 7 8 9 

14. Madhya Pradesh 784ll 18 8011 10 16859 28 Dec. 2004 

15. Maharaahtra 42067 121 21532 80 63599 201 Dec. 2004 

16. Manipur 158 154 0 310 , Dec. 2004 

17. Megha/aya 3n 0 387 764 Dec. 2004 

18. Mizoram 407 383 790 2 Dec. 2004 

19. Naga/and 21 0 6 0 27 0 Dec. 2004 

20. Orissa 1678 33 788 7 2446 40 Dec. '2004 

21. Punjab 1018 5 780 1798 6 Dec. 2004 

22. Rajasthan 1403 34 869 19 2272 53 Dec. 2004 

23. Sikkim 220 5 152 0 372 5 Dec. 2004 

24. Tamil Nadu 12237 8 Dec. 2004 

25. Tripura 796 0 391 0 1187 0 Dec. 2004 

26. Uttaranchal 2191 7 1219 3410 8 Dec. 2004 

27. Uttar Pradesh 2 Jan. 2004 

28. West Bengal 4638 154 2938 71 en1 212 Dec. 2004 

29. Andaman and Nlcobar Islands 175 83 258 2 Dec. 2004 

30. Chandigarh 0 0 0 0 300 May. 2004 

31. Dadra and Nagar Havell 599 2 228 2 825 3 Dec. 2004 

32. Daman and Diu 6 0 0 0 6 0 Dec. 2004 

33. Delhi 8417 75 4413 72 10830 147 Dec. 2004 

34. Lakahadweep 1~ 4 0 20 Dec. 2004 

35. Pondicherry 420 2 368 0 788 2 Dec. 2004 

Total 129429 683 86933 507 2384&3 1186 

Data Is provisional and not comparable due to 10 defined coverage 
- Not Reported 

NR-NCIt received 

The sum of male and female may not tally with the toIaI 19ure as some SIate8lUT •. have not reported genderwiIe Information 
eeparatBly. 
Source: Monthly HNIIth CondItIon Reports of StatHlUTs, DIrectorate of HeeHh ServIces. 
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RtIfXJf'*d C8H8 WId DMIhs Ow 10 I'rfnci/MI CoInfnunic6I.H DI6N868 In 1ndi8-2005 

Viral Hepatitis 

SI.No. StatelU.T. Male Female Total Reference Period 

Cases Deaths Ca&e8 Deaths Cases . Deaths upto 

2 3 4 5 6 7 8 9 

1. Andhra Pradesh 15835 30 13447 9 29282 39 Qedc., 05 

2. Arunachal Pradesh 235 2 208 2 443 4 Dec., 05 

3. Assam 15938 0 991 0 18929 0 Dec., 05 

4. Bihar NR 

5. Chhattiagarh NR 

6. Goa 11 0 8 0 19 0 Apr., 05 

7. Gujarat 5775 6 3875 7 9850 12 Dec., 05 

8. Haryana 2437 15 1021 5 3458 20 Dec., 05 

9. Himachal Pradesh 1432 0 1237 0 2669 0 Dec., 05 

10. JarMlU & Kashmir 7908 Dec., 05 

11. Jhartchand 17 0 6 0 23 0 Dec., Except 
Jan. to Mar., 05 

12. Kamataka 10144 20 n69 26 17913 48 Dec., 05 

'13. Kerala 5539 12 3366 3 8805 15 Dec., 05 

14. Madhya Pradesh 3792 115 3255 13 7047 128 Dec., ·05 

15. Maharashtra 27490 39 116n 43 39167 82 Dec., 05 

16. Manipur 106 0 100 0 206 0 Dec., 05 

17. Meghalaya 122 0 147 0 269 0 Dec., 05 

18. Mlzoram 343 299 642 2 Dec., 05 

19. Nagaland 37 0 15 0 1117 0 Dec., 05 

20. Orissa 1543 12 979 9 2522 21 Dec., 05 

21. Punjab 1088 8 729 1815 7 Dec., 05 

22. Rajasthan 1464 43 m 7 2281 50 Dec., 05 

23. Sikkim 148 2 102 0 250 2 Dec., 05 
\ 

24. Tamil Nadu 4752 19 Dec., 05 

25. Tripura 185 2 158 343 3 Dec., 05 
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2 3 4 

27. Utt&ranchal 616 

27. Uttar Pradesh 1143 5 

28. West Bengal 3269 89 

29. Andaman and Nicobar Islands 172 5 

30. Chandigarh 

31. Dadra and Nagar Havell 97 7 

32. Daman and Diu 6 0 

33. Delhi 6276 59 

34. Lakshadweep 22 0 

35. Pondicherry 448 0 

Total 105748 470 

Data Is provisional and not comparable due to IH definecl coverage 

- Not Reported 

NR-Not received 

5 

268 

999 

2357 

95 

62 

5 

4326 

18 

341 

58637 

6 7 8 9 

0 884 Nov., 05 

6 2142 11 Dec., 05 

46 5626 135 Aug., 05 

2 267 7 Dec., 05 

NR 

2 159 9 Dec., 05 

0 11 0 NI)V., 05 

44 1062 103 Dec., 05 

0 40 0 Dec., 05 

0 789 0 Dec., 05 

227 178110 717 

The sum of male and female may not tally with the total figure as some StatealUTa. have not reported genderwlse Information 
separately. 

Source: Monthly Health Condition Reports of StateslUT., Directorate of Health Service •. 

[Trans/a/ion} 

Breakdown of Telecom Service 

3146. SHRI SAJJAN KUMAR: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether complaints have been received recently 
regarding breakdown of system of telephone, intemet and 
mobile In ITO area due to frequent cutting of MTNL cables; 

(b) If so, the details thereof; and 

(c) the action takenlbeing taken to Improve the 
situation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Yes, Sir. Telephone and 
intemet services in ITO area provided by Mahanagar 
Telephone Nigam limited (MTNL) were intell\lpted due 

to frequent cutting of Optical Fibre Cable (OFC). However, 
mobile services of this area were not affected. 

(b) The ITO area comprising of Police Headquarters, 
Sates Tax OffIce, IIPA, Revenue building, WHO Building, 
Praser Bherati, Pratap Bhawan, Unk Houae and Expraaa 
Building etc. was affected as the OFC media servicing 
about 1400 telephone connections in theae areas were 
damaged. The details are as below: 

(I) Optical Fiber (OF) Cable was cut at ITO on 
04.04.2006. It was attended within 23 hours. 

(II) OF Cable was damaged on 28.05.2006. It was 
attended within 25 hours. 

(iii) The underground Primary Copper cable was 
damaged on 29.05.2006. It got rectified by 
06.06.2006. 

(c) The action taken by MTNL to improve the situation 
are as fonows: 
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(i) FIR is lodged when such damages come to 
notice 

(ii) Regular liaisoning is done with various utility 
authorities. 

(iii) The OF Cables ha"e been shifted to less fault 
prone rout. 

(iv) Primary Cable Pillar has also been shifted to 
safer place in liaisons with PWD. 

(v) Regular routine inspection is being carried out 
to avoid recurrence of breakdown. 

Hike In Prices of Postal Servlc.s 

3147. SHRI AJIT JOGI: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether there is increase in prices of all services 
being provided by the Postal Department; 

(b) If so, the details thereof; 

(c) the reasons therefor; and 

(d) the estimated revenue to accrue to the Postal 
Department due to the hike in prices of postal services? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) No, Sir. 

(b) to (d) Do not arise in view of (a) above .. 

(English} 

Purchas. of Sub-Standard MecHeln.s 

3148. SHRI RAM KRIPAL YADAV: Win the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether there is corruption and mess in supply 
of medicines in Safda~ung Hospital, AIIMS, New Delhi; 

(b) if so, the details thereof; 

(c) whether hospitals are allegedly purchasing the 
sub-standard medicines from the small suppliers; 

(d) if so, the details thereof; and 

(e) the steps taken by the Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) to (e) No, Sir. Medicines are 
procured by Safdarjung Hospital after following the 
prescribed procedure and the suppliers are required to 
get the medicines tested from a Govemment approved 
laboratory at the time of supply of the consignment. The 
medicines so procured are inspected by an inspection 
committee. 

In AIIMS the medicines are procured directly from 
manufacturing firms and no Instances of purchase of sub-
standard medicines have come to notice. The supplies 
received by A"MS are also inspected by a committee 
before utilization. 

[Translation] 

Traffic Density on Golden Quadrilateral 

3149. SHRI GIRDHARI LAl BHARGAVA: Will the 
Minister of SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 

(a) the traffic density on Golden Quadrilateral paSSing 
through Rajasthan; 

(b) whether there is any proposal to construct six 
lane road keeping in view the traffic density; and 

(c) If so, the time by which this proposal Is likely to 
be submitted to N.H.D.P.? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) Volume of traffic on Golden 
Quadrilateral passing through Rajasthan is in the range 
of 10200 PCU to 49500 PCU. 

(b) and (c) Yes, Sir. Proposal for six laning of whole 
Golden Quadrilateral including those passing through 
Rajasthan is included under National Highway 
Development Project (NHDP) Phase-V. Proposal is at 
preliminary stage and as such it is too early to indicate 
the date of start. 

{English] 

Removal of Encroachments on Hldlonal Highway 

3150. DR. THOKCHOM MEINYA: Will the Minister 
of SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 
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(a) whether the removal of encroachments on NH 
No. 39 in Imphal area has been completed; 

(b) if so, the details thereof alongwith the 
compensation paid by the Government in this regard; 

(c) whether the Government proposes to remove the 
encroachments on NH No. 53 in Imphal area; and 

(d) if so, the time by which it Is likely to be taken 
up? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) Yes, Sir. 

(b) No compensation Is payable to remove 
encroachments. 

(c) and (d) Highway Administrations have been setup 
under the Control of National Highways (Land & Traffic) 
Act, 2002, which are responsible for removal of 
encroachments from National Highway land. 

[Trano/ationj 

Repair of National Highway No. 3 

3151. SHRI HARiSHCHANDRA CHAVAN: Will the 
Minister of SHIPPING, ROAD TRANSPORT AND 
HiGHWAYS be pleased to state: 

(a) whether repair work done recently in Mumbal, 
Nashik, Dhuiian on Mumbai National Highway No. 3 In 
Maharashtra Is substandard; 

(b) if so, the reasons therefor; 

(c) the funds allocated by the Government for the 
repair work on the said National Highway; 

(d) the persons responsible for not doing the above 
said work according to the stipulated standards and the 
action proposed to be taken In this regard; 

(e) the time by which the said work is proposed to 
be executed as per the norms; 

(f) whether no security measures have been taken 
to check the accidents on the above mentioned highway; 

(g) if so, the action taken against the contractor 
responsible for any such accidents; 

(h) whether any compensation has been provided to 
the families of those whose members lost their Uv.. in 
various accidents; and 

(l) If 80. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) and (b) Repair work has been 
done on National highway No. 3 In Maharashtra 88 per 
norms within the available funds and no substandard work 
has been reported. 

(c) Government has released an amount of 
Rs. 662.92 lakhs for the repair of National Highway 
No. 3 during the year 2005-06. In addition to this 
Rs. 138.00 lakhs during the current financial year has 
been allocated for repair and maintenance of this stretch 
of National Highway No.3. However, stretches of National 
Highway No. 3 from Dhuiia (Km. 265100) to Pimpalgaon 
(Km. 380100). Gonde (Km. 440100) to Vadape (539/500) 
have been awarded and stretch from Vadape (Km. 539/ 
500) to Thane (I<m. 563/124) was completed under Build, 
Operate & Transfer (B.O.T.) basis and are to be 
maintained by the concessionaire as per the provisions 
under concession agreement. 

(d) and (e) Does not arise. The maintenance and 
repair of National Highway is a continuous process and 
repair is undertaken as per norms within the available 
funds. 

(f) Necessary safety measures have been taken while 
executing above works. No accidents on account of lapse 
in the security measures during execution of maintenance 
works have been reported. 

(g) to (I) Do not arise. 

Reglatretlon or BDS Ooctore 

3152. SHRI MOHAN SINGH: WUI the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Union Government has received any 
memorandum from the students of Dental Colleges of 
Bihar wherein they have complained thai despite getting 
BDS degree the Dental Council of India (DCI) is not 
registering them; 

(b) If so, the details thereof; 
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(c) the action taken by the Union Government 
thereon; 

(d) whether MBD~ Degree was awarded during the 
year 1991 to 1997 by Mlthila University, Darbhanga on 
the order of the Hon. High Court to the students, who 
got admission in these Dental Colleges; 

(e) if so, the details thereof and the reasons for non-
registration of such students by the DCI; and 

(f) the action taken by the Union Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) Yes Sir. 

(b) to (f) Lalit Narayan Mithila University Dental 
Student's Federation, New Delhi, have submitted 
representation to the Central Govemment for recognition 
of the BDS Degree awarded by Lalit Narayan Mithila 
University, Darbhanga, Bihar, to the students who passed 
out from the three dental colleges located within the 
jurisdiction of the Lalit Narayan Mithila University, 
Darbhanga, Bihar, viz. Mithila Minority Dental College & 
Hospital, Dr. S.M. Naqul Imam Dental College & Hospital 
and Darbhanga Dental College & Hospital. They had 
indicated that the affected students had taken admission 
In these colleges between 1989-1990 and 2000-2001. The 
degree awarded to the students of these Institutions have 
not so far been recognized as issues relating to affiliation 
etc. of these colleges have not been sorted out by the 
University concerned and that no application for 
recognition under Dentist Act has been made for such 
recognition by the concemed institution/university. The 
matter has been discussed with the representatives of 
the University, the colleges concerned and the Dental 
Council of India. The matter will be considered further on 
receipt of application from the concerned authorities under 
Dentists Act and the recommendation of Dental Council 
of India thereon. 

/English} 

aan ImpoHd on IndIan Welghtllftera FederatIon 

3153. SHRI SHAILENDRA KUMAR: 
SHRI RABINDER KUMAR RA~A: 

Will the Minister of YOUTH AFFAIRS AND SPORTS 
be pleased to state: 

(a) whether the Indian Welghtllfters Federation 
plagued by positive dope tests has been banned as 
reported in The Hindus/an Times dated July 22, 2006; 

(b) If so, the details thereof; 

(c) the number of times In the past the Indian 
welghtllfters and other sportsperaons 'were found positive 
In dope test alongwith the names of such sportsperaons; 

(d) the action taken by the Union Government against 
the weightllfters, other sportsperaons, coaches and the 
Indian Weightlifters Federation; and 

(e) the efforts made by the Union Government to 
prevAllt such incidents in future? 

THE MINISTER OF PANCHAYATI RAJ AND 
MINISTER OF YOUTH AFFAIRS AND SPORTS (SHRI 
MANI SHANKAR AIYAR): (a) and (b) The International 
Weightlifting Federation has Imposed a ban on 
participation of Indian Weightlifters in International 
weightllfting events for a period of one year till March, 
2007 along with a fine of US $ 50,000. In case the fine 
is not paid, the ban will be extended for one more year 
till March, 2008. 

(c) Since the year 2000, 15 Indian sportsperaons (10 
weightlifters, 3 athletes, 1 badminton and 1 judo player) 
have tested positive for dope at the International level. 
The details are given in enclosed statement. 

(d) Disciplinary action against the sportspersons 
testing positive for dope is required to be taken by the 
concerned NationaVlntemational Federation as per their 
rules and regulations and as per code of the Intemational 
Olympic Committee (IOC). Accordingly, the sanctions have 
been imposed on the sportspersons as per details given 
in reply to part (c) above. In addition, the Sports Authority 
of India (SAl) has taken disciplinary action against a few 
coaches under their administrative control. SAl has also 
debarred welghtllfters under the ban period from training 
at SAl centers. 

(e) It is primarily the responsibility of the Indian 
Olympic Association and the NSFs to take steps to 
prevent doping Incidents. However, the Govemment of 
India and SAl have made serious ,efforts to keep our 
sportsperaons away from use of any kind of prohibited 
drugs through dissemination of information. During the 
coaching camps, strict instructions are given to the 
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coaches attached with campers to educate and regularly 
counsel the players about the prohibited drugs. Apart from 
this, Sports Medicine Doctors at Netaji Subnash National 
institute of Sports (NSNIS), Patlala and other Regional 
C-enters Conduct lectures to educate the players in this 
regard. At the time of commencement of camps, each 
player is provided with documents, brochure etc., about 
prohibited substances. The list of banned drugs, and 
placards for educating the players, are put In the rooms 

of the campers. Rooms and belongings of the players 
are also aearched and checked at regular periods to see 
that no prohibited drugs are used. 

Govemment of India Is a contributing member of 
World Anti Doping Agency (WADA) and have also signed 
the Copenhagen Declaration as an affirmation of the 
Country's determination to fight the menace of doping in 
sports. 

m..",."t 

SI.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

88n /mpostId lin /ndi6n WBightIIfttHs FtKitIf'IIlion 

Name of the 
sportspersonsldisclplines 

2 

Ms. Apama Poppat, Badminton 

MIs. Seema Antil, Athlete 

Ms. Kunjarani Devi, Weightllfter 

Mr. Bahadur Singh, Athlete 
(Shot Put) 

Mr. Sateesha Rai, Weightlifter 

Mr. K. Madasamy, Welghtlifter 

Ms. Aruna, Judo 

Competition In which detected positive and action 
taken against the sportspersona 

3 

Uber Cup, March-2000, New Deihl. 
International Badminton Federation Imposed the ban for 6 
months from March to August.2000. Since then, the drug 
alleged to have been used has been removed by WADA from 
the list of prohibited substances. 

Junior World Athletic Championship, Santiago (Chlle)-July-2000. 
Intematlonal Amateur Athletic Federation had warned her. 

Asian Welghtllftlng Championship, Korea.July-2001. 
Asian Welghtllftlng Federation had banned her for 6 months 
from July to December-2001 and Imposed a fine of US$ 1000. 

Asian Athletics Grand Prix, Bangkok-21st May, 2002. 
Intemational Amateur Athletic Federation had wamed him. 

Commonwealth Games-2002, Manchester (UK), July-2002. 
International Weightllftlng Federation and Commonwealth Games 
Federation had banned him for 6 months from Augu8t-2002 to 
January-2003 and Impoeed a fine of US$ 1000. 

Common Wealth Games-2002, Manchester (UK), July, 2002. 
Intematlonal Welghtllftlng Federation and Commonwealth Games 
Federation had banned him for 2 years from August-2002 to 
July-2004 and imposed a fine of US$ 1000. 

KRA Cup, 2003 Korea Open Intemational Judo Tournament 
held from 5th to 8th December, 2003. 
Intematlonal Judo Federation had banned her for 2 years from 
1st January. 2004. 
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8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

Wtiltsn AfI8Wt1I'S 

2 

Ms. Sunalna, Weightlifter 

Ms. Paratlma Kumari, 
Welghtlifter 

Ms. Sanamacha Chanu, 
Weightlifter 

Ms. Neelam J. Singh, Athlete 

Ms. P. Shallaja, Weightlifter 

Mr. Tejinder Singh, 
Weightlifter 

Mr. Edwin Aaju, 
Weightlifter 

B. Pramlla Valli, Weightllfter 
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3 

Asian WeighUitting Championship held at Almatty from 5th to 
12th April, 2004. 
Intemational Weightlifting Federation had banned her for 2 years 
till 8th April, 2006. 

28th Olympic Games held at Athena from 13th to 29th 
August, 2004. 
Indian Olympic Association and Indian Welghtlifting Federation 
had banned her for life but the World Anti-Doping Agency 
(WADA) termed the IHe ban 88 harsh and reduced it to two 
years, i.e. till 14.08.2006. 

28th Olympic Games held at Athens from 13th to 29th 
AU9' 2004. 
India" Olympic Association and Indian Welghtlifting Federation 
had banned her for life but the World Anti-Doping Agency 
(WADA) termed the life ban 88 harsh and reduced it to two 
years, i.e. till 14.08.2006. 

World Championship In Athletics held in Helsinki from 6th to 
14th August, 2005. 
International Amateur Athletic Federation banned her 
provisionally for 2 years. 

National Coaching Camp at NIS, Patlala in February, 2006 by 
WADA. 
International Weightllfting Federation banned her for 2 years 
and fined US$ 2000. 

18th Commonwealth Games, 2006 at Melbourne from 
15-26 March, 2006. 
Intemational Weightlifting Federation banned him for 2 years 
and fined US$ 2000. 
Indian Welghtllfting Federation has imposed life ban and fined 
As. 10,000. 

18th Commonwealth Games, 2006 at Melbourne from 
15-26 March, 2006. 
International Weightlifting Federation imposed a ban for 2 years 
and fined US$ 2000. 
Indian Welghtllftlng Federation has Imposed a life ban and 
fined As. 10,000. 

National Coaching Camp at NIS Patlala in February, 2006 by 
WADA. 
International Weightlifting Federation has banned her for 2 years 
and ftned US$ 2000. 
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Declaration of NatlolMll HlghMYI 

3154. SHRI K. FRANCIS GEORGE: 
PROF. CHANDER KUMAR: 
SHRI PRALHAD JOSHI: 

Will the Minister of SHIPPING. ROAD TRANSPORT 
AND HIGHWAYS be pleased to state: 

(a) whether the Government propoaea to declare new 
National Highways In the country; 

(b) if so, the details thereof. State-wise; 

(c) the details of the existing National Highways, 
State-wi.e and the norms tor declaring National Highways; 

(d) whether four-\anlng of National Highways are being 
taken up during the current years; 

(e) if so, the details thereof. State-wise; 

(1) whether the Government has Included all the 
State. under the Golden Quadrilateral Project and the 
North South and East West Corridor Project, Phase-I; 
and 

(g) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): <a) No, Sir. 

(b) Does not arlle. 

(c) The details of the exlatlng NatIonal Highways. 
State-wile and the norma for declaring NatIonal Highways 
are given in enclosed Statement-I and II reepectlvely. 

(d) Yea. Sir. 

(e) The State-wise details of four lanlng works 
targeted to be taken up during the current year of 
2006-07 are given in the enclosed Statement-III. 

(f) No, Sir. 

(g) The Golden Quadrilateral connec:tI Delhl-Mumbai-
Chennal-Kolkata. The North-South and East-We.t 
Corridors connect Srlnagar to Kanyyakumarl including 
Salem-Koehl Spur and SlIchar to Porbander rupectlvely. 
These National Highways do not pau through all the 
.tate. as the alignments of Golden Quadrilateral .. well 
as North-South and East We.t Corridors have been 
finalised on the basis of shortest connecting distance 
between two cltlealmetros. 

Stlllll-wiss tM/ionM HighWllY8 lind IhtIir IrIng/I1 In tits Counhy 

SI.No. Name of State 

2 

1. Andhra Pradesh 

2. Arunachal Pradesh 

3. Assam 

4. Bihar 

5. Chandigarh 

6. Chhattisgarh 

Nadonal Highway No. 

3 

4, 5, 7, 9, 16, 18, 43, 63, 202, 205, 214, 214A, 219, 221 & 222 

52, 52A & 153 

31, 31B, 31C. 36, 37, 37A, 38, 39, 44, 51, 52. 52A. 528. 53, 54. 
61, 62. 151, 152, 153 & 154 

2, 2C, 19, 28, 28A, 288, 30, 3OA, 31, 57, 57A, 77, SO, 81, 82, 83 
84, 85, 98, 99, 101, 102, 103, 104, 105, 106, 107 & 110 

21 

6, 12A, 16, 43, 78, 111, 200, 202, 216, 217 & 221 

. Total 
Length (In 

Km.) 

4 

4472 

392 

2836 

3642 

24 

2184 
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2 3 .. 
7. Deihl 1, 2, 8, 10, & 24 72 

8. Goa 4A, 17, 17A & 178 269 

9. Gujarat 6, 8, 8A, 8B, 80, 80, 8E, 14, 15, 59, 113, NE·I & 228 3245 

10. Haryana 1, 2, 8, 10, 21A, 22, 64, 65, 71, 71A, 71B, 72, 73, 73A & NE·II 1512 

11. Himachal Prade.h 1A, 20, 21, 21A, 22, 70, 72, 73A & 88 1208 

12. Jammu & Kashmir 1A, 1B, 1C & 10 1245 

13. Jhart<hand 2, 6, 23, 31, 32, 33, 75, 78, 80, 98, 99 & 100 1805 

14. Kamatalca 4, 4A, 7, 9, 13, 17, 48, 63, 67, 206, 207, 209, 212 & 218 3843 

15. Keral. 17, 47, 47A, 49, 208, 212, 213 & 220 1440 

16. Madhya Pradesh 3, 7, 12, 12A, 25, 26, 26A, 27, 59, 5eA, 69, 75, 76, 78, Be & 92 4870 

17. Maharashtra 3, 4, 4B, 4C, 6, 7, 8, 9, 13, 16, 17, 50, 69, 204, 211 & 222 4178 

18. Manlpur 39, 53, 150 & 155 959 

19. Meghalaya 40, 44, 51 & 62 610 

20. Mlzoram 44A, 54, 54A, 54B, 150 & 154 927 

21. Nagaland 36, 39, 61, 150 & 155 494 

22. Orissa 5, 5A, 6, 23, 42, 43, 50, 75, 200, 201, 203, 203A, 215, 217 & 224 3704 

23. Ponclicherry 4SA & 66 53 

24. Punjab 1, 1A, 10, 15, 20, 21, 22, 64, 70, 71, 72 & 95 1557 

25. Rajuthan 3, 8, 11, 11A, 11B, 12, 14, 15, 65, 71B, 76, 79, 79A, 89, 90, 1.12, 5585 
113, 114 & 116 

26. Slkklm 31A 62 

27. Tamil Nadu 4, 5, 7, 7A, 45, 45A, 45B, 4SC, 46, 47, 47B. 49, 66, 67, 68, 205, 4462 
207, 208, 209, 210, 219, 220 226 & 227 

28. Tripura 44 & 44A 400 

29. Uttaranchal 58, 72, 72A, 73, 74, 87, 94, 108, 109, 119, 121, 123 & 125 1991 

30. Uttar Pradesh 2, 2A, 3, 7, 11, 12A., 19, 24, 24A, 24B, 25, 25A, 26, 27, 28, 28B, 5874 
280, 29, 56A, 58B, 58, 72A, 73, 74, 75, 76, 86, 87, 91, 91A, 92 
93, 96, 97, 119 & NE·II 

31. West Bengal 2, 28, 6, 31, 31A, 310, 32, 34, 35,41, 55, 50, 6OA, 80, 81 & 117 23n 

32. Andaman and Nlcobar 223 300 

Total 66590 
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SIll.",.", H 

1. RoacI8 which, run through the length and b .... dth 
of the country. 

2. Roads connecting adjacent countries. 

3. Roads connecting the National Capital with State 
Capital and roads connecting mutually the· State 
Capitals. 

4. Roads connecting major porta, large Industrial 
centers or tourlat centers, 

5. Roads meeting very important strategic 
requirements. 

6. Arterial roads which enable sizeable reduction 
in travel distance and achieve substantial 
economic growth thereby. 

7. Roads which help opening up large tracta of 
backward area and hilly regions. 

B. National Highways grid of 100 Km is achieved. 

9. The road must be up to the standard laid down 
tor State Highways-both in Its technical 
requirements as well as the land requirements. 

10. The road and right of way must be free of any 
type of encroachment and should be the property 
of the State Govemment. 

11. The right of way required for the National 
Highways (preferably 45m, minimum 30m) must 
be available for acquiring, fee of encroachments 
and the State Government would complete 
acquiring formalities within six months. 

St.""'nl 10 

<I-Laning of Nations/ Highways ta~ted to b6 taktHI "" 
duni7g the yNr 2006-07. 

State Name Total Length (in Km). 

2 

Andhra Pradesh 684.1 

Assam 86 

Bihar 123 

2 

Chhattlsgarh 83 

Delhi 0.3 

Gujarat 148.3 

Haryana 21.88 

Himachal Pradesh 110 

Jammu and K .. hmir 318 

Jharkhand 76 

Karnatake 471.38 

Kerala 348 

Madhya PradeIh 303 

Maharashtra 369.60 

Orl ... 406 

Punjab 57.80 

Rajasthan 11.4 

Tamil Nadu 782 

Uttar Pradesh 172.1 

Uttaranchal 71 

Pondicherry 3.5 

West Bengal 201 

Note: The award contracts on BOT buI. would depend upon 
the viability gap funding limited to 40% cap" 

Vacant Po .. In COHS 

3165. PROF. MAHADEORAO SHIWANKAR: win the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether several posta of Ayurvedic and 
Homeopathic Pharmaclats are lying vacant In CGHS, 
Delhi; 

(b) if so, the detaII8 thereof including the date from 
which these poets are lying vacant; 

(c) whether Central Employment Exchange had 
sponsored the names of candidates for the vacant posta 
of HomoeopathiclAyurvedlc PharmacIsta In August. 2003; 
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(d) If so, the reasons for not filling up these posta 
so far; and 

(e) the time by which the aforesaid posta are likely 
to be filled up? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) and (b) Yes Sir, only 4 posts 
of Pharmacist-cum-clerk (Ayurveda) and 7 posts of 
pharmaclst-cum-clerk (Homeopathy) are lying vacant In 
CGHS Delhi, as on 31st July 2006 as per exlatlng staff 
strength. These posts have fallen vacant I?rogreaalvely 
as given below: 

Vllcancy position of HomtKJpIIlhic lind AyulYtldlc 
Ph8nnllcls!s during /list 3 )'SIllS 

SI.No. Pharmacilt 
cum clerk 

2003-04 2004-05 AI on 
31.7.2006 

1. Homoeopathic 3 4 7 

2. Ayurvedlc 3 3 4 

(c) Yea Sir. 

(d) and (e) SIU had conducted a study on the staffing 
norms of Homoeopathy/Ayurveda dlspensarlea/unlts and 
has fixed the norms as per the average dally attendance. 
In this study SIU has shown overall surplus staff poeItlon 
in respect of A YUSH dispensaries. 

Pending ProJectl 

3156. SHRI CHHATTAR SINGH DARBAR: Will the 
PRIME MINISTER be pleased to state: 

(a) whether several projectlldevelopment schemes of 
the State Governments are lying pending for the approval 
of the Union Government; 

(b) if 80, the details thereof, State-wise; and 

(c) the steps taken by the Government to grant 
approval to the pending projects? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M.V. RAJASEKHARAN): (a) to (c) No 
Projects/development schemes of the Slates are pending 

for approval with the PiaMlng Commlallon, .. the AMuaJ 
Plan outlays of the States are approved by the Planning 
Commluion alongwlth broad SeCtoral/lub·seetoral 
allocations while flnaUslng the Annual Plana. The detalll 
of development Projects within the approved HCtorallsub-
sectoral outlays are decided by the State Governments. 

R.mark by Pak P .... ld.nt 

3157. SHRI PANKAJ CHOWDHARY:' Will the PRIME 
MINISTER be pleased to state: 

(a) whether the attention of the Govemment has been 
drawn tow.rda the allegedly threatening statement glv.n 
by the President of Pakistan that If ladla contemplated to 
attack any part of Pakistan In the name of terrortsm, It 
too would give a befitting reply; 

(b) If so, the details thereof; and 

(c) tl1e reaction of the Union Government thereto? 

THE MINISTER OF STATE" IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI E. AHAMEO): (a) to (c) On 
26 July 2006, Pakistan President Musharraf, at the 
Inaugural ceremony of MAPAK Edible 011 Refinery at Port 
Qaslm in Karachi; reportedly said that any "punitive- action 
against Pakistan would be paid back In the same coin. 
According to Pakistani media reports, he said, "Nobody 
should have this wishful thinking that Pakistan will bear 
any kind of adventure inside Its territory. No one Ia there 
who can take any punitive action against Pakistan a8 the 
country's defence Is In strong hands.-

{English] 

Development of Inland Water Tran.port Sy.tam 

3158. SHRI ARJUN SETHI: Will the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether different maritime Statea in the country 
have submitted proposals for development of Inland Water 
Transport system In their States with regard to Crew 
training, night navigation facilities etc. at small and medium 
harbours; 

(b) if 80, the details thereof; and 

(c) the action taken by the Union Government 
thereon? 
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THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BMLU): (a) to (c) Nine 
maritime States have submitted 61 propos.ls for 
development of inland water transport .under Centrally 
Sponsored Scheme (CSS). Out of this, 19 propoaala have 
been sanctioned, details of which are given In the 
enclosed Statement. 30 proposals have not been agreed 
to and clarifications have been sought from the States 
on remslnlng 12. These Included two propoaall relating 
to crew training centres received from States of Orissa 

and West Bengal under the Centrally Sponsored Scheme 
(CS). Proposal of Ori .. a retated to renovation of crew 
training cent... at ChandbaJl and that of West Bengal 
related to setting up of regional Inland navigation Institute-
cum-regional crew training centre at Shlbpur. These 
propoaala could not be considered for sanction since the 
same were beyond the purview of the existing guidelines 
of CSS. No proposal for night navigation faellill.. at small 
and medium harbours has been received from any 
maritime State. 

SI.No. State 

2 

1. Andhra Pradelh 

2. Goa 

3. Kamataka 

4. Kerala 

5. Maharashtra 

Name of Project 

3 

SUlVty and techno-economlc IeIIIblUty study lor 
development 01 inland Waterwayl In AnctII1 Pradelh 

Conducting lreah Hydrographic Survey In the Inland 
Wlterways 01 Goa at Mapusa, Chapora and Sal river 

T ec:hno-toonomic feuibility 1ludy7suIVey for 
development 01 IWT in Kamataka 

Revival 01 Veli-Kovalam stretch of TS canal 

1. Development 01 IWT In Godavari river near Vl8hnupuri 

2. Development 01 IWT from South Mumbai to ArnbI 
riverlDhannltar Creek & vIce-v.,.... T errnlnal at Karanja. 

3. Development of IWT lrom south Mumbal to 
MancM (Amha riverlDhannatar Creek & viet-
ve,...·T.rmlnal It Mandwa). 

4. Development 01 Inland Waterways in 
MhaIIaIMandad River (Rajpuri Creek)-at Rajpuri. 

5. Development 01 Inland Wsterways in 
MhuIaIMandad River (RajpurI Creek)-near Janljil1 
Fort. 

6. Development 01 Inland Waterways in 
MhuIII\4andad RivIr (Rajpuri Creek}-Terrninal at 
DIghI. 

7. Development 01 IWT In Penganga river at lupur 
reservoir Taluka-Puud. 

8. Development 01 Inland Wat.rways in . 
MhaIIaIManclad riv.r In Rajpuri Creek· T errninaI at 
Agardanda. 

Sub Total t.taharashtra 

Sanctioned Fund 
coat released 

(Rs. lakhe) (Re. Lakhs) 

4 5 

75.00 15.00 

109.00 21.80 

56.70 61.03 

382.22 65.30 

272.21 206.n 
481.54 174.73 

410.95 204.45 

469.45 171.00 

124.60 51.96 

499.39 83.83 

~.OO 78.00 

336.34 67.07 

2983.48 1037.81 
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2 3 4 5 

6. Orilla 1. DtvtIopment of IWT I8CIor in the State of Ort ... 204.40 40.80 
lor upgradatton 01 existing facilities. 

2. Preparation of CPR on waterwaYI development and 10.30 9.27 
future development of IWT aector In the State of Ort ... 

Sub Total Orllll 214.70 50.07 

7. West Bengal 1. Constructlon of Gangway Pontoon type floating 2261.50 1129.00 
jettiel 53 n08. an RCC allpway jetty-4 nos. on 
NW·1 between Tribenl and Farakka 

2. Conatruction of 4 Gangway Pontoon type jetties 372.82 300.51 
and 1 RCC jetty at Dakahlneshwar, Shtorafull, 
Manirampur, Santolhpur (AKRA) and Nandlgram 
between Haldla and Trtveni. 

3. Construction of 2 Gangway-cum·Pontoon JettIea It 480.00 312.80 
Nebukhall and Duldull on river SahibkhaH in 
SUnderban. 

4. Construction 01 22 RCC jetties in Sundarban area. 407.00 81.40 

5. Construction of two gangways-curn-pontoon jetty at 382.00 
Harwood point and Kachuberla. 

Sub Total (West Bengal) 3883.32 1823.71 

Total 7884.42 3064.72 

Ndonal Sporta T.lent Contelt Scheme 

3159. SHRI LAKSHMAN SINGH: Will the MInister of 
YOUTH AFFAIRS AND SPORTS be pleased to atate: 

THE MINISTER OF PANCHAYATI RAJ AND 
MINISTER OF YOUTH AFFAIRS AND SPORTS (SHRI 
MANI SHANKAR AIYAR): (a) No, Sir. The main objective 
of the National Sporta Talent Contest Scheme (NSTC) 
run by Sports Authority of India (SAl) Ie to broad-base 
sports at the grass-roots level and spot talented boys 
and girts from every part of the country. Under the NSTC 
Scheme, the following schemes are alao covered under 
which talent Is scouted and inducted from rural, semi· 
urban areas and the village level: 

(a) whether the National Sports Talent Contest 
Scheme Is mainly limited to urban areas; 

(b) If so, the reuons therefor; 

(c) the number of talented eportspersona from rural 
areas selected to represent the country in intemational 
events during the last three years; 

(d) whether the Sports Authority of India, in 
coUaboratlon with the State Govemments proposes to 
formulate any scheme for recruiting sports talent from 
rural areas: and 

(e) If so, the detalla thereof? 

(i) Promotion of Indigenous Games and Martial Arts. 

(II) Exteneion of NSTC Schemes to Navodaya 
Vidyalayas. 

(iii) Promotion of Wrestling In the country. 

(b) Does not arise. 

(c) 97 sportaperaons belonging to rural areas and 
tralned by SAl In NSTC Schemel have represented our 
country in international events in the last three years. 
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(d) and (e) SAl has launched the SAl Training Centre 
(STC) and Special Area Gam.. (SAG) ext_Ion centre 
scheme with the following objectlv .. : 

(i) To make It possible for the Central Govemment 
and State Governments to work together for 
sports development through integrated efforts. 

(ii) To correct existing regional Imbalance in sports 
infrastructure In the country and within a state. 

(iii) To enable SAl to SCientifically nurture Junior 
Sports Talent who have attained excellence at 
the Sub-junior Level under the NSTC Scheme 
on long-term basis. 

(iv) To provide a package assistance for sports 
infrastructure and to undertake various sports 
programmes In that a ... a. 

(v) To ensure maximum utilization of facilities 
already existinglto be created In a district to 
avoid a situation where sports Infrastructure 
remains idle, and also ensure Its proper 
maintenance and operations. 

(vi) To ensure equitable distribution of funds 
earmarked for various plan schemes of Govt. of 
India and SAL 

(vii) To take the benefit of various plana 8Chemes to 
the grass-roots level I.e. upto the block level. 

rrmnslafionj 

Poverty Rate 

3160. SHRI ASHOK KUMAR RAWAT: 
SHRI MOHO. TAHIR: 
SHRI SHISHUPAL PATLE: 
PROF. MAHADEORAO SHIWANKAR: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Union Government and Wortd Bank 
have evaluated the rate of poverty of urban and rural 
areas in the country during the last three years; 

(b) if so, the details thereof, State-wise and Year-
wise; 

(c) whether the pen:entage of poverty rate is expected 
to be reduced during the current year as compared to 
the last three years; 

(d) whether the rate of literacy and medical facllltl .. 
have increased In all the States u .... ult of poverty 
alleviation programmej 

(e) If so, the details thereof; and 

(f) the atepa taken by the Union Government to bring 
uniformity in the rate of poverty In urban and rural area 
of the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M.V. RAJASEKHARAN): (.) and (b) 
The Planning Commiulon estimates the incidence of 
poveny at national and state level from the large sample 
survey on houaehold consumer expenditure conducted by 
the National Sample Survey Organisation (NSSO) at an 
Interval of approximately five years according to the Expert 
Group Methodology (Lakdawala Committee on Estimation 
of ProportJon and Number of Poor). The late.t available 
data from such surveys Is from NSS 66th Round, which 
was conducted In 1999-2000. 

The percentage of people living below the poverty 
line In the country using available data from the last 
thrH quinquennial rounds of National Sample Survey 
Organization on household consumption expenditure are 
given below In the table: 

Year 

1987-88 

1993-94 

1999-2000 

Rural 

39.1 

37.3 

27.1 

Percentage of poor 

Urban Combined 

38.2 38.9 

32.4 36.0 

23.6 26.1 

The official .. tlmate of poverty by the Planning 
Commlulon Is the standard method, which Is adopted 
for uniform calculation of poverty by the Government of 
India. State-wise number and percentage of people 
living below Poverty line during the year 1999-2000 In 
the rural and urban areas is given In the enclosed 
Statement. 

The World Bank estimates poverty on the basis of 
purchasing power parity (PPP) which Is $1 per day and 
$2 per day measured in 1985 International prices. On 
the buts of their latest Report (2006 World Development 
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Indicators) the percentage of persons below $ 1 per day 
and S 2 per day during the aurvey year 1989-2000· 18 
34.7 and 52.4 respectively. The Government of India doel 
not use this estimate, since It doe. not dl.tlngulsh 
between rural and urban arelS or between different States 
of the country. 

(c) Whether the percentage of poverty rate has been 
reduced during the recent years will be known only when 
the next poverty estimates are made on the buls of the 
results of 61st Round (2004-05) of NSS survey on 
household consumer expenditure which has not been 
published. 

(d) and (e) The poverty alleviation programmee do 
not in general addren literacy and medical facilities. 
However. as obIervecl from the last three Census of 
India, that the rate of literacy ha. Increased from 43.67 
percent in 1981 to 52.10 per cent In 1991 and to 75.26 
per cent in 2001. 

The Government has also launched a National Rural 
Health Mission (NRHM) In April, 2005 to provide Integrated 
comprehensive primary healthcare services, especially to 
the poor and vulnerable sections of the society. The seven 
year NRHM (2005-12) was launched with a mandate to 
addraaa the Innumerable infirmities acron the domain of 
health care. The Mission aims to bridge the infirmities In 
rural healthcare through Increased community ownership, 
der.entralization of the programmes to the district level. 
inter-sectoral convergence and Improved primary health 
care. The Mission aims to achieve the goal of the National 
Population Policy and the National Health Policy through 
Improved access to affordable. accountable and reliable 
Primary Health Care. An amount of Rs. 6731.16 crore 
was allocated under NRHM for the year 2005-06 and an 
amount of Rs. 9065 crore for the year 2006-07. 

(f) The Govemment has been Implementing various 
programmes/schemes through out the country to addren 
the rete of poverty In urban and rural area •. 

In rural area.. the programme. which are being 
Implemented by the Ministry of Aural Development for 
upliftment of BPL tamillee are (I) Sampoorna' GramMn 
Aozgar Yojana (SGAY). (II) Swaranjayantl Gram Swarozar 
Yojana (SGSY). (III) Indira Awa. Yojana (lAY). and 
(iv) National Rural Employment Guarantee Act. 

The poverty alleviation programme which Is being 
Implemented In urban areas is Swama ~ayantl Shaharl 
Rozgar VoJana (SJSRY). This programme seeks to provide 
gainful employment to the urban unemployed or 
underemployed poor through setting up of micro 
enterprises and also through provision of Wage 
Employment by utilizing their labour for construction of 
useful public assets. Jawaharlal Nehru National Urban 

. Renewal Mission (JNNURM) Is being Implemented In 
selected 63 Mission Cities. Integrated Housing' and Slum 
Development Programme (IHSDP) Is applicable to all cities 
and towns as per the 2001 Census except 63 Mission 
Cities. The basic objective of IHSDP Is to strive for holistic 
slum development with a healthy and enabling urban 
environment by providing adequate shelter and basic 
infrastructure facilities to slum dwellers. 

In addition of the above, the Public Distribution 
System in India has been more focused and targeted 
towards the very poor category. The "Antyodaya Anna 
Yojana- provides 36 kgs of foodgrains to the poorest of 
the poor families at a highly subsidized rate of As. 2 per 
kg .• for wheat and Rs. 3 per kg., for rice. Recently. the 
coverage of Antyodaya Anna VoJana has been expanded 
from 2.0 crore (BPL) families to 2.5 crore families in 
2005. The State Governments have been advised to give 
priority to the households from the poorest and the 
backward blocks and/or where nutritional deflclencv is 
more widespread. while Identifying the beneficiaries. . 

Numbsr.nd PtJrr:enlBg6 of PopuI6/ion BBIow POVllrty Lintl by StaItJS-I999-200t! 

S1.No. StatealU.T.'s Rural Urban Combined 

No. of % of No. of % of No. of % of 
Persons Persons Persons Persons Persons Persons 
(Lakha) (Lakhs) (Lakhs) 

2 3 4 5 6 ,7 8 

1. Andhra Prad8sh 58.13 11.05 80.88 28.63 119.01 15.77 

2. Arunachal Pradesh 3.80 40.04 0.18 7.47 3.98 33.47 
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2 .3 . 4 5 8 7 8 

3. Assam 92.17 40.04 2.38 7.47 94.56 36.09 

4. Bihar 376.51 44.30 49.13 32.91 425.&4 42.80 

5. Goa 0.11 1.35 0.59 7.62 0.70 4.40 

e. G~jarat 39.80 13.17 28.09 15.59 67.89 14.07 

7. Haryana 11.94 8.27 5.39 9.99 17.34 8.74 

8. Himachal Prad .. h 4.84 7.94 0.29 4.63 5.12 7.83 

9. Jammu & Kuhmtr 2.87 3.97 0.49 1.98 3.48 3.48 

10. Kamataka 68.91 17.38 44.49 25.25 104.40 20.04 

11. Kerala 20.97 9.38 20.07 20.27 41.04 12.72 

12. Madhya Pradesh 217.32 37.08 81.22 38.44 298.54 37.43 

13. Maharuhtra 125.12 23.72 102.87 28.81 227.99 26.02 

14. Manlpur 8.53 40.04 0.88 7.47 7.19 28.54 

15. Meghllaya 7.89 40.04 0.34 7.47 8.23 33.87 

16. Mlzoram 1.40 40.04 0.45 7.47 1.85 19.47 

17. Nagaland 5.21 40.04 0.28 7.47 5.49 32.87 

18. Orissa 143.89 48.01 26.40 .42.63 169.09 47.15 

19. Punjab 10.20 . 6.36 4.29 5.75 14.49 6.18 

20. Rajaathan 55.06 13.74 28.78 19.85 81.83 15.28 

21. Sikklm 2.00 40.04 0.04 7.47 2.05 38.56 

22 .. Tamil Nadu eo.51 20.55 49.97 22.11 130.48 21.12 

23. Trlpura 12.53 40.04 0.49 7.47 13.02 34.44 

24. Uttar Pradesh 412.01 31.22 117.88 30.89 529.89 31.16 

25. Weat Bengal 180.11 31.86 33.38 14.86 213.49 27.02 

26. Anclaman and Nicobar Islandt 0.58 20.55 0.24 22.11 0.82 20.99 

27. Chandigarh 0.06 5.75 0.45 5.75 0.61 5.75 

28. Dadr. and Naglir Haveli 0.30 17.57 0.03 13.52 0.33 17.14 

29. Daman and DIu 0.01 1.36 0.05 7.52 0.06 4.44 
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2 3 4 5 8 7 8 

30. Deihl 0.07 0.40 11.42 9.42 11.49 8.23 

31. Lakshadweep 0.03 9.38 0.08 20.27 0.11 15.60 

32. Pondicheny 0.84 20.55 1.n 22.11 2.41 21.67 

All India 1932.43 27.09 670.07 23.62 2602.60 26.10 

Note: 
1. Poverty Ratio of Aaaam Is Uled for SlkkIm. Arunachal Pradesh. MeghaJaya. MlZoram. Manlpur. Nagaland and Trlpura. 
2. Poverty Line of Maharuhtra and expenditure dlatrlbuUon of Goa II uaed to ..urnate poverty ratio of Goa. 
3. Poverty Line of Himachal Pradelh and expenditure dIatrIbution of Jammu and Kaahmlr Is UHd to estimate poverty ratio of 

Jammu and Kaahmlr. 
4. Poverty Ratio of Tamil Nadu il uHd for Pondicherry and A & N 11IancI. 
5. Urban Poverty Ratio of Punjab uled for both rural and urban poverty of Chandlgarh. 
8. Poverty Une of Maharaahtra and expenditure distribution of Dadra & Nagar Haven 18 used to eettmate poverty ratio of Dadra 

and Nagar Haven 
7. Poverty Ratio of Goa II uled for Daman and Diu. 
8. Poverty RatIo of Kerala II used of Lalclhaclweep. 

fEngH$hJ 

Prophytactlc • Curative Treatment for HIVlAlDS 

3161. DR. P.P. KOYA: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to state: 

(a) whether the treatment (both prophylactic and 
curative) is available to the patients suffering from HIVI 
AIDS; 

(b) If so. whether such treatment Is approved by the 
WHO; 

(c) the details of the percentage of HIV/AIDS patients 
getting Antl-retroviral treatment at present In the country; 

(d) the number of HIV/AIDS patients in the country 
including the number of patients getting anti-retroviral 
treatment and the percentage of patient getting this 
treatment from the Govemment and private hospitals; 

(e) the total expenditure required for one patient to 
undergo anti-retroviral treatment for a period of one year; 

(f) whether there is any Insurence coverage policy 
now in existence for the HIV/AIDS patients ~ cover the 
treatment sponsored by the Non-Governmental 
Organisations (NGOs) with the help of insurance 
companies; and 

(g) If so. the contribution of the Govemment towards 
the insurance cover of the people living with HIV/AIDS? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) and '(b) Yes. Sir. 

(c) and (d) There are estimated 5.2 million 
HIV+persons in the country. Approximately 5.2 lakh (10%) 
of HIV+persons may require Antl-retrov/ral treatment. 
Currently. 33.542 patients are receiving anti-retrovlral 
treatment In 54 Govemment hoapltals in the country. The 
number of patients receiving treatment In private hospitals 
is not maintained by National AIDS Control Organisation. 

(e) The cost of antiretrovlral drugs is Rs. 7848 per 
patient per year. 

(f) and (g) No Sir. auestion does not arise. 

{Tl1InsllllionJ 

Quality of Interne' Service 

3162. SHRI NIKHIL KUMAR CHOUDHARY: 
SHRI BHAL CHANDRA YADAV: , 
SHRI SWADESH CHAKRABORTTY: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 
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(a) whether any IUI'V8)I hal been condUCled by the 
Telecom Regulatory Authority of India regarding quality 
of service being provided by the Internet service providers; 

(b) If so, the details thereof; 

(c) If not, the reasons therefor; 

(d) the number of Intemet subscribers in the country, 
State-wise; and 

(e) the place India occupies In the field of Internet 
use In the age group of above 16 years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Yes, Sir. 

(b) To identify the problems faced by Internet users, 
Telecom Regulatory Authority of India (TRAI) had prepared 
a questionnaire containing various items relating to the 
provision of service, acC888iblllty problems, problema while 

using Internet, customer serviCes, tariff, equipment details 
and general comments, If any, etc. Based on this 
questionnaire, an online survey was conducted by TRAI 
using their website for a period of one month from 
15 June 2000 to 15 July 2000 during which the users 
could fill in the form and forward the responses 
electronically as well as by post. A total of 488 responses 
were received. The laaues which had arisen from this 
survey were further considered by TRAI while issuing the 
'Regulation on Quality of Service of Dial-up and leased 
Una Intemet Access Service, 2001' dated 10th December, 
2001. 

(c) Does not arise in view of (a) and (b) above. 

(d) Details regarding the number of Internet 
subscribers In the country. as reported by Internet Service 
Providers (ISPs) are given in the enclosed statement. 

(e) As per a newspaper report. US-based technology 
research firm Mis Comscore Networks has conducted a 
survey. As per this survey, India has become the 9th 
biggest country in terms of the online population in the 
age group of above 15 years as on June 2006. 

Nutn"-r ollnttl",., ~ In 1M country, .. 
IfIPOfI«I by ItWm« s.~ PfrJvit*,. (ISf'$) 

SI.No. StatelTelecom Internet subscribers 
(Aa on 31.03.2006) Circle 

1. Andeman and Nlcobar ;i057 

2. Andhra Prade8h 398632 

3. Allam 30532 

4. Bihar (incluclng Jlarkhlnd) 83298 

6. DelhI·· 1042454 

6. Gujarat 391753 

7. Haryana 158186 

8. Himachal Pradesh 20736 

9. Jammu and Kallvnlr 34386 

10. Kamataka 535528 

11. Karala (including lIkIhadwetp) 377834 

12. Maharuhtra (includilg Goa) 1612189 

13. Madhya Pradesh (Including Chhattilgarh) 

14. North East" 30738 

15. Orissa 58169 

16. Punjab 2469n 

17. Rajasthan 269391 

18. T emU Nadu (including Pondk:htrry) 760886 

19. Uttar Pradesh (including Uttaranchal) 338797 

20. Weat Bengal (including SlkIdm) 442587 

" Includes Meghalaya, Mlzoram, Arunachal Pradeah, Manipur, 
Naga*1d and Trtpura . 

"" IncIudea ~ reported under eeMce .,... of DelhI under 
UnIfIed Acce .. Service by en operator. 

{Eng/ish} 

UPSC Report 

3163. SHRI DEVENORA PRASAD YADAV: 
SHRI ALOK KUMAR MEHTA: 

WiH the PRIME MINISTER be pleased to state: 
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(a) whether the Union Public Service Commlllion 
has tabled Its report in Parliament regarding non-
compliance of Ita recommendations by the Government 
relating to the .. !ected candidates In the CIvIl Services 
examination since the year 1994; 

(b) if 80, whether there Is any attempt to suppress 
vital Information from the Parliament which 1& detrimental 

'for the development of the OBC8; and 

(c) If 80, the steps taken/proposed to be taken by 
the Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH 
PACHOURI): (a) Yes, Sir. 

(b) No, Sir. 

(c) Does not arise. 

Criteria for cadre Allotment 

3164. SHRI THAWAR CHAND GEHLOT: 
SHRI MAHAVIR BHAGORA: 
SHRI DHAN SINGH RAWAT: 

Will the PRIME MINISTER be pleased to state: 

(a) the criteria laid down 'for allotment of cadre to 
lAS officers; 

(b) whether the 3D-point roster or 100 point roster II 
followed for such cadre allotment for General', OBC, SC 
aRd ST officers; 

(c) if 80, the detaiia thereof; 

(d) whether separate 3O-point roster has been formed, 
one for the General category and other for the OBC and 
SCIST category after introduction of OBC rM8fVatIon; 

(e) if so, the details thereof; 

(f) the number of caaea In which the cadre has been 
changed owing to marriage, court case and other reasons; 

(g) the details of each cue, including the name of 
the officer, year of allotment, category, home State, 
changed cadre, and ..... on for the change of cadre and 

router point against which they appointed linea 1986; 
and 

(h) tlie number of lAS offlcera between '1985 and 
2003 whose cadre has beln changed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH 
PACHOURI): (a) to (e) Statement-I indicating ihe details 
of procedure followed in the allotment of cadre to the 
offlceraof the Ali-India Service is enclosed. 

(f) to (h) Statement-II is enclosed. 

SII""nt I 

Dtltslls 01 pl'OC«luf'tl loIlowwl In 1M sHotmMIt 01 CMif'tl 
to thtI 01flc6f$ 01 1M All 1nd18 SIJrv;c. 

The States of the Union of India are divided into 24 
cadres/Joint Cadres. Each State constitutes a cadre 
except the three Joint Cadres, namely, Assam-
Meghalaya, Manipur-Tripura and AGMUT (!'runachal 
Pradesh, Goa, Mizoram and Union Territoriea) Cadre. 

2. The first stage in cadre allocation Is to divide 
the vacancies In each cadre among general, 
OBC and Sc/ST on the basis of prescribed 
percentage for each category. (The vacancies 
earmarked for SC and ST are taken together 
and percentage tor both the categories are 
added for the purpose of cadre allocation). 

3. The next stage is to divide the vacancies for 
each category (1.8. General, OBC and SC/ST) 
between insiders and outsiders on the basis of 
30 point roster. In the said roster, the first 
vacancy goes to outsider, the second vacancy 
g088 to insider and tha third vacancy goes to 
outsider. The cycle is repeated. This 30 point 
roater is continuous. 

4. A list of candidates allotted to the service Is 
prepared indicating their home states and their 
Willingnesa to be allocated to their home statee 
and each candidate is, aaaighed a SI. No. in 
order of merit in the said list. 

5. Allocation of 'Insiders' is done strictly according 
to theIr ranks, subject to their willingness to be 
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allocated to their home-States. Allocation of 
'outsiders' .18 done according to the roater system 
after placing 'Insiders' at their proper plac.. on 
the Allocatlon-chart 88 explained below. 

6. All the cadres/joint cadres are arranged in 
alphabetical order and divided into four groupe. 
These groupa are devised on the baai, of an 
average intake by each group which over a 
period of time Ie roughly equal. The groups are 
as below: 

Group I: Andhra Pradesh, Assam-Meghalaya, 
Bihar, Chhattisgam, Gujarat; 

Group II: Haryana, Himachal Pradesh, Jammu 
and Kashmir, Jharichand, Kamataka, kerals and 
Madhya Pradesh; 

Group IIi: Maharashtra, Manipur-Trlpura, 
Nagaiand, Orissa, Punjab, Rajasthan and Sllddm 
and 

Group IV: Tamil Nadu, AGMUT (UT Cadre), 
Uttaranchal, Uttar Pradesh and West Bengal. 

7. Since the number ofcadresljoint cadres Is 24, 
the cycles are 1-24. 25-48, 49-72 and so on. 
The candidates between SI.Np. 1 and 24 who 
can be allocated to their home states are slotted 
into the first cycle (1-24) and the candidates 
between SI.No. 25 and 48 who can be allocated 
to their home states are slotted in the second 
cycle (25-48) and so on. 

8. If there are two or more candidates who as per 
their SI. No. have to occupy the same cycle, 
they will occupy the next cycle irrespective of 
their SI. No. In other words. if there are three 
candidates to be allotted is insiders at SI. Nos. 
3, 7. 11, then the SI. No. 3 will occupy the first 
cycle (1-24). SI. NO.7 will occupy the aecond 
cycle (25-48) and SI. No. 11 will occupy the 
third cycle (49-72). 

9. If a general candidate is not available to fill 
general insider vacancy then it is filled by an 
insider SC/ST candidate provided there is an 
SC/ST outsider vacancy available in that cadre 
to facilitate exchange. If SC/ST insider candidate 
is not available or SC/ST outsider vacancy i, 
not available in that cadre then the general 
vacancy is filled by insider aBC candidate with 

the same condition that there mu.t be an 
outsider OBC vacancy to facilitate the exchange. 
Similarly, the lnalder aBC vacancy, If not filled 
due to non-availability of Inelder OBC candidate 
i, first filled by an lnelder SCiST candidate and 
then by in.ider general candidate with the .. me 
condltlona. An unfilled Insider SCIST vacancy Is 
first filled by Inalder OBC candidate ..,d then 
by a general Inalder candidate with the same 
conditione. 

10. Even after exchange I If an In.lder vacancy Is 
not filled It goea to outaider and It Is not carried 
forwarded. 

11. The candldat.. who could not get their home 
aUlt.. are arranged In the order of merit and 
allocated to the cadr.. agalnat vacant "ota 
available In various cad .... , beginning from the 
flrat cadre of the order In which' they are 
arranged for the year. After the first cycle II 
filled, the remaining outsidera will be allocated 
in the HCOnd cycle but the second cycle win 
start from the next group of the Stat.. and eo 
on. For example, in a particular year, the 1 st 
Group which .. arts from Andhra Pradesh Ie at 
the top. After allocating the outalders against 
the available slots In the first cycle. the next 
available outsider candidate wftl be allotted to 
the first available atate' of lind Group and after 
allocating all the available outaIder candidates 
who can be allocated in the aecond cycle, the 
next available outsider will be allocated In the 
first available state of IIIrd Group and so on. 
This enaures equal distribution of merits. 

12. For the lucceeding year. the Groups of State, 
will rotate. The ~roup at top this year will come 
at the bottom in thlt next year. The second 
Group will come at the top and .0 on. 

13. In the case of reserved categories. separate 
charts are prepared for OBC and SC/ST 
candidates ~Ith ,imllar details and methode. 

14. In the case of candidates belonging to reserved 
category such of those candidat.. who are 
recommended for appointment against 
unreeerved vacancy and get allocated to the 
service against unreserved vacancy are given 
the benefit of reservation if they get their home 
state as reserved candidates. 
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SMItlmMtI H 

SI.No. Name 01 the AIIotmenIYear CIItgOIy Home TmIa' Pl1II'II CIdI8 CIdrI Grounds 
lAS Officer StIle Year TI'IIIIHmtd to 

2 3 4 5 6 7 8 9 

1. A.K. Chugh (RR: 1974) Deli 1985 TIIIIII NIdu BIhar MarrIage 

2. Braj Raj Sharma (RR: 1984) J&K 1986 Wilt Bengal JImrNI IfId KIIMIIr NIUe InIeIIII 

3 G.P. Jo8hi (RR: 1978) 
G_ 

1986 MIr1pur·Trlpura Gt4II1I Uan1age 

4. R. Acharya (RR: 1982) PII1jab 1986 GujaIII ArKIn PtIdIIh Marriage 

5. Sudesh KIlner (RR: 1984) SC PII1jab 1985 Ancllra PradeIh MaIJlya PrIdIIh Marriage 

6. A.P. Sawlvley (RR: 1984) DelhI 1988 NIgIIIrIId AncIn PradeIh MIntage 

7. Amitabh MI*heIjee (RR: 1983) Delhi 1986 ~ Wilt Bengal Marriage 

8. Aruna SIIldara RIjIn (RR: 1982) TamB Nadu 1888 T .... NIdu KeraIa Marriage 

9. Ashieh BIIlIgIN (RR: 1982) U.P. 1986 Will Bengal RajaIIIwI Marriage 

10. ~Bagai (RR: 1983) Delhi 1988 Manlpur· T ripura Uttar Pradeeh ~ 

1 1. Maniaha Sridhar (RR: 1984) DelhI 1988 MaharaIhIra Andhra PradeIh MIniaga 

12. MiIaII Sen Gupta (RR: 1984) West Bengal 1988 West Bengal MaharashIra Marriage 

13. Praeti Sudan (RR: 1983) Haryana 1988 Haryana Ndn PradeIh Maniage 

14. R.S. Mann (RR: 1985) P\I1ab 1986 Haryana PII1jab MIntage 

15. Rameah Inder SIngh (RR: 1974) PIIljIb 1986 Will Bengal P\qab Public IIRrest 

16. Seama BahugIN (RR: 1983) U.P. 1988 Jammu & Kashmir RajasIhan Marriage 

17. Indu Bhuahan eRR: 1983) U.P. 1987 Uttar Pradeah Rajallhan MIniage 

18. S.K. Gulati (RR: 1982) Delhi 1987 Weal Bengal Haryana Marriage 

19. Sar1ay Prasad • (RR: 1988) DellI 1987 PII1jab GI4araI Marriage 

20. T. Sherilg Yqzom DIs (RR: 1982) ST WIll Bengal 1987 UIar PradIIh ~ Marriage 

21. ViIMI ChuIIaIy (RR: 1982) PII1Ib 1987 ManipIr·T~ra Himachal PradeIh MaIriage 

22. Chilram Ram Chandran (RR: 1985) MahnHra 1988 Bihar AncIlra Pradesh Maniage 

23. M. Mohan RIo (RR: 1985) SC A.P. 1986 West Bengal Madlya Pradeah Meniage 

24. M.K. SIr9l (RR: 1985) PII1jab 1988 SIIddm MIcIlya PraIIeah Maniage 

25. MriIh NMda (RR: 1986) RajIIIIhan 1986 West Bengal HirnIIdI8I Pradeah Marriage 

26. Nih Sir9t (RR: 19117) PII1Ib 1988 ~ HimadIII PtIdIIh Marriage 
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21. SIIeena S.P. SIr9I 
(RR: '. 

PlqIb ,. .....·T_ UIIIIyI PrIdIIh MIntage 

28. VIIIdIna KIdIr (RR: 1885) Pu;Ib ,. AGMUT ......,.. MIntIge 

29. Veenu GupIa (RR: 1887) UP. 1. - ~ ..... 
30. AnIIa SInha (RR: 1888) DIIIi ,. Ebr ~ MIrrIIge 

31. Dheera KhIndeIwII (RR: ,.) U.P. 1119 AGMUT HIryn MIIIiIgI 

32. I.S.N. PnI8ad (RR: ,., A.P. 1119 MInipIr·T_ KImItIkI MIntIgI 

33. .NWIIh NIIIdIn (RR: 1887) Bhr ,. AaMUT UIIIr PIIdIIh MIrriIgI 

34. RIllY Arora (RR: 1887) ,.,. 1119 IIIIw HIryn MIntage 

35. S. RIIIIa (RR: 1988) DIIlI ,. ........ ya UIIIr PIIdIIh ,..,. 
36. ShIIIni MIn (RR: ,.) U.P. 1. ~ Ardn PI'IdeIh .... 
37. &iii KLmar (RR: 1887) BIIar 1889 P\qIb UIIIr PIIdIIh MIniage 

38. IJIIIIa Shanna (RR: 1886) U.P. 1889 ,....T..- RIjIIIIw1 MIntage 

39. V ..... RanI (RA: 1888) U.P. 1889 MIhIrIIhIIa MIItIya PrIdIIh MInIIge 

40. AmiIa Prued (RR: ,.) IIIIIr 1890 Well Bengal KIrnIUkI MInIIgI 

41. G.Y.V. Sanna (RR: 1986) A.P. 1880 NIgM1CI ClIiIII MIniIgt 

42. Gouri Singh (RR: 1887) RIjIIIIwI 1880 Well Bengal MIIIIya PrIdIIh MIntIge 

43. Jay ShrIe MdctIIIjH (RR: 1986) 0II1i 19110 Mlnlpur·T_ MIhIraII'n MIniIge 

44. Manoj Sulik (AR: 1987) - 19110 ~.T_ MnrIII'n MIniagI 

45. NIIIIldra KIInIr (RR: 1988) SC Delli 1990 ~ AGMUT TIIIunII Older 

46. Ra\'I1I8I Kaur (RR: ,., P\r4Ib 19110 P\qIb TrIIunII 0IdIr 

47. ReftI Shanna (RR: 1988) IIIIIr 1990 8hr AGMUT MIntIge 

46. S. Apama (RA: 1988, TIIII NIdu 1990 NIgIIIn1 ~ N.E. Poley 

49. S.K. Sanchl (RR: 1887) SC ,.., 1990 .JIInnI • KIIMt P\qIb TIbnI 0nIIr 

SO. Samier Singh ChnIeI (RR: 1888) U.P. 1990 PIqab ~ MIIriIgI 

51. SIqeev KaushaI (RR: 1888) HIIyn 1890 T_ NIdu HIryn TIbnI 0rdIr 

52. &iii PorWIII (RA: 1883) U.P. 1990 IIIw ......... MecbI 

53. ~V.ChaIurY8di (RR: 1986, U.P. ,., ....,·T ..... - MInIIge 

54. ..,... Arya (RA: I. UP. ,., KImaI.Ika - MIrrtIge 

55. G. Jaylltne (RR: 1817) DIIlI ,., ~ .. T .... NIdu H.E.PoIicy 
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56. I. RIoI KumudinI (RR: 1988) SC A.P, 1991 Jammu & KIItImr AncIra PIIdIIh MIcbI 

57. lahIta'Roy (RR: 1991) BIhIr 19111 PII;Ib Kna MInIIge 

56. ~BedI (RR: 1979) PII;Ib 19111 NIgIIInd P\qIb N.E,PoIIcy 

59. MIiIreyi DIS (RR: 1986) RIjIIIhan 1881 SiIddm MIhIrIIhIra CoInpIIIIoMe 

60. V. Kutstmhta (RR: 1989) U,P, 1991 AluJn.Mepilyl BIIIr MIntage 

61. V.K. Jene (RR: 1979) Delli 1881 MInpur·T"... OI1lIa H.E. Policy 

82. VIIUCIIa ShInna (RR: 1987) DelhI 19111 KImIIIka AncIra PIIdIiI ...,. 
63. An:hIna Aga/waI (RR: 1990) A.P. 1992 AGMUT lIIIIr PIIdeIh MInIage 

64. ArliRiahi (RR: 1990) ChIndIgarh 11182 BIhar on. MIniage 

65. Neena Ahuja (RR: 5) Rajuthan 1992 Jammu & KIIhrnr ~ H.E. Policy 

66. R,N, Gupta (RR: 1979) . DIIhi ~1182 West IIengII P\qIb CClmpusionlll 

67. S,A, Tagada (RR: 1891) SC MWruhIra 1992 KerIIa MIharaaIVa CompI8IionaIt 

68. Suabh GaIg (RR: 1991) U.P. 1992 KaraIa Oriaa MIrriage 

69. SIdIIrGarg (RR: 1990) P\qab I. ManipII-T"", KImIIIka MIIriage 

70. Vandine Gumani (RR: 1991) DelhI 19112 KerIIa Kan,.aka Marriage 

71. AmIt Yadav (RR: 1991) RIfaIhIrI 1993 West IIengII AGMUT MInIage 

72. AnIta Bhatnagar (RR: 1985) U.P. 1983 GujIIIt UIIar PrIdeItt CompaaeIonale 

73. AIviId KIlT\8/' (RR: 1981) ST Delhi 1993 G_ AncIra PradeIh MaIriage 

74, B.V.R. SWaharnan8n (RR: 1987) A.P. 1993 ManipII'·T"... MacIIya PradIIh MIntage 

75. KaIpana Bhalnagar (RR: 1992) U,P. 1993 Weal IIengII MacIlya PIIdeIh Mlrriage 

76. Kiran Soni Gupta (RR: 1985) PIqab 1983 KerIIa RIjaIthan MIniage 

n. MaNIar G\4III (RR: 1985) ~ 1993 TWI Nadu RajaIIhIn MMIage 

78. Maru Srivastava (RR: 1991) UP. 1993 Jammu & KIIhnir MacIIya Pradesh MaIriage 

79. tMIam Shami (RR: 1992) SC U.P. 1993 AsIIm-~ MacIIya PradeIh Maniage 

BO. Seema S. SrashIha (RR: 1991) KamaIaka 11183 Weal BIngII P\qIb Marriage 

81. Seema Sharma (RR: 1992) UP. 1993 ~ MIharaahIra .. N.E. Policy 
, 

82. ShyamaIa Ramakrishna 
(RR: '. 

8IIar 1993 BIw MaIwIItaa Marriage 

83. A.H. Samoan (RR: 1993) ST JIK 191M AncIra PIIdIIh Jammu & KaIhmi' PIdc IIUrest 

84. AbIla StUIa (RR: 1993) U.P. 1994 Welt 8engII MnnIII'n MIrriage 
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85. Alwyn Oictar Singh (RR: 1978) Delli 1994 ~ ..... P\qIb MIntIge 

86. Mar;I RanI (Or.) (RR: 1992) DIb 1894 AGMUT RIjIIIwI Mlrlllge 

87. G. AIhok KIlner (RR: leal) K8rIIa 1894 MInipII·T_ AnIha PrIdeIh .... 
88. l.okeIh Chandra (RR: 1993) . RIjuIhan 1894 AGMUT MIhnIhIII MIniIge 

89. P.K. Chowdhary (RR: 1979) SC WeIll 8engII 1994 Welt IIqII ~ MIrriIge 

90. PuniyI SdIa (RR: 1993) U.P. 1994 ~ AGMUT H.E. Policy 

91. S.K. Srivastava (RR: 1880) U.P. 1994 Mlnplr-T'" AGMUT MecIcII 

92. Stiriti Vohra (RR: 1993) ChandIgaIh 1994 ...... ·T ... HIIyn H.E. Policy 

93. &¢fa Sahu (RR: 1991) SC U.P. 1994 BIw Temil Hal MIrriIQe 

94. Uma Kant Panwar (RR: 1991) SC HIryIna 1994 TIIIIII NIdu UIIIr PrIIIIIh MInIIge 

95. AbhIIaksh S. UIchI (RR: 1990) PIqIb 1995 TIIIIII Nadu Haryn MIntIIge 

96. Babu La! Meena (RR: 1991) ST ~ 1995 Tami Nedu UIIIr PrIdIIh MenIIge 

97. DeepaI Rastogi (RR: 1994) MaharaIIUa 1995 AncIlra PradIIh MIdIya PradIIh MIrriIge 

98. Deepti Guram (RR: 1993) MIhIratItUa 1995 HimIchII Pradeeh Heryana Marriage 

99. G. l.aIha Krishna Rao (RR: 1982) A.P. 1995 AncIlra PradIIh Kamataka MInIage 

100. Raj Kamal (RR: 1994) HIIyffII 1995 HIryIIII MdIya PradIIh MIrriIge 

101. Raj KIInar 9wrma (RR: 1987) RejIIINII 11195 KtraII on. MIrriIgI 

102. Sanjeev Khilwar (RR: 1994) Delli 1995 TIIIIiI Nadu AGMUT MIniage 

103. Sonia BaI (Srnt.) (RR; 1994) Delli 1995 Bihar MnraIhra Ml/l'lage 

104. AIka Tewari (RR: 1990) U.P. 1996 MahIrIIICra MIdIyt PradIIh MIniage 

105. Aninlucl1e tJd<eIjee (RR: 1993) U.P. 1996 UIIIr PradIIh MIIIIya PradIIh MIrriIge 

106. Atish Chandra (RR: 1994) SC RIjIIIIwI 1996 MmpIK·T'" Ihr MInIIga 

107. DeepaIi Rastogi (5ft.) tRR: 1994) MIhnII*I 1996 Ardn PradIIh MIcIIya PradIIh MIniage 

108. Deepti Gaur (SmI.) (RA: 1993) U.P. 1998 Ik MIcIIya PradIIh MIrriIge 

109. Deepti Guram (SmI.) (RR: 1993) ....... 1996 HImKhII PradIIh HIryn MInIagI 

110. Manju Rani (&m.) (RR: 1992) 0IIi 1996 KIIJf RIjIIIwI MIIriIge 

111. Neelarn Shami (SmI.) (RR: 1992) SC UP. 1996 ~ MaIIIya PradIIh MIIriage 

112. Neeraj (Srnt.) tRR: 1993) SC P\qIb 1996 Bihar HIryn MIIriIge 

113. PaIIavi Jail (SlIt.) (RR: 11194) DIIi 1998 SIdiII ....".. PradIIh MIniIgI 
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114. Raj Kamal (RR: 1994) HIryana 1996 HeryIna MaII1ya PIIdIIh ManIage 

115. Raj KlII\8/' Sharma (AA: 1987) AajasIhan 1996 KeraIa Oriasa MaIriage 

116. ~ Handa (Sm!.) (AA: 1994) ~ 1996 Bihar Oriasa ManiIge 

117. Seema Sharma (Sml.) (AA: 1992) U.P. 1996 As8am-MepIIya MnIIIhIra· ManiIga 

118. SIlarnInI KiIIoIikar (AA: 1991) SC KamaIaka 1996 West Bengal Tamil Nadu Marriage 

119. Soria Bai (SmI.) (RR: 1994) Delhi 1996 BIhar MaharIaIVa MIniage 

120. Surilder SiIgh (RA: 1993) ST Rajasthan 1996 JImmu & Kut1nW Bihar t.taniIge 

121. V.K. Singh (AR: 1989) Bihar 1996 Himachal PIIdaIh Bihar ~Court 
Order 

122. AaIiah KIInar SiIgh (AA: 1988) U.P. 1997 K8/'IIa MIhara8tdIa Marriage 

123. Mukash KIInar Meahram (AA: 1995) SC M.P. lSi? Janvnu & KastmIr UIIar Pradesh Malriage 

124. Pradeep KIInar Vyas (RR: 1989) RajasIhan 1997 Tamil Nadu MIVInIhIra Marriage 

125. Va Nair (SlId.) (RR: 1991) Kerala 1997 UIIar PI1Ideeh MaharIII*I Marriage 

126. AshI8h KIlner (RR: 1998) P\qab 1998 TIIIliI Nadu AGMUT MIIriage 

127. Gaurav Dwivedl (RR: 1995) U.P. 1998 Tamil Nadu MacIIya Pradesh Marriage 
-

128. MIninder Kaur (Smt.) (AR: 1995) ~ 1998 Oriaaa MIcIIya Pradesh Marriage 

129. Maniah Bhaldwaj (RR: 1997) U.P. 1998 NagaIand GI4aJaI Maniage 

130. Mukash KIInar (RR: 1996) Bihar 1998 Kerala ~ Marriage 

131. Rakhee GI4JIa (SmI.) (AR: 1997) U.P. 1998 KaIIlIIaka PII1ab Marriage 

132. S.D. lJIhaIunart (Sml) (RR: 1986) oec KaIIIIIIka 1998 UIIar Pradeah Orisaa Marriage 

133. Sheo SheIchIr StUll (RR: 1994) U.P. 1998 ManipIt·T~ MacIIya Pradesh MerriIge 

134. Shiktw AgganvII (RR: 1993) U.P. 1998 MInipur·T_ Rajasthan MaIriage 

135. Srivastavt KriIhna (RR: 1994) Delli 1998 AGMUT Ancllra Pradeah Marriage 

136. T ejvIer Sif9l (RR: 1994) ChIndigaItI 1998 MahIraItn F\qIb MaJriage 

137. Vrila VIid (Sml) (RA: 1996) HIryn 1998 Bihar MahIraItUa Marriage 

138. Trtu BiIwII (MS) IRR: 19117) 0rieII 1998 MaripIr·T.,. KeraIa Marriage 

139. B. CIIIIIdra Mohan (RR: 1W5) oec KIrnIIIIca 1999 SiIdIin T_ NI$I Mnge 

140. C.E. Khongwar (RR: 1986) ST .... ya 1989 ~ MIII1ya Pradesh Marriage 

141. Chandra Mohan B. (Dr.) (RR: 1995) OBC KamatIIra 1999 SIIdcim TamI NaIll Maniage 
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142. G. Jayalakshmi (RR: 1997) OBC Tamil Nadu 1999 AGMUT AncIva PrIdnh Marriage 

143. Mugdha Sinha (RR: 1999) U.P. 1999 M8rIipII·T~ RIjIs\twI Man1age 

144. Nitin M. Kulkarni (RR: 1995) ......... 1999 ...,.·T,.... BIIar Marriage 

145. Rajeev Kwnar (RR: 1997) sc Bihar 1999 .... ·Tr1Jura West 8engII Marriage 

146. Rajesh KIInar Singh (RR: 1991) BihIr 1999 Maripw·T~ UIIIr PnIdeIh MarriIgt 

147. Sandeep Venna BRR: 1993) UP. 1989 ~ RIjIIIhIn .... 
148. SuahiI Kumar (RR: 1995) OBC ....,... 1999 MIripIr·T~ ()IlIa Mantage 

149. Ajoy Kumar Shanna (RR: 1999) RajIsthIn 2000 ~ PII1Ib Marriage 

150. Bhaskar J)Ui Sanna (RR: 1999) NA. 2000 NagaInI OrIlla Marriage 

151. ~Kumar (RR: 1998) BlhIr 2000 ManipII·T,.... ~ Maniage 

152. Sany\AcIa Samaddat (RR: 1999) sc Will Bengal 2000 HIryn UIIIr PnIdeIh Marriage 

153. VIIhaI Gagan (RR: 1998) oec BIw 2000 KIIIII ()IlIa MarriIge 

154. A.K. Rastogi (RR: 1988) U.P. 2001 UIIIrnhII UIIIr PnIdeIh GIiMnce 
CommIIee 

155. Abdul Qasim Farooqhi (SCS: 1986) U.P. 2001 UIIar PIIdIIII GIIevInce 
CornmIIIe 

156. ¥yChUlan (RR: 1998) Deli 2001 TIIM Nadu UIIar PrIIdeIII Maniage 

157. AI1u Singh BagheI (Sml) (SCS: 1994) M.P. 2001 CINIIiIgIItI MIIIIya PIIdIIII Grievance 
CommII1ee 

158. AracIlana PaInaik (RR: 1998) 0IiIu 2001 UIIIrIndIII JIaJIchInd Matriage 

159. DayaRlm (SCS: 1990) SC U.P. 2001 lMn1chII UIIIr PIIdIIII GttMnce 
COIMliIIee 

160. 0iIip Mehra (RR: 1975) AIjIIIIwI 2001 ...... PrIdeIh. GIiMnce 
COIMIiIIIe 

161. Dineah Sir9I (RR: 1982) 2001 u.. P!IdIIh GriMncI 
CommIIe 

162. G.S. Mistn (~ 20(0) UP. 2001 .... PrIdIIh GIIMnoe 
COIMIiIIIe 

163. H.l. Bini (RR: 1m) SC 2001 lk~ GtIMnc:e 
CommiIIee 

164. I.M. CINNI (SIN.) (RR: 1918) 21101 MIIIIya PrIdIIh GIIMncI 
CommiIIeI 

165. MaIIqI v.,. (RR: 2000) SC U.P. ..... PIIdIIh AGWT MInIige 
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166. MofII. ~ (RR: 1989) U.P. 2001 ctNIIlIph MacIIya PrIdeIh GliMooe 
Comm/Itee 

167. Neena Sharma (Smt.) (RR: 1998) OBC a.IdIgIIh 2001 Mlctlya PradeIh UIIar PJIdeah Maniage 

168. Niharika Barik (RR: 1991) Orilla 2001 Mmpur·T.". ChhaIIiIgaIh Maniage 

169. P.P. Sharma (RR: 1971) Bihar 2001 BIw JIaJtIhand GriM'IC8 
CornrnIIee 

170. Rajeev Kumar (RR: 11184) U.P. 2001 Bihar Grievance 
CommIIIee 

171. Sar1eev Dubey (RR: 1981) BiIar 2001 KenIIa UIIar Pradesh MaIriage 

172. Santosh K. MisIa (RR: 2000) U.P. 2001 AGMUT Tamil Nadu Man1age 

173. SarU C. ChautwI (SmL) (RR: 1999) SC Deli 2001 Karnataka Jnnu & KaIIInr MIIriage 

174. Sudhir PIuad (RR: 1981) Bihar 2001 Bihar .IIadchand GriMnce 
CommiIIee 

175. V. I<rI1hIkeya Pandian (RR: 2000) OBC Tamil Nadu 2001 P\qab 0riII8 Marriage 

176. V. Parnnj (RR: 2000) OBC Tamil Nadu 2001 Jammu & Kuhmir KamaIaka Marriage 

m. • AIaIcnanda Dayal (RR: 2000) SC U.P. 2002 Will BengIII PIqab Malriage 

178. Anahu SOIa (RR: 1999) U.P. 2002 BNr MahirIIhIra Marriage 

179. BimaI aa (RR: 1979) Deli 2002 CINIIiIgaIh MadIya Pradesh Grievance 
CommitIIe 

180. 0hIIIndra MillIn (SCS: 2001) N.A. NA Bihar Policy of 
BIIuraIIIon 

181. GiIndra Nnyw. ThIIu (SCS: 2001) NA NA 2002 PaIIcy 01 
BiUcaIion 

\82. HImanI Pandt (RR: 1998) UP. 20Irl BIhar JIaJtdIand Marriage 

183. K. 0hnIakstIIIi (RR: 2000) OBC KamataIca 2002 AGMUT uaar Pradesh Maniage 

\84. K&Inar AnII (SCS: 2001) NA NA 2002 BIIar JIIIIIhand Policy 01 
BIUcatIon 

185. MIIikaN ADd (SCS: 2001) N.A. NA 2002 Poley 
BIUCIIIon 

1 •. MiIild S. Torawane (RR: 2000) 08C ......... 2002 ~ GLtn, Uaniage 

187. Mallei Rai (SCS: 20(1) NA .. 2002 BIIIr JwIdwId Policy 01 
BiUca1ion 

188. NicIi PIIIday (RA: 2001) U.P. MIntage 
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189. ~ KIIMf SrIvaIava (RR: 1998) U.P. 2002 .larnrNl & Kuhmir MecIIya PrIdIIh ManIage 

190. Rahul K. PuIwar (RR: 1999) U.P. 2002 AGMUT .IIIIIIhInd MIIriIge 

191. S.C. Bardhan (RR: 1973) on... 20al CINIIiIIph Mlclrta PradIIh GriMnce 
Cornr6e 

192. SonaI R. Ponkahe (SmL) (RR: 2000) ,....... 2002 MlNrllhba MIIIIya Pradeeh ManIIge 

193. VIjendra Kllllar Silha (SCS: 2001) N.A. N.A. 20al BIw .IIaItdwId Polley 01 
BiIun:aIIon 

194. K. Shivaji (RR: 19116) 2003 ~Court 
Older 

196. ~ Kaur (SIIe.) (RR: 1997) SC P\qIb 2003 AncIn PrIdIIh UIarIncIIII ManIage 

196. KIiIhIn KImar (RR: 2002) HIIyn 2003 NagIInI Orilla MIntage 

197. Mandeep K. Bhandari (RR: 2001) P\qIb 2003 u.ipIr·T'" Jnnu & Kant MarItage 

198. N. Nawil Sona (RR: 2000) SC TIIIIII Hal 2003 MIcIIya ",.... MIhnIhIrI ManiagI 

199. Vijayalakshmi Bidari (RR: 2001) KamaIaka 2004 ~ ........... ManIage 

200. GiIdlari laI (SCS) N.A. NA 2004 UIIIr PIadeIh UIIn1dIaI Polley 01 
BibCIIIon 

201. Jaya Shree S. Bhoj (RR: 20(3) SC KamaIaka 2004 ua. PradIIh ......... Mnge 

202. KIIIIar R.u (RR: 2000) BIIIr 2004 IIhr ~ .... 
203. Ami! SiVa (RR: 2003) P\qIb 2004 WtIt IIIngII N.JIA1T MInIIgI 

204. Ritu Sail (RR: 2003) OBC fIIiaIIIwI 2004 ..... ·T ... c:tnaiIgaIh MaIriagI 

205. MII1Ih MoudgiI (RR: 1998) PIqab 2004 Orilla KamIIIIIII ManiIge 

206. Swamy D.V. (RR: 2001) SC KamItaIIa 2004 ~·T_ OI1lIa .. 
207. RiIu SingIa (RR: 20(3) Pt.qIb 2006 .larnrNl & I<aiItwIW' UIIr PnIdeIh ManIagI 

208. Pooja KUkami (RR: 2003) KMIIIIIca 2006 KamItaIIa TIIIIII~ Mantage 

209. R. KiIoIh KIInIr (RR: 2001) ClBC KImItIkI 2110& ..... ·T...,.. TIIIIII .... ..... 
210. MrinIIiIi Da_ (AR: 2002) J&I( 2006 ..... ·T,.... Orilla Mantage 

211. Nitesh KIInar Jha (RR: 2002) Bihar 2005 MIIipIr·T,.... SIddm MMiagI 

212. An:hana (RR: 3102) ST ,... - ..... T ... WIll BengIIi MIrriage 

213. AnIaIagan P. (RR: 2004) ClBC TIIIII Nadu 2005 Orilla 0NIIIIg.tI MIrriIgI 

214. RohiI K1Inar Si91 (RR: 1989) UP. 2110& ..... ·T_ RIiI*I ManIIgI 
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2 3 4 5 

215. Priyanka Basu Ingty (RR: 2(04) 5T Aaum 

216. Amneet Ranan (RR: 2001) SC PIr1ab 

217. Raman Ravina" MVAP (RR: 2(04) MnraIIUa 

218. Pinky Jowel (RR: 20(3) SC Haryena 

219. AmriIa Soni (RR: 20(3) BIhar 

220. BaIdeo PUNshattha (RR: 2002) BIhar 

221. ShaIini AgaJwal (RR: 2005) Rajasthan 

222. 5ar1ay KlITIIf (RR: 2002) BihIr 

223. K. ManIcka Raj (RR: 20(5) oec TIIIII Nadu 

224. Ankur Garg (RR: 20(3) P\qIb 

225. SidcIIarIh Mahajan (RR: 2003) Delli 

226. AWIIsh Champawal (RR: 2003) RIjIIIIwI 

Declaration of National Highway. 

3165. SHRI ANANDRAO VITHOBA ADSUL: 

SHRI RAVI PRAKASH VERMA: 

SHRI ADHALRAO PATIL SHIVAJIRAO: 

Will the Minister of SHIPPING. ROAD TRANSPORT 

AND HIGHWAYS be pleased to state: 

(a) whether the Govemment of Maharashtra and Uttar 

Pradesh have sent any proposal for Improvement of works 

of various stretches of National Highways across 

Maharaahtra and Uttar Pradeah; 

(b) If 10, the details thereof; 

(e) the steps taken by the Union Govemment thereon; 

(d) the details of proposals pertaining to Maharashtra 

and Uttar Pradesh pending with the Union Govemment 

regarding declaration of roads .. National Highways; and 

, 
(e) 1he time by which the said proposals are likely to 

be cleared? 

6 7 8 9 

2005 Tamil Nadu Himachal PrIdeIh Marriage 

2005 Silddrn Haryana Marriage 

2005 WellllIengII U\IIIII1ChII MIniage 

2005 Tamil Nadu uttar PradeItI Marriage 

2005 CNlaItiIgam uttar Prade8h ManIage 

2006 Manipur·T~" ~ Marriage 

2006 Jammu & KasIrnir 
G_ 

Marriage 

200S ManIpur. T ripura Uttar PIIdeIh Marriage 

2006 uttar PIIde8h AncIn Prade8h ~ 

2006 Manipur·T_ AGMUT Marriage 

2006 UIIarInchaI Raja&Ihan ManiIge 

2006 Nagaland ChhaIIisgaIh ManIage 

THE MINISTER OF STATE IN THE MINISTRY OF 

SHIPPING. ROAD TRANSPORT AND HIGHWAYS (SHRI 

K.H. MUNIYAPPA): (a) to (c) Govemments of Maharashtra 

and Uttar Pradesh have sent 16 proposals amounting to 

Rs. 46.80 crore and 31 proposals amounting to Rs. 74.13 
crore respectively under Annual Plan 2006-07 for 

improvement of National Highways in these states. Out 

of these. 8 proposals amounting to Rs. 15.09 crore 

partainlng to Uttar Pradesh have been sanctioned. 

Remaining proposals of both the states are under different 

stages of scrutiny and their sanction will be subject to 

fuHHllng of technical requirements. inter-se-prlorlty and 

availability of funds. 

(d) and (e) Ministry has received 3 proposals from 

Maharashtra and 6 proposals from Uttar Pradesh for 
declaring State roads as National Highways. the details 

of which are given in the enclosed Statement. At present 

emphasis is on development of, existing National 

Highways. and declaration of new National Highways in 

the country including Maharaahtra and Uttar Pradesh is 

not envisaged. 
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Name of State Description Approximate length 
(in Km.) 

Maharashtra 1. Coastal Road 733.87 

2. Akola-Nanded-Dugulur-Raichur 

3. Kolhapur-Solapur-Latur-Nanded-Yantol-Wardha-Nagpur 457.00 

Total 1190.870 

Uttar Pradesh 1. Kuravali-Manipuri-Karhal-Etawah Road 73.158 

2. 

3. 

Sirsaganj-Karhal-Klshni-Vidhuna-Chobepur road 

Bareily-Badaaun-BiIsI-Gajraula-Chandpur-Bljnaur Road 

181.53 

262.39 

4. Jagdishpur-Gaurlganj-Amethi-Pratapgarh Road 79.00 

5. 

6. 

Fatehpur-Raibareily-Jagdishpur-Falzabad Road 

lumblni Dudhl State Highway No.; 5 

181.960 

101.00 

Total 

Monopoly In Supply of Coal 

3166. SHRI DHANUSKODI R. ATHITHAN: Will the 
Minister of COAL be pleased to state: 

(a) whether the Government proposes to reduce the 
monopoly of the Coal India limited (Cll) with regard to 
supply of coal to domestic and non-captive consumers; 

(b) if 80. the detaila thereof; and 

(c) the time by which it is likely to be implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (OR. OASARI NARAYAN RAO): (a) By and large. 
supply of coal to domestic and non-captive consumers Is 
made by Coal India Limited and Singareni Collieries 
Company Limited. At P!esent. there is. however. no such 
proposal to change the existing procedure of supply of 
coal by Coal India LimitedlSingareni CoUieries Company 
limited to domestic and non captive consumers. 

(b) and (c) 00 not arise in view of reply given at (a) 
above. 

Indo-Sino Border Talk8 

3167. SHRI K. SUBBARAYAN: Will the PRIME 
MINISTER be pIeued to state: 

758.093 

(a) whether the eighth round of border talks between 
India and China wu held reoentJy; 

(b) If so. the details thereof; 

(c) the size of bilateral trade between the two 
countries; and 

(d) the existing cultural relations between them? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI E. AHAMEO): (a) Yes. 

(b) The Eighth Round of talks between the Special 
Representatives of India and China. Shrl M.K. Narayanan. 
National Security Adviser and Mr. Oal Bingguo. executive 
VIce Foreign Minister respectively. on the India-China 
Boundary Question was held In Xi'an and Beljil'\g in China 
from June 25 to June 27. 2006. The Special 
Representatives continued their dlecueeione on an agreed 
framework for • boundary settlement on the balls of the 
-Agreement on Political Parameters and GuIdIng Principles 
for Settlement of India-China Boundary Oueetlon". which 
was signed on ApnI 11. 2005. Talks were held In a 
friendly. cooperative and constructive atmoephere. 
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(c) The trade turnover between India and China 
during the financial year 2005-06 amounted to US$ 17.46 
billion. 

(d) Presently, cultural exchanges between India and 
China are held under the aegis of a Cultural Agreement 
signed between the two sides In May 1988 and a Cultural 
Exchange Programme signed every three years to 
implement various provisions of the aforementioned 
Agreement. In addition, both sides have recently taken a 
number of steps to reinforce traditional cultural links 
between India and China. For instance, as part of 
commemorative activities to mark the India-China 
Friendship Year in 2006, a series of cultural activities are 
being held in both countries. Construction of an Indian-
style Buddhist temple at Luoyang In Henan Province of 
China is underway under an agreement concluded 
between the two sides in April 2005. A Centre for India 
Studies was inaugurated in China's Peking University In 
June 2003. Both sides have also agreed to establish 
Cultural Centres in each other's capitals. 

{Translation} 

Overcharging of Rental. by BSNL 

3168. SHRI HANSRAJ G. AHIR: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) the reasons for connecting the municipality to the 
telephone exchange by the Bharat Sanchar Nigam Ltd. 
for the realisation of rentals; 

(b) whether this has led to an Increase in the rentals 
to be paid by the consumers; 

(c) if so, whether any complaints have been lodged 
in this regard; 

(d) if so, whether the Govemment is reconsidering 
the issue of overcharging from the consumers; and 

(e) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) No new orders have been 
issued by BSNL for connecting the Municipality to the 

Telephone exchange. Rentals are to be fixed based on 
exchange system capacity of Short Distance Charging 
Area as prescribed by the Telecom Regulatory Authority 
of India in the Telecommunication Tariff Order, 1999. 

(b) BSNL has recently reduced rental of fixed Hne 
service from Rs. 250 per month to Rs. 180 per month 
and from Rs. 210 per month to As. 150 per month. 
Hence the question of increase in rental does not arise. 

(c) No specific complaint, to the Issue raised, has 
been received. 

(d) and (e) Do not arise in view of (c) above. 

{English} 

Recommendation. by TRAI 

3169. SHRIMATI JAYABEN B. THAKKAR: Will the 
Miniater of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) the recommendations made by the Telecom 
Regulatory Authority of India (TRAI) during the last three 
years with regard to the field of telecommunl~ations; 

(b) the number of recommendations accepted and 
implemented by the Union Government; and 

(c) the reasons for non-implementation of remaining 
recommendations? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) The list of recommendations 
made by TRAI on various Issues related to 
Telecommunication Service during the year 2003-2006 are 
given In the enclosed Statement. 

(b) Each recommendation made by TRAI given in 
the Statement actually consists of a large number of 
proposals. Out of 33 recommendation received during the 
year 2003-2006, 13 recommendations have been partially 
accepted and implemented by the Govemment. 

(c) Government formulates Its views on the 
recommendations of TRAI regarding acceptance or 
otherwise after taking Into oonslderation the overall 
scenario of teltcom sector. 
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SI.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 
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RscomfT16f1d1l1ions 01 TRAI 

Title 

2 

letter to Secretary, OIT recommending steps 
for Improvement In the effectiveness of National 
Internet Exchange of India (NIXI). 

Recommendations for permitting usage of • and' 
# In provisioning of value added Intra-network 
services Uk. USSO (UnltnJctur8d Supplementary 
Service Data) by Access Providers. 

Recommendations on Issues relating to 
Convergence and Competition in Broadcaatlng 
and Telecommunications. 

Recommendations of Next Generation Networks. 

Recommendations on Mobile Number Portability. 

Recommendations for permitting usage of 
Strings containing t, $, £ etc. for accesalng 
High Speed Data Services In Wireless Networks. 

Recommendations on TransitIon from IPv4 to 
IPv6 in India. 

Recommendations on Promotion of Competition 
in International Private lease Circuits (IPLC) 
Segment. 

Recommendations for review of Broadband 
Policy and to reconsider TRAI's 
recommendations related to local Loop 
Unbundling and FI8C8I Incentives for Broadband. 

Recommendations on growth of Telecom 
Services in Rural India. 

Recommendations on Digitalization of Cable 
Television. 

Recommendations on issues Relating to Private 
Terrestrial TV Broadcast Service. 

TRAl's Recommendation on Issues Relating to 
Private Terrestrial TV Broadcaat Service. 

Recommendatione on Issues Relating to SatellIte 
Radio Services. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

31. 

2 

TRAI'. Recommendations on Spectrum Related 
Issues. 

Recommendations on publlcdon of Telephone 
Directory and Directory Enquiry Servloes. 

Recommendations on Unified Licensing. 

Recommendations on Licensing laeu81 Relating 
to Community Radio Stations. 

Recommendations of FundIng of TRAI. 

Recommendations on Is.ues relating to 
Broadcasting and Distribution of TV Channels. 

TRAl's Recommendations on 2nd phase of 
Private FM RadIo Broadcasting. 

TRAI's Recommendationa on office of 
Ombudsman. 

Recommendations on Accelerating Growth of 
Intemet and Broadband Penetration. 

Recommendationa for allowing ISPs to lay 
Copper Cable In Last Mlle. 

Recommendations on Intra-CIrcle Merger and 
Acquisition Guidelines. 

Recommendations for waiving of Ucense FH 
and Bank GuarantH for Infrastructure Provider-
II. 

Chairperson's Latter to S8CI8tary DoT regarding 
Recommendations on Numbering Issues u a 
follow up of Unified Ace... S.rvices License 
Migration. 

Recommendations on ·WLL (M) Issu •• 
pertaining to TRAI based on Hon'ble TOSA rs 
Order". 

Recommendation of TRAI on Unffled Accesa 
Licensing. 

Clarification regarding utilization of resources 
from multiple service provide,.. for setting up of 
CUG Network. 

Recommendatloll8 0' TRAI on the Issue of 
Fr.sh Lieell8 •• to Cellular Mobile Service 
Providers (CMSP.). 
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32. 

33. 

2 

Recommendations for use of certain IP devices 
for providing Internet Telephony Services. 

Recommendations of TRAI on Issues 
Conceming Public MobIle Radio Trunked Service 
(PMRTS). 

[Tl'llnslalionj 

Construction of Overbrldges 

3170. SHRI BRAJESH PATHAK: Will the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) the names of the places where construction work 
of overbridges Is being done with the Central assistance 
on National Highways as on date; 

(b) the amount of Central assistance sanctioned for 
this purpose; and 

(0) the details thereof, project-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) to (c) The State-wise details of 
ongoing works of overbrldges on Natiorial Highways 
entrusted with State Governments and Border Road 
Organization (BRO) are given In State",ent-I and 
Statement-II respectively. The Union Government Is 
responsible for development of all the National Highways 
including overbridges and provides fund. The National 
Highways Authority of India (NHAI) awards works on 
package basis which Includes 416 laning as well as 
construction of bridges/structure and no separate allocation 
is made for overbrldges. The State-wise details of 
overbridges being constructed by the NHAI are given in 
the enclosed Statement-III. 

Oetsi/$ of ongoing construction HoO~ of ovsr-btidgtJs 8S on 31th July, 2006 on 
Nstionsl Highwsys tlntrus/tJd to St8IB Golltlml17tlnls 

SI.No. Name of Name of project NH No. Name of Place Sanctioned! 
State Project Cost 

(Rs. in Crores) 

2 3 4 5 8 

1. Bihar Construction of approaches road of 28A Singhia 4.95 
ROB at Km. 19 

2. BIhar Construction of ROB at level croaaing 31 Chulki 7.51 
No. 28 between Mansi-Maheshkunt in 
Km.279 

3. Chhattisgarh ROB at Tipra crossing in Km 11-i14 200 Bilaspur 14.67 

4. Haryana Construction of ROB at Rohtak in 71 Rohtak 16.37 
Km 354.00 

5. Kerala Construction of approaches to ROB at 17 Edappally 17.92 
Km. 437fJ75 including 280.80 m. long 
viaducts on either sides of NH-17 

6. Madhya Pradesh ConstnICIion cit ROB at Maxi in Km 3 Maxi 9.6 
53712 

7. Tam~ 'Nadu ConstruetIon of LaIIpet ROB in Km 27.79 
18314 
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2 

8. west Bengal 

9. West Bengal 

BHAORA 1, 1928 (&IQ) 

3 

ROB over SeaIdIh-Bongaon RaIlway 
line at Km. 1.806 (under Construction 
of BeIghoriI Exp~y Project) 

ROB over SeaJdah.RanaPI Railway 
line II Km. 5.129 (under Construction 
of ~ Exp~ Project) 

4 5 

near KoIkata 

6 

Total project 
coet=Rs. 129.03' 
CRn (Cost of 
Both ROBs • 
RI. 15.36 cront) 

Note: ROB: Road Over Bridge 

o.lBIIs of ongoing CC1I18fnJCtIon wonts 01 o .... ~ M 011 31th "'* 2006 on 
N"tIonsl HIghW6yG sntrusltld trJ BotrItIr ROMI Or{/6n1alion 

51.No. Name of State Name of project NH No. Name of Place SancIIonedIProject Colt 

1. Tripura 

2. Tripura 

SI.No. Name of State 

2 

1. Bihar 

2. Bihar 

3. Bihar 

4. Bihar 

5. Bihar 

6. Bihar 

7. Bihar 

8. BiIar 

(AI. In CIOI8I) 

ROB al Km 0.290 44 KarimgInj bypua l.n 

ROB al Km 1.850 44 Kaltmganj ~ 1.50 

..,."."tlH 

OtIIllils 01 ongoing constnJction WOIks 01 o~ M 011 31th "'* 2006 on 
N/l1ionII1 HighW6YS tII1InJ8ItId 10 NstioIMl HighW6y AuIhotfty 01 IndII 

Name of Project (with KmrJChainage) 

3 

MumllaJpur to PIJnea NaIanaI HPIY ". from 
KIn. 380 to KIn. 520 

MuzIIfarpur to Pumee NIIioneI HiPIY PIajIct from 
Km. 0.00 to Km. 310 

Km. 410 to 419 & KIn. 470 to 476.150 01 NH-31 in Ihr 

KIn. 419 to 447 01 MHo31 

Km.112 

KIn. 119 

Km.211.5 

Km.222 

NH No. 

4 

28 

57 

31 

31 

3 

2 

2 

2 

Name of Place 

5 

KuchaicoII (Km. 369), Blngri (Km. 453) 
& SadIIpIr (Km. 517) 

OIltNnga (KIn. 81.940), Sakrl (Km. 83.840), 
Jhanjhapur (Km. 105.880), Pratapganj (Km. 
212.351), ~ (Km. 223.782), F~ 
(KIn. 239.00). Sinrh (KIn. 2&0.00) 

~ ROIM<M. 47O-58&-Km. 471.433 

KiItIqIq FfyIMI71(m. 472.84-1Cm. 474.515 
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9. Weet Bengal Km. 419 to 447 01 NH-31 31 DhaIkoIa FIyovedKm. 444.48O-Km. 445.200 

10. WeatBengal Km. 526 10 551 01 NH·31 31 ROB at Sonapur on Sliglrl-1aIan1u section Km. 
528.60 

11. 4-laning from Km. 93.0 Km. 60.00 of Bijni to we BonIer 31C 8ongIigIon and ChaprIIcata IC!' Km. 79.90 
section 01 NH-3 t C and kill. 87.50) 

12. Aasam 4-Ianing hom Km. 1040.30 10 Km. 1013.00 01 NIIbari to 31 PIIhIIIIa (CII. Km. Ig.o) 
BfIi aedion 01 NH-31 II Allam 

13. 4.Jrilg lORn Km. 1093 to Km. 1085 01 GuwahIIi to NIIIIri 31 Gagrapad and Rqia (CII. KIn. 1075.32 and 
section 01 NH·31 1083.085) 

14. 4·laning from Km. 1121 to Km. 1093 to GIIWIhaIi to NaIlari 31 SqsIri (CII. KIn. 1113.8) 
88dion 01 NH-31 in Assam 

15. 4-laning from KIn. 255.05 10 Km. 230.50 01 Nagaon 10 37 Nagaon (CII. Km. 240.110) 
DharamIuI Section of NH-37 In Assam 

16. C/o 01 I8Mce road from km. 146.00 10 156.00 Inchdng 37 GuwahaIi bypas (CII. Km. 154) 
ftyover on GuwIhIII Bypua 88CIion in A88Im 

17. 4-Ianing hom km. 183.~. 183.90 of SonapII to 37 Kanapara and JocabII (Ch Km 164 end 
Guwahati section 01 NH-37 in Allam km.171) 

18. 4-Ianing 01 NagIon ~ (from kill. 280.570 of NH-37, Nagaon NagIon by Pl88p. Km. 0.750) 
croaing NH-38 near kill. 6.00 and UJ*I kill. 262.7250 of bypas 
NH·37j and lrom km. 262.725 to Km. 255.00 of Nh-37 01 
Nagaon to DIIararntU section 01 NH-37 In Assam 

19. Assam 4-laning from km. 127·Km 111 01 Maibang to Wnding 54 KaIad*ICI (Ch. Km. 122.750) 
section of NH-54 In Asaam 

20. 4-IIniAg tram n. 306.54-«111. 275 01 SiIdIar 10 BUche,. 54 SIIchar (Ch. KIn. ..54) 
section 01 NH-54 in AasIm 

21. West BangaI Second Viveknand Bridge project on BOT basis ROB at 2 BaIy HIwrah 
BIlly Km. 868.819 

22. Uttar Pradesh Four IanIng of NH-24 from Km. 56 to Km. 93 (Hapur to 24 FIyoYer II ~ at the end 01 HIpur 
GamnUcIIehwIr~ 8ypa8'ChainIga Km. 58.800 

23. UIIar PlIdeIh Four Iaring 01 NH-204 from Km. 58 to Km. 93 (HIptr to o....p. II ~ KIn. 81.160 
G8IhrNIkIeIIMr~ 

24. UtIar Pradesh FOlK lining 01 HH-24 from Km. 58 to Km. 93 (HIpur to 0verpIa at ~ Kni. 85.621 
~ 

25. UtIar Pradeeh FO\I Ianing 01 tft.24 from Km. 58 to Km. 93 (Hepur to 24 Overpa at KIi:haaarIChiIa Km. 68.663 
~I 
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26. uaar PrIde8h FOIl Irilg 01 NH-24 from KIn. 58 to KIn. 93 (HI!u ~ 24 o.p. II ~ KIn. 71.190 
GaItmAdeahwar)-p1Gbge I 

27. UtIar Pradesh Four lining 01 NH-24 from KIn. 58 to KIn. 93 (HIpur ~ 24 Overpa at SinbhIafJChIInI KIn. 75.218 
GIrImIhtIahwIr)-package I 

28. UIIIr PIIdeIh FOIl lining 01 NH-24 from KIn. 58 to KIn. 93 (HI!u to 24 ~ II·BIIWChINge Km 76.988 
GaItmIktashwar)-Plckage I 

29. Uttar Pradesh Four lining of NH-24 hom KIn. 58 to KIn. 93 (Hap\I to 24 0Yerpa It AIariOIinIge Km. 81.370 
GaIImIkIeshwIr)-package I 

30. uaar Pradesh Four Iaring 01 NH·24 hom KIn. 58 to KIn. 93 (Hepur 10 CNIIp8I1~ 

GaItrrUc\e&hwar)-packIge I KIn. 86.025 

3t. Uttar Pradesh Four Ianing 01 NH-24 from KIn. 93 to 149.25 24 aveq. .. ~ Km. 103.621 
GarhnUdaahwIr to MoIIdabad)-Package II 

32. UIIIr PradeIh FOIl lining 01 NH-24 hom Km. 93 to 149.25 24 FIyMr II ~ KIn. 105.690 
GarhnUdeahwar to Moradabad)-Pack II 

33. UIIIIr Pradesh FOIIIIrling 01 NH-24 hom Km. 93 to 149.25 24 ev.p. II RIjIbpIIOIIInIg KIn. 117.400 
Garhnuktelhwar to MoIIdabad)--Packa II 

34. lJIIar Pradllh Four lining 01 NH-24 hom Km. 93 to 149.25 CMIpaa II .loy&OIIinIge KIn. 127.345 
GarfmJIdIIhwar to Moradabad)-Plcbge II 

35. Uttar PtadeIh Four IaniIg 01 NH-24 from KIn. 93 10 149.25 24 DicW QIIinIgI KIn. 132.526 
GaItmJIdeIhwar to Moradabad)-package II 

36. Uttar PIadeIh Four· lining 01 NH-24 from Km. 93 10 149.25 24 ~ ChIinIgI Km. 137.l10 
Garhmukt8Ihwar to MoIIdabad)--Packa II 

37. Uttar PradIIh FOIl Ianing 01 NH-24 from Km. 93 to 149.25 24 ChoudhIrpIr ChIi1age KIn. 140.815 
GaItrnukIeIhwIr to Moradabld)-Package U 

36. Uttar PradaIh Four Ianing 01 NH·24 from Km. 93 to 149.25 24 I.ocIIIpIr ChaiIIge Km. 143.580 
GarImIIcIeIhwar to Moradabad)-Package u 

39. Uttar PradeIh Four IIring of NH-24 hom Km. 93 to 149.25 PIIIdIIII a.inIge Km. 148JOO 

GarhnUta&hwar to Moradabad}-Package II 

40. UIIar PrIdIIh Four Ianing 01 NH-24 from Km. 93 to 149.25 24 PIIcbn ChIinIgI Km. 147.382 
GaIt1rrIIIcI8Ih to MoradabId)-PICkIge II 

FOIl lining 01 NH-24 from Km. 93 to 149.25 24 FIyMr II NayHbadIbId ... IIIIt 01 41. UIIar Pradesh 
GartlIUIIah8 to ~ackage a MorIdIbId ~ KIn. '48.868 

42. UtIar Pradesh FOIl Irilg 01 NH-24 from Km. 93 to 149.25 24 ROB II Km. 180.300 II RIMy 1M! cn.iIg 

Ga/fmIIdeShWat to Moradabld)-Plcbge II 

43. Ltar Pradesh L.ucknow Bypasnn. 1.695-ROB Ludcnow a,p.. 
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44. Uttar PrIdIah I.ucI<now Bypa1cm. 3.37&-ROB Lucknow Bypass 

45. Uttar PradeIh I.ucI<now BypaasIkm. 8.737 Lucknow 8ypess (Ayover 81 ~ Road) 

46. Uttar PrIde8h Lucknow 8ypaas1km. 13.13O-ROB Lucknow~ 

47. Uttar PIadeah Lucknow BypIWmt. 16.121 Lucknow ayp. (FIyouer 81 RIIIIriIy Road) 

48. Uttar Pradesh km. 59.84 (ROB) 25 Umao 

49. Uttar Pradesh Jajmau Bridge aIo Ramadevi CIosssinWKm. n:l17 25 Ja;nau Bridge 10 Ramadevi Crossilg 
to 80.588 (Viaduct) 

SO. Uttar PIadesh MeeM-MuzaIfamag (3 ROBs at 841400, 58 MeW bypass, SacauII Tanda, 
871200 & 11410) MuzaIfImIgar bypaII 

51. Uttar PrIdeeh Lucknow t.\aaIIarpur National HipIy PIoject 28 BarIbrii (Km. 20.45), SaIaIdabad 
hom Km. 9.000 10 Km. 360 (KIn. 82.815). FIizIbId ayp. (KIn. 1.2, 2 & 

11.6), BIIti (Km. 200.838), GonIIqJur (KIn. 244.2 
& 25.946 01 GKP Bypua) 

52. Uttar Prade8h Km. 91.00 10 Km. 104.00 25 Ay over·l no. (II NH-3 CIaIIing an JhInai 8YJ*S 
(97.083) and ROB-2 nos. on Jhansi bypass 
(96.32, 101.401) 

53. Uttar Pradesh Km 104.00 10 Km 110.00 25 RO&I no. (1lII/' paric:hha (121.53) 

54. Uttar Pradeah Km 110.00 to Km 220.00 25 ROB-l no. (on 0IIi b)1IIII (211) 

56. Uttar PradeIh Km. 239.441 2 FIyoYer (FiozIbad) 

56. Uttar PradeIh Km.218.341 2 ROB (Tilda) 

57. Uttar Pradesh Km.264.500 2 ROB (Shlohabad) 

58. Uttar PIIdeeh Km.478 2 ROB (611). ~ ~ 

59. Uttar PradeIh Km.482 2 ROB (11lt'1). KaI1Jur ayp. 

60. IJIIar PrIdeeh Km. 11 (~·VIlll1l8i 1ICIion) 2 ROB (ChIken) 

61. Uttar PI'IdIeh Km. 160.181 (AIIIhIbId Bypa) 2 Grade SepIrIIDr (KoktIont) 

62. Uttar PradIIh kin. 185.544 2 FIyovar (NMbgIq) 

83. UtIIr PradIIh Km. 188.749 2 ROB {I<IIta , MIIIIIpur) 

84. Uttar Pradeah Km. 196.806 2 Ayover (9ivgIIII) 

65. UIar· PIIdeIh Km.1QU10 2 ROB (AbcIIIpw-T~ 

86. Uttar PI'IdIIII Km.209.075 2 ROB~) 

87. Uttar PIIdeIh Km. 216.816 2 FIyoYer~ 

68. UIIar PI1Ideah Km.240.575 2 ROB QIII GlIde SepaIator (tWda) 
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69. RIjIaIIwI SwIroopgIq to BekIriytIO.408 (ROB) 78 PnIwn (SIdi) 

70. AajasIhIn Sw8RlOpgMj to BakarlyaAl+OOO (FIyoYar) 78 PIndwara (SiIoIi) 

71. AajI8Ihan GopdIIO UdIipwJ96+08O (Aper) 78 Amberi (UdIipur) 

72. AajasIhan ChiItOIgaIh 8ypII8 (joiring Km. 159.00001 NH-79 79&76 ChiIIOIgIIh 
to Km. 213.000 01 NH·78) 

73. AajIsIhan Bharatpur-MIhwa (ROB II 8413) 11 Sewer 

74. FIaja8\IWI Mahwa-JaipIr (ROB at 17812) 11 Dausa 

75. AajastMI Km. 213.00 to Km. 253.00 78 ~ Il0l. (at NH-79 JuncIIon (0.0), at 
Allam AoId JIn:IIon (5.16) II1II ~1 no. (on 
CIiIIocgIIh Irt1JIII (8.38) 

76. AIja8Ihan Km 253.00 to Km. 318.00 78 FIyoYD 1 no. (II LIdpIn cnlIIIing (301) 

IT. Aajaathan Km. 408.00 to Km. 449.15 76 AyovD 1 no. (at T IIhId (411) end A()6.1 no. 
(of ~ fIItIzer (431.8) 

78. AajaMhan Km. 449.15 10 Km. 509.00 78 FIyo¥eII-2 Il0l. (II SH-19 aOIIIng (473), II NH-
90 CfOIIilg (478) IIId AOB-l no. (near NH«l 
CIOIIing (478) 

79. Gujarat AacIlaI1U-OeaIa Sedion Km. 458.00 10 Km. 372.80 14 BhIIdi Km .• 4.70 (ROB) 

80. G.,. ~-Oeaaa Sedion Km. 458.00 to Km. 372.80 14 Deesa Km. 378.20 (Grade .., 

81. Gl4arat AaIIIanpur-Deesa Sedion Km. 458.00 10 Km. 372.80 14 ~ Km. 458.43 (Orlde SepIrIIor) 

82. Gujarat GagocIw~ Section Km. 245.00 10 Km. 138.80 15 MIIgIItI (V .... ) Km. 181.20 (ROB) 

83. Gt4IIII GIgodhIr~ Section Km. 2-45.00 10 Km. 138.80 15 AdIeII Km. 217.40 (ROB) 

84. G\4Ir8I Garamore-GagocIr SectIon Km. 254.00 10 Km. 308.00 & SA & 15 SamIIchiyII Kn\. 281.10 (ROB), MIIIyI 

Km. 281.30 10 Km. 245.00 Miyn Km. 2SHO (ROB), .... (MIIya) KIn. 
271.74 (ROB) II1II ~ KIn. 2IIU8 (GlIde 
SepIIIIoI) 

85. GI4arat Benwlboll-Gnnore Sdon Km. 182.60 10 Km. 254.00 SA a.nnor. KIn. 182.81 (GlIde ......, nI 
WIknr KIll. 210.70 (ROBI 

86. G\4IIII JeIpur to GondII and Aajkot BypIss SedIon 88 RrjkDI aw- KIll. 175.38 (R08J 

87. GI4arat (Km. 117.00 10 KIll. 143.00 nI Km. 175.00 10 Km. 185.00) 88 GondII Km. 142.55 (GlIde SIpInIIDr) 

& irnpIovemeIt 01 exi8IiIg Iour-lane (Ian. 143.00 
10 Km. 175.00 (GujaraI)-{BOT) 

88. GI4araI (Km. 117.00 10 Km.I43.00 end Km.I75.00 to Km.I85.00) 88 AIjkaI 8p8I KIll. 184.39 (GlIde 

& ~ 01 exi8IiIg four ... (Km. 143.00 SeperIa) 

to KIn. 175.00 (~HBOT) 
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89. Gt4atai BhIIadi~aIpur Section Km. 52.50 to Km. 117.00 88 Km. 78.20 UpIaIa Bypua (ROB) 

90. J&K ROB at Km. 48.44 01 PaIhankot Jammu SectIon IA HiranagIr 
01 Nl+1A 

91. J&K FIyover II Km. 0.00 01 Jammu 6ypB K&qIwIni .hR:tion lA KlqnIri 

92. J&K FIyover at KIn. 9.08 on Srinagar 8yp818 (Bridge PoItion) lA HydInIpora 

93. PIJljab ROB at Km 29+756 lA Bhopr 

94. PIIljab ROB at Km. 83.00+100 lA' HIlla MnIr 

95. Punjab ROB II Km. 111+444 lA PaIhrioI 

96. PIqIb ROB 81 Km. 115+910 lA PIIIftot 

97. PIqab FIyover at Km. 27.500 lA Bhogpur 

96. Plr4ab Ryover at Km. 72.00 lA MIierIiI 

99. PlNIjab FIyover II Km. 110.600 lA PaIhrioI 

100. P\.r1ab JaIMdhar·AmJDIr (40912, 41 &,1, 462/1, 45611 ROB) 0hIWIra, BIas, AmtIIIr ~ (2 No8.) 

101. PIr4ab AmbaJa.ChIndiga (39t'O ftyover) 22 Zillkplr 

102. Haryana FIyover at Ch-km. 48.611 on NH-l MIIIIhII 
103. Haryana Ryover II CIHm. 62.013 on NH-2 Genu 

104. Haryana Panipal EIeYaItd Highway Ch. Km. 88.785 to kin. 91.812 PMipaI 
on NH-l 

105. HaIyana AmbaII-CIInIgar 22 BIIdevnegar 

106. MacI1ya ConatrucIIon 01 four lane aagar bypass between 28. F1yoYer at Km. 202.250, Km. 202.950 and 
Pradesh Km. 187 and 211 ROB II Ian. 206.050 

107. ,.... FOIl' IriIg 01 Jhnj I.akhnIrldIIl Section Km. 26 FIyover at Km. 297 
Pradeeh 255-2a7 

108. MacIlya Four Iri'Ig of Jhansj laktII1Indan Sec:Iion KIn. 26 ROB KIn. 322/300 
PfIdaIh 297-351 

109. MacI1ya Four lining of Jhni I..aIctIIIr*l Sadlon KIn. 26 Ayowr at KIn. 4051100 
PIIIIIIh 351-406.7 

110. MacIIye ~ 1 No. ROB 2809.3112 3 
Pradesh 

111. MacIIya GIn! ~ (BiIa-Kola Sec!Ion) kin. 93.01 (1 ROB) 3 GIn! bypIIS 
Pradeeh 

112. MacIIya Indore-I<hIIghIl Glade sepnor+2 MfP.- 3 _, NeInIIdI ...,. fOld 

Pradesh (kin 12.83+13.23) 
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113. MIcI\tfI Km 678.00 10 810.00 cf NH-78 IIId KIn. 0.00 10 Km. 16.00 78&25 FIyovD1 no. (II PIIOIa (8087.63) WId 
Pradllh of NH-25 R()8.1 no. (at KIuIbIII (803.8) 

114. MahII'IIhIrI 0VIIbIIdgt IIOIIR\don II Km. 787.500 II 4 Sunr 
MIhIbIIeIhwIr JIIlCtIon (bIIInoI worII) 

116. KItnIIIka TlITIkur ayp. (Km. 62 to Km. 76) 4 GrD IepIIIIor II1II' K~ CII. 82.78 nI 
Grade IIpIIIIor II1II' bIIawIdI • at 88.34 

116. Kallllllka Chltradurga 8ypIu (Km. 1 B8 to Km. 207) Inltrdwlge • 182.480, IrdtIdwIgI • 187.315 
IrId __ III • 1118.878 

117. Karnataka Chllrldurga-HarihIr SecIIon (Km. 207 to Km. 284) 4 ROB II DMnIgIrI CII. 2UOO 

118. Karnallka Hamar HaVIll Sec:IIon (Km. 284 to Km. 340) 4 Fly "*,. FIIrtIIbIrnI' byp.- • CII. 11.500, 
ROB • CII. 311.00 II HnImIrmIId and ROB 
• CII. 328.00 II NeIogII 

119. KarnIIIka DeYlnlhall-HebbII aectIon kin. 539 to Km. 568 & Km. 527 7 3 ROB'. II CNc:kIIIIa, 00ddIjI/I end 
-KIn. 535-NS-24I1<NT YIIIhInka 

120. KamIIIka NH-17 Km. 358 10 Km. 375.00 17 Km.384-386 

121. KamaIIka NH-48 Km. 328 to Km. 345 48 Km.328.329 

122. Kamataka NH-13 Km. 743.90 to Km. 745.00 13 

123. Tamil Nadu Four-llring IrId IIrIlIglhenilg 01 POOIWIIIIee 4 NoambII (Km. 1811(5), Pool .... 
KanchipurIm Section 01 NH-4 from Km. 1318 (KIn. 19i195), ~ (Km 2214(0) nI 

to Km. 7012 ~ (Km. 51/131) 

124. Tamil NIdu FOIl lining 01 ChengaIpaIIu-TIncIvarwn eecIIon TbaztqIedu (KIn. 101) (ROB) 
hom Km. 2810 to Km. 6710 01 NH-45 InckIdIng 
stIIngIIenIng of the exialing tour In I8dIon 
01 T ambarIm ChengaIpatIu hom Km. 67/0 
to Km. 12110 

125. T.-nII NIdu COIIIIrUCIIan 01 ChennII 8ypIII ~II connecIing 45,4,5 ROB II PIIIIrMIckIm (KIn 25 01 ChennII 
NH5 and wIdeniIg 01 ChInnIIi BypuI Phue-I BypIII) 

connecIiIg NH45 & NH4 (Km. aID 10 Km 32/221) 
Con.tNctlon of Trumpet Interchange at 
MacIIMram (.hrIdIon U NH5 and ChemIi) 
ConstrudIon 01 EIeYIIed corridor at AmbIItu 
InduIIIIII estaIe i1 ChemII 
CcnIruction 01 Grade Separator at MadurlvoyaI 
(.kn:tion U NH4 IIld ChamIi 8ypIee PH-l) 

126. TIIIIiI Nadu ___ 01 ar.ca 10 golden ~ (00) 205. 4, 45 8MIId AoIIry incIucIng ROB at Padi 

CoIIIdor by file now fdls in ChennIi City. .MIllon (Km. .,Jof NH-20s) 

R incIudeI ~ 01 tour jIn:\ionI II PIdi, Grade Sepnor .. ~ .IIJICIion in 

KoyalDdu, KIIipIIa nI AiIpoII. Apart hom ChemII 
IhiI wIdeniIg 01 NH-4 to tour ... hom 
Km. 9f2 10 Km. 1318 
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GnIde SepIrIIOr III KIIhipInI .kn:IIon II CherNi 

ConetnIdIan 01 FIyover II frorj 0/ t.teanan1JaIdca 
IremaIionII Allport II ChemeI 

127. TamilNadu ConsIruttion of ROB II Km. 18314 of NH-87 .. lIIIpet 67 Near LaIapet II ~ Taluk 01 Karur 
DiIIrk:I 

1~8. Tamil Nadu mol lrom Km. 11.000 to Km. 52.800 5 Karanodei 

129. on.. CorIaIndIn .. or·1 (Klllrda to BIUJnIwat) 5 FIyover·l III KIuda II kin. 394 
lrom Km. 387.700 to Km. 414.00 01 V~ Fiyover.3 II 8IranuIda in IhIbnIwIr 
SIdion IIId Km. 417.000 to Km. 418.000 0I1IIUInIwar c:IIy II Km. 414 
KoIIcata &eCIion FIyowr 1-5 II ./ayIdIv VIIIr II EhUIeIIIIwIr 

city II kin. 417 

130. Orissa ConstnIctIon package or·V-ConIIrudion 01 40 mejor 5 Ayover·l II KUIkhia II kin. 78 
bridges. 6 IIycMrI. 1 ROB from ChIncIchaIe to BIIIaoII FlyMr 2 II Pri.oiI at Km. 90 
(KIn. 61.00 to KIn. 199.141 01 BIIbInemr-Kolclla flyMr·3 II BhIdrak II kin. 124 
1IdIon) FlyMr04 II JI/IfIIII at km. 147 

FIyover-5 II BIIMort bypIII at kin. 187 
FIyover-8 at RIIIIIIII GoIIi II BIIMore city II 
Ian. 193 
ROB at SoIoII Ian 

131. Orilla ROB II Km. 297.157 lllder !he 5 Rambha 

132. 0III8I FIyover II Km. 258.200 IIIder 5 GopaIpur jIIlCtIon 

133. Mlhlrlehlra (1.785 Kms.) 7 BuIi)ori ROB Ian. 23.700 01 Napr 
From Km. 22.865 to KIn. 24.650 IkdIori ROB HyderIbId 
(27.400 Ian.) BorIIhIdI ROB Ian. 37.418 01 Nagu 
From Km. 36.800 to Km. 84.000 HydII'IbId 
Bo!IdIecIi to JIm 
(30.000 kin) Hi 9*9111 ROB (Ian. 76.31)). 0YeItIridgaa 
_ KIll. 84.000 to Km. 84.000 II (NancbI) Ian. 74.490 & (W .... ) 
JIm to WIhr Ian. eo.OOO of NIgpIr HydII'IbId 

(29.000 m.) Walld CNerbridge Ian. 113.300 0/ Nagpr 
lrom Km. 94.000 to Km. 123.000 Hyderabad 
WIhr to DMdri 
(30.000 kin.) CMtbridgea at ~ (Km. 132.850) & 
from Km. 123.000 to Km. 153.000 Salehi (Km. 139.657) 01 NIgpur HyderabId 
DMIri to KaIIpur 
(22.000 Ian) 7 ~ ROB II 173.522 0YeIbridges II 
from Ian. 153.000 to Ian. 175.000 Km. 153.204 (KIIIpIr) & KIll. 189.840 (Bon) 
Kelljuto~ 01 .. HyIIenIb.d 

134. AncIn PIIdesh (22.300 Ian) 7 KIll. 484.560 01 NIgpII'-HydIcIbId section 
from 11m. 464.000 to Ian. 474.000 KIll. 471.eao 01 NIgu-Hyderlbld section 

Km. 21.840 01 ~. BIngaIore 8ICIion 
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135. Tamil Nadu ThopIr;IaIIo TtunpipIdI KIn. 163.40 10 KIn. 180.00 
(T1IIi! Nadu) 

136. Tamil Nadu TIunpipIdi 10 SIIem KIn. 180.00 to KIn. 198.20 

137. Tamil Nadu I<IiIhnI9ri (KIn. 94 to ThopwpI (Km. 156) 

138. Tamil Nadu Salem (Km. 207.05) to NanIIIdrII (KIn. 248 .• 

139. Tamil NIdu ~ (KIn. 373275) 10 ~ (Km. 426.6) 

140. Tn Nadu SIIem (Km.) (KIn. 203.96 on .... 7) 10 KiInIIpaIayIIn 
(Km. 53.00}-

141. Tamil Nadu KIn. 0.00 to KIn. 42.1ICIO-1If ~ 
Idon on NH-7 (T1IIiI NIaI) 

142. Tamil Nldu KIn. 42.000 to KIn. 80.000 01 ~ 
aecIIoiI 01 NH·7 (T ..... NIaI) 

143. TIIIIi/ NIdu KIn. 120.00010 KIn. 180.1JOO.G ~ 
IICIion on NH-7 (Tamil Nedu) 

1..... Tami Nadu KIn. 160.000 to 203.110--« ~ 
aedion on NH·7 (Tamil NdI) 

145. Tamil Nadu KIn. 203 to KIn. 233.&-01 Mackni-KlnnlyllIICIIIon 
on ffi.7 (T .... NIdu) 

148. Tamil Nadu Between kin. 0 IIId 5.1 01 propoeed bpII 
Between kin. 24 end 28.1' of propoeed bpII 
BIIwNn ICm. 75.6 end 792 01 propoeed .. 
BIIwten In 9U n 1~3 01 propoeed __ 

KIn 3 01 pIOfIOI8d bypIII 

147. JhaItdland 1<111. 357.29 

{English} 

AIDS DMthI 

3171. SHRI BHANU PRATAP SINGH VERMA: WJI 
the Minister of HEALTH AND FAMILY WELFARE be 
pleased to state: 

(a) whether India had about 4 Iakh deatha due to 
AIDS during the previou8 year. which Is the highest In 

4 

7 

7 

7 

7 

1 

47 

7 

7 

7 

7 

7 

2 

5 

lROBatKanp 

1 ROB .. DIIIIIIIIpUIi ~ 

I ROB nur MIb 

2R081I1~&"'" 

2 A08I II MIgudIrIdIavadI & VaigIdIIm 

2 ROB'. II Slmaynlur (MaGnl-Chennii 
B.G. Une) & .. KtIIIkuigId (MIclni·BodI MG 
LiIe) 

2 ROB'I II Vindu1agIr.~ BG 
Ine & RAMCO CemtnI fac\oly 

2 ROB'I .. T1IIIIiIMII 8G & 'TWdwIU MG. 

2 a. II KMIciIaru & Kmyakwnari 

AwMr In Tridly Bpa (TridftIIpII dI:y '*l 
~ In VirIImIIII ayp. 
~ In KoIIImpIIII 8ypIIS 
~ In .... 8ypMI (1aIIII .... ~ 
fOld) 
fttMr In MIU ew- (laW MekIr SiYagIngIi 
!Old) 
Q In pqIOIId TddirIppaII bypaI ...... 

Fa(Jlri) 

the world .. reported In the Indian Expr ... dated JIRI 
13. 2006; 

(b) If so. the detaa. thereof; and 

(e) the number of AIDS cINIhI, Slate-wAH .nd year· 
wile during the Iut thr.. years till date? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAUll Y WELFARE (SHRIMATI 
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PANABAKA LAKSHMI): (I) to (c) No, Sir. Statement of the lut th .... yea ... to 2008 (June) Is enclOHd. Figures 
reported deaths due to AIDS, etate-wlH, year-wtae for for 2008 Ire provlalonal. 

",.",.,,1 

.",. ~ nllfflMr of 0..",. dw to AIOS .tnt:. /nctIpIkJn (11J!J3-Junt1, 20(6) 

SI.No. State Cumulative 2001 2002 2003 2004 2006 2008 Total 
figure (June) 

( 1893-20(0) 

2 3 4 6 8 7 8 9 10 

1. Andlmln and Nloobar leland 18 3 4 6 3 6 0 36 

2. Andhra Pradeah 45 63 36 186 237 229 22 807 

3. Arunachal Pradeah 0 0 0 0 0 0 0 0 

4. Auam 9 0 2 0 1 0 0 12 

6. Bihar 37 1 0 0 0 0 0 38 

8. Chandlgarh 21 29 22 19 19 27 19 156 

7. Chhattlagarh 0 0 0 0 0 0 0 0 

8. Oadra and Nagar HaveU 0 0 0 0 0 0 0 0 

9. Oarnan and Diu 0 0 0 0 0 0 0 0 

10. Deihl 142 27 32 29 8 46 6 288 

11. Goa 14 15 14 20 22 86 0 170 

12. Gularat 43 20 83 62 30 92 11 341 

13. Haryana 11 0 0 0 0 0 0 11 

14. Himachal Pradeah 2 0 5 23 13 26 2 71 

15. Jharkhand 0 0 0 0 0 0 11 11 

16. Jammu & Kashmir 0 0 0 0 0 0 0 0 

17. Kamet.1ea 118 27 40 27 28 172 0 410 

18. K.rala 152 120 139 120 0 0 0 531 

19. Lakshadweep 0 0 0 0 0 0 0 0 

20. Madhya Pradesh 49 6 3 2 10 15 7 92 

21. Maharashtra 681 354 404 415 338 194 63 2449 

22. Manipur 147 51 73 133 0 0 9 413 
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23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

31. 

32. 

33. 

34. 

35. 

Meghalaya 

Mizoram 

Nagaland 

Orilla 

Pondlch.ny 

Punjab 

Rajasthan 

Slkklm 

Tamil Nadu 

Trlpura 

2 

Uttar Prad .. h 

Uttaranchal 

W .. t Bengal 

3 

14 

7 

64 

13 

35 

78 

84 

o 
522 

o 
37 

o 
39 

4 

o 
o 

28 

o 
12 

o 

249 

o 
15 

o 
27 

Total 2348 1039 

Checking of Conllgnment of Medicine 

3172. SHRI RAVI PRAKASH VERMA: 
SHRI ADHALRAO PATIL SHIVAJIRAO: 
SHRI ANANDRAO VIDHOBA ADSUL: 

Will the Mlnist.r of HEALTH AND FAMILY WELFARE 
be pleased to atate: 

(a) whether a consignment of medicine, which was 
not for human use. has been supplied to Safdarjung 
Hospital; 

(b) if 80. the details thereof; 

(c) whether any consignment of medlcln. has to be 
checked'verffled at three dlff .... nt stages befo... reaching 
the atore of a hospital; 

(d) if ao, the detaHs thereof; 

(e) the mann.r in which the said consignment 
reached the medic:aI Itore of the said hoepItal; 

5 

o 
5 

35 

19 

7 

2 

o 
2 

285 

4 

o 
48 

1285 

8 

o 
11 

51 

79 

o 
o 
o 

351 

2 

23 

o 
82 

1820 

7 

o 
21 

82 

68 

o 
o 
o 
o 

297 

o 
7 

o 
o 

1170 

8 

o 
o 
3 

o 
13 

o 
o 

187 

o 
o 
o 
o 

1094 

9 

o 
o 
o 
o 
o 
5 

o 
o 
o 
o 
o 
o 
o 

155 

10 

14 

44 

188 

42 

108 

84 

4 

1891 

3 

ae 
o 

178 

8889 

(f) whether the Union Govemment has oonducted 
any inquiry In the maner; 

(g) If 10. the outcome thereof; 

(h) the action taken agaInlt the p81"1On1 found guilty; 
and 

(I) the concrete measure. being tak.n to avoid 
recurrence of IUCh Incidents? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) to (I) An antlHptlc veterinary 
5% Provldone Indlne IP .olutlon, meant for local 
~ was received in Safdarjung Ha.pltaI llongwlth 
the efflcICY certlflcat. from Gov.rnment approv.d 
laboratory. The IOIutton Is used for human as well .. 
vet.rinary Ute .. the... is no clfference In the quality 
and strength. ,.. a statutory provision. the label for UM 

of human as well .. veterinary should be Indicated cIeaJ1y 
on the boUle. ,.. 100I'I .. thIa came to the notice or the 
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hoapital authority, the consignment hu been lent back 
to the. supplier, the entire cost recovered and the State 
drug control authority, Drug Controller (General) Incla have 

been informed. An enquiry has aleo been conducted by 

the hospital, in this matter and conoemed 8UIff have been 

shifted from the store. The exl8tlng Iystem of lnapection 
has been strengthened at all levels and the concerned 
persons have been advised to be careful In future in 

order to avoid such recurrence. 

Development of A ... rch Network Infrutructure 

3173. SHRI KAILASH MEGHWAL: WUI the Minister 
of COMMUNICATIONS AND INFORMATION 

TECHNOLOGY be pleued to state: 

(a) whether India allegedly atand8 at the bottom of 

the wond table in tenna of high speed networking and 
digital connectivity dedicated to r .... rch and education; 

(b) if so, the details thereof; 

(c) whether the country lags in development of 

research network Infrastructure thus affecting support to 

science and engineering raaearch and education; 

(d) if so, the details in this regard; and 

(e) the steps taken by the Government to augment 

the 8ame? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 

(DR. SHAKEEL AHMAD): <a) to (e) Education and 

Research Network (ERNET) connect Education and 

Research Institutions on intranet and intemet through a 

common backbone. The present infrastructure comprises 

of end-ta-end fibre cable links with state-of-the-art network 
infrastructure which can provide bandwidth capacity upto 

155 Mbps. The entire infrastruclure can be scaled up 

with the growth in the traHic on the .network. As of today, 

150 universities, 274 agricultural unlveralliea and reaearoh , 
institutions and 77 engineering coJleges have been 

connected through ERNET. 200 Navodaya Schools in rural 
are .. are also oonnected through ERNET. ERNET is 

further COMected to Europe Education Research Network 

(GEANT) and facilitate peer-to-peer connectivity to the 

Education Institutions in the country with counterparts in 

Europe. Under a proof of concept phase of National Grid 

Computing In the country, a project t1tIed-'GARUDA' Ie 
designed to COMect 45 Educational Reaearch Institutions 

in 17 cities across the country on a b~kbone of 2.4 
Gbpa bandwidth. The institutions connected under the 
project would acceaa bandwidth upto 100 Mbps depending 

upon their need. 

CentraHy Spon80rec:I Schem •• 

3174. SHRI K.C. PALLANI SHAMY: Will the PRIME 

MINISTER be pleaeed to 8tate: 

<a> the names of the Centrally Sponsored Schemes 

which are In force; 

(b) the essential features of each of the Schemes; 

and 

(c) the detail8 of Schemes adopted and Implemented 

by the Govemment of Tamil Nadu? 

THE MINISTER OF STATE IN THE MINISTRY OF 

PLANNING (SHRI M.V. RAJASEKHARAN): (a) and (b) 

The number of Centrally Sponsored Schemes (CSS) in 

force at the beginning of 2006-07 is reported to be 155. 
The formulation of Centrally Sponsored Schemes is the 
responsibility of the concemed administrative Minlstryl 

Department in consultation with the State Govemments! 

UTs and are implemented by the State Govemments! 

UTsltheir Agencies. These Schemes are designed with a 
specific objective(s) and are monitored by the 

administrative ministries concemed. The names and 

eseential features of these Schemes, as per information 

available with the Planning Commission Is given in the 

enclosed Statement. 

(e) The Centrally Sponsored SChemes <CSS) adopted 

and implemented by the Govemment of Tamil Nadu ss 
Informed by the State Govemment Is Indicated In Col. 4 
of the above stated enclosed Statement. 
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CBn/Ja/ly Spon8OIfKf ScI1tmw 

SI.No. Name of the Scheme EaentiaI features 01 the scheme H in operation in 
Tamil Nadu yes 

or no 

2 3 4 

DEPAR1\tENT OF AGRICULTURE AND C().()PERAllON 

1. TedInoIogy Million on CoIlon1ItenM Colon Prog. To ~ the quIIty and procb:My 01 coIkIn a6Idion Ves 
(Min Mi8aion I & U) 

2. Enhanang SuIIainabIiIy 01 0ryIand RIiIIId FenniIg To em.a SuItIinIbMy 01 DI)WId Rlilfed FenniIg Ves 
Systems ... 

3. InIIgrIIId Scheme 01 Oil SHdI, NIle ...... 01 NI To ptMII VIriIIII .-dI. uIInian, ... m Ves 
~ pIOCU:IivIy 

4. T ec:hnoIogy Mission on HortiaAn tor NE RegioIw To dMIop HoItIa*n In NE Regions No 

5. Micro Irrigation To improve the WIler IIIciIncy rnd CIQp pnxU:My Yes 

6. NaIionII Million on 8IriIoo T IChnology rnd Trade To em.a the producIion 01 BIImoo rnd Trade No 
Development dMIopmenI 

7. National HoIticUIure MillIon To iICIWI procb:tion 01 horIic&M CIOIII by provicIng Ves 
bIckwInt & IorwIrd InkIge 

8. &.wort 01 StIlI ExInIon To IIjuvinIIIthe 8ldanIion mecNneIy Yes 

9. ImpIOY8m81t of AgriQAnI SIIIIstic8 To gnrIII IIIimaIes 01 1118 rnd pIOCIudion 01 ~ Vee 
crops 

10. Macro Mngement ~ 01 States' need for deveIopmer4 of Ves 
agricUIIn. inpIoving pnWdMIy. p!I'Iri1g land 
degradation. soil & land COIII8MIIIon etc. 

11. AgricuI\n Census EIunIraIion 01 ntormaIIon on various aspecIS 01 land Yes 
hoIcIngs il .. COIIIIry 

DEPARTMENT OF ANIMAL HUSSNtlRV AND DAIRYING 

12. NatIonII PIOjed on Calle rnd UIIo BIIecIIng To pIovide AIimaI HuIbIndry .. Nice II door IlIp Yes 

13. National Project tor impIMmenI 01 Pdry rnd SmII To pIOVide finis for Projects for improYImenI of PouIry Vee 
~ and SInaI Animals 

14. Uveaeock InuInce To bear 50% Usidy on iYestoc:k CIIIIe & bta'IaIo& No 

15. Uvestock HeaIIh To pIOVIde I8Iiatanc8 tor heallh coverage Yes 

'6. lnte\J8Ied Daiy ~ Project & -.ing To p!OVide finIncIII lip! tor &ic* dairy uriIs & 10 Yes 
infrastIudure for Quality and Clean Mill PnJducIion IncrII88 cIMl mit procb:IIon 
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17. Dtvelopment of Inland AquWbn & FiIherieI AquIaAn in u.nd waIIr bodiII Inc:kdng COIIIII V. 
aquaaju" and inland captive fIIheriII 

18: National We11811 01 FIhIrmIn & TIIi*Ig & ExIn. inducing FiehemIen 1nuwIcI, houIIng, dIiIkiIg WItit' ... Itc. V. 
HRD 

19. 0tYII0pment of UarIne FiIherie8, InIfISIruetIn end POll DMIopment 01 tIICIIonaI & I1IIdfted fiIhIng bIIorI, Vee 
Harvest fiehiIg haItIotn, pIOC8IIng markIIIng lie. 

DEPARTMENT OF COMMERCE 

20. AsaiItInce to States for InfrutJucl\n 0eVII0pment for AIIIIIInce to States for InfrIIIructIn 0evIIcIpmn for Va 
ExpoIIa (ASIDE) ExpoIIa (ASIDE) 

DEPARTMENT OF DRINKING WATER SUPPl V 

21. AcceIeI'lltd Rural WIIIr SUpply PJOpIIIIII To provide nnI hIbIIaIIonI ... drtnIdng WIllI' Vee 

22. CentrII Rutal SIniIatIon ProgrIIMII To provide nnI IdIIIan by provIcIng huIhoId 10IIII v. 
and IIritary cornpIuIt 

DEPARTMENT OF ELEMENTARY EDUCATION AND LITERACY 

23. National Programme 01 NuIrIIlonII SuppoII to PrinIry To bOOIt IIIIvtIllilllllon 01 primary ecbIIIon and Vee 
EclIcation (MOM) ~ IIlIIiIIonII IIIIuI 01 IIudInII 

24. SarvI SNkIha AbhIyan (Inckdng DPEP) To bring IbN lhWtrtIIIIIIIon of EIernnIy EUIIIon Va 

25. Kaaturba GInctIi BIIkI VIdyIIIya AIIidIntiII ect.me 01 gill belonging to V. 
SClSTIOBCMnoIIIy 

26. Realructuring & Reorg&Wtion 01 TIlChIt' Education To Clllte IOII1d i1IrutIucbn for pIHIIVIce and In- VII 
IIMce IrIi1ing 01 .... ry and 8IcondIry echooI IIICheII 

'l7. UIeracy Campeigne and Operation RaIoIaIian To IINnce IIII'Icy rate Vee 

28. PL&CE (Conti. Education for new llterat.) ConIIrIJoue INming eIIOI1I to literacy ProgrII'IIIIII In the COIIII/y V. 

29. MIhiIa SamIkhya (EAP) To IIIende women No 

MINISTRY OF ENVIRONMENT AND FORESTS 

30. Common Effluent TreaInw1t Plant To pIMnI poIIuIIan 01 IllYiIOllllll1l tIvoIq1 ....... 01 SSI Vee 

31. Environment Mngement in He_, PIgIinage and To manage and proIecI T., No 
T ouriet CenIre8 inckIdilg T Ij ProIdon Million 

32. Biosphere R8181V88 To p!II8N1 bIoIogIcaIlIld aAnI clYellity 01 the target .... Ves 

33. NatIonal River Conservation Plan (NRCffl To cIIIn 14' major pobed riYIt' 8IrIIcheI Ves 
34. NRCP (EAP) To 8I4lP1ement inYeIImem tIvoIq1 foIa91 aid in cIeaniIg 

14' major poNed river ..... 
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36. NationII like ConInIIon PIIn (NLCP) For ccnervatIon IIId IIIIIIIgIIIIIIC ~ poIIMd and No 

dIgIIdId -
'" 

36. Projed Tiger To IIIUI IIIIIirDnInoe 01 • \'IabIe pGpIMIIan ~ tigIIIln IncIa V. 

37. Project Elephant To tnIIII long term survival ~ IdenIIIiId viable popIUIIon Ves 
01 ..... 

38. COIlIIIVIIon and MngemenI 01 Mangro¥ee, Coral RIIII For IntenIive COfIYIIIIIIon and IIIIIIIgIIIIII1 ~ colli filii VII 
and Wet Landa and WIIIancII 

39. DMIopII*1I 01 NIIIonaI Pm & SancUrIaI To prMIe financial and tedInicII IIIiItance 10 protec.1ed Ves 
... of VIe COIIIIry 

40. NIIionaI AIIorIIIIIIon SdIImt (NAS) To ~ ICOIogicIIIUIce ~ tOl'llll and to green the V. 
UIbIn 111M In TI11'II Nadu 

41. Inllgllled FOIIIt ProIIdion SchImI (IFP) St/IngIhriIg 01 Irdra8tNcture tor 10l1li prollctlon and fire VII 
conIroI and management 

42. Gregarioul Flowering 01 Mull BImbooI To deal wIIh mtnIC8 01 prdhratIon 01 .... 1Idng No 
from fIowetlng.of bamboo; haIVIIIing of bImboo etc. 

DEPARTMENT OF ISM&H (now AYUSH) 

43. Development of InIIIIuIIonI Financial IIIIIIancI Is provided 10 Govt., GovI.·Aided & V. 
P't1. CoIegeaI'ulllllullon .. tor upgradallon 01 bIiIdiIgI, 
IIbrIIy tIC. 

44. HoIpbII and DIIpnariII To provide IIIiIIIncI ~ ~ 01 ISM poly GInicI, Ves 
IhIIIpy cInIca. IPIdaIIY dlnIca lie. 

45. Drugs Quality Control To etrengIhen !he State 0IUg Tilling I.aborIIoIIea and VII 
PhIrmacIeI 

DEPARTMENT OF HEALTH 

48. NatIonal Leproay EIICIcdon Programme EIIminIIIon 01 leprosy Ihro\9l prlYalt & public heIIIh Ves 
tICIItieI 

47. National T~ Control PIogramme To adiM • cure ..... 01 85% ~ new 8pWn • CIlIa VII 
and detect II lull 70% ~ euch CIII8 

48. • ....uonII AIDS ConroI P!ogrIrnme IndutIng Blood Safely To IICU:e growth of HIV infection V • 
Meaana and National S.lD. Control Programme 

49. NatIonal PIogramme tor ConIroI 01 ~ ~ In prmIence of bIrIdna to 0.8% Ves 

SO. National Vector Bome DiaeaIIe ConIraI PIog To reduce Inddence of malaria. KaIHzIr. Japaneee VII 
EncephIIItis. Dengue and aIimilaIIon ~ Lymphatic 
FiIa!Iais 

51. National Cancer Control Programme DeIection, diagnoIis & pIMfIIIoo 01 Cancer Ves 
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52. National loeb DeIiIiInc.y DiIoIdIII ~ PIupnme To c:cnoI IIICI prMIII IocIne DIIIdIrIcr DiIoIdIr it .. Ves 
Cony 

53. NaIIonaI MenIal HeIIIh Propnme To ..... mininun meraI heIIIh en Ves 

54. New IniIiIIiwes (Tale Medcine, DiIbeIaI and DuInIas) CcnroI 01 DiIbeteeICVOa, 0eaIness & elq)lllllng the .... Ves 
~ taIemedIcine 

55. AsaisIance to States lor Capay bIikiIg (drug ~) UppIng and 8IJIngI18Iing .. -.ncY haaIIh an Ves 
__ it StIle HoIpiIaIa for ~ W:IIms 

56. AIIistne to ..... for CIpIcIty BIiIcq for drug & PFA To ..... _ IIICI queIty 01 IoocIIIICI drugI for _ VII 

DEPARTMENT OF INDUSTRIAL POUCV & PROMOTION 

57. GIOWIh CenIrt Sdwne To mIb InUIrIII ~ In c:ertIIn gIOWth ..... VII 

58. CWaI CIpiteI IrwaItmeN Sc:hamt-NER Dev. 01 NoItI EIII AegIon No 

59. CenIrII 1N8IIIt SIaIdy Sc:hamt-NER 0.. 01 Noell &III Region No 

60. CoqlI8henaive InsuIne SdwAe To cover I1Iy & dIfictj 8l1li II1der hIIRe ec:t.ne No 

81. Package for SpedaI categoty Slates J&K DeY. 01 J&K No 

62. Capital InveaIment Subsidy (old) Oev. 01 North EIII RegkxI No 

MINISTRY OF LABOUR 

63. RthIbIitation 01 Bonded Labour To rftbIitate Bonded Labour Yes 

64. Esa. 01 new ms in NoI1h EaItem SIIIaI & SIddm & J&I( Dev. 01 new ma it NE States, SIdcin end J&K No 

65. T eating and Certification 01 ... 01 WOIbIs it lie inIormaI Testing IIICI Cer1ificIIion 01 8IcIs 01 workacs it .. inIonnaI No 
sector aeciIr 

66. UpgradaIion 01 100 ITIs lJpgrIdaIion 01 100 ITIs Yes 

DEPTT. OF lAND RESOURCES 

67. InIegrated Wasteland DeYeIopmen P10pnme (\WOp) To irUgnde dMIopment 01 watefIand, degraded lands Ves 
based on vIag&Imicro wateIIhed pin 

66. DrOI/!III Prone Area Propnme (DPAP) To rninin'Ue the mill ~ 01 cInM.9rt on the Yes 
proGdIn 01 CIVP8 and Ivestoci, producIiYIy 01 land 
WIler and tunan .-.ut8I 

69. Desert DevaIopment ProfIi'I'. (DDP) DeeeIt Development No 

70. ModeniIIIIon 01 Reveru and lM1d Amm. (MORALA) To make I8COIds avaIabIe to the peopIeIpInra by Ves 
modemiIIIion 01 IMIII8 and lind IICOId8 

71. Bio-IueIs To 8I4lflIemenI energy needs Ves 

72. 0IheIs scheme&-EAP To ~ ~ fInIIVI EAP for dM!op,..c 01 No 
land IIIOIICII 
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MINISTRY OF LAW & JUSTICE (DIptt. of Juab) 

73. Development 01 InirasInI:IIn FdIieI for the JucidIIy DeveIopmn 01 II1fnIstrucM9 FdIiea for the JuciciIry Yes 

MINISTRY OF NON CONVENTIONAl. ENERGY SOURCES 

74. SInaI Hydro Power To suppIemert Power generation Yes 

75. SPV DemonIIlration To 8t4IIJIemenI energy needs Yes 

76. National PIOjecI on Bio-ga8 DMIopmenI (NPSO) To proclIce Bio-gas energy Yes 

n. To IACOUrIgI IItegrated RLIII EneIvY Yes 

DEPAR'NENT OF ROAD TRANSPORT Nf) HIGHWAYS 

78. Roads/BridgeI of Irnr·State and Economic Importance DMIopment 01 roads & bridges 01 iUr-state and Yes 
economic ~ 

79. Model Driver Training School To provide trIining to drivers No 

DEPAATUENT OF RURAL DEVELOPMENT 

80. RIn! ~ AWlS Yaja (lAY) To constJud houses to be given to the poor, fill of COlt Yes 

81. Swam JayII1Ii Gram SwIrozp YojIna (SGSY) To bri1g the IS8IIIId poor tnIes (IWIIOZgIIIiI) IbcM Yes 

1hePMItYine 

82. District Rulli IleveIIIpM IrIJitr:t (DADA) Mm. To IfI8CMIy manage 1he ri pMIy will OIlIer agencies Yes 
1M PAis, NGOa, filInciaI & technical insIitutIon& ate. 

83. SImpuma GrImin RoIgII' YajanI (SGRY) To provide adcIIionII WIgI employment in II MIl .... Ves 
and UIIIIby provide food I8aIity and impIOYe rUritionaI 
levels 

84. Tramg To provide tranng Yes 

85. P!aftn MInIrI Gram Sadek Yojn (PMGSY) PMGSY p!OgIIIIIIII8 hu been rtptIII8d to ave Ves 
BharII NinnIn Target 01 connectiIg 1000 + i1habiIaIiona 
(500 + for hit States, deIeIt5 and IribII8 ..... ) by 2009 

86. Food for WOIk (Nalional Rural ~ GurII1Iee To enhne liYeIihood 88CIIiIy 01 the people i1 rural areas Yes 

Sdleme-NREGA) by generalilg wage employment tIIroIqI WOIks !hal 
develop the inhastruc:tura base 01 1haI 8111 

87. Provision for urban aminIIies in Rural Areas (PURA) To provide 1M ami1Ities in RtnI AI8II Yes 

DEPARTUENT OF WOMEN AND CHLD DEVaOPMENT 

88. IrUgrated ChId [)eveIoprnn SeMces To pIOVide in\egraIed .Mce& like ~ Ves 
rUJIIIon, irMIIIlisaIIon, heaIIh cIlec:IqJs etc. 
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88. WOIId an AIIIIIId !CDS ,.. 0bjIcIIvt .. IbM IChImI 1IIIIIIII ..... !CDS v. 
bIMngI, 0ldd00I n Indoor play IqIipmn, _ 
boInIIlIc. 

90. InIIgrIted Women', EInpowInnIN PIogrImInt PronW IqlGWtIIIIIIIt af WOIftIII tvau;I H, pnIIIIGtng v. 
(SwlyM\IIdcIII) 1hrIII IIId ad IdIvIIIII 

91. TrIIniIg 01 ICDS IudoIIIIIII (UDISHA) To provide ... n ImovaIvI & .. IpIdIIc IrIInIng v. 
to ICDS fIIIctIonIrieI 

82. SWIIhIIdI Project To ... III WGIIIIII hou;I ~ af WIIIIIIfI 

SHG'I, ItIIngIJWIiIg af nIdanII CIIIICiIY af IUppOIt 

19IIICiII* 
93. BIIIca Slmrlclll Vojlnl To pnMdI • 0lIl ImI 111M to till moIhIr af • gill chid 

IIId pnMdIng IChoIaIIhIp from CIaIIH to X 

94. NatIonal NuIIItion MillIon To IpIII out poIi.."Y ~ from rUrIIIoIi"IIIIIId 
~ IIId Iffec:dye coonhIIon af IIftIIIIIt IUIfIIon 
PIOgIIIIIIIIII 

MINISTRY OF TRIBAL AFFAIRS '~1\;' 

95. SdIIme af PUS, Book briI n UpgradaIioII af MIlk af To pnMdI bookI lie. for ~ 01 .. 01 ST V. 
ST SIudn ... 

98. AIIIIn:h & MIll EUIIian, TIIII! FtIIvaII n OI1lIa To pIOVidI r.an:h & ............. for ~ 01 V. 
IIIIIIt af ST IIudInII 

gr. AIInm SchooII In TSP .... AIInm Sc:hoaII In TSP .... V. 
811. SdIIme af ,... for ST gill n boys To provide ~ for ST _ IItd boys V. 

99. II*ImiIIion T IdinoIorf DMiapmeld 01 IrIonnIIIon tedIIOIogy for IWIdIIIon af V. 
IIiIIII af \II1II ... 

DEPARTMENT OF SECON)AAY & HIGHER EDUCATION 

100. IriIIgIIIed Ecb:aIion for DiIIIIIId atdIIn (IEDC) To provide edUCIIIonaI opporUiIIIII to cIIIbIId diIdIwi In V. 
camman ac:hoaII to fdIIIe III InIigniIion n ....... 
IIIInIion In the gnraI ec:hooI ... 

10t NaIIonaI Merit SchaIIIIIip SdIIme To II.fPOII IIIenIICI IIIudIInIa n IIiCOIIIgI !han to excel V. 
acadImIcIIy In IIuIIe8 

102. AlIa InIInIivI ModemIIIIIIon 01 MIdIrIIIII ~ To modemIee MacIIruII by provIcIng ba8Ic educIIIonII V. 
IriIruIJuclIII In achooII 

103. Vocational EducaIIon & TraiIiIg To provide vcaIIonII ecb:aIIon & tIIiing V. 
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11M. ACCIII and Equity SIItIIgIhIrWIg 01 boarding IIId hoIIeI IdIII ~ III 
IChooII for gI!tI 

106. Information and CommI.ncation In Sc:hooII (ICT In To provIdI ~ IidId educIIIon to IICOndIIy IIId 
SchooII) higher IICondIry Govt. IChooIa 

108. 0tvtI0pIMnt of SIniuII Edn. To IIICDIIIgI ... to IIudy SInIkrII Y. 

107. AppoiIimtnI 01 lInguage T eac:hIII To provIdI tWIdII IIIiItne for ~ III IIIIriII IIId No 
..... to IIIChn appoInIId for tIICI*Ig modern 
"*' IquIgII 

108. A8IiItance to •• tor new po/yIedInIce To provide IIIiItInoe to 8II1II for polylechillcs Yes 

OEPARTMENT OF SHIPPING 

109. Inland Water T~ Sdleme Implemenled by Development of Inland Wiler TrnportaIIon No 
States 

MINISTRY OF SOCIAL JUSTICE AND EMPOWERMENT 

110. SdIedIMd CIIIe 0evII0pnIn CoIporIIIorII (SCDCe) DMIcIprnn of Sc:hecUed c.... people Yes 

111. ImpIemInIIIIon 01 PeR Ido, 1955 l !he To PfOIId SdIeckHd CIItIIT..,. people "* PeR kJ.. Y. 
SClST (POA) NA., 1989 1955 and .. SCIST (POA) NJ. 1989 

112. Post Matric ~ and Book banks for SC Students To proyIde Poll Mallie SchoIar8Iips and Book banks for Yes 
SCStudenls 

113. Merit based Sc:hoIaraIipI and Book bria lor SC Students To provide MerIt baseu :~ for OBC and mInodIy Y. 
atudeID 

114. Scheme for Prevention and ConIIOI 01 JUYIIIiIe Soc:iIII Mal- For pmenion and control 01 JuvenIe and eociII Yes 

adjustmenl ~ 

115. p,,·MatrIc ~ for Children thole engaged in SchoIeIIhip8 for c:hIIchn engaged In IIlCIeen occupaIIon Yes 

unclean occupation 

116. HosIels for SC & OBC boys and ~ To provide hoIIeIs for SC l OBC boys and girls Yes 

117. Coaching and Allied scheme for SCtIOBCs & other weaker Coacting and Allied scheme for SCtIOBCs & other Yes 

sections weaker SIdions 

118. Up-gradllion 01 Merit 01 SC StudInIs For ~ 01 Merit 01 SC StudenIs Yes 

MINISTRY OF TOURISM 

119. ProducIIInhastJuc:Iure DMIopmInI for 0esIinaII0ns and For iqII'OVemanI of existing touriIm procb:Ia and Yes 

CifCllts developing new p!Oduds 

MINISTRY OF URBAN EMPLOYMENT l POVERTY AI.lEVIAllON 

120. SJSRY To provide employment to lhban poor Yes 

" 
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121. VIImiIi Ambedkar Awu VajIna (VAMSAY) To pn:Mde dweIIng uriIs to Urban poor Vu 

122. Integrated Low Cost SriItion Programme OLCS) To provide Low Cost SaniIIdion kl lJIbIn poor Vu 

MINISTIlV OF URBAN OEVa.OPMEHT 

123. AcceIeI8ted Urban Wit., ~ Progrnne tor Small TOMII To provide Wiler ~ for liliiii IownI In U!bIn .... V. 

124. Mega City DMIopment 01 IrmatrudIn In Mega CMieI V .. 

125. IrHgrIIed DeYIIopmerd « SmII I MediIn Ton IrnIIIuc:Ut dMIopmenI in email n medIIIn towns V. 
(IOSMT) 

126. NIIionaI lJIban InIonnIIion S_ (HUIS) To IIrII9han the iIIonnaIion .. In the urbIn .". V. 

127. Pooled FIIlIfIC8 Developlner« FIRI To provide IinInc:IaI IIIistInce 10 UtbIn lDCII Bodle 

MINISTIlY OF WAlER RESOURCES 

128. Commend Area IlMIopmeIt & WIler MllIIgIIIIIIIt To bridge the gil) bIIween InigIIIon n poIriII CII8Id V .. 
PIognmmI nlAld 

129. Rationalization of Minor IrrigIIion StIIiIIIcI DMI ooIIcIIon tor compIIng n IIIIirUIniIg minor Yea 
InIgdon dItIiII of the ..... 

130. Critical AnII-eIOlion WOIkI In Gqa BIIin StIIIHnd ArhOIion WOIb in GIngI BuiI SIaIeHnd No 
rnalnIenafIce of IIood proIeCIion embriInerD In Koei IIId lIIIitII.a 01 IIood pruIecIion embInIanenIa in KosI am 
Gandak GnIIk 

MINISTIlV OF VOUTH AFFAIRS AND SPORTS 

131. National Service Sc:herne Alma 81 IJOUIing IOCiII CDI1IdcMr.a 01 the yOttI wit! Yea 
overall objec:IIve 01 peraonaIty cIMIopmen 

132. Scheme R~ to ImIIIrudIn SdIeme Relating to InfIaIIructIn Yea 

MINISTIlY OF TEXTILES 

133. HIncIoom Export Scheme To Impart I8IIiIBICI kl the hIndIoom agencitI tor v. 
dMIopilg n matbq export WOIthy hancIoom producIa 

134. Oeen Dayal Halhkarp PIutIWn Vojana H is a comprehensive project orienIed II8iUICI to V. 
IWIdIooIII otgriIIIianI 

135. Cotton Tec:tlrdogy MiIaIon (Mil ~nl I IV) Dew. 01 Colan T edlnoIogy ttwou;I Mil MiIIIionI Yea 

136. C~ Devt1apmer4 PIupnme (Seridn) To imae the procb:IIvIIy and ~ 01 eeriaAn Yea 

137. W8IYII8 Welfare Scheme (Hatdooms) To .. hIndIoom wea't'lfl willi sc:henIII .. HaIIh Yea 
package, Thrift FIRI, New inune SdwnI, GrOIf 
NInnce Sd1eme etc. 

138. WOIUhed-CIIII-Housilg Sdleme ExeaMd t/1Ia9I S1ate GcMrmaIII hou;I hIndIoom Ves 
deYeIopmenl COIpOfItions primaIy coope!ItiYe BOCieIies etc. 
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2 3 4 

MINISTRY OF AGRO & RURAL INDUSTRIES 

139. Cooperalivisalion of Cor InduIIries To bring coir WOIIIer8 into 1he cooperative fold and proIed Yes 
them from IJIIII*Ion by rnIdcIe "*' 

OEPARTMENT OF FAMIl. Y WELFARE 

140. AInI FW SeNces (~) To provide bIIic dIuga for INnor almira needed for Yes 
taking call of II8daI health needs 01 men, women & dtiIn 

141, lJIban FW Servicea To pIOYIde _ III States & UTI lor eaIIIy 01 .... , Yes 
expencl'dlll 011 rent cordi IgIIIICy • per apprMd nomI8 

142. Oirection & Admi1iatration To meet cor6Igent upenIIIIn for d8trict and _ fImIy Y. 
welfare BuraIu, rural family well.,. cenIr88 & 10 pJOWde 
for Yehidt willi POL 

143. AlIa ProjICII To overcome 1he constrainI faced by FW progIIIMI8 like Yea 
weak k1frasIIucIIn, poor IkIII of heaIIII hIIcIionIrIIa and 
IIlIdequate IIId poor quaIIIy of IIMces 

144, GranIa to Stale T ramg InIIiIIdiona To provide granIa III IIate trIinilg inItiIutiona Yes 

145. Free dIsIribIdion 01 conII'IIcIpMI Free diIIribuIion of conIrIOIptivea Yes 

146, Sterillzalion To provide atlllzation facf1tie8 lor women Yes 

147. immII1IIation-RouIile To impro.... 1he iInpIemIfUIon 01 imnulIz.IIIan prognmme Ves 
as per Ihe gIideIiles iIud by Ile GO! 

146. Pulse PoMo IIIVIIUIisation To accaIeraIe the pace of polio eradcaIion Yea 

149. ProanmR 01 SUppIieI & ~ PtoanmenI of condoma, ~:'III conIrICIpIIve, pis, IUDa, Yes 
IapIoecopIc and tIDII .. etc. 

150. TrainiIg To p!IIU8 ~ of organizilg and Reproductive, Ves 
RCH IrIIning ICIIvIties 

151. Flexible Pool for Stale PIPs coniatilg of (RCH FIexI Pool RCH II is the fIagaIip pIOpMI8 01 GOI on Reproductive, Yes 
& Mission F\eldble Pool) CNId and MIIemII Health IRIer NRHM 

152. Infonnation, EcU:atIon IIld ConrIuicaMon To encourage heaIIh aeekilg behaviour thai are phy8IbIe In Yes 
the oontext II whIc:h people iva and ara Mao IIIl8Il8bIe to 
dIange 

153. Family Welf819 Linked HeaIIh In&UI1IIC8 Plan To provide iIannce cover to .. peraona IIIdatgoIng Ves 
sIdzaIIon operation 

OEPARTMENT OF CULTURE 

154. Setting 141 01 MIA-puIpoee cuIIurII compIexea tor dIidren T eking lit IIld cUbn cIoaer III people 10 that IIIhetic and 
WluraI adivilias 01 people remai1 active 

MINISTRY OF PANCHAYATI RAJ 

155, RashIriya Gram SwarIj Yojana Capacity building 01 repreaenIaIiveI of PRJ and 
WrastrucIuII cIeveIcJpnn incIuIrrIg e-govemne 
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Flexibility In Labour Law. 

3175. SHRI JASHUBHAI DHANABHAI BARAD: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the Planning Comml .. lon hu underlined 
the need for Mlncluslve· growth while the Rajasthan and 
Gularat Governments sought flexibility In labour lawa to 
boost foreign direct investment In the draft approach paper 
to the Eleventh Plan; 

(b) if so, whether the Planning Commlaalon has urged 
the State Governments to provide suggestions for more 
effective implementation of Centrally sponsored schemes; 

(c) if so, the suggestions given to the Planning 
Commission in this regard; and 

(d) the reaction of the Union Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M.V. RAJASEKHARAN): <.) In the draft 
Approach Paper to the Eleventh Five Year Plan, the 
Planning Commission has underlined the need for 
"inclusive" growth. In the regional consultations on draft 
Approach Paper to the Eleventh Plan. Chief Ministers of 
Rajasthan and Gujarat have suggested flexibility in labour 
laws for attracting foreign direct investment. 

(b) In the regional consultations with Chief Ministers 
of States and Union Territories. the Planning Commission 
has requested for suggestions on effective implementation 
of centrally sponsored schemes. 

(c) and (d) No concrete proposals have been received 
by the Planning Commission. 

Drug. under Pharmaco Vigilance Programme 

3176. SHRI KULDEEP BISHNOI: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Government has put certain drugs 
under its Pharmaco Vigilance Programme; 

(b) if so, the details thereof; 

(c) whether any adverse reaction has been discovered 
about any of the medicines put under the programme 
during the last six months; and 

(d) If 10, the decillon taken In the matter? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) to (d) Y .. , Sir. Some drugs 
like Phenylbutazone. Ciaaprlde. Furazolidone, Statln •• 
Phenylpropanolamine. Droperidol, COX·II Inhibitor •• 
Numeeullde. Analgin. Siidenafil and GatIfIoxacln have been 
put under focused monitoring for pOlilbie adverse drug 
reactions. 

During the last six months. no serious adverse drug 
reaction has been reported for these medicines. 

Setting up of Laboratorle. 

3177. SHRI E.G. SUGAVANAM: Will the Minister of 
HEALTH AND FAMILY WELFARE be pteuad to .tate: 

(a) the number of drug testing laboratorle. located In 
the country. State·wlse; 

(b) whether the Government proposes to set up 
laboratories in various metros to 8S88SS the quality of 
Indian drugs; 

(c) if so, the amount proposed to be spent for the 
same; 

(d) whether the Government also propoeea to set up 
Hi-tech drug testing laboratories In various parts of the 
country; and 

(e) if so, the estimated cost of setting up of the 
same? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) There are 22 drug testing 
laboratories functioning in the States and 5 drug testing 
laboratories under Central Drugs Standard Control 
Organisation (CDSeO). Besides this, Central Drug 
Laboratory at Kasauli is engaged in testing of vaccines 
and National Institute of Biologicals (NIB) under the 
Ministry is engaged in testing of diagnostic kits. The details 
of the locations of the laboratories are given in the 
enclosed statement. 

(b) to (e) There Is no proposal with the Govemment 
to set up additional drug testing laboratories in various 
metros of the country. 
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I.ist of Existing St61t1 D"'I/ T _ling I.eor.tolitls 

Madhya Pradellh 

Gujarst 

Tamil Nadu 

Maharashtra 

Karnataka 

Rajasthan 

West Bengal 

Uttar Pradesh 

Punjab 

Haryana 

Andhra Pradesh 

Pondicherry 

Goa 

Kerala 

Delhi 

Tripura 

Orissa 

Jammu and Kashmir 

Total 

2 

2 

1 

1 

1 

2 

1 

1 

1 

2 

22 

List of Ntlw ShlItI /Hug T*IIIng ~tor1t16 which .", 
IJ8ing $tH up in MWIy cfUltKI .st./tIs 

Rudrapur (Uttaranchal) 

Raipur (Chhattlsgarh) 

Ranchi (Jharkhand) 

List of existing Cllntflll Drug Testing L6boflltoriss 

COL, Kolkata 

CDTl, Chennal 

CDTL, Mumbai 

RDTl, Guwahati 

CIPL, Ghaziabad 

New Csntflll Drug Tssting 14bof11toty 
which is being sst up 

RDTl, Chandigarh 

Pending Protecte of Kamataka 

3178. SHRI G.M. SIDDESWARA: Will the PRIME 
MINISTER be pleased to state: 

(a) the number of pre-sanctioned projects of 
Kamataka pending with the Planning Commission for 
financial aaai8tance as on June 30, 2006; 

(b) the detal,. thereof; 

(c) the time since when these projects are pending; 
and 

(d) the provisions made for granting sanction to these 
projects alongwith the details of the action taken during 
the year 2oo5-06? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M.V. RAJASEKHARAN): (a) No, Sir. 
There 818 no pre-sanctioned projects of Kamataka pending 
with Planning Commission. 

(b) to (d) Do not arise. 

Comml •• 'on on AIDS 

3179. SHRI ASADUDDIN OWAISI: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Chairman of the PM's Eoonomlc 
Advisory Council is to hold world first Independent 
comml881on on AIDS; 

(b) if so, the details thereof; 

(c) the main functions of this commission; 

(d) the number of countries likely to be represented 
in this commission; 

(e) whether the role of the commission is advisory in 
nature; and 

(f) if so, the extent to which this commission likely to 
resolve the problem of AIDS in AsIa-pacific region? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) and (b) Yes, Sir. The 
Independent Commission on AIDS for Asia and the PacHic 
is an initiative taken by UNAIDS. The CommiSsion is an 
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independent body of experts to study the soclo economic 
implications and impact of HIV and AIDS on the countries 
in the Asia and Pacific Region. The Chainnan of the 
PM's Economic Advisory Council in his individual capacity 
has been requested by UNAIDS to Chair the Commission. 

(c) The main functions of the Commission are to 
assess the status of AIDS epidemic and progAmmes in 
place for prevention and control, analyze the socio-
economic impact at household, community, workplace and 
societal levels as well as analyze medium and long tenn 
implications of HIV on the socio-economlc environment in 
the effected countries. 

(d) The Commission is comprised of 10 experts from 
7 different countries. 

(e) Yes, Sir. 

(1) The report of the Commission is likely to be an 
advocacy document for enhancing effective measures for 
the prevention and control of HIV/AIDS in the Region. 

Advanced Surveillance System 

3180. SHRI S.K. KHARVENTHAN: Will the Minister 
of SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) the names of ports in which Advanced 
Surveillance System has been presently introduced and 
the salient features thereof; 

(b) whether the Government proposes to install the 
same in various ports in the country; 

(c) if so, the details thereof; and 

(d) the time by which this system is likely to be 
installed? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BAALU): (a) to (d) Various 
security enhancement measures have been taken by the 
Major Ports in conformity with Intemational Code for 
Security of Ships and Port (ISPS) Facilities which came 
into force on 1st July, 2004. As per the Tenns of the 
Code, ports have developed measures to enhance security 
of port facilities, ships, persons, cargo etc. taking into 
account the threat perception to the port facilities. This 
includes' measures like verification of identity, enhanced 
patrolling, installation of close circuit TVs, intruder alanns 

etc. All major ports in India are ISPS complaint. To 
enhance the level of security and surveillance Major Ports 
of Kolkata, Mumbai, Jaw.harlal Nehru, New Mangalore 
and Mormugao have also installed Vessel Traffic 
Management System (VTMS) which regulates the arrival 
of vessels in the Port channel and monitors the vessel's 
real time position. 

/Translation} 

Low Rate of Employment Generation 

3181. DR. LAXMINARAYAN PANDEY: 
SHRI SHRIPAD YESSO NAIK: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the employment generation has been very 
low vis-a-vis increasing labour force despite economic 
growth in the country; 

(b) if so, the reasons therefor; 

(c) whether the growth rate of employment which 
was 2.7 in 1983-84 has come down to one per cent; 

(d) if so, the reasons therefor; 

(e) the reaction of the Govemment thereto; 

(f) whether the Asian Development Bank has 
expressed its concem over the aforesaid trend; 

(g) if so, whether the Govemment has fixed any 
target to Increase annual employment generation rate; 

(h) if so, the details thereof; and 

(i) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M.V. RAJASEKHARAN): (a) and (b) 
As per quinquennial rounds on employment and 
unemployment of National Sample Survey Organisation 
conducted In 1983 (38th round), 1993-94 (50th round) 
and 1999-2000 (55th round), between 1983 to 1993-94, 
labour force growth was 2.43 per cent per annum and 
employment growth was 2.7 per cent per annum on CDS 
basis. During the period 1993-94 and 1999-2000, labour 
force increased by 1.31 per cent per annum and 
employment increased by 1.07 per cent per annum. Both 
labour force and employment declined sharply during this 
period. 
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(c) and (d) The growth rate of employment In various 
sectors of the economy for the periods 1983 to 1993--94 
and 1993--94 to 1999-2000 are given In the table below: 

Table: Growth Rate of Employmsnt on 
Current Daily Status basis 

Sectors Employment Growth ('to per ImIm) 

1983 and 1993-94 
1993-94 and 1999-2000 

Agriculture 2.23 0.02 

Mining and Quarrying 3.68 -1.91 

Manufacturing 2.26 2.58 

Electricity, Gas and Water 5.31 -3.55 

Construction 4.18 5.21 

Trade, Hotels & Restaurant 3.80 5.72 

Transport, Storage etc. 3.35 5.53 

FinanCing Insurance etc. 4.60 5.40 

Community Social Services 3.85 -2.08 

All Sectors 2.70 1.07 

It may be seen that employment in the later period 
has declined mainly due to decline in employment in the 
sectors like agriculture, mining, electricity and community 
services. 

(e) The Tenth Plan envisaged creation of 50 million 
employment opportunities over the plan period. For 
employment generation, the Tenth Plan identified labour 
intensive sectors and sub sectors like agriculture and allied 
activities, agro forestry, energy, plantation for blOomass 
power generation, small and medium enterprises Including 
village industries, information and communication 
technology and provision of education, health, family and 
child welfare services. Stress has also been given to 
wasteland and watershed development to increase 
employment. 

(f) Asian Development Bank has mentioned In their 
·Country Strategy and Programme Update 2006-2008: 
India" that employment growth has lagged In India. 

(g) to (i) No target has been fixed to increase annual 
employment generation rate beyond the Tenth Plan. 

CleanIng of Godavari RIver 

3182. SHRI CHANDRAKANT KHAIRE: Will the 
PRIME MINISTER be pleased to state: 

(a) whether a proposal for cleaning of river Godavari 
and construction of its Ghats forwarded by the State 
Government of Maharashtra is pending with the Planning 
Commission; 

(b) If so, the status thereof along with the funds to 
be allocated for this purpose so far; 

(c) whether many MPs from Maharashtra have also 
made a written request with regard thereto; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M. V. RAJASEKHARAN): (a) No 
proposal relating to cleaning of River Godavari and 
construction of its Ghats is pending in Planning 
Commission. 

(b) Does not arise. 

(c) and (d) The Union Minister of Agriculture 
addressed a letter to Deputy Chairman, Planning 
Commission In January, 2006 requesting for inclusion of 
Pollution Abatement Works on River Godavari at Paithan 
Town in Aurangabad District of Maharashtra. This letter 
was processed in Planning Commission in consultation 
with Ministry of Environment & Forest (MOEF). The MOEF 
Indicated that the State Government had forwarded a 
Detailed Project Report (DPR) to that Ministry on the 
said proposal in September, 2005. On scrutiny, the MOEF 
noticed that the DPR was lacking In some details and 
the State Government was requested in Janl,lary, 2006 
and again In July, 2006 to revise the DPR. However, the 
State Government's response Is reported to be stili 
awaited by tpe MOEF. 

/English] 

Sports Promotion Scheme 

3183. SHRI RANEN BARMAN: Will the Minister of 
YOUTH AFFAIRS AND SPORTS be pleased to state: 

(a) whether the Union Government Is considering to 
launch a sports promotion scheme for rural women 
sportspersons in the country; 
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(b) if so, the main features of the scheme; 

(c) whether the State Governments are to be 
associated in the implementation of the scheme; and 

(d) if so, the time by which this scheme Is likely to 
be launched? 

THE ,MINISTEA OF PANCHAYATI AAJ AND 
MINISTEA OF YOUTH AFFAIAS AND SPOATS (SHAI 
MANI SHANKAR AIYAA): (8) and (b) The National Sports 
Championship for Women and the Special Scholarship 
for Women are available to talented women sportspersons, 
including rural women sportspersons. The main features 
of these two schemes are detailed in the enclosed 
Statement. 

Besides, the following schemes of the Sports Authority 
of India (SAl) also promote women's participation In sports. 

1. National Sports Talent Contest (NSTC) 

2. SAl Training Centre (STC) 

3. Special Area Games (SAG) Scheme. 

4. Centres of Excellence (COX). 

(c) and (d) State Govemments are consuHed by SAl 
while processing proposals under these Schemes. 

I. National Sport. Championship for women 

The scheme started in 1975, alms at promoting sports 
amongst women. Under the scheme, national level 
competitions are preceded by holding of lower level 
competitions (Block, District & State level) for which 
StateslUTs are provided financial aaaistance as per norms. 
The scheme is impJemented through the Sports Authority 
of India. The pattem being followed at present for Central 
financial assistance is as under: 

(i) For Block level competitions As. 10001- per block 

(ii) For Distt. level competitions As. 3000/- per Distt. 

(iii) For State level Competitions As. 10,0001- per 
State 

(Iv) For smaller States and UTs As. 5,000'- per State 
or U.T. 

However, Central financial 888iatance for block level 
competitions Is restricted to 60% of total blocks where 
competitions are held in a State and for the remaining 
400k of the blocks, the State concerned Is advised to 
share the full expenditure. 

II. Special Scholarahlpa for women 

Special scholarships for women these scholarships 
have three components, namely; Scholarship for senior 
women champions, Lrlder which scholarship 0 As. 10001-
per month i. e. Rs. 12,000/- per annum Is provided. 
Scholarship for women doing diploma in sports coaching 
at a SAl center, under which scholarship 0 As. 8000/-
per course is awarded. Scholarship for women doing M. 
Phil.lPh. D. in Physical Education under which scholarship 
o As. 6000/- per annum Is awarded for a maximum 
period of 3 years. 

The scheme has recently been revised with the 
following enhancement in the rates of scholarships. State 
level Scholarship (Category-I), 0 Rs. 550/- per month 
i.e. Rs. 66001- per annum (12 months) National level 
Scholarship (Category-II) 0 As. 700/- per month i.e. 
As. 84001- per annum (12 months). University/College 
level Scholarship (Category-III) ORs. 850 per month, i.s. 
As. 10,200/- per annum (12 months). Scholarship for 
senior women champions, 0 As. 15001- per month, is. 
Rs. 18,000/- per annum. Scholarship for women doing 
diploma 0 As. 7,5001- per course. Scholarship for women 
doing M. PhlVPh. D. 0 Rs. 10,0001- per annum. 

Coaching by SAl 

3184. SHAI AAVICHANDAAN SIPPIPARAI: Will the 
Minister of YOUTH AFFAIAS AND SPORTS be pleased 
to state: 

(a) the details of coaching provided by the Sports 
Authority of India (SAl) during the last three years; 

(b) the criteria set by SAl for providing coaching 
facilities; 

(c) whether there Is any decline of talented sports 
youths in our country; and 

(d) if so, the steps taken/proposed to be taken by 
the Govemment to promote talented sportspersons? 

THE MINISTER OF PANCHAYATI AAJ AND 
MINISTER OF YOUTH AFFAIAS A~D SPOATS (SHRI 
MANI SHANKAR AIYAR): <a) The details of coaching! 
training provided by Sports Authority of India (SAl) under 
Its various schernee during the last three years are as 
under: 
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SI.No. Name of the Scheme 

(i) National Sports Talent Contest (NSTC) Scheme 

(ii) Army Boys Sports Company (ABSC) Scheme 

(iii) Special Area Games (SAG) Scheme 

(iv) SAl Training Centre (STC) Scheme 

(v) Centre of Excellence (COX) Scheme 

(b) Induction of talented sportspersons under these 
schemes is ~ on the basis of selection trails conducted 
on all India basis. 

(c) No, Sir. 

(d) While there does not appear to be any decline 
in talented sports youth in the country, the steps being 
taken by the Government to promote talented 
sportspersons are detailed in the enclosed Statement. 

SI.No. 

1. 

2. 

3. 

Schemes of Govemment of India 

2 

Schemes of incentives for promotion of sports 
activities: 

(i) Promotion of Sports and Games in 
Schools. 

(ii) Sports Scholarship Scheme. 

(iii) Rural Sports Programme. 

(iv) National Sports Development Fund. 

(v) Sports Fund for Pension to Meritorious 
Sportspersons. 

Scheme relating to Talent Search and Training. 

Scheme relating to Awards: 

(i) Scheme of Special Awards to Winners 
in International Sports events and their 
Coaches. 

4. 

5. 

6. 

Number of Sport&pel"8Ona provided 
coac::hir9tralning (year-wise) 

2003-Q4 2004-05 2()()S-06 

2130 2237 2216 

702 738 830 

1378 1388 1390 

5465 5502 5790 

371 400 404 

2 

(Ii) Rajiv Gandhi Khal Ratan Award. 

(iii) Maulana Abul Kalarn Azad Trophy 

Scheme for the Dhyan Chand Awards for Ufe 
time achievement in Sports and Games. 

Scheme for Arjuna Award for outstanding 
performance in Sports and Games. 

Scheme for Dronacharya Award for outstanding 
Coaches in Sports and Games. 

7. National WeHare Fund for Sportspersons. 

8. National Sports Championship for Women. 

9. Scheme of Assistance to National Sports 
Federations. 

HIV-Infectlone In Young People 

3185. SHRI HEMLAL MURMU: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether 40,000 cases of HIV-infectlons have been 
recorded in Manipur in young people between the age 
group 18 to 24 years as mentioned by the Director, 
National AIDS Control Organisation recently; and 

(b) If so, the details of the study report,. based on 
which, such a huge number of HIV-infections in this age 
group has been recorded? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
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PANABAKA lAKSHMI): (a) As per the size estimation 
exercise undertaken for formulating the third phase of 
National AIDS Control Programme, there are an estimated 
28,086 Injecting Drug Users (IDUs) in the state of 
Manipur. The annual sentinel surveillance conducted 
among IDUs showed HIV infection rate ranging from 39% 
to 21 % in the last four years. Considering this trend of 
HIV 'prevalence among IDUs, a cumulative total number 
of HIV infected persons in the State may vary from 23,520 
to 43,680 during the last four years. Most IDUs are 
approximately 20 years of age as per survey done In 
2004. 

(b) This estimation Is based on the following studies: 

• Size estimation studies conducted for NACP III 

• Annual Sentinel Surveillance Report 2005 

• National Household Survey conducted by 
UNODC & MSJE in 2004. 

Rehabilitation of Lend Ouat ... 

3186. SHRI SUBODH MOHITE: Will the Minister of 
COAL be pleased to state: 

(8) whether the Westem Coalfields Limited (WCl) 
has acquired land for Kamtee open cast mine at 
Godagaon without rehabilitating the land oustees; 

(b) if so, the details thereof and the raasons therefor; 

(c) whether the WCl has chalked out any 
rehabilitation programme for land oustees; 

(d) if so, the details thereof; 

(e) the time by which these families are likely to be 
rehabilitated; and 

(f) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (DR. DASARI NARAYAN RAO): (a) and (b) No 
land of Gondagaon has been acquired for Kamtee open 
cast mine. However, Westem Coalfields Limited (WCl) is 
in the process of acquiring land in Gondegaon village for 
Inder Underground to Opencaat Project. Proposal for 
acquisition of land submitted to the Collector, Nagpur on 
17.4.2006 Is under lJcrutiny by Government of 
Maharashtra. 

(c) and (d) WCl has chalked out programme for 
rehabilitation of Gondagaon village at new resettlement 
aite. The proposal for acquiring resettlement site 
measuring 21.93 hectares of land at village Kandri under 
Land Acquisition Act has been submitted to Collector, 
Nagpur on 9.5.2006 which Is under scrutiny with Special 
land Acquisition Officer, Nagpur. 

(e) and (f) The entire rehabilitation process is 
expected to be completed by March, 2007. 

Mining by wauoc 

3187. SHRI SUNil KHAN: Will the Minister of COAL 
be pleased to state: 

(a) whether the Govemment has given permission to 
West Bengal Minerai Development Corporation for mining 
in the area of Barjora in the district of Bankura In West 
Bengal; 

(b) if so, the details thereof; 

(c) whether the mouzas of Barjora, Bellatme, Mejia 
and Gangajalghatl of Bankura district will be mined by 
the E.C.L.; and 

(d) if so, the detai. ther8Qf and the time by which 
the same will be permitted? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (DR. DASARI NARAYAN RAO): (a) and (b) The 
Central Govemment has allocated Trans Darnodar Sector 
coal block near Ba~ora, Burdwan District in West Bengal 
to West Bengal Mineral Development and Trading 
Corporation Limited (WBMDTCl). However, mining lease 
is granted by the concemed State Govemment. 

(c) and (d) The mauzas, namely. Barjora, Gangajal 
Ghati, Beliatore and Mejia near Barjora and Bankura 
district are not included in the future production 
programme of Eastern Coalfields Ud. (ECl). 

Criteria for Arjuna Award. 

3188. SHRI JOACHIM BAXLA: Will the Minister of 
YOUTH AFFAIRS AND SPORTS be pleaeed to state: 

(a) the criteria for selection of 'ArjUna Awards; 

(b) the reaction of Ministry regarding doubts 
expressed by renowned sportspersona every year over 
the transparency adopted for the selection of. awards; 
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(c) whether the Union Govemment has taken any 
steps to avoid such controversies; 

(d) if so, the details thereof; 

(e> whether it is a fact that despite showing good 
performance, some deserving sportspersons are deprived 
of the Awards; 

(f) if so, the details thereof and the names of such 
sportspersons; and 

(g) the corrective steps taken by the Govemment in 
this regard? 

THE MINISTER OF PANCHAYATI RAJ AND 
MINISTER OF YOUTH AFFAIRS AND SPORTS (SHRI 
MANI SHANKAR AIYAR): (a) As per the Scheme for 
Arjuna Awards, to be eligible for the Award, a 
sportspersons should have had not only good performance 
consistently for the previous three years at the 
International level with excellence for the year for which 
the Award is recommended but also should have shown 
qualities of leadership, sportsmanship and a sense of 
discipline. For this purpose, only sportspersons from the 
disciplines falling under following categories are 
considered:-

(i) Olympic GamesiAsian Games/Commonwealth 
Games/World Cup/World Championship 
disciplines or any equivalent recognized 
intemational toumament, and cricket. 

(ii) Indigenous Games. 

(iii) Sports for Physically challenged. 

(b) to (g) The Arjuna Awards are decided by a 
Selection Committee comprising 15 members, of which 
12 (including the Chairman of the Committee) involve 
eminent sportspersons, Olympians of eminence, Arjuna 
Awardees or Sports Administrators. 

Nominations are caned from recognized National 
Sports Federations, Indian Olympic Association, States! 
UT Govemments and Sports Promotion/Control Boards 
of various Govemment agencies every year in the month 
of January and nominations received by 31st May are 
scrutinized by the Sports Authority of India and placed 

before a Screening Committee for verification of 
performances indicated in the nomination paper. The 
performance of each nominee is further scrutinized and 
discussed in the Selection Committee meeting. Only 15 
awards can be given in a calendar year, for which 
selection is made by the Committee after due deliberation 
and consideration of all the nominations received. The 
possibility of a sportspersons, being personally aggrieved 
at not being selected cannot be ruled out. Every effort is 
made to ensure that the selection is made in an objective 
manner. 

/Tmns/a/ionj 

Leba at Sea-Ports 

3189. SHRI AVINASH RAI KHANNA: Will the Minister 
of SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) the number of sea-ports in the country, State-
wise; 

(b) the details of the quantum of food materials 
received from foreign countries at these portl during the 
last three years; 

(c) whether additional fare is required to be paid if 
unloading of the good takes undue delay In these ports; 

(d) if so, the details thereof; 

(e) whether lab test of these food materials are 
undertaken before unloading it; 

(f) if so, the facts thereof; 

(g) whether such labs are there at the ports itself or 
such tests are to be got done from Mysore etc.; 

(h) if so, whether the Govemment proposes to 
establish such labs at these sea ports; and 

(I) if 50, the time by which this is likely to be done? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BAALU): (a) There are 12 
major ports end 187 non-major ports in the country. The 
state-wise details are as under:-
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West Coast Number 01 Number 01 
major ports non-major ports 

Gujarat 1 40 

Maharashtra 2 53 

Kamataka 10 

Kerala 1 13 

Goa 5 

Daman & Diu 2 

Lakshadweep Island 10 

(b) The quantity of food rnateriaJ& received from 
foreign countries as bulk cargo at the major ports during 
last 3 years are as under:-

Year 

Quantity of lood material 
in melric Jones 

2110524 2423998 2370153 

(c) and (d) Port recovers berth hire charges on the 
vessel during her stay at the berth on hourfy basis. If 
vessel takes more time to discharge the cargo, vessel 
agents are required to pay more berth hire chargee. 

(e) to (i) Yes, Sir. As per Rule 3 of Prevention of 
Food Adulteration Rules, 1955, all imported food articles 
coming at the ports are required to be analyzed at the 
deSignated Central Good Laboratories. Collector of 
Customs takes assistance of the Port Health Officers 
posted at various ports to get the chemical tests done 
for the imported consignment. With a view to avoiding 
delay in analysis of samples of imported food articles, 
the Directorate General of Health Services, Ministry of 
Health & Family Welfare has authorized 27 State Public 
Analyst Laboratories and one Export lnapection Council 
Lab at Kolkata to undertake the analysis of samples 
imported through the ports. Public Analyst Laboratories 
carry out the tests within three to four days of receipt of 
the samples. Since laboratories are available at or in 
proximity to each major port, no new laboratory Is 
proposed to be set up by Ministry of Health & Family 
WeHare. 

East Coast Number 01 Number 01 
major porta non-major porta 

Tamil Nadu 3 15 

Andhra Pradesh 1 12 

Orissa 2 

West Bengal 

Pondicherry 

Andaman & Nicobar Islands 23 

[English} 

Promotion of Sports 

3190. SHRI SUBRATA BOSE: Will the Minister of 
YOUTH AFFAIRS AND SPORTS be pleased to state: 

(a) whether a commlHee has been set up on 
Govemment-Industry co-operation for promotion of sports; 

(b) if so, the details thereof; 

(c) whether various sports federations are also 
aeaoclated with the committee; and 

(d) If not, the reasons therefor? 

THE MINISTER OF PANCHAYATI RAJ AND 
MINISTER OF YOUTH AFFAIRS AND SPORTS (SHRI 
MANI SHANKAR AIYAR): (a) to (d) The Govemment of 
India Is fully aware and conscious of the importance of 
co-operation with Industry for the promotion ol sports In 
the country. While no Committee has been set up in this 
regard, a numb.er of meetings and interactions have been 
organized from time to time with the Chambers of 
Commerce & Industry for the promotion of sports with 
reference to scouting talent, grooming talented 
sportspersons and assistance in attaining excellence In 
terms of perfonnance at the Intematlonal level. In the 
process, the Sporta Authority of I~ had entered Into 
Memorandum of Understanding (MoU) with FICCI and 
the Indian Olympic A8s0ciation has entered into an MoU 
with CII under which CII extended support to selected 
sports disciplines in their preparation for the Athens 
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Olympics and also launched a scheme of -Golden Hopes" 
for the Olympica-2oo8. As a part of this ongoing proceaa, 
Interactions have also beenlare being held with the various 
Chambers of Commerce and Industry with a view to 
identify the areas of CCH)p8ration In this regard in the 
context of the Commonwealth Games to be organized in 
Delhi in 2010. Such co-operation for the promotion of 
sports and excellence will have to be a collaborative effort 
between Govemment, Industry and the National Sports 
Federations who are primarily responsible for the 
preparation of terms with the help and assistance of 
Government. 

Building of Alrcmt Carrier 

3191. SHRIMATI ARCHANA NAYAK: 
SHRI M.P. VEERENDRA KUMAR: 

Wil the Mlniater of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to state: 

(a) whether the country's first Indigenous aircraft 
carrier of Navy is being built by the Cochln Shipyard; 

(b) if so, the details thereof; and 

(c) the steps takenibeing taken by the Govemment 
in this regard? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BMLU): (a) Yee, Sir. 

(b) and (c) A sum of Rs. 213 crores has been 
sanctioned to MIs Cochin Shipyard Ltd., for augmentation 
of infrastructure to facilitate construction of Indigenous 
aircraft carrier. The project Is under implementation in 
accordance with prescribed specifications. 

Exp ....... y In Aaum 

3192. SHRI M.K. SUBBA: Will the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether the Government of Assam has 
approached the Union Govemment for a fully Centrally 
funded four lane expressway between Guwahati and 
Dibrugarh; and 

(b) If so, the response of the Union Govemment 
thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) and (b) No proposal for 
expl'888way between Guwahatl and Dlbrugarh has been 
received In the Ministry. However, four Ianing of existing 
National Highway 37 Is already under construction from 
Guwahatl to Nagaon 88 part of East-West Corridor and 
four laning of Nagaon to Oibrugarh has been approved 
by the Government on 22.9.2005 under Phase 'A' of 
Special Accelerated Road Development Programme in 
North East Region. 

Pak Aaalatllnce for Invwtlgatlon of Bomb Blaeta 

3193. SHRI MILIND DEORA: Will the PRIME 
MINISTER be pleased to state: 

(a) whether Pakistan has offered a,,'stance to 
Investigate the serial train bomb blasts that took place 
reoentty In Mumbal; 

(b) if so, the details In this regard; and 

(c) the reaction of the Union Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI E. AHAMED): (a) and (b) 
Yes. After the Mumbai train blasts on 11 July 2006, 
Pakistan President Musharraf in a speech on 20 July 
2006 said that ·PakI8tan will fully help India to identify 
terrorists or their organization if we are provided with 
specific Information and evidence". 

(c) In response to President Musharraf's offer to help 
In investigations in the Mumbal blasts If evidence Is 
provided to him, the Spokespersons of the Ministry of 
External Affairs said on 21 July 2006 that It "gives us no 
cause for satisfaction In view of Pakistan's refusal to 
cooperate In the past, most recently at the Home 
Secretary level talks in May this year, when substantial 
evidence was provided to Pakistan of the p~nce on 
Its territory of terrorist groups and fugitives. Nevertheless, 
in view of President Musharraf's assurance, we will 
continue to provide to Pakistani authorities all available 
evidence and await practical action on their part.· 
However, Government is disappOinted at Pakistan's 
continuing denial of the presence of and failure to take 
action against jehadI groups threatening to operate against 
India from Pakistan and Pakistan occupied Kashmir (PoK). 
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Expert Commltt ... • Report. on Organ 
Tran.plantatlon 

3194. SHRI KAILASH JOSHI: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleued to state: 

(a) whether certain expert committees have submitled 
their reports to the Government regarding organ 
transplantation; 

(b) if so, the number of such reports received 
alongwith the date of their receipt; 

(c) whether the Govemment has taken any action to 
bring about necessary changes in the law with a view to 
end the suffering of such patients on the basis of said 
reports; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) Yes, Sir. 

(b) The report of transplant of Human Organs Act 
(THOA) Review Committee was submitted to the 
Govemment on 25th May, 2005. 

(c) and (d) Among other things, the Committee 
recommended the creation of awareness about organ 
donattons through InformattonlEducation/Communication 
programmes and through incentives, with the objectives 
of Increasing organ avallabiHty, eepecIally cadaver organs. 
Consultatlone with other stake holders including State 
Gov.rnments would be necessary on the 
recommendations. 

R ...... ch Protect. for NGOa 

3195. SHRI G. NIZAMUDDIN: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether any Research Projects have been 
sanctioned by the Govemment for the NGOs during the 
last three years; 

(b) If so, the details of the Projects and the names 
of the NGOs and the amount sanctioned for the purpose; 
and 

(c) the praaent status of these Projects? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) Yes, Sir. 

(b) and (c) Statements-I and II attached. 

~nll 

51.No. Name 01 the NGOs 

1. 

2. 

3. 

2 

VWl HeIbaIs 
Pvt. lid. 
Hyderabad 

InstitIU for SeW 
EmpIo)menI 
and Rural 
Dewlopmenl, 
0isIl. Puri, 
Oria&a 

PrUdency 
College, 
CaIcI*I 

0tIt1lils 01 p~ and amount ssnctionsd by GOI 

Name 01 the Project 

3 

StandrizaIion 01 T racIIonaI 
Drugs 01 Natural Origil uaed i'I 118 
P8IiIaIaI care 01 women and the 
Clild 

ImovaIive project on MobIe 
ReprocU:M HeaIIh CIiric for 
Kru&ma PIIS8d end Brahmagiri 
Block 01 Puri Oat. 

Development of • Saaening Tool 
for PI8CIction 01 Low BiftI We9d 
BabIes by Co!Muily HeaIII 
WOIUrB 

ArnolD Sanctioned fill As.) Pment IIIba 01 the project 

4 5 6 7 

6,48,700 

15.29,950 18,62,489 20,00,778 Project going on 

3,85,655 Study completed. Report received 
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2 3 4 5 6 7 

4. SNS FI8kI RIIIIIdI a..d Plot Study to 9,46,585 Study compIeIed. Report receiYed 
FcmIIIion, DemOIIIIraIe Action 0rIerUd 

. Gurgaon Iaamilg about RepIocb:M HeIIIh 
by AdoIeIcenI Gills 

5. Privallewa A dIIicaI QIII Socio Behavioral 2.60,000 Study completed. Report recaiYed 
SansthIn, New Deli EVIIuItt Study d Women SeeIdng 

TenninItion d 1liiy PrepIey 
(uplo 5& daya), UIing 
Q) Mleprillane foIowed by Oral 
__ .. IIId (i) MiIopIOIIoI 

alone 

6. PrivIJaewa FIIIibIiIy on En*9II 'Cf 10.50,000 Study completed. Report IIC8ived 
SnIhIn, New Deli ~ (EC) lor EnhniIg 

A ..... Amongst ClenlIIId 
Provider and Tilling A.ccIptInce d 
Branded Packagilg d 0lIl 
ComacapIiveI Pilla as Emetgency 
Corbaception 

7. SocieIylor COIMIIIity baaed ReIeaIt:h on 5,40,520 4,80,000 46,589 Study compIeIed. Report IIc:eIved 
women IIId AdaIescR HtIIIh for FtIIibIIiIy d 
children's SpecIfic InIeMrion 
(SWACH), 
Ha/yIna 

8. cn.1or GeneIic HIIIIh ApprOId\ lor EIIIy 11.87,548 15,67.875 7, •• 1e2 Study compIIIId. Report recaiYed 
ReaeardI in DetecIion DiIpia • PIIVdIn 
MenIal d DMIopment DiIabIIIies 
RIIIIddon, 
MIInbaI 

9. SriehI. Colt .... e.smere d RCH SeMcea 3.50,000 2,72/137 Study ccmpIIIId. Report I8C8iYed 
New Delli provided by NGO's 

10. Nutrition InIerstale rnd klllIIIate cIIItIII1CI8 10,00,000 6.61,671 SIudy compIIIId. Report IICIiYecI 
FOIIldation 01 to the prMIence d pI8f8ICY 
Irda, New Delli anenia-a study d poIIibIe 

con1rIlI*Ig IIcIors 

11. NWiIion InV8IIigaIion ~ Feasible SIrategiea 12,54,000 6,40.612 Study coqIIIeed. RIpoIt IICIived 

FooodItion 01 lor Combating low Birth Weight 
IncIa, New Delli and ImaIHrine GtowtI RetIIdaIion 

12. SwaIIIhIyI, Aslessment d SwII8Ihyaa S1IItegic 3.44.750 4.57,880 Study going on 
New Delhi approach to F.niIy PIamng 

13. NMy lnIIIIUe Herfth Ill! Famly Wellalt 3,59,271 2,33,082 Study going on 

dBio- InIrIatnIctuIt In Me;IiaYJ (PrivaIe 
technology, and NIle Sedor) Foaling on 
Noida Gender .. and AborIon 
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2 3 4 5 6 7 

14. Bihar InsIIIuee Aaludyonpenllplionof 3,00,000 62,587 Study compIeIed. Report I8CIiYed 
of Eoonomic programme bellIficiaIieI and Non 
Studies, Palna beneIc:iIries of the need lor and 

I.dIIy of family WIIIaJe pRIgIIIIIIIIe 

15. HIryaIi Centre Study on Soda! MobIzaIion and' 3,17,416 Study going on 
for Rural EIIdve ~ of PIIIChIyIII 
1>MIopnln, in the ImpIemerIIIIion of RCH 
New Deli PIogrInIne in U.P. and M.P. 

16. IncIIn InIIiIIU Nt op8IIIionII ..-dI .. on 6,41,200 10,72.875 SIudy compIIIed. RIP.ort I8CIiYed 
of HeaIII "**'D n!pII)Cb:IM n .... 

hili! need of IChoaI gaiIg n cd 
of IChoaI IIIIaIeIcM 

17. SocieIy for SocieIy for EaJnomic DMIopmerd S.Q5.680 SIudy going on 
Economic: n ErwInIrimeIUI 
0MI0pn." ......... NewDeli 
and 

..,.",.", /I 

DM8i1s 01 projscls lind III110Unt ssncIiontK/ by GOI through ICMR 

SI.No. NMIe of the NGOs Name of the p!Uject AIIIoIn SMCIIoned iii AI.} PrwIt IIaIuI of the project 

2OQ3.04 2004.()6 ~ 

2 3 4 5 6 7 

1. VIIsId RaIdadIn IrBvenIIon pIOp1IN lor 3,03,082 CompIeIId 
K"'V.-t NWIIionII Anna 

HInIgIobiIDplllill AmongIIt 
IDIIII PrimiIIvI TItIII 
PopUIIions of IncIa 

2. cern for Social Health Aapec:II Among the 1,36,000 1,34,5eO 
DMIopmenI PIImiIiYe T .... of et.ndu 
HyderIbad in the NIIIamaIa ... of A.P. 

3. The National Home baIe~ ~ of 16,22,450 7,00,000 
InIIt. 01 AppIed Yug IrAnIa 
~ Researt:h 
n 
DMIapmerd, 
~ 
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4. Adion R8I8II'dI I-bne baed Mngemert 01 16,22,460 7,00,000 QIgaiIg 
and T rai*Ig for YotIIII 1IUnIs. 
HeaIIh, UdIipur 

5. National 1nsIt. 01 PIOIIIOIi1g - ~ 3.30,913 
ApplIed HumIn IIIdIr RCH ItI'IIIe!W-An 
Research and Adion AeeeIrch on 
DeYeIopmenI. AdoIe&cerU iI Rural Orilla 
Cutlack. 

6. BombIy l.Ipro8y SaeaniIg for DnIg ReIiItIrC 4,09,816 2,06,800 
Project VI$IyIn M. lII*' UIiIg Mcue Foal 
Bhavan. Pad iI Ra/IpIe .. 01 am 
MIInbIi Laproay-A tdcenbtc SIud'f 

7. Inter Academy GenomICII 01 Male IrHI1iliIy 91,040 96,. 2,00,101 Ongoing 
BiCHll8Cical 
Sciences FOI\III 
BangaIore 

8. Hind KuahI InvoIvInIn 01 1he School 13,05,8110 10,37,009 
NivarIn ~ ChIIchn iI T 0lIl PopdIIIon 
New Delli COVIIIg8 lor IUIVIIIne 01 

I.apIosy lflii t.l)T caqJIiIIa 
on eo.nopaIIM cay 

9. Vwmn SUtt 01 HeaII ConMqunII 2,38,887 6,12,863 
RNlgatJlllli 01 00meIIIc VIOlence willi 
FOIIldaIion, epedaIlIInICI to 
New Delhi fIPIOC1dIvt HeIIIh 

10. TIIeem RIIIIn:h SIudy 01 HIIIIh 2,38,887 5,12,863 
FOIIIdaIion, ~oIDlnIIIc 

AhmedabId VIOlence willi epedaI rafnICI 
to IIpIOClIdIve HeIII 

11. MahiIa Q18Ina Study 01 HaaIIh 2,38.887 5,12,953 

MII1dI. Bhopal ConIeqt8Ices 01 DonIIIIic 
VIOlence willi apeciaI IIInICI 
to raprockIc:tive Health 

12. WOIId WIde IIIYIItOriaaIIon 01 MecIIc:NI 1,29,223 

FIIId tor NaIuft. PIanII In AyocIIa ... PINII 
IncIa, KoIkIIa DiIII. W.B., doaInIrUIIon ... 

nIysis 01 iIcIgenoIa 
IaIowIIIdge &yIIIIm on their UII 

by Ihic COIIIIIMdea located 
near Ayoh" 
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13. 

14. 

15. 

16. 

17. 

2 

AcIdImy lor 
Nuning Studies, 
Hyderabad 

Child in Need 
InstiI\M (CINI), 
KoIkaIa 

~, 

BhopII 

The GMcIigram 
InetIUe 01 
RInI HeIIIh & 
FnIy WeIIIII 
Truat, ~ 

IncIIn CnIr 
Society, t.bnbII 

3 

A study cI IadoII affecting 
~ 01 micRIbicideB 
MIOII9 cIfeIInI popIMIion 
9fOI4l in nIia 

A study cI roles n CIpICiIIIa 
01 PlWICI\ayIII Raj InaIII*n to 
Mage lie G,.. Root HIIIIh 
System 

A IIudy 01 ... and eipICiIIII 
01 PnhIyIII Raj InIIUDnI to 
Manage lie Gra Root HeIIItI 
System 

A study 01 Payc:hoIogicII and 
8eNice £¥IIIIic:a 01 IIegII 
AboIIon In RInI AIw 01 
IncII 

Medical DegrH from KazakMtlln 

3196. SHRI MOHO. TAHIR: Will the Mlntater of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Govemment has taken a decision to 
allow all the Indian candidates having obtained their 
Medical degree from Kazakhstan to appear in medical 
examinations in the country; 

(b) if so, the number of Indian students having Kazak 
Medical degree; 

(c) whether the Govemment is contemplating to 
recognise their medical degrees and also allow them to 
appear In other medical examinations in the country; and 

(d) it not, the reuons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) to (d) As per the provisions 
of section 13 of the Indian MedIcal Council Act, 1956, a 
medical qualification obtained by an Indian Citizen and 
granted by any medical institution in any country outside 

5 8 '1 

2,OI,on 

l,n,220 

l,n:DIJ 

3,93,124 

8,87,000 8,87,000 6,87,000 

India is recognized 88 a medical qualification for the 
purpose of the said Act for that person only if (i) the 
foreign medicine degree is a recognized degree for 
enrolment u medical practitioners in that country, (Ii) the 
peraon has qualified a screening test in India after 
obtaining the foreign medical degree. and (iii) the said 
person had obtained an eligibility certificate issued to him 
by the Medical Council of India for pursuing that foreign 
medical degree. 

The above provision applies to Indian citizens 
obtaining foreign medical qualification in any country 
outside India including Kazakhstan. 

[EngIiM7J 

Admlnleterlng Untaated Vaccine 

3197. SMRI ANANTA NAYAK: Will the Minister of 
HEALTH AND FAMILY WELFARE be pfeased to state: 

, 
(a) whether the untested Chinese J.E. Vaccine is 

being used in the country; 

(b) if so, the details thereof; 
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(c) whether some children have died or developed 
serious reaction as a result thereof; 

(d) if so, the details thereof; 

(e) the steps taken by the Government to check 
administration of the said vaccine; 

(f) whether WHO has approved this vaccine; and 

(g) if not, the reasons for use of the vaccine in the 
country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) to (d) No, Sir. This year 
Japanese Encephalitis (JE) vaccination has been carried 
out in 11 districts in Uttar Pradesh, West Bengal, 
Kamataka & Assam. In all 93,08,698 children between 1-
15 years of age have been vaccinated. 

A total of 504 cases of adverse events which include 
minor as well as 65 serious reaction were reported after 
JE vaccination. Out of these 65 cases of serious reactions 
22 were deaths. On preliminary investigation It was found 
that these adverse events including the deaths were not 
related to JE vaccine. 16 Cerebro Spinal Fluid samples 
of adverse reaction cases were tested at the National 
Institute of Virology, Pune and 6 samples tested at the 
National Institute of Communicable Diseases, Deihl. Theee 
were found negative for JE thereby leading to the 
conclusion that there is no evidence of adverse reactions 
after vaccination. 

(e) The Chinese JE Vaccine imported from Chengdu 
Institute of Biological Product, from China was tested by 
Central Drug Laboratory Kasauli, before Its limited use in 
eleven identified endemic districts In India and was found 
to be of standard quality. 

(f) The "Global Advisory Committee on Vaccine 
Safety' (GACVS) an expert clinical and scientific acMaory 
body reporting to WHO, established to deal with vaccine 
safety issues has reported that this vaccine in safe & 
efficacious. 

(g) Does not arise. 

[Trans/ation} 

Reward for Outstanding Performance 

3198. SHRI RASHEED MASOOD: 
SHRI ABDUL RASHID SHAHEEN: 

Will the PRIME MINISTER be pleased to state: 

(a) whether there 18 any proposal under the 
consideration of the Government to reward the bureaucrats 
for their outstanding perfonnance; 

(b) if so, the details thereof; 

(c) whether the Govemment also proposes to take 
action against corrupt and dlshoneet officers; 

(d) if 80, the details thereof; and 

(e) the time by which the proposal Is Hkely to be 
implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH 
PACHOURI): (,) and Cb) Yes, Sir. The Government of 
India has introduced MPrime Mini.ter's Awards for 
Excellence in Public Administration" to recognize the 
extraordinary and innovative work done by the officers of 
Central and State Governments. The Scheme aims at 
promoting Innovative behaviour, bringing systemic changes 
In adminIstration and making public delivery systems 
efficient and citizen friendly. All Officers of Central and 
State Governments Individually or as a group or as 
organizations are eligible to be considered for the awards. 

(c) to Ce) The Government is fully alive to the need 
to eradicate corruption and effectively Implement Its policy 
of "zero tolerance" to corruption. All govemment officials 
are required to discharge their duties according to the 
prescribed rules, regulations and govemment Instructions 
and violation thereof may invite disciplinary action. The 
MinlstrleaIDepartments of the Government are required to 
take appropriate action as per relevant rules for imposing 
major or minor penalty against the erring officials. 

{Eng/ish} 

Haraument of Doctora 

3199. SHRI ADHALRAO PATll SHIVAJIRAO: 
SHRI ANANORAO VITHOBA ADSUl: 

. SHRI RAVI PRAKASH VERMA: 

WIll the Minister of HEALTH AND FAMIL V WELFARE 
be pleased to state: 

<a, whether reserved category atuclents and doctors 
are being harassed since the beginning of the anti-
reservation agitation; 
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(b) if so, the reasons therefor; and 

(c) the steps takenlbeing taken by the Govemment 
to protect the interests of these students? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) to (c) There have been some 
News Paper reports on the treatment of students In the 
hostels of All India Institute of Medical Sciences In the 
wake of anti-reservation agitation. A factual report from 
AIIMS has been called for. 

[Trans/alion} 

Setting up of Nyaya Panchayate 

3200. SHRI SANTOSH GANGWAR: 
ADV. SURESH KURUP: 
SHRI HANS RAJ G. AHIR: 
DR. R. SENTHIL: 
SHRI KISHANBHAI V. PATEL: 
SHRI SUGRIB SINGH: 

WiH the Minister of PANCHAYATI RAJ be pleased to 
state: 

(a) whether the Government proposes to set up 
Nyaya Panchayats to delegate more judicial rights to the 
Panchayat in the country; 

(b) if so, the details thereof alongwith Its Jurisdiction; 
and 

(c) the time by which the Nyaya Panchayats are 
likely to be set up and the action taken by the 
Govemment in this regard? 

THE MINISTER OF PANCHAYATI RAJ AND 
MINISTER OF YOUTH AFFAIRS AND SPORTS (SHRI 
MANI SHANKAR AIYAR): (a) to (c) Yes, Sir, a proposal 
to set up Nyaya Panchayats to delegate more judicial 
rights to the grassroots in the country is under 
consideration. A Drafting Committee has been set up to 
draft a bill. The objectives of the proposed Nyaya 
Panchayat Bill is to provide a sound altemative forum at 
the grassroots level for dispute resolution through 
mediation, conciliation and compromise, which can be 
institutionalized with community involvement. No 
recommendations have been received as yet from the 
drafting committee. 

/EngIish} 

Cloaure of Software Companlea In Bangalore 

3201. SHRI M. SHIVANNA: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether some software companies ~ve closed 
their units In Bangalore recently; 

(b) if so, the details thereof and the reasons therefor; 
and 

(c) the steps taken by the Government for revival of 
these Industries? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) to (c) Indian ITES-BPO 
op8ll1t1on is a de-Ilcensed activity. Their operations are 
governed by contracts between the parties. The opening 
and closure of the companies is dependant on the market 
forces. However, as per Software Technology Parks of 
India (STPI), out of about 1500 companies in Bangalore, 
9 STP Units have been closed due to change in business 
strategy and 8 STP Units have been closed due to 
shortage of export orders. 

Improving Condition of Burna Ward In 
Satda"ung Hoapltal 

3202. SHRI PRABHUNATH SINGH: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether three committees had been formed for 
improving the condition of Bums Ward in Safdarjung 
Hospital during the last ten years; 

(b) if 80, the details thereof together with the 
recommendations made by these committees; 

(c) the reasons for not implementing the 
recommendations of the committees; 

(d) whether there Is a Ihortage of medical facilities, 
machines etc. in the said Burns Ward; , 

(e) if 80, the details thereof and the arrangements 
made to overcome the same; 
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(f) whether proper cleanllne.. Is al80 not maintained; 
and 

(9) If so, the action taken In thl8 regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) to (g) FUnctioning of the Burns 
Department of the Safdarjung Hospital has been 
continuously reviewed. Three Committees had been 
constituted in the years 1996, 1999 and 2002 to look 
into the condition of the Burns Ward In Safdarjung 
Hospital. The Committees had made recommendations 
regarding the requirement of additional staff, provision of 
exclusively big ambulance, strengthening of burns 
department with latest equipments, linkage of bums ward 
with other burns ward available in Deihl, Engagement of 
MCH & DNB students after completion of the course, 
training of paramedical staff and provision of clean bed 
shee1s & blankets, etc. Most of the recommendations 
have been impiemented. The upgradation of the medical 
facilities Including the strengthening of equipments Is a 
continuous dynamiC proceas and the same are undertaken 
as per the need and available resources. All measures 
are regularly being taken for the maintenance of 
cleanliness which is supervi8ed by designated officer in 
the burns ward of the Safda~ung HOspital. 

(Translation} 

Achieving Excellence In International Event. 

3203. SHRI RAMDAS ATHAWALE: 
SHRI LAKSHMAN SINGH: 

Will the Minister of YOUTH AFFAIRS AND SPORTS 
be pleased to state: 

(a) the details of recommendations made in the 
meeting held with, the office bearers of the Indian Hockey 
Federation to analyse the performance in hockey after 
the Athens Olympic Games-2004; 

(b) the future action plan for achieving excellence in 
the Intemational events; 

(c) whether sportspersons are unable to win enough 
medals in the International events due to lack of sports 
infrastructure in the country; and 

(d) if so, the steps being taken to improve the sports 
infrastructure In the country? 

THE MINISTER OF PANCHAYATI RAJ AND 
MINISTER OF YOUTH AFFAIRS AND SPORTS (SHRI 
MANI SHANKAR AIYAR): (a) After the Athena Olympic, 
2004, the then Minister of Youth Affairs & Sporta held 
diacuealona with the Indian Hockey Federation (IHF), Inter 
alia, on the Issue of the disappointing performance of the 
Hockey team, wherein they were advised to Introlpect 
and pinpoint where things went wrong and initiate the 
necessary corrective measures. The office bearers of IHF 
Indicated that they had undertaken a close scrutiny of 
overall individual performance and initiated steps to search 
talent at the Junior level and induct young blood with an 
eye on the future. The need for preparing a vision 
document and action plan based on that was str888ed, 
along with the need for broad-basing of sports and 
arranging for the requisite expert scientific and technical 
support. The Indian senior Hockey team has recentty been 
provided with a foreign physiotherapist and a physical 
trainer from abroad. 

(b) 'Sports' is primarily the respon8lbillty of State 
Governments and, in respect of specific disciplines, the 
National Sports Federations (NSFa) concerned. The 
Government of India supplements the efforts of the NSFs 
by providing assistance for training and participation of 
sportspersonslteams in international tournaments abroad, 
organization of natlonaVinternatlonal tournaments in India, 
coachin;nralnlng of the teams under Indian Rnd foreign 
coaches, procurement of equipment and provision of the 
requisite technical and scientific back-up etc. Long Term 
Development Plans, linked with the 4-year cycles of all 
major international events are prepared by the NSF, and 
the SAl for different disciplines, baaed on which assistance 
as mentioned above Is provided. 

(c) It Is a fact that there Is need to expand and 
strengthen ,ports Infrastructure In the country. There has 
been Improvement in the performanoe of Indian 
aportspersons in the recent yeara and efforts are being 
made continuously to further Improve the same through 
focuaed action as indicated in part (b). 

(d) Tilt 31.3.2005, the Government of India wu 
providing financial assistance to State Governments, 
Schools, Universities, NGOs etc. for creation/development 
of sports infrastructure. However, theae schemes were 
transferred to the State sector with effect from 1.4.2005 
and, accordingly, no provision is now made for new 
infrastructure projects under the schemes and it ia the 
responsibility of the State Govemments to do 80 from 
their own resources. However. in recognition of the 
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shortage of aporla facilities In the rural areas. and the 
consequent lack of acee .. to organize sporla and games 
for a large section of the youth and potentially talented 
aportaperaons, consideration II being given In the Ministry 
to the promotion of a Panchayatl Raj Yuva Khel Abhlyan 
in collaboration with various stakeholders Including 
Panchayatl Raj Inatltutlonl, youth organlzatlona, education 
institutions, etc.; the proposal will be finalized after 
necessary consultations with the Mlnlatrles and 
organizations concerned as also the State Governments. 
Thereafter, approval of the competent authority will be 
sought. 

Appointment of CMOI In PSUa 

3204. SHRI V.K. THUMMAR: 
SHRI SUNIL KUMAR MAHATO: 

Will the PRIME MINISTER be pleased to state: 

<a) the existing procedure prescribed for appointment 
of CMOs in Public Sector Undertakings: 

(b) whether appointment of generalists at the helm 
of affairs had adversely affected the performance of PSUs; 

(c) if so, the steps proposed to be taken to appoint 
non-generalists as CMOs of PSUs; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH 
PACHOURI): (a) ThA selection policy for appointment of 
CMOs in Public Sector Undertakings is laid down In the 
Government's Resolution dated 3rd March, 1987, as 
amended from time to time. Such appOintments are made 
by the Government, generally on the recommendations 
of Public Enterprises Selection Board (PESB). The 
administrative MlnistrylOepartment assists PESB In making 
its recommendations. 

(b) No, Sir. 

(c) Does not arise. 

(d) Does not arise. 

{Eng/16hj 

Procurement of Equipment 

3205. SHRI SUGRIB SINGH: 
SHRI KISHANBHAI V. PATEL: 

Will the Mlnlater of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be ple .. ed to atate: 

(8) whether the Govemment h.. purchased a large 
number of Hand Held Terminals (HHTI), FIxed Wireless 
Te""lnall (FWT.) , Fixed Remote Seta (FRS.) and Wall 
Seta (WSs) etc. during the year January, 2003 to 
December, 2004; 

(b) If 10, the details In thll regard; 

(c) whether the Government hal conducted any 
cuatomers survey before procurement 'of these 
equlpments; 

(d) If so, the details thereof; 

(e) If not, the reasons therefor, 

(f) the number of sets lying Idle In stock In the variOUI 
cl~les as on date; 

(g) the loss of revenue suffered as a result thereof; 
and 

(h) the action taken by the Government In this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Yes, Sir. The Government 
telecom operators viz. Mahanagar Telephone Nigam 
Limited (MTNL) and BharatSanehar Nigam Limited 
(BSNL) had purchased HHTs, FWTs, FRSs and WS 
during th~ period January 2003 to December 2004. 

(b) MTNL had purchased 160K HHTs during the said 
period. No purchases of FWTs, FRSs and WS were 
made. Details in respect of BSNL are given in the 
enclosed Statement-I. 

(c) to (e) Procurement of allequlpments is done 
baaed on demand projections ,nd 'keeping In view the 
available stock. Since the demand for Wireless in Local 
Loop (WLL) connections was continuously Increasing from 
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2002 onwards procurements of WLL terminals wu done 
to cater to the demand of cuatomera. 

(f) Number of eets lying In the stock of MTNL and 
BSNL as on 30.06.2006 is given In the enclo.ed 
Statement·lI. 

(g) and (h) There is no 10 .. of revenue as BSNL 
hu been providing conneotione u per the requirements 
and needs of customera. The pre.ent focus of the 
company II to provide fixed line .ervlce using IFWTs to 
Itl customers. All out efforts are being made to utilize 
HHTs and FRS terminals lying In storee for which BSNL 
Introduced two apeclal tariff plana. There Is no lou of 
revenue for MTNL alao. 

~I 

(PurclMs. ordtn p/M:N duting Jm7lM1Y 2003 to D«:wnIJsr 200tI by BSNL) 

SI.No. Vendor Ordered Quantity (Nos.) Procured Quantity (Nos.) 

2 3 4 

HHT (Hand Held Termlna'.) 

1. Mis ITI ',80,000 1,80,000 

2. Mis Teracom 1,88,000 1,68,000 

3. Mis UTL 85,909 85,909 

4. MIs XL Telecom 82,901 82,091 

5. MIs ICOMM 82,281 82,281 

Total 5,98,281 5,98,281 

IFWT (Integrated Fixed WlreIe •• Terminal. 

1. Mis ITI (RQ) 86,940 86,940 

2. MIs ITI (RQ) 41,854 41,854 

3. Mis Bhagyanagar Metals Ltd. 81,144 81,144 

4. Mia Surana Telecom Ltd. 41,854 41,854 

6. Mis ITI (RQ) 4,50,000 1,17,680 

e. Mis ITI (RQ) 33,137 

7. Mis Teracom 5,25,000 5,25,000 

8. MIs HFCL 2,82,514 2,82,514 

9. MIs HFCL 2,82,486 2,62,486 

Total 17,84,929 14,19,462 
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2 3 4 

FR8IW8 (Fixed Remote It8tlonIWen Set) 

1. MlIITI 97,000 97,000 

(I) 19,600 Rs. (IP Wall ,eta) 

(II) 76,700 RS (Wall .. ta) 

(III) 1800 Multi Wall .ets 

2. MIs Shyam Telecom 98,000 98,000 

(I) 19,000 RS (IP Wall sets) 

(II) 76,300 RS (Wall leta) 

(III) 1700 Multi Wall seta 

3. MIs HFCL Ltd. 1,92,000 1,92,000 

(I) 38,600 RS (IP Wall .. ta) 

(II) 1,60,000 RS (Wall .. ta) 

(iii) 35000 Multi Wall. seta 

4. MI' HTL 66,000 66,000 

(I) 11,000 RS (IP Wall sets) 

(iI) 43,000 RS (Wall sets) 

(III) 1000 Multi Wall uta 

Total 4,40,000 4,40,000 

.. ,.",.", H 

SMIIIs of WLL TtHmIf1818 for thtI month of JUM 2006 of BSNL .nd MTNL 

SI.No. Name of the Circle Balance Equipment at the end of Month June, 2006 

COMA COMA MWS- FRS FRS Total 
HHT FWT 200 (Voice) (Voice & IP) 

2 3 4 5 6 7 8 

A. BSNL 

1. Andaman and Nicobar 937 1325 0 0 0 2262 

2. Anclua Pradesh 61902 34 0 0 0 61936 
, 

3. Assam 3080 23651 78 1294 2406 30509 

4. Bihar 4578 22324 0 0 0 26902 
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5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

B. 

2 3 

Chhattlagarh 39'.tO 

Guja,.t 48317 

Haryana 12245 

Himachal Pradeah 1471 

Jammu & Kashmir 4733 

Jharkhand 3618 

Karnataka 19263 

K.rala 37503 

Madhya PradNh 29067 

Maharuhtra 31288 

North East-I 137 

North East·1I 1547 

Ort ... 510 

Punjab 29874 

Rajasthan 4499i 

Tamil Nadu 13678 

Uttaranchal 2721 

Uttar Pradesh (East) 28357 

Uttar Pradesh (W .. t) 10301 

West Bengal 4478 

Kolkata TO 6335 

Chennai TO 380 

Total 406n5 

MTNL 12902 

Sport. Council for FootHIl, Hockey 
and Badminton 

4 

12952 

21374 

7232 

7287 

18387 

11868 

8838 

8112 

3673 

17003 

16550 

20807 

4141 

8783 

11981 

84858 

15426 

29161 

22371 

25984 

7907 

0 

409885 

1255 

3206. SHRI BALASAHEB VIKHE PATIL: Win the 
Minister of YOUTH AFFAIRS AND SPORTS be pIeMed 
to state: 

5 8 7 8 

17 1302 33 18224 

100 6958 5800 82350 

184 0 12534 32175 

0 0 0 8758 

0 0 0 21120 

0 108 0 15490 

800 18368 7198 65643 

0 0 0 45616 

0 1928 n1 36327 

828 32427 10868 92190 

0 0 0 15887 

0 0 0 22154 

6 684 0 6620 

250 4854 6519 48880 

2<42 12040 5829 74871 

600 8483 6610 112129 

·0 0 0 18147 

225 4586 4273 8eeo2 

0 4439 479 • 37590 

75 1198 3995 35708 

0 0 0 1<4242 

0 0 880 1240 

3382 85836 88491 981149 

14157 

(a) whether there is any proposal under the 
consideration of the Union Govemment to Nt up Sportl 
CouncH on the IInee of BCCI, particularly for FootbaU, 
Hockey and Badminton; 

(b) If so, the detaHa thereof; and 
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(c) If not, the reaaona therefor? 

THE MINISTER OF PANCHAYATI RAJ AND 
MINISTER OF YOUTH AFFAIRS AND SPORTS (SHRI 
MANI SHANKAR AIYAR): (a) to (c) As per information 
received from the National Federatlonl pertaining to 
Football, Hockey and Badminton, they do not have any 
such propolals. ·It may be mentioned that National Sports 
Federations (NSFs), including the Board of Control for 
Cricket In India (BCCI), are autonomous organizations 
which function aa per their rules and regulations. 

Improv ..... nt of 8porte FaollltlH 

3207. SHRI IQBAL AHMED SARADGI: Will the 
Mlnlater of YOUTH AFFAIRS AND SPORTS be preued 
to state: 

(a) whether the Union ,Government has provided 
Rs. 100 crores from the current financial year to Improve 
spo~ facliitiea in 'the States; 

(b) If 80, the sporta, on whIch the money will be 
utilized; 

(c) whether the Union Government has announced 
Ita sports policy in this regard; 

(d) If 10, the main features of the policy; and 

(e) the time by which this policy Is likely to be 
implemented? 

THE MINISTER OF' PANCHAYATI RAJ AND 
MINISTER OF YOUTH AFFAIRS AND SPORTS (SHRI 
MANI SHANKAR AIYAR): (a) to (e) As 'Sports' 18 a State 
subject in the Constitution, the primary responsibility for 
creation of sports facilities throughout the country Ilea 
with State Governments. Till 31.3.2006, the Mlntstry waa 
supplementing the efforts of the State Governments for 
creation of sports facilities In various states by providing 
assistance under the Centrally Sponsored Sports 
Infrastructure Schemes in accordance with the approved 
pattern. WIth effect from 1.4.2005, the Sports Infrutructure 
Schemes were transferred to the State Sector. Thus, fresh 
cues of Sports Infrastructure projec&a will now have to 
be funded by State Governments out of their own 
resources. However, funds to the extent of committed 

liabilities will be provided for ongoing approved Sports 
Infrutructure profecta during the remainIng period of the 
X Plan. 

In addition, the Ministry is implementing the scheme 
. of AIIlstanee to National Sports Federations. Under this 

scheme, Central ualatance Is provided to the recognlHd 
National Sports Federations, whIch are autonomous 
registered bodies, for participation of teamalsportspersons 
in toumaments and training abroad, organizing NatlonaV 
International Championships In India and purchue of _ 
sports equlpments. The budget allocation under the 
acheme during the current financial uaistance year 2006-
07 Is Rs. 43.80 Crorea. In addition, the Sports Authortty 
of India la alao Implementing varioul Ichemel for the 
promotion of sporta Including scouting and nurturing of 
talent and providing facilities for training and coaching 
etc.; a budget allocation of Rs. 165.72 crores has been 
provided for the SAl during the 2006-07. 

Four laning of National Highways 

3208. SHRI JYOTIRADITVA M. SCINDIA: Will the 
Minister of SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be pleased to Itate: 

(8) the progreas made regardlngfour-Ianlng of 
National HlghwaYI In Madhya Pradesh, Rajasthan, Uttar 
Pradesh, Chhattlagarh, Maharaahtra and Gujarat; 

(b) whether the four-Ianing works of National 
Highways In theae Statel are slow; 

(c) If 80, the reasons therefor; 

(d) the extent to which 1018 has been sUffered and 
coat overrun caused due to delay; and 

(e) the criteria laid down for providing green belt 
along the National Highways? 

THE MI~ISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPPRT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) The status of 4-Ianlng being done 
by National Highways Authortty o. india (NHAI) in the 
Stat. of Macllya Pradesh, Rajasthan, Uttar Pradesh, 
Chhattiagarh, Maharashtra and GUjarat are 88 under: 
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State Total Length 

Madhya Pradeth 834 

Rajasthan 1n8 

Uttar Pradesh 2023 

Chhattllgarh 153 

Maharaahtra 1467 

Gujarat 1425 

(b) arid (c) There hat been delaY' In lome contractl 
due to problem uaoclated WIth acquisition of. land, shifting 
of utilities, difficulty In environment and ,foreat clearane .. , 
poor performance of lome contractora, termination of 
lOme contrectl etc. 

(d) T~e overall expenditure on National HighwaY' 
Development Project Phase-I Is within approved estimated 
C08t allowing for escalation. 

(e) NHAI haa developed a tree plantation strategy 
for providing green belt along the Natlonai Highways. The 
tree plantation etrategy provides for detailed technical 
specification for undertaking plantation Wbrk. 

Conyer.lon of N.H. Into Four Lane. 

3209. SHRI P.S. GADHAVI: 
SHRI JASHUBHAI DHANABHAI BARAD: 

Will the Minister of SHIPPING, ROAD TRANSPORT 
AND HIGHWAVS be pleaaed to refer to the reply given 
to Un8tarred Question No. 1082 answered on 1.3.2008 
regarding conversion of National Highway Into four lanes 
and 8tate: 

(a) whether Gujarat waa requested 'to carryout the 
feasibility study for conversion of National Highway leading 
to Mundra port Into four lanes; 

(b) if so, whether Gujarat has sent the report; 

(c) If so, the details thereof; and 

(d) the decision taken by the Union Government In 
this regard? 

(Length In km.) 

Completed! Under Balance for 
4-laned Implementation Award 

42 648 144 

742 722 314 

899 1232 92 

18 45 90 

597 487 393 

837 888 102 

THE MINISTER OF STATE IN THE MINISTRV OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAVS (SHRI 
K.H. MUNIVAPPA): .(a) to (c) Government of Gujarat waa 
requested to carry out the feasibility ltudy for construction 
of four lanlng In Gandhldham·Mundra lectlon of NH·8A 
Extn. on BOT basi, at Zaro Grant with capping rate, .. 
per National HlghwaYI Rules. Baaed on the feaalbility 
Itudy conducted by the State Government, It 18 reported 
that this project will be feulble on BOT buls with 20% 
gap funding for which Government of India did not agree. 

(d) Four lanlng of Gandhldham·Mundra Section of 
NH·8A (Extn.) of length 73 km In Gularat has been 
approved under National HighwaY' Development Project 
(NHDP) 'Ph ... lilA on Build Operata and Tranlfer (BOT) 
bull by the Government. Steps are being taken for award 
of conaubney aarvlces for conducting feuibility study to 
conalder the posalbility of award of thll lectlon on Design 
Build Flnanee and Operate (DBFO) baale. 

Dlacretlonary Powe,. to Civil SeMlnt. 

3210. SHRI VIJOV KRISHNA: Will the PRIME 
MINISTER be pleased to ltate: 

(a) whether the Union Government has any proposal 
to delegate discretionary powers to civil IIrvanll; 

(b) If 10, the detall8 thereof and the reasons therefor; 

(c) whether the Union Government is aware that flaws 
in governance are resulting in, under performance of 
employees, inefficient and corrupt bureaucracy, cost 
overruns and low returns on development programmes; 
and 
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(d) It .a, the reaction of the Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH 
PACHOURI): (a) No, Sir. 

(b) Does not arise. 

(c) and (d) Government of India has constituted the 
second Administrative Reforms Commlsalon for preparing 
a detailed blueprint for revamping the public administration 
system. The Commission has been requested to make 
Its recommendations, Inter alia. covering enhancing 
performance of civil servants. upgradatlon of their skills 
and competencies and strengthening financial management 
systems. 

Ro-Ro Ferry Service ProJect 

3211. SHRtHARIN PATHAK: 
SHRI BHUPENDRASINH SOlANKI: 
SHRI KASHIRAM RANA: 
SHRI MAHESH KANODIA: 
SHRI MADHUSUDAN MISTRY: 

Will the Minister of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to state: 

(a) whether the Union Govemment has received any 
proposal regarding Ro-Ro ferry service project In GuJarat; 

(b) if so, the details thereof alongwlth the route of 
the said ferry service; 

(c) the quantum of amount or percentage sharing of 
cost of project det1'l8nded by the State Govemment and 
the amount sanctioned by the Union Govemment; and 

(d) the extent to which this ferry service is likely to 
benefit people? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BMW): (a) and (b) Yes, 
Sir. The Gujarat Infrastructure Development Board (GlOB) 
made a proposal to Ministry of Finance, Department of 
Economic Aff. under viabHIty gap funding scheme for 
Ro-Ro ferry service on Ghogha-Suvall (Surat) route. 

(c) The proposal from Gularat' Infrastructure 
Development Board was received prior to circulation of 

detailed guldellnea dated 23.1.2006 lHued by Department 
of Economlo Affal,.. The Project Authority hu been 
advised to eubmIt the proposal In the prescribed format. 
The same Is awaited. 

(d) The Ukely benefits of the proposed project are-
(I) The travel time to be reduced by 3-4 hours (II) The 
transporte,. will gain by saving almost 30-40% of the 
present vehicle operating cost (III) Pusengera will get 
AC coaches and other lUXUry faclllti .. at normal bualtraln 
rates. 

{TfBnsI6lionJ 

Annual Rate of Employment Generation 

3212. DR. CHINTA MOHAN: 
SHRI RAW I LAL SUMAN: 

Will the Minister of STATISTICS AND PROGRAMME 
IMPLEMENTATION be pleased to state: 

(a) the details of annual rate of generation of 
employment opportunities recorded since 1998 till 2005; 

(b) the re8sons for difference In the rate of 
employment generation In different Statea of the country; 
and 

(c) the States where the rate of generation of 
employment opportunities Is greater than the annual rate 
of Increase in the number of labourers? 

THE MINISTER OF STATE OF THE MINISTRY OF 
STATISTICS AND PROGRAMME IMPLEMENTATION 
(SHRI G.K. VASAN): (a) to (c) The annual rate of 
generation of employment Is avaHabie through the NSSO 
quinquennial surveys conducted In 1994 and 2000 (50th 
and 55th rounds of NSS on employment and 
unempl~yment). The annual growth rates of labour force 
and wOrk force on current dally status basis for major 
States are indicated in the enclosed Statement. The rate 
of development Is not uniform In aN the States. This 
depends on Infrastructural facilities. difficult terrain, 
Industrial base. These factors attribute to the difference 
In employment generation In different Stat ... 

Considering the current daily activity status, in the 
States of Gujarat. Haryana and Kamataka, the rate of 
generstion of employment opportunities is greater than 
annual rate of increase in the number of labourers in 
other States during the period 1994-2000. 
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EslinMlsd AnnuW Growth Ii •• (1(,) cfuling 191N-2O(}() 
in Lewr FOIW Md Wont FoR:. by cu".,,' 

tally au 

Statu Labour Force Work Force 

Andhra Pradeah 0.59 0.35 

Assam 1.99 1.99 

Bihar 1.n 1.59 

Gujarat 2.10 2.31 

Haryana 2.11 2.43 

Himachal Pradesh 0.56 0.37 

Karnataka 1.36 1.43 

Kerala 1.06 ·0.07 

Madhya Pradesh 1.44 1.28 

Maharaehtra 1.63 1.25 

Orissa 1.08 1.05 

Punjab 2.12 1.96 

Rajasthan 1.04 0.73 

Tamil NadU 0.44 0.37 

Uttar Pradesh 1.13 1.02 

West Bengal 1.35 0.41 

Delhi 3.73 3.34 

All India 1.31 1.07 

Source: NSSO 

Contract By.em. In Coal Mine. 

3213. SHRI ABDUL RASHID SHAHEEN: 
SHRI GIRIDHARI YADAV: 

Will the Minister of COAL be pleased to state: 

(a) whether the coal mines continue to employ/engage 
labourers on contract basis; 

(b) If 10, the detalll of fleldl In which the contract 
eyatem hu been Implemented; 

(c) the number of work .... employed under the 
contract system and the amount tpeflt th.reon during 
the last two y.ars, year·wlIe and current year till date; 
and 

(d) the reaction of the Gov.mment to the contract 
system presently In vogue In coal miMI? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (DR. DASARI NARAYAN RAO): (a) and (b) Coal 
India Limited and Ita subsidiary compenl.. do not directly 
employ/.ngage labourers on contract bu •. However, ~ 

oertaln works, which are not of perman.nt and perennial 
nature, are given on contract for which contracto ... deploy 
their workmen. Contractots work are mainly of t.mporary 
nature and .. a result, number of contracto ... ' workmen 
keeps changing. Terms and conditions of ..... , other 
'acilltleslbenefita etc. are as per the provl8loM of contract 
agreement and Contract Labour (Regulation and Abolition) 
Act, 1970. 

(c) Does not arlee In view 0' reply given to part (a) 
and (b). 

(d) Since the workl given on contract are occuional 
In nature, the pr.sent system 18 required to be continued 
'or the efficiency and economy of the Coal Companl ... 

Talk. with Pakl.tan on Kuhmlr ••• ue 

3214. SHRI HARISINH CHAVDA: 
SHRI JIVABHAI A. PATEL: 

Will the PRIME MINISTER be pleued to state: 

(a) the details of the talks held with Pakistan 
regarding Kashmir laaue during the lut two years; 

(b) the details of the results of the said talks held 10 
far; and 

(c) the reaction 0' the Union Govemment to the 
results? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI E. AHAMED): (a) and (b) 
The Foreign Secretaries of India and Pakistan had a 
detaHed exchange of views on Jammu and Kashmir, one 
of the eight subjects of the Composite Dialogue, during 
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the talks In New Deihl on 27·28 June 2004. Recalling 
the reanurance contained In the Joint Pren Statement 
of 6 Januaty 2004, they exchanged views on carrying 
the procen forward In an atmoephere free from terrorism 
and violence. The Foreign Secretarl.. reiterated the hope 
that the dialogue will I .. d to peaceful settlement of all 
bilateral issu8l, Including Jammu and Kashmir, to the 
.. tllf.ctlon of both sid... They .greed to continue the 
sUltalned .nd serious dl.logue to find a peaceful 
negotiated fln.' settlement. 

During the meeting between P.kllt.n President 
Musharr.f and Prime Minister Dr. Manmohan Singh In 
New York on 24 September 2004, It wu .g .... d th.t 
possible options for • pe.ceful, neaotlated eettlement of 
the IHue should be explored In • sincere spirit .nd 
purposeful m.nner. Prime Minister, however, conveyed to 
Pre.ldent Mush.rrat th.t there c.n be no redr.wlng of 
boundaries. During the For.lgn Secretary level talks In 
Isl.mab.d on 27-28 December 2004, both side. 
discusaed, InMr .118, the issue of Jammu .nd Kashmir 
and agreed to early forward the procell. 

During the visit of the former External Affairs Minister, 
SM Natw.r Singh to Islamabad In February 2005, both 
governments agreed to allow travel aero.. the Une of 
Control between Srlnagar and Muzaffarabad by bus. The 
bus serVice w.s operatlon.llsed on 7 April 2005. 

During the visit -of Paklst.n President MUlh.rr.f to 
New Deihl on 16-18 April 2005, It .greed to continue 
discussions on Jammu and Kashmir In a Sincere, 
purposeful and forward looking manner for a final 
settlement. They .greed to pursue further me.sures to 
enhance interaction and cooperation acroll the LoC 
Including agreed meeting points for divided famillea, trade, 
pilgrimages and cultural Interaction. They agreed to 
operationalise additional routes Including that between 
Poonch and Rawalakot and a truck service on the 
Srinagar-Muzaffarabad route to promote trade. The 
Poonch-Rawalakot bus commenced service from 20 June 
2006. Modalities for trade across the Line of Control on 
the Srinagar-Muzaffarabad route and the meeting points 
are being worked out. 

During the talks between the Foreign Secretaries of 
India and P.akistan in New Delhi on 17-18 January 2006, 
the two Foreign Secretaries had a detailed exchange of 
views on Jammu & Kashmir and agreed to continue the 
sustained dialogue in a purposeful and forward 10Gking 
manner to find a peaceful and negotiated final settlement. 

They noted with satlsf.ctlon the opening of the five 
crOlllng poin.. across the Line of Control In November 
2006 after the e.rthquake. 

The Foreign Secretarle. &lao dlaculHd P.klstan'. 
proposed concepts of se"-governance, cfemilitatiutlon of 
th.... towns and joint management. The Pakistan Iide 
w.. Informed th.t self-govem.nce II embedded In our 
Constitution. J.mmu and K.shmlr .'ready enJoYI 
.utonomy under the Indian Constitution and hu In place 
a democratically elected govemment. However, there ia 
only nominal autonomy In Pakistan Occupied Kashmir 
(POK) and there has been no popular election In Gllglt-
Baltlstan, which does not even h.ve a legaVconstltutionai 
status. Any demllit.ri •• tlon or redeployment of security 
forcea within the territory of India's a aoverelgn decilion 
of the Govemment of India based on our ...... m.nt of 
the security situation prevailing In any particular part of 
the country and cannot be dictated by any for.ign 
government. Concepts such as Joint control or joint 
management over Jammu and Kashmir, proposed by 
President Musharr.f, cannot be the basis of • settlement 
of the Issue of Jammu and Kashmir bec.use Jammu 
and K .. hmlr la an Intagr.1 part of India. There can be 
no compromise on the sovereignty of India over the state 
of Jammu and Kashmir and on India's unity. 

(c) India is committed to resolving all outstanding 
Issues with Pakistan bllterally and peacefully In accordance 
with the Simi. Agreement. The Govemment intends to 
continue with the present proca.. of confidance building, 
cooperation and dialogue In an atmosphere free from 
terror and violence. 

Promotion of Homoeop.thy 

3215. SHRI KAMLA PRASAD RAWAT: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether the Union Govemment allocates fund to 
Uttar Pradesh to 'promote Homoeopathy; 

(b) if so, the details thereof including the heads under 
which the fund is allocated; 

(c) the funds allocated and the items on which the 
same has been spent during the last three year-wise; 

(d) whether the Union Govemment has sought any 
explanation from Government of Uttar Pradesh in this 
regard; and 
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(e) If 10, the detalll'thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) and (b) The Department of 
AYUSH a1locat ... fundi to the Stat .. , Including the State 
of Uttar Pradeah through Ita three Centrally Sponsored 
Schem .. viz.: 

(I) Schemes for Quality Control ·ofAyurveda, 
Siddha, Unanl and Homoeopathlc drugs. 

(II) Schemes on H08plta/a and Dispensaries. 

(III) Scheme for upgrading the Itrengthening of 
collegel of Ayurveda, Yoga, Naturopathy, Unani, 
Siddha and Homoeopathy (AYUSH). 

The Schem .. on Quality control have been launched 
with the purpoee to strengthen Ayurveda, Siddha, Unanl 
and Homoeopathic State Drug Testing Laboratorl.1I 
Pharmaciel for Quality Allurance to meet the 
requirements of Drugs and Cosmetica Act, 1940 and 
Rula thereunder and allO to meet Good Manufacturing 
Practlcel (GMP) requlremlfnta under Schedule-T. 

The Scheme on Hospitals and Dispensaries aim to 
Improve the drugs supply pOlltion in rural dispensaries 
and If considered neceaaary to encourage Httlng up of 
general and specialized treatment Centres of AYUSH In 

the allopathic Hoepltall and to lupplement the efforts ot 
State Governm.nts for ensuring proper lupply and 
atocklng of .... ntlal AYUSH drugs In rural area 
Dispensaries. 

Th. sch.m. for development of lnetltutlons seeks to 
IUpplement the efforts of educational lnatltutlonl In order 
to make the tuk of upgradatlon of education standards 
euler. The tehame has following oomponents:-

(I) Development of AYUSH UG Colleges 

(II) Aaalatance to PG Medical Education 

(III) Re·orlentatlon Training Programme for AYUSH 
peraonnel 

(Iv) Renovation and Strengthening of hospital warda 
of Government/Government·alded teaching 
h08pltals of AYUSH. 

(v) Eatabliahment of Computer Laborato~ In ISM&H 
colleges. 

(vi) Upgradatlon of academic Instltutel to the ltatUS 
of State Model Institute of Ayurvecla, Siddha, 
Unanl, Homoeopathy. 

(c) to (e) A Itatement of funds allocated for 
Homoeopathlc Inatltutlons In Uttar Pradelh Is enct08ed. 
The Department of A YUSH re/eue funda only after receipt 
of Utilization Certificate In respect of earlier grants. 

sr..",.", 
RtIIM_ of Funds for ~lhy untt.r c.ntm/Iy Sponso/fK/ SclNlmtl for Utlllr p,.d6s!7 

NalJMl of the 
Collegellnatltutlon 

Govt. Homoe. 
College, 
Chandeehwar, 
Azamgarh, UP 

State Shri Durgaji 
Homoeo Medical 
College & 
Hospital 
Azamgarh 

Name of the 
Scheme 

2 

Under 
Graduate 

ROTP/CME 

(Rupees In Lakhs) 

2003-04 2004-06 2005-06 

3 4 5 

16.00 ,-

1.00 
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Pt. JlN Homoeo 
Medical College 
& Hoapltal. Kanpur 

State Dr. 
Bri/kiahore 
Homoeo Medical 
College & 
Hospital. 
Falzabad 

Dr. B.K. Homoeo 
Medical College. 
Falzabad. UP 

/Enflll8hj 

2 

ROTP/CME 

ROTP/CME 
& 
Under 
Graduate 

ROTP/CME 

Condition of Natlo".! Highway. In Bihar 

3216. SHRI RAGHUNATH JHA: 
SHRI SITA RAM SINGH: 

Will the Minister of SHIPPING. ROAD TRANSPORT 
AND HIGHWAYS be pleased to atate: 

(a) whether the condition of National Highway Is not 
traffic worthy In Bihar; 

(b) If so. the details thereof and the reasons therafor; 

(c) whether the Governrnent proposes to Increase 
the length of various National Highways In Bihar under 
the Pradhan Mantry Bharatl Jodo Parlyo/na and to 
upgrade the sarne to four lane; 

(d) if so. the rneasures taken by the Government In 
this regard; 

(e) the amount of funds allocated for the purpose; 

(f) whether the Government proposes to upgrade two 
lane National Highways Into four lane; and 

(g) If so. the details ther.tOf? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING. ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) and (b) The National Highways In 
Bihar are maintained In traffic worthy condition within the 
available resources. 

(c) No. Sir. 

(d) and (e) Do not arise. 

3 4 6 

0.60 
0.93 

1.00 

62.00 

0.93 

(f) and (g) An aggregate length of 890 Kma of nine 
National Highways In Bihar w'z. NH·19. NH·28-A. NH·30. 
NH·31. NH·n. NH·80. NH·84. NH·85 and NH·47·A has 
been Identified for up·gradatlon to four lane/two lane wltb 
Daved .houlder under National Highways Development 
Project (NHDP) Phase '" eartler known as Prahn Mantty 
Bharat Jodo Pariyo/na. In addition to this. four lanlnvof 
206 Kms of NH·2 under NHDP Ph ... I and 513 KmI of 
NH·28. NH·57 and NH·31 under NHDP Pha.. II Is 
already under Implementation. 

LTC ~acUge for Sri nagar 

3217. SHRI SHISHUPAl PATlE: Will the PRIME 
MINISTER be pleased to atate: 

(a) whether the Government had announced an l TC 
Package for the Government employees and their 
dependants for visiting Srlnagar by air dUring the recent 
past; 

(b) If so. whether the expenses incurred by the 
Govemment employees on the air fare are reimbursable 
In respect of their dependant parents Irreepectlve of being 
senior citizens under the above package; 

(c) If so, whether the Government Ia aware that some 
Government Departments are reimbursing half of the 
airfare only In respect of the above said senior citizens 
though the concemed national airlines had charged them 
for the full fare; 

(d) if so, the reasons therefor; 

(e) the guidelines/rules prescribed, to reimburse leave 
Travel concessions to the senior citizens. children and 
others In the air journey with and without packages 
announced from time to time by the national/private 
carriers; and 
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(f) the effortl made or proposed to be made to 
ensure that these guldelin81 are circulated to all Mlnietrlul 
Departments? 

THE MINISTER OF STATE IN THE MINISTRV OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRV OF 
PARLIAMENTARV AFFAIRS (SHRI SURESH 
PACHOURI): (a) Vel, Sir. The special conoeaaion was 
available upto 15.6.2006 only. 

(b) Ves, Sir. 

(c) and (d) No such Instances have been brought to 
the notice of this Department. 

(e) As per Rule 13 of CCS (LTC) Rules, 1988 
reimbursement of expenses of journey shall be allowed 
on the basis of a point to point joumey on • through 
ticket over the shortest direct route. Where employees 
are eligible to travel by air as per entitlement, full normal 
air fare or actual fare paid whichever is le88 will be 
admissible for reimbursement Irreapectlve of whether the 
air tickets were' purchased with or without concession. 

(f) The CCS (LTC) Rules, 1988 and the Instructions 
issued there·under are already available in all Mlni8trieal 
Departments. 

Growth Rate In Eleventh Five Vea, Plan 

3218. SHRI G.V. HARSHA KUMAR: 
SHRI K.C. PALLANI SHAMV: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Union Govemment has let an 
ambltiOUI 8.6 per cent growth target for the Eleventh 
Five Vear Plan; 

(b) If so, the details wortced out so far to achieve 
the target; 

(c) whether the Planning Comml .. lon has convened 
a meeting of Chief Ministers of various States and Union 
Territories recently to flnanse the draft Eleventh Plan; 

(d) If so, the details thereof; and 

(e) the steps taken by the Planning Commission to 
ensure adequate allocation to State. for varlotls 
prograrT)mes? 

THE MINISTER OF STATE IN THE MINISTRV OF 
PLANNING (SHRI M.V. RAJASEKHARAN): (a) and (b) 
No growth targets have been fixed for the Eleventh Five 
Year Plan. However, draft Approach to the Eleventh Plan 
has been prepared for consultations. In this draft Approach 
Paper, an average growth target of 8.5 per cent has 
been proposed. 

(c) and (d) Ves Sir, the Planning Comml8alon recently 
convened regional rileetinga with Chief MInI8tera of various 
States and Union Territories to obtain their views on the 
draft Approach Paper to the Eleventh Five Vear Plan, 
the details of which are given In the encIoeed Statement. 

(e) No allocations has been made for the Eleventh 
Five Ve.r Plan. 

OiI/slls of Rtlglonsl Consuhs/ions for the DllIh ApptOSCll Pspsr to thtI Elsa.ntll Pt.n 

Regional Consultations on the Draft Approach Paper to the Eleventh Five Vear Plan have been held between 
Deputy Chalnnan and Members of the Planning Commission with StatesIUTs as per the following schedule: 

SI.No. Date of Meetings Venue StateatUTe 

1. 27·28 June, 2006 Mumbai Maharuhtra, Goa, Madhya Pradesh, Daman & Diu, Dadra 
& Nagar Haveli 

2. 3·4 July, 2006 Delhi Haryana, Punjab, Jammu & Kashmir, Himachal Pradesh, Uttar 
Pradesh, Uttaranchal, Deihl, Chandigaltl 

3. 8·9 July, 2006 Shlllong All North Eastem States (Including Slkklm) 

4. 17·18 July, 2006 Kolkata West Bengal, Orissa, Bihar, Jharkhand, Chhattlsgarh, A&N 
Islands 

5. 21·22 July, 2006 Thiruvananthapuram KeraJa, Tamil Nadu, Anethra Pradesh, Kamataka, Pondicherry, 
Lakshadweep 

6. 24 July, 2008 Deihl Gujarat and Rajasthan 
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The con.ultationl were taken up over 2 days with 
three .euion. at -each of these meetings. In the til'll 
ses.lon on day one, a Presentation was made by 
Planning Commission highlighting the main Issue. In the 
Approach Paper followed by comments by .ach of the 
Chief MinisterslLt. Govemors or their repr •• matlv... In 
the second "88lon, discussions were held with the State 
Planning Ministers. Vice Chairperson. of State Planning 
Boards and Planning Secretaries on the proc ... , 
timeliness and other Issues relating to the formulation of 
the State Approach Paper and District Plana for the 
Eleventh Five Vear Plan. On the s&conci day of the 
discussions, there flas Interaction between Planning 
Commission and civil society representative Including 
academicians, researchers and NGOs. The suggestions 
that emerged from the regional con.ultatlons will be 
suitably Incorpprated in the final Approach Paper. 

Tenth Plan Outlay for Mlnlatry of Power 

3219. SHRI BADIGA RAMAKRISHNA: Will the PRIME 
MINISTER be pleased tt' state: 

(a) the reasons for reduction of the Tenth Plan outlay 
for the Ministry of Power from Rs. 1,43,399 crorea to RI. 
92,941 crores by the Planning Commi88lon; 

(b) whether during the last three years. the Plan 
Expenditure of the Ministry is far below the allocated 
amount; 

(c) if so, the reasons therefor; 

(d) if not, the details of Plan expenditure in the first 
three years of the Tenth Plan; 

(e) the total outlay for 2006-07; and 

(1) the detalle of plan for utilizing the budget 8ItImate 
of 2008-077 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHAI M.V. RAJASEKHARAN): (a) The main 
reuona for reducing the Tenth Plan outlay for the . MInIItry 
of Power il due to acaIlng down the capacity addition 
target originally envisaged at 41.110 MW to 31.290 MW 
at the time of the MId-Term review. 

(b) Ve., Sir. The actual expenditure against the 
Annual Plan for the Ministry of Power during the last 3 
years i. given below:-

(R.. in orores) 

V,ars Approved Actuels Percentage 

2003-04 14667.61 10741.30 73.23 

2004-06 15630.32 12947.57 82.84 

2005-06 23013.90 16847.54 73.21 

(c) The reasons for the under utHlzation of plan funds 
during the last three years as indicated by the Ministry of 
Power are given in the enclosed statement. 

(d) Question does not arise In view of response to 
(b) to (c). 

(e) The total Outlay of 2006-07 is Rs. 27623.70 
crores. 

(f) It is planned to add inter-alia a capacity addition 
target of 1 n66.72 MW along with 12876 Ckt. Kms of 
transmission line and 21644 MVA capacity of sub-stations 
during· the Annual Plan 2006-07 as reported by the 
Ministry of Power. 

1. The reasons for shortfall in the Annual Plan 2005-06 are as foltOws:-

Organisation! Approved 
Scheme 

2 

3791.96 

Actuals 
(Prov.) 

3 

2040.54; 

(As. II'! crores) 

Major Reasons for saving 

4 

The reason for savi~. in Major profects are as 1oI1ows:-

Subanairi Lower (As. 67.73 crore>-Due to delay in ~ cleallllC8. 
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2 3 

NEEPCO 986.79 206.00 

Power Grid 4787.83 4110.93 

SJVN 407.70 45.72 

DVC 2373.00 978.93 

Other Schemes 10854.31 9487.42 
of MOP 

Total 23013.90 18847.54 . 

BHADRA 1. 1&28 (S....., trJ 0tM1IDn6 4ee 

4 

• TIIta Low DIm-IV (RI. 41.50 crores), Uri-II (RI. 92.00 CftIAI). Palbatl-III (RI. 97.80 
crore) and SIyom (Ra. 180 crore)-Oue 10 delay in II1Y8ItmInt approval. 

Kilhan Ganga (RI. 100 crort)-due 10 non award of the wortc becaUII of revision In 
the 1Cheme. 

The reason lor .. vlnga In MlJor projects are II 1oI1owI;-

Tripura Gil Bued Power Project (Ra. 159 croreHue 10 dropping of the projeclln 
the ablence of gal linkage. 

Kameng HEP (RI. 200 crorea)-Oue 10 IIow progr ... 01 the project 

The shortfall was for the new IChemn I8IOCia1ed lranlmilllon ICheme linked 10 Gal 
projects of NTPC. 

Due to delly in Inveatment approvel of Rlmpur HEP. 

Reduction of Rs. 1015 crores In on-going acheme of CTPS unit 7 & 8 & Mejia Ext. 
5 & 8 and reduction of about As. 90 crore for the new scheme. 

Saving was due \0 Lower Expenditure by NTPC, which WII partly offill by the higher 
expenditure bV THDC. 

Total Savings-6166.38 

2. The reasons for shortfall In the Annual Plan 2004-05 are as fonows:-

NHPC 2849.86 2424.34 (a) new schemel viz. Uri·lI, K!~'langanga, Nlrnoo Bazgo, Chutak, Siang wert not ripe for 
investment approval. 

(b) Teesta Low Oem IV, Chamera·1II and Perbati·1II could nol obtain environmenl and 
forest clearance resulting in delly in according approval for the lime. 

(e) For the .N project of Purlia, PSP, PIS decided that no GBS *hall be earmarked for 
the same and the equity will come from the retained eaminga of the NHPC. 

NEEPCO 482.00 186.53 (a) The major reason for saving is the non-approval of Trlpura Gal baaed project (RI. 
190 orore) alongwith UIOCialed tranamll8ion tine. 

(b) Due 10 adverae IIw and order situation In Miloram, the Turial HE project could not 
be taken up for construction. 

PFC (AG&SP) 300.00 250.00 Due to less claims received for the R&M projects in the state sector. 

Power grid 3738.00 3218.18 The shortfall in expenditure II due to the fact thaI 8OI'IIe projectl Yiz. Sipst stsge-II 
supplementary, Transmission system lor TuriaJ (ReE), Transmission System for Tall (RCE) 
were not ripe for inY8llment approval. 

New Schemes 01 32.50 5.00 Due to delay in approval of the new 1ChemeI. 

MOP 

. 
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CEA 

Kutlr Jyotl 
Programme 

2 

108.99 

300.00 

Other Schemes 7818.97 
of MOP 

T oIal 15630.32 

3 

19.55 

200.00 

6665.95 

12947.57 

AUGUST 23, 2008 

4 

Due to delay In &pprovel of the new IChemtI viz. OPRI of New Hydro Electlic Schemel 
and Scheme for 100,000 MN environment frIencIy lhermll InItIItive, Modemlzatlon of CEA 
with low height paI1itionIng including proviIion for EPBX, UpgradaIIon of informaIIon tect.1OIogy 
facilitiel In CEA. 

this programme was m.rged with th. New lChemt I... Schtm. for Rural Electricity 
Infrastructure and HoUllhold Electrtflc:atlon, which WII approved by the .CIbinet In February, 
2005. 

Saving was due to Lower ExpendIture by SJVNL which was partly off. by the higher 
expenditure by NTPC, DVC & THDC 

Total SIvIngt-Ra. 2882.75 crore 

3. The reasons for shortfall during Annual Plan 2003-04 were as follows:-

NEEPCO 414.5 

NHPC 3269.72 

NPTI 24.60 

CPR! 25.00 

REC (AREP) 100.00 

PFC (AG&SP) 300.00 

Powergrid 2670.00 

New Schemes 20.00 
01 MOP 

THDC 924.29 

DVC 1450.00 

SJVN 758.05 

Other schemes 4711.45 
of MOP 

Total 14667.61 

61.17 

2087.11 

5.09 

1.48 

0.00 

191.91 

2301.08 

0.00 

560.05 

316.51 

504.00 

4712.90 

10741.30 

Saving 01 AI. 353.33 crores due to the non approval 01 new ec:hemea namely Tipaimukh 
HEP, Trlpura Gas and Kameng, HEP 

The saving of As. 1182.59 crores in case of NHPC wu due to the following reaaons 

Non approval of the PuNIia Pump storage 1Chemes. Kishan ganga, ParbaIl-lII, CharnefI. 
III, projects were not ready for investment approval. 

Due to approval of the New Schemes and slow progress of ongoing schemes. 

Due to non-approval of the New Schemes and &low progreu of ongoing achemes. 

Expenditure on this scheme wu rescheduled for the next year. 

Due to I ... claims received for the R&M projects in lhe state sector. 

The scheme 01 NERLDC was completed at lesser cost. In addition, delay In AsIociated 
lranamission projects to match with lIIe schedule of delayed hydro projectI (like Oulhasli, 
T .hrll led 10 a sIowsr paos 01 expenditure. 

The competent authority could nClt approve the new schemes of MOP. 

Due to delay In commissioning of Tehri Stage-I and non approval 01 T.hri PSP u it was 
not ripe for investment approval. 

Due to non-approval of the schemes. 

Due to make up of equity of Rs. 254.05 crore by Himachal Predesh, which was pending 
for the last 80 many years. 

No saving. 

Total Saving As. 3926.31 crores. 
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Allooetlon from MPLADS Funda 

3220. SHRI BACHI SINGH AAWAT uBACHDA": Will 
the Minister of STATISTICS AND PROGRAMME 
IMPLEMENTATION be pleased to state: 

(a) whether the Union Government propsoes to put 
restrictions on allocation of funds by MPs from MPLADS 
funds to certain Trusts and Non-Governmental 
Organisations; 

(b) if so, the details thereof; and 

(c) the reasons for imposing such restrictions? 

THE MINISTER OF STATE OF THE MINISTRY OF 
STATISTICS AND PROGRAMME IMPLEMENTATION 
(SHRI G.K. VASAN): (a) to (c) The Par~ 3.21 of the 
MPlADS Guidelines stipulates that the community 
infrastructure and public utility building works are also 
permissible under MPLADS for registered Societies and 
Trusts. Conditions have been indicated in the same para 
and also in the model agreement given In the Annex-V 
to the MPLADS Guidelines. Reputed Non-Govemmental 
Organisations can be engaged as Implementing Agency 
as per Para 2.11 of the Guidelines. 

Incraaaing Nuclear Power Production 

3221. SHRI M. SREENIVASULU REDDY: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the per capita consumption of electricity 
in the country is 600 kwh a year which Is low; 

(b) if so, whether the Govemment Is contemplating 
to hamess nuclear power for increasing power production; 
and 

(c) If so, the details thereof? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN): (a) 
Yes, Sir. 

(b) All sources of power, including nuclear, need to 
be exploited to increase power production. 

(c) Currently, 16 nuclear power reactors with a power 
generation capacity of 3900 MWe are in operation and 
seven reactors with a capacity of 3380 MWe are under 
construction. On completion of the reactors, the capacity 

wiH reach 7280 MWe progressively by March 2011. More 
units are also planned in the XI Plan and beyond to 
reach a capacity of 20,000 MWe by the year 2020. The 
recent initiatives of the Govemment on International 
cooperation In nuclear energy open the poealbllities of a 
larger capacity addition by setting up of capacities, In 
odditlon to our indigenous programme based on imports. 

Strengthening Relatlona with Chine 

3222. SHRI BANSAGOPAL CHOUDHURY: Will the 
PRIME MINISTER be pleased to state: 

(a) whether any action plan has been proposed by 
the Union Govemment for strengthening cooperation with 
China after opening of Nathula Pass; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI E. AHAMED): (a) and (b) 
Border. trade between India and China through the Nathula 
Pass was resumed with effect from July 6, 2006 at the 
Changgu border trade mart at Sherathang on the Indian 
aida and the Renqlnggang trade mart on the Chinese 
eide in accordance with the Memorandum on Expanding 
Border Trade signed between India and China on June 
23, 2003, after basic infrastructure for conducting border 
trade was put In place at these locations. Both sides are 
engaged in upgradation of the relevant infrastructure with 
a view to further expanding bordar trade through the 
Nathula Pass, which is expected to bring benefit to the 
local economy. 

FOI In Telecom Sector 

3223. SHRI SURESH PRABHAKAR PAABHU: 
SHRI GURUDAS DASGUPTA: 
SHAI SURAVAAAM SUDHAKAR REDDY: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) whether the Department of Telecommunications 
(DoT) has rejected the idea of automatic route for 74% 
Foreign Direct Investment In tetecom sector in the larger 
interest of national security; and 

i 

(b) if so, the details thereof? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) and (b) The Govemment 
has formulated the policy for Foreign Direct Investment 
(FDI) in telecom sector and issued the Press Note No. 
S (2005 Series) dated 03.11.2005, according to which 
automatic route is available for FDI upto 49%. Approval 
of the Foreign Investment Promotion Board is required 
for FDI beyond 49% with a ceiling of 74%. 

Closufe of Coal Mine. 

3224. SHRI PARSURAM MAJHI: Will the Minister of 
COAL be pleased to state: 

(a) whether the underground coal mines of the 
Mahanadi Coal Field Limited have been closed down; 

(b) if so, the details thereof and the reasons therefor; 

(c) whether these underground coal mines were not 
filled up with sand before their closure; and 

(d) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (DR. DASARI NARAYAN RAO): (a) and (b) Till 
2005-06, no underground coal mines of Mahanadl 
Coalfields Ltd. have been closed down. However, coal 
production from Deulbera underground mine has been 
stopped/suspended since 19.07.2006 in pursuance of the 
deciSion taken in the meeting convened on 28.02.2003 
by the Commissioner-cum-Secretary, Department of Water 
Resources, Government of Orissa, Bhubaneswar to close 
the mine whenever water is released through the Right 
Main Canal. A Notice for release of water through Right 
Main Canal was given by the Executive Engineer, Rengall 
Right Canal Division No.1, Baghuabol, Talcher on 
10.07.2006. 

(c) and (d) MCl has decided to close Deulbera 
Underground mine of Talcher Area in Talcher coalfield 
and accordingly has stopped production since 19.07.2006. 
The salvaging operation of P&M and materials Is going 
on there. Stabilization of certain areas by filling up by 
sand .will be done before closure of mine. 

/Translation} 

Survey for Data on Poor 

3225. SHRI KASHIRAM RANA: 
SHRI HARIKEWAL PRASAD: 

Will the Minister of STATISTICS AND PROGRAMME 
IMPLEMENTATION be pleased to state: 

(a) whether any special method has been evolved 
by the National Sample Survey for gathering data about 
the poor in its consumer surveys; 

(b) if so, the details thereof; 

(c) if not, the reasons therefor; and 

(d) the methods by which the Government assesses 
the Income and expenditure of the poor and prepares 
schemes for poverty alleviation and development in the 
absence of such data? 

THE MINISTER OF STATE OF THE MINISTRY OF 
STATISTICS AND PROGRAMME IMPLEMENTATION 
(SHRI G.K. VASAN): (a) to (d) The methodology adopted 
by NSSO in its consumer expenditure survey assign due 
weightage to all socio-economlc groups to ensure their 
adequate representation. The methodology.potlsists of the 
following: 

(i) Selection of a sample of villages and urban 
blocks in accordance with a scientific sampling 
scheme. 

(ii) Selection of sample of households from each 
selected village and urban block, ensuring 
adequate representation of all socio-economic 
groups. 

(iii) Collection of data on household consumer 
expenditure by interview method from each 
selected household. 

(iv) The schemes for the poor are generally take 
into account the result of the consumer 
expenditure surveys conducted by the NSSO. 
The schemes are prepared by the Ministries of 
Rural Development and Urban Development in 
consultation with Planning Commission and 
Ministry of Finance. 

Widening of Modlneger-Herldwer National Highway 

3226. DR. RAJESH MISHRA: 
SHRI AVTAR SINGH BHADANA: 
SHRI SAJJAN KUMAR: 

Will the Minister of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to state: 
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(8) whether the Govemment proposes to carry out 
widening and metalling of the NH from Modinagar to 
Haridwar and to put up dividers thereon in view of the 
heavy traffic; 

(b) if so, the time by which the said wort< is likely to 
be started; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) to (c) The Modinagar-Haridwar 
section of National Highway Is part of Delhi-Haridwar 
section of NH-58 which is identified for 4-laning/6-lanlng 
with the prOvision of dividers under NHDP Phase-iliA. 
The status is as under:-

(i) Delhi/UP Border-Meerut (46 km) is already 4-
laned. Work for preparation of DPR for 6 laning 
is in progress. 

(ii) Meerut-Muzaffamagar Section (79 km): The wort< 
of 4-laning of BOT basis has been awarded. 

(iii) Muzaffamagar-Haridwar section: BOT bids had 
been invited in May, 2006. The single BOT bid 
was received, which has been cancelled. 
Process for re-bidding has been initiated. 

/£nglisllj 

Issue of Commemorative Stamp 

3227. SHRI SUKHDEV SINGH DHINDSA: WUI the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the Government proposes to issue a 
commemorative stamp in memory of Guru A~un Dev; 
and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) A proposal for issue of a 
commemorative postage stamp on Guru A~un Dev Ji 
has been received by the Department of Posts, and is 
under consideration. 

(b) Proposals tor issue of commemorative postage 
stamps are examined by the Department of Posts on the 
basis of certain guidelines, which are meant to ensure 
that the postage stamps, when Issued, have adequate 
philatelic value. After examination, the propos:d:; are 
placed before the Philatelic Advisory Committee (PAC), 
which is a duly constituted body meant to consider and 
recommend stamp issues on the basis of the proposals 
received. The proposal for issue of a commemorative 
stamp on Guru ArJun Dev has been received and the 
examined, and the same will be placed before the 
Philatelic Advisory Committee for consideration at its next 
meeting. 

/Trsnslslionj 

Recruitment of Old. Youth Co-ordlnatora 

3228. SHRI VIJAY KUMAR KHANDELWAL: 
SHRI KRISHNA MURARI MOGHE: 

Will the Minister of YOUTH AFFAlAS AND SPORTS 
be pleased to state: 

(a) whether recruitment to the post of distrlct youth 
co-ordinators was advertised as per the prescribed 
procedure of examination as adopted in 1996 but the 
result thereof Is yet to be announced: 

(b) if so, the reasons therefor; 

(c) whether the accountants had to move the court 
for increase In the prescribed percentage of promotion to 
the advertised vacant posts; 

(d) if so, the decisions of the court thereon; 

(e) whether the examinees had also moved the court 
for delay caused in declaring the resutt; 

(f) If so, the verdict of the court thereon; and 

(g) the time by which the result will be declared and 
job offer given to the youths? 

THE MINISTER OF PANCHAYATI RAJ AND 
MINISTER OF YOUTH AFFAIRS AND SPORTS (SHRI 
MANI SHANKAR AIYAR): (a) and (b) Yes, Sir. An 
advertisement was issued by the Nehru Yuva Kendra 
Sangathan (NYKS) during December, 1996 inviting 
applications for recruitment to the post of District Youth 
Coordinators. However, the recruitment process was 
canceHed by the Govemment due to the following reasons: 
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(I) Approval tor the creation of posts was not there 
from Govt. of India. 

(ii) In accordance with the advertisement inviting 
applications, educational qualification was fixed 
as graduate but only post-graduates were called 
for written test/IntervieW. 

(iii) A number of complaints were received relating 
to the appointment to these posts. 

(c) and (d) Yes, Sir. A few Accountant-cum-Typist& 
had filed a case in the Hon'ble High Court of Punjab 
and Haryana at Chandigarh. The Hon'ble High Court, 
vide its order dated 11.03.1998 disposed of the petition 
with a direction to the Union of India to decide on the 
recruitment rules within two months and theraafter consider 
the case of the petitioners for promotion as per the rules. 
Accordingly, the rules were formulated and are being 
followed. 

(e) and (f) Yes, Sir. Two of the applicants had moved 
the High Court of Delhi against the non-declaration of 
the result due to cancellation of the recruitment process. 
The Hon'ble High Court of Delhi in its Order dated 
03.03.1999 directed the respondents to declare the results 
of the examination and stated that, if the petitioners are 
found successful, they should be appOinted. On appeal, 
this order was set aside by the two-judge bench of the 
same court on 02.08.2000 and the case was remanded 
back to the single judge bench for fresh consideration 
and decision. 

(g) The matter Is sub-judice. 

[English} 

Allotment of STDnSDlPCO Booths 

3229. DR. M. JAGANNATH: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleaaed to stale: 

<a) whether the Government has recently framed a 
new policy for .allotment of STDIISD/PCO booths at 
Railway platforms; and 

(b) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): <a) and (b) Sir, whereas there 

is no change in the policy of provisioning of telephone 
lines for STDIISDIPCOs by the Bharat Canchar Nigam 
Umited (BSNL) and Mahanagar Telephone Nigam Umited 
(MTNL), the two telecom P.S.Us under Department of 
Telecommunications (DoT), the Ministry of Railways has 
only rationalized their eariier guidennes dated 22.04.2002 
on 14.05.2004 for fresh allotment of STDIISD/PCO/FAX 
booths at Railway Stations. 

A copy of the guidelines Issued by Railway Board 
vide No. 20011TG.lVl101PC01P01icy dated 22.04.2002 and 
24.05.2004 is enclosed as Statement. 

S/I""'nl 

GOVERNMENT OF INDIA 
MINISTRY OF RAILWAYS 

(RAILWAY BAORD) 

No. 01ITGIVl10/PCOlReview 

The General Managers (C), 
All Zonal Railways 

New Deihl, dtd. 14.05.2004 

(Commercial circular No. 8 of 2004) 

Sub: Polley for fresh allotment of STDlPConSDI 
Faxllnternet booths at Railway stations 

Ref: Board's lett.,. No. 01ITGIVI1CWC01PoIlcy 
dated 22.4.02 and No. 01JTGIV/101PCO/ 
Revle. dtd. 29.10.02 

A committee was constituted in the Ministry of 
Railways to review the existing policy for allotment of 
STD/PCOIISD/Faxllnternet booths. Based on the 
recommendations made by the Committee and with the 
approval of the competent authority the Ministry of 
Railways have decided to rationalize certain provisions in 
the existing guidelines referred to in policy letter dated 
22.4.2002 above. The modification/additions/deletions 
made in the existing policy are as under:-

1. Below Para 4. IV, Para V be added as under:· 

v. In case of 0, E & F category stations, the 
applleant should be a local resipent of the area. The 
residence would be treated as local residence if It is 
located within the same district in which the station, where 
the booth is proposed to be aHotted, Is also located. For 
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this, the applicant will be requil'8d to submit a certificate 
of local residence from the OM/ADM of the district in 
which the station is located or Voter Identity Card. 

2. Para 5.3 has been modified and may be read as 
under:-

5.3 For the purpose of working out number of booths 
to be allotted to various categories of persons at various 
of stations, the following procedure shall be adopted:-

"The number of stations located on a Division will be 
segregated category-wise i.s. A, B, C, 0, E & F. After 
this has been done, a serial number should be given to 
each booth at the station e.g. at Nagpur station, the 
booths will be numbered as NGP/1, NGPI2, etc. The 
number of booths assessed for all 'A' class stations on 
the Division will be clubbed and thereafter distributed by 
adopting principle of vertical and horizontal reservation. 
The same procedure will be adopted for 'B' and 'C' class 
stations. The total requirement at '0', 'E' & 'P class station 
will be clubbed together for entire division and this will 
be treated as one block and there after the same principle 
as mentioned above, will be adopted. To illustrate, If there 
are 100 booths to be allotted at all 'A' class stations of 
a particular Division, 25 will be allotted to physically 
handicapped persons, 25 to ladies and SO to unemployed 
Youth. Amongst the 26 booths allotted to physically 
handicapped persons, 15% will be allotted to se, 7.5% 
to ST and 27% to CBC and the remaining SO.5% to the 
general public. The same method will be adopted in case 
of women and unemployed youth. The category of 
persons to which these booths will be allotted, will be 
determined through a draw of lots to be done by any 
child separately for A, B & C category of stations and on 
combined basis for 0, E & F stations. For one-time-
identification of booths, a committee of 3 officers at 
Assistant/Senior Scale level should be constituted by the 
DAM. In this manner, each booth will be allotted a specific 
number and category of person for allotment which is to 
be called its booth 10. 

3. Para 5.4 has been modified and may be read as 
under:-

5.4 After the present contract Is over or In case of 
termination of contract etc., the booths should be anotted 
to the person belonging to the category as per the booth 
10. Moreover, future tenders will be both specific only. In 
case, due to construction of new platforms etc., additional 
booths are to be set up the identification for theee booths 

will be done through a draw of lots to be done by any 
child based on the remaining categQry of persons of the 
table, as per the procedure prescribed above. 

4. Para 6.1 has been modified and may be read as 
under.-

6.1 For allotment of booths at 'A', '8' & 'C' category 
of stations, two packet tendering system will be followed 
for '0', 'E' and 'P category of stations, the aOotment wiH 
be done by the DAM on the basis of draw of lots to be 
done by any child. The detailed procedure will be as 
under.-

6. Para 6.1.2 (II) has been modified and may be 
read as under.-

Affidavit declaring assets and liabilities. 

6. Para 6.1.3 has been modified and may be read 
as under.-

6.1.3 Packet 'B' which is the financial offer shall be 
opened after short listing on the basis of Packet 'A' and 
shall contain the financial bids only and no other 
document. The financial bid shall have two components. 
The first one shall oomprise an undertaking for paying 
the land licence fee a8 notified by the Aallway 
Administration from time to time. The second component 
shaH be an offer In terms of percentage of the commil8lon 
payable to him by the telephone service provider i.e. 
BSNL, MTNL or any other authorized service provider 
which shall In no case be less than 10% of the 
commission payable to him. The maximum witl also not 
be quoted more than 100% in the tender. If any tenderer 
quote more than 100% commission on the tender will be 
treated as· Invalid. This should be specifically mentioned 
in the tender papers. 

7. Para 6.1.4 hu been modified and may be read 
as under:-

6.1.4 After the bids have been received, a Tender 
committee comprlaing three offices of appropriate level 
including one from commerCial, Civil and Finance 
Department respectively will scrutinise the Paket 'A' and 
short list those who qualify In technical offer and reject 
summarily . all those applications which are not 
accompanied by any of the documents stated for Pocket 
'A'. Thereafter, Packet 'B' of only those bktdel"8 who 
qualify for opening of their financial bids In packet 'A' will 
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be opened. The highest offer received should be 
considered for acceptance by the approving authority i.e. 
Divisional Railway Manager. However. as the highest bid 
nas been restricted to 100% of the commission, there 
will be a draw of lots to be done by any child if there 
are more than one candidate offering same highest bid; 
Candidates should be advised the date, time and venue 
of the draw by Courier/Regd. AD to enable them to attend 
it if they so desire. 

8. Para 6.2.2 has been modified and may be read 
as under:-

6.2.2 After the applications have bean received, a 
screening committee of the Division consisting of officers 
of appropriate level including one from commerCial, civil 
and finance Deptt. shall scrutinize and shortlist the eligible 
offers. The allotment of both will then be made by the 
DRM through a draw of lots & the draw of lots should 
be done by any child. All the eligible candidates should 
be advised the date, time and venue of the draw through 
courier/Regd. AD so that they may attend the draw if 
they so desire. 

9. Para 7.1 has been modified and may be read as 
under:-

The following charges will be realized from the booth 
operator. 

7.1 Land license Fee at a uniform rate of 20% of 
the notified cost of the land price prevailing at the stations 
as notified by the Railway from time to time will be paid 
in respect of all category of stations and the .same will 
be increased by 10% every year. Exact amount of land 
license fee will be wor1<ed out and mentioned in the tender 
document. 

The above changes will be applicable to the STDI 
PCO/ISD/Faxllnternet booths to be allotted in future. In 
respect of booths, which have been allotted or are in the 
process of being finalized as per Board's policy guidelines 
dated 22.4.02; these will be governed by existing 
guidelines i.e. of 22.4.02 & 29.10.02. 

This issues with the concurrence of Finance and 
Legal Directorates of the Ministry of Railways. 

(Hindi version will follow) 

DA: As above 

-Sd-
27.2. 

(A.K. Goyal) 
Executive Director Passenger Mar1<eting 

. Railway Board 

No.01ITGIV;'OIPCO/Review New Delhi, dtd. 02.004 

Copy forwarded for Information and necessary action to: 

1. The Principal Director of Audit, all Zonal 
Railways 

2. The FA&CAO, All Zonal Railways 

-Sd-
2712 

(Ohruv Singh) 
Director Finance Commercial 

Railway Board 

Copy forwarded for information and necessary action to: 
1. Chief Commercial Managers. All Zonal Railways 
2. Divisional Railway Manageralall divisions of ZRs 

-Sd-
27/2 

(A.K. Goyal} 
Executive Director Passenger Mar1<etlng 

Railway Board 

Copy forwarded for information to: 
1. General Secretary, AIRF & NFIR 
2. General Secretary, All India SC/ST Railway 

Employees Association. 171-813, Basant Lane. 
Railway Colony. New Delhi. 1 

GOVERNMENT OF INDIA 
MINISTRY OF RAILWAYS 

(RAILWAY BOARD) 

No. 2001ITGIV/10/PCO/Policy 

The General Manager (Comml) 
All Zonal Railways 

New Delhi, Dt. 22.4.02 

(Commercial Circular No. 24 of 2002) 

Sub: Policy for fresh allotment of STDllSDlPCOIFAXI 
Internet Booths at Railway Stations 

A comprehensive review of the STDIISD/PCO booth 
policy issued vide Board's letter No. 2000lTG.IV/10/PI 
PCO/T AT A dt. 2B.4.2000 has been under consideration 
of the Board. A copy of the detailed policy guidelines 
framed for allotment of new SliDlISDIPCO/FAXllnternet 
Booths is enclosed. A copy of the agreement will be 
sent later on after vetting by the Convincing Branch of 
the Oepat1ment of Legal Affairs, Ministry of Law & Justice; 
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In the meantime, process for fresh allotment of STDIISD 
Booths be started. This Issues with the concurrence of 
the Finance and Legal directorates of the Ministry of 
Railways. 

The policy guidelines in respect of the existing STDI 
ISD/PCO/FAXllnternet Booth holders and PCO Booths 
having only Local Call facility will be Issued separately. 

Please acknowledge receipt. 

(Hindi and English versions) 

-Sd-
(Dr. P.K. Goel) 

Encl: Copy of Policy Executive Director 

No. 20011TG.IV/101PCO/Policy 

Passenger Mali<eting 
Railway Board 

New Delhi, Dt. 22.4.2002 

Copy forwarded for information and necessary action to: 
1. The Principal Director of Audit, All Zonal 

Railways 
2. The FA&CAO, All Zonal Railways 

-Sd-
(Tanveer Ahmed) 

Director Finance Commercial 
Railway Board 

No. 2001ITG.IV/10/PCO/Policy 
New Delhi, dt. 22.4.2002 

Copy forwarded for information and necessary action to: 
1. The Chief Commercial Managers/AII Zonal 

Railways 
2. The Divisional Railway Managers/All Divisionsl 

All Zonal Railways 

-Sd-
(Dr. P.K. Goal) 

Executive Director Passenger Marketing 
Railway Board 

POLICY ON ALLOTMENT OF BOOTHS HAVING STDI 
ISDILOCAL CALUFAXIINTERNET FACILlTY·2002 

1. Objective 

1.1 To provide easy and user friendly access to 
passengers to communicate in emergency or 
otherwise. 

2. Seele and Number of booths 

2.1 For the purpose of providing booths having STOI 
ISDlLocaI calVFAXllnternet facility, stations will 
be classified Into various categories as per 
Board's letter No. 9ILM(B)12I175 dated 28.9.99 
which lays down as under:-

Category 'A': Non-suburban stations with an annual 
passenger earnings of Rs. 6 crores and above. 

category 'B': I Non-suburban stations with an annual 
passenger earnings between Rs. 3 crores to Rs. 6 crores. 

B: II Stations of tourism importance, or an Important 
junction station (to be decided by General Manager) 

Category 'C': All Suburban Stations. 

Category '0': Non-suburban station with passenger 
eamlngs between 1 and 3 crores. 

category 'E': Non-suburban station with eamlngs less 
than 1 crore. 

Category 'P: Halts. 

2.2 At 'A' Class Stations upto 2 booths having STDI 
ISDILocaI CalVFaxllnternet facility win be provided 
at each platform. Combined platform will be 
called a single platform for this purpose. In case 
of Important stations serving metropolitan towns, 
State capitals etc. where there Is sizeable traffiC, 
this facility will also be provided in the concourae 
and the Circulating area and the number of 
booths to be provided at these places will be 
decided by the Divisional Railway Managers. 

2.3 At 'B' and 'C' Clasa stations one Booth will be 
provided at each platform. 

2.4 At '0' Class stations 2 such booths will be 
provided. 
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2.5 At 'E' and 'F' class stations, one Booth shall be 
provided if considered justified by the Division. 

2.6 If there is a ban on the allotment of additional 
booths at any station but there is a justification 
for provision of these booths, the ban may be 
lifted with approval of Divisional Railway 
Manager. However, number of booths at any 
platform shall not exceed the prescribed number 
as mentioned above. 

2.7 At stations, which are heavily congested or 
stations where need for providing booths having 
STD/ISD/Local calVFaxllnternet facility, as per the 
norms prescribed above, is not felt, lesser 
number of booths may be provided with specific 
approval of Divisional Railway Manager. 

2.8 Divisional Railway Manager will usess the 
requirements of booths having STD/ISDlLocal 
calVFaxllnternet facility for each category of 
stations on the division as per the norms 
mentioned above. 

2.9 Places where this facility will be located will be 
identified in such a way that it does not hamper 
passenger movement but at the same time is 
accessible to the passengers. 

2.10 The Telephones shall be provided to BSNU 
MTNL or any other authorised service provider 
duly selected in that State and operating under 
regulations of TRAI. 

3. Operation of Boothe: These booths will be operated 
by duly selected booth operators who should provide good 
quality of customer service. 

4. Eligibility criteria for Hlectlon of Booth opemora 
(for all category of appilcantalStatlonl) 

I. The booth operators should be educated 
unemployed person. No educational qualification 
is necessarY for reserved categories such as 
SC/ST /OBC/women/physically handicapped 
including blind persons. 

II. The applicants should not be less than 18 years 
of age on the date of opening of tender. There 
is no upper age limit. 

II/, Educationa/ Qualification 

The educational qualification requirement for allotment 
shall be as under:-

(i) At least matric or high school and above for 
urban areas. 

(ii) 8th or middle pass and above for rural areas. 

1/1. AnttJcedtJnts 

Before awarding of the licence, the antecedents of 
the applicants should be got verified by policy. 

5. Vertical and Horizontal ReHrvatlon In Allotment 

The booths will be divided into 3 board categories 
iB., educated unemployed youth, physicafly handicapped 
and women. There will be quotas within this broad 
category as under: 

5.1 The vertical and horizontal reservation percentage 
in allotment of the STOll SO/Local calVFAXllntemet booths 
at stations will be as under:-

Category Total 
Percentage 

Percentage reserved for various categories 

Educated 
Unemployed 
Youth 

Physically 
Handicapped 
(including Blind) 
Disability 40% and 
above 

Women including 
War widows and 
Railway employees' 
widows) 

Total 

50"A. 

25% 

25% 

100% 

Scheduled 
Caste 

15% of 50% 
iB. 7.5% 

15% of 25% 
iB. 3.75% 

15% of 25% 
ie. 3.75% 

15% 

Scheduled Other 
Tribe Backward Class 

7.5% of 50% 
iB. 3.75% 

7.5% of 25% 
iB. 1.875% 

7.5% of 25% 
ie. 1.875% 

7.5% 

27% of 50% 
iB. 13.5% 

27% of 25% 
ie. 6.75% 

27% of 25% 
iB. 6.75% 

27% 

General 
(Unreserved) 

50.5% of 50% 
iB. 25.25% 

50.5% of 25% 
ie. '12.625% 

50.5% of 25% 
iB. 12.625% 

50.5% 
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5.2 The quota as apeclfied above IhaII be maintained 
at Divisional basis. 

5.3 For the purpose of working out number of booths 
to be allotted to varlO4.a categories of persons at various 
categories of stations, the following procedure shall be 
adopted:-

"The number of stations located on a Division will be 
segregated category-wise ':B. A, B, C, 0, E & F. 
The number of booths assessed for all 'A' class 
stations on the Division will be clubbed and thereafter 
distributed by adopting principle of vertical and 
horizontal reservation. The same procedure will be 
adopted for'S' and 'C' class stations. The total 
requirement at '0', 'E' and 'F' class stations will be 
clubbed together for entire division and this will be 
treated as one block and thereafter the same principle 
as mentioned above, will be adopted. To iIIustrate,if 
there are 100 booths to be allotted at all 'A' class 
stations of a particular Division, 25 will be allotted to 
physically handicapped persons, 25 to ladles and 50 
to unemployed youth. Amongst the 25 booths allotted 
to physically handicapped persons, 15% will be 
allotted to SC, 7.5% to ST and 27% to CBC and 
the remaining 50.5% to the general public. The same 
method will be adopted in case of women and 
unemployed youth. 

5.4 In the event of vacancy on account of expiry of 
contract or termination of contract etc., the booth will be 
allotted to person(s) belonging to the same category for 
which the vacancy has arisen, after following the laid 
down procedure. 

6. Procec:lure for Selection 

6.1 For allotment of booths at 'A', 'B' & 'C' category 
of stations, two packet tendering system will be followed. 
For '0', 'E' and 'F' category of stations, the allotment will 
be done by the General Manager on the recommendations 
of the screening committee. The detailed procedure will 
be as under:-

6.1.1 Procedure for 'A', 'B' and 'c' Category of 
stations 

Offers shall be invited by the division concemed 
through advertisements in the NationaVState leveVLocaI 
News Paper, etc. Two packet tender system viz. Packet 
'A' and Packet 'B' should be followed. 

6.1.2 Packet 'A' containing the technical offer wHl 
be opened first and should inter alia have following 
documents: 

(I) Authenticated documents showing educational 
qualification of the applicant. 

(II) Income Tax Clearance Certificate along with 
affidavit declaring assets and liabilities; 

(ill) Documents showing that the party has the 
requisite financial resources to pay the necessary 
MTNLlBSNL charges etc. for getting the 
connection as weD as conatructln~lIIng a 
both at the earmamed site and capacity to pay 
Railway License fee, as also for employing staff 
to man the both. 

(iv) Eamest money as stipulated. 

6.1.3 Packet 'B' which is the financial offer shall be 
opened after short listing on the basis of Packet 'A' and 
shall contain the financial bids only and no other 
document. The financial bid shall have two components. 
The fil'8t one shall comprise and undertaking for paying 
the land licence fee as notified by the Railway 
Administration from time to time. The second component 
shall be an offer in terms of percentage of the commission 
payable to him by the telephone service provider iB. 
BSNL, MTNL or any other authorised service provider 
which shall in no case be less than 10% of the 
commission payable to him. 

6.1.4 After the bids have been received, a Tender 
Committee comprising three offICers of appropriate level 
including one from CommerCial, Civil and Finance 
Department respectively will scrutinize the Packet 'A' and 
shortlist those who qualify in technical offer and reject 
summarily all those applications which are not 
accompanied by any of the documents stated for Packet 
'A'. Thereafter, Packet '8' of only those bidders who 
qualify for opening of their financial bids in Packet 'A' will 
be opened. The highest offer received should be 
considered for acceptance by the approving authority ';B. 
Divisional Railway Manager. 

6.1.5 The commission together with land license fee 
will be paid by both operators to Railway authority. 
Applications for each booth will be called for and 
considered separately. 
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8.2 Procedura tor .. lectIon tor '0', 'E' " 'F' category 
.tatlon. 

6.2.1 The two packet tender system will not be 
followed for these categories of stations. Applications will 
be called for by the division by giving suitable 
advertisements in the nationaVState-leveVlocaJ newspapers 
etc. The eligibility criteria will be decided as per para 4 
and the applicants shall also enclosed documents as 
specified in Para 6.1.2 (i to iv) above. 

6.2.2 After the applications have been received, a 
screening committee of the Division consisting of officers 
of appropriate level including one from commercial, civil 
and Finance Deptt. shall scrutinize and shortlist the eligible 
offers. These shall then be forwarded with the comments 
of Divisional Railway Manager to the commercial 
department of the headquarter office. This will be 
examined by Headquarter committee comprising three 
officers of senior scale leveVJA Grade (as convenient) 
including one from CommerCial, Civil and Finance 
Department, as nominated by the General Manager. The 
recommendations of this committee shall be approved by 
the General Manager. 

7. Llcen.e f .. and other charge. 

7.1 Land licence tee at a uniform rate of 20% of 
the notified cost of the land price prevailing at the stations 
as notified by the Railway from time to time will be paid 
in respect of all category of stations and the same will 
be Increased by 10% every year. 

7.2 Comml •• lon: (i) The percentage as agreed upon 
shall be the commission payable in case of A, B, C type 
of stations (this percentage shall in no case be less than 
10% of the commission payable to the booth operators 
by the service provider ':8. BSNUMTNL or any other 
authorised service provider. 

(Ii) in case of 0, E, F category of stations, minimum 
1 0% of commission payable to the booth operators by 
the service provider i.e. BSNVMTNL or any other 
authorised service provider is payable to Railways. The 
percentage of commission to be charged for each station 
falling under 0, E, & F categories of stations ~III, however, 
be fixed by the Division in consultation with their AssocIate 
Finance subject to minimum of 10010. 

8. Term. end CondHlonl for Allotment 

8.1 Only one booth would be allotted to one person. 
An undertaking should be obtained that applicant is not 
operating another STDIISDIPCOIFAXlintemet booth on the 
Indian Railway premises. 

8.2 The maximum size of the booth will be 5' x 6'. 

8.3 Two telephone lines will be permitted In one 
booth. 

8.4 The booth holders wHi be permitted to install 
FAX facility within the space allotted and in C888 FAX 
facility Is installed, an additional telephone connection may 
be permitted. The booth holders shall also be permitted 
to install internet kiosk for which 10% space of the area 
be given extra on payment of additional land license fee. 
However, care should be taken not to congest the 
platform. 

8.5 <a) For operating the booth, the licensee will pay 
one year's annual land license fee in advance 
before construction permission is granted. 

(b) Commission shall be paid by the licensee to 
the railways based on commission payable to 
him by MTNUBSNL to the licensee. 

(c) The initial land licence fee decided at the time 
of signing of the agreement will be' increased 
o 10% for every subsequent year. 

B.6 The eamest money deposit will be retained by 
Railways as part of the security deposit. Security deposit 
of 6 months land license fee shall be deposited by the 
successful bidder. 

8.7 The period of contract would be for a period of 
five years. This would be extended for another five years, 
by the competent authority on recommendations of 
Divisional Commercial Manager/Senior Divisional 
Commercial Manager with finance concurrence provided 
the performance of the booth operator is satisfactory and 
full license fee is regularly deposited during the tenure. 
License will be for a maximum perioe of 10 years only 
including extension period and no further extension shall 
be permitted. Railways should take timely action to cali 
fresh bids well in advance (preferably six months in 
advance) and not renew any of the contracts after the 
expiry of contractual period of 10 years including 
extension. 
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8.8 MTNUBSNUor any other authorized service 
provider bit.. would form the basis for realizing the 
commission for at! facilities given to the lICensees. 

B.9 No subletting of premiseslbooth will be allowed. 

8.10 In case of d,ath of the licensee during the 
tenure of the contract, the license may be fransferred in 
the name of his/her spouse or legal heirs of category I 
of succession Act for the unexpired period only il'l'9spective 
of the fact whether he/she belongs to the category under 
which the license was accorded but subject to conditions 
that he/she will get the telephone booth transferred in 
his/her favour from the BSNUMTNL or any other service 
provider on the request of the hislher spouse of legal 
heirs as stated above. 

B.11 For easy identification of PCO booth by the rail 
users, yellow colour with black border should be used. 
They should conform to standardized design made by 
Railways. 

8.12 In order to ensure that the facility Is availed 
only by the person in whose favour, the license has 
been granted, it would be mandatory for the licensee to 
operate the booth personally at least in one shift of 
8 hours. 

B.13 The party who has been allotted booth will have 
to start the booth within one month of allotment falling 
which his/her allotment may be cancelled and eamest 
money forfeited. 

9. MonitOring of PerformanceIPayment 

(i) Feed back about performance from the users of 
the facility should be gathered. 

(ii) There should be a periodical check on the 
service being provided. 

(iii) Quarterly paid statement should be prepared by 
accounts department and given to commercial 
departments. Details to include the confirmation 
about the timely payment by the party and the 
position of outstanding dues, if any. 

(iv) A separate dossier to be maintained for 
recording performance of the party. 

(v) An Officer should be nominated at DivlsionaV 
Zonal Railway Headquarter to monitor. 

(/) TImety Payment. 

(ii) Satisfactory performance of service etc. 

10. The Administration (;'6., Divisional Railway 
Manager or General Manager) will have the right to 
impoae 'inelterminate the license if the licensee Is not 
conforming to the conditions laid down by the railways 
and if there are complalntB against him/her 10r 
overcharging, etc. the contract will be terminated after 
issuing due notice. The termination of the license may 
be done on the basis of the defaults committed by the 
licensee and at least 3 chances may be afforded by 
Imposing fine. The compounding of defaults may be 
empowered to Divisional Railway Manager with the powers 
of impOSing fine not loss than Rs. 500 after due 
observance of the principles of Natural Justice. 

11. A copy of the draft agreement to be entered into 
is encloaed. This can be suitably modified depending upon 
the category under which the booth is allotted. 

12. These conditions will apply prospectively. Fresh 
allotments of STDIISDIPCO/FAXllntemet Booths will be 
made only as per this new policy guidelines. 

Development of National Highways 

3230. SHRI P.C. THOMAS: Will the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(8) whether there is any propoaal to develop the 
National Highways Including extending It upto Vallarpadam 
Container Terminal at Cochin; 

(b) If so, the details thereof; 

(c) whether NH·17 and NH·47 are proposed to be 
developed from Cochin; 

(d) if so, the details lhereof; and 

(e) the present status of bypass from Cochln to 
Munnar on National Highway No. 497 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING. ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) and (b) There Is a proposal for 
developing a new Intemational Container Transshipment 
Terminal (ICTT) at Vallarpadam in Kerala by Cochin Port 
Trust. A four lane road connectivity (17.2 km long) with 
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NH-47 to the ICTT Is proposed at an estimated cost of 
As. 395.00 crore. 

(c) and (d) The entire length of NH-17 (421 km) in 
Kerala from Karnataka-Kerala border to Edappally (CochIn) 
is proposed for four lanlng on Build, Operate and Transfer 
(BOT) basis under National Highways Development project 
(NHDP) Phase III-B. Presently, the preparation of Detailed 
Project Aeports (DPA) for four laning is In progress. Four 
laning of NH-47 from Walayar (Kerala-Tamil Nadu Border) 
to Vytilla Junction (Cochin) Is in progress under NHDP 
Phase II length of 32 km and the same is in progress 
In a length of 46 km. Preparation of DPAslaward of wort<B 
are in progress In the balance reaches. As regards other 
section of NH-47 in Kerala i.s. from VytlJla Junction to 
Kerala-Tamil Nadu border, four laning is in progress from 
Vytilla Junction to Aroor Junction (10 km) under ·Port 
Connectivity", from Aroor Junction to Cherthalal (20 km) 
is already four lane and from Cherthalal-Trivandrum-
KamatakaITamH Nadu border (221 km), four laning Is 
proposed under NHDP Phase III-A. Presently preparation 
of DPAslaward of worXs are in progress. 

(e) Three bypasses viz. Tripunithura, Muvattupuzha 
and Kothamangalam are proposed between Kochi and 
Munnar on NH-49 in Kerala. The alignment for these 
bypasses .tands approved and the land acquisition 
estimates awaited from the State PWD. However, for 
Tripunithura Bypass, land acquisition in part length has 
already been approved. 

Allotment of coal block. 

3231. SHRI MOHAN RAWALE: 
SHRI BALASAHEB VIKHE PATIL: 
SHRI EKNATH MAHADEO GAIKWAD: 
SHRIMATI NIVEDITA MANE: 

Will the Minister of COAL be pleased to state: 

(a) whether Maharashtra has requested for allotment 
of Coal Blocks to Maharashtra State Mining Corporation 
(MSMC); 

(b) if so, the details thereof; and 

(c) the time by which approval is likely to be 
accorded? 

THE MINISTER OF STATE IN THE MiNISTRY OF 
COAL (DR. DASARI NARAYAN RAO): (a) Yes, Sir. 

(b) Maharuhtra State Mining Corporation (MSMC) 
had requeeted for allocation of following blocks: 

Name of the State 

Jharkhand 

Chhattisgarh 

Madhya Pradesh 

Orissa 

Maharashtra 

Name of Block 

Rajbar, Banhardlh, Gomia and 
Saria-Koiyatand, 

Parsa, Morga I, Marga II, Gars 
Palma Sector I and Gare 
Palma Sector II 

Dongerl Tal I, Gongerl Tal II, 
and Mara /I Mahan 

Nuagaon Tellaahl 

Markl-Zarl-Jamanl Ac;tkoll 

(c) The Govemment vide ita letter dated 02.08.2006 
has allocated Markl-Zari-Jam Ani Adkoli to MSMC. 

IT!'BnslllHonj 

Oeneratlon of Power from Atomic Energy 

3232. SHRI JASWANT SINGH BISHNOI: Will the 
PRIME MINISTER be pleased to state: 

(a) whether power generation through coal and lignite 
Is cheaper than that from atomic power; 

(b) If so, the details thereof; and 

(c) the reasons for promoting production of power 
from the atomic energy? 

THE MINISTER OF STATE IN THE PRIME 
MINISTEA'S OFFICE (SHAI PAITHVIRAJ CHAVAN): (a) 
and (b) Currently, Nuclear Power Is competitIVe to eoaV 
lignite at locations away from coal mines, There are 
several regions in the country that are away from the 
coal mines, where nuclear power is competitive. 

(c) India has vast reserves of thorium which has 
huge potential for electricity generation in the long term. 
A three-stage nuclear power programme has been 
formulated to achieve long term security through use of 
abundantly available Indian thorium resources. 

Commercial maturity is reached for the first stage 
and second stage has been launched recently. 
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/English/ 

Quality of Food at SAl Cent_nl 

3233. SHRI HITEN BARMAN: Will the Minister of 
VOUTH AFFAIRS AND SPORTS be pleaaecl to state: 

(a) whether the food supplied to sportspersons at 
the canteens run by the Sports Authority of India (SAl) 
Is untit for human consumption; 

(b) if so, whether the Govemment has conducted 
any enquiry into the matter; 

(c) if so, the findings of the enquiry and the steps 
taken to improve the quality of food supplied; and 

(d) if not, the reasons therefor? 

THE MINISTER OF PANCHAYATI RAJ AND 
MINISTER OF YOUTH AFFAIRS AND SPORTS (SHRI 
MAN I SHANKAR AIYAR): (a) to (d) The Sports Authority 
of India (SAl) provides food and other dietary items to 
trainees under their various schemes In their training 
centres, coaching camps etc. SAl has had expert studies 
conducted to see that the desired nutrientlonal standards 
are being maintained and also has a system of regular 
monitoring of the quality of food that Is being provided to 
trainees. Complaints received from time to time are being 
looked into promptly. 

Recommendations of Expert Com mltt_ on Coal 

3234. SHRI UDAY SINGH: Will the Minister of COAL 
be pleased to state: 

(a) whether an expert committee had been constituted 
by the Govemment to draw a roadmap for modemizatlon 
of the coal sector; 

(b) if so, the detalls of recommendations made by 
the committee; 

(c) whether the Govemment has since examined the 
recommendations of the committee; and 

(d) if so, the details of recommendations accepted 
by the Govemment and the reasons for not accepting 
the remaining recommendations? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (DR. DASARI NARAYAN RAO): (a) Yes, Sir. 

(b) to (d) The major recommendations ~de by the 
Expert Committee In Part-I of Its report are as follows: 

(i) As coal shall remain India's primary source of 
commercial energy supply. a time-bound plan to 
cover the entire country by regional mapping in 
15 years should be prepared by Geological 
Survey of India, Central Mine Planning and 
Design Institute and Ministry of Coal, 
Govemment of India. 

(ii) Coal India Limited (CIL) may be granted the 
status of Navratna company and the subsidiaries 
of CIL may be granted the status of Mini Ratna 
companies in which case only those proposals 
of such a subsidiary would need govemment 
approval wherein the capital expenditure exceeds 
Rs. 500 crore. 

(iii) The environmental issue in respect of projects 
should be taken up on priority conalderatlon by 
the Government. 

(iv) Planned imports of coal needs to be encouraged. 

(v) Increasing proportion of all domestic coal that is 
not earmarked for Power Sector be brought Into 
the E-auction market over the next 2 to 3 years. 

(vi) The current system of linkages feeding the power 
sector may be replaced with formal long term 
Fuel Supply and Transport Agreements that 
include the Railways. 

(vii) The procedures and proceaaes need to be 
streamlined to expedite the allotment of the 
captive coal blocks In a transparent and effective 
manner. 

(viii) All possible legal measures should be evolved 
to cancel the licenses iaaues eaf1Ier If the allottee 
has not taken adequate steps to bring the 
aDotted mines to production or in setting up the 
end use units. 

(ix) Coal price would need to be regulated in light 
of the market realities. The regulation of coal 
price has to be differentiate the pricing of coal 
for power generation since it consumes 80% of 
the domestic production and the quality of coal 
it conaumes is not easily saleable to the steel 
and cement sectors. 
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(x) The Railway tariff for coal should be subject to 
a detailed review by an Independent agency, 
preferably headed by a High/Supreme Court 
Judge. 

(xi) The Railways should in consultation with 
Planning Commission and the Ministries of Coal 
and Power determine the main corridors through 
which coal would move in very large quantities 
to power plants and examine the cost and 
feasibility of setting up dedicated trunk-routes 
for coal transport. 

Based on the above, the following actions have been 
initiated: 

1. e-auction has been introduced in Cil during the 
year 2005-06. It was decided initially to sell 10 
million tonnes of coal by Cil subsidiaries through 
a-marketing for the year 2005-06 on trial basis, 
which was subsequently enhanced to 20 million 
tonnes. During the year 2006-07, the 
Govemment has allowed Cil to sell 36 million 
tonnes of coal through E-marketing. 

2. The matter of granting status of Navratna to 
Cil and Mini Ratna Status to Cil subsidiaries 
is under consideration of Ministry of Coal. 

3. Under 'Increasing production through Emergency 
Coal Production Plan' scheme, Cil has Identified 
16 opencast projects/mines where production 
from existing mines/projects will be enhanced to 
a higher level yielding additional 71.3 Mt. by 
2012-13. Out of 16 projects, 14 projects have 
been approved by the GovtJcoal companies and 
two projects are in the process of approval. 

4. CMPDI has been advised to enhance drilling 
capacity through outsourcing. 

5. Action for de-reservation of some coal blocks in 
favour of power sector & others has been 
initiated. 

6. For promotion of Clean Coal Technologies action 
has been initiated with cooperation of Indo-US 
Working Group, Indo-EU Working Group and 
Asia Pacific Partnership etc. 

Committee Is yet to submit Part " of the Report. 

[Trans/ation! 

Opening 01 Poet OffIcee 

3235. SHRI RAGHURAJ SINGH SHAKYA: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) the number of post offices targetted to be opened 
in Uttar Pradesh and Jharkhand during th~ last two years; 

(b) whether target in this regard has been achieved; 

(c) if so, the details thereof, location-wise; and 

(d) if not, the reasons therefor? 

THE MINiSTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) In consonance with the 
policy directives of Tenth Five Year Plan rationaliZation 
of the postal network, on plan targets for openingd,f 
Post Offices are being allotted since the year 2Q84>-05. 

(b) to (d) Do not arise In view of <a) above. 

{English} 

Science Counsellor. In Indian MI •• lons 

3236. SHRI BALASHOWRY VAlLABHANENI: 
SHRI SHAllENDRA KUMAR: 

Will the PRIME MINISTER be pieased to state: 

(a) the number of Indian diplomatic miSSions abroad, 
country-wise; 

(b) the number of science counsellors in these 
missions; 

(c) the duties performed by these science counsellors 
posted in these miSSions; 

(d) whether the number of science counsellor is 
insufficient owing to a number of scientific collaborations 
taking place in the world; 

(e) If so, the details thereof; and 

(f) the steps taken by the Union Govemment in this 
regard? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI ANAND SHARMA): (8) to 
(f) India has resident diplomatic Missions in 115 countries, 
as listed in the enclosed statement. 

Apart from these, India has 2 Permanent Missions to 
the United Nations in New York and Geneva respectively, 
as well as a Permanent Delegation to United Nations 
Educational Scientific and Cultural Organisation (UNESCO) 
in Paris. 

As part of its diplomatic activities, each Indian Mission 
abroad promotes cooperation in the various facets of 
science and technology, including Atomic Energy, Space 
and Defence Technology. An officer in each Mission is 
given the responsibility for this work, either exclusively or 
as part of his overall work. In specific cases, non-MEA 
officers are also posted to Indian Missions abroad keeping 
in mind the nature and extent of bUateral cooperation in 
this field. Currently, 11 such officers at the level of Minister 
(Joint Secretary level), Counsellor (Director level) or First 
Secretary (Deputy Secretary level) are posted in the 
following Indian Missions: Washington-3 officers: Paris-2 
offices; Beijing, London. Mlscow, Berlin, Tokyo and 
Vienna-1 officer each. 

The Government ensures that sufficient number of 
officers, either from MEA or otherwise, are posted to 
look after matters relating to Science and Technology in 
Indian Missions abroad. In addition, the Government 
facilitates direct linkages between science and technology 
institutions in India and their counterparts abroad. 

5181l1li1.,,1 

SI.No. Countries 

2 

I. Emba •• I.. of India: 

1. Afghanistan 

2. Algeria 

3. Angola 

4. Argentina 

5. Armenia 

6. Austria 

7. Azerbaijan 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

31. 

32. 

33. 

34. 

35. 

36. 
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Bahrain 

Belarus 

Belgium 

Bhutan 

Brazil 

Bulgaria 

Cambodia 

Chile 

China 

Colombia 

Cote D'ivoire 

Croatia 

Cuba 

Czech Republic 

Democratic Republic of Congo 

Denmark 

Egypt 

Ethiopia 

Finland 

France 

Germany 

Greece 

Hungary 

Indonesia 

Iran 

Iraq 

Ireland 

Israel 

Italy 
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37. Japan 66. Serbia 

38. Jordan 67. Slovak Rep. 

39. Kazakhastan 68. Spain 

40. Korea (North) 69. Sudan 

41. Korea (South) 70. Suriname 

42. Kuwait 71. Sweden 

43. Kyrgyzstan 72. Switzerland 

44. laos 73. Syria 

45. lebanon 74. Tajikistan 

46. libya 75. Thailand 

47. Madagascar 76. Tunisia 

48. Mexico n. Turkey 

49. Mongolia 78. Turkmenistan 

50. Morocco 79. U.A.E. 

51. Myanmar 80. U.S.A. 

52. Nepal 81. Ukraine 

53. Netherlands 82. Uzbekistan 

54. Norway 83. Venezuela 

55. Oman 84. Vietnam 

56. Panama 85. Yemen 

57. Peru 86. Zimbabwe 

58. Philippines II. High Comm' •• 'on. of Indl. 

59. Poland 1. Australia 

60. Portugal 2. Bangladesh 

61. Qatar 3. Botswana 

62. Romania 4. Brunei Darussalam 

63. Ruulan Fed. 5. Canada 

64. Saudi Arabia 6. Cyprus 

65. Senegal 7. Fiji 
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8. Ghana 

9. Guyana 

10. Jamaica 

11. Kenya 

12. Malaysia 

13. Maldives 

14. Mauritius 

15. Mozambique 

16. Namibia 

17. New Zealand 

18. Nigeria 

19. Pakistan 

20. Papua New Guinea 

21. Seychelles 

22. Singapore 

23. South Africa 

24. Sri Lanka 

25. Tanzania 

26. Trinidad & Tobago 

27. Uganda 

28. U.K. 

29. Zambia 

[Transla/ion} 

Alleged MI.u.. of Medical Prof ... lon 

3237. SHAI KAILASH NATH SINGH YADAV: 
SHAI BALASAHEB VIKHE PATIL: 
SHAI MUNSHI AAM: 
SHAI HEMLAL MUAMU: 
SHRI MOHO. TAHIR: 
SHAI ASHOK KUMAR RAWAT: 

Will the Minister of HEALTH AND FAMILY WELFAAE 
be pleased to state: 

(a) whether certain doctors are allegedly mieusing 
their medical profession by amputating parts of the body 
to encourage begging as reported In the Hindi dally 'Oain/k 
.J8!Jl'lln'dated July 30, 2006; 

(b) If so, the facts reported therein and the reaction 
of the Government thereto; 

(c) whether the Government has any proposals to 
assess the alleged nexus between such doctors and 
beggars; 

(d) If 80, the details thereof; 

(e) the action taken or proposed to be taken by the 
Government against the doctors found guilty; and 

(f) the steps taken by the Government to check such 
incidents/practice? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) to (f) The Indian Medical 
Council (Profeaalonal Conduct, Etiquette and Ethics) 
Regulations, 2002 regulates the professional conduct of 
doctors. In the event of any doctor displaying proposal 
miaconduct, suitable action is taken under the provisions 
of the said Aeguiatlon. 

The MCI has informed that the Doctors alleged to 
be involved in maiming of the healthy people have been 
summoned by the Ethics Committee of MCI. 

Spotting Tal.nt from Ru,. A ..... 

3238. SHRI SITA RAM SINGH: 
SHRI B. VINOD KUMAR: 

Will the Minister of YOUTH AFFAIRS AND SPORTS 
be pleased to state: 

(a) whether the Union Government proposes to launch 
a new scheme for talent hunt In the field of sports at 
rural level; 

(b) If so, the cletalls thereof; 

(c) whether the Government proposea to aet up 
branches of the Spofts Authority of India in each district 
of every State; 
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(d) if 10, the time by which it i8 likely to be done; 

(e) whether the Union Government proposes to set 
up Sports hostels in rural areas so as to attract, 
encourage and promote traditional sports/games; 

(f) if so, the details thereof; and 

(g) if not, the reasons therefor? 

THE MINISTER OF PANCHAYATI RAJ AND 
MINISTER OF YOUTH AFFAIRS AND SPORTS (SHRI 
MANI SHANKAR AIYAR): (a) and (b) In recognition of 
the shortage of sports facilities in rural areas and the 
consequent lack of access to organized sports and games 
for a large section of children, adolescents and the youth, 
consideration is being given in the Ministry to the 
promotion of a Panchayat Yuva Khel Abhiyan in 
collaboration with various stakeholders, including 
Panchayatl Raj Institutions, youth organizations, education, 
institutions etc. The proposal will be finalised after 
necessary consultations with the Ministries and 
organizations concerned, as also the State Govemments. 
Thereafter, approval of the competent authority will be 
sought. 

(c) No, Sir. 

(d)' Does not arise. 

(e) to (g) Under the Special Area Games (SAG) 
Scheme of the Sports Authority of India, infrastructure, 
including hostels, is being established in far flung rural, 
tribal and coastal areas to tap and nurture the sports 
talent in such areas. Moreover, under the National Sports 
Talent Contest (NSTC) Scheme and the SAl Training 
Centre (STC) Scheme of the Sports Authority of India, 
facilities are being provided for coaching and training in 
respect of traditionai sports and games such as Kabaddi, 
Kho-Kho, etc. in addition, there is also provision for 
adoption/registration of akharas and schools where such 
facilities are provided. 

(English} 

Col...,.. of CommunlcaUon Network 

3239. SHRI GURUDAS DASGUPTA: 
SHRI SURAVARAM SUDHAKAR REDDY: 
SHRI HANSRAJ G. AHIR: 
SHRI S.K. KHARVENTHAN: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) whether the whole communication network was 
collapsed immediately after the recent Mumbai 'blasts and 
the people were unable to get infonnation about their 
affected relatives and friends; 

(b) if so, the details thereof and the reasons therefor; 
and 

(c) the steps that are proposed to be taken to set 
up an integrated emergency information/communication 
system that would provide information in case of such 
national, regional or local emergencies in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) to (c) As per the Press 
Reports, the mobile network of Mumbai was reported to 
be jammed on 11 th July 2006 soon after the biasts. The 
reasons for such jamming was sought by T eiecom 
Regulatory Authority of India (TRAI) from Telecom Service 
Providers of Mumbai Metro Service Area. As per the 
responses received from some of the operators, UlIs 
blocking was due to excessive/repeated call attempts by 
the subscribers. The increase in the number of call 
attempts crossed the critical limit of Telephone Exchange! 
Mobile Switching Centre (MSC) processing load capacity 
and this resulted in activation of automatic overload control 
mechanism In the affected exchanges/MSCs. In 
telecommunications systems, automatic overload control 
is a standard design feature to protect the system which 
reverts back to normalcy once the overload is reduced. 

In such emergencies helpllne number are opened to 
provide information to public. 

Modernisation 01 Coal Washerl.s 

3240. SHRI JUAL ORAM: 
SHRI ANANTA NAYAK: 

Will the Minister of COAL be pleased to state: 

(8) whether the Government proposes to modernize 
the coal washenes under various coaHIeIda; 

(b) if so, the steps taken by the Government in that 
regard including funds Iik.,y to be spent thereon, 
subsidiary-wise; and 

(c) if not, the reasons therefor? 



506 Wriltsn AnswtJlS BHADRA 1, 1928 (s"ks) ID OutIslions 506 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (DR. DASARI NARAYAN RAO): (a) Yes, Sir. 

(b) Coal India Ltd. (Cll) has formulated action for 
modernization/renovation ot various coal washeries in 
operation under its subsidiary companies to improve the 
perfonnance of the washeries. The funds Hkely to be 
spent 'or the modemization/renovation of the washeries 
by the subsidiary companies to Cil are as follows: 

Subsidiary Company (Rs. in crores) 

Bharat Coking Coal ltd. 125.00 

Central Coalfields Ltd. 45.59 

Westem Coalfields Ltd. 7.07 

(c) Does not arise in view of the reply given to part 
(b) above. 

. Aevlew of Policy of Captive Coal Mining 

3241. SHRI N.S.V. CHITTHAN: Will the Minister of 
COAL be pleased to state: 

(a) whether the Govemment propose to review the 
current policy of providing captive coal mining licences; 

(b) if so, the aims and objectives for giving such a 
licence; 

(c) the role of public-private partnership in the 
process; and 

(d) the details of such licences given in Tamil Nadu, 
district-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (DR. DASARI NARAYAN RAO): (a) to (c) The 
Coal Mines (Nationallsation) Act, 1973, as amended from 
time to time, allows captive mining of coal by Indian 
companies for use in power generation, iron and steel 
manufacture and cement production as an end-use. No 
change is proposed in the said policy. With the increase 
in production of coal from the captive mining blocks given 
to companies in the private and the public sector, the 
gap between the demand and supply would reduce. It 
has been decided by the Govemment to give priority to 
the power and steel sectors in allocation of coal blocks. 

(d) No coal blocks have been allocated for captive 
mining in the State of Tamil Nadu so far. 

Utlll .. tlon of MPLAOa Funda 

3242. SHRI PRABODH PANDA: Will the Minister of 
STATISTICS AND PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) whether the funds allocated under the Member of 
Parliament Local Area Development Scheme (MPLADS) 
have been fully utilized during the last three years; 

(b) if so, the funds allocated and the percentage of 
the funds utilized under the said scheme during the last 
three years, year-wise and State-wise; 

(c) whether the reasons for delay in implementation 
of the schemes sanctioned by the Govemment have been 
identified; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
STATISTICS AND PROGRAMME IMPLEMENTATION 
(SHRI G,K. VASAN): (a) MPLADS is a continuous 
Scheme under which the funds released to the District 
Authorities by the Govemment of India are non-lapsable. 
Funds left in the district are carried forward for utIlization 
in the subsequent years. The information on the funds 
released and utilized during last three years is given in 
the enclosed Statement-I. 

(b) State-Wise MPLADS funds released and utilized 
for 2003-04, 2004-05 and 2005-06 is fumished in the 
enclosed Statement-II. 

(c) to (e) There are few reasons which cause delay. 
Those are estimates preparation, acquisition of land for 
few projects by the State Govemments, finalization of 
contract etc. 

sgMlHnt I 

Year Funds released Expenditure Utilisation 
(Rs. in crore) (As. in crore) 

2003-04 1682 1736.66 103.25% 

2004-05 1310 1909.11 145.73% 

2005-06 1433.90 1382.63 960/0 
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$/6""'.,,' II 
(As. In crore) 

2003-04 2004-05 2006-06 

SI.No. State Released Expenditure Released Expenditure Released Expenditure 
by Govt. Incurred by Govt. Incurred by Govt. Incurred 
of India of India of India 

2 3 4 5 6 7 8 

1. Nominated 24.5 17.02 25.5 18.42 15.05 26.42 

2. Andhra Pradesh 122 118.81 112 159.82 101.60 112.53 

3. Arunachal Pradesh a 7.74 6 4.28 6.00 7.98 

4. Assam 47 53.63 43 52.87 35.00 34.50 

5. Bihar 116.5 117.64 84.5 115.91 100.05 70.64 

6. Goa 8 3.88 4 10.2 7.00 6.86 

7. Gujarat 77.5 75.5 55.5 106.16 70.00 73.90 

8. Haryana 30.5 30.39 26.5 19.14 27.00 21.77 

9. Himachal Pradesh 14 17.86 13 12.03 15.95 14.21 

10. Jammu & Kashmir 22 20.02 12 26.36 23.30 17.63 

11. Kamataka 86 121.32 65 87.5 85.00 69.10 

12. Kerala 63.5 62.47 21.5 72.89 39.00 42.01 

13. Madhya Pradesh 86 93.61 76 87.42 77.00 81.78 

14. Maharashtra 133.5 148.54 104.6 176.14 112.00 113.39 

15. Manipur 6 8.2 6 3.49 6.00 4.10 

16. Meghalaya 7 5.49 6 8.71 7.00 4.26 

17. Mizoram 4 3.93 4 1.65 4.00 5.64 

18. Nagaland 5 3.55 3 2.45 5.00 5.00 

19. Orissa 69.5 63.81 52.5 107.74 61.00 53.61 

20. Punjab 53.5 39.55 34 57.05 37.00 ~.40 

21. Rajasthan 69.5 75.16 65.5 65.72 69.00 70.99 

22. Sikkim 3 1.754 5 5.49 4.00 2.19 

23. Tamil Nadu 112.5 147.28 115.5 118.97 102.00 109.46 

24. Tripura 6 10.39 6 7.38 6.00 6.89 
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2 3 4 

25. Uttar Pradesh 234 255.93 

26. West Bengal 138 111.99 

27. Andaman and Nicobar Islands 4 6.79 

28. Chand'garh 2 6.04 

29. Dadra and Nagar Havel' 2 3.7 

30. Daman and Diu 2 0.83 

31. Delhi 21 23.09 

32. lakshadweep 2 0.6 

33. Pondicherry 4 2.55 

34. Chhattisgarh 36 21 

35. Uttaranchal 14.5 14.73 

36. Jharkhand 49.5 41.n 

Total 1682 1736.68 

/Trans/s/ion} 

Termination of SCIST Employ ... 

3243. SHRI BHUVANESHWAR PRASAD MEHTA: 
SHRI AJIT JOGI: 

Will the Minister of COAL be pleased to state: 

(a) whether during the last five years, more than 
5000 SC/ST employees have been allegedly removed on 
the basis of long leave trom the service of Coal India 
Limited Companies like BCCl, ECl, and CCL; 

(b) if so, the year-wise and company-wise details 
thereof; 

(c) whether the Govemment proposes to reinstate 
these sacked employees; and 

(d) If so, the time by which this is likely to be done? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (DR. OASARI NARAYAN RAO): (a) and (b) It Is 
not a fact that 5000 SC/ST employees have been 

5 8 7 8 

206 272.42 21.45 175.34 

59.5 158.86 91.50 118.55 

0 2.00 1.90 

4 3.18 1.00 0.64 

0.73 3.00 3.88 

2 1.68 2.00 1.86 

15 22.59 17.05 5.43 

1.64 2.00 2.82 

2.29 1 2.87 

29 46.92 29.00 27.49 

18.5 21.88 15.00 18.44 

27.5 49.67 41.00 35.25 

1310 1909.11 1433.90 1382.153 

removed on the basis of long absence In FCl, BCCl & 
CCl during the last 5 years. However, the services of 
32"7 employees (an categories taken together including 
SCIST) were terminated due to proved misconduct of 
long absenteeism 88 detailed below:-

Year ECl BCCl CCl Total 

2001-2002 198 237 103 536 

2002-2003 182 232 104 568 

2003-2004 209 337 85 681 

2004-2005 310 413 156 879 

2005-2006 174 308 101 583 

Total 1071 1627 549 3247 

(c) and (d) The certified Standing Orders applicable 
tor the workmen, inter-alia have proviSions for the 
terminated employees to make an appeal to the Appellate 
Authority. Such appeals as and when received are 
considered by the Appellate Authority on merit of the 
case. 
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[English} 

Rural Bu.lne.. Hub. 

3244, SHRI SURAVARAM SUDHAKAR REDDY: 
SHRI AJOY CHAKRABORTY: 

Will the Minister of PANCHAYATI RAJ be pleased to 
state: 

(a) whether the Government is contemplating to sign 
a Memorandum of Understanding (MoU) with muhinational 
companies based in India and abroad for the development 
of rural India by setting up rural business hubs; ahd 

(b) ,if so, the details thoreof Including its present 
status? 

THE MINISTER OF PANCHAYATI RAJ AND 
'MINISTER OF YOUTH AFFAIRS AND SPORTS (SHRI 
MANI SHANKAR AIYAR): (a) and (b) No Sir. The 
Government is not contemplating to sign a Memorandum 
of Understanding (MoU) with multinational companies 
based in India and abroad for the development of rural 
India by setting up Rural Business Hubs (RBH). However, 
the Union Government with the help of State 
Governments, Panchayats, the Confederation of Indian 
Industries (CII) and other similar organizations is 
implementing the concept of RBH to connect rural 
producers and rural markets to national and international 
markets with the help of business houses. Panchayatl 
Raj Institutions are being facilitated to enter into 
Memoranda of Understanding (MOU) with appropriate 
business partners. 

Under lhe Rural Business Hubs initiative, the Union 
Govemment has so far facilitated the signing of over 60 
MOUs between private companies (which Include Indian 
as well as multinational companies based in India and 
abroad), Panchayats, rural artiSans, producers, processors 
etc. These MOUs pertain to different streams of activities 
Including distribution of power by Panchayats, plantation 
of Jatropha, fruit proceSSing, seed production, organic 
food, dairying, brick making, electricity generation through 
bio-mass, handicrafts and handlooms, etc. 

Non-Completlon of Scheme. 

3245_ SHRI 'VIKRAMBHAI ARJANBHAI MADAM: WUI 
th6 Minister of STATISTICS AND PROGRAMME 
IMPLEMENTATION be pleased to state: 

(a) whether 80 percent of schemes undertaken In 
many districts of the States under MPLAD Scheme have 
not been completed; 

(b) H so, the details thereof, State-wise and District· 
wise and the reasons therefor; and 

(c) the action proposed to be taken by the Union 
Government to complete these schemes on time? 

THE MINISTER OF STATE OF THE MINISTRY OF 
STATISTICS AND PROGRAMME IMPLEMENTATION 
(SHRI G.K. VASAN): (a) to (c) No, Sir. The percentage 
of works completed to sanctioned as on 18.8.2006 at the 
all India level is 89.52%. A Hst showing State-wise brief 
on the percentage of works completed to works 
sanctioned Is enclosed as Statement. 

Sl6lr11MnI 

Ststs-wistI SUfT1l718ty of H1ris under MPLAOS (8S on 18.08.2006) 

SI.No. State/UT Total number of Total number of Percentage of works 
works sanctioned works completed completed to 
since inception since inception sanction 

1 2 3 4 5 

! Nominated 4598 3709 80.67 

1. Andhr. Pradesh 89915 78697 87.52 

2. Arunaohal Pradesh 1602 1530 95.51 

3. Assam 36190 32024 88.49 
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2 3 4 5 

4. Bihar 41518 35945 86.58 

5. Goa 693 500 72.15 

6. Gujarat 74282 68364 92.03 

7. Haryana 24821 23168 93.34 

8. Himachal Pradesh 16560 11477 69.31 

9. Jammu & Kashmir 8690 7049 81.12 

10. Kamataka 41875 36384 '86.89 

11. Kerala 17280 14290 82.70 

12. Madhya Pradesh 61073 55498 92.23 

13. Maharashtra 48822 41589 85.18 

14. Manipur 4503 3710 82.39 

15. Meghalaya 3899 3409 87.43 

16. Mizoram 3274 3142 95.97 

17. Nagaland 1611 1598 99.19 

18. Orissa 62694 57292 91.38 

19. Punjab 46535 41045 88.20 

20. Rajasthan 54842 50174 91.32 

21. Sikkim 775 730 94.19 

22. Tamil Nadu 57688 55565 96.32 

23. Tripura 1293 1179 91.18 

24. Uttar Pradesh 109329 101894 93.20 

25. West Bengal 52576 44657 84.94 

26. Andaman 842 642 100.00 

27. Chandigarh 682 492 72.14 

28. oadra and Nagar Haveli 1021 859 64.13 

29. Daman and Diu 512 449 87.70 

30. Delhi 6133 5538 90.30 

31. Lakshadweep 22 13 59.09 

32. Pondicherry 1018 903 88.70 
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33. Chhattlsgarh 23257 

34. Uttaranchal 12064 

35. Jharkhand 161619 

Total 927658 

WldenlngIRepelr of NHs In Gujarat 

3246. SHAI JASHUBHAI DHANABHAI BAAAD: Will 
the Miniater of SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 

(a) the names of National Highways in Gujarat where 
works regarding widening, extension and repair of the 
roads are In progress as on date and where works are 
likely to be started in near future; 

(b) the status report in each case; 

(c) the time by which the works are likely to be 
completed; 

4 5 

21387 91.96 

10859 90.01 

14636 90.62 

830395 .89.52 

(d) whether the Govemment has received a proposal 
for reconstructing some old over-bridges on National 
Highways passing through Gujarat; and 

(e> if 50, the details of such over-bridges? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a> to (c) The details are given in 
the enclosed Statement. 

(d) No, Sir. 

(e> Does not arise. 

StI.",.,,/ 

Widtlning/R6p8ir 01 NHs in GujalBl 

SI.No. NH No. Name of Work Project Cost Actualllikely Actualllikely Aemarks 
(As. In Cr.) date of start date of 

completion 

2 3 4 5 6 7 

A. NH Length entrusted to State Rae Department, GuJerat 

1. 6 Improvement of 3.26 26.04.2006 31.12.2006 In progress 
Riding Quality from 
KM 7312 TO 85/0 

2. 6 Rehabilitation to 0.71 23.05.2006 30.09.2006 In progress 
four minor bridges 
at km 3912-4, 4118 
to 4210, 6814-6 & 
km 71/4-6 

3. 8E Construction of 4.28 31.12.2004 30.09.2006 ' In progress 
Paved Shoulders 
from km 23310 to 
25310 
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2 3 4 5 8 7 

4. SE Construction of 2.64 31.12.2004 31.10.2006 In progress 
Paved Shoulders 
from km 22010 to 
23310 

5. SA Widening of single 3.98 5.11.2005 30.09.2006 In progress 
Extn. lane to 2·lane 

carriageway from 
km 17410 to 17612 
& 190/0 to 20510 

6. 8A Widening of single 4.S7 15.10.2005 30.09.2006 In progress 
Extn. lane to 2·lane 

carriageway 
between km 20510 
to 22510 

7. eA Widening of single 4.83 15.10.2005 31.03.2007 In progress 

Extn. lane to 2·lane 
carriageway 
between km 22510 
to 243/650 

B. SA Construction of 0.48 16.03.2006 30.09.2006 In progress 

Extn. diversion for 
Rukmawatl Bridge 
at 10010 

9. 8A Construction of five 5.68 17.05.2006 18.11.2007 In progreea 

10. 8A Construction of five 3.27 Yet to be awarded 

Extn. major bridges in km 
12B, 131, 134, 141 
and 156 in lieu of 
existing causeway 

11. SA Improvement of 2.13 Yet to be awarded 

Extn. Riding Quality from 
km 38/0 to 5510 

12. SA Construction of 4.10 Yet to be awarded 

Extn. seven minor bridges 
in lieu of existing 
causeways at km 
63/600, 631700, 
71/800, 851300, 
861050 & 88/800 

13. 8A Reconstruction of 0.98 Yet to be awarded 

Extn. seven slab culverts 
at km 125/680, 
1261350, 127/120, 
1281350, 129n50, 
1301090 & 1331580 
and widening of 14 
existing pipe 
culverts between km 
113/225 to 1361850 
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14. 8E Reconstruction of 2.76 Yet to be awarded 
Extn. one minor bridge at 

km 343/2, one slab 
culvert etc. 

15. Be Providing Traffic 0.56 16.03.2006 30.09.2006 In progress 
Signals at four 
junctions on 
Sartdlej-
Gandhinagar section 

16. 16 Periodic Renewal 2.97 21.11.2005 30.11.2006 In progress 
between km 8210 to 
100/0 

17. 69 Improvement of 3.37 23.03.2006 30,09.2006 In progress 
Riding Quality from 
km 1610 to 17/0, 
19/0 to 20/0, 21/0 to 
2810 & 31/0 to 36/0 

18. 59 Improvement of 3.60 Yet to be awarded 
Riding Quality from 
km 147/0 to 161/0 

e, Eat-West Corridor (with NHAI): Widening to 4-Iane In 

19. 14 Deese to Radhanpur 399.89 February, 2005 November, 2007 ADB 
(Package-VI) from 
km 3721600 to 458/0 

20. 15 Radhanpur to 429.40 February, 2005 November, 2007 ADB 
Gagodhra (Package-V) 
from Km 1381100 
to 245/0 

, 21. 15, 8A Gagodhra to 412.78 February, 2005 November, 2007 ADB 
Garamore (Package-IV) 
from km 24510 
to 281/300 of NH-15 
& km 308/0 of 
NH-8A 

22. 8A Garamore to 360.70 February, 2005 November, 2007 ADB 
Bamanbore 
(Package-III) 
km 254/0 to 1821600 

23. 8B Rajkot Bypass and . 265.00 September, 2005 March, 2008 On BOT 
Gondal Jetpur 
(Package-VII) from 
km 18510 to 17510 
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24. 8B Jetpur to Bhlladl 399.89 
(Package.lI) from' 
km 11710 to 621500 

25. 8B Bhlladi to Porbandar 255.96 
(Package·l) from km 
521500 to 210 

26. 14 Palanpur to SwarupganJ 498.00 

C. NHDP Phase-III A 

27. 6 Surat·Hajira Port 

28. 8A Kandla·Mundra Port 
Extn. 

D. NHDP Ph .... V: Widening to 6-Iane 

29. 8 Vadodara·Bharuch 660.00 
(Package BOT·I) 

30. a Bharuch·Surat 492.00 
(Package BOT-II) 

11.26 hr •. 

MR. SPEAKER: I adjourn the House till 12 Noon. 

12.00 hr •. 

ThI1 Lok SsbM Ihsn adjoumtKlliIl 
T....ws of 1M Cbc.t. 

Thl1 Lok Sabha rs-assemblsd at TwsIvs of ths Clock. 

[MR. SPEAKER in ths Chail) 

{English} 

SHRI KINJARAPU YERRANNAIDU (Srikakulam): Sir, 
the Parliament is in Session. and a Cabinet Minister has 
resigned from the cabinet. ... (Intsnuptlons) 

MR. SPEAKER: Please sit down. Now, Papera to be 
Laid on the Table. 

... (Intsnuptions) 

5 6 7 

February, 2005 November, 2007 ADB 

February, 2005 November, 2007 ADB 

September, 2006 February, 2009 On Annuity 

Consultancy for 4-lane on BOT awarded and Scheduled 
for completion by December, 2009 

Scheduled for completion by December, 2009 

December, 2006 June, 2009 On BOT 

December, 2006 June, 2009 On BOT 

SHRI KINJARAPU YERRANNAIDU: Sir, the House 
should know as to why he has resigned from the Cabinet. 
... (Intsrruptlons) He has resigned. ... (Inftlrruplions) 

MR. SPEAKER: Mr. Yerrannaldu, you know very well 
that an hon. Minister has reSigned and he has a right to 
speak, but I have to get a notice for the same . 

... (Inll1nuptlons) 

MR. SPEAKER: You cannot compel him. I am sorry . 

... (Inftlrruptions) 

MR. SPEAKER: Now, Papers to be laid on the Table, 
item 2, Shrl T.R. Baalu. 

... (Inll1nuptlons) 

SHRI BRAJA KISHORE TRIPATHY (Puri): Sir. the 
House is entitled to know from the Government about 
this issue . ... (Intsnuptions) They have not Infonned the 
House about it. ... (Intsrruptions) 

MR. SPEAKER: Please sit down. You are such a 
respected and important Member of this House . 

... (lntMUplions) 
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SHRI BRAJA KISHORE TRIPATHY: Sir, this House 
is in Session. The House is entitled to know about it. 
... (Interruptions) 

MR. SPEAKER: I have already requested and said 
that nothing could be heard. I made a personal request 
to them-when they met me-and here also I am making 
a request to the hon. Member, who is now on a fast, not 
to continue with this . 

... (IntelTUptions) 

MR. SPEAKER: If he wants to say anything, then I 
will give him full opportunity to come here. I request him 
to please discontinue his fast and come here, and tell 
whatever he has got to say, and I will hear him. 

... (InttllTUptions) 

PROF. VIJAY KUMAR MALHOTRA (South Deihl): Sir, 
the Prime Minister or somebody from the Govemment 
should inform the House about this Issue . ... (Inftlnuptions) 

MR. SPEAKER: I believe that the entire House joins 
me in requesting that. 

... (Inftlnuptlons) 

MR. SPEAKER: Please cooperate with the Chair. 

... (InlslTUptIons) 

12.01 hr •• 

PAPERS LAID ON THE TABLE 

[English} 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BMLU): I beg to lay on 
the Table-

(1) A copy of the Merchant Shipping (Recruitment and 
Placement of Seafarers) Amendment Rules, 2006 
(Hindi and English versions) published in Notification 
No. G.S.R. 454(E) in Gazette of In~ia dated the 
1 st August, 2006, under sub-section (3) of section 
458 of the Merchant Shipping Act, 1958. 

[Placed in Library. StNI No. L T --4830106] 

(2) A copy of the Notification No. G.S.R. 467(E) (Hindi 
and English versions) published In Gazette of India 
dated the 2nd August, 2006 notifying that the Entry 
of Vessels Into Ports Rules, 2005 be kept In 
abeyance with immediate effect until further order 
of the Central Govemment, issued under Indian 
Ports Act, 1908. 

[Placed in Library. See No. LT -4831/06] 

THE MINISTER OF PANCHAYATI RAJ AND 
MINISTER OF YOUTH AFFAIRS AND SPORTS (SHRI 
MANI SHANKAR AIYAR): I beg to lay on the Table-

(1) A copy each of the following Notifieations (Hindi 
and English versions) under section 204 of the 
Andaman and Nicobar Islands (Panchayats) 
Regulation, 1994:-

(i) The Andaman and Nicobar Gr~ 
Panchayats (Levy of Taxes and Fees) 
Rules, 2002 published in Notification No. 
F.No. 3-27197-PR In Andaman and Nieobar 
Gazette dated the 24th April, 2002. 

(ii) The Andaman and Nicobar Islands 
Panchayats Samitis (Levy, Assessment, 
Collection and Appropriation of Taxes, 
Duties, Cess Tolls and Fees) Rules, 2002, 
published in Notification No. No. 93120021 
F.No. 3-27197-PR In ).ndaman and Nieobar 
Gazette dated the 24th April, 2002. 

(iii) The Andaman and Nicobar Islands (Grant-
in-Aid to Panchayati Raj Institutions) (3rd 
Amendment) Rules, 2003, published in 
Notification No. 153 (A)l2oo3lF.No. 6-6(1)/ 
2003-PR (1) In Andaman and Nlcobar 
Gazette dated the 21st August, 2003. 

(iv) The Andaman and Nicobar islands 
(Panchayat Administration) (Amendment) 
Rules, 2003, published in Notification No. 
No. 154 (A)l2oo3lF.No. 6-6(1)I2003-PR (2) 
in Andaman and Nicobar Gazette dated 
the 21 st August, 2003. 

(2) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (a) above. 

[Placed in Library. Stile No. L T -4832/06] 
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THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH 
PACHOURI): I beg to lay on the Table-

(1) A copy of the Right to Information (Regulation of 
Fee and Cost) Amendment Rules, 2006 (Hindi and 
English versions) published in Notification No. 
294(E) in Gazette of India dated the 18th May. 
2006 under sub-section (1) of section 29 of the 
Right to Information Act, 2005. 

[Placed in Library. 886 No. LT -4833/06] 

(2) A copy of the Administrative Tribunals (Procedure 
for appointment of Vice-Chairmen and Members) 
Rules, 2006. (Hindi and English versions) published 
in Notification No. G.S.A. 144(E) in Gazette of India 
dated the 6th March, 2006, under sub-section (1) 
of section 37 of the Administrative Tribunals Act. 
1985, together with a corrigendum thereto published 
in Notification No. G.S.A. 252(E) dated the 26th 
April. 2006. 

[Placed In Library. 886 No. L T -4834106] 

(3) A copy each of the following Notifications (HIndi 
and English versions) under sub-section (2) of 
section 3 of the All India Services Act. 1951:-

(i) The All India Services (Death-cum-
Retirement Benefits) Amendment Rules, 
2005 published in Notification No. G.S.A. 
617(E) in Gazette of India dated the 30th 
September. 2005. 

(ii) The All India Services (Death-cum-
Retirement Benefits) Amendment Rules, 
2005 published in Notification No. G.S.A. 
699(E) in Gazette of India dated the 30th 
November, 2005. 

(iii) The All India Services (Death-cum-
Retirement Benefits) Third Amendment 
Rules, 2005 published in Notification No. 
G.S.A. 727(E) in Gazette of India dated 
the 20th December, 2005. 

(iv) The All India Services (Death-cum-
Retirement Benefits) Amendment Rules, 
2006 published in Notification No. G.S.A. 
360(E) in Gazette of India dated the 12th 
June, 2006. 

(4) Three Statements (Hindi and English versions) 
showing reasons for delay In laying the papers 
mentioned at hem Nos. (i to ill) of (1) above. 

[Placed in Library. 886 No. L T -4835106] 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): I beg to lay on the Table-

(1) (I) A copy of the Annual Report (Hindi and 
English versions) of the AIDS Prevention 
and Control Project, Voluntary Health 
Services. Chennai, for the year 2004-2005. 

(Ii) A copy of the Annual Accounts (Hindi and 
English versions) of the AIDS Prevention 
and Control Project, Voluntary Health 
Services, Chennai. for the year 2004-2005, 
together with Audit Report thereon. 

(iii) A copy of the Review (Hindi and English 
versions) by the Government of the 
working of the AIDS Prevention and 
Control Project, Voluntary Health Services, 
Chennai. for the year 2004-2005. 

(2) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (1) above. 

[Placed in Library. 886 No. L T -4836106] 

(3) (i) A copy of the Annual Report (Hindi and 
English versions) of the National Institute 
of Homoeopathy. Kolkata. for the year 
2004-2005, alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
verSions) by the Government of the 
working of the National Institute of 
Homoeopathy, Kolkata, for the year 2004-
2005. 

(4) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (3) above. 

[Placed in Library. SH No. L T -4837/06] 

(5) (i) A copy of the Annual Report (Hindi and 
English versions) of the Indian Council of 
Medical Research, New Delhi. for the year 
2004-2005. 
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(ii) A copy of the Annual Accounts (Hindi and 
English versions) of the Indian Council of 
Medical Research, New Delhi. for the year 
2004-2005, together with Audit Report 
thereon. 

(iii) A copy of the Review (Hindi and English 
versions) by the Government of the 
working of the Indian Council of Medical 
Research, New Delhi, for the year 2004-
2005. 

(6) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (5) above. 

[Placed in Library. StHI No. L T -4838106] 

(7) A copy each of the following Notifications (Hindi 
and English versions) under sub-section (2) of 
section 23 of the Prevention of Food Adultration 
Act, 1954:-

(8) 

(i) The Prevention of Food Adultration (4th 
Amendment) Rules, 2006 published in 
Notification No. G.S.A. 400(E) in Gazette 
of India dated the 5th July, 2006. 

(ii) The Prevention of Food Aduttration (5th 
Amendment) Rules, 2006 published in 
Notification No. G.S.A. 398(E) in Gazette 
of India dated the 4th July, 2006. 

(iii) The Prevention of Food Adultration (6th 
Amendment) Rules, 2006 published in 
Notification No. G.S.A. 435(E) in Gazette 
of India dated the 20th July, 2006. 

[Placed in Library. S86 No. L T -4839106] 

(i) A copy of the Annual Report (Hindi and 
English versions) of the Acharya Tulsi 
Regional Cancer Treatment and Research 
Institute. Blkaner, for the year 2004-2005. 
alongwith Audited Accounts. 

(II) A copy of the Review (Hindi and English 
versions) by the <;aovernment of the 
working of the Acharya· Tulsl Regional 
Cancer Treatment and Research Institute, 
Bikaner, for the year 2004-2005. 

(9) Statement (Hindi and English versions) showing 
reasons for delay In laying the papers mentioned 
at (8) above. 

[Placed in Library. StHI No. L T --4840106] 

(10) (8) (I) A copy of the Annual Report (Hindi and 
English versions) of the Indian Red Cross 
Society. New Delhi, for the years 1989-
1999. 

[Placed in Library. S66 No. LT--4841/06) 

(iI) A copy of the Annual Report (Hindi and 
Engiish versions) of the Indian Red Cross 
SOCiety. New Delhi, for the year 1999-
2000. 

[Placed in Library. SINI No. L T --4842106] 

(iii) A copy of the Annual Report (Hindi and 
English versions) of the Indian Red Cross 
Society, New Delhi. for the year 2()()()' 
2001. 

[Placed in Library. SH No. L T --4843106] 

(Iv) A copy of the Annual Report (Hindi and 
English versions) of the Indian Red Cross 
Society, New Delhi; for the year 2001-
2002. 

[Placed in Library. StHI No. L T ~06] 

(v) A copy of the Annual Report (Hindi and 
English versions) of the Indian Red Cross 
Society. New Delhi, for the year 2002-
2003. 

[placed In Library. StItI No. L T --4845106] 

(vi) A copy of the Annual Report (Hindi and 
English versions) of the Indian Red Cross 
Society, New Delhi. for the year 2003· 
2004. 

[Placed In Library. StItI No. L T -4846106] 

(b) (I) A copy of the Annual Accounts (Hindi and 
English versions) of the Indian Red Cross 
Society, New DeIhl. for the period from 
1.1.1989 to 31.12.1992, together with Audit 
Report thereon. 

[Placed in Library. StItI No. L T -4847/06] 
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(ii) A copy of the Annual Accounts (Hindi and 
English versions) of the Indian Red Cross 
Society, New Delhi, for the period from 
1 .1.1993 to 31.3.1996, together with Audit 
Report thereon. 

(Placed in Library. SH No. L T -4848106] 

(iii) A copy of the Annual Accounts (Hindi and 
English versions) of the Indian Red. Cross 
SOCiety, New Delhi, for the period from 
1.4.1996 to 31.3.1999, together with Audit 
Report thereon. 

(Placed In Library. SH No. L T -4849/06] 

(iv) A copy of the Annual Accounts (Hindi and 
English versions) of the Indian Red Cross 
Society, New Delhi, for the period from 
1 .4.1999 to 31.3.2000, together with Audit 
Report thereon. 

[Placed in Library. SH No. L T -4850106] 

(v) A copy of the Annual Accounts (Hindi and 
English versions) of the Indian Red Cross 
Society, New Delhi, for the year 2000-
2001, together with Audit Report thereon. 

[Placed in Ubrary. SH No. LT-4851 106] 

(vi) A COPV of .the Annual Accounts (Hindi and 
English versions) of the Indian Red Cross 
Society, New Delhi, for the year 2001-
2002, together with Audit Report thereon. 

[Placed in Library. SH No. L T -4852106] 

(vii) A copy of the Annual Accounts (Hindi and 
English versions) of the indian Red Cross 
SOCiety, New Delhi, for the year 2002-
2003, together with Audit Report thereon. 

[Placed in Library. SH No. L T -4853106] 

(viii) A copy of the Annual Accounts (Hindi and 
English versions) of the Indian Red Cross 
Society, New Deihl, for the year 2003-
2004, together with Audit Report thereon. 

[Placed in Ubrary. S- No. L T -4854106] 

(c) A copy of the Review (Hindi and English 
versions) by the Government of the 
wortdng of the Indian Red Cross Society, 
New Delhi, for the years 1989-2004. 

(11) Statement (Hindi and English versions) showing 
reuona for delay in laying the papers mentioned 
at (10) above. 

(12) 

[Placed in Library. SH No. L T -4855106] 

(i) A copy of the Annual Report (Hindi and 
English versions) of the Kamala Nehru 
Memorial Hospital, Allahabad, for the year 
2004-2005, alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the 
working of the Kamala Nehru Memorial 
Hospital, Allahabad, for the year 2004-
2005. 

(13) Statement (Hindi and English versions) showing 
reasons for delay In laying the papers mentioned 
at (12) above. 

[Placed in Library. SH No. L T -4856106) 

(14) A copy of the Statement" (Hindi and English 
versions) shOwing realOns for delay in laying the 
Annual Report and Audited Accounts of the 
National Institute of Naturopathy, Pune, for the year 
2004-2005. 

[Piaced in Library. SH No. L T -4857106) 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): I beg to lay on the Table a 
copy of the TRAI Meetings for Transaction of Business 
(Second Amendment) Regulation, 2006, (7 of 2006) (Hindi 
and English versions) published in Notification No. F. No. 
14-1212006-FA. In Gazette of India dated the 10th July, 
2006 under section 37 of the T alecom Regularity Authority 
of India Act, 1997. 

[Placed in Library. See No. L T -4858106] 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): I beg to lay on the Table-

"The Annual Report and Audited Accounts were lald on the 
Table on 2nd August. 2006. 



531 AUGUST 23, 2008 

(1 ) A copy each of the following Notifications (Hindi 
and English versions) under section 10 of the 
National Highways Act, 1956:-

(i) S.O. 1017(E) published in Gazette of India 
dated the 7th July, 2006, regarding 
acquisition of land for building (widening) 
of National Highway No. 28 (Lucknow-Uttar 
Pradesh/Bihar Border section) in the State 
ot Uttar Pradesh. 

(ii) S.O. 737(E) published in Gazette of India 
dated the 19th May 2006, regarding 
acquisition of land for building (widening! 
four-laning, etc.), maintenance, 
management and operation of National 
Highway No. 31 (Nalbari-Bijnl SectIon) In 
the State of Assam. 

(iii) S.O. 1123(E) published in Gazette of India 
dated the 18th July, 2006, regarding 
acquisition of land for building (four-Ianlng) 
of National Highway No. 75 (Gwalior-
Jhansi section) In the State of Madhya 
Pradesh. 

(iv) 5.0. 1124(E) published in Gazette of India 
dated the 18th July, 2006, regarding 
acquisition of land for building 
(construction) of Dholpur Bypass on 
National Highway No. 3 (Agra-Gwalior 
section) in the State of Madhya Pradesh. 

(v) 5.0. 691 (E) published in Gazette of India 
dated the 12th May, 2006, regarding 
acquisition of land for building (widening! 
four-laning, etc.), maintenance, 
management and operation of National 
Highway No.5 (Vijayawada-Vl8akhapatnam 
Section) in the State of Andhra Pradesh. 

(vi) 5.0. 875(E) and S.O. 876(E) published in 
Gazette of India dated the 9th June, 2006, 
regarding acquisition of land for building 
(widening) of different stretches of National 
Highway No. 7 (Hyderabad-Bangalore 
section) in the State of Andhra Prade8h. 

(vii) S.O. 913(E) published in Gazette of India 
dated the 15th June, 2006, regarding 
acqUisition of land for building (widenln9' 

P.,.m laid 

four-Ianlng etc.), maintenance, 
management and operation of National 
Highway No. 7 (Hyderabad-Bangalore 
Section) in the State of Andhra Pradesh. 

(viii) S.O. 1032(E) published In Gazette of India 
dated the 10th July, 2006, regarding 
acquisition of land for building (widening), 
maintenance, management and operation 
of National Highway No. 47 (Tamil Nadu/ 
Kerala Border to Thrissur Section) 
including construction of bypass in the 
State of Kerala. 

(Ix) 5.0. 859(E) published In Gazette of India 
dated the 7th June, 2006, making certain 
amendments in the Notification No. S.O. 
1752(E) dated the 13th December, 2005. 

(x) 5.0. 956(E) published In Gazette of Inella 
dated the 28th June, 2006, regarding 
acquisition of land for building (four-Ianing), 
maintenance, management and operation 
of National Highway No. 7 (!3angalore-
Salem-Madural Section) In the State of 
Tamil Nadu. 

(xi) 5.0. 1047(E) published In Gazette of India 
dated the 11th July, 2006, regarding 
acquisition of land for building (four-Ianing) 
of National Highway No. 46 (Krishnagiri-
Ranipet section) in the State of Tamil 
Nadu. 

(xU) S.O. 1092(E) published In Gazette of India 
dated the 14th July, 2006, regarding 
acquisition of land for building (four-Ianlng) 
of National Highway No. 5 (Chennal-
Vijayawada section) In the State of Tamil 
Nadu. 

(xiii) s.c. 1096(E) published In Gazette of India 
dated the 14th July, 2006, regarding 
acquisition of land for building (widening) 
of National Highway No. 7 A 
(Palayamkottal-Thoothukudl section) in the 
State of Tamil Nadu. 

(xlv) 5.0. 1122(E) publish~ In Gazette of India 
dated the 18th July, 2006, making certain 
amendments In the Notification No. S.O. 
925(E) dated the 29th June, 2005. 
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(xv) 5.0. 1030(E) published in Gazette of India 
dated the 10th July. 2006, regarding 
acquisition of land for building (wideningl 
four-Ianlng etc.), maintenance. 
management and operation of National 
Highway No. 22 (Ambala-Zirakpur section) 
in the State of Punjab. 

(xvi) S.O. 840(E) published in Gazette of India 
dated the 1 st June. 2006, regarding 
acquisition of land for building (widenlngl 
four-laning, etc.). maintenance, 
management and operation of National 
Highway No. 48 In the State of Kamataka. 

(xvii) S.O. 877(E) published in Gazette of India 
dated the 13th June, 2006,' regarding 
acquisition of land for building (widening! 
four-laning, etc.), maintenance, 
management and operation of National 
Highway No. 4 in the State of Kamataka. 

(xviii) S.O. 623(E) published in Gazette of India 
dated the 28th April, 2006, regarding 
acquisition of land for building (widenlngl 
four-laning, etc.), maintenance, 
management and operation of National 
Highway No. 7 (Hyderabad-Bangalore 
section) in the State of Kamataka. 

(xix) 5.0. 643(E) published in Gazette of India 
dated the 4th May, 2006, regarding 
acquisition of land for building (widening! 
four-laning, etc.), maintenance, 
management and operation of National 
Highway No. 7 (Hyderabad-Bangalore 
section) in the State of Kamataka. 

(xx) S.O. 706(E) and 5.0. 708(E) published In 
Gazette of India dated the 13th May, 2006, 
regarding acquisition of land for building 
(wideninglfour-Ianlng) of different stretches 
of National Highway No. 57 (Muzaffarpur-
Pumaa section) in the State of Bihar. 

(xxi) 5.0. 654(E) published In GazeHe of India 
dated the 4th May, 2006, regarding 
acquisition of land for building (widening) 
of National Highway No. 57 (Muzaffarpur-
Pumea section) In the State of Bihar. 

(xxii) 5.0. 951(E) published in Gazette of India 
dated the 27th June. 2006, regarding 
acqui8itlon of land for building (widening) 
of National Highway No. 57 (Muzaffarpur-
Pumea section) In the State of Bihar. 

(xxiii) S.O. 1018(E) published in GazeHe of India 
dated the 7th July, 2006, regarding 
acqul$ltlon of land for building (Widening) 
of National Highway No. 57 (Muzaffarpur-
Pumaa section) in the State of Bihar. 

(xxiv) 5.0. 809(E) published in Gazette of India 
dated the 26th May, 2006, regarding 
acquisition of land for building (widening! 
four-laning, etc.), maintenance, 
management and operation of National 
Highway No. 33, in the State of Jharkhand. 

(xxv) 5.0. 890(E) published In Gazette of India 
dated the 13th June, 2006, regarding 
acquisition of land for building (widening) 
of National. Highway No. 33, Including 
construction of bypasses, in the State of 
Jharkhand. 

(xxvi) S.O. 1037(E) publi8hed In Gazette of India 
dated the 10th July, 2006, regarding 
acquldlon of land for building (widening! 
four-laning, etc.), maintenance, 
management and operation of National 
Highway No. 33, (Randhi-Jamshedpur 
section), In the State of Jharkhand. 

(xxvH) 5.0. 680(E) published In Gazette of India 
dated the 21st April, 2006, making certain 
amendments In the Notification No. 5.0. 
1687(E) dated the 5th December, 2005. 

(xxviii) 5.0. 935(E) published In Gazette of India 
dated the 23rd June, 2006, making certain 
amendments In the Notification No. 5.0. 
1687(E) dated the 5th December, 2005. 

(xxix) S.O. 1031(E) published In Gazette of India 
dated the 10th July, 2006, regarding 
acquisition of land for building widening, 
maintenance, management and operation 
of Tamil NadulKerala Border (Walayar) ot 
National Highway No. 47, Including 
construction of bypus, in the State of 
Kerala. 
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(xxx) S.O. 1097(E) published In Gazette of India 
dated the 14th July, 2006, regarding 
acquisition of land tor building (widening), 
of National Highway No. 7A, 
(Palayamkottai-Thoothukdul section), In the 
State of Tamil Nadu. 

(xxxi) S.O. 1101 (E) published in Gazette of India 
dated the 17th July, 2006, regarding 
acquisition of land for building (widening! 
four-laning, etc.), maintenance, 
management and operation of National 
Highway No. 67, In the State of Tamil 
Nadu. 

(xxxii) S.O. 1157(E) published In Gazette of India 
dated the 21st July, 2006, regarding 
acquisition of land for building (four-Ianlng), 
of National Highway No.7, (Hosur-
Krishnaglri section) in the State of Tamil 
Nadu. 

(xxxiii) 5.0. 1 179(E) published In Gazette of India 
dated the 26th July, 2006, regarding 
acquisition of land for building widening 
(four-Ianing and junction improvementl 
construction of free flow facilities), 
maintenance, management and operation 
of National Highway No. 45, In the State 
of Tamil Nadu. 

(xxxiv) 5.0. 1208(E) published in Gazette of India 
dated the 27th July, 2006, regarding 
acquisition of land for building (four-Ianlno) 
of National Highway No.4, (Chennai-
Ranipet section) In the State of Tamil 
Nadu. 

(xxxv) 5.0. 1033(E) to S.O. 1036 published in 
Gazette of India dated the 10th July, 2006, 
regarding acquisition of land for building 
(wideninglfour-Ianing), maintenance, 
management and operation of different 
Stretches of National Highway No. 11, 
(Bharatpur-Mahua section), in the State of 
Rajasthan. 

(xxxvi) 5.0. 1090(E) published In Gazette of India 
dated the 13th July, 2006, regarding rates 
of fee to be recovered from the users of 
Reengus Bypass of National Highway 
No. 11, (Agra-Bikaner section), in the State 
of Rajasthan. 

(xxxvii) S.O. 1091(E) published In Gazette of India 
dated the 14th July, 2006, regarding 
acquisition of land for buUdlng (four-Ianlng) 
of different stretches on National Highway 
Nos. 14 and 76 In the State of Rajasthan. 

(xxxviii) S.O. 1084(E) published In Gazette of India 
dated the 12th July, 2006, regarding 
acquisition of land for building (six-Ianing) 
of National Highway No.8, (Vadodara-
Surat section), In the State of Gujarat. 

(xxxix) S.O. l095(E) published in Gazette of India 
dated the 14th July, 2006, regarding 
acquisition of land for building (widening! 
four-laning, etc.), maintenance, 
management and operation of National 
Highway No. 14, (Deesa-Radhanpur 
section), In the State of Gujarat. 

(xl) S.O. 1173(E) published In Gazette of India 
dated the 25th July, 2006, regarding 
acquisition of land for construction of 
bypaaa road outside the Sangamner town 
on National Highway No. 50 in the State 
of Maharaahtra. 

(xli) S.O. 1261(E) published in Gazette of India 
dated the 7th August, 2006, regarding 
acquisition of land for building (widening) 
of different stretches on National Highway 
Nos. 13 and 17 in the State of Kamataka. 

(xlii) S.O. 1237(E) published in Gazette of India 
dated the 2nd August, 2006, regarding 
acquisition of land for building (widening! 
four-laning, etc.) maintenance, 
management and operation of National 
Highway No. 52B in the State of Assam. 

(xliii) S.O. 1239(E) published in Gazette of India 
dated the 2nd August, 2006, regarding 
acquisition of land for the public purpose 
of building (four-Ianing) maintenance, 
management and operation of National 
Highway No. 54 (Lumdlng to Malbong 
section) in the State of Assam. 

(2) Three statements (Hindi and English versions) 
showing reasons for delay in laying the papers 
mentioned at item Nos. (xviii, six and xxvii) of (1) 
above. 

[Placed in library. SstJ No. L T -48591061 
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(3) A oopy of the Notification No. F. No. NH.11014121 
2004-P&M (Hindi and English versions) published 
In Gazette of India dated the 8th July, 2008, 
assigning additional charge of the National Highway 
Tribunal, Chandigarh to the Presiding Officer, 
National HIghway Tribunal, Lucknow with immediate 
effect till Presiding Officer, National Highway 
Tribunal, Chandigarh is appointed, Issued under 
sub· section (2) of section (3) of the Control of 
National Highways (Land and Traffic) Act, 2002. 

[Placed in Library. StHI No. L T -4880106) 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI ANAND SHARMA): I beg to 
lay on the Table-

(1) (i) A copy of the Annual Report (Hindi and 
English versions) of the Indian Council for 
Cultural Relations, New Oelhl, for the year 
2004-2005. 

(ii) A copy of the Annual Accounts (Hindi and 
English versions) of the Indian Council for 
Cultural Relations, New Delhi, for the year 
2004-2005, together with Audit Report 
thereon. 

(2) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (1) above. 

[Placed in Library. StHI No. LT~1/06) 

12.02 hra. 

MESSAGES FROM RAJYA SABHA 
AND 

BILL AS PASSED BY RAJYA SABHA 

/English} 

SECRETARY.GENERAL: Sir, I have to report the 
foHowing three messages received from the Secretary-
General of Rajya Sabha:' 

(i) Min accordance with the provisions of rule 111 
of the Rul.. of Procedure and Conduct of 
Business in the Rajya Sabha. I am directed to 

enclose a copy of the Pondicherry (Altratlon of 
Name) Bill, 2008 which hu been passed by 
the Rajya Sabha at Its sitting held on the 21 st 
August, 2006.-

(ii) -In 8CCOIdance with the provisions of sub-rule (6) of 
rule 186 of the Rules of Procedure and Conduct 
of Business in the Rajya Sabha, I am directed 
to retum herewith the Appropriation (Railways) 
No. 4 Bill, 2008, which was passed by the Lok 
Sabha at its sitting held on the 11 th August, 
2006 and transmitted to the Raiya Sabha for its 
recommendations and to state that this House 
has no recommendations to make to the Lok 
Sabha In regard to the sald Bill.· 

(Iii) -In accordance with the provisions of sub· 
rule (6) of rule 186 of the Rules of Procedure 
and Conduct of Business in the Rajya Sabha, I 
am directed to retum herewith the Appropriation 
(No.4) Bill, 2008, which was passed by the 
Lok Sabha at its sitting held on the 11. th August, 
2006 and transmitted to the Rajya Sabha for Its 
recommendations and to state that this House 
has no recommendations to make to the Lok 
Sabha in regard to the said BIH.-

Sir, I lay on the Table of The Pondicherry (Altratlon 
of Name) Bill. 2006, as passed by Rajya Sabha on the 
21st August, 2006. 

12.03 hr •• 

COMMITTEE ON PUBLIC ACCOUNTS 

thirty-Firat and thirty-Second Report. 

fTl1III8Iation} 

PROF. VIJAY KUMAR MALHOTRA (South Delhi): Sir, 
I beg to lay the following Reports (Hindi and English 
versions) of the Public Accounts Committee (2006·2007). 

(1) Thirty-first Report (14th Lok Sabha) on -Excesse. 
over Voted Grants and Charged Appropriations 
(2004·2005) 

(2) Thirty-second Report (14th Lok Sabha) on ActIon 
Taken on Tenth Report of PAC (14th Lok 
Sabha) on -Excesses over voted Grants and 
Charged Appropriations (2002-03)-. 
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COMMIITEE ON PETITIONS 

(Translalton! 

SHRI PRABHUNATH SINGH (Maharajganj, Bihar): I 
beg to lay the following Reports of the Committee on 
Petitions (Hindi and English versions):-

(1) Sixteenth Report on matters concerned with 
Ministry of Petroleum and Natural Gas. 

(2) Seventeenth Report on matters concerned with 
Ministry of Civil Aviation, Ministry of Health and 
Family Welfare and Ministry of Home Affairs. 

(3) Eighteenth Report on matters concerned with 
Ministry of Tourism and Culture. 

(4) Nineteenth Report on matters concerned with 
Ministry of Laour and Employment. 

(English! 

MR. SPEAKER: Please maintain silence in the House. 
Please pay some respect to the House. 

... (Interruptions) 

12.04 hrs. 

STATEMENT BY MINISTER 

Status of Implementation of recommendations contained 
In the 20th, 22nd and 28th Reports of Standing 
Committee on Information Technology pertaining to the 
Departments of .. Posts, Information Technology and 
Telecommunications respectively In the Ministry of 
Communications and Information Technology 

"THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): Sir, in pursuance of the 
Direction 73A of the hon. Speaker, Lok Sabha issued 
IIIii6 Lok Sabha Bulletin-Part " dated 1 at September, 2004, 
I am making this statement on .the status of 
implementation of recommendations contained in the 20th, 
22nd and 28th Reports of the Standing Committee on 

·Placed in Ubrary. Sse No. L T 4882106. 

Information Technology in respect of Department of Posts, 
Department of Information Technology and Department 
of Telecommunications respectively under the Ministry of 
Communications and Information Technology. 

The Reports No. 20, 22 and 28 contain 20, 61 and 
18 recommendations in respect of Department of Posts, 
Department of Information Technology and Department 
of Telecommunications respectively. I would like to lay 
the detailed Action Taken Report on the Table of the 
House without taking valuable time of the House. 

12.05 hrs. 

CALLING AITENTION TO MAITER OF 
URGENT PUBLIC IMPORTANCE 

Sltu.lon ariSing out of violation of vartous labour 
laws partlcularty the Industrial Disputes Act, the 

Minimum Wages Act, the Factories Act, the Trade 
Unions Act, the Provident Funds Act and the 

Employ .. s State Insurance Act, etc., and steps 
taken by the Government In this regard 

. .. (Interruptions) 

/English! 

SHRI SANTOSH GANGWAR (Bareilly): Where is the 
Labour Minister? 

THE 'MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION AND 
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): 
Sir, I would like to submit that the hon. Minister of State 
in the Ministry of Labour and Employment is laying the 
papers in the other House. 

He is here. The hon. Minister of Labour and 
Employment has submitted his resignation, which is under 
the active consideration of the hon. Prime Minister. 
... (InlBrruptions) 

[Translation} 

SHRIMATI KIRAN MAHESHWARI (Udaipur): Mr. 
Speaker, Sir, kindly take up the issue of Rajasthan first. 

MR. SPEAKER: I would certainly give you a chance 
to speak on this issue, but not now, later. 
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/EngIish] 

Although you do not deeerve it, I wHI allow you to 
speak. You never chose to give the notice in time. Even 
then, I will allow you to speak. 

/Trans/ahan) 

SHRI RAMDAS ATHAWALE (Pandharpur): Mr. 
Speaker, Sjr, I have also given In noting. Kindly give me 
also a chance to speak. 

MR. SPEAKER: You, please sit down. Let us now 
do some business. 

... (IntsrruPb'ons) 

(English) 

MR. SPEAKER: These are all important matters. I 
will allow you to raise it. 

SHR! GURUDAS DASGUPTA (Panskura): Sir, I call 
the attention of the Minister of Labour and Employment 
to the following matter of urgent public Importance and 
request that he may make a statement thereon: 

"The situation arising out of violation of various labour 
laws particularly the Industrial Disputes Act, the 
Minimum Wages Act, the Factories Act, the Trade 
Unions Act, the Provident Funds Act and the 
Employees State Insurance Act, etc., and steps taken 
by the Govemment in this regard.· 

MR. SPEAKER: I find that there is a H)-page closely 
typed statement. You can lay it on the Table of the 
House. 

THE MfNISTE~ OF STATE IN THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI CHANDRA 
SEKHAR SAHU): Sir, I beg to lay the detailed siStement 
on the Table of the House, but I will just read out the 
gist of It. 

Sir, the Ministry of Labour and Employment Is 
mandated to create a work environment conducive to 
achieving a high rate of economic growth with due regard 
to protecting and safeguarding the interests of the working 
class in general and those of the vulnerable sections of 
the society in particular. The Ministry has been performing 
its assigned duties with the help and cooperation of State 
Govemments. 

Some of the important policy Initiatives undertaken 
by the UPA Government for the welfare of labour in the 
country are as foffows: 

(i) Rajlv Gandhi Shramik Kalyan Yojana; 

(ii) Re-inventing EPF India; 

(iii) Upgradation of 500 existing ITls into centers of 
excellence; 

(Iv) Skill development initiatives through Public 
Private Partnership; 

(v) weHare scheme for btJsdi wor1(ers; 

(vi) Prohibition of employment of children as 
domestic servants: and 

(vii) Wor1(ers Education. 

Regarding the violation of labour laws and steps taken 
by the Government, the Labour Enforcement Officers 
(Central) of the Organisation of the Chief Labour 
Commlaaioner (Central) are declared as Inspectors under 
various labour laws, who carry out Inspections of the 
establishments in the central sphere regularty in order to 
secure compliance with the provisions of labour laws. 
Prosecutions are launched, and claim cases are filed in 
the courts and before the appropriate authority against 
the employers in respect of violatlonsllrregularitles detected 
during Inspections. The State Govemments are also the 
-appropriate Govemmenr under various labour laws. In 
case of any violation of labour laws, it Is for the 
appropriate Govemment to take necessary action as they 
are legally vested with the power to deal with such 
violations. 

Despite best eHorts made to secure implementation 
of the various Acts, violations of provisions of labour laws 
are reported here and there. Whenever these violations 
come to notice-either on the basis of complaints or at 
the time of periodical inspections mado by the 
enforcement officers of the appropriate Govemment in 
the State sphere as well as in the Central sphere-action 
is taken by the appropriate Govemment concerned as 
per provisiOns of the respective enactment. The details 
of the inspections and the actions taken are given in my 
detailed statement. 

The violation of labour laws should not be seen in 
isolation. This should be viewed aJong with the weHare 
measures taken by the Govemment to Itrengthen the 
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IShri Chandra Sekhar Sahu] 
social safety net for the labour. Labour being a concurrent 
subject, we have to act within the parameters laid down 
by law. The State Governments are appropriate 
Governments In bulk of the labour laws. They enjoy full 
powers in the enforcement of labour laws that fall within 
their domain. 

MR. SPEAKER: Mr. Minister, please walt for a while. 

Hon. Members, what is happening there? Your private 
discussions can go outside. 

SHRI CHANDRA SEKHAA SAHU: I can assure the 
hon. Members that If any specific violation of labour laws 
is brought to our notice, we would take appropriate action 
in the matter. I would request the hon. Members to 
cooperate and help us in our endeavour for effective and 
meaningful labour law administration in collaboration with 
the State Governments. 

Very recently, the hon. Prime Minister has held a 
three and a half hour meeting with the Central Trade 
Union leaders. He heard all the Central Trade Union 
leaders and he assured them that he will take up the 
issue with the Chief Minister of the States at the National 
Development Council and will take appropriate action. 

The detailed statement has been laid on the Table· 
ot the House. I now have given a gist of that statement. 
Thank you . ... (Intsnupb'ons) 

MR. SPEAKER: It you interrupt like this, I will not 
allow this Call Attention to continue. 

SHRI T ARIT BARAN TOPDAR (Barrackpore): Why 
Sir? This is a sensitive matter. 

MR. SPEAKER: It is a sensitive matter. That does 
not mean you have a right to disturb the House. 

SHRt GUAUDAS DASGUPTA: Sir, I have all 
sympathy for our honourable, young, energetic, newly 
appointed Minister of State tor labour. It is a coincidence, 
which is very interesting to note, that we are discussing 
the problems of labour under the shadow of the 
resignation ot the Labour Minister, when he himself is on 
a hunger strike, that we are discussing one of the most 
leading questions of human nature in this country. 

MR. SPEAKER: Please come to the subject. 

"Laid on the Tabte and also placed In the Library. SH No. 
L T - 486312006. 

SHAI GUAUDAS DASGUPTA: Coming to the subject, 
Sir, let me tell my young friend that 30 crore workers, 
both organised and unorganised, are under attack as 
never before. I am using my words with care and caution. , 
About 30 crore workers, both organised and uriorganised, 
are under attack as never before. It Is for a realisation 
of the political parties in Parliament. 

Economic reform, rather globalisation and 
liberallaatlon, has grossly affected the economic policy-
policy of the present Government and policy of the earlier 
Government. The economic policy pursued, the economic 
reform carried out and the globalisation which has become 
the slogan of the nation in the country, has grossly 
affected the quality of living of the organised and 
unorganised labour in the country. If globalisation is a 
reality, then intensification of exploitation of labour is also 
a reality. 

The Prime Minister had given us a dinner. It was 
nice. We had a three-hour discussion. But it is also 
pertinent for the Government to note that If globallsation 
is a reality, intensification of exploitation of the labour is 
also a reality. What is most surprising is that when 
enforcement of labour laws more stringently Is becoming 
an urgent necessity, when strengthening of the machinery 
of enforcement has become urgently needed for the 
country, the question of flexibility of labour laws has 
become a priority for the Government and the Ministers. 

It is all intended. Flexibility is a word which is all 
intended to give free hand to the employer because they 
will invest money in India In order to keep them the 
power, the reckless hire and fire in the way they want. 
It is the Government which is giving the green light to 
the private corporates. 

Let me give you few instances as to how the labour 
laws are being violated. When according to the Factories 
Act, 48 hours work for six days in a week is permitted, 
the hon. Minister of Textiles is on record, holding a 
seminar in Vigyan Bhawan, where the former Labour 
Minister was present where he has categorically said that 
the workers should work for more than 60 hours a week. 
It means, from eight hours, it will go to 10 hours. It is 
an attempt to ask the management to accept flagrant 
violation of labour if the Minlster'speaks in that way. 
Hon. Minister of Finance is on record saying that the 
interest rate of Provident Fund is too high and it should 
even be reduced from eight to 71/ 2 per cent. Provisions 
of Minimum Wages Act are being cynically violated even 
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by the Central Government Public Sector Undertakings. 
The Prime Minister has given an asauranc8 but aaurance 
does not condone the criminality of the Govemment. 

Contract workers, whose number. are galloping 
everyday, are not being given provident fund. I would 
request the hon. Minister of State for Labour to kindly 
ask his Department to collect the complaints and conduct 
the inquiry about the contract labourers in the country. 

Minimum wages are being been denied even In 
Govemment undertakings, denied even In public sector. 
Minimum wages are being denied and complaint of 
minimum wage is not being entertained. Trade unions 
are not being allowed to be registered. I shall not name 
the States. . .. (Intsrruplions) Haryana, Punjab . 
. . . (InlBrruptiOl7$) 

MR. SPEAKER: Let us not go Into State matter. 

SHRi GURUDAS DASGUPTA: As you say, I will 
agra,. It is the most unfortunate situation. Will the political 
parties in Parliament take note of it that trade unions are 
not even being allowed to be registered In a number of 
States in the country . ... (Intstruptions) 

[Translation/ 

I pray to you. 

MR. SPEAKER: When the Speaker prays, no body 
supports. All right, please continue. 

/English/ 

SHRI GURUDAS DASGUPTA: I never disturbed 
Members. 

Legal trade unionism as guaranteed under the 
proviSions of the ConstiMion is sought to be suppreseed 
with the help of police. One single example is: there was 
a strike In a factory in Haryana demanding wage Increase. 
They had blocked the road. There was laW charge. They 
were all dispersed. Forty-seven workers have been booked 
under Section 307 on murder charge. When I asked the 
Police Commissioner of that State as to how many 
policemen have been injured and as to what are the 
properties damaged, he could not give a single example. 

MR. SPEAKER: Come to the Central Govemment. 

SHRI GURUDAS DASGUPTA: I am coming. Kindly 
allow me to complete my argument. 

MR. SPEAKER: Nothing wiH be recorded except the 
speech of SM Gurudas Dugupta. You have not got 
unlimited time. 

SHRI GURUDAS DASG U PTA: I am only saying that 
even private .ecurity guards armed with un-llcensed guns 
are being employed by the contractors and by the 
proprietors in cIIfferent parts of the country. Payment of 
DA is being violated in moat of the places. What is their 
slogan? The slogan is, "either accept under-payment, low 
wage and long working hours or remain unemployed and 
strav.-. That is the slogan. . .. (Interruptions) Let m. tell 
you. You are raising so many laaues on your count. 

MR. SPEAKER: Please address the Chair. 

SHRI GURUDAS DASGUPT A: There Is constant 
commentary that Is going on. 

MR. SPEAKER: What can I do? I have been 
requesting your own Leaders to come by tum and conduct 
the House. 

SHRI GURUDAS DASGUPTA: The slogan is, "either 
accept under-payment or starvation-. Mounting 
unemployment Is promoting violation of labour laws in 
the country because unemployed youths have no 
aitemative but to accept under-payment under duress. 
This is a grave danger signal for the whole country. 

Corporates have posted high profits. . .. (Interruptions) 

MR. SPEAKER: It is a Calling Attention and not a 
debate. 

SHRI GURUDAS DASGUPTA: But the real wage for 
the workers has come down. Working conditions have 
worsened. Violation of I~ur laws is on the rise. My 
point Is. . .. (Intenuptions) 

MR. SPEAKER: You have to put only questions. 

SHRI GURUDAS DASGUPTA: Sir, I am coming to 
it. Will the political leadership of the country, Including 
the Prime Minister, while speaking say that violation of 
labour law is a problem for the country? They are 
speaking of responsible trade unionism but nobody is 
speaking of the violation of labour laws. . .. (Inltlnuplions) 
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MR. SPEAKEA: Do not bring me Into this. 

SHAI GUAUDAS DASGUPTA: At least the Prime 
Minister never says so. At least the Flnanoe Minister or 
the Leader of the UPA Government never says so. Why 
am I raising this question? I am not an unintelligent 
person. I am here for 20 years. Why should Parliament 
discuss it? All the laws that I am referring to, were made 
by the Parliament. If the laws made by the Parliament 
are violated, can the Parliament tum a Nelson's eye to 
their violation? That is my question. Laws are being made 
by us. If the laws are violated, Parliament cannot afford 
to be blind to the labour law8. 

Secondly, labour is on the Concurrent List. Stili, the 
Central Govemment has a role to play. Economic reforms 
at the cost of the working people will not be accepted. 

Will the hon. Minister agree to state frankly from his 
own heart to the Parliament that he believes that the 
labour is mercilessly attacked in the country? Will he 
accept it? 

Will he agree to call a Conference of the State 
Labour Ministers wherein this question of violation of 
labour laws will be discussed? 

Will the hon. Minister of State for Labour agree to 
discuss with the trade unions the question of amendment 
of labour laws to give more teeth to the aggrieved? 
... (Interruphons) 

[Translation! 

SHAI PAABHUNATH SINGH (Maharajganj, Bihar): He 
has been speaking for the last 15 minutes. 

[Englisl1j 

MR. SPEAKER: I will apply this to you also. 

SHAI GURUDAS DASGUPTA: Will the hon. Minister 
agree to call a meeting of the trade unions and take 
their views on the question of enforcement of labour laws? 

My last question-which is there in the Common 
Minimum Programme-is when the Govemment Is going 
to bring comprehensive labour laws for the un-organised 
and agricultural labour. When is it going to bring such 
comprehensive labour laws? 

MR. SPEAKER: Mr. Amitava Nandy, you ask only 
clarifications. 

SHAI AMITAVA NANDY (Dumdum): Sir, It Is an 
Important matter which Is being discussed by the House. 
My colleague, Shri Gurudas Dasgupta has pointed out 
certain valid matters in regard to the violation of labour 
laws. It Is important to discuss this matter in this House. 
Though it Is happening around the country in different 
States, the legislations are enacted by this House itself. 
So, there is a responsibility on the part of the Central 
Govemment to look Into the matter so that violations do 
not take place anywhere in the country. 

The hon. Minister has placed a statement in this 
House. We have gone through that statement but the 
scenario is completely different from the position stated 
in the statement. 

MR. SPEAKEA: This is not a debate, Mr. Nandy. 
Please put your question. 

SHAI' AMITAVA NANDY: Sir, I want to touch upon 
one thing before coming to the matter itseH. The human 
civilisation has emerged and the wealth which has been 
created in this world are all due to the human resources. 
So . man is utilised for the creation of human resources 
and the wealth of the country. We are sitting in this 
Parliament. Who has constructed this Parliament? The 
construction workers are the main force of this building. 

MR. SPEAKEA: This we all know. What is your 
question? 

SHRI AMITAVA NANDY: Everywhere the labour force 
along with intelligence of the human resources are applied 
to build the wealth of the society. The carpenters were 
involved for making these benches and all this 
infrastructure. 

MR. SPEAKER: Have you got any question to ask? 

SHAI AMITAVA NANDY: But they are being 
neglected. The carpet on which we are moving is made 
by the weavers. I visited one State where a hydel power 
project was being constructed. It was in Chamba. There 
I found that the management had organised killers to 
attack workers and they killed a worker. 

MR. SPEAKER: I am sorry. I would not allow any 
further. Unless you have a que~tion to put, I would not 
allow. 

SHAI AMITAVA NANDY: Sir, eyewitness of thaI 
murder is being harassed. He has been arrested by the 
police. What is the reply of the Government. 
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MR. SPEAKER: Is it at aU related to the Central 
Government? 

SHRI AMITAVA NANDY: The management is 
organising the killing of the workers. What steps will be 
taken by the Government to stop this? 

MR. SPEAKER: Nothing more will be recorded. Now, 
Shri Basu Deb Acharia to speak. 

This is not a debate. It is a Calling Attention. You 
only have to seek a clarification. I cannot convert it into 
a debate. 

... (IntBnuptions) 

SHRI AMITAVA NANDY: At some places, the 
registration ot the union is denied. If the registration is 
not denied, the management is denying them their rights. 

MR. SPEAKER: He has no question to ask. 

SHRI AMITAVA NANDY: If the registration Is denied, 
what steps will be taken by the Central Govemment so 
that the unions can get themselves registered? 

SHRI BASU DEB ACHARIA (Bankura): Sir, the 
situation Is alarming. The statistics provided by the 
Government does not reflect the grim reality as Is 
prevailing today in the labour sector. There are about 40 
crore workers In the country. Out of that, about 37 crore 
are In the unorganised sector. The extent of violation of 
the minimum wages related statute and the extent of 
explOitation is much more than what is apparently visible. 
This has become the order of the day. 

{Translation! 

SHRI PRABHUNATH SINGH: Mr. Speaker, Sir, It has 
become a Discussion under Rule 193. . .. (InlsmJptlons) 

MR. SPEAKER: I am trying. You just see how much 
time I gave to them. 

... (InlBrruptions) 

(English! 

MR. SPEAKER: Your running commentary is only a 
reflection on the Chair. You can understand the position 
and you know how much I am trying to control the 
proceedings. But if you all the time go on making 

reflections on the Chair, then H is not helping the cause 
of this House. If H goes on Hke this, then I will not allow 
any Calling Attention in future. 

... (/nItlmJplions) 

SHRI BASU DEB ACHARIA: Sir, BSESI is a Central 
Public Sector Undertaking and the provisions of the 
Payment of Wages Act are applicable to all Central Public 
Sector Undertakings . ... (lnlBnuplions) While the owner of 
the Central Public Sector Undertakings Is the Central 
Govemment, the shares are lying wHh the President of 
India. Now, then the provisions of Payment of Wages 
Act are being violated in regard to the workers and 
employees of a Central Public Sector Undertaking and 
that too when such a law was enacted by this House, 
who would be held responsible for this? 

Sir, there is also an Act in regard to the contract 
labours, namely the Contract Labours (Regulation and 
Amendment) Act, 1970. The Ministry of Labour had Issued 
a notification In regard to the abolition of contract labour. 
But that ~otlflcatlon also is not being implemented by 
various Ministries. . •. (InlBrruplions) 

MR. SPEAKER: Pleue put your question. Do not 
create problems for me. You are hearing such snide 
remaries. 

SHRI BASU DEB ACHARIA: Sir, I would like to know 
trom the Minister, who is a very active and dynamic 
person, ·,.,.hether he would take steps to implement the 
notification issued by the Ministry of Labour in regard to 
absorption of labours who are engaged by the contractors. 
I would also like to know from the hon. Minister whether 
he would assure this House about strengthening the 
labour laws by way of bringing forward a comprehensive 
legislation in this regard. 

MR. SPEAKER: Shri Acharia, I am sorry you are not 
co-operating with the Chair. 

Shri Sunil Khan, you have to put a question. I wiU 
not allow. anything else. 

SHRI BASU DEB ACHARIA: Sir. finally I would like 
to know from the hon. Minister whether he would bring 
forward a comprehensive legislation for these 37 crore 
workers in the unorganlsed labour force of the country or 
not. . .. (Inltlnuptions) 
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SHRI SUNil KHAN (Durgapur): Sir, through you, I 
would like to bring to the kind notice of the hon. Minister 
and I am sorry about it that though I raised a Calling 
Attention on the same l88ue In 2005, nothing had been 
done by the Ministry 80 far in thi8 regard. 

Sir, I want to know from the hon. Minl,ter why the 
management of BSCl is deliberately denying the payment 
of Provident Fund to Its employees since 1975-76. BSCl 
is a Govemment of India undertaking. But it has never 
paid the statutory rate of interest on provident fund at 
par with the statutory rate declared by the Govemment 
of India from time to time. 

My second question is on the non-payment of 
minimum wages by Hlndustan Steel Construction Limited 
and non-payment of legal dues to its employees in Bokaro 
and other units of HSCl which got separated earlier. 

My third question is about the Rehabilitation 
Corporation of India. A few employee8 of RCI have not 
been given the provident fund. . .. (Intenuptiol1$) 

MR. SPEAKER: Nothing will be recorded except the 
Minisler. Do not record even one word of Shri Khan. 

... (Intsnuptions)· 

SHRI BRAJA KISHORE TRIPATHY: Sir, I may be 
given an opportunity to make a few points. 
... (InfBrruptions) 

MR. SPEAKER: , am not bound to give you any 
opportunity. 

... (InfBnuptions) 

MR. SPEAKER: This is very strange. According to 
rules, you have not given any notice and you are creating 
disturbance in the House. 

SHRI BRAJA KISHORE TRIPATHY: I am being 
penalised by your office. . .. (IntelTUptiol1$) 

MR. SPEAKER: Do not blame my office. I would not 
allow you to speak. I would have allowed you If you had 
cooperated. You are constantly disturbing thE! House. You 
are the leader of your Party and you should set an 
example for others to follow. 

*Not recorded. 

SHRI T ARIT BARAN TOPDAR (Barrackpore): Sir, I 
would like to say that. ... (IntelTUpIions) Sir, the Minister 
has yielded. 

MR. SPEAKER: Please sit down. He has not yielded. 
I am not allowing you. Why are you raising It? 

... (IntelTUptiol1$) 

MR. SPEAKER: You are talking about labour 
problems and you have no interest to hear what the 
Minister is saying. This is the way you are showing 
concem for labour. Shri Trlpathy, you may put your 
questions briefly now. 

... (InfBnuptions) 

SHRI BRAJA KISHORE TRIPATHY: Sir, is it a fact 
that the Ministry of labour and Employment has not 
conducted any specific survey to ensure Implementation 
of labour laws and what are the recommendations of the 
NatiOnal Commission for Labour and Employment for the 
unorganlsed sector and-It is a fact that 2000 corporate 
entitles incluc:fmg IOC and ONGC have default In making 
payments to the Employees Provident Fund Organisation 
amounting to Rs. 1,698 crore?·· What steps has the 
Govemm~t taken so far in this regard and Service sector 
is the second after Agriculture, sector giving employment 
to the country. But there is no law for the workers of 
8ervice sector. What the Govemment is doing to make 
laws tor the workers ot service sector? ... (InfBrruptions) 

MR. SPEAKER: Nothing else except that of the 
Minister will be recorded . 

... (InttJlTUptionsJ: 

THE MINISTER OF STATE IN THE MINISTRY OF 
lABOUR AND EMPLOYMENT (SHRI CHANDRA 
SEKHAR SAHU): Sir, I am very much concerned, as the 
hon. Members are, about the labour problems in the 
country. In my statement, I have given the exact details 
which have been raised by the hon. Members. Hon. 
Members have raised certain specif~ cases regarding 
the violation of Minimum Wages Act for workers and 
provident fund not given to the contractual workers. 
. .. (IntelTUptions) 

"Not recorded. 
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{TMnslIlIionJ 

MR. SPEAKER: What 18 It, your name Is not there 
not have you given any notice, then why are you 
speaking. 

... (IntBrrupIJons) 

SHRI SHAILENDRA KUMAR (Cheil): Sir, I havagiven 
the notice. Kindly give me an opportunity. 

MR. SPEAKER: I will not. 

... (InltJnup/i0n8) 

/English} 

MR. SPEAKER: My only crime Is that I am following 
the rules. That is my only crime. You can go on giving 
specific cases. You can go on misusing all opportunities 
given to you and the time of the House. You are 
dlaturblng everyone here. It Is your fundamental right. It 
is not conceded by me at least. 

... (InISlruplions) 

SHRI CHANDRA SEKHAR SAHU: I request the hon. 
Members to give me the specific cases which they have 
raised now 80 that I will definitely look Into and take 
appropriate action. ". (InhlrtUpliOl7$) 

MR. SPEAKER: Mr. Minister, please do not respond 
to it. If you go on responding like this, what will happen? 

... (IntBnuplions) 

SHRI CHANDRA SEKHAR SAHU: Sir, hon. Member 
Shri Gurudas Dasgupta suggested that the Ministry should 
call for a meeting of State Labour Mlinsters. Every year 
it is the practice that we hold a Conference of the State 
Labour Ministers. In that Conference we discuss various 
issues. So, I assur'1 hon. Members that definitely we will 
call a meeting of the State Labour Ministers very soon 
and we will also call the Central trade union leaders to 
discuss different issues. . .. (Inl8rruptions) 

MR. SPEAKER: Mr. Minister, please do not reply to 
that. Do not look at them . 

... (Inl8nuplions) 

SHRI CHANDRA SEKHAR SAHU: Before we can 
the meeting of the State Labour Ministers, our Ministry 
will meet the Central trade union leaders and we will 
finalise the agenda. We will just call them and we will 
discuss various issues keeping the present situation in 
mind. This assurance was made also by our hon. Prime 
Minister when he met all the trade union leaders. 

Regarding comprehensive legislation for the workers 
of unorganlsed sector, I want to just say that they all 
know that' the Ministry has three Reports related to this 
issue. One is from the Central Advisory Council, the 
second is from our own Ministry; ... (InhJrruptions) 

MR. SPEAKER: Nothing else to be recorded. 

... (Inlsnuplions)" 

SHRI CHANDRA SEKHAR SAHU: Another is from 
the A~un Sen Gupta Committee. These three Reports 
are under the Government's consideration. During the 
meeting with the Central trade union leaders, hon. Prime 
Minister has allO &IIured them that a comprehensive 
legislation for social security of unorganlsed sector workers 
would be brought within the UPA's present regime. 
. .. (Inl8rruptions) 

MR. SPEAKER: Nothing else wIN be recorded. 

... (InlsrtUplions)" 

SHRI CHANDRA SEKHAR SAHU: There is a 
Committee of Secretaries, which /s looking after it. A 
Group of Ministers has also been formed. Regarding other 
problems which have been brought to my notice, I assure 
them that I will look Into them. Specific cases may be 
given to me and I will definitely see thet these cases are 
sorted out. ... (/nl8nuptions) 

SHRI BASU DEB ACHARIA: Sir, we are not satisfied 
with the reply of the hon. Minister. Therefore, we are 
walking out in protest. ... (InltJrruplions) 

12.43 hr •. 

(AI this $IsgtJ, Shri BIIsu 0tJb Achllrill lind SOfT18 olhsr 
hon. ~mbtlm t.h IINI HOUIJII.) 

eNol recorded. 
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MOTION RE: TWENTY-NINTH REPORT OF 
BUSINESS ADVISORY COMMITIEE 

(Eng/ish! 

MR. SPEAKER: Now, the House will take up item 
No. 14. Shri Priya Ranjan Dasmunsi. 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION AND 
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): I 
beg to move: 

"That this House do agree with the Twenty-ninth 
Report of the Business Advisory Commmee presented 
to the House on the 22nd August, 2006.· 

MR. SPEAKER: The question is: 

"That this House do agree with the Twenty-ninth 
Report of the Business Advisory Committee presented 
to the House on the 22nd August, 2006. ft 

The moNon wss adopted. 

12.44 hrs. 

SUBMISSION BY MEMBERS 

(I) Need to give financial package to Karnataka 
due to unprecedented flood and drought 
situation In the State 

(Eng/ish! 

MR. SPEAKER: Hon. Members, I have got several 
notices-some of them beyond tlme-reiatlng to situation 
of flood or maHers connected therewith. I will give 
everybody a chance. But my eamest appeal is that, 
please do not go on saying: ·Sir", ·Sir" because 

(Translation! 

that does not serve. I will give a chance to all one by 
one. 

(English! 

I will call all of you, although some hon. Members have 
not given notices in time. They have not taken the trouble 
of giving the notices in time. Even then I wit1 call them 

because this subject relates to common eitizens of the 
country who are suffering. Please cooperate. 

SHRI ANANTH KUMAR (Bangalore South): Sir, with 
a heavy heart and with great anguish I am raising thle 
issue for the second time in this House. The State of 
Kamataka has been ravaged by both floods and drought. 
We have lost 120 lives. More than 170 lehSi/s have been 
ravaged by both floods and drought. Twenty-three districts 
and 589 villages have been affected. Nearly one lakh 
sixty-seven thousand hectares of crops have been washed 
away. Due to drought, the sown arlta of 6.67 lakh 
hectares have been totally destroyed. There is not water 
In 3,387 minor irrigation tanks. But our basic question Is 
that our Chief Minister and Deputy Chief Minister came 
to Delhi and met the hon. Prime Minister and Deputy 
Chief Minister came to Delhi and met the hon. Prime 
Minister, the hon. Minister of Home Affairs and the hon. 
Minister of Agriculture and submitted an interim 
memorandum for relief to the tune Rs. 1,406 erore. But 
till date not a single paisa has been released for the 
suffering millions of people of Kamataka State. 

Sir, I would like to draw the attention of the hon. 
Minister of Parliamentary Affairs because I thought the 
hon. Minister of Home Affairs would be here. The State 
of Maharashtra has been given an interim relief of 
As. 450 erore. The State of Andhra Pradesh has been 
given As. 400 crore. The State of Gujarat has been given 
Rs. 400 crore and the State of Madhya Pradesh has 
been given Rs. 200 crore. If they are affected by floods 
and drought, then they should be given . ... (lnltmupfions) 
We are not upset about it. But why is there a step-
motherly treatment towards the State of Kamataka when 
we have already submitted a memorandum? 

Sir, recently our Chief Minister and Deputy Chief 
Minister have submitted a memorandum of the hon. 
Rashtrapatiji also complaining about the step-motherty 
treatment of the Govemment of India towards the suffering 
millions of people of Karnataka. 

Therefore, I urge, through you, Sir that the Central 
Government should immediately forthwith release an 
interim relief to the Govemment of Kamataka to mitigate 
the problems of Karnataka State. I' want to have a 
response from the Government of India because this is 
unfair. When Maharashtra has been given, Andhra 
Pradesh has been given, Madhya Pradesh and Gujarat 
have been given, I do not understand why Kamataka 
has not been given anything. Actually, the flood situation 
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is from July onwards and it is a peoufiar situation. In 
each district and tahsil especiaUy because of river Kriahna 
and water let down by Koyna river, all the major districts 
of Karnataka like Chikkodi, Belgaum, Gulbarga etc. have 
been flooded. . .. (Intenuplions) 

Sir, I want a response from the Union Govemment 
and we demand a response. They have mentioned It 
again and again. . .. (Inftllruptions) 

MR. SPEAKER: All those hon. Members who wish 
to associate may please send their names. They would 
be recorded. 

... (Inlemlpfions) 

SHRI ANANTH KUMAR: Sir, they would like to be 
associated. We want a response from the Government. 
... (InI8rruptions) 

MR. SPEAKER: Shri Ananth Kumar, as a Minister, 
you know what is done. 

... (Interruptions) 

SHRI ANANTH KUMAR: Sir, I came to you and you 
have been kind anoughto tell me that there will be hon. 
Minister of Home Affairs in the House to answer. 
... (Interruptions) 

MR. SPEAKER: Probably, there was some lack of 
communication. I am requesting the hon. Minister to bring 
it to the notice of the Minister of Home Affairs. 

... (Interruptions) 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION AND 
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): 
Sir, I will convey It to the Minister of Home Affairs. But 
I would like to make a very humble submission through 
you to the hon. Member, Shrl Ananth Kumar, that this 
Government headed by Dr. Manmohan Singh has no iII-
will towards any State. There is no question of any 
discrimination. If we are sincere to Maharashtra, Gujarat, 
Andhra Pradesh and Madhya Pradesh, we are not 
Insincere to Kamataka. It is always done, Shri Ananth 
Kumar knows, based on certain assessment by a 
Committee and when that assessment comes, evaluation 
and valuation can be done. We have no attitude of 
discrimination towards Ka r ~ - I will bring this to the 

nottce of the hon. Prime Minister and the hon. Minister 
of Home Affairs. ... (Intsnvptions) 

MR. SPEAKER: He is replying and you are 
disturbing. Shri Hernial Murmu. 

· .. (Interruptions) 

MR. SPEAKER: Shri Ananth Kumar, you have made 
your point. 

Shri Hernial Murmu. 

· .. (Interruptions) 

SHRI ANANTH KUMAR: But for Kamataka some 
amount may kindly be released immediately. A step-
motherly treatment is being meted out to Karnataka. 
... (Interruptions) 

MR. SPEAKER: The hon. Minister has said that he 
wnuld bring It to the notice of the Home Minister. 

· .. (Interruptions) 

MR. SPEAKER: You have raised this Issue very ably 
and forcefully. I am saying that when questions of peoples' 
miseries are there, I am aure, everybody has to act 
accordingly. 

. .. (IntemJplions) 

SHRI ANANTH KUMAR: Gujarat has been given, but 
we have not been given single paisa. . .. (Interruptions) 

MR. SPEAKER: Shrimati Tejaswlnl See Ramesh, Shri 
Pralhad Joshi, Shri G.M. Siddeswara, Shri Suresh Angadi 
and Shri Manjunath Kunnur will be associated with this 
matter. 

SHRI ANANTH KUMAR: Why is the Government of 
India so callous towards the sufferings of the people of 
Kemataka? ... (Inl8rruptions) 

MR. SPEAKER: Who will answer Immediately? It 
cannot be answered now. But, I am sure, they have 
realised the Intensity of your feelings. Shri Hernial Murmu 
to speak now. 

· .. (Interruptions) 

MA. SPEAKER: I am making the observation from 
the Chair. I am sure, the Govemment wiN taM appropriate 
steps In the maUer. I want to communicate that 

· ., (Interruptions) 
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MA. SPEAKER: I want to know from the hon. 
Members one thing. Do you follow any procedure, any 
law, any system? I have called you. 

· .. (Inltmuptions) 

SHRI S. BANGARAPPA (Shlmoga): I have followed 
the procedure. . .. (InttH71.lPtions) 

MR. SPEAKER: You have not been bothered to give 
a notice. You have not got the time. You are 80 busy 
that you have no time to give a notice even. 

[Transla/ion} 

what can I do? 

/English} 

You want to disturb the House now. 

SHRI ANANTH KUMAR: Why is there no type of 
relief for Karnataka? ... (Inltlrruptions) 

{Tl1Inslstion} 

MR. SPEAKER: You associate yourseH. 

... (Intsnuptions) 

/English} 

MR. SPEAKER: Then, I will have to adjourn the 
House. 

· .. (Inl8rruph'ons) 

[Trans/a/ion} 

MR. SPEAKER: Shri Ananth Kumar ji, this is not 
good. 

· .. (In/srruptions) 

!English} 

SHRI PRIYA RANJAN DASMUNSI: I have already 
conveyed it to the House. ... (Intsnuptions) 

MA. SPEAKER: Please listen to him.· 

SHRI PAIYA RANJAN DASMUNSI: I have already 
conveyed that we are not inslnerere towards any State . 
... (Intsnuptions) 

MR. SPEAKER: It is very unfortunate. Not one word 
of any hon. Member, who has not been called, wiH be 
noted. 

... (Inltlrruplions)· 

SHRI PRIVA RANJAN DASMUNSI: I have already 
conveyed that our Government headed by Dr. Manmohan 
Singh is not insincere to any State in any crisis. 
.. , (Intsrruptions) Let him shout. I will not respond. 
... (Intsnuptions) 

MR. SPEAKER: Shri Hemlal Murmu to speak now. 

'" (Intsnuptions) 

SHRI HEMLAL MURMU (RaJmahal): Mr. Speaker, Sir, 
I want to touch upon the flood and drought facing the 
etate of Jharkhand. Through you, I want to draw the 
attention of the Government towards the fury of floods in 
the entire state. ... (Inltlnuptions) 

/English} 

MR. SPEAKER: Only Shri Hemlal Murmu's statement 
goes on record. 

... (IntsrtUptions)· 

12.52 hr •• 

(At this stagtJ, Shti SurtlSh Angadi and 
soms olh8r lion. MtImbtNs calT18 and 

stood on ths Door nur Ih8 Table) 

MR. SPEAKER: I have called you first. I have made 
an observation from the Chair. I have requested him to 
communicate it to the hon. Minister for Home Affairs. I 
have also requested him. I am sure, the Government will 
take this matter seriously. 

SHAI HEMLAL MURMU: The cities which are situated 
along the coast of the Ganges reel under flood every 
year. The river bed of the Ganga has become shallow 
and expended following the construction of the Farrakka 
barrage. . .. (Inltlnuplions) 

"Not recorded. 
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(AI this Sl.. Shli SurtlSh Angadi .nd 801M olhBr 
lion. MsmbtJrs wrmt IMck 10 /h8lr SNIs.) 

(English} 

SHRI PRIYA RANJAN DASMUNSI: As the 
Parliamentary Affairs Minister, I can only convey the matter 
to the hon. Prime Minister and the hon. Home MInister. 
I have said that Shri Ananth Kumar, as a Minister, what 
did you do? Did you give any assurance on the floor of 
the House? What are you talking? ... (Inlsnuplions) 

MR. SPEAKER: You have not even given a notice. 
Why are you showing concem now? You have no time 
to give a notice. You are so busy. 

12.53 hrs. 

(AI lIIis sl.gB. Shli S. Emngal7lppll CIlI71B mid stood 
on /htJ floor ntJ.r /hs TlIbIs.) 

SHRI PRIYA RANJAN DASMUNSI: We have no III· 
will towards any State. Our Government is not 
discriminating against any State. 

MR. SPEAKER: Then, all the other hon. Members 
are losing the opportunity. Other hon. Members from 
Gujarat, Rajasthan, Maharashtra are losing the opportunity. 
What can I do? 

SHRI ANANTH KUMAR: Sir, the Leader of the House 
is here. I would request him, through you, to respond to 
it. ... (Inlsnuplions) 

MR. SPEAKER: The impression Is going round that 
by creating trouble in the House, you can try to get 
something. If this is the policy, very well, go there and 
sit there. Create trouble outside. 

... (Intsnuptions) 

MR. SPEAKER: I would request Shrlmatl Klran 
Maheshwari to decide what Is to be done, who Is to be 
called, 

/Trtlnsl.tion} 

Whom to be called for speaking. 

12.54 hr .. 

(AI this SIIIgtI, SM s.ng.,."". ,.,,1 
~ck 10 hi8 stMt) 

[English} 

MR. $PEAKER: Nothing Is going on record except 
Shri Hernial Murmu's statement. 

. .. (IntsmJpllons)· 

MR. SPEAKER: Do not record anything. Except the 
statement of Shri Hernial Murmu, nothing will be recorded. 

... (Inlsnuptionsr 

/TtBnSI.tIDn} 

SHRI HEMLAL MURMU: I want to tell that the State 
of Jharkhand Is surrounded by the mountains but a huge 
1088 of life and property is caused due to flood water of 
the Ganges. 

(Engll$h} 

MR. SPEAKER: You are not doing justice to your 
cause. I have spoken for you. I have requested the hon. 
Minister to bring It to the notice of the hen. Horne Minister. 
I have made a further observation. I am sure, the 
Government will look into the matter with all the 
importance that it deserves. 

/TfWISI.lIon} 

What do you want to say? You please cooperate. 

... (InlsrruplioM) 

(English} 

MR. SPEAKER: Nothing will go on record. 

. .. (InlsnupUons)· 

{TransI8l1on} 

SHRI HEMLAL MURMU: Mr. Speaker, Sir, due to 
the construction of the Farrakka barrage, alit, sand and 
soil have been deposited In the river bed of the Ganga 
and that causes flood In that area and property worth 
lakha of rupees gets damaged ... (/nItHnJpl/Dns) 

'Not recorded. 
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{English} 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): Mr. Speaker, Sir, the Minister of 
Parliamentary Affairs has already assured and that is the 
assurance of the Government. He said that he would 
bring it to the notice of the concerned Minister. When 
the hon. Minister of Parliamentary Affairs speaks, he does 
not speak on his behalf, he speaks on behalf of the 
Government and so the Government's assurance is 
already there. . .. (Interrupb"ons) 

MA. SPEAKER: Mr. Ananth Kumar, you are a senior 
Member. You have been a very responsible Minister also. 
Please take your seat. 

... (Interruptions) 

SHRI ANANTH KUMAR: Mr. Speaker, Sir, we 
condemn the attitude of the Government and In protest 
against the discriminatory attitude of the UPA Government 
towards the State of Karnataka, we walk out. 

12.56 hr •• 

(At this staf}8. 51111 Ananth Kumar lind somtJ other 
hon. Memb8fS left the House.) 

... (Interruptions) 

SHRI S. BANGARAPPA: Mr. Speaker, Sir, this is 
deplorable. . .. (Interruptions) 

MA. SPEAKER: Don't record anything except what 
Shrl Hemlal Murmu says. 

. . . (Interruptions)· 

12.57 hr •• 

(At this stage, 5hri S. Bsnf}8m{JP8 leN the HoIJS8.) 

{Tl7lns/ation} 

SHRI HEMLAl MURMU: Sir, I was saying that on 
the one hand there is flood in the state of Jharkhand. 
... (Interruptions) What is happening kinGly let other 
members aIeo Speak. . .. (Infflm.plions) 

"Not recorded. 

{English} 

MA. SPEAKER: Please maintain silence in the House. 
Please allow another hon. Member to speak. He is 
mentioning about the problems of his State. 

{Translation} 

SHRI HEMLAl MURMU: Mr. Speaker, Sir, I was 
saying that the Ganga riVer flows through Jharkhand and 
the Farraka dam is built on it ... (Interruptions) Floods 
occur due to silting In Ganga river and all the areas get 
submerged resulting In losses amounting to lakhs of 
rupees every year. Erosion is continuing In Ganga 
resultmg in hundreds of villages getting washed away 
every year. I am drawing the attention of the Government 
towards the problem as to how the erosion of the Ganga 
river can be checked. The Government should definitely 
feel concerned about it. There is drought situation in 
12 to 13 districts in Jharkhand today. The paddy crop 
has not been planted there yet. The fields which were 
planted have developed cracks after drying up. There is 
n4t possibility of having paddy crop there. The Govemment 
should help and give a package to deal with the problems 
of flood and drought in Jharkhand so that the people 
may be able to grow their Rab! crops. It is my only 
submission. 

{Englishj 

KUMARI MAMATA BANERJEE (Calcutta South): Mr. 
Speaker, Sir, kindly give me chance to speak for a minute. 

MA. SPEAKER: I will give you chance without notice. 

KUMARI MAMATA BANERJEE: Sir, I have given 
notice . 

MA. SPEAKER: Yes, it has come. Certainly I will 
give you chance. 

{Tf1II18Istlon} 

SHRIMATI KIRAN MAHESHWARI (Udaipur): Mr. 
Speaker, Sir, I. am grateful to you for giving me time to 
speak on a sensitive issue. I hail from Rajasthan· and 
want to draw the attention of the Government towards 
Rajasthan. The flood situation in Rajaathan is very serious. 
Twelve districts of Rajasthan have been affected by floods . 
Such--is the situation there that many houses have been 
washed away rendering many people homeless. Many 
houses. roads and culverts have been broken leading to 
communication break down. . .. (Intsnuptions) 
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/Engliah} 

MR. SPEAKER: I do not understand what is 
happening here. Are you really serious that Parliament of 
India should continue to function? If you are serious, 
then it is not shown by your conduct and it applies to 
everybody. You say, 'why do you look here?' 

... (InMnuptions) 

13.00 hr •• 

{Translstion} 

MR. SPEAKER: What can I do, I cannot call everyone 
together, I do not have many faces. 

/English} 

I do not have ten faces that I can see every side. The 
hon. Member, who has been given the opportunity, has 
not taken the trouble to give notice in time and even 
then I am calling her. Some Members are so much 
interested about raiSing the people's problems that they 
have not got the time to give the notice in time. 

{Translstion} 

SHRIMATI KIRAN MAHESHWARI: Mr. Speaker, Sir, 
the flood in the southern part of Rajasthan has resulted 
in losses to lakhs of people. The villages have lost 
communication and people have been rendered homeless. 
The situation in the twelve districts in Rajasthan namely 
Udaipur, Banswada, Dungarpur, Pati, Sirohi, Bundi, Kota, 
Jhalawar, Barmer, Jaisalmer, Tonk and Chittor is very 
bad. Therefore, I want to draw the attention of the 
Government towards it. As far as the Rajasthan 
Government is concerned, the hon. Chief Minister is 
keeping a watch over flooded areas through aerial survey. 
... (Interruptions) 

13,02 hr •• 

[MR. DE:PUTY SPEAKER in /he ChsilJ 

Mr. Deputy Speaker, Sir, I want to submit that the 
way the Chief Minister of Rajasthan is keeping a watch 
over and listening to the problems of the people with 
much sensitivity, the Central Government should atso pay 
attention to the problem of Rajasthan. Rajasthan is deaHng 
with flood situation today. People have been rendered 
homeless there due to floods. The Central Government 

should concentrate on the flood affected areas of 
Rajasthan in such a situation. I want to ~ the 
Central Government that the dectaratlon of the Calamity 
Relief Fund and National Calamity Contingency Fund 
made in the year 2001 Is like a drop In the ocean, under 
which compensation of rupe.s ten thousand for fuHy 
damaged pucca house and rupees six thousand for kutcha 
house; rupees two thousand for severely damaged pucea 
house, rupees one thousand two hundred for severely 
damaged kutcha house and rupees eight hundred for 
slightly damaged house is award.d which is very little. I 
think that it should be revised. . .. (Intenuptions) 

/English} 

MR. DEPUTY SPEAKER: Silence pl ..... 

'" (Interruptions) 

{TIBI1SIs/ion} 

SHRIMATI KIRAN MAHESHWARI: The Central 
Government, therefore, should pay attention to it 
immediately. " it is revised then It will be for the whole 
country and not only for Rajasthan. That is why It Is very 
necessary to revise it. The poor people rendered homelesa 
can not build their house in just .ight hundred rupees or 
construct the roof of the house in just one thousand two 
hundred rupees . ... (Intenuplions) 

/English} 

MR. DEPUTY SPEAKER: Nothing should be recorded 
except the submission by Shrlmatl Klran Maheshwarl. 

... (InterrupUons)' 

{Tf'III7SIa/ion} 

SHRIMATI KIRAN MAHESHWARI: Sir, through you, 
would like to urge the Government that the amount 

given under National Calamity Contingency Relief Fund 
and Calamity Relief Fund should be revised immediately. 
Orders were issued in this regard In 2001. I, therefore, 
demand that the Central Government should announce a 
compensation of Rs. 30,000 for fully damaged house and 
Rs. 20,000 for kutcha house; Rs. 10,000 for severely 
damaged pucca house and Rs. 5,000 for kutcha house 
after revising the orders. Sir, through you, I want to make 
this demand to the Central Government. 

·Not racorded. 
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(Shrimati Kiran Maheshwaril 
Besides, I want to make one more 8ubmi8llon that 

the Central Government should send a team to Rajasthan 
to conduct a survey of flood affected areas and provide 
immediate relief to the affected people. I al80 want to 
draw the attention of the Central Government towards It. 

/English! . 

MR. DEPUTY SPEAKER: Silence please. No running 
commentary please. 

... (Intsrruptions) 

/Trans/shoo! 

SHRIMATI KlRAN MAHESHWARI: My submission is 
that the Central Government should Immediately provide 
a package of one thousand crore rupees to Rajasthan. 
... (InltJrruplions) 

MR. DEPUTY SPEAKER: Now Shri Bhupendra Singh 
SoIanki will speak. 

. PROF. RASA SINGH RAWAT (Ajmer): Mr. Deputy 
Speaker, Sir, the Central Government should send a team 
to conduct a survey of the flood affected areas. 
... (1nIBnup/ions) 

MR. DEPUTY SPEAKER: Nothing will go on record 
without permission. 

... (Interruptions)· 

MR. DEPUTY SPEAKER: Rasa Singh ji, give a notice 
and then you will be associated with It. 

... (Intsrruptions) 

PROF. RASA SINGH RAWAT: Mr. Deputy Speaker, 
Sir, the situation in Rajasthan is very serious. 
... (Interruptions) 

MR. DEPUTY SPEAKER: Please associate them. 
have got you associated. Now please sit down. 

MR. OEPUTY SPEAKER: Pleaaa gi~. your notices. 
I'll get you associated. 

. . . (InItJrnJpIions) 

"Not recorded. 

SHRIMATI KIRAN MAHESHWARI: Mr. Deputy 
Speaker, Sir, through you, we want assurance from the 
Governm'ent. The Government must assure us. 
... (lnlSJ1uplions) 

{English! 

MR. DEPUTY SPEAKER: Prof. RaSa Singh Rawat 
and Shri Jaswant Singh Blshnoi have been allowed to 
associate with this matter. 

. .. (Intsrruptions) 

/Translation! 

SHRI HARISINH CHAVDA (Banaskantha): Sir, people 
have suffered a lot, crops have been ruined and roads 
broken due to excessive rains in my area Banaskantha 
and Lakhanpur. Floods also occurred and the condition 
Is miserable . ... (Interruptions) People are being forced to 
take shelter at other placeB. In my area, for example, in 
GuJarat and in Surat there was wide spread devastation 
but the problem is that the attention of the government 
was focussed very much on Surat. Therefore, govemment 
could not pay proper attention to my area. My request to 
the government of India is that the people of my area 
especially the farmers should be paid the amount of their 
crop insurance at the earliest and amount should also be 
allocated to repair the damaged roads. The school 
buildings and the houses of the poor have been damaged 
due to excessive rains. In Lakhanpur and Radanpur too, 
the homes of the poor have been damaged and big loss 
has been inflicted to the poor and the peasants. Therefore, 
I request the government of India that a substantial 
amount should also be paid to those poor people whose 
homes have been damaged. I request the government of 
India that a special grant should be earmarked for 
Banaskantha and Radhanpur area. . .. (Interruptions) 

MR. DEPUTY SPEAKER: Please associate Solankiji 
with this. 

SHRI HARISINH CHAVDA: Sir, I want to say one 
more thing. The entire Radanpur area has become water-
logged. When some people tried to break the waU of a 
graveyard to ease water logging there ensued a scuffle 
resuttlng in the death of three-four people. . .. (Interruptions) 

SHRI MADHUSUDAN MISTRY (Sabarkantha): Mr . 
Deputy speaker, Sir, my notice is also about this . 
.. . (Intsrruptions) 
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MR. DEPUTY SPEAKER: You may give your notice 
you will get 888OCiated. 

SHRI MADHUSUDAN MISTRY: Mr. Deputy Speaker, 
Sir, several people have been killed there . ... (lnltNnJplioM) 

MR. DEPUTY SPEAKER: It will not go on record. 

... (lnterlUptions)' 

SHRI BHUPENDRASINH SOLANKI (Godhara): Mr. 
Deputy Speaker, Sir, as the floods Is wreaking havoc in 
various parts of the country, my constituency Godhara is 
not an exception . ... (Interruptions) 

{English} 

MR. DEPUTY SPEAKER: Nothing is going on record. 
Please sit down. 

... (Inlerrupb'ons) • 

{Translalion} 

SHRI BHUPENDRASINH SOLANKI: Mr. Deputy 
Speaker, Sir, when 13 lakh Ou$ec water was released 
from Kadan. and Panam Bandh on 10, 11 and 12 
August, .the entire Panchmahal district and Balaslnor and 
Birpur tehsils of Khera district of my constituency got 
flooded. Up to ij-7 kUometre land on both sidee of the 
river got submerged in water making islands at various 
places and turning land into drains. The entire 
constituency was flooded by the water carried by the 
rivers as well as the drains. As a result more than ten 
thousand small houses of small farmers and the poor 
located on the banks of rivers were destroyed, their crops 
were also destroyed, electric poles feU down and electric 
wires got broken. Schools, bridges, roads and pucca roads 
were damaged and washed away. As a result, small 
farmers and the poor in my constituency Godhara have 
no food to eat, no seeds to sow and no houses to live 
in. . .. (Interruptions) 

MR. DEPUTY SPEAKER: After this I have to start. 
At present flood is being discussed. 

SHRI BHUPENDRASINH SOLANKI: Mr. Deputy 
Speaker, their cattle were also washed away in the current 
of flood water. There is no trace of weUs dug for irrigation 
and drinking water near the fields due to the wells have 
got filled with mUd. Thus small farmers and the poor 

'Not recorded. 

have been rendered homeless and they have nothing to 
eat. 

Though the state govemment Is trying its best to 
provide relief to these people but as you know that other 
distrlcfa of Gujarat e.g. Surat, Anand and Vadodara are 
also affected by floods. The state govemment cannot 
provide full relief to these people due to Its limited 

• resources. I have already mentioned the devastation 
caused by the floods in my constituency Godhara and I 
myself have witnessed it during my visit. Therefore, 
through you, I would like to make especial request to 
hon. Prime Minister to send central team to conduct a 
survey and take stock of the destruction caused by floods 
In my constituency Godhara. A speCial package should 
be given to provide relief to those people and arrangement 
should be made to provide the required amount there. 

PROF. MAHADEORAO SHIWANKAR (Chimur): Mr. 
Deputy Speaker, Sir, huge IOS8 has been caused' by 
flooda at Gondiya, Gadhchlroli, Bhandara, Chandrapur, 
Nagpur and Wardha districts of Vidarbha region of 
Maharashtra. Sudden release of water from Sanjay Sagar 
and the dam constructed on the subsidiary of Banganga 
river caused damage to more than 12 thousand houses. 
It destroyed 8tanding crops of paddy and soyabean in 
thousands of acres and about 50 people lost their lives. 
There was huge loss of life and property. Roads have 
washed away, minor irrigation projects and schools have 
been damaged. The Chief Minister of Maharashtra has 
demanded a package worth of Rs. 500 crore from hon. 
Prime Minister. I request the Central Government to 
provide assistance to the villagers by giving a package 
of Rs. 500 crore. Huge damage was caused during the 
previous year as well as in the current year. Farmers are 
being forced to commit suicides. My request is that the 
loans to farmers of entire district should be waived. Those 
who have lost their lives, their families should be given 
rupees one lakh each on behalf of the Central 
Govemment or from Prime Ministers Relief Fund. Each 
damaged house should be given Rs. 40 thousand and 
the farmers whose paddy and Soyabean crops were 
damaged should be provided Rs. Ten thousand per 
hectare as relief. An instruction to this effect should be 
issued to the Government of Maharashtra and it should 
be Included in that Package. A Central team should visit 
to 8888SS the damage caused to the paddy and Soyabean 
crops in the diatricts of Vldarbha and provide assistance. 

SHAI'PRABHUNATH SINGH (Mahara;ganj, Bihar): Mr. 
Deputy Speaker, Sir I would like to draw the attention of 
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[Prof. Mahadeorao Shlwankar) 
the House towards a very sensitive issue. I was watching 
on TV yesterday that when the doctors of AIIMS were 
going to see Shrimati Sonia Gandhi, the Police were 
attacking them with water canons and lobbying tear gas 
shells. In this process several students were falling down. 
This situation has emerged as a result of reservation 
announced by Shri Arjun Singh, the Human Resource 
Development Minister. Initially AIIMS took the lead in the 
matter of staging dharnas and demonstrations when 
reservations for OBCs was announced. Thereafter this 
movement started spreading allover the country. The 
issue created two opposing camps. For a short while, 
the matter was dropped but dhamas and demonstrations 
have started again in opposition of the cabinet's decision. 
I would like to remind the govemment, through you, that 
the government has as much responsibility towards watch 
and every member of the public as it has towards the 
Parliament. I am not against reservation but I would like 
to demand that the govemment should provide a certain 
percentage of reservation for the economically backward 
categories as well and they should be provided seats in 
educational institutions. 

SHRI RAGHUNATH JHA (Bettiah): But those who 
are economically forward? 

SHRI PRABHUNATH SINGH: Mr. Deputy Speaker, 
Sir, Shri Jha has not understood my point. I said that 
economically weaker sections include people belonging 
to forward as well as backward castes. They should be 
given reservations whichever caste they may belong to 
and the govemment should fix a percentage of reservation 
for them and make an announcement in this regard. 

{English} 

SHRIMATI TEJASWINI SEERAMESH (Kanakapura): 
Mr. Deputy Speaker, Sir, through you, I would like to 
draw the attention of the hon. Minister of Water Resources 
to the drinking water problem in Bangalore and request 
him to resolve it. 

Sir, everybody knows that Bangalore is the dearest 
city to every Indian due to its pleasant weather and 
peaceful atmosphere. This Capital of Kamataka, Bangalore 
is considered as one of the fastest growing cities in Asia. 
Though officially, its present population of 70 lakh, yet in 
reality, it is reaching about 1 crore. 

Sir, it is becoming a challenge to any Govemment 
to provide sufficient drinking water to ita largest population. 
When Nadarprabhu Kempegowda built Bangaloru, he also 
took keen interest to build hundreds of lakes to provide 
drinking water to 8ongalorians. But due to the urbanisation 
and negligence towards the water management In our 
times, many lakes disappeared, with the result, 
underground water Is alarming reducing. 

Presently, the Govemment is spending thousands of 
crores of rupees to provide drinking water to Bangalorians. 
It is lifting water from faraway Cauvery to supply, in four 
stages. So far, all the previous Govemments had spent 
Rs. 32,000 crore· on this greatest measure. During the 
acute drought year between 2000 and 2004, this 
underground water level had further gone down and 
created a lot of havoc to Bangalorians. 

I would. therefore, urge upon the Minister of Water 
Resources to immediately build a barrage . ... (Intsrruptions) 

MR. DEPUTY SPEAKER: Mr. Prabhunath Singh, 
please keep silence. It is not a meeting place. 

SHRIMATI TEJASWINI SEERAMESH: Sir, I would 
urge upon the Govemment to Immediately build a barrage 
near the confluence of river Arkarathl and river Cauvery 
in Sathanur Assembly Segment in my Kanakpur 
Parliamentary Constituency to supply drinking water to 
Bangalorlans. This barrage can also link Tamil Nadu Inter-
State Road. We can use it Is an Inter-State Road, which 
would reduce to Coimbatore by haH. This barrage requires 
only just about Rs. 500 crore. By constructing it, we can 
save thousands of crores of tax-payers' money. 

I would again urge upon the Government to 
immediately act upon to build this barrage at Sathanur 
Sangma. Thank you. 

MR. DEPUTY SPEAKER: Now, Kumari Mamata 
Bane~ee. 

... (Inl8l1l1p11ons) 

MR. DEPUTY SPEAKER: Hon. Members, please 
maintain sUence In the House. 

{Translation} 

KUMARI MAMATA BANERJEE: I do not get a chance 
to speak, that Is the problem . ... (lnMnuptIons) 



573 Submission by UsmbtIrs BHADRA 1, 1928 (Saks) Submission by MtImIJtIm 574 

/EngIish} 

MR. DEPUTY SPEAKER: Please have order in the 
House. 

13.17 hr •• 

(II) Re: Development of North Bengal 

KUMARI MAMATA BANERJEE: Sir, I am sorry that 
within this month, I have got only one chance to speak 
during 'Zero Hour'. It is very unfortunate . ... (lnltlrnJPlions) 

[Transllltion} 

I am not given a chance to speak at all . ... (lnltlf7llptions) 

/English} 

That is the problem. We cannot represent the House. It 
is most unfortunate: 

Sir, I thank you very much; at least, you have given 
me an opportunity today to speak during 'Zero Hour'. 

MR. DEPUTY SPEAKER: I am listening to you. 

... (Inltlrruplions) 

MR. DEPUTY SPEAKER: Hon. Members, have 
silence, please. 

[Transllltion} 

KUMARI MAMATA BANERJEE: It is not fair that I 
am not given even a single chance to speak during the 
Zero Hour during the course of a month long session. 

/English} 

MR. DEPUTY SPEAKER: Madam, you should 
continue now. 

KUMARI MAMATA BANERJEE: Sir, I want to draw 
the attention of the Minister of Parliamentary Affairs to a 
very important Issue from the economic and geographical 
points of view. 

Both North Bengal and the North-Eastem Region are 
the border districts of our 'country. North Bengal Is the 
gateway of North-Eastern region. and the North-Eastern 
Region is the gateway of China and Myanmar. North 

Bengal is also the gateway of Bangladesh, Pakistan, 
Nepal and Bhutan. . .. (Inltlnuplions) 

MR. DEPUTY SPEAKER: Nobody should disturb her, 
please. 

KUMAR I MAMATA BANERJEE: BhIIi, North-Eastern 
Region and North Bengal are the border areas. 
Bangladesh is the border of Pakistan; you know better 
than me. . .. (Inltlf7llptions) 

Sir, I am raising the development issues. 
... (Inillnuplions) Do you want to differ here also? 
... (Inillnuptions) 

MR. DEPUTY SPEAKER: Madam, you please 
address the Chair and not to any individual. 

KUMARI MAMATA BANERJEE: Sir, Bangladesh is 
also the border of Pakistan. India also has a border with 
Pakistan. 

North Bengal is a very neglected area; and the North-
Eastem Region is very far away from the country though 
they are very much in the mainstream of the country. 
Therefore, I would request the Govemment to give some 
special package to North Bengal because its areas are 
so underdeveloped and neglected. You would appreciate 
that in Aliporeduar, more than 180 people have died 
because of malaria. There are no dOctors, no medicines. 

Sir, the main earning of the people of North Bengal 
is mostly based on the jute industry and tea gardens. 

In the tea garden area, more than 1000 people died 
because of hunger. It is unfortunate that North Bengal Is 
far from us. So many children are being sold out because 
they do not get food. They do not have good health 
condition $0 that they can revamp themselves. 

I know that our Minister, Shri Prlya Ranjan Dasmunsi, 
belongs to North Bengal. I would request the Government 
to immediately send a team to survey the malarla·affected 
areas, give medicines, eqUipment and arrange other 
infrastructure so that people could get them. 

My second point is regarding Ganga erosion. 

Regarding foreign currency, the hon. Finance Minister 
is here. I am repeating this question. Once the Reserve 
Bank of India Investigated the matter. Foreign currency is 
used there. Sir, North Bengal Is very much in India. North· 
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[K!Jmari Mamata Banerjee J 
Eastem Region is very much In India. But we are busy 
with other matters that we do not take care of these 
people, as a result of which, being a border area, 
smuggling is increasing. People, who are Indulging in 
terrorist activities, are increasing. They are coming and 
helping. We want that Govemment should give special 
attention, special protection and a special package to 
North Bengal and to the North-Eastem region. Thank you. 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION AND 
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): 
Sir, I have the privilege to represent that region. In 
response to your request, I would respond to the House 
that during the tenure of the NDA Govemment, I tried to 
draw the attention to these matters. I got not even a lip 
service from the previous Government. Soon our 
Govemment was installed, I took up the Issue of erosion. 
For the first time, the Govemment of India, with the 
concurrence of the State Government, extended the 
erosion management task from the Farakka barrage both 

·In Murshidabad and Maida. We have solve one-fourth of 
the problem. We have solved one of the major problems 
In Panchanandpur. 

In regard to other economic support. I· have presented 
a memorandum two months back and the Prime Minister 
Is actively examining it. I can assure that Justice to North 
Bengal's economic package. involving both the State 
Government and the Central Govemment. would be 
ensured by this Govemment at the earliest. 

13.21 hra. 

(III) N .. d to brtng forth a legislation providing 
for ownerahlp rights to adlvasls on forest 
land 

[Translation} 

SHRI RAMJI LAL SUMAN (Flrozabad): Mr. Deputy 
. Speaker. Sir. the Adivasis In Madhya Pradesh, 
Chhattisgarh, Maharashtra and Orissa are holding 
agitations. The major newspapers in the country have 
reported that a large-scale demonstration was held by 
the Adlvasis yesterday in Bhopal, the capltat of Madhya 
Pradesh. The Adlvasis belonging to Betul, Harda. 
Hoshangabad. Dharwadhar and other Adivasi dominated 
regions had got together to hold a demonstration and 

had demanded to know the reason why the government 
was not bringing the BIU regarding rehabilitation of Adivasis 
In forest areas In the present session. 

Mr. Deputy Speaker, Sir, the UPA Govemment had 
given Its commitment that it would rehabilitate the Adivasls 
on forestland. The Bill had. in fact, been brought in the 
House and thereupon It was sent' to the Joint 
Parliamentary Committee. Three months have passed from 
the date when the Joint Parliamentary Committee 
presented its report but the BiH has not been taken up 
in this session. This seems to be a serious matter. It 
shows that the govemment Is not serious about matters 
which pertain to the poor and the Adivasis. Despite the 
fact that the govemment has made a commitment, the 
BIH regarding the rehabilitation of Adlvasis has not been 
brought In the present session. The Minister of 
Parliamentary Affairs is present. hence I would like to 
ask him why the govemment failed to bring that Bill In 
this seSSion, what are the reasons for its failure to do 
so? When is the govemment likely to bring this Bill? 
... (In/srrupHons) The JPC had retumed the BUI regarding 
rehabilitation of tribals on forestland to you after 
considering It. 

Mr. Deputy Speaker. Sir, I would like to know from 
the Minister, through you, why the government failed to 
bring the Bill In this session despite having made a 
commitment in this regard? When does the govemment 
intend to bring this Bill? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION AND 
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): 
Report of the Joint committee in this regard has been 
reviewed and I have also called a meeting of the Group 
of Ministers in this regard. Some tribal representatives 
are present here and I would like to assure the House 
that the govemment intends to take concrete steps to 
bring this Bin after reaching an equitable agreement with 
the non-trlbals. I hope that this problem would be soon 
resolved. . .. (In/snuph'ons) 

PROF. RAM GOPAL YADAV (Sambhal): Plea" 
indicate aUme limit in this regard • ... (Im.nuptions) 

SHRI RAMJI LAL SUMAN: Mr. 'Deputy Speaker, Sir, 
the hon. Minister of Par1iamentary Affairs is present In 
the House. I would like to ask him the reason for delay 
In rehabilitating Adlvasls on their Janda when the Mlniatry 
has received the recommendations of the parliamentary 
committee. 



577 Submission by Mtlmbsrs BHADRA 1, 1928 (S..a, 578 

SHRI PRIYA RANJAN DASMUNSI: Mr. Deputy 
Speaker, Sir, I would like to inform the House, through 
you, that work in this regard would be completed during 
the current year . ... (lnttllTUplions) 

[English} 

MR. DEPUTY SPEAKER: Shri Hemlal Murmu-not 
present. 

Shri M.P. Veerendra Kumar to speak now. 

... (Inltlnuplions) 

MR. DEPUTY SPEAKEA: Nothing should go on 
record except the speech of Shri Veerendra Kumar. 

... (Interruptions)' 

SHAI M.P. VEEAENDAA KUMAR (Calicut): Mr. 
Deputy Speaker, Sir, I want to draw the attention of the 
Govemment through you to the serious situation and the 
plight of coconut farmers of Kerala. Sixty lakh plus 
households in Kerala, devoting 42 per cent of acreage to 
coconut cultivation, have a stake in the remunerative 
pricing of it and its by-products. The price Is falling. 
Compared to the average price of As. 6,638 per 1,000 
nuts without husk in 2005, it plummeted to As. 3,500. 
Compounding this disaster is the implementation of FT As 
like SAFT A effective from July 1, 2006 and ASEAN to 
be effective from January 1, 2007. The experience show 
how unrestricted imports facilitated by such trade 
agreements can lead to price crash. The EXIM policy of 
2000 result in the price of coconut plunging from 
As. 5,050 for 1,000 nuts in January, 2000 to As. 2,446 
for 1,000 nuts in 2001. 

Unless the Govemment demonstrate the political will 
to enact a few measures, the economic spine of Kerala 
will be shattered beyond repair. Thank you. 

[Translation} 

YOGI ADITYA NATH (Gorakhpur): Mr. Deputy 
Speaker, Sir, through you I would like to draw the 
attention of hon. Minister of Health and Family Welfare 
towards a serious situation arising out of wlthdraw.al of 

"Not recorded. 

recognition granted to various government medical 
colleges located in Uttar Pradesh by MedIcal Council of 
India. The people of Uttar Pradesh will have to face 
great difficulty on account of this arbitrariness of Medical 
Council of India. 

Sir, more than 17 crore people of the countJIY reside 
in Uttar Pradesh. Medical Council of India has withdrawn 
the recognition to various medical colleges functioning 
under the Govemment of Uttar Pradesh In the state which 
is the largest state in terms of population 88 a result of 
which the admission to the post-graduate cJassea in these 
colleges has been hampered. I belong to the eastem 
region of Uttar·Pradeeh. I would like to draw your attention 
towards B.R.D. Medical College located in my constituency 
in which admission to post-graduate classes has been 
banned. 

Sir, around 4 crore people of eastem Uttar Pradesh 
and about 2 crore people ot the neighbouring state Bihar 
and neighbouring country Nepal are being benefitted from 
the medical services in B.R.D. college which is the only 
medical college located in eastern Uttar Pradesh. 
Thousands of people of that region have died of Japanese 
encephalitis and viral encephalitis caused by !actaria due 
to lack of treatment. 

Sir, If the admission to P.G. courses is banned, health 
services in B.R.D. College will be completely paralysed. 
Hence, through you I would like to request hon. Minister 
of Health and Family Welfare that this arbitrariness of 
Medical Council of India should be checked. Most of the 
reasons cited for withdrawal of recognition by the Medical 
Council of India relate to the state govemments. The 
state govemment has Initiated recruitment of teaching staff 
in some colleges while it is unable to do the same In 
some others. But the people of the state cannot be forced 
to suffer due to mistake committed by the state 
govemment. 

Sir, through you, I want to draw the attention of the 
govemment towards one more issue . ... (Inftlrruptlons) 

[English} 

MR. DEPUTY SPEAKER: Only one matter may be 
raised. . .. (InftllTllfJlions) 

{Trans/6/1on} 

YOGI ADITYA NATH: There are many counses which 
conform to the criteria laid down by Mel. ... (111MmJpI/on$) 
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{English} 

MR. DEPUTY SPEAKER: Now, nothing should be 
recorded. 

... (Intsrruptions)' 

{Translation} 

YOGI ADITYA NATH: By withdrawing the recognition 
to PG courses, the admission to these courses has been 
banned in Medical college. It should be restored 
immediately as the medical services have been paralysed 
due to this. For that separate arrangement be made so 
that medical services for patients suffering from viral 
encephalitis and Japanese encephalitis should be restored 
as before. 

{English} 

MR. DEPUTY SPEAKER: Shri Shankhlal Majhi is 
allowed to associate with this matter. 

{Trans/ation} 

SHRI MITRASEN YADAV (Faizabad): Mr. Deputy 
Speaker, Sir, I would like to draw the attention of 
government of India towards Rajiv Gandhi Rural 
Electrification Scheme, worth crores of Rupees, which is 
being implemented in the shdes of our country. 

Sir, billions of rupees are being spent under this 
scheme in various states. Nagarjun Construction Company 
has been given contract under this scheme in our Uttar 
Pradesh. This company has deployed small contractors 
under it. This has led to adverse effect on the Rajlv 
Gandhi Rural Electrification Scheme. Use of substandard 
material and working against the set norms and other 
such underhand tactics adopted by them might prove 
quite detrimental to whole scheme. There is no 
government agency to monitor this rural electrHlcation 
scheme which is being implemented on contract basis. 
Work is being done against set standard and quality. At 
some places misappropriation is being committed on large 
scale under this scheme. Substandard material is being 
used in this scheme. 

I request the government through you that a technical 
committee be constituted for this big scheme in which 
such a huge amount of money is being spent in order to 
monitor this scheme particularly in districts like Purvanchal 
and Faizabad of Uttar Pradesh which are examples of 
underhand activities being carried out under the scheme. 

Sir, I demand from the govemment through you that 
this scheme be get technically inspected. 

SHRI AVINASH RAI KHANNA (Hoshiarpur): Mr. 
Deputy Speaker, Sir, I would like to draw the attention of 
this House through you towards those unemployed people 
of Haryana, who have been cheated. An institution namely 
Agro West an undertaking of Govemment of India was 
set up and having received application and money from 
hundreds-thousands of youths, it issued appointment 
letters to them. This institution was a fake one and during 
enquiry it was revealed that· ... 

! demand from the Government through you that the 
entire issue be investigated by the CBI and money 
received from thousands of youths be retumed and· ... 

{Eng/ish} 

SHRI VARKALA RADHAKRISHNAN (Chirayinkil): Sir, 
rise to bring an important matter to the notice of the 

House. We have passed the Electricity Regulatory 
Authority Act. At the time when it was passed, I had 
specifically mentioned that power generation and 
distribution is a subject in the Concurrent List. I feel that 
passing a law, which is mandatory to all will definitely 
curtail the federal structure of our Constitution. 

In Kerala State we are in great dHflculty. The Kerala 
State Electricity Board (KSEB) is running profitably. Now, 
88 per the provision of the Act, the Board will have to 
be disbanded, and we will have to bring in three separate 
units. .. . (Inltflrruph'ons) 

{Tf'8nslallon} 

MR. DEPUTY SPEAKER: I have not forgotten you. 

SHRI CHANDRA MANI TR~PATHI (Rewa): I could 
not get an opportunity to speak during Zero Hour in the 
entire session, hence I am walking out of this House. 

13.36 hr.. 

(At this stags, Shri Chandf'8 Mani Tripilthi 
Ish Iht!I Houss) 

{English} 

SHRI VARKALA RADHAKRISHNAN: We do not know 
how far it will be successful, but one thing Is certain that 
it will lead to privatisation in power generation and 

"Expunged as ordered by the Chair. 
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distribution. Therefore, I would request the Central 
Govemment to make an amendment to the Central Act 
and provide an option to the State Govemments to have 
their own Boards for power generation and distribution. 
Otherwise, we will be in difficulty, and the spirit of the 
Constitution will also be in difficulty. Therefore, I again 
request the Govemment to bring an amendment to the 
ElectriCity Regulatory Act. I conclude with these words. 

[Transla/ion} 

SHRI SANTOSH GANGWAR (Bareilly): Mr. Deputy 
Speaker, Sir, I want to draw the attention of the House 
towards a serious problem. An Issue pertaining to 
Chowdhury Charan Singh University, Meerut has come 
into light recently and that Is the answer-sheets of 
graduation and post-graduation examination are being 
evaluated by fifth standard pass-children; who have no 
knowledge. This subject does not come under the state 
govemment. All the universities are under the jurisdiction 
of University Grant Commission and section 12 provides 
the instruction about bringing improvement in the method 
and standard of education. But it is unfortunate that 
thousands of answer sheets of Chowdhary Charan Singh 
University, Meerut are lying scattered on roads and fifth 
standard pass children are evaluating them. When these 
children were interviewed and asked that they are only 
fifth standard pass whether they know what Physiotherapy 
is; their reply was they have nothing to do with that. The 
answer-sheets written in good handwriting have been 
given good mar1<s. 

I want to state through you that they are playing 
with the future of these students and problems are being 
created for them. It is unfortunate that the Vice-Chancellor, 
who Is patron of the University, is involved in politics and 
he is not taking any decision due to political constraints. 
Since question mark has been put before all the degrees 
of this educational institution and it will create problem 
for youths in future, I want to request you that the Central 
Govemment may get the issue inquired by the CBI and 
University Grants Commission should take proper decision 
at its own level so that future of the youth may be secure. 

SHRI SHAILENDRA KUMAR (Chall): Mr. Deputy 
Speaker, Sir, I am very grateful to you for allotting me 
time to speak on the notice of special mention. I would 
like to draw the attention of the House towards the 
problem being faced by lacs of Shlksha Mitras in the 
entire country. 

Whether it be School Chelo Abhlyan, or Sarva Slksha 
Abhiyan, these Sik&ha Mitras and these schemes are 
considered to be the backbone of education since the 
last 5-6 years. But, the future of Shlksha Mitras is 
insecure. They are being appointed at the age of 18 to 
35 years on the basis of merit, but in case of their re-
appointment, money is being asked for and they are being 
exploited due to factional politics prevalUng In the village 
among Pradhan,· Headmaster', guardians, A.B.S.A. and 
B.S.A. so far as the question of payment of honorarium 
Is concemed, they are being paid an honorarium Ilf 2400 
rupees per mensum, but they are paid in instalments of 
6 months or a year. When the total amount goes upto 
, 4 thousands, the Pradhan thinks that they are being 
paid big amount of honorarium and he asks for a share 
of money' out of the honorarium being paid to them. 
Hence, there is a need to increase their honorarium. The 
second thing Is ... (Inltlnuptions) 

MR. DEPUTY SPEAKER: No other Issue, only one 
Issue can be raised at a time. 

SHRI SHAILENDRA KUMAR: There are various types 
of expenses like, household expenditure, expenditure on 
treatment of parents and taking care of them. Para-
teachers employed In various educational institutions get 
better honorarium than them. There is no provision of 
any kind of leave for them, whether it be casual leave, 
medical leave or matemity leave In case of women 
Shiksha Mitra. Thus they are being exploited. It is 
unfortunate that the amount from their honorarium Is being 
deducted In case they take leave. 

The second thing is that there are many unmarried 
girls who serve as Shiksha Mitra and when the 
Government provides them grant for marriage. 
... (Inltlrruptions) I am going to conclude my speech, this 
is my lut pOint. The govemment provides grant for 
marriage to the poor girts, but after marriage they are 
removed from service. I demand the govemment through 
you that apec\a1 attention to paid to the basic problems 
being faced by Shlksha Mitra so that they may serve the 
country In a better way by being associated with the 
field of education. 

With these worda, I conclude my speech. 

{En{ll/8l1} 

SHRI PRIVA RANJAN DASMUNSI: Hon. Deputy 
Speaker, Sir, I was not present in the House, and I was 
watching the proceedings on TV in my room. One 



583 AUGUST 23, 2006 Maltsr8 undsr Rulli 377 584 

{SM Priya Ranjan Oasmunsij 

distinguished Member, Shrl Avinash Ral Khanna, In the 
'Zero Hour' Intervention made a substantial allegation 
against one of the Ministers of the Government. The rule 
of the House is that if any allegation against a Minister 
is to be made, then it should be substantiated and given 
to the Speaker's office and a notice will be given to the 
Minister allowing her to respond. Therefore, I would 
request you that since It wu not done according to the 
practice of the house, It should be expunged from the 
records. 

MR. DEPUTY SPEAKER: I will see the records, and 
if there is anything derogatory in it, then I will expunge 
it. 

. . . (InlefTllptions) 

SHRI KHARABELA SWAIN (Balasore): Sir, he did 
not mention anybody. He did not particularly mention his 
name. . .. (Inlerrup/ion$) 

MR. DEPUTY SPEAKER: I will see the records. 

... (InlBfTlIptions) 

[Trans/ation} 

SHRI GIRDHARI LAL BHARGAVA (Jaipur): Sir, there 
is a provision to provide post-matric scholarship to the 
students belonging to Schedule Castes, Schedule Tribes 
and other backward castes under centrally sponsored 
schemes. This scholarship scheme is in implementation 
before the beginning of Ninth Five Year Plan and the 
state government is disbursing the scholarship sanctioned 
under this scheme by the end of Ninth Five Year Plan. 
The Central Government has to make available funda for 
all the cases of scholarship under this scheme after the 
Ninth Five Year Plan. The scheme of disbursing 
scholarship to the students belonging to the other 
backward castes under centrally sponsored schemes In 
Rajasthan was raised during the Tenth Five Year Plan. 
The state government has no liabjlity under this scheme 
and full responsibility lies with the central government 
Rajasthan government has made payment of its full 
contribution and has asked again and again for the 
amount which is not beinr" provided by the Central 
government; 

At last, I demand from the central government to 
pay the balance amount of post-matric scholarship to the 
students belonging to schedu1ed caste, scheduled tribes 
and other backward castes under this scheme 
immediately. 

I am very much grateful to you for providing me an 
opportunity to apeak. 

MR. DEPUTY SPEAKER: Matters of Urgent Public 
importance will be taken up in the evening. 
... (InttlfTllptions) 

13.42 hrs. 

MA TIERS UNDER RULE 377* 

/English} 
MR. DEPUTY SPEAKER: Item No. 15, namely, 

Matters under Rule 3n may be laid on the Table of the 
House, and they will form part of the proceedings. 

(I) Need to confer Bharat Retna Award on Dr . 
Shlva Kumara Swamy)ee, head of Shrl 
Siddaganga Math, Tumkur, Kernataka 

SHRIMATI TEJASWINI SEERAMESH (Kanakapura): 
request the Government to recommend the highest 

civilian award 'Bharat-Ratna' to the proud son of 
1<am8ta~, head of the Sri Siddaganga Math Tumkur, 
Jagadguru Dr. Sri Sri Sri Shlvakumara SwamyJi, for his 
greatest service to the mankind. 

Siddaganga Math Is the one of the reputed Veera-
Shalva Religious Math which preaches and practices the 
teachings of Vachanakara Basavanna's equality, casteless 
society, and secularism from the 12th Century. Dr. 
Swamyji Is a greatest soul, who is running his centenary 
year in this ·Suarna Karnataka"-2006. Tumkurs 
Siddaganga Math is known for his 'Oashoha' meaning 
free feeding to the thousands of rural poor hungry children 
and prOving them free hostel and education. 

Recently, Dr. Kalam, President of India personally 
honoured and appreciated him for his selfless service to 
the mankind. So, on this backgroun.d I would like to 
communicate the sentiments of the lingayut community 
towards this greatest personality to the Government of 
India. I hope our Govemment will to justice to the Dr. 
Shlvakumara Swamyjl by recommending his name to the 
'Sharat Ratna' award. 

(II) Need for early commencement of BhuJ-
Barellly Express as proposed In Railway 
Budget 2006-07 and raatore the stoppage at 
Ra)garh Station In Ra)utl:lan 

[Transt.lion} 

DR. KARAN SINGH YADAV (Alwar): Sir, an 
announcement was made in the railway budget for the 

"'reated as laid on the Table. 
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year 2006-2007 for starting of Bhuj-Bareilly Express thrice 
in a week. At present another train i.e. New Bhuj-Barellty 
on this roote is operating thrice in a week. Practically the 
newly announced train will add three more days in the 
frequency of already operational trains. It is a matter of 
regret that the said train has not been started even after 
six months of presentation of rail budget. Therefore,the 
Ministry of Railways is requested to start the said train 
early so that one more train between Deihl and Jaipur 
could be made available at day time. 

For the last so many years the train playing between 
Bareilly-New Bhuj thrice in a week used to stop both 
ways at Rajgarh station. But since last year stoppage to 
this train from Bareilly to New Bhuj at Rajgarh has been 
done away with which has caused lot of inconvenience 
to the people of the area. Therefore, I request that both 
way stoppage of the aforesaid train at Rajgarh should be 
restored. Besides both way stoppage of proposed new 
train should also be provided at Rajgarh station. 

(III) Need to provide more financial a •• I.tance for 
Sarva Slk.ha Abhlyan In Andhra Prad •• h 

[English} 

SHRI BADIGA RAMAKRISHNA (Machilipatnam): 
Andhra Pradesh is one of the successful States in the 
country in achieving maximum results under SSA. Number 
of schools opened/upgraded is 7,810; number of children 
covered through bridge courses is 3,22,322; number of 
school buildings constructed so far is 4,153 with 5, n6 
additional classrooms, 4,000 toilets and drinking water in 
4,261 schools. Dropouts rate has come down by 10% 
and enrolment and access has gone up to 98%. Of 
course, the retention level is low. To promote retention 
of girls, State Government is giving Rs. 50, Rs. 75 and 
Rs. 100 to girls studying in 8th, 9th and 10th classes, 
along with Children language Improvement Programme. 
Under Mid-Day Meal Scheme, the Govemment of Andhra 
Pradesh has allocated Rs. 240 crores in addition to GOI's 
allocation of Rs. 131 crores last year. 

So, to make the SSA more effective, the Govemment 
of Andhra Pradesh Is thinking of extending Mid-Day Meal 
Scheme to Upper Primary School and later to high school. 
As a result of the success of SSA in State, the movement 
of students in higher classes has gone up and there is 
a need to create infrastructure with the State 
Govemment's decision to extend Mid-Day Meal Scheme 
to classes 6 and 7, it requires finances. 

Hence, I request for consideration of the GOI to 
provide financial assistance to Andhra Pradesh to fulfill 
its dream of becoming number one State in India in 
implementation of SSA. 

(Iv) Need to make provl.lon In the Budget for 
the development of backward area. In 
Ban •• kantha, GuJarat and other parta of the 
country 

(TflInslation} 

SHAI HARISINH CHAVDA (Banaskantha): Mr. 
Speaker Sir, several areas of the country are extremely 
backward and balanced development of the country is 
not taking place due to non-development of these 
backward areas. These areas are not getting any facilities 
due to which numerous economic problems have cropped 
up in the country and people are migrating from such 
areas. The govemment should pay attention towards these 
backward areas. My Parliamentary constituency 
Banaskantha is the most backward area of Gujarat and 
there is a need to pay special attention towards this 
region. As good diet is given to an ailing person . and 
more expenditure is incurred on him, similarly the 
Government should make budget provision in the budget 
for development of backward areas. 

I request the government that proviSion should be 
made in the budget for development of backward areas 
and proper care should be taken to see whether balanced 
developmental work is gOing on properly or not. 

(v) Nead to take steps to conserve the ecology 
In Himachal Pradesh 

[English} 

SHRIMATI PRATIBHA SINGH (Mandi): The Himachal 
Pradesh Govemment aims to preserve and intensify the 
forest cover to recreate the pristine glory of selected area 
in the state which will lead to increase in the life of 
major river valley projects located In the North-Westem 
India, provide adequate water resources to the 
downstream states and also lead to Improve environmental 
quality locally. Plantation programmes to cover an 
additional area of 5,000 square kilometers by 2020. This 
means planting an additional area of 25,000 hectares 
per annum for 20 years. For this pUIP088 It has become 
imperative to raiN Himachal ecological TA battalion which 
owing to multifaceted and complex global state of affairs 
affecting Himachal Pradesh can undertake the task, relieve 
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[Shrimati Pratibha Singh] 
the regular Army from state duties and assist Civil 
administration in dealing with natural calamities and 
maintenance of essential services in situations, where life 
of the Communities is affected or the security of the 
country is threatened and in peace time to help the state 
govemment to conserve the ecology of the state. 

I would urge the Centre Govemment that Himachal 
Ecological T A battalion should be raised as early as 
possible. 

(vi) Need to provide adequate facllltle. to 
'MadhvaUa Gauadan' Ih dIstrIct MaharaJganJ. 
Uttar Pradesh 

/Tf'IInslstionj 

SHRI PANKAJ CHOWDHARY (Maharajganj, U.P.): 
Mr. Speaker Sir, in my Parliamentary Constituency 
Maharajganj district, Uttar Pradesh there are no sheher, 
fodder, water and medicines for stray and sick animals 
and even there is no ambulance facility for ferrying sick 
animals. As a result of which people have to face lot of 
difficulties in carrying injured or sick animals to hospitals. 
Many times due to non-availability of treatment in time 
animals dies on the spot or on the way to hospital. Often 
wandering animals collide with vehicles and remain lying 
injured on the roads for hours which not only result in 
hindrance in traffic movement but also poses a threat of 
possible outbreak of any disease. Madhwalia cow shener 
is located in the said district and difficulties are being 
experienced in keeping the animals therein due to lack 
of facilities. Therefore, the Union Govemment is requested 
to provide adequate facilities like construction of cow 
shelter, supply of fodder, water, medicines and facility of 
ambulance for ferrying sick animals in Madhwalia cow 
shener. 

(vII) Need to gear up the reUef and rehabilitatIon 
work In flood affected area of Vldarbha. 
Maharashtra 

SHRI HANSRAJ G. AHIR (Chandrapur): Sir, 
Chandrapur, Garhchiroli and Yavatmal districts in Vidarbha 
region are in the grip of devastation flood. Due to 
incessant heavy rainfall in the first week of August 2006 
and water released from dams this year flood has taken 
the shape of devastating disaster. This time flood has 
already claimed lives of hundreds of people alongwlth 
thousands of cattle. Thousands of people have been 
rendered homeless and flood water has entered In viHages 
and cities resulting in huge damage to houses and seeing 

the magnitude of loss of life and property caused by the 
flood the pace of relief and rehabilitation work being 
carried out there by the local administration and the state 
government is very slOW. The people of flood affected 
areas are being forced to live In camps even today. The 
people whose houses have been washed away in flood 
and who have become sheherless are complaining to the 
administration but the state government is not able to 
provide houses to those people due paucity of resources. 
In flood affected areas huge loss has been caused to 
agriculture. This natural calamity has wracked havoc on 
the shattered farmers of Vidarbha region. Besides 
Vidarbha crops on three lakh hectare area of land have 
been destroyed in Maharashtra also. In 29 districts 3500 
villages and several cities have come in the grip of flood. 
The relief fund of Rs. 500 crore sought by the State 
Government from the Union Government Is too meagre. 
Rs. 2000 crores should be provided to the state for relief 
wo~k. I demand that the people whose houses have been 
damaged should be compensated and the rural and urban 
people should be rehabilitated by constructing houses for 
them particularly under the Valmlki Ambedkar scheme 
and the national Sam Vlkas Yojana. 

(vIII) Need to ensure the dignity of the Individual 
by providing socIal and economIc justIce 8S 
enshrined In the ConstitutIon 

DR. SATYANARAYAN JATIYA (Ujjain): Sir, our 
constitution secures social, economic and political Justice, 
liberty and equality of status and opportunity and dignity 
of Individual to all its citizens. 

Crores of people are deprived of social and economic 
justice even today and political justice is not available to 
them in true sense. Life of dignity to everyone Is not 
ensured and in some areas it is not available at all. An 
action plan should be formulated and implemented to get 
rid of from the situation of deprivation and injustice. 

So far employment is concemed, poor are not able 
to sustain in the situation of either employment or partial 
employment. In order to bailout crores of countrymen from 
this hapless and pitiable condition and to provide them 
opportunity for leading a dignified life it is necessary to 
provide them employment, good accommodation, 
heahhcare facilities and uniform education i.e. there should 
be no difference in education being Imparted in rural and 
urban areas. 

Therefore, the Union Govemment should take various 
measures to ensure dignity of indMdual. 
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(Ix) Need to remove objectionable phr ..... uHd 
agaln.t Hindu Deltle. In the aytlebua of Indira 
Gandhi National Open Unlver.lty 

SHRI GANESH SINGH (Satna): Sir, the Indira Gandhi 
National Open University has included several 
objectionable phrases in the text books of M.A. History 
and Political Science, entitled 'Bharat ke Dhannic Chintan' 
and 'Ashatha', towards the God Shankar and the Goddess 
Durga, that is very unfortunate. 

Hon. Human Resource Development Ministry had 
given a statement on 19.7.2006 for removing the 
objectionable phrases. The Vice-Chancellor of the 
University had set up a seven member team on 20.7.2006 
to review the above objectionable phrases, but the report 
of which is still awaited. 

Such objectionable phrases are there not only In the 
Hindi book but also in the English books. So far more 
than 15 thousand students have been distributed these 
Hindi and English books all over the country. The person 
who wrote this title is the professor of History of this 
university itself. 

I think this is a very serious matter and this has 
continuously been done under a well thought conspiracy 
just to paint in poor light the Gods and Goddess which 
are the symbols of the faith of the Hindus. It may have 
dire consequences in future. 

I demand that such objectionable remarks be 
immediately removed from the books. 

(x) Need to provide Railway network In 
Sarangarh Parliamentary Conatltuency, 
Chhatttagarh 

SHRI GUHARAM AJGALLE (Sarangarh): Sir, a survey 
was conducted earlier in Ralpur, Bliliauda Bazar, Kasdol, 
Gidhaurl, Bhatgao, Sarangarh and Jhad Sugara areas of 
Chhattisgarh for laying a new rail line. Sir, the Sarangarh 
Lok Sabha Constituency spans 250 kms. from North to 
South and 150 km. from East to West. There are four 
districts under the Sarangarh Lok Sabha Constituency 
but the rail line touches this Lok Sabha nowhere. 
Therefore, it Is the demand of the people of the area 
that the above areas should also be connected with the 
rail line. 

Sir, through you, I request the hon. Railway Minister 
to keep this in the priority order under the new rail line 
action plan. 

(xl) Need to provide Infra.tructur8f fecltltl.. at 
CIIUcut Airport, !(eral. 

{English} 

SHRI T.K. HAMZA (Manjeli): The Government of India 
had declared the Calicut Airport as international Airport 
in March, 2006. It is highly welcomed. But the 
infrastructural facilities are quite inadequate In the Airport. 
The Ministry and Airport Authority assured to give all 
facilities of the International standard by September 2006, 
by providing International tenninal, multilayer car parking 
facility, escalator, etc. These works have already started 
but the p.rogress Is very slow, though the works were 
undertaken by the leading contracting company in India 
i.e. L & T. 

So, I request the Hon'ble Minister of CIvil Aviation to 
kindly look into the matter. 

(xU) N .. d to finalize the project for widening of 
NH-17 

SHRIMATI P. SATHEEDEVI (Badagara): The project 
for widening the N.H.-17 by making It four lines is pending 
for the last several years without implementation. 
Meantime various report are coming through several 
medias that the Ministry Is making some alterations In 
the ear1ler proposal. The acquisition profess was started 
years back and not yet completed. The people whose 
land are marked for acquisition were put In so much 
hardship without getting any confinnatlon of the finallsatlon. 

Hence I urge upon the Ministry of National Highway 
to finalise the acquisition and announce the implementation 
of the widening of the NH·17 by making It four lines. 

(xIII) Need to look Into the problem I being faced 
by the relldentl of KhanJarpur and Bhangarl 
Impoaed on their movement by the Army 

SHRI RAJENDER KUMAR (Haridwar): Sir, the 
population of village Bhagari Mahavatpur in Roorkee under 
my Par1iamentary Constituency Haridwar Is about 13,000. 
On three sides of this village lies the anny land which 
was once acquired by the army, but the army has 
restricted the movement on. the routes leading to 
Khanjarpur Bazar and Dhadera Railway Station as a resuh 
of which the villages are faCing a lot of difficulty in their 
movement because they are asked to show their identity 
cards by the army officers. 
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Sir. i. therefore, request you to keep above both 

routes free from the army restrictions in view of the 
difficulties faced by the villagers in going to Khanjarpur 
and Dhadhera Railway Station and from there. 

(xlv) Need to Implement the centrally sponsored 
schemes In Banka Parliamentary 
constituency, Bihar 

SHRI GIRIDHARI YADAV (Banka): Sir, my 
Parliamentary Constituency Banka is a very backward 
district and almost all the population of which lives in 
jungles and hilly areas and people living there are leading 
their life in abject poverty. And there is no big college 
and sufficient number of schools for education and the 
youth there are getting attracted towards naxalite activities 
due to poverty and unemployment anc;! the naxalite forces 
are on the rise due to all these reasons and in tum 
leading to assassination of human and fundamental rights. 
The people there are not getting benefited from the 
centrally sponsored schemes and people there are fully 
derrived of the benefits of social and economic 
development. 

I. request the Government, through this House, that 
the centrally sponsored schemes be implemented in the 
Banka Parliamentary constituency so that the people there 
get an opportunity for development. 

(xv) Need to stop unloading of coal at Barabankl 
Railway Station to protect the environment 
of r •• ldentlal .,..s near Railway Station 

SHRI KAMLA PRASAD RAWAT (Barabanki): Sir, 
while inviting the attention of the hon. Railway Minister 
towards the NER and NR of Barabanki district, I want to 
say that coal is unloaded in residential areas near 
Barabanki railway station causing pollution in the 
residential areas. People are suffering from various 
diseases like asthma and other respiratory diseases. The 
NER constructed the rail line by raising the height at the 
above station in 1965-70 but that was cancelled. I. 
therefore, request the hon. Minister that the racks of coal 
should not be unloaded in the NER and NR residential 
colonies but they should be unloaded at the sidings of 
the rail line constructed in 1965·70 after carrying out the 
repairing work of the above rail line and this would also 
not result in any additional financial burden on the 
Railways. 

(xvi) Need to run a dally trIIln betWeen Nanded 
and Puna, In Maharaehtra 

SHRI TUKARAM GANPAT RAO RENGE PATIL 
(Parbhanl): Sir, a train service was introduced between 
Nanded to Pune which ~ed to ply twice a week but the 
same now plies only once a week, this is the' only train 
which piles from Marathwada tQ Pune. PeOple have to 
trave( by buses due to non-availability of the train service. 
About two hundred buses ply from Parbhani and Nanded 
to Aurangabad, Jalana and Pune. I have come to know 
that a secret deal has been struck between the bus 
operators and the DRM Nanded wherein a decision has 
been taken by the DRM to ply the above tr~in service 
on~ once a week between Nanded and Pune because 
people would have to travel by bus if the sufficient train 
service is not' available. Even H the above train plies on 
daily basis, it would be beneficial because the number of 
panengers on the above routes is very high. 

Through this House, I request the Govemment that 
the train service which plies only once a week between 
Nanded and Pune should ply on a daily basis. 

(xvii) NaacI to formulate norm. for claarlng local 
cheque. In two days and out .tatlon cheque. 
In four-.lx working dlY. 

[English} 

SHRI B. MAHTAB (Cuttack): By inordinately delaying 
the clearance of cheques deposited by customers, bank-
public sector, private and foreign are enriching themselves 
by about thousands of crores of rupeea and .to be specific 
Rs. 3726 crore in 2005-06 alone. Thla has bean revealed 
by a study conducted by the Indian Statl8tlcaJ Institute 
(lSI) and the RBI's Department of Statistical Analysis & 
Computer Services. It states that the enrichment had been 
on 13 thousand lakh cheques worth Rs. 113,37,000 cr. 
As Banks enjoyed 'free float of customers' fund on 
50 per cent of the cheques transacted. 

Reserve Bank of India has given the Banks the 
freedom to formulate their own policies on the issue of 
cheques clearance since November, 2004. But most 
Banks have not put their cheques ~Iectlon policy In 
place and over 94 per cent of 55537 bank offices or 
branches have no Idea as to what the policy was about. 
This chaos has led to the violation of consumers' right to 
access their funds in time. While cheques of upto Rs. 
15,000 have to be credited Immediately, It happens only 
In 2·5 per cent cases. More than 15 Banks impose 
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aQditional charges for clearing cheques immedlately. This 
is 'in violation of all banking regulations. 

Out station cheques clearance has beCome a virtual 
nightmare for customers. While cheques between two 
State capitals take 10-14 days for clearance, those from 
the hinterland are not being realized for months. 

Therefore, I urge upon the Govemment to impress 
the Reserve Bank of India to stipulate a two day norm 
for clearing local cheques while outstation cheques could 
be cleared in four-six working days. With Intemet banking 
and the Induction of suitable information technoJogy tools, 
most banks could credit even outstation cheques 
instantaneously, something not being done currently. 

(xvIII) Need to 11ft ban on 88le of non-Iodisect .. It 

SHRI K. SUBBARAYAN (Coimbatore): After 6 years 
of lifting the ban on sale of non-Iodised salt in 2000, the 
govemment has again imposed the ban with effect from 
May 17th 2006. The govemment claims that the ban Is 
to address the increasing iodine deficiency diseases. But 
there are no studies to prove that 100 Is rampant In the 
country. Instead there are medical researches that reveal 
the ill effects of continuous excess consumption of Iodine. 
There is distinct commercial angle In the rush for iodlsed 
salt. Iodination, besides resulting in huge increase In salt 
prices will expose the small scale manufacturers into 
uneven competition with the established brands. The small 
'manufacturers will certainly not be able to withstand the 
competition and will lose their very livelihood with nearly 
one lakh workers in the industry. 

Moreover. the WHO recommends a daily intake of 
iodine for people over 12 yeas. a mere 150 mg. This is 
provided through any simple diet. Hence the claim of the 
government that this ban is to address the 100 is thus 
defeated.' 

I, therefore, urge upon the government to lift the ban 
on non-iodised salt with Immediate effect. 

(xix) Need to Implement Durgaduanl T~I Power 
Plant and provide special Package for eoIar 
power energy Centres In Sundarbana, West 

'Sengal 

SHRI' SANAT KUMAR MANOAl (Joynagar): 
'Sundarbans is the largest delta/mangrove foreats of the 
planet deserving the full attention of the Government. 
The people of the Sagar Island and the Gosaba Island 

have already been benefited by renewable energy 
sources. Ther. is a lot of potential for power generation 
through non-conventional energy sources auchas wind 
power (54.000 MW) tidal waves (79,000 MW) mini Hydel 
(10,000 MW). bio-mass (35,000 MW) and bio-gas (1 Lakh 
MW), abundantly available in Sunderbans. which can be 
hamessed for the generation of electricity. 

Sunderbans comprises large number of islands and 
hence conventional energy is very difficult thing to be 
made available in the area. Solar power has become 
very successful in Sundarbans and therefore, the 
Government should provide a special package for 
Sunderbans to have more solar power energy there. 

I believe that all the necessary clearances have been 
accorded towards the Ourgaduani Mini tidal power Plant, 
a first of its kind in the country to provide electric power 
supply to the remote but well populated islands of 
Sundarbans. Because of inadequacy of the existing local 
solutions to provide electricity the people as weH as 
tourists who visit Sundarbans find it very difficult. 
Therefore., the Govemment for starting speedy execution 
on this project shoutd take an neoeuary steps. 

I WOUld. therefore. urge upon the Govemment to take 
immediate steps for implementation of Ourgaduani Mini 
Tidal Power Plan as Well as to provide special package 
for Increasing the number of solar power energy Centres 
in Sundarbans. 

(xx) Need to provide 20% reservation to General 
Category Candidates In educatlona' 
Institutions and Jobs 

{TrsnsI8fionj 

SHRI RAMDAS ATHAWALE (Pandharpur): Sir. there 
is a provision to give 15, 7.5 and 27 per cent reservation 
to the Scheduled Castes, scheduled Tribes and other 
backward classes respectively. The population of the 
Scheduled Castes and Scheduled Tribe is 25 per cent 
and that of· other backward classes is 55 per cent 
currently. Thus, these three communtties constitute 80 
per cent .of the population but they get only 49.5 per 
cent reservation whereas the rest of the 20 per cent 
population which is of the Swama Castes. gets 50 per 
cent general seats. Even then, there is opposition to 
reservation and clashes take place between the 
reservation supporters and those against it· and the cute 
not getting reservation feels that it should also get the 
reservation facility. 
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[Shri Ramdas Athawale] 

I, therefore, request the Central Govemment that 
necessary steps should be taken to provide 20 per cent 
reservation to the 20 per cent population of the Swama 
Castes in the country so that they also get the benefit of 
reservation and the everyday conflict taking place in the 
country between the reservation supporters and those 
against it can be brought to an end. 

13.44 hr •. 

BANKING COMPANIES (ACQUISITION AND 
TRANSFER OF UNDERTAKINGS) AND 

FINANCIAL INSTITUTIONS LAWS 
(AMENDMENT) BILL, 2005 

(English} 

MR. DEPUTY SPEAKER: Now, the House shall now 
take up clause-by-clause consideration of the Bill further 
to amend the Banking Companies (Acquisition and 
Transfer of Undertakings) and Financial Institutions Laws 
(Amendment) Bill, 2005. 

The question is: 

"That clause 2 stand part of the Bill." 

The motion wlIS negatived. 

Motion Re: Suspension of Rul. 80(1) 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): I beg to move: 

"That this House do suspend clause (I) of rule 80 of 
Rules of Procedure and Conduct of Business in the 
Lok Sabha in so far as It requires that an amendment 
shall be within the scope of the Bill and relevant to 
the subject matter of the clause to which it relates, in 
its application to the Govemment amendment No.3" 
to the Banking Companies (Acquisition and Transfer 
of Undertakings) and Financial Institutions Laws 
(Amendment) Bill, 2005 and that this amendment may 
be allowed to be moved." 

MA. DEPUTY SPEAKER: The question is: 

"That this House do suspend clause (i) of rule 80 of 
Rules of Procedure and Conduct of Business In the 

Lok Sabha in 80 far as It requires that an amendment 
shall be within the scope of the Bill and relevant to 
the subject matter of the clause to which it relates, 
in its application to the Govemment amendment 
No.3" to the Banking Companies (Acquisition and 
Transfer of Undertakings) and Financial Institutions 
Laws· (Amendment) Bill, 2005 and that this 
amendment may be allowed to be moved.· 

The motion wss sdoptfld. 

N,w Clsu .. 2A-Amendment of Section 3 

AI718f1fimBnt made: 

Page 2, sfter line 12, insert-

Page 2, sher line 12, insert 

'Amendment of 2A. In section 3 of the Bank 
Ne.tionalisation section 3. Act,-

(a) in sub-section (2B), Jor clause (c), the following 
clause shall be substi/ultJd, namely: 

N(C) such amounts as the Board of Directors of the 
corresponding new bank may, after consultation with 
the Reserve Bank and with the previous sanction of 
the Central Govemment, raise whether by public issue 
or preferential allotment or private placement, of equity 
shares or preference shares in accordance with the 
procedure as may be prescribed, so, however that 
the Central Govemment shall, at all times hold not 
less than fifty one percent of the paid-up capital 
conSisting of equity shares of each corresponding 
new bank: 

Provided that the issue of preference shares shall 
be in accordance with the guidelines framed by the 
Reserve Bank specifying the class of preference 
shares, the extent of issue of each class of such 
preference shares (whether perpetual or irredeemable 
or redeemable) and the terms and conditions subject 
to which, each class of preference shares may be 
issued."; 

(b) in sub-sections (2BB) and (2BBA), for the words 
-raised by public Issue", the words Nralsed by public issue 
or preferential allotment or private ~Iacemenr shall be 
subslifultld; 

(c) In sub-section (2C) for the words -raised by public 
issue-, th, words -raised from public by public issue or 
preferential allotment or private placemenr shall be 
subslllultld; 
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(d) in sub-section (2E), the following proviso shall be 
Ifl$lJtI«/, mainly: 

MProvided that the shareholder holding any preference 
share capital in the corresponding new bank shall, in 
respect of such capital, have a right to vote only on 
resolutions placed, before such corresponding new 
bank which directly affects the rights attached to his 
preferences: 

Provided further that no preference shareholder shall 
be titled to exercise voting rights in respect of 
preference shares held by him in excess of one per 
cent of the total voting rights of all the shareholders 
holding preference share capital only." (3) 

(Shri P. Chldambaram) 

MR. DEPUTY SPEAKER: The question is: 

~hat new clause 2A be added to the Bill." 

Ths motion WM lldop/Bd. 

New cllluse· 2A WIIS IIddsd to the BiH. 

Clau.. 3-Amendm.nt of Section 8 

Amsndmenls tnIIds: 

Page 2, for line 21, substltuts,-

'(II) for clause (c), the following clause shall be 
subs/itu/tKl, namely:-

M(C) one director, possessing necessary expertise and 
experience in matters relating to regulation or 
supervision of commercial banks, to be nominated 
by the Central Government on the recommendation 
of the Reserve Bank of India;"; 

(iii) clause (d) shall be omitted;. (4) 

Page 2, line 22, for M(iii)", substitute "(iv)·. (5) 

Page 2, line 39, for "2005", substltuts "2006", (6) 

Page 2, IIftsr line 44, ins.tt.-

'(c) after sub-section (3A), the following sub-sections 
shall be inssrtsd, namely: 

M(3AA) Without prejudice to the provisions of sub-
section (3A) and notwithstanding anything to the 

contrary contained In this Act or In any law for the 
time being in force, no person ahall be eligible to be 
elected es Director under clause (I) of sub-section 
(3) unless he is a p8fSon having fit and proper status 
based upon track record, integrity and such other 
criteria as the Reserve Bank may notify from time to 
time in this regard. 

(3AB) The Reserve Bank may also specify in the 
notification issued under sub-section (3AA), the 
authority to determine the fit and proper status, the 
manner of such determination, the procedure to be 
followed for such determination and such other 
matters as may be considered necessary or Incidental 
thereto. 

(d) in sub-&ectlon (3B), for the word, brackets, figure 
and letter "sub-section (3A)" at both the places where 
they occur, the words, brackets, figures and letters "sub-
section (3A) and (3AA)" shall be substituted,". (7) 

(Shri P. Chidambaram) 

MR. DEPUTY SPEAKER: The question Is: 

"That clause 3, as amended, stand part of the Bill." 

Ths motion WIIS lldop/Bd. 

Cliluss 3, liS IImsndsd. WII6 IIddsd to the Bill. 

ClllUSs -I W&s IIddtNi to Ihs BiH. 

ClauH 5-Am.ndm.nt of Section 10A 

Amsndtnsnt tn8ds: 

Page 3, line 20, lor "Financial Restructuring Authority 
may, If it ·considers·, substituM MAdministrator may, if he 
conside,..". (8) 

(Shri P. Chidambaram) 

MR. DEPUTY SPEAKER: The question Is: 

"That clause 5, as amended, stand .part of the Bill." 

Thtl motion WIIS lldoptsd. 

CIIIuss 5, 11$ smtII1dtId, WM IIddtK1 to u. SiR. 

ClauH 8--Ineertlon of N.w Section 10B 

AmtIndmtInIB nvdtI: 

Page 3. for lines 24 to 50, sub$IItufs,-

6. Insertion of new section 1 DB. After section 10A of 
the Bank nationali&ation Act, the 'ollowing section shall 
be inufftJd, namely:~ (9) 



699 Bsnking CompMlltls (Acquisition 
and Trsnsfsr 01 Undertakings) and 

AUGUST 23, 2006 Finllnci81 Institulions Laws 
(AfTNIndmtlntj Bill. 2005 

600 

[Mr. Deputy Speaker] 

Page 4, omit lines 1 to 51. (10) 

Page 5, omit lines 1 to 13. (11) 

Page 5, line 14, for "1OC", subsIIIuItI "10B· (12) 

Page 5, line 15, for "2OOS·, subslituts "2006" (13) 

Page S, line 17, for "forty-two days·, substituttJ "thirty 
days·. (14) 

Page 5, line 19, for "forty-two days", substituftJ "thirty 
days·. (15) 

Page 5, line 21, for "forty-two days·, substituItJ "thirty 
days·. (16) 

(Shri P. Chldambaram) 

MR. DEPUTY SPEAKER: The question is: 

"That clause 6, 88 amended, stand part of the Bill." 

Th6 motion was sdopltJd. 

Clauss 6, as amtJndeti, was addtld to thtJ Bill 

el.u .. 7-1n •• rtlon of New Section 18A 
Supe ...... ,on of Board In certain ce ... 

AfTNIndmtJnls I718dt1.' 

Page 5, for lil1tJs 40 to 52, substituls,-

7. Insertiono f new section 1 eA. After section 18 of 
the Sank Nationalisation Act, the following section shall 
be inssrtsd, namely:-

leA. Supersession of Board in certain cases. (1) 
Where the Central Government, on the recommendation 
of the Reserve Bank is satisfied that in the public interest 
or for preventing the affairs of any corresponding new 
bank being conducted in a manner detrimental to the 
interest of the depositors or the corresponding new bank 
or for securing the proper management of any 
corresponding new bank, It is necessary so to do, the 
Central Government may, for reason,s to be recorded in 
writing, by order, supersede the Board. of Directors of 
such corresponding new bank for a period not exceeding 
six months as may be specified in the orderl 

Provided that the period of supersession of the Board 
of Directors may be extended from time to time, so 

however, that the total period shall not exceed twelve 
months. 

(2) The Central Government may, on supersession 
of the Board of Directors of the corresponding new bank 
under sub-section (1), appoint, in consultation with the 
Reserve Bank, for such period as it IT)ay determine, an 
Administrator (not being an officer of the Central 
Government or a State Government) who has experience 
in law, finance, banking, economics or accountancy. 

(3) The Central Government may issue such 
directions to the Administrator as it may deem appropriate 
and the Administrator shall be bound to follow such 
directions. 

(4) Upon making the order of supersession of the 
Board of Directors of the corresponding new bank, 
notwithstanding anything contained in this Act,-

(a) the chairman, managing director and other 
directors shal" as from the date of supersession, 
vacate their offices as such; 

(b) all the powers, functions and duties which may. 
by or under the provisions of this Act or any 
other law for the time being in force, be 
exercised and discharged by or on behalf of 
the Board of Directors of such corresponding 
new bank, or by a resolution passed in general 
meeting of such corresponding new bank, shall 
until the Board of Directors of such 
corresponding new bank Is reconstituted, be 
exercised and discharged by the Administrator 
appointed by the Central Government under sub-
section (2): 

Provided that the power exercised by the 
Administrator shall be valid notwithstanding that such 
power is exercisable by a resolution passed in the general 
meeting of the corresponding new bank. 

(5) The Central Government may constitute, in 
consultation with the Reserve Bank, a committee of three 
or more persons who have experience In law finance 
banking, economics or accountancy to a~sist th~ 
Administrator in the discharge of his duties. 

(6) The Committee shall meet at such times and 
places and observe such rules of procedure as may be 
specified by the Central Government. 
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(7) The salary and allowances payable to the 
Administrator and the members of the committee 
constituted under sub-section (5) by the Central 
Government shall be such as may be specified by the 
Central Government and be payable by the concemed 
corresponding new bank. 

(8) On and before the expiration of two months before 
expiry of the period of supersession of the Board of 
Directors as specified in the order issued under sub-
section (1), the Administrator of the corresponding new 
bank, shall call the general meeting of the corresponding 
new bank to elect new directors and reconstitute Its Board 
of Directors. 

(9) Notwithstanding anything contained in any other 
law or in any contract the memorandum or articles of 
association, no person shall be entitled to claim any 
compensation for the loss or tannlnation of his office. 

(10) The Administrator appointed under sub-section 
(2) shall vacate office immediately after the Board of 
Directors of the corresponding new bank has been 
reconstituted.· (17) 

Page 6, omit lines to 53. 

Page 7, omit lines to 53. 

Page 8, omit lines to 13. 

(18) 

(19) 

(20) 

(Shri P. Chldambaram) 

MR. DEPUTY SPEAKER: The question 1&: 

"That clause 7, as amended, stand part of the Bill.· 

The motion wss adopted. 

ClalJse 7, as amended, was adrJsd to the SIll 

Clau.. 8-Amendment of Section 3 

SHRI P. CHIDAMBARAM: Clause 8, we are voting 
negatively because the subsequent amendment based on 
the recommendation of the Committee has euperaeded 
clause 8. Clause 8, we are voting negatively. Please put 
it to the vote of the House. 

MR. DEPUTY SPEAKER: The question is: 

"That clause 8 stand part of the Bill.· 

Motion Re: Suapenalon of Rule 80(1) 

SHRI P. CH.IDAMBAAAM: Sir, I beg to move: 

"That this House do suspend clause (I) of rule 80 of 
Rules of Procedure and Conduct of Business in Lok 
Sabha In so far as it requires that an amendment 
shall be within the scope of the Bill and relevant to 
the subject matter of the clause to which It relates, 
in Its application to the Govemment amendment No. 
21 to the Banking Companies (Acquisition and 
Transfer of Undertakings) and Financial Institutions 
Laws (Amendment) Bill, 2005 and that this 
amendment may be allowed to be moved.· 

MR. DEPUTY SPEAKER: The question is: 

"That this House do suspend clause (i) of rule 80 of 
Rules of Procedure and Conduct of Business in Lok 
Sabha in so far as it requires that an amendment 
shall be within the scope of the Bill and relevant to 
the subject matter of the clause to which it relates, 
in Its ·appllcatlon to the Govemment amendment No. 
21 to th~ Banking Companies (AcquiSition and 
Transfer of Undertakings) and Financial Institutions 
Laws (Amendment) Bill, 2006 and that this 
amendment may be allowed to be moved: 

The motion was adopttKI. 

New CI.u.. SA-Amendment of Section 3 

AmtIndment 1T18dt1: 

Page 8, aftsr line 25, 1"nHrt, -

SA. Amendment of section 3. In section 3 of the 
Bank (second) Natlonalisation Act,-

(a) in sub-section (2B), for clause (c), the following 
clause shall be substituted, namely: 

"(c) Such amounts as the Board of Directors of the 
corresponding new bank may, after consultation with 
the ~serve Bank and with the previous sanction of 
the Central Government, raise whether by public Issue 
or prefenmtial allotment or private placement, of equity 
of preference shares In accordance with the 
procedure as may be prescribed, 10, however that 
the Central Govemment shall, at all times hold not 
less than fifty-one per cent of the paid-up capital 
consisting of equity shares of each corresponding 
new bank: 
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Provided that the Issue of preference shares shall 
be in accordance with the guidelines framed by the 
Reserve Bank specifying the class of preference 
shares, the extent of issue of each class of such 
preference shares (whether perpetual or irredeemable 
redeemable) and the terms and conditions subject to 
which, each class of preference shares may be 
issued,"; 

(b) in sub-sections (2BB) and (2BBA), forthe words, 
"raised by public issue" the words "raised by public 
issue or preferential allotment or private placement" 
shall be substituted, 

(c) in sub-section (2C) for, the words "raised by public 
issue", the words "raised from public by public Issue 
or preferential allotment or private placemenr shall 
be substituted, 

(d) in SUb-section (2E), the following provisos shall 
be inseffIJd, namely: 

·Provided that the shareholder holding any preference 
share capital In the corresponding new bank shall, in 
respect of such capital, have a right to vote only on 
resolutions placed before such corresponding new 
bank which directly affects the rights attached to his 
preference shares: 

Provided further that no preference shareholder shall 
be entitled to exercise voting rights in respect of 
preference shares held by him in excess of one per 
cent of the total voting rights of all the shareholders 
holding preference share capital only.".' (21) 

(Shri P. Chldambaram) 

MR. DEPUTY SPEAKER: The question is: 

"That clause 8A be added to the Bill." 

The motion was adopted 

Clause SA wss sdded /0 the Bill. 

Clau .. 8-Amandment of· Section 8 

Arnendlntmls mads: 

Page 8, for line 34, subsb"fute,-

'(Ii) for clause (c), the following clause shall be 
substituted, namely: 

"(c) one director, possessing necesaary expertise and 
experience in maners relating to regulation or 
supervision of commercial banks, to be nominated 
by the Central Govemment on the recommendation 
of the Reserve Bank of India;·; 

(ii) clause (d) shall be omiflsd,'. (22) 

Page 8, line 35, for "(III)', subslHuls ·(iv)" (23) 

Page 9, line 7, for "2005", subslituts "2006". (24) 

Page 9, aftsr line 12, insetf,-

'(c) after SUb-section (3A) , the following SUb-sections 
shall be inserted, namely:-

"(3M) Without prejudice to the prOVISions of sub-
section (3A) and notwithstanding anything to the 
contrary contained in this Act or in any law for the 
time being in force, no person shall be eligible to be 
elected as Director under clause (I) of sub-section 
(3) unless he is a person having fit and proper status 
based upon track record, Integrity and such other 
criteria as the Reserve Bank may notify from time to 
time in this regard. 

(3AB) The Reserve Bank may also specify in the 
notification issued under SUb-section (3AA), the 
authority to determine the fit and proper status, the 
manner of such determination, the procedure to be 
followed for such determination and such other 
matters as may be considered necessary or incidental 
thereto. 

(d) in sub-section (3B), for the word, brackets, figure 
and letter "sub-section (3A)" at both the places where 
they occur, the words, brackets, figures and letters 
·sub-section (3A) and sub-section (3M)" shall be 
subslitulsd." (25) 

(Shrl P. Chldarnbaram) 

MR. DEPUTY SPEAKER: The queation is: 

"That clause 9, as amended, stand part of the Bill." 

The moNon was IIdopItId. 

Clauss .9, B$ IImsnded, was sdrisd /0 Ihs Bill. 

CIsustI 10 was sddtld 10 IhtJ Bill. 
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Clau .. 11-Amendment of Section 10~ 

AlT1IInrlmsnt. mllds: 

Page 9, line 39, for "Financial Restructuring Authority 
may, if it considers", substitute "Administrator may, if he 
considers". (26) 

(Shri P. Chidambaram) 

MR. DEPUTY SPEAKER: The question is: 

"That clause 11, as amended, stand part of the Bill." 

Ths motion was adopttJd. 

Clauss ", as afT18ndsd, was added /0 ths BilL 

Clau.. 12-1nsertlon of New Section 1 DB 
Tran.ter of unpaid or unclaimed Dlvtdend 

to unpaid Dividend Accounts 

Amendmsnts mads: 

Page 9, for lines 43 to 50 subs/itum,-

12. Insertion of New Section 10B. After Section 10A 
of the Bank (Second) Nationalisation Act, the following 
section shall be inssr/fJd, namely:-" (27) 

Page 10, omit lines to 50. 

Page 11, omit lines to 33. 

(28) 

(29) 

Page 11, line 34, for "10C·, substiMs "10B".(30) 

Page 11, line 36, for "2005", substitu/fJ "2006".(31) 

Page 11. line 37, for "forty-two days". substittJ/fJ "tIIitty 
days~ (32) 

Pagt1 11, 8ns 40, for 'Yotfy-/Wo d8J'S'~ substittJ/fJ "thirty 
days". (33) 

Page 11, line 41, for "forty-two days·, ~uM "thIrty 
days". (34) 

(Shri P. Chldambaram) 

MR. DEPUTY SPEAKER: The question is: 

"That clause 12, as amended, stand part of the Bill.· 

Clauss 12, liS amsnd8d, WII8 addtKi /0 thtI bIH. 

Clau.. 13-1n .. rtlon of New SectIon 18A 

Amsnt:lmsnls mads.' 

Page 12. for lines 9 to 51 substituftl, 

'Insertion of new section 13. After section 18 of the 
Bank (Second) Nationalisation Act, the following section 
shall 

18A. ·Supersession of Board in certain cases. (1) 
Where the Central Government, on the recommendation 
of the Reserve Bank is satisfied that in the public interest 
or for preventing the affairs of any corresponding new 
bank being conducted in a manner detrimental to the 
interest of the depositors or the corresponding new bank 
or for securing the proper management of any 
corresponding new bank. it is necessary so to do, the 
Central Government may, for reasons to be recorded in 
writing by order, supersede the Board of Directors of 
such corresponding new bank for a period not exceeding 
six months as may be specified In the order: 

Provided that the period of supersession of the Board 
of Directors may be extended from time to time, so, 
however, that the total period shall not exceed twelve 
months. 

(2) The Central Govemment may, on supersession 
of the Board of Directors of the corresponding new bank 
under sub-section (1) appoint. In consultation with the 
Reserve Bank, for such period as it may determine, an 
Administrator (not being an officer of the Central 
Government, or a State Government) who has experience 
in law. finance, banking, economics or accountancy. 

(3) The Central Government may issue such 
directions to the Administrator as it may deem appropriate 
and the Administrator shall be bound to follow such 
directions. 

(4) Upon making the order of supersession of the 
Board of Directors of the corresponding new bank. 
notwithstanding anything contained In this Act, 

(a) the chairman, managing director and other 
directors shall, as from the date of supersession, vacate 
their offices as such; 

(b) all the powers, functions and duties which may. 
by or under the provision of this Act or any other law for 
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[Mr. Deputy Speaker} 
the time being in force, be exercised and discharged by 
or on behalf of the Board of Directors of such 
corresponding new bank, or by a resolution passed In 
general meeting of such corresponding new bank, shall 
until the Board of Directors of such corresponding new 
bank is reconstituted. be exercised and discharged by 
the Administrator appointed by the Central Govemment 
under sub-section (2): 

Provided that the power exercised by the 
Administrator shall be valid notwithstanding that such 
power is exercisable by a resolution passed in the general 
meeting of the corresponding new bank. 

(5) The Central Government may constitute. in 
consultation with the Reserve Bank. a Committee of 
three or more persons who have experience In law. 
finance. banking, economics or accountancy to assist 
the Administrator in the discharge of his duties. 

(6) The committee shall meet at such times and 
places and observe such rules of procedure as may 
be specified by the Central Government. 

(7) The salary and allowances payable to the 
Administrator and the members of the committee 
constituted under SUb-section (5) by the Central 
Government shall be such as may be specified by 
the Central Government and be payable by the 
concerned corresponding new bank. 

(8) On and before the expiration of two months before 
expiry of the penod of superseS8ion of the Board of 
Directors as specified in the order issued under sub-
section (1). the Administrator of the corresponding 
new bank. shall call the general meeting of the 
corresponding new bank to elect new directors and 
reconstitute its Board of Directors. 

(9) Notwithstanding anything contained in any other 
law or in any contract. the memorandum or articles 
of association. no person shall be entitled to claim 
any compensation for the 1088 or termination of his 
office. 

(10) The Administrator appointed under sub-section 
(2) shall vacate office immediately after the Board of 
Directors of the corresponding new bank has been 
reconstituted." (35) 

Page 13, omit lines 1 to 50. (36) 

Page 14. omit lines 1 to 40. (37) 

(Shri P. Chidambararn) 

MR. DEPUTY SPEAKER: The question is: 

"That clause 13, as amended. stand 'part of the Bill." 

The motion WIIS Ildoptsd. 

Clause 13, as amended, was added to the Bill. 

Clauses 14 to 19 MlIl!P added to the Bill. 

Clau .. 1-Short Title and Commencement 

Amendment made: 

Page 1, line S, for "2ooS", substitute "2006". (2) 

(Shri P. Chidambaram) 

MR. DEPUTY SPEAKER: The question is: 

"That clause 1. as amended. stand part of the Bill." 

The motion WIIS adoptsd. 

Cllluse 1, as IImtlnded, WIlS added to the bill. 

Enacting Formula 

Amendmtmt msde: 

Page 1. line 1, for "Fifty-sixth". substHuIe -Fifty_ 
seventh". (1 ) 

(Shri P. Chidambararn) 

MR. DEPUTY SPEAKER: The question Is: 

"That Enacting Formula, as amended. stand part of 
the Bill." 

The motion W8S adopted. 

The Ef18Cting Fonnula, as amended, 
WAS addsd to the, BHI. 

The Long Titltl WIlS addtHf to the 911. 

SHRI P. CHIDAMBARAM: I beg to move: 

-That the Bill. as amended. be passed." 
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MR. DEPUTY SPEAKER: The question is: 

"That the Bill, as amended, be passed.· 

ThtJ motion ... Ildop/tJd. 

SHRI P. CHIDAMBARAM: Sir, once again I wish to 
express my regret to the House for the mistake yesterday. 
The mistake was not on the part of the Table Office. 
The mistake was on the part of the Government. I am 
sorry for the mistake. 

13.55 hr •. 

SALARY, ALLOWANCES AND PENSIONS 
OF MEMBERS OF PARLIAMENT 

(AMENDMENT) BILL, 2006 

(English} 

MR. DEPUTY SPEAKER: The House shall now take 
up item No. 17. 

SHRI GURUDAS DASGUPTA (Panskura): Sir, I have 
a point. I object to the statement explaining reasons why 
the copies of the Bill could not be circulated two days 
before. ... (In/tJrrup/ions) 

/Trsnsliltionj 

MR. DEPUTY SPEAKER: You can speak after hon. 
Minister. It has already been introduced. 

Hon. Minister, Sir, would you like to say something 
in this regard? 

(English} 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION AND 
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): 
Sir, I would ~ke to inform the hon. Members of the House 
that the Bill got the concurrence of the Cabinet day before 
yesterday. The very next day the House was adjourned 
because of the sad demise of a sitting Member. I also 
wanted to check the nitty-gritty and all the details of the 
Bill which took some time.' Accordingly, I sought the 
indulgence of the House giving my notice to the Secretary-
General on August 19th ... (Inftlrruptions) 

/Trsnsllllion} 

SHRI MOHAN SINGH (Dooria): This already took 
place yesterday. 

{English} 

SHRI PRIYA RANJAN DASMUNSI: Then, Sir, 
yesterday when the objection was raised I answered fully 
with the permission of the chair. 

I beg to move:" 

"That the Bill further to amend the Salary, Allowances 
and Pension of Members of Parliament Act, 1964, 
be taken Into consideration." 

MR. DEPUTY SPEAKER: Motion moved: 

"That the Bill further to amend the Salary, Allowances 
and Pension of Members of Parliament Act, 1954, 
be taken into consideration.· 

SHRI GURUDAS DASGUPTA: Sir, I rise ·to oppose 
this Bill. .1 would request the hon. Members who are 
present In the HoUse, who may be having different views, 
to please kindly listen to me. It is a question of objection 
in prinCiple. 

/TrsnsIlllionj 

SHRI RAJIV RANJAN SINGH 'LAlAN' (8egusaral): 
Sir, I also want to speak on· the subject. 

MR. DEPUTY SPEAKER: You send the notice. 

(Englishj 

SHRI GURUDAS DASGUPTA: Sir, I do not say that 
the Members of Parliament do not have any financial 
dlfflculti... I admit that the Members have financial 
difficulties for many reasons like inflation, they have to 
entertain their guests, they have to go to their 
constituencies, they have other commitments, etc. I agree 
that they do have difficulties. I also agree that there 8houId 
be a mechanism for the Improvement of salary and 
allowances of the Members. I agree with that also. 

Then what Is my objection? My first objection Is this. 
We are the lawmakers. We make the laws for the country. 
If the lawmakers themselves decide to increase their 
salary, that will not be looked upon in a nice way by the 
people. 

'Moved with \he recommendation of \he Preaident. 
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[Shri Gurudas DasguptaJ 

14.00 hr •. 

Please listen to me, my dear friends. I have my 
objections . ... (Intsnvplions) I would like to say to the 
hon. Minister of Parliamentary Affairs that if his party 
Members interrupt us, then, that is not a good thing. 
... (Interruptions) I am saying what I am saying. 
... (Intenvptions) The point is that lawmakers are making 
law for themselves. You are constantly speaking. 

[Translation} 

Do not say so. You are speaking too much. 

{English} 

The point is, if the lawmakers make law for 
themselves which give additional financial benefit to 
themselves, it will be a matter of criticism among the 
public. Why? In the country, there is a serious economic 
distress, peasants are committing suicides, unemployment 
is increasing, 30 per cent of the people do not have two 
square meals a day. We are pleading for austerity. 
Government has announced a programme of austerity. I 
welcome the programme of austerity. There is a need to 
ensure that our expenses are reduced and more funds 
for development is invested. I agree that in this situation 
if we do this, it will have a bad effect on the people. 

Secondly, I am submitting for the consideration of 
my hon. colleagues that in a situation of financial 
stringency, in a situation of curtailment of expenditure, in 
a situation of economic crisis, Members may be in 
difficulty-I agree that we are in dlfficulty-bul we should 
not take upon ourselves the responsibility of increasing 
our salaries and allowances . ... (lnlBnuptions} 

[Translation} 

'SHAI PAABHUNATH SINGH (Maharajganj, Bihar): He 
is threatening the Members. 

SHAI GUAUDAS DASGUPTA: Please, Isten to me. 

{English} 

I am a dissenting voice. We are perhaps two 
dissenting voices in this Houee, Diaaenting voice 8hould 
be honoured. . .. (lnlsnvptions) 

[Transl8tion} 

MR. DEPUTY SPEAKER: I have given you two 
minutes. Only Gurudaa Dasgupt&'s speech will go on 
record. 

.. . (InlBrruplionsr 

°Not recorded. 

{English} 

SHRI GURUDAS DASGUPTA: Let me conclude . 
... (InIBnuptions) 

MR. DEPUTY SPEAKER: I will allow you. But let 
me say . 

rrfB/1sl8tion} 

Any Member willing to speak should give a notice. 
He will be given two minutes' time but do not try to 
disturb the House like this. 

{English} 

This is my humble request. 

SHRI GURUDAS DASGUPTA: I am aware that we 
are handful minority In this HouSe; I am aware that we 
ar'3 representing a dissenting voice; I am aware that other 
hon. Members have a different view but it should be a 
matter of practice that minority view in this House. 
... (Inlsnuptions) 

MR. DEPUTY SPEAKER: Nothing will be recorded. 
Please sit down. 

. .. (Inlsnvplions) • 

MR. DEPUTY SPEAKER: You should also conclude, 
Shri Dasgupta. 

SHRI GUAUDAS DASGUPTA: I understand that 
where the shoe pinches. Nevertheless, I am saying that 
this de88entlng voice may kindly be taken note of by 
Parliament and the Indian people that we are opposing 
it. ... (Intenuptions) This is the culture . ... (Intenuptions) 
Congressmen and this aide are combining. It Is good. It 
is good that people are in their true colours . 
... (Interruptions) Are you joining hands? ... (Intenuptions) 

[Translation} 

PROF. VIJAY KUMAR MALHOTRA (South Delhi): 
You put your point. 

{ElJglish} 

We know where the Congress Patty people are living! 
... (InIBrruptions) 

MR. DEPUTY SPEAKER: You shall conclude now • 
Shrl Dasgupta. 

"Not recorded. 
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SHRI BASU DEB ACHARIA (Bankura): He has the 
right to oppose. Nobody has the right to pass such 
comments. ...(Intsrruptions) 

MR. DEPUTY SPEAKER: I will give time to your 
leader also. 

... (Intenuptions) 

SHRI GURUDAS DASGUPTA: let me finish. 
Hypocrisy is unknown to us . ... (Interruptions) 

MR. DEPUTY SPEAKER: Now, Shrl Acharia. 

SHRI GURUDAS DASGUPTA: People are In their 
true colours when the crisis emerges. We strongly oppose 
this. We do not think that it should be done. There should 
be a separate mechanism for determining salaries and 
allowances to the Members, not by Parliament. 
... (lnlBnuptions) 

{TI"III1SIBtion} 

SHRI RAJIV RANJAN SINGH 'LALAN': You have 
two' years. 

{English} 

What is the mechanism In Bengal? ... (lntenup/iofl8) 

{TranslBtion} 

What is the mechanism In your Bengal? 

SHRI HARISINH CHAVDA (Banaskantha): I associate 
myself with hon. Gurudes Dasgupta. 

/English} 

SHRI BASU DEB ACHARIA: I rise to oppose this 
legislation to increase the salaries and allowances of 
Members of Parliament. This is an embarrassment for us 
when we, the lawmakers ask for It. We oppose the 
legislation to increase the salaries and allowances of 
Members of Parliament. This is an embarrassment for 
us. There was a suggestion from the hon. Speaker after 
assuming the charge, he called the meeting of an the 
political parties. All are in agreement that there should 
be an independent Committee. We too examine the salary 
and allowances. There is a necessity or need for the 
increase in salaries and allowances of Members of 

Parliament. This is not the proper time. We could have 
waited for such a Committee because nowhere in the 
world-in any Parliament of other countrles-where the 
salaries and allowances are increased by bringing in a 
legislation in the House. This is not the proper time also 
when the nation is facing crises. We are representing 
the people belonging to poorer sections, middle-class and 
lower middle-class. We are asking for hefty Increase in 
our salaries and allowances. In the case of Central 
Govemment employees, they had to wait for three years 
for the constitution of the Sixth Pay Commission. 
Government very recently has announced the constitution 
of the Sixth Pay Commission to recommend the revision 
of pay and allowances of Central Govemment employees. 
We are now passing a legislation to Increase our salary 
and allowances. My suggestion is, let there be an 
independent Committee, which should examine and 
recommend to the Govemment and then if there is a 
need to increase the salary and allowances, It should be 
implemented. I would suggest that instead of Increasing 
the salary and allowances, other facilities should be 
augmented so that the Members of Parliament can 
function efficiently. It is the other facilities, with the help 
of which the Members of Parliament can function efficiently 
and not the money that is urgently needed. Hence, I 
oppose this laglslation. 

{TmnsI8t1on} 

SHRI MOHAN SINGH (Deoria): Mr. Deputy Speaker, 
Sir, a Member has a right to oppose any Bill which is 
Introduced in the House. After much debate, the founding 
fathers of our constitution accepted the system of the 
Mother Parliament Britain and decided that the decision 
regarding the salaries, allowances and facilities· of the 
Members of P.arliament, judgea of the Supreme Court, 
the President and the Vice-President of the country and 
the Judges of the High Courts wiD be taken only by the 
Parliament. Under the same power, the Members of the 
Par1lament Increase their facilities from time to time. It is 
not something on which the MPs should feel interiOrity 
complex. There is an all party Parliamentary Committee 
for increasing or decreasing the facilities of the Members 
constituted under the provilloni of the Constitution. I 
consider it hype that we make recommendations in the 
Committee to increase or not to Increase the facilities 
and to oppose the Bill when It is introduced in the 
Parliament just for the sake of getting one's name 
published in the newspaper. I do not consider it proper. 
It is true that a Pay Commission is constituted to increase 
the pay of the State or Central Govemment employees. 
... (Intsrruptions) 
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/English! 

MR. DEPUTY SPEAKER: Nothing, except the speech 
of Shri Mohan Singh, will go on record. 

... (InltllTllptions) • 

(Translation} 

SHRI MOHAN SINGH: There is no prescribed pay 
scale for the MPs. The Pay Commission constituted under 
the Constitution revises the pay scales after every 10 
years. It has been seen that the dearness allowance is 
adjusted in the basic salary after 10 years after taking 
into account the inflation. But there Is no such system 
for the MPs and that is why the Parliament had increased 
the salaries and allowances to some extent in the year 
2002 and had decided to further increase them in 2006. 
An increase of Rs. 4000 has been made to Rs. 12000 
in view of the inflation during the five years. Three days 
back, a misinformation campaign was launched by the 
newspapers and media in the country. I think it is 
objectionable and we should think about it. The pictures 
of MPs becoming richer are being shown on Star TV. 
My wife asked me as to what will be her share in this 
wealth? I want to tell that our salary now is Rs. 16,000 
after an increase of Rs. 4000 out of which Rs. 1500 will 
go towards tax. The MPs should also make a habit to 
pay taxes. Thus, in reality, the actual increase is of 
Rs. 2500 which is not something for which we should 
pass the Censure Motion now. It is true that we feel 
inferiority complex after listening to the news in the media. 
There should be some separate mechanism for the MPs. 
We are reminded of this mechanism at the time when a 
Bill is introduced in the House. No hon. Member 
introduces a private Bill or brings resolution in the House 
during this time regarding the need for a separate 
mechanism or pay commission. I think that to oppose 
the present increment, which is a limited one, is nothing 
but hypocrisy laCking morality. With these words, I support 
the Bill. 

KUMAR I MAMATA BANERJEE (Calcutta South): Mr. 
Deputy Speaker, Sir, I want to speak a few words 
regarding the Salary, Anowances and Pension of Members 
Bill. It Is a fact that I have been a Member of this House 
for the last 20 years. Three governments fell during three 
years, so that period was also included. During the last 
20 years I have seen that whenever the salary of MPs 
is increased, our leftist friends, , call them friends, always 

°Not recorded. 

oppose It but they readily accept the money first. I am 
not saying this because I fully agree to it. It is true why 
MPs should formulate laws for themselves. There should 
be an independent Committee. Introducing this bill Minister 
of Parliamentary Affairs said that an independent 
committee would be set up. That should be constituted 
and all of you will be happy because as a result of it 
your salary will be increased up-to tenfold. I would like to 
know from the Minister of Parliamentary Affairs whether 
the salary and allowances of Indian Par1iament Is far 
less vis-a-vis the salary and allowances of the members 
of other Parliament In the world? If not please state in 
the House. We would surely like an independent 
commission. We do not want to fix our salaries on our 
own ... (Inhlrruptlons). Let me present my point of view 
because r am speaking from this side. I have a right to 
present my point of view. 

It has been said during the last two three days that 
the salaries of MPs has increased so much and they get 
electricity, water and telephone free. 

/English} 

I am also upset. It is disgusting. I am not blaming 
anybody. I am blaming myseK. 

(Translation} 

Telephones calls may be free but we work in the 
field. 

/English} 

I am not working as an individual Member. 

/TrantllBtionJ 

Some public representatives work only for the 
constituenpy, some work for the country and others work 
for the State. There is a difference In it. There are 
capitalia .. in the country, there are also opportunists in 
the country. Many of the MPs and MlA8 only play politics. 
They are nothing but MPs and MLAe. They have three 
reaponsibllitiea to deal with, one for the constituency, 
second for the State and the third one is when they are 
in Delhi. It is true that in Delhi water and electricity facility 
is free. But when they are in Kolka\a and any other 
place, 

/Eng/isll} 

They have to pay the cost of electricity and water. 
Is this not true? People say that we are not paying the 
income tax. Of course we are paying income tax. 
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{Tf'IInslslion! 

Who says this? Many MPs and MLAs are big 
businessmen and barristers. I am In poIitica since the 
days of student movement. Politics and public service 
have remained the sole motto of my career. 

[English! 

I am speaking on behalf of MPs. People say that 
every MP is corrupt. 

{Tf'IInsistion! 

Corruption is everywhere. It is not right to term aU 
MPs corrupt ... (Inltlnuplions). If it is not acceptable to 
leftist Members they will have to show it. .,. (IntsfTlJplions) 
Let me speak. 

[English} 

Since 1991. I never travelled by executive c1 .... In 
aU these 17 years. I saved around Rs. 20 lakh to As. 40 
Iakh of this Parliament but I never said all this. 

But today, I am saying on behaH of all Members of 
Parliament. If they want to cut expenses. they can do It 
from their own expenses. They can do It voluntarily. 
Who told them not to do it? Let them do It and tell the 
Parliament they have done it and that they have made 
the sacrifices. 

[Tf'IInsls/ion} 

MR. DEPUTY SPEAKER: Please conclude now. 

KUMARI MAMATA BANERJEE: All say when MPs 
go abroad. . .. (InMmIptions). 

Let me speak, I do not get opportunity to speak. I 
have not spoken on this Bill. When MPs go abroad. they 
get dollars. But it is not correct. Many foreign delegations. 
for example UN delegation get hundred dollars. But now 
many time we go abroad. I have not gone abroad for 
eight-ten years and various other MPs have also not 
gone. Nevertheless, if anybody goes abroad then how 
much do they get, I do not know. 

MR. DEPUTY SPEAKER: 75 dollars. 

KUMARI MAMATA BANERJEE: If it Is an official 
delegation you get ticket, accommodation and food from 

the Govemment. But the things being spread outside Is 
not good. Yesterday, I received many telephone calla. If 
we go home, we shall have to pay money to the people. 
Patients needing kidney transplantation come to MPs and 
demand Rs. 1 lakh forty thousand. If a heart patient 
goes to the hospital, the price of an injection Is rupees 
25 thousand. Those who cannot pay demand It from us. 
If anybody goes for heart operation he demands three-
four lakh rupees from us. The prices of medicine have 
gone up. If daughter of a person Is being married, an 
MP has to pay certain amount of money. 

[English! 

We are bound to give. 

{Tf'IInst.tion! 

If somebody dies, we have to give some money. 

[English} 

All are equal. 

{T""tion} 

Win we commit theft, we cannot do that. 

[English! 

This Is not fair. 

[T1WIsIs1ion} 

On the one hand you take advantage of the office 
of profit. You say 

[English} 

law-makers cannot make their own laws. You can 
do it for Offices of Profit, but you cannot do It for the 
salaries and allowances of Members. 

[Tl'III18Istion} 

Those who have office, have peon, having vehicles, 
land and money from office of profit. . .. (Inltlnvptions) 

[English! 

MR. DEPUTY SPEAKER: Nothing except the speech 
of Kumari Mamata Baneljee wiD be recorded. 

. •. (InMmIpIitJn6)· 

·Not recorded. 
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{Tt'llnSllltionJ 

KUMARI MAMATA BANERJEE: When our friends 
were speaking, we listened to them. Now when I have 
got the opportunity to speak, they should let me speak. 
You may say that when they get the benefit the double 
salary under office of profit, they do not need to take 
salary. I request from the Ministry of Parliamentary Affairs 
that there should be one salary, one allowance and one 
pension for those who get double salary, double 
opportunity, they should not be allowed to enjoy double 
benefits. If this is cut off, the people of this country will 
bless you. . .. (Intsnuptions) 

SHRI GURUDAS DASGUPTA: We do not get. 
... (Interruptions) 

/English} 

MR. DEPUTY SPEAKER: No running commentary 
please. 

{Translation} 

SHRI ASHOK PRADHAN (Khu~a): Mamatajl did not 
point him out, why he is getting disturbed? 
... (Interruptions) 

KUMARI MAMATA BANERJEE: I pray that they 
should speak independently, I supported them. But those 
who take double salary should not be allowed to take 
double salary. . .. (Intsnuphons) 

/English} 

MR. DEPUTY SPEAKER: Kumari Mamata Bane~ee, 
please address the Chair. 

... (In/srruptions) 

MR. DEPUTY SPEAKER: Nothing should be 
recorded. Only Kumari Mamata Banerjee·s speech should 
be recorded. 

... (In/emJptions)· 

/Translation} 

KUMARI MAMATA BANERJEE: If somebody takes 
double pension and someone gets single pension . 
... (Interruptions). Pension should be single. It wUl save 
the money of the Government. '" (Intsnuptions) 

"Not recorded. 

/English} 

SHRI BASU DEB ACHARIA: We have already 
enacted ~ legislation here. 

KUMARI MAMATA BANERJEE: So what? 
... (Interruptions) 

SHRI BASU DEB ACHARIA: Sir, this is irrelevant. Is 
this all going on record? ... (Interruptions) We are 

. discussing the Bill here. 

MR. DEPUTY SPEAKER: Please sit down. Shri 
Acharia, nothing is going on record. 

... (Interruptions)" 

{Translation} 

KUMARI MAMATA BANERJEE: Sir, I would like to 
request the Parliamentary Affairs Minister to find out for 
him_If whether or not the MLAs in West Bengal are 
getting financial benefits. I am not saying anything about 
CPM. . .. (Int8rruptlons) Those who are part of the 
Govemment are not getting such benefits but our MLAs 
are getting them. If they stand at a lower position then 
who makes legislations In this regard? Who makes the 
legislations there? MLAs make the legislations. 
... (Inltmup/ions) 

/English} 

I will tell you. . .. (Interruptions) 

SHRI BASU DEB ACHARIA: It is the lowest In the 
country. . .. (Intsrruptions) 

KUMARI MAMATA BANERJEE: SI" this Is too much . 
. .. (Intsrruplions) 

SHRI BASU DEB ACHARIA: We speak the truth. 
. .. (InlrlmJpIions) 

KUMAR I MAMATA BANERJEE: Are you speaking the 
truth? It is double standard. . .. (Inltlnuplions) 

MR. DEPUTY SPF.AKER: Shri Acharia, nothing is 
going on record. Please sit down. 

... (Interruptions)' 

·Not recorded. 
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KUMAR I MAMATA BANERJEE: Sir, I am speaking 
on behalf of the NOA. . .. (Inltlnvptlons) 

MR. DEPUTY SPEAKER: Please sit down. You are 
wasting the time of the House. 

[Translation} 

KUMARI MAMATA BANERJEE: Sir, this Is why I am 
saying that It is the MLAs who formulate the laws In our 
region. I have also observed that large amounts are paid 
as medical reimbursement in West Bengal. 

Twenty five to thirty thousand rupees can be easily 
claimed for buying spectacles from the open market. 
Reimbursement may be claimed on consulting a private 
doctor but MPs do not get such reimbursements. Such 
reimbursements are not given anywhere else. They have 
this advantage. 

/English} 

If I am wrong, I may be corrected. I have got the 
evidence here. We are in the opposition there. That is 
why, we know of all these things . ... (Inlsrruplions) 

[Translation} 

That is why I would like to say that. ... (Inlsrruplions) 

/English} 

MR. DEPUTY SPEAKER: Shri Acharia, no running 
commentary. 

... (Interruptions) 

. [Translation} 

KUMARI MAMATA BANERJEE: Sometimes people 
claim that they donate their salaries to their parties. Eartier 
there was only one Party and as far as I had known It 
had no funds. An amount of Rs. 44 crores has been 
mentioned here today. How is It that the same people 
who had nothing at one time have become richer by a 
thousand crore of rupees . ... (lnItImJpfions) You are making 
so much noise about Rs. 44 crore .... (InftNnJpliof16) You 
talk of double standards. . .. (Inltlrrup/ions) 

/English} 

SHRI BASU DEB ACHARIA: Sir, what is this? Should 
we hear all these things? I want to know whether these 
are all going on record. . .. (Inlsrrupfions) 

MR. DEPUTY SPEAKER: Please sit down. 

... (InltlrrupliOM) 

[Translation} 

MR. DEPUTY SPEAKER: If there is anything 
objectionable I will get it deleted. Please sit down. I have 
said that . If there Is anything objectionable I will get It 
deleted. 

... (Inltlrruptions) 

MR. DEPUTY SPEAKER: Madam, you may also 
kindly conclude now. 

'" (InhlllTl.lptlon6) 

/Engli8h} 

MR. DEPUTY SPEAKER: Shri Acharla, please sit 
down. 

" . (Inltlt'Nplions) 

[Translation} 

KUMARI MAMATA BANERJEE: This is the 
Par1iament. This Is a democracy. It Is not their monopoly 
that we would not be allowed to speak. ., . (InhllrrupNons) 

MR. DEPUTY SPEAKER: Achariaji, please sit down. 

KUMARI MAMATA BANERJEE: Mr. Deputy Speaker, 
Sir, I am not levelling any change on him. If I had done 
80 then he would have the right to say anything. I have 
not levelled any charge. 

/English} 

I know the discipline of the HOUle. 

[Translation} 

It is my raque.. that the salary and pension of MPs 
should be increased after four years. ., . (Inhllnuptions) 

/English} 

MR. OEPUTY SPEAKER: Please alt down. 

... (Interruptions) 
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[Trans18tion} 

MR. DEPUTY SPEAKER: Chakravartyji, this is my 
job, not yours. Please sit down. 

KUMAR I MAMATA BANERJEE: This Is why I want 
to say to the hon. Minister that this line of thought ... 

/English} 

MR. DEPUTY SPEAKER: I will see that. Please sit 
down. 

... (InmrrupllonB) 

KUMARI MAMATA BANERJEE: I will also disturb you 
when you speak. I want to tell the Minister that we have 
to go by what is correct. We have to face the truth. If 
it is correct, then we have to fight for It. Do not just think 
that MPs' name will be spoiled. 

[Trans/ation} 

They will get a bad name. Some people take bribes 
but all the MPs get a bad name. 

/English} 

We are not beggars. We have the respect. We have 
to take action, we have the mission and we have the 
vision. 

[TflInslalion} 

Those who do not want to take action. 

/English} 

Voluntarily let them say -NO". I would request the 
hon. Minister to start a VRS. Tell them take VAS so that 
they are not able to come to the House because they do 
not want that MPs should work for the people. 

[Translation} 

THE MINISTER OF AAILWAYS (SHRI LALU 
PRASAD): Mr. Deputy Speaker, Sir, I have' a point of 
order. Mamataji has strayed from the main point. The 
Original issue related to the salary and allowances of 
MPs. It has a lot of scope. Hence, this BUI may be 
passed .at the earliest. 

SHAI AAM KAIPAL YADAV (Patna): Mr. Deputy 
Speaker, Sir, I stand In support of this Bill. All of us are 
aware of the manner in which this Bill is being presented 
to the public by the media. It is unfortunate that many 
ex-MPs are reduced to begging. They do not have money 
to buy medicines or to take care of their families. There 
are many such people. I would like to make. it clear that 
it is a ploy to give a bad name to the MPs. Whenever 
such a Bill has been brought In the House MPs have 
been put on the dock. A member of Parliament gets a 
salary of As. 120001-which is being increased to Rs. 
160001-. But what difference will this hike of Rs. 4000/-
make? Out of this hike one third will be deducted In the 
Income tax. We all here would like to say that the way 
prices are soaring and especiaUy the prices of petrol, 
dieael, medicines, rice, flour and wheat are spiralling, how 
difficult it is to pull on within a salary of As. 12000/-. 
How can we discharge our professional obligations and 
duties. We have got families and we ought to take care 
of them as a priority. I belong to Bihar Where there is all 
pervasive poverty and depravity. How much difficulty we 
face In discharging our responsibilities, you too must be 
aware of It. How are today's MPs pulling on in loday's 
tough times as hundreds of people throng at their doors 
and they have to be entertained with a cup of tea. 

The Govemment is giving the minimum possible to 
the MPs and which has to be given to them. All the 
M.Ps very much wish to discharge their aasigned duties 
& responsibilities. As stated by Kumari Mamata Bane~ee 
also that we have to help the people If they approach us 
seeking assistance for treatment etc. Should we not do 
this? Now pay hike is being effected after five years. 
This is g~od move but the proposed hike moved by Shri 
Priya Aanjan Dasmunsi ji is absolutely inadequate. It also 
has a provision to give a pension of Rs. 6000/-. But the 
question is whether a famHy can survive with this amount. 
Our widows would get just As. 3OOO/-per month for a 
period of six months only. There are the provisions in 
the proposed legislation. This move, I feel, will create 
unneceaaary controversies. I would orlce again say that 
this is absolutely inadequate and this must be increased. 
It could be Increaed from proposed As. 16,OOOI-to As. 
2O,OOOI-and pension amount from As. 6000 to As. 10,000. 
One day everyone has to become an ax-Member. Public 
has not elected anyone permanently. It should therefore, 
be increased to As. 10000. 

I would request honourable Aailway Minister Shri Lalu 
Prasad Yadav ji that an M.P. Is entitled to bring his 
spouse once In Parliamentary Session. One tima to and 
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fre;> pass is given. If an M.P. tries to bring his/her spouse 
second time then he/she will be arrested. This is the 
state of affairs. i, therefore, feel that this rule needs to 
be amended. Our father, mother, sister or brother or any 
person from public would accompany us. But in the laid 
down rule spouse is essential. Why is this rule not 
amended? Why is this rule not amended by replacing 
spouse with companion or attendant. ... (Inl8rruptions) 

MR. DEPUTY SPEAKEA: Shri Laluji, do you want to 
say anything? 

SHAI LALU PAASAD: Mr. Deputy Speaker Sir, hon. 
Member is aware that Ministry of Aailways does not make 
these rules. The facilities and privileges given to Members 
are determined and decided by a Parliamentary 
Committee. Ministry of Railways Just executes those 
decision. If hon. Speaker and other Members decide 
something then we do not have any objection. 
... (Inl8rruptions) 

SHAI AAJIV AANJAN SINGH 'LALAN': Any 
announcements pertaining to Aailways is to be made by 
you. . .. (Interruptions) 

SHAi LALU PAASAD: All these issues are determined 
by a Parliamentary Committee then it comes to us. We 
do not have any objection ... (Inl8rruptions) 

MR. DEPUTY SPEAKE A: Please conclude. 

SHAi AAM KAIPAL YADAV: Sir, we have still to talk 
so many things ... (Inl8rruptions) certain important issues 
are to be discussed. Air tickets have just been increased 
from 32 to 34 which need to be increased to 40. Most 
of the Members have grown old, therefore, they should 
be given all India pass to set out 0 an all India pilgrimage. 

Sir. several Members have raised certain objections 
too ... (Interruptions) if we do not pass this legislation 
then, there will be no hike in pay in next five years and 
previous salary of As. 4OOO/-per month win have to be 
accepted. I would, therefore, request that such Members 
should be given the salary at the old rate. Morality is 
one thing and practicality is just other. We talk too much 
about moral rights but what are we actually doing? It is 
for us aU to see. I would, therefore, request that Members 
should be given more facilities. 

Sir, Members are granted a grant of As. 2 crores for 
development of their constituency. This amount, too, is 

Inadequate and It also brings bad reputation. It should 
be discontinued. Instead, development work like school 
buiidings roads etc. should be assigned. Hon. Minister 
Sir, the govemment has raised the prices of petrol and 
diesel from As. 8 to As. 13 ... (Inftlm.ptions). The message 
going across the masses needs to be clarified. All sort of 
news Items that the Members will get a salary of one 
lakh or two Iakh are appearing in the newspapers which 
is not true. Keeping in view the dignity and high office of 
Members of Parliament. there should be a permanent 
mechanism which should be automatic mechanism 
available for the revision of salary on the lines of Govt. 
employees. 

Sir, with these few words, I support this Bill and 
conclude my speech. 

SHAI BAAJESH PATHAK (Unnao): Mr. Deputy 
Speaker, thanks. We are today discussing 8 Bill which is 
being widely discussed by our Media and the public in 
the country. . .. (Inlflm.lpliofJs) 

Sir, among all the Bills passed In this or previous 
SessiOO8, this Bill has attracted the people's attention 
most. This Bill relates to Member's salary and penes. I 
very much support the decision taken by you and the 
committee. But we shall do something for those old 
Members who are seen In the corrtdors. They are often 
seen bringing their spouses who are like our mothers & 
sisters, we need to do something for them. They do not 
have money to afford their treatment or to pay for their 
travel expenses. They get a pension of As. 3000/-. I do 
not want to make 8 lengthy speech on this issue but this 
is directly related to us. The entire media has attempted 
to put us in the dark that we people have drawn funds 
from the national exchequer for ourselves. This really 
makes me feel ashamed. Most of us are connected with 
social service and only a few of us are such who do any 
Job. We are in politics from the very beginning. We also 
need to support our families though morality demands 
that we should serve the muses. We would like to 
demand that deamess allowance should be linked with 
their pension for ex-members. 

Sir, I had moved this amendment but I feel that It 
has not been admitted. I would like to request you that 
their pension be increased to As. 8000 and DA also 
should aJso be linked therewith for ex-Members. With 
these words, I conclude. 
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fEnglisllj 

SHRI PRASANNA ACHARYA (Sambalpur): Mr. 
Deputy-Speaker, Sir, at the outset, I would like to say 
that I have given notice of an amendment. , do not know 
why that amendment has not been circulated. My 
amendment was that whoever Member wishes not to take 
salary, pension and allowances, that amount should be 
remitted to the Prime Minister's Relief Fund. This was 
my amendment. I do not know why that amendment has 
not been circulated. This is the first point. 

Secondly, a few years back, I came across a news 
item in a newspaper. That news item concerned to an 
ex-MLA of West Benga/. I do not remember the name of 
that ex-MLA. I do not even remember to which party he 
belongs. That ex-MLA of West Bengal is now a rickshaw 
puller. He pulls the rickshaw. This was the news item 
which appeared two years back in a newspaper. 

So. my pOint is, there is a wrong notion in this 
country and with due apology, I want to say that this 
wrong notion has been spread by our friends in the media 
that both the Houses of Parliament, namely the Lok Sabha 
and the Rajya Sabha belong only to rich people. This is 
completely a wrong notion. Do they want to say that this 
House should be represented only by industrialists? Do 
they want to say that this House should be represented, 
as Mamtaji was saying, only by leading practitioners of 
various profeSSions in this country and big industriaUsts 
and businessmen? 

Sir, I know even today there are Members in this 
House who were Primary School Teachers earlier. I know 
particularly one hon. Member In the Rajya Sabha 
belonging to one of the Left Parties who was a school 
teacher throughout his life and now he is a Member of 
the Rajya Sabha. There may be many Members in this 
House also whose financial background is not sound. 
So, why is this double standard? Why is this hypocrisy? 
Let us call spade a spade. As Kumari Mamta Banerjee 
demanded, I would like the Parliamentary Affairs Minister 
Shri Priya Ranjan Dasmunsi, If he hilS information, to let 
us know the comparative picture of salary and allowances 
of Members of Parliament of the whole democratic world, 
as to what is happening in other Parliaments and how 
much salary and other benefits they are taking. 

Sir, there was a leader in my own State and his 
name is Utkal Gaurav Madhusudan Du. He resigned 
from the then Assembly because his proposal of not 

accepting salary and allowances by Members was rejected 
by the Assembly and, therefore, in protest he resigned, 
but days have changed. As you heard just now, there 
are many Members in this House who are in politics 
right from their student career. I hail from a textile 
business family, but I handed over my business to my 
nephews and my brothers. If my brother tails me and 
asks me to take care of the bUSiness, I cannot do that 
because since my student career I am in politics. I am 
not even capable of taking care of my family business 
now. I am almost a full time politician. What shall I do? 
So, let us not be hypocritic. Let us be very clear on this. 

Then, I agree with the suggestion made by Shri 
Gurudas Dasgupta. There is some morality involved in 
this. Let us not take on ourselves the responsibility of 
deciding our own salary, allowances and pension. I agree 
witt; him. Let there be a separate Committee where no 
Member of Parliament should be associated and let that 
Committee take a decision. I agree with this proposa/. 

With these few words, I support this Bill. 

{Tl'I1ns/lllionj 

SHRI PRABHUNATH SINGH (Maharajganj, Bihar): Mr. 
Deputy Speaker, Sir, I want to draw the attention of the 
House, through you, towards two-three points. First of 
all, I would like to say that the manner in which media 
highlighted this issue, first when it was sent to Cabinet 
and again when it got approval of the Cabinet, was not 
good. I, myself telephoned to many media (T.V.) channels 
and told them that it was not like that, it was only then 
that they stopped telecasting that news. Thus the manner 
in which media is trying to Indulge In character 
assassination of the Members of Parliament, Is not right 
at al. 

Sir, media personnel are being paid at the rate of 
Rs. one lakh per month and some of them are being 
paid at the rate of the Rs. 1.5 lakh per month as salary. 
I am not against them but the owners of those T. V, 
Channels are continuously indulging In smear' campaign 
against the Members of Parliament and' are trying to make 
character assassination of Members of Parliament without 
any proof and knowledge. Therefore, I request this House, 
through you, that a law should be enacted under which 
If media-personnel are found guilty in any case, they 
may also be arrested and kept behind bars. 



629 Salary, AllowBnct18 MId 
Pensions of MembtNs of 

BHADRA 1, 1928 (Ssks) 830 

Sir, our friend Shri Gurudas Dasgupta Is a very senior 
~ember. He has been In the Parliament since long. He 
said that some mechanism for increasing the pay and 
allowances of the Members of Parliament be developed. 
I want to ask whether you want to entrust the 
responsibility of fixation of pay and allowances of Members 
of Parliament to bureaucrats or to judiciary. " you are 
thinking so, it is not right at all. The present system is 
a good one in which when the Members of Parliament 
feel it necessary to increase their pay-allowances and 
other facilities, an all party Committee is constituted. A 
Joint Committee is constituted by selecting the members 
of Parliament from different parties. Joint Committee 
submitted Its report and Cabinet review the report. Cabinet 
has not accepted all the recommendations made by the 
Committee and it has also effected some reduction In it. 
Besides this which mechanism do they want? They do 
not give suggestion about any mechanism. They just use 
the world mechanism again and again. 

Mr. Deputy Speaker, Sir, I cannot call them hypocrite 
like others. I request the government to add one minor 
amendment in it to the effect that if any Member wants 
to draw less money, or take salary at the rate of old 
basic pay he should be permitted to do so. I want to say 
that not only Gurudas Dasguptajl but all the communist 
members were talking of the principles. They are the 
men of principles are morality. They can never do any 
immoral work. Hence, the Government should make such 
an amendment so that no one may call them hypocrite 
or immoral or unprincipled. Hence, I hope that they will 
certainly draw the salary at the rate of old basic pay to 
save themselves from any criticism. With these words, I 
conclude my speech. 

·SARDAR SUKHDEV SINGH LIBRA (Ropar): Hon'ble 
Deputy-Speaker, Sir, thank you for giving me the 
opportunity to speak on this important Bill in Punjabi. I 
support this Bill whole-heartedly. 

Many Hon'ble Members have given valuable 
suggestions on this Bill that deals with the salary, 
allowances and pension of Members of Parliament. The 
Government has taken a commendable step. There are 
many Members of Parliament who are poor and have no 
other means to sustain themselves. Some Hon'ble MPs 
may be affluent too. However, the way media has 
indulged In a smear campaign against us, Is a matter of 
great concern. Something should be done to check this 
practice. 

'EngUsh translation of the speech originally deUv.red In Punjabi. 

In reality, the increase in the salary, allowances and 
pension of MPs envisaged In this Bill Is a pittance. It Is 
a drop in the ocean. How will It help the Hon'ble Members 
of Parliament? It has been reported in the newspaper 
today that DDA is selling flats at the whopping rate of 
As. 56 lakhs per flat. How many MPs can afford to 
purchase these flats? So, various facilltiee should be 
granted to the Hon'ble Members of Parliament. It Is the 
need of the hour. 

Ex-MPs are in a miserable condition. I have seen 
them from close quarters. . .. (InlfJrruptions) 

MR. DEPUTY SPEAKER: Please maintain silence In 
the House. 

·SARDAR SUKHDEV SINGH LIBRA: The plight 
of ex-MPs evokes pathos in us. I urge upon the 
Govemment to increase the pension of ex-MPs to at least 
Rs. 15,000/-. 

Moreover, Sir, I propose that every Hon'ble MP 
should be given an insurance policy of rupees one erore. 
There Is considerable risk factor Involved In th", work 
that we do. 

Sir, the minimum dally wage of labourers should al80 
be Increased. I strongly support this measur.. However, 
It Is unfair to criticise the nominal Increaae being made 
by the Govemment In the salary, allowancaa and pension 
of Hon'ble Members of Parliament. The Labour Unions 
should also work for the welfare of the workers. With 
these words, , support this Bill. 

/English} 

SHRI SANAT KUMAR MANDAL (Joynagar): Mr. 
Deputy-Speaker Sir, the Govemment has Introduced a 
Bill hiking salaries, allowances and pensions of the 
Members of Parliament. The Bin has not found the support 
among the people In general. 

People think that the Members of Parliament are 
Increasing their own salaries. This has sent a wrong 
signal. Moreover, this Is not the appropriate time when 
the common man Is facing many problems in our country. 
In my view, the hike is not justified. let the Government 
set up a mechanism which will go Into the details of 
salary and allowances of MPs and give its report. let 

·EngIIsh translation of the speech ortginally delivered in Punjab!. 
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the Govemment walt for some time. With these words I 
conclude and I oppose the Bill. 

SHRI VARKALA RADHAKRISHNAN (Chiraylnkil): I 
have already opposed even the introduction of the Bill. 
Now, the question before us is very simple. I think that 
the right hike in salaries and allowances for MPs and 
MLAs is not a sin. It is an usual occurence. It can take 
place every now and then, but the way in which it has 
been done is the matter of concem. In Kerala State as 
well as in other States, MLAs' pensions and MLAs' 
allowances are increased. Nobody finds fault with It. Here 
also, MPs are entitled to get hikes In their allowances 
and pension. There Is no doubt about that. But the 
question is this. How do we do it? It is an admitted fact 
that the Parliament Is having the right to decide. It Is the 
ultimate authority to decide the salary, allowances and 
pension. We have been entrusted with that task by the 
Constitution. It Is a constitutional right. We have the right 
to do it. How we do that is the most important' question. 

Here is an instance where we find that a Committee 
conSisting of Members of Parliament has discussed the 
issue and made certain recommendations. Those 
recommendations came Into the Press. Now, when I retum 
to my constituency, people will ask me that I am getting 
nearly Rs. 1 lakh per month. But, what exactly Is the 
position? The Government would not accept It. But they 
are ready to ask. They have produced all those 
recommendations. The recommendations that they have 
accepted are increasing the daily allowance and also 
increasing the number of air joumeys from 32 to 34. 
That is what is done now. But we have become 
passionate for the simple reason that the 
recommendations of the MPs were given wide publicity 
in the Press and we were forced to oppose it. That is 
the situation which is created now. That is why I say 
that this job should be done by: an independent agency 
not connected with MPs. We can take a decision on the 
recommendation by an independent agency. We may get 
a report from the independent agency suggesting the 
increments to be made. In each and every aspect, we 
will consider it. That is the judicious way and reasonable 
way of doing things. But we ourselves decided for a 
Standing committee to go into the ques\lon and then 
give It wide publicity . ... (Inltlrruplions) 

MR. DEPUTY SPEAKER: Now, the hon. Minister. 

... (Intsnuplions) 

SHRI VARKALA RADHAKRISHNAN: So, I would like 
to request the Govemment; the Government could have 
done one thing. The present Salary, Allowances and 
Pension Bill Is due to expire by September. Some time 
could have been extended. It Is because we are now 
discussing about the farmers distress In this House. On 
the very same day, could we discuss about our hike in 
salary and allowances? That Is the reasdn why this job 
should be entrusted to an independent agency and we 
will accept their recommendations. That is what I have to 
say. I welcome the suggestion that the matter will be 
referred to the Committee. .., (InltlmJptIons) 

MR. DEPUTY SPEAKER: Now, the hon. Minister. 

... (Intsrruptions) 

MR. DEPUTY SPEAKER: Please sit down. Nothing 
is going on record. The Minister is on his legs. 

... (InterruptIons)· 

15.00 hr •. 

SHAI PAIYA AANJAN DASMUNSI: Mr. Deputy 
Speaker, Sir, first of all, I am thankful to all the hon. 
Members who have supported ttlis Bill and who have 
opposed this Bill. 

Sir, when I entered In this House in 1971, I was one 
of the youngest Members of this House. I also feel that 
we have a larger commitment to the people. We are 
literally the servants of the people and we should take 
care of the people first in this House and then ourselves. 
Naturally, Sir, that spirit should continue to grow more 
among the Members of Parliament and Legislators In the 
States. 

First of all, I would like to tell you about the 
mechanism. Parliament, by its own wisdom, brought article 
106 In the Constitution. Parliament and even the 
Constitution makers felt In those days that we have to 
legislate even the law pertaining to Salary and Allowances 
of the Members of Parliament. Who will legislate? 
Parliament will legislate it. Who will legislate the law? 
Parliament will legislate the law. ,Who will give the 
recommendation for this legislation? There were two 
opinions. One opinion was that let a Committee of 
Parliament comprising of all Parties go through It, give a 

"Not recorded • 
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recommendation, and the Govemment would c(\flaider 
whether that recommendation to be accepted or not. The 
other opinion was that let some third force outside 
Parliament examine the matter and give a 
recommendation, and let the Govemment then decide It 
on its merit. In that matter, a number of Members of 
Parliament often said: ·Once we say Parliament is 
supreme, should the members of Parlial'flent's fate, 
privilege and salary to be scrutinized by a body outside 
Parliament or should it be within Parliament?" That debate 
is not over. I am not making any comment on that. Please 
do not misunderstand me. 

The hon. Speaker of the Lok Sabha has very r1ghtfy 
advised the Govemment that for more sanity of Parliament 
and the conduct of the Members, could it be by some 
mechanism which appears to be more transparent free 
from any interest of the Members of the House. We do 
not discourage the suggestion made by the hon. Speaker. 
It is one of the highly appreciated suggestions. What Is 
my response to that? First I would like to deal with that 
because we cannot ignore the public perception, the 
sentiment and advice of the hon. Speaker. 

Sir, the Joint Committee is chaired by Shrl Glrldhar 
Gamang,. who is one of the able and longstanding 
Parliamentarians of the House and who represents the 
tribal community of his area. He not only delivered this 
recommendation alone but he was also accompanied by 
Members of Parliament of all Parties including CPM 
Member, Shri Vijayaraghavan. That Committee came out 
with this suggestion. The Joint Committee recommended 
that the Govemment should consider working out the 
modalities of a permanent mechanism for determination 
of Salary and Allowances of Members of Parliament in 
consultation with the Chairman of the AaJya Sabha and 
the Speaker of the Lok Sabha, and the Leaders of 
recognized political parties in both the Houses of 
Parliament, and bring a suitable legislation before 
Parliament. This was the recommendation of the 
Committee, which was appointed by the House. Please 
give aU possible thanks to the Committee Members who, 
on their own, responded and gave a recommendation. 

The hon. Speaker had alsO convened a meeting of 
the leaders of all political parties on 23rd March to evolve 
a mechanism for periodical revision of Salary and 
Allowances of the Members of Parliament. All the Ieader8 
unanimously agreed in principle to a proposal for setting 
up a Salary Commission consisting men of eminence 

from the fields of finance, planning, Constitution law, etc. 
for recommending Salary and Allowances of the Members 
of Parliament. I am happy to inform that the Government 
have agreed in principle to set up a permanent 
mechanism for recommending Salary and Allowances of . 
the Members of Parliament, and a suitable amendment 
in this matter called 'Salary, Allowances and Pension of 
Members Act' for this purpose will be blOught up in the 
next Seselon of Parliament. 

Since the Joint Committee has already made 
recommendations regarding the salaries and allowances, 
it is proposed to amend the Act now for a period of five 
years; and a permanent mechanism would be set up 
before the constitution of the 15th Lok Sabha. The 
Govemment aiso, In its spirit and mechanism, endorsed 
the recommendations and the spirit of the hon. Speaker. 
So, there is no dispute about it. I am coming out with 
another piece of legi8latlon. 

This legislation, for which I seek your support to 
pass today, Is for only five years. Why is it for five 
years? I would give the reason. Many hon. M~~rs, 
especially, Shri Sanat Kumar Mandai, Shrl Gurudas 
Dasgupta and Shri Baau Deb Acharla. for whom I have 
great respect had asked: "What is the hurry? Why now?" 
I am explaining the hUrry. My distinguished predece .. or-
who was my best friend, and who Is no more now-late 
Premod MahajanJi, the then Minister of Parliamentary 
Affai.... brought the legialation In 2001. When It was 
brought In 2001, It was mentioned In the Amendment Act 
that As. 4,000 be substituted by word Rs. 12,000, and 
the ethics of that As. 12,000 il valid up to 14th 
September, 2006. Therefore, if I cannot get thIa legislation 
passed before 14th September 2006, we would go back 
to As. 4.000. So, that was the legal compulsion on the 
'.art of the Joint Committee and on the part of the 
130vemment to bring this legillation In this Session, 
because there is no House in September. 

Therefore, Sir, I would like to Inform the hon. 
Members of the House that it was not the Govemment's 
Intention to make It In hurry, but It was to lult the legal 
compulsion of the earlier Act, which was amended In 
2001, whose validity is only up to 14th September, 2006. 
So, if we did not do it, from 15th September the salary 
would have been computed as As. 4,000, and aU that 
which had been effected in the earlier five years scene, 
would have been nullified. Naturally, therefore, the 
Govemment had no other option but to come forward 
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with the legislation, as recommended by the Joint 
Committee on Salary and Allowances. 

Sir, I do agree that in the perception of the media, 
if anything goes in the name of legislation, It is the most 
juicy, It is the most choosy, it is the most TRP increasing 
item of the electronic media. I know It. I do not criticise 
the media; they have their leverage; they have their szsdl, 
they have their freedom; and they have their way of 
functioning. And also, I do not want to cast aspersion as 
the Minister of Information and Broadcasting; I do not 
question the bon. fide and legitimacy. But I would like to 
say that the facts should be placed first. What are the 
facts? I profusely thank this Joint Committee on Salary 
and Allowances for the kind of hard wort< they had done. 
They had collected all the information of the wortd and 
tabulated It. They had gone through each and every 
aspect meticuiously while preparing the Report. One 
should go through the Report to know as to how they 
have prepared It. 

PROF. VIJAY KUMAR MALHOTRA (South DeIhl): It 
may be circulated. 

SHRI PRIYA RANJAN DASMUNSI: Yes, it would be 
done. 

I tell you, with all responsibility at my command that 
we are the only lucky or the unlucky MPs of the world, 
who represent the largest numbers of the electorates in 
the world, in democracy. I can also say so among the 
developed democracies and the developed nations. I can 
give the examples of Canada, UK, Australia, New 
Zealand, Singapore and Germany. Our hon. Speaker, after 
the visit of the World Cup Football and after the visit of 
Germany, had also told me "When I went to the German. 
Bundestag, I found each MP had an office fitted with all 
the gadgets.· I was surprised to hear all this. They are 
getting 7,000 Euros. If we minus the tax etc., they are 
getting 4,000 Euros; and if we convert and calculate in 
terms of Indian rupees, their salary per month is beyond 
Rs. 3 lakh. I did also ascertain the facts. 

Let us not make ourselves very small. We are not 
doing something wrong in the country. Now, I would just 
give you two examples. The first example. Is that, an MP 
Is representing on an average, one million electorates. 
Does he need an in-built supported office free from 
allowance in his Constituency? If you say, yes, then you 
calculate the infrastructural coat. It would be in a good 
proportion. Does he need an in-built supported offico in 

Delhi? If you say, yes, you calculate the infrastructural 
cost of his office, his car, his telephone, his Secretary, 
his personal staff and everything in the two offices. 

It is In Canada. It is in Germany. It is In UK. We are 
improving. We are modernising our actMties. It Is on 
what basis? It is without any infrastryctural support. 
Therefore, if some day you raise a debate saying that, 
no we will not take money, but It Is better that we will 
ask the Government to give us infrastructure, then I will 
welcome It. Have we got an in-built constituency office? 
Whomsoever is elected, is he entitled to an office in the 
constituency and an in-built office In Deihl? 

Otherwise, what happens is that the office Is the 
house of the MP. Thousands of people come In the 
moming from constituency by train. They go and catch 
hold of the MP. They wait for hours together for him 
t~inklng when he will go to Partlament, when he will 
come back from Par1iament and when he will dispose of 
the Issue. This Is the hard reality. Let us understand 
that. Unleas the MP has a well-paid personal staff, he 
cannot dispose it of. 

When I came to Partiament In 1971, I remember I 
had to go and type my letter in the Typing Pool here. I 
had a walt for two hours because other MPs were waiting. 
On some days, I had to give it in writing, collect the 
letter In the evening and then post it. Those were the 
days in 1971. Now, maybe, things have been Improving 
in this present situation. Therefore, let U8 not blame each 
other. None of the MPs is dishonest. None of the MPs 
tries to misuse these things. What happens is that we 
ourselves are painting a picture of ourselves as If we are 
very bad people. We ar& not. In every system, there 
may be someone who Is a black sheep. For that, why 
should we colour the entire fratemlty of par1lamentarlans? 
How much trouble do they take? 

To serve one member of the electorates, in terms of 
getting his petition, then to read it, forward it, follow It up 
and for going through all these things. I have calculated 
myself that the MP has to spend, In a month, for one 
letter, including telephone calls, As. 65. This is to give 
justice to one petition, one letter of an electorate of the 
constituency. I am talking of one el8ctorate. Therefore, if 
we simply say we can take care of everything, It Is not 
correct. 

Let us honestly confess to the nation that we are 
serving the people with minimum possible support that 
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the Govemment could afford us. We are not aerving the 
people in a luxurious manner that the Govemment is 
giving beyond the world parametera or beyond even the 
Asian parameters. If I say Asian parameters, I take the 
examples of three nations, namely Singapore, Malaysia 
and our neighbour Sri Lanka. The per month salary of 
the MPs of Sri Lanka ia not Rs. 16,000. It is Rs. 22,500. 
Ther.fore, I humbly submit that we are serving the nation. 

Yes, I fully share the perception expressed by Mr. 
Gurudas Dasgupta. He has asked this question. At a 
time when the rocketing price is hitting the commoners, 
at a time when the farmers. are committing suicides, will 
it look nice that the MPa are Increasing their salary? If 
you see the perception, we should not increase the salary. 
But if you see the reality, yea, we have to increase the 
salary. It is because if I am to addresa the situation, I 
will addreas it like this. 

Protecting the farmers is also a duty of the 
Government. Our Govemment is aggreasivefy addresaing 
this issue. Price rise in the oil front, you know, is not 
because of us but it Is because of the intemational 
scenario. We are facing all the burdena. Earlier the diesel 
consumption limit was 22 IItres. Now, there is price rise. 
We cannot help you. It is because of that price rise if 
the MP is asked that he has to consume 10 litres of 
diesel, he cannot make toura in his constituency more 
than twice. But. if you ask him to do, he has to take the 
patronage from someone. I tell you very honestly as a 
Minister and also as a member of the House that if 
anyone who takes patronage for any support, then he 
also tries to get something done for his own interest. 
Patronage never comes straightaway voluntarily. Do you 
like to free the pollution from around us? 

One day I was discussing this matter in the House 
of Commons when I went as a part of the Delegation to 
the United Kingdom. They were telling us that they knew 
how many people we represented. But if you want to do 
justice to the electorates, where is the infrastructure? Do 
you have a car In your constituency? I said: "No'. Do 
you have a car in the Capital? I said: "No·. Do you have 
two Private Secretaries-one in the constituency and one 
here? I said: uNo'. I am talking of those days in 1971-
72. Tulsidasappa was leading the Delegation. Therefore, 
let us understand the reality. that how much we should 
expect and how much we should not. 

Now, I come back to the ex-MPs. 

You take the case of ex·MPs. Let there be a social 
study. I am keen to study It. About as per cent of our 
ex-MPs are from the common class. A few among them 
are in difficult position, whatever be the reason, family 
separation or whatever it is. I know It. In the Central 
Hall, a few of us, cutting acroas Party lines, from our 
pockets gave some donation for the admission and 
education of their children or for some physical ailment 
for which CGHS cannot afford to pay to them. 

{TmnslBtIonj 

They come for a donation and ask to pay Rs. 1001-

(Englishj 

They say give us something. They interact with us 
in the Central Hall. These things are not studied. 

There was an ex-MP In ANneal, when I came here 
for the first time, from the Lett Parties who wrote me a 
letter. What are you thinking of this fellow? He was a 
Muslim ex-MP from Asansol. He was in a pathetic 
condition .. He was about to beg In the roads, having 
served the peopte so much. I know, I can tell you the 
narne of Shri Dhlren Haldar. Kumarl Mamata Banerjee 
will agree with me. He was an MLA from Balagarh. When 
I saw him I did not believe. I saw him In the bus stand 
to sell some biscuits and other things and also beg. 
There was another person, Rajaraman Sharma of 
Nawadweep who used to sell small towels on the road 
to the tourists. These pictures never coma In the 
television. These pictures never appear. The pictures that 
appear are few. It is not correct. 

Therefore, If you want to serve the people in the 
best posaible manner, we have to make sure that the 
MP is supported to the extent this nation can afford and 
not beyond. We did not accept all the recommendations 
of the Joint Committee of Parliament. Wa did not accept. 
We reduced them, we slashed tham. 

My only appeal to the hon. Members of the House 
is-please bear with us, we are not doing anything, 
making an MP a super power or a superman in terms of 
financial purposes, but to bear the minimum expanses 
that in this situation one MP requires. I agree with Kumar! 
Mamata Banerjee about the point of MPs who are from 
rural areas and also of some urban areas. There are 
constituents who come to the MPs and sit In the house 
of the MP asking for something for the purpose of 
marriage of the daughter. 
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(Tmns/stion) 

Give me something. 

/Engllsh) 

In your 80clal responsibility, you cannot simply brush 
them aside and say-'get out, go to my Party office or 
go to somewhere else'. 

(Tmns/ation) 

One has to pay Rs. 100 or Rs. 200. What should 
we do now? 

/English} 

It is a reality in Indian life. It is not a reality of the 
life In UK or Germany or In Singapore. 

Therefore. I do not think that the Govemment is doing 
something, a special favour to the MPs or a special 
patronage to the MPs but is giving just, required bare 
minimum as supported by the Joint Committee which is 
represented by all Parties. The only suggestion that Shri 
Vijayaraghavan of CPI(M) made in the Committee was to 
have a mechanism which I endorsed. Otherwise, this 
support or the recommendation is unanimous. It is not a 
partisan recommendation in the Joint Committee. It was 
by all Parties . ... (Interruptions) 

SHRI GURUDAS DASGUPTA: Will you set it up? 
Will you set up a mechanism? ... (Interruptions) 

SHAI PAIYA AANJAN DASMUNSI: I said It. You did 
not hear. ... (Inftlrruptions) 

I come back quickly to the Bill. The existing provisions 
regarding salary and daily allowance were for five years. 
It will expire on 14th September. Therefore, I had to 
bring it. The Joint Committee on Salaries and AHowances, 
on 22nd May, 2006 has submitted the Aeport on the 
entire matter. After due consideration the Government 
decided to implement most of the recommendations along 
with the recommendation of the parliamentary mechanism 
which will be effective for 15th Lok 5abha. 

The proposals which Involve the amendment of the 
Act have been included In the BiH and they are as follows. 
The salary is being raised from Rs. 12,000 to Rs. 16,000 
per month. The dally allowance is being increased from 
As. 500 to As. 1,000. When I studied the report, I found 

that In Patne In Bihar there is a provision that If Members 
have to go and to aHend any meeting outside Patna, he 
would get Rs. 1,000. So, I have not done something 
superfluous or extraordinary than the Indian Parliament. 
The Increase of salary and dally allowance will be effective 
from 14th· September, 2006 for five years or until they 
are later changed. The road mileage Is now eight rupees. 
We have accepted the recommendation of the Committee 
to make It 13 rupees per kilometre. 

Sir, the physically handicapped Members-we have 
included a new provislon-who cannot travel by rail or 
air will be entitled to pertonn the entire Joumey by road 
and claim the road mileage at the rate of Rs. 13 per 
kilometre. The physically handicapped Member will also 
be entitled to travel facility by road along with a 
companion In lieu of travel facility by rail or air for the 
Member and the companion and may claim the road 
mileage at the same rate. 

Sir. when this Act was there, there were only 
Consultative Committees. Now, there are Standing 
Committees and also some Joint Committees. So, in order 
to enable the Members to travel more frequently during 
the interval of two sittings of the Parliamentary 
Committees, particularly during the break period of Budget 
SeSSion, and claim Travelling Allowance, it is proposed 
to accept the recommendation of the Joint Committee to 
reduce the period from seven days to five days. I have 
reduced it by only two days. 

Air joumeys from any place in India to any other 
place In India allowed to a Member as per the present 
position are 32. We have Increased it to 34 only. Members 
will be entitled to carry forward un utilised air Joumeys for 
the remaining term and to adjust eight excess air joumeys 
against the next year's entitlement. 

Ex-Members of Parliament from Andaman and 
Nicobar Islands and Lakshadweep are being provided the 
facility of travelling by steamer between the Islands and 
the mainland. At present, an ex-Member is not entitled. 
We have included the ex-member also. 

At present, the minimum pen$ion allowed to ex-
Member of Parliament is As. 3,000. The Committee 
recommended Rs. 8,000. We have agreed for Rs. 6,000. 
But Ex-Members of Parliament Association met me 
yesterday; had long deliberations and explained their 
cause. So, I went back to the Prime Minister and apprised 
him of the condition of the ex-Members of Parliament. 
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Finally, we have agreed and I will come out wtlt1 an 
official amenQment to accept the recommendation of the 
Joint Committee to make It Rs. 8,000. 

The additional pension for each year in excess of 
five years is being raised from Rs. 600 to Rs. 800, an 
increase of only Rs. 200. At present, the family pension 
is ha" of the existing pension only for two yea,.. If an 
ex-MP dies, his wife or the dependent will get family 
pension for two years only. We made it only 'life-time', 
so long as she or the dependent survives. It was also 
the recommendation of the Joint Committee. 

Sir, other things will be covered by the rules. 
Constituency Allowance was earlier Rs. 10,000. The 
Committee recommended Rs. 24,000. Govemment has 
accepted Rs. 20,000. It will be covered by rules and not 
by the Act. Members of Parliament, at present, are entitled 
to office expense up to Rs. 14,000 per month. This is 
being raised to As. 20,000. Why? It was suggested by 
the Committee that it should be Rs. 31,000. We did not 
agree to it because we thought that it would be a big 
jump. We brought it to Rs. 20,000 per month on the 
following slabs. Now, there is a limit of As. 1,000 on the 
postage allowance. We increased it to Rs. 2,000 because 
Shri Dayanidhi Maran agreed that the cost of stamps 
has gone up. The limit for stationery Is Rs. 3,000 at 
present. We increased It by Rs. 1,000 to Rs. 4,000. We 
increased staff assistance expense from Rs. 10,000 to 
Rs. 14,000 because we gathered that a good computer-
literate Assistant is not available unless you pay him a 
minimum of Rs. 10,000. Therefore, we say that a 
computer-literate Assistant could be paid Rs. 10,000 in 
Delhi and one Assistant in constituency could be paid 
As. 4,000. We have done only this much increase. It is 

not a big one. 

Now, as per the Housing and Telephone Facilities 
(Members of Parliament) Rules, 1956, a Member of 
Parliament is entitled, without payment of charges, to a 
maximum of 50,000 units of electricity and 4,000 kilolitres 
of water per annum in respect of his accommodation in 
Delhi. It has been decided to amend the rules to provide 
for carry forward of unutilised units of electriCity and water 
to the subsequent years and adjustment of excess units 
consumed in the next year's quota. Where both husband 
and wife happen to be Members of Parliament and reside 
in the same accommodation, their entitlement of water 
and electricity will be pooled together. On retirement, 
reSignation or death, a Member or his family will be 

entitled to consume the batance units of electricity and 
water for that year within a period of one month. 

Monetary ceiling for rent free furniture supplied at 
the residence of a Member Is also being raised from As. 
24,000 to As. 60,000 for durable furniture and Rs. 6,000 
to Rs. 15,000 for non-durable furniture. 

I Inquired about this from the CPWD allO. The Joint 
Committee of Parliament too said that the cost of the 
furniture hu not only gone up, but the repair coat has 
also become almost equivalent. Therefore, this Is done 
as necessitated by the recommendation of the Committee. 
We have accepted this and that too without any objection 
from the Finance. 

At present, the family of a Member of Parliament 
can retain the Govemment accommodation for two months 
after the death of the Member. The period of retention of 
Government accommodation by the family has been 
considered to be raised to Six months for shifting of the 
establishment, etc. We are Increasing the period of stay 
for the famity to six months instead of two months. 

At present, the Members of Parliament are entitled 
to three landline telephones and one BSNL mobile phone 
with 1,50,000 local calls per year, which can be availed 
on any number of telephones In the Member's name. 
Now, they will be provided another BSNL.h.1TNL mobile 
phone for the constituency. Further, 20,000 additional local 
calis-where constituency is 1,000 kilometres away-wlll 
be dispensed with, as recommended by the Joint 
Committee. 

As per the decision taken by the Committees on 
Provision of Computers to Members of Parliament, the 
Lok Sabha and AaIYa Sabha Secretariats would be 
extending broadband facilities to the Members In lieu of 
1,000 tree local calls per annum separately, In respect of 
each broadband connection. The Government has decided 
to provided the broadband facilities on one telephone 
subject to the condition that the rental should not exceeC: 
more than As. 1,500 per month. 

The Joint Committee has made a recommendation 
for evolving a permanent mechanism for determination of 
salaries and allowances of the Members of Parliament. I 
have already admitted that I would look into It, and I am 
bringing a IegIsJation In the next Session in this regard 
that wiH be effective from the 15th Lok Sabha 
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These are the proposals, which will be covered by 
the law, and by the rules. With this, I would request the 
House to accept the recommendations and the provisions 
of the Bill, and the Rules thereunder, as stated by me. 

MR. DEPUTY SPEAKER: The question is: 

"That the Bill further to amend the Salary, Allowances 
and Pension of Members of Parliament Act, 1954, 
be taken into consideration." 

The moh"on WIIS lldopttld. 

MR. DEPUTY SPEAKER: The House shall now take 
up clause by clause consideration of the Bill. 

The question is: 

"That clauses 2 and 3 stand part of the Bill.· 

The motion WII8 lltioplsd. 

Clauses 2 and 3 were added to the Bill. 

Clau.e 4-Amendment of Section 5 

MR. DEPUTY SPEAKER: Now, Shri Kharabela Swain 
to move Amendment NO.1. 

SHRI KHARABELA SWAIN (Balasore): Sir, I would 
like to say Just a couple of sentences. It was very 
surprising and shocking for me to find that even though 
I had given two am."drnents, yet only one amendment 
has been circulated. The second amendment has not 
been Circulated. Has it not been printed? 

I just want to know this from you. As a Member, I 
have given one amendment. It should be put for the 
consensus of the House. If the House does not agree, 
then it does not agree and the matter ends there. How 
ia it that my amendment was not printed, and wee not 
circulated? Let me tell you ... (Intsnuptions) 

MR. DEPUTY SPEAKER: Mr. Swain, your second 
amendment was not admitted by the hon. Speaker. 

.. ~(Interruptions) 

SHRI KHARABELA SWAIN: Sir, klndly allow me to 
teU you as to what that amendment was. I just want to 
make a mention about it. . .. (Intsnuplions) 

MR. DEPUTY SPEAKER: It was beyond the scope. 
Therefore, it was rejected by our hon. Speaker. 

... (Intsrruptions) 

SHRI KHARABELA SWAIN: Why should it be 
rejected? I would like to teH you about It. .:. (Interruptions) 
I will go with my amendment, but in one sentence I 
would like to tell you about that amendment. This point 
has already been raised by many hon. Members. I wanted 
that there should be a new clause 10, and it should say 
that: 

~embers will have the right to refuse the enhanced 
salary, allowances and pension raised through this 
Bill.-

The only thing I wanted was that all those Members 
who do not want It, let them refuse it. That Is the only 
thing I wanted to say and, that is why, I wanted to 
introduce this amendment, but It has been rejected. Shri 
Prasanna Acharya also give a similar amendment, but 
his amendment has also been rejected. Why should It be 
rejected? It is very surprising to note that anything which 
does not· suit some people will be rejected. 

{Translation} 

MR. DEPUTY SPEAKER: Please make your 
amendment. 

{English} 

SHRI KHARABELA SWAIN: I would like that 
amendment to have been included in the list. 
... (Intenvptions) 

THE MINISTER OF COMMUNICATIONS AND 
INFORMATION TECHNOLOGY (SHRI DAYANIDHI 
MARAN): Do not argue over the decision of the Chair. 

SHRI KHARABELA SWAIN: Some people wanted to 
make such a great sacrifice, why do we not give them 
the opportunity to sacrifice for the country? Shri Gurudas 
Dasgupta said that he is giving a dissenting note. I want 
that, that dissenting note to be taken care of, and they 
should be given ample opportunity to make sacrifices for 
the poor people of this country, whom they represent. 

Anyway, since this amendment has not been printed, 
I will request the hon. Minister. . .. (Inftlrruptions) 

'/ 
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MR. DEPUTY SPEAKER: Goyaiji, please sit down. 

· .. (InltlmJpt/(Jns) 

MR. DEPUTY SPEAKER: Ramkripaljl, you also take 
your seat. 

· .. (Interruptions) 

MR. DEPUTY SPEAKER: Please be silent. 

/English} 

Please sit down. 

· .. (Interruptions) 

SHRI KHARABELA SWAIN: Sir, he does not 
understand what I am saying, so I am not worried about 
it. On the only amendment that has been listed, I will 
make an appeal to the hon. Minister that the number 
should be increased by another two making it a total of 
thirty-six. If he agrees, it is fine; even if he does not 
agree, I will not press for the amendment. 

I beg to move: 

Page 2, line 35, for~irty-four", subsIiIuItJ ~Irty-six". 
(1 ) 

SHRI PRIYA RANJAN DASMUNSI: Sir, I wHi consider 
his appeal If both of us are elected to the Fifteenth Lok 
Sabha. 

MR. DEPUTY SPEAKER: Is it the pleasure of the 
House that the amendment moved by Shri Kharabela 
Swain be withdrawn? 

The amendment was, by 188 .. , witIH1IBwn. 

MR. DEPUTY SPEAKER: The question is: 

"That clause 4 stand part of the Bill." 

The motion W8$ adoplBd. 

Clause " was added to the BiD. 

Cl8usss 5 and 6 WtlrtI added to the BilL 

... (Interruptions) 

MR. DEPUTY SPEAKER: This is not the time, pIeeM 
sit down. 

Clau.. 7-Amendment of SeotIon 8A 

{TlMSI8lion} 

MR. DEPUTY SPEAKER: Brajesh Pathak ji, do you 
want to move your amendment? 

SHRI BRAJESH PATHAK: Mr. Deputy Speaker Sir, 
our amendment has not been circulated. My amendment 
was that D.A. also be added to the pension given to our 
former members. 

MR. DEPUTY SPEAKER: Do you want to move your 
amendment now? 

SHRI.BRAJESH PATHAK: Sir, I do not want to move 
my amendment 

/English} 

Amendment mads: 

Page 3, line 22, for "six thousand rupees per 
mensem, subslitultl *tlhousand fuptHIS ptlr mens.",. 
(4) 

(Shri Prlya Ranjan Dasmunsi) 

MR. DEPUTY SPEAKER: The question is: 

"That clause 7, as amended, stand part of the 8iH." 

Cl8US8 8 W88 8ddtId 10 Ih6 BiD. 

{TnlnllMIionJ 

MR. DEPUTY SPEAKER: Do you want to move your 
amendment. 

SHRI BRAJESH PATHAK: Sir, I do not want to move 
my amendment. 
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/Englishj 

MR. DEPUTY SPEAKER: The question is: 

"That clause 9 stand pert of the Bill.-

ThB mob"on WBS IJdoptBd. 

CIIJUSB 9 wss IIddtKI to 1M BIH. 

ClausB 1, IhB EfIIlcling Rmnula I1nd thB Long TIIIB 
wele' IJddrJd to thB 8ill. 

(Transla/ionj 

PROF. VIJAY KUMAR MALHOTRA: From which date 
it will be applicable. 

{English} 

SHRI PRIYA RANJAN DASMUNSI: As I stated 
already, it would be effective from 14.09.2006. 

I beg to move: 

"That the Bill, as amended be passed.-

MR. DEPUTY SPEAKER: The question is: 

"That the Bill, 88 amended, be passed.-

ThB molion wss sdopIBd. 

15.36 hr •. 

MESSAGE FROM RAJYA SABHA 
AND 

BILL AS PASSEl.) BY RAJYA SABHA 

[English} 

SECRETARY-GENERAL: Sir, I have to report the 
following message received from the Secretary-General 
of Rajya Sabha: 

Min accordance with the provisions of rule 111 of the 
Rules of Procedure and Conduct of Business in the 
Rajya Sabha, I am directed to enclose a copy of the 
Wild Life (Protection) Amendment Bill, 2006 which 
has been passed by the Ralya Sabha at its sitting 
held on the 22nd August, 2006.-

2. Sir, I lay on the Table the Wild Life (Protection) 
Amendment BiN, 2006, as passed by Rajya Sabha on 
the 22nd August, 2006. 

15.38 hra. 

PROTECTION OF HUMAN RIGHTS 
(AMENDMENT) BILL, 2006 

{Eng/J$IIj 

MR. DEPUTY SPEAKER: Item No. 18. 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): On 
behalf of Shri Shivraj V. Patil, I beg to move:" 

"That the Bill further to amend the Protection of 
Human Rights Act, 1993, as passed by RaIYa Sabha, 
be taken into consideration." 

The National Human Rights Commission (NHRC) was 
set up in October, 1993, under the provisions of the 
Protection of Human Rights Act, 1993, for promotion and 
protection of human rights in the country. In the light of 
the experience gained in the administration of the law for 
nearly five years, the Commission felt that a second hard 
look was necessary on the structural inadequacies in the 
law. In May, 1998, the NHRC set up an Advisory 
Committee under the Chairmanship of Justice A.M. 
Ahmedi, former Chief Justice of India, to 8888SS the need 
for structural changes and amendments In the Protection 
of Human Rights Act, 1993. The above Advisory 
Committee under the Chairmanship of Justice Ahmedl, 
suggested amendments to the Protection of Human Rights 
Act, 1993. The NHRC then considered the 
recommendations of the Advisory Committee and 
suggested amendments to the Act, to the Govemment. 

The amendments suggested by the NHRC were 
examined by an Inter-Ministerial Committee, consisting of 
the Ministry of Extemal Affairs, the Ministry of Defence 
and the Ministry of Law, keeping In view the scope and 
ambit of the Act. The Inter-Ministerial Committee made 
recommendations to the Government for amendments to 
the Act. The Govemment considered the recommendations 
of the Inter-Ministerial Committee and introduced the 
Protection of Human Rights (Amendment) Bill, 2005 in 

\ 
the Ralya Sabha on the 8th of December, 2005. This Bill 
was referred by the hon. Chairman, Rajya Sabha to the 
Departmentally-Related Parliamentary Standing Committee 
on Home Affairs for examination. The Parliamentary 
Standing Committee after a clause-by-clause consideration 

·Moved wI1h the Recommendation of the President. 
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of the Bill, suggested certain modifications to sharpen 
the focus of the amendments on the proposed changes 
80 as to make it more effective. The Govemment, after 
consideration, has accepted the modifications suggested 
by the Parliamentary Standing Committee. TheM are 
reflected in the list of official amendments and these are 
submitted along with the Bill. ... (Intsrruptions) 

The salient features of the proposed Bill are as 
follows: 

Making eligible judges of the Supreme Court with at 
least three years of service to be eligible for appOintment 
as Chairperson of the NHRC, apart from the existing 
provision of having retired Chief Justices of India eligible 
for the past of Chairperson. 

Similarly, it makes eligible a judge of the High Court 
with at least five years of service eligible for appOintment 
as Chairperson of the State Human Rights Commission, 
apart from the existing provision of having a retired Chief 
Justice of a High Court. This would enable the Selection 
Committee to have a wider choice while recommending 
a suitable person for the post of Chairperson. 

The amendment reduces the number of members of 
a State Human Rights Commission from the present five 
to three. This will also help in reducing the costs of such 
Commissions in the States. The Bill also provides that 
where a State, on financial considerationa, is unable to 
have its own Commission, it can co-opt the Chairperson 
or member of another State Commission for Itself with 
the approval of the Selection Committee of the State 
concerned. This will enable smaller States to have the 
benefits of a Human Rights Commission. 

The proposed amendments enable the NHRC to 
transfer complaints received by it to the concemed State 
Human Rights Commission. The NHRC at present 
receives a large number of complaints, making disposal 
of such complaints time consuming. The amendment will 
enable the NHRC to transfer these complaints to the 
concerned Human Rights Commission of the State 
concerned for disposal. The NHRC has also been 
empowered to visit any jail or other Institution without 
prior intimation to the State Govemment co~eme~. This 
will enable the Commission to make surpnse VISits to 
prisons. 

15.42 hr •. 

[SHRI V ARt<ALA RAOHAKRISHNAN In ths ChalI! 

Another important amendment relates to enabling the 
NHRC and the State Human Rights Commission to make 

interim recommendations for compensations at any stage 
of the inquiry and not only after the completion of any 
Inquiry, as is the law at present. This would ensure that 
victims of human rights violations would be in a position 
to obtain Interim compensation wherever the NHRC or a 
State Human Rights Commission feels It justified to do 
so. The amendments also empower the NHRC and its 
Chairperson to delegate certain powers and functions of 
the Commission to the Secretary-General, except judicial 
functions and rule making power under Clause 18 of the 
Bill. The amendments also provide separate membership 
of the Commission for the Chairperson of the National 
Commission for Scheduled Castes and the Chairperson 
of the National Commission for Scheduled Tribes, 
consequent upon separate Commlsalons coming into 
existence. 

The other amendments to the Bill clarify that the 
Chairperson of the NHRC and the State Human Rights 
Commissions are distinct from the members of the 
respective Oommiasions. The definition of Intemational 
Covenants has also been modified to enable the Central 
Government to notify Mure Intemational covenants and 
conventions to which the Act would be applicable. 

It is expected that the above proposed amendments. 
to the Protection of Human Rights Act, 1993, as laid 
down in the Bill before you, would make the National 
Human Rights Commission and the State Human Rights 
Commissions more efficient in their functioning and would 
help in the prevention of human rights violations. 

With these words, Sir, I commend this Bill to this 
august House for consideration and approval. 

MR. CHAIRMAN: Motion moved: 

"That the Bill further to amend the Protection of 
Human Rights Act, 1993, as passed by Rajya Sabha, 
be taken into consideration.· 

15.44 hr •. 

SHRI BIKRAM KESHARJ DEO (Kalahandi): Sir, I rise 
to debate on this Bill relating to the Protection of Human 
Rights (Amendment) Bill, 2005. 

While starting my speech, I would like to say that 
we are the biggeat democracy in the world. In a 
democratiC country with a population of 108 erores, the 
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protection of human values is the prime responsibility of 
the administrator or the Government which rules that 
country. 

So the protection of human values is very important. 
It is surprising that even after 12 years of passing the 
Protection of Human Rights Act and the formation of 
National Human Riyhts Commission, It has not been 
applicable In all the States of the country. It has been 
applicable in 16 States only. Every year the Human Rights 
Commission receives about 70,000 complaints of human 
rights violations. So, it became necessary on the part of 
the Govemment to protect the human rights. In 1998, 
under the Chairmanship of the retired Chief Justice of 
the Supreme Court, Justice Ahamadi, a Committee was 
set up to look into the ambit of the National Human 
Rights Commission and to see how it could be made 
more effective so that the human values could be 
protected. Mr. Ahamadi gave his report. Previously, only 
a retired Supreme Court Judge could be the Chairman 
or the Chairperson of the Human Rights Commission. 
That has been changed in this new Bill. It has been 
provided that a retired Supreme Court judge with three 
years experience can also be appointed as a Chairperson 
of the National Human Rights Commission. Similarly, to 
head a State Human Rights Commission, it was 
mandatory then that he has to be a retired High Court 
judge who knew the vemacular language or the regional 
language of that particular State. In those days, it was 
difficult to find a retired High Court judge knowing the 
vernacular language. So, It has been changed now. It 
has been provided that any retired judge of the High 
Court with a minimum three years experience or a retired 
District Judge with seven years experience, can be the 
head of the State Human Rights Commission. 

As has rightly been pointed out by the hon. Minister, 
previously what used to happen is that if the National 
Human Rights Commission wanted to visit a jail or some 
hospital or asylum, it had to take permission from the 
concerned State Government. Toda, after passing this 
Bill, the National Human Rights Commission can go to 
any jail and have inquiries. It can see the conditions of 
the people who are languishing in jails. It'can. go to any 
asylums or mental hospital or any camp of the prisoners 
of war or a detention camp. 

Sir, human rights are not related to Ih8nss alone. 
Human right violations can be done by ruling Governments 
also by not providing the basic amenities to the poor 

people, by not gMng them the basic economic benefits, 
by not maintaining or revamping the Public Distribution 
System and health in tribal areas. There was time when 
people and the Adlvssi had to eat Mango kernels In 
Kosipur Block. Poor people are led to destitution and 
starvation In places like KBK or backward regions of the 
country. " a farmer commits suicide, this Is alSO' a violation 
of the human rights. So, these are the violations of the 
human rights. I feel that with the passage of this Bill, the 
National Human Rights Commission and the State Human 
Rights Commission will be strengthened. 

At the same time, there Is a provision .In the Bill 
regarding the International Covenan1s which have been 
passed by the United Nations General Assembly where 
we are also a signatory. The idea of human rights first 
came after the Second World War In 1948, the UN 
General Assembly adopted a Resolution regarding 
Universal Declaration of Human Rights. In the period 
between 1948 and 1966 to make a democracy succesaful 
and to protect democracy throughout the world, the 
protection of human rights and values was neceuary. 

So, they adopted a Resolution in the United Nations 
General Assembly and India was also a signatory to It. 

The five core Human Rights instruments to which 
India Is a party are (year of India's accession in 
parentheses): International Covenant on Civil and Political 
Rights, Intemational Covenant on Economic, Social and 
Cultural Rights, International Convention on the Elimination 
of All Forms of Racial Discrimination, Convention on the 
Elimination of All Forms of Discrimination against Women 
and the Convention on the Rights of the Child. The 
Convention against Torture and Other Cruel, Inhuman or 
Degrading Traatment or Punishment has not yet been 
ratified by the Ministry of Home Affairs. 

So, I would like to know from the Govemment of 
India, the Ministry of Home Affairs, as to when will the 
Govemment ratHy the Convention against terror, against 
torture and other cruel, inhuman or degrading treatment 
or punishment. A legislation has not yet been brought to 
tackle this particular problem which has. been ratified by 
the United Nations. Now, India has to do It. 

Among other international instruments related to 
human rights, India signed the Convention on Trans-
national Organised Crime in December, 2002. The Ministry 
of Home Affairs also has not ratified this. 
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Take India's active participation In the negotiating 
process, and Its role as the Chainnan of the Open Ended 
Expert GI'f)UP, in the negotiations on the Intemational 
Convention against Corruption. Why am I emphasising 
on corruption because of the Volcker Report and because 
of the Food·for-oil scam which took place? It is providing 
a moderating voice with the developing countries insisting 
on obligatory provisions In the Convention for the retum 
of assets generated through corruption and parked In 
safe havens abroad. So, In India, a parallel economy 
runs. As you know, most of the money is sent to the 
safe havens abroad, in Swiss Banks, in Zurich, to foreign 
banks abroad, to St. Kitts and banks of that nature. The 
development countries are demanding obligatory provisions 
for effective preventive measures and good govemance 
mechanisms in the concemed country. So, this also leads 
to human rights values' protection because this money of 
our country is being clandestinely channelised to different 
countries which could have been used for our country's 
development and for our country's benefit. So, I hope 
this Bill will be seriously considered. 

Sir, we should go by the Paris Principles. India also 
was a Signatory to the Paris Principles. As per the Paris 
Principles, we have to be committed to fight human rights 
violation. Allegations have been made that fight against 
terrorism also is a violation of human rights by some 
people. But we are doing it for democracy. Those people 
who are fighting it in the name of terrorism, they are 
fighting a racial war and they are fighting a fidllj'Hf1 war 
against the country and against the democracy. So, that 
has to be crushed. 

Sir, I have a few more points. As you know, when 
our Constitution was being made, our Constltution-makers 
were very thoughtful regarding preservation of the human 
values and human rights in our t:lemocracy. So, while 
preparing the Constitution to decide the fundamental rights 
In our country, they passed it on to the courts under 
Articles 14, 19 and 21. In Article 14, Right to Equality Is 
given. In Article 19, Right to Freedom Is given. In Article 
21, Right to Life and Liberty is given. 

Therefore, these Fundamental Rights have been 
enshrined in our Constitution. These human rights values 
have been enshrined in the Fundamental Rights of the 
Constitution. Therefore, my plea Is this. We are a vast 
country with a big majority, with about 30 per cent people 
Hving below the poverty line. It is those centres of poverty 
which have to be tackled and fought. To protect the 

human values, their standard of life, their rate of nutfttlon, 
quality of food, quality of Ufe have to be auessed. Then, 
we should try to Improve their economic Indicators. I hope 
the Human Rights Commission wHl give directions to the 
Govemment. 

In one such case regarding Kalahandi, Panaspunjl 
sold her child In Navpara District in Karyal Assembly 
segment. A Writ Petition was filed In the Supreme Court 
regarding poverty and starvation deaths in the vI"age 
Chatta In Komna Block In Navpara district of Kalahandl 
Pal1lamentary constituency. In 1985-86, the Writ Petition 
was filed by the late Shri Kishan Patnalk in the Supreme 
Court. I thank him for that. He was a great socialist and 
a great fighter. In the name of Kalahandl, he had filed a 
Writ Petition in the Supreme Court. The Supreme Court 
gave a d'irection to the Human Rights Commission to 
look into the matter. After thal, It was establiahed that 
actually those people had died of starvation by eating 
roots, tubers because they were not getting food. The 
faUure of the PDS system was there. Then the K8K 
Programme was started. I am very sorry to say that the 
UPA Govemment has lhelved the KBK Programme. It 
has liquefied the KBK Programme and stopped that 
Programme. So, I would urge upon the Govemment to 
restart this Programme for the State of Orisaa because 
Orissa, as it is, Is a poor Stale. A lot of human values 
are to be protected there. With the Introduction of the 
Bill, I hope something will happen. I welcome this Bill. I 
hope In many States, the Human Rights Commls8lons 
are not functioning. Only In 16 Stat .. , the Human Rights 
Commissions are functioning. . .. (InlrlrNplions) 

{Trans/aNon} 

The Human Rights Commission Is functioning in other 
States b~ it Is not functioning In your State. You had 
signed the agreement in the General Assembly of United 
Nations to Implement It. ' 

(English} 

The UN Convention against torture and other cruel, 
Inhuman or degrading treatment or punishment is there. 
It Is a to right against terror. 

{Translation} 

Tall me as to when will you bring a Bill In this regard 
for legislation? 
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[English} 

MR. CHAIRMAN: Shri Adhir Chowdhury. You can 
speak for a few minutes because at Four of the Clock, 
we have to switch over to the other item. You can 
conclude your speech next time. 

SHRI ADHIR CHOWDHURY (Berhampore, West 
Bengal); Actually, I rise to support the Bill under the 
nomenclature of the Protection I')f Human Rights 
(Amendment) Bill, 2006. The legislative document is very 
much relevant to our society. to our lives. The objective 
of this Bill seems to have essentially to injected a 
structural reform in the constitution of the Commission 
and its mandate as well. 

The Bill seeks to amend 17 Sections of the principal 
Act and insert a new Section 40 (b) in that Act. The 
nature of the amendments could be categorised as 
substantial one, consequential and clarificatory. It Is true 
that after the establishment of this Act, 14 years have 
already lapsed. Thereafter, we are bringing in an 
amendment. There is no gainsaying the fact that Insofar 
as human rights are concemed, w~ are In a nascent 
stage because the UN Declaration on Human Rights was 
proclaimed In the year 1948. 

18.00 hr •• 

MR. CHAIRMAN: You can continue next time. 

Now, the House shall take up Item No. 21, discussion 
under Rule 1 ~3 on Indo-US Nuclear Agreement. 

KUMARI MAMATA BANERJEE (Calcutta South): Sir, 
again we are taking up a new discussion under Rule 
193 when there are two more discussions already pending 
in the House. 

MR. CHAIRMAN: Madam, this has already been 
decided that we will take this item at 4 o'clock today. 

KUMARI MAMATA BANERJEE: Sir, you may please 
assure the House when the other two pending discussions 
will take place. 

SHRI BRAJA KISHORE TRIPATHY (Purl): Sir, already 
two discussions under Rule 193 are pending and only a 
few Members have spoken and they are inconclusive. 

THE .MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION AND 
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): 
Sir, I am helpless In the matter in this place. An'y 
discussion, which is started, is not allowed to be 
concluded on the same day. At the same time, the hon. 
Leaders insist that on a particular day the particular 
discussion should take place. T oday's debate was fixed 
considering the availability of the hon. Prime Minister and 
that is why it was fixed for 4 o'clock. That i8 why it is 
coming. It does not mean that we are evading the other 
two debates. Another two days are left, we will 
accommodate them. 

KUMARI MAMATA BANERJEE: That is all right that 
the availability of the hon. Prime Minister was considered 
in this matter. But I would like to know why_ two-three 
discussions under Rule 193 are pending. They take one 
dlscullslon, two speakers speak and then they take 
another discussion and then also two speakers speak 
and then they take another one. What Is this? The hon. 
Minister of Parliamentary Affairs should take care that 
this does not happen In future. 

MR. CHAIRAM: Now, the hon. Prime Minister has 
arrived, I think, we can commence the discussion. 

16.02 hr •• 

DISCUSSION UNDER RULE 193 

Indo-Us Nucle.r Agreement 

SHRI 8ASU DEB ACHARIA (Bankura): Mr. Chairman 
Sir, I rise to raise a very important issue in regard to 
nuclear deal with United States of America. 

For the last one and a half month, we have been 
discussing and demanding that there should not only be 
a discussion but also the sense of the House should be 
taken. Why have we been asking for the sense of the 
House on this particular issue? Since when we have 
been asking that the sense of the House should be taken 
on Indo-US nuclear deal. 

SHRI ADHIR CHOWDHURY (Berhampore, West 
8engal): Sir, just a minutel 

MR. CHAIRMAN: Please take your seat. He is not 
yielding. 
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SHRI ADHIR CHOWDHURY: Sir, how can he say 
that It Is a deal; whether it Is contracted or not? It Is yet 
to be disposed of. At this juncture how he is able to 
define this as a deal? 

MR. CHAIRMAN: Please take your seat. 

SHRI BASU DEB ACHARIA: Sir, the hon. Prime 
Minister made a statement in this House on 29th of July; 
then In the month of August and then again in the month 
of March. What the hon. Prime minister has stated in his 
statement that he made on 29th July? I quote: "I can 
assure the House that we have never made nor will we 
ever make any compromises In so far as our fundamental 
strategic needs are concerned. Our inheritance gives us 
confidence, our experience gives us courage, our belief 
gives us conviction to assert today that our nation stands 
on the threshold of an even better future." 

These are the concluding remarks of the hon. Prime 
Minister that he made on 29th July 2005. After the US 
President's visit in the month of March, the two House 
Committees, one of Senate and the other of the US 
Congreas, deliberated and drafted a Bill. Sir, when we 
found that there were a number of departures In both 
the Bills and these departures are on some of the 
important issues pertaining to the deal, then we feh that 
there should be a discussion and concern of the House 
should also be expressed. 

Sir, the Indian Pariiament does not have any power, 
under the Constitution, with regard to the ratification of 
any international agreement. We have been asking for 
this since 1994 when World Trade Organisation Treaty 
was signed. Parliament was informed but never any 
International treaty was ratified or approved by the Indian 
Parliament. The American Par1iament has the power, but 
we do not have. 

Sir, the system is there that both the Houses, Senate 
as well as US Congress, pass the BiU, then it Is reconciled 
and then it becomes an Act. We have already stated 
and while replying to the debate on the same Issue In 
the other House, the han. Prime Minister has replied to 
all the nine points that we have stated ae to where are 
the departures. But the main concern that we have 
expressed, in regard to this deal and the way the 
statement is being made by the Senator, is whether we 
wiN be able to maintain our independent foreign policy. I 
can give you one example. 

ThiS Is regarding Iran; h Is not regarding gas pipeline 
but the condition that has been incorporated there in 
their deal regarding India's support to Iran. This will affect 
our independent foreign policy. Why are we asking for 
independent foreign policy? In National Common Minimum 
Programme, it has been enunciated that we will have an 
independent foreign policy. Since Independence, we have 
been pursuing ind.".ndent foreign policy because of our 
national interest. What have we seen in case of Iraq and 
in case of Iran? After the July statement, and when there 
was voting in International Atomic Energy Agency, we 
found that we sided with the United States of America. 
We supported the resolution moved by US and P 5. 
That was not expected before that. When we were trying 
to bring gas from Iran vi" Pakistan which we need, we 
supported America's stand In regard to Iran. There we 
find that the independent foreign policy has been affected. 

We have been expressing our concern. We have 
developed independentty the first breeder reactor in our 
country. After 1974 nuclear tests and Pokhran nuclear 
tests, restrictions were Imposed on us. In spite of the 
restrictions we independently developed, our scientists 
Independently developed the firet breeder reactor. Our 
scientists had done a commendable work. In both the 
deals, USA Is shifting the goalpost. The Prime Minister 
very categorically stated on 29th July-the concern we 
have expressed-that India will not compromise It I 
strategic interest. 

The House Resolution says: 

"India has a foreign poHcy congruent that of USA 
and is wor1clng with US in key foreign policy initiative 
related to non-proliferation. Such co-operation will· 
induce the country to give greater political and 
material support to the achievement of US goal and 
regional non-proliferation objectives, specially with 
respect to dissuading, isolating, and if necessary, 
sanctioning and containing States that sponsored 
terrorism and terrorist group that Is seeking to acquire· 
nuclear weapon capability or other weapons of mass 
destruction capability and the means to deliver such 
weapons." 

This has been incorporated deliberately in the Bill. 
What does it mean? After the reconciliation of both the 
Bills, it wlU become an Act. I want to know whether this 
Bill will be binding on us or not. 

There are some provisions which are not binding. If 
these provisions are not binding, what Is the necessity of 
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IShri Basu Deb Acharia) 

bringing these provisions and to incorporate them In the 
Bill Itself. 

Sir, it is very much clear about the motive behind 
the United States of America as to why they want to 
bring such a provision and why they want to Incorporate 
such a provision in the Bill Itself. 

Sir, it further says: 

"Secure India's full and active co-operation in efforts 
to dissuade and isolate and if necessary, sanction 
and contain Iran for Its effort to acquire weapons of 
mass destruction including nuclear weapons capability 
and means to deliver weapons of mass destruction." 

This is what has been incorporated in the Bill. So, 
what will happen? The Prime Minister, while replying to 
the debate, has stated that even the Legislatures of other 
countries passed a Bill, make legislation and that would 
not be binding on us. But our apprehension is that when 
such a provision has been incorporated with certain 
motive, if we do not accept such a condition, then what 
will happen to the deal itself? ... (Inltlnvptions) 

MR. CHAIRMAN: Nothing will go on record except 
the speech of Shri Basu Deb Acharia. 

. . . (Interruptions) • 

SHRI BASU DEB ACHARIA: Sir, I would like to know 
whether this is not a clear departure from the Agreement 
or not. The Prime Minister, while replying to this debate, 
shall clarify this point. 

There are other such provisions. Section 4 (2) says: 

"If nuclear transfers to India are restricted pursuant 
to this Act, the Atomic Energy Act of 1954 or Export 
Control Act, the President should seek to prevent 
the transfer of India's nuclear equipment material or 
technology from other participating Govemment in 
NSG or some other source.· 

Sir, these are the extraneous provisions that are being 
incorporated in the Bill. Further, it is said that. India is to 
identify and declare a date by which India will be willing 
to stop production of fossil material for nuclear weapons, 
and is to be encourage to do so unilaterally. 

'Not recOrded. 

Then, Section 103, Sub-section 9 lays down that 
'exports to nuclear fuel to India should not contribute to 
or anyway encourage increases in the production of India 
of fossil material for non-civilian purposes. If these 
provisions are finally incorporated in the Act, it is 
presumed that after the reconciliation, In the Draft Bill 
which both the Committees have prepared, all these 
provisions are contained in the Draft' Bill. Our 
apprehension Is that when this would be reconciled and 
when It would become an Act, all these provisions would 
be incorporated in the Act itself. 

Therefore, if these provisions are incorporated in the 
Act, whether it would not hamper our research and 
development in the atomic and nuclear energy. 

Sir, the hon. Prime Minister had clarHlecI that it would 
not be accepted. While replying to the debate In the 
other House, I would quote what he has said. 

MR. CHAIRMAN: Mr. Acharla, your allotted time is 
over, and It is an extra time for you. 

SHRI BASU DEB ACHARIA: No, Sir. I have spoken, 
so far, only for 10 minutes. 

MR. CHAIRMAN: Your allotted time is already over. 

SHRI BASU DEB ACHARIA: I have Just started, Sir . 
have to deal with many points. 

MR. CHAIRMAN: Please continue. I have given you 
only a waming that your time Is running fast. 

SHRI BASU DEB ACHARIA: You have given me a 
wamlng only. That means, I can speak for another 15-
20 minutes. . .. (Inltlnuptlons) 

While replying to the debate In the other House, the 
hon. Prime Minister said: -If US Congress, in its wisdom, 
passes the Bill In its present form, the product will become 
unacceptabie to India." We congratulate the hon. Prime 
Minister that he candidly has stated that the product will 
become unacceptable to India in its present form. 
Diplomatically, It would be difficult to change it later. 
Hence, It is important for our Parliamen.' to work out and 
Insist on ground rules for nuclear deals at this stage 
Itself. 

When it will be unacceptable, then what would 
happen to the deal? If we do not accept it, and our 
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Prime· Minister has already spoken to President Bush, 
what he said In the other House that he has conveyed 
that some extraneous provisions are being incorporated 
in the Bill, which we do not agree. In spite of that, this 
is being done in the United States of America. It Is 
because of that we have been asking that the sense of 
the House should be taken In order to strengthen the 
hands of our Prime Minister. When the US Congress 
can deliberate, discuss and incorporate extraneous 
conditions, then why can we not here discuss, have a 
unanimous view and sense of the House? 

That can be sent to the US Congress, and that would 
have strengthened the hands of our Prime Minister In 
regard to conveying our strong message to the United 
States of America. But unfortunately this has been not 
done. But we have accepted what he had stated there. 
That can be accepted as the sense of the House because 
a unanimous view has emerged from among the Members 
of the other House. 

There are implicit and explicit concerns. Regarding 
• implicit concerns, I have already stated about our foreign 

policy. I have also stated what has been incorporated In 
the Bill. What we have been seeing is that how our 
independent foreign policy is being affected. There is a 
need to have a better relation with Russia and China so 
that we are able to bargain with the United States of 
America. 

Then, one important aspect of this deal is about the 
energy security, which our Prime Minister has time and 
again emphasised that we need energy security. He has 
not touched that aspect. 

MR. CHAIRMAN: You have taken 25 minutes. 

SHRI BASU DEB ACHARIA: We have made a target 
of 10,000 megawatts by 2015. Today, In regard to nuclear 
power, the percentage of nuclear power is only 2.5 per 
cent. The total generation of nuclear power is 3,335 
megawatts. We have thermal power. We have hydel 
power. We have an untapped hydro potentiality of more 
than 1,00,025 megawatts. When we have a huge hydro 
potentiality, why should we go for nuclear power? Nuclear 
power is the costliest among thermal and hydropower. 
The per unit cost of nuclear power will be Rs. 6. Why 
does the United States of America want to help our 
country in regard to nuclear power? In the last 30 years, 
the United States of America has not set up a new 
nuclear power station. 

Now, if we go for nucle.r power, say, 10,000 MW, 
our target i8 to have 15,000 MW by 2020, the United 
States' interest lies in selling thelr old, worn out breeders 
for our nuclear power plants. Thera will be a problem of 
diapoaal of nuclear waste. We have some nucle.r power 
plants which we have developed with our own technology 
in spite of restrictions Imposed by United States of 
America and other countries. In spite of that we have 
developed them. While we should go for nuclear power, 
why should our country depend on the United States of 
America In regard to nuclear power plant? 

I want to make one point clear. We are against 
stockpiling of nuclear weapons. We have the. capabHity. 
But we do not want that somebody should put restriction 
on our capability . •.. (lnltJrrUptions) 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION AND 
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): 
Sir, my only appeal, with respect to Shrl Basu Deb 
Acharia, is that this is a short duration discussion and 
we have to accommodate other speakers and to ensure 
that the debate Is over In another two hours. Therefore, 
I would appeal to all, Including Shri Basu Deb Acharia, 
to reduce the time so that all Parties can participate in 
the dlscus&lon and we can finish the debate. It Is a short 
duration discussion. . .. (IntsnupHoI1$) 

SHRI ADHIR CHOWDHURY: Sir, has Shrl Basudeb 
Acharla exempted China from stockpiling nuclear 
weapons? ... (IntsmJp/ions) 

SHRI BASU DEB ACHARIA: Do not talk of China. 
We are not discussing China here. . .. (IntsnupHons) 

MR. CHAIRMAN: Shri Baaudeb Acharla, you have 
already taken half·an·hour. Please conclude. Please 
cooperate with the Chair. If you do not finish now, we 
will not be able to finish it in time. That is what I can tell 
you. 

SHRI BASU DEB ACHARIA: Our scientists have also 
expressed their reservation and the hon. Prime Minister, 
In his meeting with the scientists made certain points. 
Like the concerns that we have expressed, they have 
also expressed their reservation. The other day the hon. 
Prime Minister had a discussion with them. He definitely 
discussed with them and has seen that their concerns 
are addressed. 
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[Shri Basu Deb Achariaj 

The hon. Prime Minister has clarified it In the other 
House. But while replying to the debate, he has stated 
a very important point In regard to our strategic relation 
with the United States of America. He has also expressed 
concerns. He has stated that the Government will not 
accept any such extraneous conditionalities if it Is 
incorporated there. While saying so, the hon. Prime 
Minister has stated that India will continue to have a 
strategic relation with the United States of America. He 
has also stated that that relation will depend on our 
enlightened national interest. If we have a strategic relation 
with the United States of America, we have our 
experience 8S to what we have seen In Iraq and In Iran 
and in Lebanon very recently. Without the support from 
the United States of America, Israel would not have 
attacked Lebanon. 

What are we seeing in a small country like Cuba? 
With these experiences, if the Prime Minister feels that 
our national interest can be protected by having strategic 
relation with United States of America, I would like to 
ask him how we can think of a strategic relation with 
America on seeing, when after the agreement was signed, 
how certain conditionalities are being incorporated in order 
to make our country subservient to USA. We wiHnot be 
able to help ourselves if we do not reject the Bill Itself. 
If the USA do not agree to delink those provisions from 
the Act when it would be passed and the deal will have 
the final shape and if they do not agree to de"nk those 
conditions, what will the Government of India do? The 
Prime Minister may clarify how our n~tional interest can 
be protected in having strategic relation with USA, with 
such conditions as are being imposed. I would request 
the hon. Prime Minister to clarify about it in this House 
while replying to the debate. 

My request to the Prime Minister is that when the 
debate is concluded and he replies, his reply would 
include the sense of the House, the concerns expressed 
by the Members in regard to departure, in regard to 
certain conditionalities that are being Imposed, In regard 
to our research and development in nuclear power, our 
independent foreign policy and the policy which we are 
pursuing. We have not signed the NPT because of our 
policy of one universal. ... (InftJrruptlOns) 

MR. CHAIRMAN: Pleaae conclude. 

... (InlflnuptiOl1s) 

SHRI BASU DEB ACHARIA: Sir, If we want. 
. . . (Interruptions) 

MR. CHAIRMAN: Nothing will go on record except 
the speech of Shri Bou Deb Achana. Please conclude 
now. 

.. , (Interruptions)· 

MR. CHAIRMAN: Now Maj. Gen .. (Retd.) B.C. 
Khandurl will speak. 

... (Interrupt(ons) 

SHRI BASU DEB ACHARIA: Sir, please give me 
one minute. I am concluding. . .. (InftJrrup/ions) 

Sir, we do not believe In a discriminatory regime. 
Our policy has been for a universal ban. I would request 
the Prime Minister to clarify whether the policy which we 
have been pursing will be hampered or not. I hope, the 
sense of the House would be expressed by the Members 
of the House and that will strengthen the hands of our 
Prime Minister in regard to the nuclear deal. 

MAJ. GEN. (RETD.) B.C. KHANDURI (Garhwal): Sir, 
I am thankful to you for permitting me to speak on the 
discussion regarding Indo-US nuclear deal, which is an 
event of far reaching consequences. I am also thankful 
to Shri Acharla for two things. Firstly, he has initiated the 
debate. He seems to be lucky with the draw because he 
gets his priority under Rule 193 very often. Anyway, he 
started this subject, and I am thankful to him. Secondly, 
I am also thankful to him for taking just 40 minutes, and 
leaving some time for the rest of us. . .. (Interruptions) 

This Deal, which is under consideration and scrutiny 
at various levels in both the countries, is of historical 
importance. It is a matter of serious concern for us. This 
Deal not only has historical Importance, but it has far 
reaching political as well as national security implications. 
Therefore, any lapse or laxity on our part, knowingly or 
unknowingly, in dealing with the issue, and having the 
final terms worded properly would have very serious 
consequences. I am saying this because it will not only 
affect our national security, but it will also affect our 
defence preparedness. Hence, we feel that all those 
people who have national interest in view will certainly 
have a critical look at this Deal. We'should not only see 
as to what it contains, but also see the positive view. 

We have to take cognisance of the fact that today 
India and USA are the two biggest democracies of the 

°Not recorded . 
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wor14. W. have alao to take note of the fact ht today 
US is-whether we Uke It or not-the only super power 
in this unipolar world. But at the same time, we must 
also remember that India is also emerging as a world 
power, and a super power. Therefore, we"feel that we 
should have good relations with the USA in the 
international scenario, but it should not be at the cost of 
our security. We should not be treated as unequal friends, 
but treated on equal terms and as equal friends on all 
issues. 

We do not share the views of those people who are 
oppoSing this deal just for the sake of opposing It. Nor 
are we with those people who think that USA Is Evil jt* 
because it does not gel with their own concepts and 
their own thinking, which is not only outdated and 
outmoded, but is internationally a failed concept of peoples 
weHare and development. 

In our opinion, the indo-US deal was moving on ttle 
right direction. But, unfortunately, as we went along, 
various Signals that are emanating, particularly, from the 
USA indicate that we are now diverting from this right 
direction. Sometimes, we also get the feeling that It Is 
being done by unfair means. These unfair means could 
be blackmailing, pressurislng, hoodwinking or a 
combination of some of these. It Is this concern, as Is 
said, which, particularly, emanates from the USA and 
more so from the House of Representatives of the USA, 
namely, the Congress, which has caused a lot of concem 
and doubts in the minds of common Indians, and the 
nationalist Indians. These doubts lead us to believe that 
probably we are going to have this Deal on unequal 
terms. Probably, USA wants to impose certain constraints 
and restrictions on us; and dictate terms to us with 
particular reference to not really undoing, but disturbing 
our nuclear weapons programme. Therefore, as I said, it 
is a matter of great concern to any nationalist or any 
person who has national interest in view. 

This Deal has been discussed in detail in the Rajya 
Sabha, and the hon. Prime Minister had given a very 
detailed and exhausting reply. In his 7Q-minute speech, 
which became very exhausting, sometimes, I am told, 
the Prime Minister has attended to many of the queries. 
I will come to that a little latter. I would like to brtng to 
your attention one thing that he said. It looked very odd, 
and pardon me if I am making a comment on It. He 
said: 

'We must never forget that the primary motivation of 
India's nuclear programme was the production of 
energy; Defence carne much later.-

Very humbly, I would Uke to put across to you .that 
this must have been true at that point of time, but today, 
without any disrespect. I would say that thIa Is an outdated 
concept Gone are the days when the weapon system 
did not take the priority . Today, the political power in the 
entire world is flowing out of nuclear, shall I say, gun. 
Then, we just cannot afford to put our Defence 
requirements any lower than the energy requirements. In 
my opinion, the Defence requirements, the nuclearisatlon 
programme, the power that we can show to the world 
comes first and over and above everything else, Including 
energy requirements. Therefore, I felt really surprised that 
H this was the intention of saying that it continues even 
today, I would disagree with that. 

The main theme of our deal has been that we want 
energy security. I understand that energy security Is 
important, but as I said just now, we cannot do it at the 
cost of national security; we cannot do it at the cost of 
more Important and urgent things that are being faced all 
over the world, particularly by us. 

We are told that we have got a very low record in 
utilisation . of nuclear energy. The installed capacity of 
some of the countries In the world, as given by the 
Nuclear Energy Institute, Washington DC, is like this: USA 
has g<lt 19.9 per cent of the total production of nuclear 
energy; France has got 17.8 per cent; U.K. has got 19.4 
per cent; Russia has got 15.6 per cent; China has got 
2.2 per cent as against India's 2.8 per cent. We are not 
as bad as we have been projected to be. It is not that 
H we do not have this energy security from the USA, 
India will just collapse. I do not think that it Is the correct 
scenario. 

The next thing that I want to bring to your notice, 
Mr. Prime Minister, Is that, as we understand from this 
Deal and whatever information we have been given, we 
are to get 20,000 MW of nuclear energy after this Deal, 
that Is, by 2020. Apart from the economic side, which I 
understand-it has not been clarified, but these are 
conjecturea-the separation wUI cost around US S 40 
billion, then further Installation and production wHI cost 
anything up to US S 60 billion to US $ 80 billion, 
approxl~ely making It US $ 100 biOlon. We will get 
that after 2020, H everything goes all right and H the 
negotiations are all right. The ideal conditions will give 
you that. As against this 20,000 f..ftN, India has an 
assured potential of about a Iakh MW of hydel power, 
leave alone coal, solar energy, wind energy, which are in 
abundance. I do not think any country in the wor1d is as 
lucky as we are In these matters. Nature has given so 
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(Maj. Gen. (Retd.) B.C. Khanduri] 
much. I do not know why we are bending backwards for 
the nuclear energy, when we have hydel power in 
abundance. Why are we not hamessing it? All these 
years, we have not harnessed it. 

In my own State of Uttaranchal, a small State, it has 
got a potential of about 40,000 MW to 50,000 MW of 
assessed hydel power, which is not being utilised. We 
have coal, but there are certain objections and other 
problems in regard to that. Hydel power is a very clean 
and cheap power, besides wind and solar energy. 

I am not against nuclear energy, but let us not depict 
a picture that we will be destroyed if we do not get this 
20,000 MW of power at a cost that is prohibitive and 
under conditions which we do not know. 

I would say that-if I may use the words-'energy 
security bogie' should not be taken too far. Even at this 
stage, I would again request the government to give a 
serious thought to this aspect of energy that is available 
with us. It is not only cheap, neat but it is also under 
our own control. It is not under anybody's dictates. 
Therofore, this aspect of nuclear energy needs should 
be laken in proper perspective. 

As far as economic aspect are concerned, I have 
just given some figures, which shall be corrected, if I am 
not wrong. Anyway, it will be at 8 very large cost, apart 
from the risk involved with nuclear installations. 

i am thankful to the Prime Minister that in the other 
House he has given very specific, categorical assurances. 
I wish he had given these assurances a little earlier. A 
lot of confusion was created earlier because of some 
discussion in the US, including in their Congress; some 
talks in India and some interpretation. But he has given 
some clarifications. I am only repeating those here to 
convey that these have certainly cleared some of the 
doubts and fog. He has given us categorical assurances 
that there will be no compromise to India's sovereignty 
and autonomy of decision rnaking; annual certification; 
scrutiny of either our nuclear weapons programmes or 
safeguard to nuclear installations; allowing American 
inspectors; and, lastly, no effect of proposed US 
legislations on India's sovereignty. Shri Acharia was also 
just referring about this. 

These are nice assurances. The only thing is, I still 
hope that the other side, that is, the US also would take 
note of it. At no stage, at no point of time and under no 
condition, are we required to compromise even a little bit 
on these issues. I hope you wlH make sure of it. 

About these clarifications, 88 I Mid, we thank you 
and we compliment you tor these. But, 88 a small aide, 
I hope you do not mlnd-there are two observations which 
you made are I think coming from you are little surprising. 

Firstly: 

., may be late comer into politlc8, but I have the 
privilege of belonging to a Party which fought for 
India's freedom." 

It was not a programme of the Congress Party, it 
was a national movement. Everybody fought for It. 
'" (IntenupUons) I do not think at your level, you should 
have used these as an argument to strengthen your 
position. . .. (Intenuptions) 

THE MINISTER OF OVERSEAS INDIAN AFF"IRS 
(SHql VAYALAR RAVI): What is your objection to it? 
Everybody took part. . .. (InterrupUons) 

MAJ. GEN. (RETO.) B.C. KHANOURI: I am not a 
very old politician. You people know much more. You 
must have taken part in the Indian freedom movement in 
your own way. But it was a freedom movement. Now all 
those people have gone to various parties. 
... (Intsnuptions) 

MR. CHAIRMAN: Clear-cut policy is required. 

. .. (Intsnuplions) 

MAJ. GEN. (AETO.) B.C. KHANOUAI: But the Prime 
Minister of a country talking this way Is not correct. 
... (Intsnup/ions) 

/TrsnslllllonJ 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): 
Please till me as to what objection do you have if the 
Prime Minister has said that Congress has made the 
movement of the country its own movement. 

MAJ. GEN. (RETO.) B.C. KHANDUAI: I am telling 
you what objection do I have. You ha\le grabbed it. You 
are saying that you made it your movement . 
... (Intsnuptions) 

SHAI SHRIPAAKASH JAISWAL: Whet'e were you at 
that time? At that time you were on the side In which 
you were not in a position to grab it. 
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MAJ. GEN. (RETD.) B.C. KHANDURI: It that time, I 
was a soldier and was In uOiform. 

(Eng/ish] 

MR. CHAIRMAN: Nothing will go on record except 
the speech your speech. You please conclude. You have 
made a very categorical statement. 

... (Interruptions)· 

MAJ. GEN. (RETD.) B.C. KHANDURI: Respected 
Prime Minister, now that your people are taking so much 
objection to my submission, let me also remind that this 
Is the Party, in which you belong to, which also Imposed 
Emergency. Are you proud of that? ... (lnf8nup/ions) 

MR. CHAIRMAN: Do not bring party politics. Let us 
discuss the issue. 

MAJ. GEN. (RETD.) B.C. KHANDURI: It is all right 
for us to talk. But for the Prime Minister, it does not look 
nice. 

want to seek some clarifications. I have gone 
through your assurances and clarifications made in Rajya 
Sabha. I am not repeating. those. I am just listing those 
out. Somebody may kindly take a note of It. My first 
query pertains to an interview given by Mr. Ashley Tellis. 
As I understand, Mr. Ashley Tellis is a senior associate 
at the Carnegie Endowment for International Peace In 
Washington, DC. He worked overtime along with United 
State Under Secretary of State Nicholas Bums and Indian 
Foreign Secretary Shyam Saran to seal the India-US 
nuclear agreement. He gave an interview to Mr. Omkar 
Singh. There are two or three questions, which I want to 
bring to your notice and seek claritications on. I quote 
the excerpts from the interview: 

"Mr. Omkar Singh: Why was no deal struck then 
with the Vajpayee Government? 

Mr. Ashley Tellis: The deal could not be reached 
because the Vajpayee Government did not offer much 
to the US in exchange for the agreement. We got 
more from the Government of Dr. Manmohan Singh. 

Mr. Omkar Singh: What is it that you wanted from 
the Vajpayee Government and could not get? 

Mr. Ashley Tellis: I am afraid, I cannot answer this 
question. 

·Not recorded. 

Mr. Omkar Singh: Did Dr. Singh cave in easily? 

Mr. Ashley Tellis: I would not say that. There were 
long discussions before the agreement was reached.· 

Could you kindly clarify what are the things which 
you could cave in but the NDA Government did not? 
Were these matters of such Interest that the NDA 
Government could not cave In but you could? 

Second, I have talked about the cost of separation: 
The financial cost of separation, 88 I understand is 40 
billion US dollar. You could kindly clarify it. Similarly, 
installing our own nuclear power plant, as per my 
assessment costs about 100' billion US dollars. I would 
like to know from where would the Government funds 
this huge sum. For all these years, the Government had 
been saying that It does not have the hydel power or 
development of coal and things like that. How Is the 
Government going to find this 100 billion US dollar? And 
what will be the time frame for delivery of this famous 
20,000 MW of nuclear power? 

Third, why have we accepted such a water-tight 
separation plan, which does not apply to Nuclear-weapon-
States? You might say that we are not a nuclear weapon 
State but, Sir, we are in our own way, in that category. 
You could kindly clarify that. 

Fourth. why the fast breeder programme, which Is 
based entirely on our own technology. has been offered 
for safeguards in future in the separation plan? 

Fifth, ~y the CYRUS experimental reactor, producing 
a third of our weapons grade plutonium had been included 
in the list of civilian facilities and the fuel core of APSARA 
was being sought to be shifted from Its present location? 

Next, this one is again interesting. The US Secretary 
of State Condoleeza Alee's testimony before the Senate 
Foreign Relations Committee on April 5, 2005 where she 
said and I quote: 

"We have been very clear with the Indians that the 
permanence of the safeguards is permanence of the 
safeguards, without condition." 

I would Uke to repeat this: "The permanence of the 
safeguards is permanence of the safeguards, without 
condition". She further says: 

"In fact. we reserve the right, should India test, as it 
has agreed not to, or should India violate in any 
way IAEA safeguard agrtMtment to which it would be 
adhering, that the deal from our point of view would 
at that point be off." 
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[Maj. Gen. (Retd.) B.C. Khanduri] 
Finally, Prime Minister, Sir, you have told us many 

times that the test ban on us is not acceptable to you 
whereas Madam Rice says that it is. You may clarify, 
whom do we believe. And also, if what she says Is wrong, 
has India taken it up at official level and contradicted her 
statement? 

In conclusion, Sir, I have tried to convey the 
sentiments of the people of our country, as I said In the 
beginning, who have national Interest in mind. I am not 
scoring points here but in the national Interest I have 
tried to convey some points to you and I hope and pray 
that these will be taken care of not In the party interest 
but in the interest of the nation. Unfortunately, non-
clearance of some of the doubts being raised here, also 
adds to the confusion. The confusion has become more 
confounded. 

17.00 hr •. 

Probably, this could have been avoided if Parliament 
had been taken into confidence at various stages. That 
you have to decide but certainly this confusion should 
not be allowed to prevail any more. 

Sir. I hope the Government would give due 
consideration to what I have said. I would conclude by 
quoting a few lines from an article by Shrl N. Ram, 
Editor of Th6 Hindu. Again this Is a matter of concem 
for all of us. I hope and pray that whatever his forecast 
is, it does not come true. He has said: 

·When future historians write on the negotiations of 
the India-United States civil nuclear deal, they will 
marvel at the way the American side made full use 
of its legislative process to rewrite vital portions of a 
settled agreement while the Manmohan Singh 
Government was pushed on to the back foot at every 
point." 

As I said, I hope and pray that this would not come 
true. 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI ANAND SHARMA): Sir, this 
august House is witnessing this debate on this issue of 
critical national import which Gen. Khanduri rightly pointed 
out for the fourth time. Parliament is the highest forum of 
discussion and debate in our democracy. The very fact 
that this Prime Minister and this Govemment have come 
before the Parliament for the fourth time in 13 months 

underscores the highest respect that the Prime Minister 
and the UPA Govemment accords to the institution of 
Parliament. We have adopted a transparent approach in 
dealing with matters of national Importance and national 
security to take the Parliament into confidence about the 
on-going negotiations for the full civilian nuclear energy 
cooperation with United States of America and other 
international partners. We have tried to allay any 
apprehensions or misgivings or fears which people may 
have through these discussions. For the last few weeks, 
there has been a built up; there has been a campaign; 
and concems have been expressed both in the media 
and alllO by leaders of the political parties belonging to 
the entire. political spectrum from Left to the Right. 

Last week in the Rajya Sabha-lt was referred to by 
Shri Basu Deb Acharia-there was a marathon debate 
for eight hours and to my mind rightly 80 all issues were 
settled. The Prime Minister had categorically and 
convincingly clarified the Govemmenfs position and India's 
position. I am very happy to note that what was said 
there and the assurances made there also found reflection 
in Shrl Basu Deb Acharla's speech and also in what 
Gen. Khanduri had said. 

It is important for us to remember why is this debate 
is taking place. It is because of the follow up of the July 
18 nuclear understanding which was reached last year 
between President Bush and the Prime Minister and which 
was defined in the Joint Statement which was signed 
then. It Is also the on going legislative process In the US 
Congress and the negotiations between India and the 
IAEA aimed at eventually concluding India Specific 
Safeguards Agreement with regard to our Civilian nuclear 
facilities. As I was mentioning that the criticism is there 
and also support is there. Criticism is acceptable In a 
democracy. 

MAJ. GEN. (RETD.) B.C. KHANDURI: But support is 
not. 

SHRI ANAND SHARMA: Support is welcome and 
criticism also, provided it is bona firitl. It is like what we 
have seen today. There are certain clarifications which 
are sought. I am sure, the hon. Pril1,l8 Minister would 
convince this august House like the other House and in 
the past in both the Houses of Parliament. 

Let me say that this path is acceptable when we 
talk of demand for a debate because the Parliament has 
a right to be informed and the Parliament has Ii right to 
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debate. We have a parliamentary system of Govemment 
and as per our Constitution, this is the highest forum. 
The hOA. Prime Minister and the Government are 
answerable to Parliament and to this august House and 
are accountable to this House. 

Therefore, on what we were hearing earlier, there 
were demands emanating from various quarters outside 
the Parliament and from within the Parliament that thare 
should be a sense of Parliament and there should be a 
sense of the House. That was, to my mind, a borrowed 
expression. What was being criticised as some references 
which were merely declaratory in character or exhortations 
in the on-going debates in the House of Repre8entatives 
which has passed a legislation in the Senate with the 
sense of the Congress, that was being super-imposed 
here or sought to be super-imposed as a sense of the 
Parliament. That would have amounted to tumlng our 
'system upside down. 

Sir, as I said, in our parliamentary democracy, the 
hon. Prime Minister's assurance and here repeated 
assurances to both the Houses of Parliament, is the final 
word. That is the sense of the Parliament and that is the 
sense of the country. There has, never, been any 
departure from this assurance. There is no dilution and 
we were left wondering as to what has happened in the 
interim period which necessitates this criticism and also 
to some extent a hostile propaganda and that Is what 
we have to be careful about. We have to draw a 
distinction between criticism, concerns and a motivated 
partisan political propaganda to confuse and mislaad the 
people. That is what had to be answered and that is 
what has to be rebutted. 

Sir, through you, I would like to say to this august 
House that we all belong to the same country. Wa have 
the same commitment with regard to India's Interests and 
India's national security. We may be on this side in the 
Government today and our friends on the other side. 
They were in Government for six long years. What was 
happening during that time, which however was never 
converted into a partisan political debate where 
accusations were not levelled about bartering away India's 
interests or compromising India's security. This is what 
must be avoided in any political debate. We have to 
draw the boundaries. A debate on this issue has reminded 
us once again as to what should be the parameters and 
to what extent we should go while criticising each other. 
We should refrain from attributing motiveS or questioning 
the intent, especially in this case, when we have a Prime 

Minister who has the crtldlbility, whose Integrity Is 
respected not only in India but the world over. Also, If I 
may say, why should there be apprehensions and 
concerns that the autonomy and the Integrity of India's 
strategic nuclear programme will be compromised and 
fears that India's independent foreign policy Is being 
compromised? What had warranted all theae 
observations? We fail to understand It? 

A reference was made by Maj. Gen. (Retd.) B.C. 
Khanduri about the Congress Party and the hon. Prime 
Minister having claimed with pride that he belongs to 
that Party. yes, it is Congress-led UPA Govemment. We 
do have a "ery proud legacy and a very proud history 
both as a Party and 88 a country. The Congress Party, 
our leaders, our forefathers had the good fortune and 
the courage to sacrifice, to challenge the mightiest of 
emperors and then to lead India to Its freedom. That 
Party and' the Govemment, which Is led by the Congress 
cannot compromise with India's independent foreign policy, 
cannot compromise with the Integrity and the autonomy 
of our strategic nuclear programme. . .. (Inltlrruplions) 

MR. CHAIRMAN: Nothing can go on record. 

... (Intsrrup/ions)" 

MR. CHAIRMAN: It Is not proper. Mr. Minister, you 
can continue. 

SHRI ANAND SHARMA: I would just briefly mention 
that it is important to recall why and for objective Is India 
seeking the full clviHan nuclear cooperation. It is also for 
the dismantling of a discriminatory and Iniquitous global 
regime. 

The Indian nuclear programme ia six decades old. h 
was the vision of our tim Prime Mlnleter Pendlt Jawaharlal 
Nehru and Dr. Homl Sheba. It was their commitment to 
make India nuclear capable. There were many generationa 
of scientists who worked hard to achieve that objective. 
It was in 1974 that the dream was realised. The 
commitments were fuHlHed. What our scientists had done 
was demonstrated to the world. In Pokhran-I, when the 
first detonation took place, Shrimati Indira Gandhi was 
the Prime Minister of this country. She had the courage 
to make a very loud statement to the world that India 
has the capability and India has the detenninallon to 
pursue an independent path in its own national interest. 

"Not recorded. 
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[Shri Anand Sharma) 

That message reverberated the world over. It led to the 
imposition of sanction, the denial of technology, the denial 
of fuel, the denial of dual access technology which did 
affect not only the nuclear programme to some extent 
which it was meant to but also the space programme 
and other critical scientific research programmes. Our 
scientists worked in a very adverse situation in what we 
have described as not only a denial regime but virtual 
nuclear apartheid. They overcame that and made· India 
nuclear capable. They mastered the fuel cycle. Last year, 
when the hon. Prime Minister Signed the Joint Statement, 
the July 18 Statement, impliCit in that was a recognition 
of the fact that India is a country with an advanced 
nuclear technology, India is a country with a dedicated 
military nuclear programme and the Indian scIentists are 
in a position to work along with the scientists of the rest 
of the world for future generation technologies. That is 
why, we have been invited to join the ITER Project, we 
have been invited for the FUTUREGEN Project. Once 
the restrictions are lifted and full civilian nuclear 
cooperation takes place, our scientists would also be able 
to contribute, in a major way by sharing their experience, 
by sharing their knowledge, with the world community in 
the progress of what this world needs for the future 
generation technologies. 

There are many people who ask what Is happening; 
where is the need or compulsion for nuclear cooperation 
why, what we have, that should not be continued when 
we have our own nuclear programme. I will say one 
thing that the status quo would be hurtful to India's 
national interest because that would be a continued denial 
to our nuclear scientists and, for that matter, to our 
country of the cutting edge technologies which India must 
access to fulfil its quest to be a knowledge super power 
in the 21st century. As I said, today when, with respect 
others have recognised India's capabilities and alao the 
fact that India is a military nuclear power, we must al80 
remember one thing. Doubts were raised by Shri Basu 
Deb Acharia and Maj. Gen. Khanduri saying what would 
happen to our strategic programme. So, what has been 
done is in conformity with the reciprocal commitments 
which are integral to the July 18 Statement, the integrity 
of the strategiC programme has been fully protected. 

The freedom of our research and development 
programme has also been protected. We' have also 
repeatedly reiterated our commitment to Our three stage 
nuclear development programme. I need not go into the 
details of it here today, but it will eventually lead to 
breeder reactors with thorium as fuel. 

Sir, the Separation Plan, as such, clarifies the position 
and clarifies all doubts, If there were any. In March this 
year, the Prime Minister tabled the Separation Plan both 
in this House and in the other House. We have kept out 
completely the fast breeder reactors, the proto-type fast 
breeder reactors and the indigenous research from any 
inspection, from any future safeguard arrangement. The 
Separation Plan is meant for only the civilian facilities 
which have been determined by our nuclear establishment. 
Those would only be subjected to inspection. The 
Separation Plan has been worked out by those scientists 
who have the oversight of our strategic programme. Surely 
they know what they are doing. There are 14 facilities 
which have been put in the Civilian List and 8 facilities 
have been put in the Strategic List with all the linking 
facilities both upstream and downstream. So, we do not 
see where any dilution is there, where any compromise 
is there. 

MAJ. GEN. (RETD.) B.C. KHANDURI: But our 
eminent scientists expressed grave reservations. Now you 
are painting a very rosy picture. If it is so, then why all 
these em,lnent people, all retired Chairmen of Atomic 
Energy Commission are objecting? I would like your 
clarification on that. 

SHRI ANAND SHARMA: Sir, we have the highest 
regards for nuclear scientists. The country is proud of 
them. This Govemment has always taken on board their 
concems. Let me tell Gen Khanduri that their concems 
never reflected a partisan agenda. Let me also tell him 
that our eminent scientists, while seeking some 
clarifications, while raiSing some concerns, welcomed the 
July 18 understanding as a historic breakthrough in the 
same statement. But I was pained that that statement 
was distorted and selectively quoted to create an 
impression that the scientific establishment was having 
some reservations about July 18 Joint Statement. 

MAJ. GEN. (RETD.) B.C. KHANDURI: But July 18 
was signed before these concerns were expressed. 

SHRI ANAND SHARMA: I am referring to them. If 
you read that statement, in that statement itself they had 
welcomed it and termed it as a historic breakthrough. I 
am referring to the same statement which you are 
referring to. I am not referring to last year's statements. 

Sir, here I may also say that many issues, which 
have been raised, will surely be answered, but I will 
quickly refer to a few. First and foremost. since a question 
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has been raised both by Gen. Khanduri and eamer by 
Shri Basu Deb Acharia on those issues which pertain to 
the ongoing legislative process in the USA and whether 
any compromise has been made by and since what was 
said by some Senators in the USA was quoted here, I 
would like to make it clear that the legislative process in 
the USA, as we had explained earlier in this House and 
in the other House, is different from our Parliament. They 
have the House of Representatives which has one version 
of a Bill which they have passed, but the Senate has 
another Bill with the same stated objective. But when we 
look at the body of the draft legislation. that Is different. 
When that will be passed, then there would be a 
conciliation process which would lead to the final 
legislation and that would seek to empower the US 
Administration and the US President with an India-specific 
waiver authority to enter into a bilateral agreement. That 
is what the position would be. We are at this stage here 
today where the Senate has not passed the Bill. Then 
we have three more stages to go. What we are concemed 
with would be the agreement under 123 which will 
facilitate full civilian nuclear cooperation. That agreement 
would be signed between two sovereign States. The hon. 
Prime Minister has made it clear and the Govemment 
has made it clear that we will not accept any additional 
conditionalities, there will be no additional obligations. The 
agreement, which India will sign, will be within the 
templates of July 18 Agreement. 

MAJ. GEN. (RETD.) B.C. KHANDURI: What has 
Condoleeza Rice said? She has said that it will be always 
like this. 

SHRI ANAND SHARMA: I do not know. I have never 
said anything offensive. I have great regards for Gen. 
Khanduri. 

MAJ. GEN. (RETD.) B.C. KHANDURI: I do not mean 
anything offensive at all. He was making an argument. I 
have not raised the issue of legislation. I know the 
process. 

SHRI ANAND SHARMA: I am not answering this. 

MAJ. GEN. (RETD.) B.C. KHANDURI: I am just 
saying 

[Translation] 

that you should reply about what Condoleeza Rioe has 
said. 

(English] 

SHRI ANAND SHARMA: I like Gen. Khanduri always 
smiling. 

As I was saying that that is what India wiU be bound 
to. 

As far as the legislative process, in any legislature, 
is concerned. with all respect to that legislature or to 
other legislatures, the hon. Prime Minister has made it 
clear, and our position has been stated in both the 
Houses ear1ier. We are not bound by the legislation of 
any foreign legislature. That is what our position is. The 
Agreement. which India will enter Into, will be the final 
one. 

There are certain things which have been said. I will 
only refer to two or three. The first is about safeguards 
arrangement. The Safeguards Agreement, India will enter 
into, will be with the Intemational Atomic Energy Agency 
(IAEA) will be India specific with regard to our civilian 
nuclear facilities. Also there will be a inter-locking 
mechanism, the Safeguards Agreement win also have a 
multi-layered fuel supply guarantee. There will be 
uninterrupted fuel 8UPPIy. 

17.22 hr •. 

[SHRIMATI KRISHNA TIRATH in ths enai/) 

Secondly, what is very important and which I must 
underscore Is that India will have the legal right to build 
a strategic fuel reserve for the life time of the reactors 
which we will be placing under the Safeguard. We are 
not taking any chance of future interruptions or denials 
and that would be built in these guarantees, even under 
the bilateral agreement which India will sign with the US. 
We would like to assure the Hou8e that the Govemment 
and our negotiators have taken all these aspects Into 
consideration while we are referring to these Agreements. 

Another reference was made about sequencing that 
whether, while we are talking to the IAEA for India specific 
safeguards, it would be different from any other safeguard 
arrangement of non-nuclear weapon States because 
India's military nuclear programme is acknowledged and 
recognised. So, as far as the sequencing part is 
concemed. It is in a phased manner. It will be from 2006 
to 2014. Out of 14 of the facilities, six are already under 
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Intemational Safeguards Arrangement and the remainder 
eight will be under Safeguards Arrangement between next 
year and 2014. There is no question that before an 
agreement is reached, our facilities have been placed 
under Safeguards Arrangement. That is not the case. 
The assurance was given by the hon. Prime Minister 
was that India will place the facilities under IAEA 
Safeguards only after aU restrictions are lifted. That 
commitment stands. 

With regard to the inspection also that he has 
mentioned, it will be only through IAEA and it cannot be 
the inspection by any country. 

MAJ. GEN. (RETD.) B.C. KHANDURI: I complimented 
the h~n. Prime Minister for saying that. 

SHRI ANAND SHARMA: I will just say in the end 
that when we talk of the FMCT, it is a multi-lateral treaty, 
which will be negotiated in Geneva. India's pOsition 
remains very clear and very firm. We will negotiate along 
with other countries. But that is not a treaty, which India 
will negotiate bilaterally with US. 

There has also been a reference to the tests and 
detonation and there has been a reference to many other 
issues. I would not like to raise any partisan i8sue, but, 
I would like to draw the attention of the House, 
particularly, Gen. Khanduri. For the sake of records and 
for the benefit of this House, let me say that while this 
Govemment Is committed only to the voluntary unilateral 
moratorium. That we would continue with the voluntary 
moratorium. There is no provision in the US legislation 
under consideration, which requires India to abjure the 
right. When the unilateral voluntary moratorium was 
declared by India, In September 1998, the then 
Government, the then hon. Prime Minister had made an 
offer in the UN General Aasembly to convert the unilateral 
moratorium into a de JUM one, which virtually amounted 
to signing the CTBT which was taken further. I have the 
quotation. . .. (Interruptions) Please do not shake your 
head. I can quote his speech. That was made at the 
United Nations. . .. (Interruptions) 

MAJ. GEN. (RETD.) B.C. KHANDURI: It was not a 
condition from USA. It was a voluntary imposition of the 
State. It was our own; we could have changed it any 
time we wanted. . .. (Interruptions) 

MADAM CHAIRMAN: Please do not interrupt. 

... (Interruptions) 

SHRI ANAND SHARMA: I think, for the benefit of 
the Members It is important for me now to refer to this. 
Madam, I quote from the speech of respected VaJpayeeji, 
the then Prime Minister, in the UN General Assembly in 
September 1998. He said: 

"Accordingly, after concluding this limited testing 
programme, India announced a voluntary moratorium 
on further underground nuclear test explosions. We 
conveyed our willingness to move towards a de JUM 

formalisation of this obligation. In announcing a 
moratOrium, India has already accepted' the basic 
obflgations of the CTBT." 

MAJ. GEN. (RETD.) B.C. KHANDURI: It was a 
voluntary imposition of the State. . .. (Interruptions) 

SHRI ANAND SHARMA: Madam, I may also say, as 
I said right in the beginning when I started, that the hon. 
Prime Minister and this Govemment have repeatedly come 
before the Parliament. There was a time when for 11 
long months there were talks between the then Foreign 
Minister of India and Mr. Strobe Talbott. This Parliament 
was never informed; this country was never informed. 
We were kept in dark. Today, we see the Delegations of 
Malhotrajl's Party-you all were there-in the newspapers 
going to Rashtrapatlji petitioning against this Govemment 
as if we have done something which totally compromises 
India's sovereignty. But, at that time I would have 
respected all my friends on the other side if they had 
protested and demanded what was transpiring between 
the two, between hon. Jaswant Singh ji and Storbe 
Talbott . ... (Interruptions) The country had to wait not for 
11 months but for years. . .. (Int8nuptions) 

MADAM CHAIRMAN: Please do not Interrupt. 

SHRI ANAND SHARMA: I am grateful to both my 
friends here. I am grateful to both of you. It is because, 
firstly, for years the country was in dark and we had to 
walt for Storba Talboot to write a book and publish it. 
We had to buy the book and read it as to what was 
committed and what was offered including the CTBT offer. 
Secondly, you asked me, when we were on the other 
side, why we did not raise it. This is the difference 
between you and us. We do not carry out a partisan 
propaganda. . .. (Interruptions) 
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17.30 hr •. 

[MR. DEPUTY SPEAKER in ths Chsilj 

I just quickly refer to one more thing, that is with 
regard to-what was said about-the certification. The 
Prime Minister had made it clear that any annual 
certification would be contrary to the spirit of July 18 and 
even a mention in the non-binding section will be 
unacceptable to India. This has been clearly conveyed 
by the Prime Minister; this has been clearty conveyed by 
the Govemment. There should not be any doubts on that 
acore. India is very clear about its status, that Is, of an 
advanced nuclear weapons country, an advanced 
technology country, which enjoys the same rights and 
benefits as the other. 

One thing is very relevant and I leave that for the 
Prime Minister to respond, which he has done very 
convincingly in the other House, and that is about the 
need of nuclear energy. It has been questioned that we 
have hydel energy. Khanduri ji, you come from 
Uttaranchal. I know that your State has enormous hydel 
potential. I have the good fortune of belonging to 
Himachal. We also have a huge potential which we have 
exploited to some extent. We are not disputing that hydel 
potential should be exploited or saying that blo-energy 
should not be exploited, and renewable means of energy 
should not be accessed to. But what India would need 
for its energy security would be an ideal energy mix, an 
ideal fuel mix, which must also include the nuclear energy. 
If we only keep on referring to that we have huge 
resources of coal, then dependence will be on foesll fuels 
and coal-in any case these are depleting-we have to 
look at the environmental hazards and the coats involved. 
Similarly, with hydrocarbon reserves, the cost is rising. 
Today we know what is the cost of one barrel of 011 we 
do not know what the prices would be in future, and 
then there would be pressure on the hydrocarbon reserves 
too. So, accessing clean technologies and accessing 
nuclear technology would be relevant. 

Sir, what I am saying is that 46 years ago, in this 
House, on the 10th of August, 1960, Pandit JawahartaJ 
Nehru, whose vision it was to make India a nuclear 
capable State,said: 

·We are equally determined not to be left behind in 
the advance, in the use of this new power. Also in 
spite of an apparently large supply of coal in India, 
it is not really large enough for the future. Therefore, 

there Is no doubt that we should lay the foundations 
for atomic power and go ahead from now on." 

That is what Pandit ji had said in this House. 

I would urge all the Members that after the hon. 
Prime Minister has spokentoday-that earlier assurances 
have been stricUy adhered to-let us an reflect that should 
we allow a partisan political debate or propaganda which 
eventually ends up hurting the interest of this country. 
Why I say that it is hurting the Interest of this country is 
that there is a propaganda against us, against the 
Agreement on civilian nuclear understanding with the 
United States of America, which Is carried out by those 
who are opposed to India, those who do not want India 
to access the cutting edge technologies, and those who 
do not want India to have the fuel. I am referring to our 
immediate neighbour. Lobbies are there. I am not talking 
of those who have reservations because of their 
proliferation concem. There is an active lobby which has 
been working. Yes, Pakistan has been active. While we 
debate in this country, let us not say anything which 
eventually is twisted, used and misused by India's 
opponents. Let us speak In one voice when it comes to 
India's Interest. 

Sir, I will conclude by quoting, and rightly so, our 
greatest Prime Minister, Shrimati Indira Gandhi, who had 
said: 

"A large country like India must act with an inner 
conviction of its strength. I have tried to devote my 
life to build a tolerant India, a secular India and a 
peaceful India. I wish to continue to wort< for it and 
devote all my energy for it, and if necessary, die for 
it Let us not be bogged down in petty squabbles 
which diminish the nation. Let us deploy our strength 
to face the issues which affect the long-term interests 
of our people." 

{TflInsm/ionj 

SHRI MOHAN SINGH (Deoria): Mr. Deputy Speaker, 
Sir, when the Prime Minister of India had retumed from 
America on 18th of July last year after signing the 
agreement on supply of atomic energy with the President 
of America and when there was a discussion on the 
agreement In this House, our party had fully supported 
the agreement. We had supported It because we believe 
that there has always been unanimity on the issue of 
India's relations in intemational affairs and it is a globally 
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accepted fact even today. There was a time when the 
world was divided into two parts after second world war. 
India was a newly formed nation and we had just got 
independence at that time. We had to build India with 
our own strength securing the interests of our nation and 
observing non-alignment in the world at the same time. 
In such a scenario the foreign policy of non-alignment 
was considered to be a meaningful foreign policy for US 
and our country has been following it since then. But 
whenever India has faced any crisis and we have felt 
that we are devoid of power, no powerful nation has 
ever helped us. When China attacked our country In 1962, 
it was said that our ally country is Soviet faction but it 
also sidelined itseH on the plea that while ideologically 
China was one of its ally, India has been its friend, 
hence it was better for it to be a mute spectator, and 
thus we were left to face the war. However, It was the 
countries supporting the non-alignment movement which 
came forward to help us, particularly Sirlmavo 
Bhandamayake, the Prime Minister of Sri Lanka came 
forward. 

Wher. the struggle of independence of Bangladesh 
was going on in 1971, India provided all help. At that 
time, America also sent its seventh naval fleet in the 
Indian Ocean. America set up its permanent base in Diego 
Garcia. But India succeeded in this struggle and captured 
a large number of a prisoners in comparison to the war 
prisoners captured in ali wards in the world. With this, an 
independent country surfaced on the map of the world 
all with the help of India. The then Prime Minister of our 
country was right to think that the world might not consider 
India to be a frightened country in view of formation of 
a military base by America in Diego Garcia and after 
arrival of a big power in the Indian Ocean, hence our 
country showed its strength before the world by conducting 
POkharan-1 underground nuclear tests. India conveyed the 
message to the world that we can encounter any attack 
with our own might. Hence. I want to say that we have 
always raised our voice for upholding the principles we 
believe In whenever it was needed. During the sixties, 
when Egypt nationalised the Suez canal during the regime 
of President Abdul Gamal Nasser; France, Britain and 
Israel jointly attacked Egypt. At that time, India was the 
only country which raised Hs voice against that· attack. 
As a result the citizen of Britain surrounded the residence 
of their Prime Minister. India evolved such a public opinion 
In the world that this joint attack on Egypt by an the 
three countries was immediately stopped. A few days 
later when the whole wortd was tense, the reconnaissance 

planes of America entered into Russia but were shot 
down. President De Gaulle called a meeting of 
Khrushchew and Bulganin in France at that time, about 
which it is said that it was a summit between America 
and Russia. It was a move for arbitration by France but 
that summit failed. At that time, the Prime Minister of 
India Jawaharlal Nehru moved a resolution In th~ United 
Nations Organisation for bringing mutual negotiations 
between the two. His resolution was discussed in the UN 
and it paved the way for an environment of harmony In 
the tense wortd. All this could be possible due to efforts 
by Jawahartal Nehru. 

I mean to say that India still sincerely upholds Its 
principles without sacrificing its national interests. Raising 
voice for such principles has always been India's priority 
and this has also been the basis of our independent 
foreign policy. With these principles, the Government of 
India haf'I adopted its foreign policy by evolving national 
consensus with regard to any intemational issue. 

Similar situations also existed in the Middle East. 
We are always of the view that America has always 
conspired to destabllise West Alsa. We will have to accept 
the fact that America along with many small countries 
who are its allies, who want to remain with it will have 
no objection if a country like Israel become nuclear power. 
But it certainly does not want India to become a nuclear 
power. The world knows it very well how and with whose 
assistance Pakistan, our neighbouring country, acquired 
the capacity to make nuclear bomb. India has made more 
and more friends in these circumstances while pursuing 
Its independent foreign policy. However, it has never 
compromised with its national principles. 

We are not In favour of any kind of confrontation 
with America. We should take its assistance in all the 
matters relating to economic and strategic progress by 
considering it to be our friend. But India must not accept 
America's interference in the countries of west and south-
Asia. The agreement that we signed with America on the 
18th July should be viewed in this perspective. 

I want to congratulate our Prime Minister for the 
ltatement he made in Rajya Sabha some time back. 
The entire apeech reflects a powerful In~la. Each and 
every word of that speech points towards one thing that 
India cannot bow before any power in the world. Hence, 
I would like to say that the Prime Minister of India must 
not deviate from the commitment he has made in the 
other House of our Parliament. I would like to tell my 
friends that this Parliament is a symbol of faith and public 
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sentiments of this country. When any Prime Minister of 
India makes any promise before this Parliament, we do 
not have any reqon to distrust It, so we should trust It. 
As 80me news is coming today, that some kind of 
manipulation might take place in the agreement Signed 
between the Prime Minister of India and the President of 
America. We will have to be careful in this regard as 
well. A sense was developed, American Congress passed 
it but American Senate has a problem to approve it. We 
want that the Members of the American Senate should 
know unanimity of Indian Parliament on the issue and 
that the people and Parliament of India fully support both 
Prime Minister and the Govemment of India and we are 
not going to accept any kind of manipulation in the 
Agreement. We are taking part in this debate to express 
this conoem. 

Hon'ble Prime Minister met the President of America. 
This House expressed its full faith In the Prime Minister. 
Whatever agreement he had signed, the majority of this 
House was with him. Hence, this message should be 
conveyed to the outsiders that not only the majority but 
the entire country and Parliament unanimously support 
this agreement. This message also should have been 
conveyed with the statement of Prime Minister. 

When our Prime Minister met with the American 
President, he- was surprised that Vajpayeeji had opposed 
this agreement in the Parliament of India. We are 
surprised that he had expressed this opinion there during 
his meeting with the President of America. We regret to 
say that at least a person like me, who is having a good 
opinion about the Prime Minister did not like this surprise 
expressed by him. Hence, I want to say that the 
Government of India should stand by the promise, he 
has made in Rajya Sabha. The entire country, the entire 
House and at ieast my party, which has been opposing 
this Govemment on most of the issues, will be with you 
on this issue. With this promise, I conclude my speech. 

SHRI DEVENDRA PRASAD YADAV (Jhanjharpur): 
Mr. Deputy Speaker, Sir, it is a matter of national and 
intemational importance and not just a party issue. The 
joint statement given on the 18th July on the Indo-US 
Nuclear Treaty has removed whatever doubts lome 
parties were having. A few days back, hon. Prime Minister 
made a statement in the other House which has not only 
strengthened the self-respect of the country but also the 
foreign policy and the non-alignment policy. Thus the 
doubts of some of the parties have been allayed. 

One thing is being said from the beginning in 
connection with the Indo-US Nuclear Treaty that it will 
provide security to India in the field of energy. But, doubts 
were cast upon it because the views of our scientists 
had also started appearing. This created an atmosphere 
of confusion in the country. But, the vehemence with 
which hon. Prime Minister made his statement, it is clear 
that he and the UPA Government have taken cognisance 
of the concerns expressed by the scientists recently and 
he has personally apprised the US President George Bush 
of the sentiments of the Indian people. The strength with 
which the hon. Prime Minister has put across India's 
interests will be recorded in history. Even India had the 
right in the jOint statement of 18th July to pull out of the 
treaty in case there would be any manipulation in its 
norms. I do not know why some people felt sceptical 
and all sorts of views started surfacing. But, I want to 
tell that having doubts by thinking on party lines is 
injustice to the country when it is a matter of country's 
respect, independent foreign policy or non-alignment 
policy. 

We want to obtain power from nuclear energy but It 
is not good to doubt whether it is a matter of producing 
power from nuclear energy or from water. After 18th July, 
India has not taken any step bigger than gMng a concrete 
shape on papers to its scheme of classification. of nuclear 
plants into military and non-military zone8 in this case 
and inform the US administration. But, the US has also 
made connection-with the nuclear supplier besides making 
legislation as a result of which only, Russia released the 
fuel for the Tarapur Reador. The US has taken a step 
forward in this Treaty in comparison to India In case 
some snag develope regarding the Treaty. I want this 
point to be noted here. Therefore, hon. Friends shoutd 
not have doubt In this regard. 

MAJ. GEN. (RETD.) B.C. KHANDURI: We have no 
doubt but your mind is confused. 

SHAI DEVENDRA PRASAD YADAV: Your point is 
O.K . ... (lnMfT'l/Pfion8) I had listened to your speech. I 
have no confusion. Your speech was creative. 

17.50 n. 

[MR. SP£AKER in 1118 Clur/IJ 

I do not want to make any comment. Harln Pathak 
ji is provoking you to speak. 
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(English} 

MR. SPEAKER: It should not provoke any nuclear 
matter. 

(Translallon} 

SHRI DEVENDRA PRASAD YADAV: Mr. Speaker, 
Sir, I have full confldenc6 that there will be no interference 
in India's independent nuclear programme and 
independent foreign policy. There is no scope for any 
kind of interference. The kind of strength shown by the 
Government and the kind of statement given by the hon. 
Prime Minister before the country indicate that there will 
be no adverse impact on the sovereignty and national 
interests of the country. The concems of the prominent 
SCientists of the country have also been considered and 
accorded priority and consultations were also held with 
them and will be held in future also. No compromise can 
be made with the larger interests of the country. We 88 
well as the whole of the country is behind the unflinching 
view of the hon. Prime Minister of not accepting unilateral 
moratorium on the rights of our country regarding foreign 
policy. nuclear disarmament and nuclear explosion In 
future too, the blue print of which was given by Pt. 
Jawaharlal Nehru in his speech in 1962 that the strong 
foundation of a country can be laid only through nuclear 
energy and the country should be ready for that. I think 
that this roadmap is a source of inspiration for us even 
today and we should not get astray. No doubt, the 
achievements gained by India even after the technical 
restrictions imposed after the nuclear explosion in 1974 
are praiseworthy. But, It cannot be forgotten that those 
achievements stood on the foundation of the IntematiGnal 
technicai cooperation which was the result of the efforts 
of Homi Bhabha. It is my belief that, today, India is on 
the verge of breaking free from the technical restrictions 
after 32 years by the US leadership and we will lose the 
opportunity of getting connected with the other super 
powers in the field of science and technology in case we 
reject the Indo-US Nuclear Treaty on the basis of some 
prejudices. Our country has to deal with the issues of 
economic development, foreign investment, trade, nuclear 
energy, hydro-electricity and a joint statement has definitely 
been given in the Treaty. Remaining within its limits, the 
hon. Prime Minister has expressed it strongly and clearly 
that we can never compromise with the larger interests 
of the country. So much so, India Itse" will review the 
nuclear weapons programme and our sovereignty will 
remain intact. There can be no compromise on that. Not 
only this, India will choose Its own path in case the US 

playa some trick. What more could be the proof of the 
strength and seH-respect of the country? I, therefore, think 
that the hon. Prime Minister is standing by the Statement 
made in the House and the whole of the country supports 
him. The whole of the country is with the Prime Minister 
on this issue and we all resolve to be within him on this 
path. We should protect strongly the larger Interests of 
the country under the Treaty and keep the self-respect 
of the country and our Identity in the world. With these 
words, I conclude. 

(English} 

SHRI SURESH PRABHAKAR PRABHU (Rajapur): Sir, 
this agreement that has been signed between India and 
the United States, which the Prime Minister presented 
before the Parliament on the 18th of July, has three 
components. There is a relationship on economic issues; 
there is a relationship related to the nuclear a~d civilian 
energy and, as a result of this, there is a relationship 
which enactments into strategic relationship. So far, we 
have been discussing largely the nuclear and civilian issue 
because it has become a symbol of the relationship. One 
of the clauses of the agreement stipulates that we must 
separate the civilian nuclear capability and the military 
capability. It assumes a more serious implication, as far 
as the strategic relationship goes. 

While we need to move forward with the United 
State!!, which is the largest economy of the world and 
being the .largest science and technology hub of the world, 
it lies in India's interest that we must collaborate with 
them in India's interest, on India's terms, on such issues 
that concern India, and we should try to take the 
relationship forward in such a way that it will benefit 
India. 

I would like to remained you that the First Green 
Revolution that took place in India also happened 
essentially because of cooperation that was offered by 
the US at that time. M.S. Swami nathan and C. 
Subramaniam played a key role in that; and technology 
and transfer of technology, in a great deal, also happened 
from there. Therefore, it Is really important that we must 
strengthen the relationship in such terms that wHI benefit 
India. 

In foreign policy, it Is important that we must look at 
rest of the world from India's eyes and wherever it 
converges In India's interest, we should try to collaborate 
and cooperate. 
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. Here, on the energy front, which is essentially the 
heart of this Agreement, India has, unfortunately, been 
secluded from accessing fuel for firing its rockets for a 
long period of time. In fact, India needs huge levels of 
energy-more than 10,000 MW to 15,000 MW every year. 
We have been planning to add 10,000 MW, and we are 
not even going up to 40 per cent of that for a variety of 
reasorJs. We clearly need to look into that because power 
is one of the key concerns of India. While doing that, it 
is important that we must develop an energy mix. How 
do we go about with an energy mix? Do we need one 
energy against another? We need all forms of energy, 
that are available within the country. We need hydro, 
thermal, renewable and we also need nuclear. Why do 
we need nuclear energy? It is essentially because the 
world is facing a serious challenge of climate change. 
The green-house emission has created a huge crisis in 
the world, which humanity has to now face. Probably, 
the whole humanity will not be there on this Planet In 
the next few years' time. We, in India, are facing this 
problem because of floods and the syndrome of drought 
which recurs time and again, which is also because of 
the effect of climate change. Nuclear energy is one of 
the cleanest forms of energy. It does not emit green-
house gases. Therefore, we need that energy 88 well as 
we need, as my colleague General Khanduri was saying, 
hydro energy. We also need thermal energy because 
coal is going to be the mainstay of India in the energy 
sector contributing to more than 50 per cent of it until 
2050 when we may have a significant contribution coming 
from other sectors. Therefore, we need this energy. 
Therefore, this energy cooperation with the US is 
welcome. 

What is really concerning is the implication of this 
Agreement, snowballing of this implication on the strategic 
sector. To make sure that we are not solely guided only 
by looking at energy issues, we must converge with them 
while making sure that our own long-term strategic 
interests are in no way compromised. 

18.00 hr •• 

Therefore, I look forward. The Prime Minister has 
already made a very categorical statement, which, I again 
welcome it. But I am sure, this new process in the next 
few weeks are very crucial when the US Congress would 
legislate on this issue. It is now Senate and also the 
Congress, House of Representatives which are deliberating 
over it. I am sure, there is going to be a compromise 
between the Houses to decide conflicting issues that 

would emerge. But I hope that the Prime Minister would 
be able to make sure on behalf of India that India's 
interest is not compromised. I am sure that the Prime 
Minister made a very clear statement. From our side, 
within these four walls and nothing more, I would like to 
know, suppose, for some reason, the legislation does not 
conform to our concems and within the par~meters that 
we already stipulated, whether we will be walking out of 
this agreement? There are so many other implications of 
this agreement. As I said. it is just the nuclear-civilian 
agreement. We have another agenda with the United 
States which goes beyond this agreement. Whether we 
would be compromising on that or whether we shall try 
to emerge in a way that would make sure that all our 
concerns are properly addressed, all the interests of India 
are properly protected and would be able. to move 
forward? 

SHRI VI~AYENDRA PAL SINGH (Bhllwara): This 
subject was discussed In Rajya Sabha for eight hours. 
You want to really curb it. This is a very important subject 
We would like to speak on It. 

MR. SPEAKER: Do not use such things which are 
not relevant. 

... (Interruptions) 

SHRI VIJAYENDRA PAL SINGH: You must give us 
time. 

MR. SPEAKER: We know that. Now, let him speak. 

SHRI B. MAHT AB (Cuttack): I stand here to deliberate 
on the Indo-US Nuclear Agreement. After a marathon 
discussion on the Indo-US Nuclear Agreement In the other 
House, Prime Minister's reply should have alloyed all 
doubts. But the situation Is not so. What I understand 
from the hon. Prime Minister is that, whatever the US 
Congress may legislate on the issue, India Is bound only 
by the July 18 Agreement, the Prime Minister signed 
with the US President. In other words, New Delhi will not 
accept any changes that the US Congress might make 
in the Agreement compromising India's national interest. 
If this is so, say this in clear terms. 

I would say that India's nuclear programme is acted 
solely by its own legitimate concerns. We cannot allow a 
situation whereby foreign officials enjoy free access to 
Indian nuclear facilities. The proceedings in the US House 
of Representatives on the trajectory nuclear deal thus 
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[Shri B. Mahtab) 
raise suspicions that the US may have a larger role in 
the implementation of the deal than has been presumed 
going purely by the text of July 188 deal. It is also a 
worry that development of Indian nuclear deterrent would 
suffer a set back with the US indirectly seeking a cap on 
India's nuclear weapon programme. But we should make 
it amply clear that we cannot accept any constraint on 
this issue. 

My humble opinion Is that, July 18 deal would benefit 
both India and the United States. We are emerging as 
strategic partners. It is the result of an 'out of the box' 
approach to nuclear and technological challenges we face 
in our bid to emerge as an economic giant by the end 
of the first quarter of the 21st century. We were informed 
that the Left was happy with PM now, after, at last, his 
reply in the other House. Yet, this discussion has been 
initiated by the Left. 

I have three points to make. Among our nuclear 
scientific establishment, sections of the academia and 
some of our political parties. both on the Left and on the 
Right, there is an understandable fear of the Indo-US 
nuclear deal getting India entrapped. The fear is 
understandable because of the history of past 60 years. 
Even after nuclear tests in 1998, during the Jaswant-
Talbott talk, the US always attempted to get India into 
the CTBT and to cap, reduce and roll back Indian nuclear 
arsenal. Successful US administrations have consistently 
aimed at curbing Indian nuclear arsenal. US will always 
try to advance Unit9d States interest. They are stili out 
to sustain their pre-eminence in the intemational system 
but let us not be blind towards the US strategy towards 
India that has changed because of the change In time 
and circumstances. Those, who have reservations on the 
Indo-US Nuclear Deal, also should become aware to the 
fact that Russia, which is now emerging as the leading 
energy power, fully backs this Indo-US Nuclear Deal and 
so do the European Union and Japan. 

In our country, we should give some thought to the 
changes in time and circumstances which have brought 
about this attitudinal change all over the world. There Is 
no bipolar world with two adversarial blocs, but a balance 
of power system exists today in which no major power 
considers any other as an adversary. It Is a globalised 
world in which there is a great deal of inter-dependence 
among the major nations of the world. Trade between 
United States and China is growing year after year. The 
US and RUSSia manage together a space station. There 
Is a common research project on the thermonuclear 

energy with participation of all other powers and now of 
India as well. 

The equation of today's India with other major powers 
of the world, including the United States, Is different from 
what it used to be before economic Ilberalisation. Today, 
our country has more Foreign Policy options, in a' world 
of balance of power, than It had In a bipolar world. The 
United States, Russia and the European Union treat our 
country as a strategiC partner. Even China is engaged 
today in a strategic dialogue with us. The Indo-US Nuclear 
deal recognises the existence of the Indian nuclear 
arsenal. India could serve to promote a better balance in 
Asia and the world. 

Sir, I have two questions. It is leamt that Saudi 
Arabia's oil production has peaked and will soon be on 
a downward trend. The same is true of other oil producers 
of that region. This does not mean that oil wells are 
about to run dry. But that, more oil Is being pumped out 
than new sources discovered. It Is important to. recognise 
that It is not a political problem but a resource problem 
brought on by the supply-demand equation. 

Over the coming decades, the world will increasingly 
have to shift from fossil energy to non-fossil energy. 
Despite found hopes about windmills and solar energy, 
the only viable and proven source of non-fossil energy is 
nuclear power. One day the transition will take place. 
Should we evaluate the proposed Indo-US Nuclear Deal 
against this background? What will be the cost? The 
economic implications of this transaction are incalculable. 
Demand for energy is growing in India. Should we treat 
it as an opportunity? If so, for whom? Is It for the 
Industrialists of the United States who are engaged in 
energy industry, particularly the nuclear industry? 

I am aware that this agreement Is complex but one 
thing stands out that It calls on India to stop Its Thorium 
based research and development in exchange for Uranium 
based teohnology and fuel, which is to be supplied by 
the United States. The central theme is, 'yes' to Uranium 
and 'no' to Thorium. Let the Govemment say in clear 
terms what we will be sacrificing while relying, on American 
business to supply its future non-fossil energy needs? 

India has substantial thorium reserves but little 
uranium. India has technical capability in building reactors 
baaed on the thorium cycle. But are we being swayed 
by Westem lobbyists? 
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MR. SPEAKER: Please conclude. 

SHRI B. MAHTAB: Sir, I have a last point to make. 

MR. SPEAKER: Your last point was very long. 

SHRI B. MAHTAB: Therefore, the basic question 
regarding the Indo-US nuclear deal Is whether we really 
need it. Some say that the deal will give boost to our 
power sector, but the question is whether nuclear power 
is an economically viable proposition; whether any risks 
are involved to the human population in the process of 
producing energy through nuclear power; whether political 
and strategic issues favour our country; and whether this 
is the only alternative available. I need not go into all 
these questions. These are the questions which are before 
this country and this House today. I come to my last 
query. 

MR. SPEAKER: The word 'last' has a meaning. 

SHRI B. MAHTAB: Sir, this is the 'last'. I would like 
to know whether the countries which have installed nuclear 
power reactors are phasing them out. Has not a single 
plant been built or planned in the US for the last 25 
years? Is this the same in United Kingdom? The Financial 
TimBS has reported that no nuclear power stations are 
likely to be built in the United Kingdom for at least a 
couple of decades to come. In the United Kingdo"!, the 
last reactor built was in 1995. In France and Germany 
no new nuclear power stations are being built for more 
than a decade. Then why are we rushing in? I conclude 
by saying a quotation which the Prime Minister may 
ponder over: 

·Stay committed to your decisions but stay flexibie in 
your approach." 

This should· be our path in today's International 
relations. 

MR. SPEAKER: Mr. Chandrappan, you have four 
minutes but I will give you five minutes. Please conclude 
within that time. 

SHRI C.K. CHANDRAPPAN (Trichur): Sir, I have not 
yet started. 

MR. SPEAKER: Therefore, I am telling you before 
you start. 

SHRI C.K. CHANDRAPPAN: Sir, actually whfte raising 
this discussion if we express our apprehension, It should 
not be taken as a reflection of our lack of confidence in 
the Prime ·Minister. We have great confidence in the Prime 
Minister. I remember in the other House while the debate 
was going on, he said that let the legislative process be 
completed. He was referring to the legislative process 
that is taking place in the United States. He said that 
once it is completed, we will then determine whether 
there are elements which go beyond what we have 
committed on July 18 last year. That was a very re-
assuring statement that he has made. Actually we 
congratulate him for making that verY bold statement about 
the Indo-US Agreement but then the apprehenelons are 
coming because we are dealing with another partner and 
not our Prime Minister alone or India alone. We are 
dealing with a country, namely, the United States that 
has a track record which is not In any way very enviable. 
That is why, we are raiSing this apprehension. 

Now one of the questions that the scientists raised 
when they issued their statement was that we cannot 
accede to any restraint in perpetuity on our freedom of 
action. 

This is about our strategic requirement of nuclear 
energy. I would like to know whether the new legislation 
that the United States Is on the way of enacting would 
give us the freedom to go ahead with our strategiC 
requirements. The other point is that there need not and 
should not be any subject of external control. 

Sir, in regard to supply of nuclear fuel I understand 
that once we have entered Into this agreement the other 
countries would be free to sell to us nuclear fuels like 
Uranium. But there have been statemente made in the 
Congress in the course of the debate that there would 
be restrictions on other countries In seiling nuclear fuel. 
I would like to know If this apprehension of ours Is real 
or not. Probably, the hon. Prime Minister will be able to 
enlighten us on this point. 

Sir, Just now my friend was mentioning about very 
advanced research that we have been conducting in the 
field of nuclear energy development out of Thorium. There 
Is an apprehension that we may lose out on the 
advantage of achievement of such nuclear energy 
development out of Thorium. I hope, the hon. Prime 
Minister would like to clear this point to us. 
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MR. SPEAKER: Please conclude now. This is just 
the warning bell. 

SHRI C.K. CHANDRAPPAN: Sir, this is my last point. 

MR. SPEAKER: In the nuclear age we should be 
very time bound.' 

SHRI C.K. CHANDRAPPAN: Sir, I am trying to co-
operate with the Chair. 

Sir, we are dealing with a country like the United 
States, a country which has a very tricky approach to 
other nations. It has not only an unreliable past, but also 
an unreliable present. They try to twist anns of her friends. 
We expressed our doubts last year also when we had a 
discussion on the subject of voting on Iran. We were 
forced to vote on the question of Iran in the IAEA. I 
would iike to know if we would tolerate such kind of 
arms twisting, or we would take a more independent 
poiicy in this so called un i-polar world about which there 
have been so much of a talk all around. 

Sir, the hon. Prime Minister is visiting Havana to 
attend the Non-aligned Summit. Now, if the Non-aligned 
countries could be persuaded to rally behind India and 
they could all take a firm stand on following an 
independent foreign policy, a policy free of imperialist 
machinations, then that would serve as one of the 
guarantees and India, in tum, would also find many friends 
who would support the cause of India in the world. I 
hope, the hon. Prime Minister will take a firm stand and 
take this country forward in the path of Non-alignment. 

MR. SPEAKER: Shri Vijayendra Pal Singh. 

SHRI VIJAYENDRA PAL SINGH: Sir, before I start, 
I would like to know the time allotted for me so that I 
can frame my points accordingly. 

MR. SPEAKER: It is eleven minutes. 

.. . (Interruptions) 

SHRI VIJAYENDRA PAL SINGH: Sir, I stand to speak 
on a very Important issue In the Indo-US nuclear deal of 
18th July which is going to be having a very long ranging 
effect in India not oniy on the energy sector but also in 
various other aspects, most importantly on India's vital 
national security interest which is of immense Importance 
and prime concern to us. 

Sir, iet me very categorically say that we do have a 
grave situation of power in this country. People have 
been talking about the mix. I agree to the way It has 
been done in the sense that we are depending more on 
the thermal. We have very little hydel although there is 
a potential of 80,000 megawatts. But It is an area where 
the gestation for hydel power plant has been very long. 
We agree to that. We have lignite in a very limited area 
and we have not been able to really exploit It. It should 
be exploited but nuclear is very important. I have been 
the Convenor of the Standing Committee on Power on 
nuclear and we have been working on this. We have 
also thought as tu why is that the gestation in the nuclear 
power projects have been 80 long? They take 10 to 12 
years. We also said that, leaving aside the critical, why 
do not we privatise it and bring down the gestation 
period? We have been doing well. It is nothing new that 
nuclear is a new idea but we have not gone a long way 
in it. 

Let me also put it on record that during the Vajpayee 
Govemment, it was Shri Vajpayee who went to Russia 
and it was he who finalised the Koodangulam Project 
and so far, the nuclear power plants used to be of only 
220 megawatts. For the first time, it was negotiated to 
1000 megawatts energy and you are all aware of It. 

Let me also put It on record that we are not against 
nuclear in any way. What we are worried is what the 
deal is all about. We all have a IQt of respect for you, 
hon. Prime Minister. You are an eminent economist. But 
I do not know If you are going to fall us in the deal 
because you are not a diplomat. You have quoted 
Machiavellian. .,. (Interruptions) It 

MR. SPEAKER: These are irrelevant. 

... (Interruptions) 

MR. SPEAKER: By these interruptions, you are giving 
importance to it. I have already deleted it . 

.•. (InltlmJptions) 

MR. SPEAKER: Please sit down. Personal reference 
should not be there. You can say that ,me Is an hon. 
Member of Parliament. That is enough for us. Please sit 
down. She does not need your help. 

... (Interruptions) 

"Not recorded. 
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SHRI VIJAYENDRA PAL SINGH: We have Chanakya. 
You might have quoted Chanakya. We have Bismarck. 
Chanakya ha~ been the greatest diplomat and Bismarck 
has been the greatest diplomat. I do not know why you 
have to really get down to Machiavellian. Everybody 
knows what machiavellian was all about, an unscrupulous 
guy. And that is what you are trying to quote. That is 
why, we have a lot of concem on this issue .•. As I have 
already said, our Party is not against the nuclear deal as 
such. But our concerns are primarily about the national 
security interest. 

Let me put it on record that I want to salute all our 
scientists, Dr. Homi Baba, Dr. Vikram Sarabhai, Dr. 
Sethna, Dr. Raja Ramanna, etc., who have taken our 
three-stage nuclear programme ahead. What worries us 
today? This three-stage nuclear programme that we have 
developed is a unique programme in the sense that no 
other country has, in the third stage, thorium. Large 
quantity of thorium is available In India. It is to the extent 
that word's forty per cent of thorium sources is In India. 
If you can inject thorium In the third stage we will have 
an Indigenous nuclear fuel. 

If that programme is aborted by this deal, then we 
are going to be in real trouble because America wants 
to sell their own products and their reactors which have 
been speJt out earlier. They are hard bargainers. We just 
want to say: "Please be cautious." It has been happening 
all over, tor very many years. They have done wrongs to 
a lot of countries. A lot ot countries have complained 
about the way they have their deals. Even in the WTO, 
as you are well aware, they wanted to arm twist their 
way in the mari<ets. Why is It that America signed this? 

It you go into. the details of it, one reason Is 
economics, like selling reactors, and the other reason Is 
to put us in the inspections of IAEA so that they can do 
their hound nosing on all our nuclear plants. Is that the 
reason that they have done it? They are not concemed 
about India having a nuclear power of 30,000 megawatts, 
etc. They are not interested in that. If you go into the 
details of it you will find that this whole deal is one-
sided. That is what we are wanting to caution you about. 
Any deal should always be a two-way street. We feel 
that this has a tilt towards Americans. That Is what our 
worry is. 

Let me also talk about separation that the hon. 
Minister was talking about. Why is it that the CIRUS 
Reactor has bee kept under the Inspections? That is a 

question that you must answer. Is there any moratorium 
on the production of fissile material? Have any 
negotiations been done on the FMCT? What is our 
present status on the FMCT? What is our status going 
to be compared to the nations which are signatories of 
the NPT? Will there be a discrimination of any kind from 
them? Or will we be at par with them? Subsequently, will 
the IAEA have a protocol of inspections different from 
the NPT? Or will it be the same? Will the American 
inspectors, along with the IAEA, go sniping around, as I 
had said earlier, ali our nuclear facilities? 

Fourt~ly, if there Is a shifting of goals which has 
been much talked about after the reconciliation, what the 
hon. Minister was talking about in both the Houses-in 
the Senate and the Congress-what Is the stand the 
hon. Prime Minister Is going to take? 

Sir, let me remind you here that the League of 
Nations which was promoted by one of their Presidents 
was thrown out by the reconciliation of both Houses. If 
a situation of that kind happens where are we going to 
land up? 

Lastly, if we go down the memory lane, do you recall 
Tarapur and our other plants? The fuel was stopped 
because of some reason or the other. They are going to 
find some reason or the other to really stop the fuel after 
we having paid for all the reactors and millions and 
millions of dollars. If that is the situation and we do not 
get the uranium and we do IIOt get on the thorium which 
is locally available to us, what are we going to land up 
with? 

Sir, these are my queries. 

MR. SPEAKER: I am extremely thankful to you for 
your cooperation. 

THE PRIME MINISTER (DR. MANMOHAN SINGH): 
Mr. Speaker, Sir, as I listened to the debate, I felt being 
proud to be an Indian. This debate has clear1y shown 
that when it comes to safeguarding India's supreme 
national interests, there are no party differences. There 
are concems, there can be worries, but the nation will 
speak with one voice in defence of Its Interests and that 
is the message that comes out loud and clear. Let me 
say that I take pride in that. But I also recognise that It 
casts on me a great responsibility that I should be worthy 
of this trust that the House has displayed in the motivation 
behind this deal. 
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Sir, I will take some time to spell out the big picture 
as I see it where India is in the world and where we 
ought to be moving and how we are going to move in 
that direction. I do recognise that we live in a world of 
unequal powers and those who are strong have always 
a tendency to twist the arms of others. 

Sir, I recall that as a young boy, I once heard Man 
Singh who along with Netaji Subhash Chandra Bose was 
the founder of the INA. In a speech he said in Punjabl: 
Duniy{l Mardi Zoran Noon-Lakh Laanat Kamzoran Noon-. 
The world worships the mighty and the powerful; the 
weak and feeble are always at the receiving end. 

I do recognise that we can realise our destiny only 
by working hard, to become a major people of the 
evolving global economy. It is only then that India will 
acquire that respect, that credibility and that power which 
is our legitimate goal. After all, we are a country with 
great civilisational heritage .. a country of one billion people 
with a freedom struggle which should be the envy of 
every country in the world. But all these wishes can be 
realised only if India emerges economically as a strong 
nation. 

Today, there is a change in the mood of the world 
towards India. After the experiences of the last 50 to 60 
years, the world today marvels that there is a country 
like India, a country of one billion people, a country in 
which you can find all great religions represented in its 
population mix, a country committed to the rule of law, a 
country committed to respect for all fundamental human 
freedoms. The world recognises today that there is no 
country in the world of India's size, of India's diversity, of 
India's complexity seeking to social and economic 
salvation in the framework of an open society and an 
open economy. That is why there is such great interest. 

Whenever 'a country emerges, those who are in 
power get worried. But whether you like it or not, I sense 
today a willingness in the rest of the world to help India 
to realise its inherent potential because in India's 
civilisational heritages, our people have never gone to 
other countries as conquerors. They have gone as traders, 
they have gone as preachers, they have gone as men 
and women of goodwill and the world respects us for 
that. That is what India is about. That is what Pandit 
Jawaharlal Nehru said on the eve of Independence when 
he said: MOUr dreams are for India but they are not for 
India alone. They are dreams for the oppressed world as 
a whole." So, Sir, I would respectfully urge this august 

House to recognise the changed mood of the world 
towards India. This Is not to say that power politics is a 
thing of the past; that there will never be any attempt to 
twist our arms. We will protect ourselves to ensure against 
the risks that are there. But it would be wrong for us not 
to take advantage of the opportunities that are now on 
the horizon. I Sincerely believe that it is in the Interest of 
our country to have good relations with all the major 
powers. I make no apology that we seek good relations 
with the United States. The United States is a pre-eminent 
power. But, for that matter, in the last two years that I 
have been the Prime Minister, we have made big efforts 
to come closer to Russia, to come closer to the European 
Union, to come closer to China, to come closer to the 
Arab world. 

We had the privilege of welcoming His Majesty the 
King of Saudi Arabia as our honoured guest on Republic 
Day. When he went back, what did he say to me? He 
said: MMr. Prime Minister, the world talks about energy 
shortage. As long as Saudi Arabia is there, you can take 
it that we will take care of your energy requirements." 
So, this may be a unipolar world. But we have operated 
in a manner which strengthen our linkages with all the 
big powers, with all our neighbours. We are seeking a 
new set of relationship with the Asian countries. Let me 
say that I also consider it our obligation to work hard to 
normalise, to expand and develop our relations with our 
neighbours including Pakistan, Sri Lanka, Nepal and 
Bangladesh. We will remain committed to that. That is 
our civilisatlonal heritage. That is the meaning of our 
freedom struggle as I understand. 

The second thing that I do wish to say is this. I was 
bom in a village where there was no electricity. I never 
saw any electricity until I went to study in the neighbouring 
tehsil headquarters. Our women in rural homes use wood. 
They spo!! their eye-sight in the process. Development 
will remain a mirage for millions and millions of .our people 
unless we change that picture. 

In the old days, whenever one went to the old Soviet 
Union, It used to be written boldly everywhere that 
socialism is Soviets plus electricity. The Soviets may have 
disappeared, but the role of electricity In modernisation 
and in expansion of economic and social opportunities 
for the people is a reality and, therefore, if India's struggle 
for Its economic and social development is to succeed, 
we need ever-increasing amounts of energy. 
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There are two types of things which are at work 
today which c1etennine the demand for energy In our 
country. First is the nonnal growth process. As growth 
takes place, commercial energy demand increases roughly 
at the same rate, if not more than the rate of growth of 
national income. But in our country, there is the other 
revolution and that is the modernisation of our rural 
economy and the replacement of non-commercial energy, 
like firewood and other non-commercial sources of energy, 
by commercial energy. So, history tells us that in the 
process of development, If our economy Is to grow at 
the rate of 8 to 10 per cent, our demand for commercial 
energy will probably increase at the minimum at the same 
rate or probably even more. 

Sir, questionl:i have been raised whether we need 
nuclear power. I think Shri Suresh Prabhu knows this 
area as nobody else does. There have been important 
studies. I am not claiming that nuclear energy is the only 
way out for meeting the demand for energy in our country. 
We have important reserves of coal, we must exploit 
them. But as I look at the demand for energy, our coal 
reserves would be exhausted In about 45 years. We have 
sizeable amount of hydel resources, but they are in distant 
areas and we all know the type of problems that arise 
when you make use of hydro potential like resettlement 
cost, relief operation and also, I think, the costs associated 
with the risks arising out of being in unsafe seismic zones. 

We, now, know, at least, that there is an uncertain 
future for hydrocarbons. There is uncertainty about 
supplies, there is uncertainty about priCes. The price of 
oil has increased from less than $ 30 per barrel two 
years ago to $ 75 per barrel and there are very many 
people who tell me that, probably In a very short period 
of time, it will increase to $ 100 per barrel. We are short 
of hydrocarbons. We conSume about 110 million tonnes 
of oil. We produce only 30 million tonnes. We have not 
increased our oil production in the last 10-15 years. In 
this environment, if India's development Is not to be 
frustrated by the shortage of energy, I think, it is 
incumbent on any Government to think of widening its 
options with regard to the supply of energy. All that I am 
saying as to why we need a nuclear deal Is that we 
must ensure that the development of our economy will 
not be hampered by lack of adequate commercial energy. 
I am, therefore, seeking to enlarge the energy options 
that are available to our country. We must utiHse those 
options even if what I am saying about the future of 
hydrocarbons does not materialise. But it would be 
imprudent on the part of the Government not to make 

use of opportunities to widen development options, to 
widen the energy options. This is the reaaon why we 
through it is n8C8688ry to look around If this ambition of 
ours can be satisfied. 

We are short of uranium. Our uranium is also 
relatively high cost compared to the cost of production in 
the rest of the world. The available estimates as of now 
are that we have uranium only for the production of 
nuclear energy equal to 10,000 MW and that too for a 
period of only 30 years. I believe, we muat take a long-
term view of our future possibilities. 

If that is the picture, if there are International trading 
opportunities to increase the availability of uranium for 
us, If there are opportunities through International trade 
to promote a mutually beneficial exchange of technologies, 
that will help India's ambitions to emerge as a major 
pole of the evolving global economy we should exploit 
these opportunities. That is the vision which inspires us 
to look for opportunities, to remove this nuclear apartheid 
regime which has stifled the growth of India's nuclear 
power for the last three decades or more. 

Mr. Speaker Sir, hon. Gen. Khanduri quoted to me 
what I had said in the other House that India's nuclear 
programme began with emphasis on nuclear energy, and 
that Defence came later. That, I believe, is a correct 
statement. If you read Panditji's statements, if you read 
Dr. Bhaba's statement, I think, our emphasis, by and 
large, has always been on peaceful uses of atomic 
energy. That is the reason why as early as 1960, India 
championed the cause of a comprehensive test ban in 
United Nations For a. We remain committed to the vision 
of Rajiv Gandhi for a nuclear free world. 

It must be said of the vision of Pandit Jawaharlal 
Nehru, of Indira Gandhi, of Rajiv Gandhi that they were 
idealists, but they also recognised that we live in a very 
uncertain world. We do not control our environment and 
who can today say that they were not wise men and 
women. In the uncertain world that we live In, in a world 
of unequal power, the nuclear weapons are a reality. 
This country must keep Its strategic option and that is 
why India's programme for strategic assets, nuclear assets 
was a precious heritage which came to this country, 
thanks to the efforts of Pandit Jawaharial Nehru, Indira 
Gandhi and Rajiv Gandhi. 

You have my assurance, Sir, that we will do nothing 
to hurt this national heritage as long we will work 
steadfastly for universal, nuclear disarmament. But until, 
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I know that the day Is not going to come tomorrow, day 
after but hopefully some day it will materialise. But until 
then we cannot give up this strategic option. I assure 
you and through you, Sir, the House and the country 
that there is nothing in this nuclear deal which will hurt 
the strategic autonomy that this country must have with 
regard to the management of its nuclear weapons 
programme. 

Sir, a number of issues have been raised and I do 
not think, it would be proper for me to go one by one, 
the ground which I covered in the other House, but some 
broad concems, which have figured in the debate here, 
I will take them on board. The first one is the autonomy 
of our foreign policy. I wish to assure you, Sir-as I said 
a few moments ago-that this nuciear deal is not a device 
to be a subservient to any country whether it is United 
States or any other country. We have a proud heritage, 
a heritage from our freedom struggle. Mahatma Gandhi 
said once: "I want to build in this country a house open 
on all four sides so that winds of change may blow in 
from each and every direction. But, I refuse to be blown 
off my feet by anyone influence. I must have the courage 
and the ability to stand on my own feet.· That is the 
motivation, that is the inspiration for our foreign policy. 

Reference has been made to a particular vote on 
Iran. We have civilizational ties and links with Iran as we 
have with the Arab world. We will work hard to strengthen 
those civilizational and cultural links, give them a new 
orientation, strengthen our economic links. And the gas 
pipeline project is a pari. of that process. We will work to 
make it a reality. But, that particular vote was in the 
context of one particular thing that we had to determine, 
and that is-the international community asked this 
question-Iran is a signatory to the NPT. Therefore, our 
view is that It must enjoy a" the rights it has as a member 
of the NPT; it must also honour all the obligations that 
go with the members of NPT, nothing more and nothing 
less. Fortunately, things have moved in this direction. 
Right from the beginning, whether It is in the International 
Atomic Energy Agency or in the United Nations, we have 
conSistently taken a view that this Is not a matter to be 
resolved by coercive methods; debate, dialogue and 
discussion is the answer. I am glad, for example that 
things are moving in that direction. The Iranian 
Government, for example, have responded constructively 
to various proposals made by the P-5. And I sincerely 
hope that this wiH promote a constructive dialogue among 
all the interested parties. The problems relating to Iran's 

nuclear programme can be resolved without exercise of 
coercive elements which we do not approve of. 

Further, Sir, our record in the last two years Is an 
open record. We have made efforts to promote gOOd 
relations with China. I am very happy that last year 
Premier Wen came here; this year we are hoping to 
welcome the President of China, President Hu Jintao. 
The Prime Minister of Japan, Mr. Koizumi came here 
last year. Russian President Putin came here. Our 
relations with Russia, our relations with China. our 
relations with Japan, our relations with the European 
Union, and with ASEAN countries have taken a tum for 
the better. So, the House has my assurance that 
independence of our foreign policy and making it 
subservient only to our national interest will be ensured 
by us. 

A number of questions have been raised with regard 
to our fast breeder programme. The House has my 
assurance that the proto type fast breeder programme, 
that Is under way now, will be totally kept out of' the 
purview of any surveillance by any agency. 

If, in future, our programme develops and if we 
produce civilian fast breeders, we will then decide whether 
to designate them as civilian or military. So long as they 
are military, there is no question of putting them under 
any safeguard. So, I give my assurance that nothing will 
be done to impinge on the autonomy of the fast breeder 
programme. 

A reference has been made about the three-stage 
nuclear fuel cycle, whether we have given any 
commitment or is there anything in this deal which will 
hurt the growth of thorium as a fuel of the future. There 
is nothing of that sort contemplated. I do not know where 
this idea came from. I saw this in The Hindu yesterday 
but as far as I know, there is nothing in this deal which 
says that we will give up the three-tier fuel cycle. The 
programme to pursue research in thorium-related 
technology will not be compromised. 

Sir, Gen. Khanduri has asked me about the veracity 
of certain statements made by one particular American 
diplomat. I am sorry, I am not able to comment on what 
he said or what he did not say. He did not confide in 
me before he went on the television channel. Therefore, 
I am not able to enlighten as to what did this particular 
gentleman mean. But I can assure you, I believe if we 
stick by the July 18th Statement, we have got a very 

1. 
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good deal, a de.1 which I have been told was the 
ambition of the previous Govemment to negotiate but 
which they were not able to negotiate. 

The question Is, what Is our status? Are we going to 
be regarded as a nuclear weapons State? Let me be 
very clear. A nuclear weapons State has a particular 
coMotation. Since NPT cannot be negotiated until the 
whole Treaty can be re-negotiated, I think, It will be wrong 
on my part to say that we have been given the status 
of nuclear weapons State, and that fact was reflected in 
the July 18th Statement. It does not talk of India as a 
nuclear weapons State. It talks of India as a country with 
advanced nuclear technology, which should enjoy aU the 
rights and obligations which countries Similarly placed 
enjoy. It will be so because the safeguards agreement 
that we will sign with the Intematlonal Atomic Energy 
Agency will not be the safeguards agreement signed by 
all other non nuclear weapons States. It will be a 
safeguards agreement unique to India because India's 
position is unique. We do not fall into the category of 
non-nuclear weapons State. The July 18th Statement 
recognizes clearly and unambiguously that India has a 
strategic programme, India has a mHltary programme, and 
that programme Is totally out of the preview of any 
intemational inspections of any kind. 

Sir, questions have been raised. Please forgive me, 
Sir. I am just searching the relevant papers. 

19,00 hr •• 

SHAI VIJAYENDAA PAL SINGH: Are you justifying 
the reconciliation? ... (lnfllrruptiong) 

MA. SPEAKE A: It does not matter. 

... (Intsrruplions) 

MA. SPEAKEA: He can do that. But he is trying to 
find out a paper; and he can do. Kindly show this much 
of courtesy. 

... (Intsrruph'ons) 

SHAI VIJAYENDAA PAL SINGH: Can you explain 
about the July 18 Accord as to what is going to happen? 
... (Intsrruplions) 

DR. MAN MOHAN SINGH: Sir, a question was asked 
about the position on moratorium on production of fissile 

material and what we have agreed to. We have not 
agreed to any moratorium on the production of flssUe 
material. All that we have agreed to Is the same thing, 
which the previous Govemment had agreed to, that we 
will work towards a multilaterally negotiated and 
intemationally verifiable treaty in this regard. Until that, 
there is no question of accepting any limit on the 
production of fissile material. 

Sir, a question had been raised about the separation 
and how costly It will be. Some figures had been 
mentioned by some hon. Members stating 40 billion dollars. 
as the cost of separation. I do not know where this cost 
estimate 6rlginates. Doubts had also been raised about 
our accepting the separation of civil and military and 
nuclear facilities since Nuclear Weapon States do not 
accept such separation and retain the right to withdraw 
safeguards from their nuclear facilities. In our case, the 
July 2005 Statement acknowledges that India should be 
regarded as a State with advanced nuclear technology 
enjoying the same benefits and advantages as other 
States with nuclear technology, such as the United States. 
The July Statement did not refer to· India as a Nuclear 
Weapon State as this has a particular connotation in the 
NPT. The July Statement, however, explicitly 
acknowledges the existence of India's military nuclear 
facility. This meant that India would not aUract full scope 
safeguard such as those that apply to the Non-Nuclear 
Weapon States that are signatories to the NPT, and there 
would be no curb on continuation of India's nuclear 
weapon related activities. 

In these important respects, India would be very much 
on par with the five Nuclear Weapon States, who are 
Signatories to the NPT. The Separation Plan provides for 
India Specific Safeguards Agreement with the Intemational 
Atomic Energy Agency, with assurances of uninterrupted 
supply of fuels to reactors together with India's right to 
take corrective measures, In the event fuel supplies are 
interrupted. There is no question of separate agreement 
in this regard with the United States. 

MAJ. GEN. (AETD.) B.C. KHANDUAI: Sir, what about 
the cost of separation? 

DR. MANMOHAN SINGH: I would come to It. 

Sir, as far as I know, we have taken all precautions 
In wor1<ing out the Separation Plan. Whatever costs are 
there, they are within the realm of practical economics 
and political calcuJations. This 40 billion dollar figure, I 
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think, is totally misleading. I do not know what is the 
basis of that. 

MAJ. GEN. (RETD.) B.C. KHANDURI: What is the 
exact calculation? 

DR. MAN MOHAN SINGH: Well, I cannot divulge this, 
think, at this stage. But there are no unacceptable 

additional financial burdens, which are being placed on 
our nuclear programme as a result of dividing our 
programmes between a civilian and a military programme. 
I do believe that it is a good thing for our cOuntry for the 
future growth of both our civilian programme and our 
military programme, that this wall should exist. We have, 
for example, DRDO, which deals with the missile 
programme. 

We have the Space Department which deals with 
peaceful uses of space technology, and I do believe it 
has created greater cost consciousness. It has created 
greater sense of accountability and the same will apply 
as a result of the two programmes being kept separate. 
I am satisfied insofar as I have been told that the financial 
costs of the operations are not, I think, anywhere near 
the figures which are being quoted. 

PROF. VIJA Y KUMAR MALHOTRA: It is 40 miNion. 
What is the estimate? ... (Interruptions) 

DR. MANMOHAN SINGH: As of now, this is 
something which can be taken care of by the normal 
programmes of the Department of Atomic Energy. 
... (Inltlrruplions) 

PROF. VIJAY KUMAR MALHOTRA: What is the 
estimate? This is something which is very important. He 
is making a statement.. . .. (Interruptions) 

THE MINISTER OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 
SISAL): Did Mr. Jaswant Singh take it up with Strobe 
Talbot? ... (InltJrruplions) 

MR. SPEAKER: No, forget about that. Mr. Malhotra, 
you have raised a question. The hon. Prime Minister 
said, we shall be able to provide for that 

... (Inttlrruptions) 

MR. SPEAKER: All these detalls cannot be discussed. 

... (InlBrrupIions) 

MR. SPEAKER: You are entitled to. 

DR. MANMOHAN SINGH: Questions had been raised 
about the CIRUS and APSARA reactors. This has been 
raised in both the Houses. I think Shri Yaswant Sinha 
raised it in the other House as to why the CIRUS 
experimental reactor and the Fuel Core of the .APSARA 
have been included in the Separation Plan and whether 
this will not result in a decline in the fissile material 
availability for our strategiC programme. That is the 
question. In my statement on March 7, 2006, I had 
explained the rationale why India had agreed to those 
provisions in the Separation Plan. The CIRUS reactor 
win be permanently shut down in 2010. The Fuel Core 
of APSARA was purchased from France and we have 
indicated our willingness to shift it from the present 
location and make it available for piacing under safeguards 
in 2010. CIRUS and APSARA are located in the Bhaba 
Atomic C:nergy Centre and we do not want Bhaba Atomic 
Energy Centre to be subject to any of these safeguards. 
That is the reason. 

Therefore, we have decided to take these steps rather 
than allow intrusive inspections of nuciear facilities of high 
national security importance. I would iike to assure the 
hon. Members that these steps do not impact at all on 
the needs of our strategic programme nor will they hinder 
on going research and development. If and when required, 
we have the full freedom to build new facilities to cater 
to our national requirements. 

Questions have also been raised about the detonation 
of nuclear tests in the future. Sir, we have made it quite 
clear to the United States that India is not willing to give 
any commitment about the future tests. All that we are 
willing to state-and that is the position which was also 
stated by the previous Government-is 'unilateral 
moratorium on nuclear tests.' 

Now the question arises, what happens if our national 
security considerations require us to have it? Who can 
contemplate all the possibilities in the future? I think in 
that case, we will, of course, have the sovereign right to 
take whatever measures we can to protect our interests. 
But I cannot accept. ... (Interruptions) 

MR. SPEAKER: Very well, it is afterwards . 

DR. MANMOHAN SINGH: So, I have stated the 
position. We are not willing to have it in the Treaty or 
the Agreement that we will sign. We are not in favour of 
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having a bilateral CTBT. I think that position has been 
unambiguously made clear to the United States. 

About the American inspectors, I have explained that 
all that we will sign with the International Atomic Energy 
Agency is an india-specific safeguards agreement and 
there is no question of American inspectors roaming about 
our nuclear facilities. 

On shifting of goalposts, I stated in the other House 
that no iegisiature of a foreign country can bind our 
country. The soie consideration for us will be our own 
perceptions of our national interest. But, by the same 
logic, I cannot prevent the US Congress in its 
deliberations. Now, if the outcome of these deliberations 
is a piece of legislation which introduces some extraneous 
element not envisaged in the July 18 statement, not 
envisaged in the March separation plan statement, then, 
of course, we will draw appropriate conclusions. But, I 
sincerely hope that that stage will not come. I have 
personally conveyed all our concerns, the concerns which 
I mentioned in detail in the other House. I could go on 
explaining them. But, I think that will take unduly long 
time. All these concerns have been raised with the United 
States Government both at the official level and at my 
level. President Bush has assured me that It is not his 
intention to change the goalposts which were agreed to 
in the Joint Statement of July 18. 

The Congressional process is still not complete. I 
cannot predict which way it will go. But if it goes in the 
direction in which it hurts us or which introduces 
extraneous considerations into this matter, we will draw 
the appropriate conclusion. The House can be rest 
assured that we will do nothing which will compromise 
the integrity of our strategic programme. There is no scope 
for capping of our strategic programme. The decision 
about the future of our strategiC programme will be 
determined by the people, by the Government, by this 
Parliament and no outside power will have any influence 
in this regard. 

I believe, Sir, I have covered most of the points. 
With these words I once again thank the hon. Members. 
I think this debate has been characterised by a common 
assertion of national will. I thank all the hon. Members. 
I thank Khanduriji because when Members of his Party 
spoke in the other House they said that they disown 
even the July 18 Statement. But when I heard h~n. 

Members on the other side today, I was encouraged to 
believe that It is still not too late to work for a broad 

national consensus. I will work in that direction. It Is very 
important ·that the whole country should speak with one 
voice when it comes to a matter as Important as is sought 
to be covered by the nuclear deal. ... (Inhlnuplions) 

PROF. VIJAY KUMAR MALHOTRA: Sir, with all the 
aaeurances that the hon. Prime Minister has given to this 
House and to the country, does he think that the deal 
will go through and If it does not go through what 
happens? ... (InlBnuptions) 

MR. SPEAKER: He has said that If any legislation is 
passed which is not acceptable, it will not go through. 
He has said that. 

SHRI BASU DEB ACHARIA: Sir, he has said that it 
will not be acceptable. Then what will happen to the 
deal? We ask this question. . .. (IntstrlJp/ions) 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION AND 
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): 
When it h8ppens, then we will consider it. . •. (InlBtnlplions) 

SHRI KiNJARAPU YERRANNAIDU (Srikakulam): Sir, 
after the negotiations between the hon. Prime Minister 
and President George Bush, if the US Congress has 
modified our Agreement and tomorrow if they pass that 
draft law as it is, then it will be violation of our 18th July 
Agreement. 

MA. SPEAKER: He has said that. 

SHRI KINJARAPU YERRANNAIDU: To scrap those 
conditions in future will be a big problem for india. If that 
situation arises, what will be the stand of India? 
... (IntslTlJptions) 

MA. SPEAKER: He has thrice touched upon that 
pOint. You have not listened to it carefully. 

. .. (InttlITlJP/ions) 

SHRJ'VIJAYENDRA PAL SINGH: Sir, we have been 
satisfied to a greater extent. But the only question that 
is not answered by the hon. Prime Minister is this. 

MR. SPEAKER: Not MachiaveUian. 

... (Inttlrruplions) 
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SHRI VIJAYENDRA PAL SINGH: h is about the Inter-
changeability of our military plans and the nuclear atomic 
plants and the nuctear civilian plants. Can there be a 
shift because " we are at par with the countries which 
have signed NPT, as you had mentioned, those countries 
have that right to change? Is that a possibility here? Or, 
have you thought about the inter-changeability? 
... (Inlt1rruptions) Were are also supporting this In many 
ways. . .. (InlBrrup/ions) 

DR. MAN MOHAN SINGH: It is quite right. 
... (Interruptions) I am not an expert in nuclear matters. I 
think, there is a question mark about inter-changeability 
because we do not have the status of a nuclear weapons 
State, but there is other feature that we are free to build 
new reactors and new facilities. It is our prerogative 
whether we want to call them civilian or military. So, 
India's options are not being limited. 

{English} 

MR. SPEAKER: Hon. Members, now there are two 
other discussions under Rule 193 and also a Bill. 

... (Inttlrruplions) 

MR. SPEAKER: Let us take Special Mentions. That 
is the sweetest subject! Shri Gaurlshanker ChaturbhuJ 
Bisen--not present. 

SHRI LONAPPAN NAMBADAN (Mukundapuram): Sir, 
I rise to bring to the notice of the House the situation 
arising out of the problems being faced by the people of 
coastal Kerala. 

19.17 hr •. 

(SHRI VARKALA RAOHAKRISHNAN in the Chailj 

People in a number of districts in the State are facing 
the fury of the waves d.uring the monsoon season year 
after year. The only defence against the rising sea waves 
during the high tides in the monsoon months are the 
artificial stonewalls constructed along the affected villages 
facing the sea and seashores. The most affected coastal 
talukas in Thrissur district are Chavakkad and 
Kodungalore. Since the people living in the villages along 
the coastal areas in Kerala are undergoing untold' miseries 
due to the fury of the high tides, especially during the 
monsoon period every year, I would request the Central 
Government to kindly take all necessary steps to 
sanctioned the amount required to build the stonewalls 
along the affected areas on a war-footing urgency. 

I would also request the Central Government to 
sanction the required amount for the Ponnani-Kochi canal 
development for which a request was submitted to the 
Twelfth Central Finance Commission. Thank you. 

DR. K.S. MANOJ (Alleppey): Sir, I also associate 
with him. ' 

SHRIMATI C.S. SUJATHA (Mavelikara): Sir, I also 
associate. 

{Translation} 

SHRI RAJ NARAYAN BUDHOLIA (Hamirpur, U.P.): Mr. 
Chairman, Sir, I want to draw the attention of the 
Government towards an important subject. The 
Govemment policy envisages opening of two Jawahar 
Navodaya Vidayalayas in each district but this scheme 
has not been implemented properly so far. There are 
many districts which have 3 to 5 Kendrlya Vidalayas 
whereas there are several other districts which do not 
have even a single Kendriya Vidayalaya. Even there is 
no Kendriya Vldyalaya in nearby districts of my 
parliamentary constituency like Mahoba, Hamirpur, Banda, 
Chitrakoot, Chhatarpur, Jalaun districts nor there is any 
possibility of opening of Kendriya Vidyalaya there in Mure. 
The Govemment is not making any efforts for it as a 
result of 'which the wards of the Central Govemment 
employees and other needy students have to' face a lot 
of dHficulties. Coupons are issued to the Members of 
Parliament for admission of two children in the Kendriya 
Vidyalayas under the discretionary quota which is 
insufficient. There is an urgent need to set up a Jawahar 
Navodaya Vidyalsyas in Sumerpur town and a Kendrlya 
Vidyalaya in Maudaha town in Hamirpur district and a 
Jawahar Navodaya Vidyalaya in Kulpahar of Mahoba 
district and a Kendriya Vidyalaya in Mahoba. 

Sir, through you, I request the Central Government 
that at least two Jawahar Navodaya Vldyalayas and at 
least one Kendrlya Vidyalaya should be opened in each 
district of the country by relaxing the Govemment rules 
and the number of coupons issued to Hon. Members 
should be increased to at least five coupons per member 
for admission in Kendriya Vidyalayas. 

{English} 

MR. SPEAKER: Shri Shankhlal Majhl is allowed to 
associate with this matter. 
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/Trsf18l8lionj 

SHRI RAGHURAJ SINGH SHAKYA (Etawah): Mr. 
Chairman, Sir, through you, I want to draw the attention 
of the Central Govemment towards the drought situation 
in Uttar Pradesh. The farmers sowed paddy and other 
monsoon crops in Uttar Pradesh and then farmers used 
fertilizers, diesel etc. for the purpose but when it did not 
rain, the farmers paddy crops got damaged. The farmers 
of Uttar Pradesh are a troubled lot today due to failing 
of the monsoon rain. Their entire crops have been 
damaged and they are facing all sorts of the problem. 
Sir, through you, I would like to say that when other 
states are being given special economic package, then 
why is there discrimination against Uttar Pradesh? Uttar 
Pradesh is the largest State of the country. Being the 
large$t state, today the farmers they are looking forward 
to the Central Govemment. I, therefore, request that Uttar 
Pradesh should also be given special economic package. 
Today, the farmers of the state have been nllned 88 the 
state is reeling under the drought. 

I, once again request the Central Govemment to give 
a special economic package to Uttar Pradesh keeping in 
view the drought situation prevailing there so that the 
farmers who are on the verge of starvation may get some 
relief. 

SHRI TEK LAL MAHTO (Giridih): Mr. Chairman, Sir, 
through this House, I want to draw the attention of the 
Govemment towards a matter of urgent public importance. 
Iron ore is available in abundance in the state of 
Jharkhand and this is a driving force behind the attraction 
of many industrialists towards Jharkhand. The iron ore 
available there is largely being exported but the necessity 
of the country is forgotten in view of the probable 
expenditure on the trade, Consequently, the workers 
associated with this industry have been facing economic 
hardships despite hard work and the iron ore available 
there is being misused on large scale. 

I, therefore, urge upon the Central Govemment, in 
view of the large scale export of iron ore to take this 
matter seriously and immediately impose a ban on the 
export of iron ore and priority should be given to the 
processing of the iron ore available in various parts of 
the country and distribution and sale of good quality of 
iron products. 

SHRI ANIRUDH PRASAD ALIAS SADHU. YADAV 
(Gopalganj): Mr. Chairman, Sir television is such a 

medium in India through which the information of world 
over reaches in every nook and comer of the world. This 
is a medium which entertains the common public within 
a limited fee. One can get knowledge of every subject 
Including Science by sitting within the four walls of a 
room. The te!&vlsion industry Is doing a commendable 
job. 

But there has been some rapid changes in the 
sponsored programmes of the television Industry in the 
last some years. For instance showing the incidents taking 
place in the society on the small screen by videotaping 
them is really amazing. Several T.V. channels are 
telecasting such incidents with a view to eamlng money 
by dramatising such incidents and those who have nothing 
to do with the crimes or are unaware of the world of 
crimes, are told as to how a crime could be committed 
and how evidences are destroyed after committing the . 
crime. People get to knQw about all these things through 
these T.V. channels. Some channels are creating 
superstitions among people by showing programmes 
related to sorcery and people are getting attracted towards 
such programmes. 

Sir, I request the Government, through you, to 
immediately ban the telecast of such sponsored 
programmes on television. 

{Englishj 

SHRI MANJUNATH KUNNUR (Dharwad South): 
Respected Chairman, Sir, through you, I would like to 
bring to the notice of the hon. HRD Minister that the 
Ministry has not released grants to the girls. hostels in 
the country for the academic years 2005-2006 and 2006-
2007 under the Centrally-Sponsored Scheme. 

These institutions have been nlnning girls hostels for 
over a decade. They have sought financiai assistance 
under Centrally-sponsored Scheme for the years 2005-06 
and 2006-07. In spite of repeated requests, no grant has 
been released to the institutions. It has come to my notice 
that the Govemment of India has issued a Circular asking 
these institutions not to submit their proposals for seeking 
grants. These institutions are afraid of seeking grants 
from the Ministry after the said Circular. 

I am of the firm opinion that these institutions which 
are running girls hostels In the backward areas should 
be encouraged by the Centre. There Ie no other scheme 
under which these institutions could opt for the Central 
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assistance. There is no denying of the fact that without 
grants, these Institutions are facing a lot of difficulties to 
run the girls hostels. Moreover, It is an on-going scheme. 

Therefore, I humbly request that the Ministry of 
Human Resource Development should continue the 
scheme and also consider the proposal to release the 
grant for the years 2005-06 and 2006-07 to these 
institutions immediately in the larger interest of women 
folk, that is, girl students in rural areas. That is my request 
to the Ministry. 

'SHRI M. SHIVANNA (Chamrajanagar): MEye Donation 
is the best, best donation". 

This august House is well aware of the fact the that 
. beauty queen Aishwarya Ral has Signed to donate her 
eyes. Recently veteran Kannada Actor Late Dr. RaJkurnar 
donated his eyes. Now, thousands of persons are coming 
forward to donate their eyes in Bangalore. Narayana Eye 
Hospital In Bangalore has Rajkumars Eye Bank. Sponsors 
and donors are showing keen interest to convince the 
people to donate their eyes after death such that other 
unfortunate blind people can see the world. In less than 
3 months more than 1500 persons have taken oath in 
this regard. 

Justice Chandrashekhar, Legislator B.C. Patil, 
Lokayakth Santosh Hegde, film personalities like Smt. B. 
Saroja Devi, Lokesh, Doodanna have all signed to donate 
their eyes. I am also declaring in this august House that 
I will donate my eyes to this Narayan Eye Hospital. 
President of Nandini Hotel Groups is also their in this 
eye donation movement. Those who taken oath to donate 
their eyes will get 10% concession in his hs>tel bills for 
life time. 

Rotary Orchard has brought but -ROTARY EYE 
CARD" which contains names and other details of donor 
and sponsor. This card contain legal clearance also. Eyes 
can be collected from any part of the world. The picture 
telephone number in the card are very useful. I request 
the hon. Prime Minister and Health Minister Ramadoss 
to take steps and on coming encourage eye donation 
movement in all parts of the country as it is being done 
in Bangalore today. 

[Translation} 

DR. RAJESH MISHAA (Varanasl): Mr. Chairman, Sir, 
through you, I want to draw the attention of the 

·Engllsh translation of the speech originally delivered In Kannada. 

Govemment towards the religious city of the country 
Varanasi also known as Kashi and the religious capital 
of the country. The Govemment had declared Varanasi 
airport an international airport some years back. 
Approximately 25 neighbouring districts are connected with 
Varanesi and the people travelling by air to anywhere 
have· to take their flights from Varanasi ai~ort. The 
Govemment declared it an Intemational airport as well as 
provided funds for the purpose but the pace of work Is 
so slow that it can take unlimited time In Its completion. 
The villagers were reluctant to spare their land for 
approach roads but a compromise deal was done with 
farmers and the land was made available. Now the 
approach road is ready but the work inside the airport 
has not yet started. I request the Centrel Go,!emment, 
through you, that the funds already released for the airport 
be utilized at the earliest for constructing inner parts of 
the ai:port. 

Mr. Chairman, Sir, there are some 20-26 neighbouring 
districts of eastern Uttar Pradesh from where persons of 
minority community go for haj. So in view of this a flight 
for the haj pilgrims should be provided. This will reduce 
their financial burden as well as make their Journey 
convenient and comfortable by Skipping Lucknow or Delhi 
to catch their flights. I put forth my demand before the 
hon. Minister of Civil Aviation to get the airport ready at 
the earliest so that the hal pilgrims can go for hal 
comfortably. 

SHAI SHANKHLAL MAJHI (Akbarpur): Mr. Chairman, 
Sir, education and health are two fundamental rights given 
by our Constitution. The Uttar Pradesh Government is 
providing education and health· facilities despite having 
limited resources. Outstanding dues of farmers to the 
tune of rupees 1100 crore have been paid and roads 
constructed during the last eight and a half years. The 
Uttar Pradesh Government has set new records of 
constructing bridges and roads in the history of 58 years. 
During the last two years or 700 days, 350 pucca bridges 
have been constructed. The Uttar Pradesh Government 
is dOing all this despite limited resources. I want to draw 
the attention of the House that even since induction of 
UPA Government at the centre, the Government is 
discriminating against Uttar Pradesh.' Uttar Pradesh 
consists of one sixth of the population of the country but 
the funds allocated by the 12th Finance Commission have 
not been provided to the State as yet. Through you, I 
put forth my demand to the Central Govemment that the 
remaining funds be provided to Uttar Pradesh at the 
earliest. 
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SHRI KISHAN SINGH SANGWAN (Snnepat): Mr. 
Chairman, Sir, I have been giving notices to make my 
point for the last three days, thank you for giving me an 
opportunity to speak today. 

I want to draw the attention of the House towards a 
very important issue. In the recent past, there was a 
great hue and cry in Rajya Sabha on the NCERT books. 
The same had happened some 4-6 years back also. I 
do not know what sort of officials in education department 
or the writers are there who are bent upon to divide the 
society through NCERT books. They insult the great 
people and divide the society in their name. Foul 
expressions are their. The ninth Sikh Guru Teg Bahadur 
and the tenth Sikh Guru Govind Singh ji had made 
supreme sacrifice for the nation, very derogatory 
expressions have been used even for them In various 
books of NCERT. Besides them, the great leaders like 
Lala Lajpat Rai, Arbindo, Vir Savarkar, Bal Gangadhar 
Tilak who are respected and worshiped by the whole 
country ave been villified. The term 'plunderers' has been 
used for the Jat community to which I belong. The 
words-"They were the plunderers" have been used and 
'plunderer' means "looter". 

[English} 

MR. CHAIRMAN: if you continue speaking, others 
cannot speak. Please conclude. 

... (Interruptions) 

[Translation} 

SHRI KISHAN SINGH SANGWAN (Sonepat): Mr. 
Chairman, Sir, this is very important issue. The entire 
country is agitated. Highly objectionable comments have 
been made about the Jat community whose hundreds of 
people have made sacrifices for securing the freedom of 
the country. Not a day passes when a youth belonging 
to Jat community does not make sacrifice for the sake of 
the country. The Jats fought the Britishers and the 
Muslims. History is witness to a number of Mughal 
emperors removed by them and also to those jawans 
who laid their life on the borders of the country. 
... (Interruptions) 

SHRI JAI PRAKASH (Hissar): This is a very Important 
issue. The entire country is agitated. . .. (Interruptions) 

SHRI KISHAN SINGH SANGWAN: The entire Jat 
community is agitated ever since this issue has been 
raised. These books refer to the Brahmins and Agrawals 

also as meat eaters. They have not spared even the 
Lord Shiva and Durga Mata. Nor have they spared the 
dalit community-term Mbhangi" has been used for Valmiki. 
MChama'" word has been used for Ramdasi community 
people. Numersous derogatory words are there in these 
books. I want to ask as to what sort of education does 
the govemment want to impart to the children through 
these NCERT books. Arjun Singh Ii is the Minister in 
charge of this department. He should fix the responsibility 
in regard to these lapses and give reply. Case of sedition 
should be initiated against the culprit. You can go through 
the current newspapers to know that the entire Jat 
community is agitated. The community which produces 
Foodgralns for the country and has given so many 
sacrifices has been insuRed. . .. (Inmmlplions) 

SHRI JAI PRAKASH: Mr. Chairman, Sir, please let 
him speak. This is very important issue. The entire country 
is agitated. . .. (In/8rruptions) 

[English] 

MR. CHAIRMAN: We will stop it is you continue like 
this. You have to conclude your submission in two 
minutes. Otherwise, I will stop the discussion. It is called 
'special mention'. It is meant to make a 'brief submission. 
But you are making a speech. 

... (lntllrruptions) 

[Translation} 

SHRI KISHAN SINGH SANGWAN: Mr. Chairman, Sir, 
I have already given the notice three days back. Today 
my tum has come. The entire country Is asking us why 
are we not speaking when such issue has cropped up 
against our society? ... (Intflrruptions) They are asking why 
we have elected you? We shall not tolerate the insult to 
our society. Our SOCiety has self-esteem. We have not 
bowed before anyone, we are the most patriot, honest 
and vocal people. Today such things are being written 
against our society. I would like to say through you that. 
... (Interruptions) 

SHRI JAI PRAKASH: Mr. Chairman, Sir, it is an 
Important issue agitating the entire country . 
... (Interruptions) 

[English} 

SHRIMATI TEJASWINI SEERAMESH (Kanakapura): 
It is a very irresponsible act on the part of NCERT. How 
can they accuse the communities who have also made 
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contributions to the country? We support the issue raised 
by the hon. Member. We would like to associate with 
this matter. . .. (Inl8nup/ions) 

MA. CHAIRMAN: Shri Jai Prakash, Prof. Rasa Singh 
Rawat, Shri P .5. Gadhavi and Shri Ganesh Singh are 
allowed to associate with this issue. 

... (Intenup/ions) 

[Translation} 

SHRI KISHAN SINGH SANGWAN: I would like to 
say through you that Jat society is seH-respecting society. 
Immediate action should be taken against those who have 
tried to hurl inau" at our society, otherwise the situation 
may become explosive. I thank you as you gave me an 
opportunity to speak. 

OR. KARAN SINGH YADAV (Alwar): I also associate 
with the issues raised by Sangwanji. ... (In/enup/ions) 

/English} 

MR. CHAIRMAN: You can also associate. 

[Trans/a/ion} 

SHRI JAI PRAKASH: Criminal cases should be filed 
against those people and they should be put behind the 
bars who wrote this book four years ago. . .. (Intenuplions) 

SHRIMATI TEJASWINI SEERAMESH: The community 
which has made so many sacrifices, how anyone can 
write such things against them? ... (Inl8nuptions) 

SHRI KISHAN SINGH SANGWAN: All these things 
were omitted by the NDA Government but today such 
things have surfaced again. It smacks of some kind of 
conspiracy . ... (In/t3nuplions) Today they have come again. 
It smacks of certain conspiracy. ... (Inl8nuptions) Murli 
Manohar Joshi removed all these things. . .. (Inl8nuplions) 

/Englishj 

MR. CHAIRMAN: Those Members. whose names I 
have just now listed, can only associate. Everyone cannot 
be allowed to speak. 

... (In/efTUp/ions) 

SHRIMATI TEJASWINI SEERAMESH: Sir, the 
Government should take action and immediately punish 
those who are responsible. . .. (Inl8nuptions) 

MR. CHAIRMAN: Nothing, except the speech of Shri 
Sunil Kumar Mahato, will go on record. 

... (Inlenuplions)" 

{Trsns/8/ion} 

SHRI SUNIL KUMAR MAHATO (Jamshedpur): Mr . 
Chairman, Sir, according to a news item published on 21 
August and 22 August, 2006 in Hindi Newspaper Jansatta, 
hundreds of students have alleged of Irregularities in the 
examination of UPSC. The students appearing in the 
exams have alleged that irregularities have been 
committed and a partiality shown in declaring the results. 
All students want to know the marks obtained in the 
examination and the cut off marks. The commission is 
playing with the future of hundreds of students as the 
irregularities being committed in the civil services 
examination which is putting the future of intelligent 
students in dark. The confidence of the students which 
the UPSC enjoy is now certainly waning and it is very 
unfortunate that such irregularities are being committed 
in the examination of civil services, it is not in the interest 
of the nation. 

Sir, I through you, demand that an enquiry be 
conducted by constituting a committee tc find out whether 
irregularities are being committed in the preliminary 
examination of UPSC so that justice be done to the 
intelligent students. Thank you. 

[English} 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI B.K. HANDIQUE): Sir, I have to make a 
clarification with regard to a matter raised by Shrl 
Sangwan. 

MR. CHAIRMAN: You can do so after Shri Karan 
Singh Yadav's submission. 

{Tnmslalion} 

DR. KARAN SINGH YADAV: Mr. Chairman, Sir, the 
precious land of farmers have been adquired by the 
Governmctnt and Industrial houses in the name of 
industrialization and development. The largest cement 

·Not recorded. 
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plant of Asia is being set up at KOtplrtali area which is 
adiacent to my constituency. The Graslm industry of Blrla 
group has expressed its desire to acquire about two 
thousand Bigha land near Kotputali with the help of the 
Government. The villages of this area Mohanpura, 
Jodhpura, Kujota, Mahrumpura, Rajpur, Kanwarpura, 
Gowardhanpura are densely populated. There is plenty 
of water and the land of this area is fertile and vII'-ges 
are densely populated. The businessmen want to render 
them jobless and homeless under the pressure of 
Government. They want to set up factories by displacing 
the villages. 

Sir, through you, I would like to draw the attention 
of the Government that whenever big industry or factory 
are set up they should at least not be set up at fertile 
lands by rendering farmers homeless. They are not 
demanding land for factories at nearby areas which are 
barren and unfertile. The Government of Rajasthan is 
displacing farmers under the very nose of the Central 
Government under the pressure of Graslm industry of 
Birla Group. I would like, through you, to request the 
Government to pay attention towards this otherwise 
farmers will be rendered jobless and homeless. 

{Eng/ish} 

SHRI B.K. HANDIQUE: Sir, on 18.8.2006, hon. 
Member Shri Sangwan made a reference to an assurance 
given by me long ago. I do not remember the exact 
date, but I think it was given several months ago. It was 
in respect of one-rank-one-penslon and I had said that 
yes it was being done. I had said that a Group of 
Ministers was meeting and soon a decision would be 
taken. On 18th also I repeated the same and said with 
authority that it would be done. At the time, I had also 
said that since it involved a huge number of ex-
Servicemen, It took time to process it. 

Now I have got a corroborated reply from the 
Department of Ex-Servicemen, Ministry of Defence, and 
three or four lines from that reply would clarify the matter. 
It says that based on a computer programme, all the 61 
Defence Pension Disbursing Officers under the Controller 
of Defence Accounts, Pension Disbursement, Miraj and 
CDA, Chennai have revised the pension in the month of 
July 2006, in 2,16,273 cases out of 3,27,077 affected 
cases. Each Individual has to be looked individually 
because sometimes you cannot generalise as the cases 
are different. It is such a stupendous task that it Involves 
35,000 branches of the public sector banks. Therefore, 

the matter is pending for a long time but it is about to 
be implemented. 

/Tl1Inslstlon} 

SHRI KISHAN SINGH SANGWAN: Mr. Chairman, Sir, 
I would like to thank hon. Minister for replying Immediately. 
Along with this I would also Hke to remind that when this 
issue was raised that day, he said that the case was 
under process. At that time, I also asked as to how 
longer it will remain under process? 

{English} 

SHRI B.K. HANDIQUE: It is a matter of one or two 
months. 

SHRI L. RAJAGOPAL (Vijayawada): Sir, I would just 
like to recall that during the Budget Speech, the Finance 
Minister had announced a Backward Area Development 
Fund and he has also allocated Rs. 5000 crore for this 
Fund. In the process of identifying the districts, I personally 
requested the Group of Ministers as also the Prime 
Minister that we need to adopt a different yardstick in 
identifying which district should get the money from this 
Fund. We also have National Rural Employment 
Guarantee Scheme for which the Government has allotted 
Rs. 14,400 crore and 200 districts out of 600 districts 
have already been selected. Recently the Government 
has finalised the number of districts and 200 districts 
plus additional 50 districts got money from the Backward 
Area Development Fund also. 

Coming to my constituency in Krishna District, there 
are a lot of districts which are partly prosperous and 
partly backward but none of these two Schemes 
addressed those districts. In Krishna District in which my 
Parliamentary Constituency, Vijayawada also falls, half of 
the district is prosperous which is a delta area and a lot 
of water is there and the other half is all up land and 
dry land area where people are living in poverty. 
Unfortunately, this Scheme has not been extended to 
them. Our request is that this Scheme should not be 
given on the district basis because large districts are 
there where four parliamentary constituencies are there. 
There are certain districts where four districts comprise 
of one parliamentary constituency. A village should be 
taken as a unit. They should identify which are the 
backward viUages. If it is not done, at least, the revenue 
fTl6nd81 should be taken as a unit. It is my request to 
the Govemment. Either it should take the revenue 1TIIIf1d8/ 
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or a village should be taken as unit. Then definitely 
equitable justice will be done to all. Otherwise, this will 
create some sort of heart buming and hatred among the 
people of the same district. 

Therefore, my request to the Govemment is that they 
should look at afresh. I would request the Govemment to 
at least rectify it and take a village as a unit. 

MR. CHAIRMAN: For the information of the hon. 
Member, I may inform that the House will be adjoumed 
at 8.00 p.m. There can be no extension. So, H you 
cooperate, within that time many Members can make their 
submissions. Otherwise, I am helpless. 

SHRI PRALHAD JOSHI (Dharwad North): Sir, recently 
the Govemment of India has initiated a scheme, namely, 
Jawaharlal Nehru Urban Renewal Mission. This was to 
improve the infrastructure in the urban areas. But 
unfortunately as far as Kamataka Is concemed, only two 

. cities, ':e., Bangalore and Mysore have been included in 
this. Hubli Dharwad which comes in my constituency is 
the second largest city in Karnataka. It also falls in the 
Northern part of Kamataka which is a backward area. In 
this context, it has been allocated Rs. 50,000 crore for 
five years. This amount cannot be spent in five years. 
This apprehension has been expressed in some of the 
newspapers also. 

In this context I would like to mention that spending 
a sum of Rs. 50,000 crore over a period of five years is 
a difficult task. So far, only 11 to 12 cities have been 
identified by the Central Govemment for this purpose. In 
this connection I would also like to bring to the kind 
notice of the Govemment that Hubli-Dharwad should be 
included in this project and Hubli-Dharwad is the second 
largest city in Kamataka in terms of population. But 
unfortunately successive Govemments have neglected this 
city. It has the potential to open the doors for the 
development of entire northern Kamataka. The JNURM 
could be a great instrument for building the required 

. infrastructure of this city. But unfortunately the Government 
has put this city in 'C' category. An aggressive mass 
agitation is going on because of this. Therefore, I would 
once again like to request the Government to include 
this city under the JNURM. 

PROF. BASUDEB BARMAN (Mathurapur): Sir, I 
would like to draw the attention of the Govemment to a 
very harmful practice of open defecation by people while 
travelling by train and I would like to draw the attention 

to an announcement made by the hon. Railway Minister 
during his Budget speech In 2004-05. 

The hon. Railway Minister, in his Budget speech of 
2004-05, inter-II/ill, stated as follows: 

-Environment-friendly toilet system: As per policy 
announced by the Ministry of Rural Devltlopment, 
which envisages total sanitation by the year 2012 
and elimination of open defecation all over the 
country, the Indian Railways have taken up a project 
development of an environment-friendly coach toilet 
discharge system, as a part of RSDO's Technology 
Mission in Rai/way Safety.-

Sir, I would like to request the hon. Railway Minister 
to initiate immediate steps, if not already initiated, to 
implement the proposed toilet discharge system in order 
that this environment-deteriorating practice of open 
defecation is stopped once for all and as ear1y as possible 
throughout the country. I believe that once implemented, 
the system would help our countrymen to Improve their 
health and sanitation status to a great extent and we 
shall be a true civil society. 

/TfIlns/ationj 

SHRI CHANDRA SHEKHAR DUBEY (Dhanbad): Mr. 
Chairman, Sir, I through you, drawing the attention of the 
Govemment towards a news published on 20 and 21 
August 2006 in an daily Indian Express, would like to 
Inform you that a bungling of 1.25 lakh tonne coal is 
being committed daily at South Eastem Coalfield, a unit 
of Coal India by the officers of the company in collusion 
with and the Messrs Aryan Company. Messers Aryan 
company. Is the only company, in fact, which has 
monopolized the entire work of mines by acquiring the 
contract in the name of 14· EMS ex-serviceman, 
companies and the widows of ex-serviceman. This is being 
carried out In the form of losses, resorting to under 
weighing In the absence of webrlges, under-recording In 
transportation, undergrading of coal, Incorrect washery 
charge and incorrect transportation charge. The Central 
committee authorized by the hon. Supreme Court has 
also confirmed the said facts. 

Hence, I demand from the Government to immediately 
stop the loss of crores of rupees being incurred by this 
company of public sector by conducting point-wise enquiry 
into the said facts. 
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[English} 

MR. CHAI~MAN: You said that you are In a hurry to 
catch the train, but you have just read out from the text. 

/Trans/a/ion} 

SHRI CHANDRA SHEKHAR DUBEY: Sir, It Is a very 
important issue, If it will be taken lightly, how things will 
go. . .. (Interruptions) 

[English} 

MR. CHAIRMAN: Have you completed your speech? 

[Transl8tion} 

SHRI CHANDRA SHEKHAR DUBEY: Yes my speech 
is complete. 

[English} 

DR. THOKCHOM MEINYA (Inner Manipur): Sir, 
tourism can be developed to its fullest potential in the 
North-Eastern States of the country. The huge potential 
of tourism industry in the region need not be re-
emphasised. These States do not have enough resourcel 
revenue collection for their developmental infrastructure 
or otherwise. At the moment, we are assisted by the 
Union Government for everything. But we cannot continue 
requesting the Union Government for plan assistance for 
years to come. The Union Government should also try to 
explore the type of industries that will be suited in the 
region and develop them fully. Tourism industry is one 
such industry through which these States shall be able 
to earn a good amount of revenue to supplement any 
deficiency and meet their other demands. 

However, in this era of liberalisation and globalieatlon 
and in this biggest democracy of the WOrld, we stili 
continue with a law in my State, Manipur in the form of 
Protected Area Permit or Restricted Area Permit which 
restricts the entry of foreigners in the State. Under this 
law, foreigners are not permitted to enter the State without 
a special permit issued by the Union Home Ministry, that 
too, for a very short duration. Such restrictions are not 
imposed in any part of the country. Therefore, such a 
law is discriminatory and undemocratic and it amounts to 
unequal treatment amongst the States of the Union. 

Even after 60 years of Independence, the North-
Eastern States are still treated in a very strange manner. 

For this, we are not blaming anybody or, for that matter, 
any Government. But now it is high time for the Union 
Government to look Into such small but sensitive Issues. 
As a matter of fact, such restrictions and unequal 
treatment not only tend to al/enate the people of the 
North-East but al80 seriously hinder the development of 
tourism In the region since foreign tourists are being 
discouraged to enter the region by such an infamous 
law. 

Therefore, I very respectfully urge upon the Union 
Government, particularly the Ministry of Home Affairs, to 
stop this meaningless and discriminatory Restricted Area 
Permit System immediately. 

SHRI S. AJAYA KUMAR (Ottapalam): Sir, It is a 
matter of grave concern that the Government is 
introducing privatization in rural electrification projects in 
the State of Kerala by offering big turnkey projects on 
large scale. Thus the Government Is encouraging private 
capital investments at the cost of small entrepreneurs 
and such projects are strongly opposed as anti-people. 
Hence, it should be stopped Immediately and these 
projects should be distributed among small scale rural 
contractors so as to limit the cost overrun for the project. 

Similarly, the franchise for collection of electricity bills 
shOUld not be franchised as it will open doors for 
privatisation. 'the above move of the Government will 
help big contractors only and will affect small rural 
contractors and hence should be stopped immediately. 

SHRIMATI ARCHANA NAYAK (Kendrapara): Sir, I 
would like to draw the attention of the Government to 
the immediate need for declaration to eet up a National 
Institute of Science in Orissa. Keeping In view the 
emerging trend of industrialisation and foreign Investment 
in Orissa, the need for setting up of a National Institute 
of Science Is of very much Importance to create adequate 
technical professionals. 

On 9th December, 2003, SM Murli Manohar Joshi, 
the then hon. Minister of Human Resources Development 
had announced that the UGC would take steps to set up 
four National Institutes of Science at Bhubaneswar, 
Chennal, Pune and Allahabad. However, on 28th 
September, 2005, when the Prime Minister declared for 
setting up of Indian Institutes for Education and Research 
at Pune and Kolkata, the name of Orissa was missing. 
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Hon. Chief Minister of Orla8a, SM Naveen Patnalk 
took up the matter with the Prime Minister and the 
Minister of HRD on several occasions. Educationists, 
students and people of different walks of life have staged 
a number of protests for the immediate declaration to set 
up a National Institute of Science In Orlsaa. In December, 
2005, a dhama was held at Jantar Mantar, New DeIhl 
where hon. Members of Parliament of Orissa were present 
in support of demand. 

20.00 hr •. 

Members of Parliament have also ralaed the issue 
very strongly in both the Houses of ParllameAt. I, 
therefore, urge upon the Central Govemment on the need 
for setting up of a National Institute of ScIence In Orissa 
at the earliest. 

SHRI BANSAGOPAL CHOUDHURY (Asansol): Sir, I 
would like to draw the attention of the Coal Ministry 
regarding payment of provident fund and pension to the 
coal workers. Thousands of workers in coal mines are 
not getting provident fund and pension due to the 
negligence of Coal Mines Provident Fund OffIce. Nearly 
30,000 cases are pending in Region I and they have not 
yet been settled. Similarly, a large number of retired 
persons are not getting provident fund. Actually, racketeers 
are playing a big role In the coal fields. They, in collusion 
with the Coal Mines Provident Fund Office, are actually 
depriving the coal workers of their provident Fund. Proper 
records are not being maintained. The interests of the 
corrupt persons and those who are associated with the 
CMP Office are being served. 

I would urge upon the Coal Ministry to inquire into 
the entire fact and to punish the corrupt pel'llOn8 who 
are actually cheating the coal workers. 

MR. CHAIRMAN: Is it the pleasure of the House to 
extend the time so that some more hon. Members can 
be accommodated? 

SOME HON. MEMBERS: Yes. 

/Translation} 

PROF. RASA SINGH RAWAT (Ajmer): Mr. Chairman, 
Sir, I would Uke to demand the Union Govemment to 
make the singing of 'Vande Mataram', the National Song, 
compulsory in aU the educational institutions In the country. 
Vande . Mataram, originally incorporated in the famous 

novel 'Anand Math' written by Banklm Chandra 
Chattopadhyaya, Is the National Song of India. This song 
is going to complete 100 years of Its composition on 
7 September. The nation is proud of this song. This is 
our national symbol. To raise objections to singing such 
a patriotic and inspiring song which once became a clarion 
call for thousands of revolutionaries and freedom fighters 
is just akin to treason. 

The National Song 'Vande Mataram' is synonymous 
with patriotism. Islam can never be against patriotism. It 
is far from the truth to eay that the entire Muslim 
comm'Jnity opposes the singing of the National song. Had 
Vande Mataram been against the tenets of Islam or the 
Shariat then the great revolutionaries like Ashfaq Ullah 
etc. would not have laid down their lives to gain freedom 
for the country and nor would an intemationally renowned 
artiste like A A Rahman have presented Vande Mataram 
as "Mae TuJhe Salaam". It is a matter of deep regret 
that the Indian Govemment has a wavering policy in this 
regard. In the centenary year of the song's composition, 
singing of Vande Mataram should be made compulsory 
in all the educational Institutions in the country. 

I conclude with these words. 

{English} 

SHRI P.S. GADHAVI (Kutch): Sir, I may be allowed 
to associate with what Prof. Rasa Singh Rawat mentioned. 
... (Inltlnuptlons) 

MR. CHAIRMAN: Shrl P .S. Gadhavl, Shrl Bhanu 
Pratap Singh Verma and Shrl Guharam Ajgalle are 
aHowecl to associate with what Prof. Rasa Singh Rawat 
mentioned just now. 

SHRI SANTASRI CHATIERJEE (Serampore): Mr. 
Chairman, Sir, last week the hon. Prime Minister has 
invited all the leaders of Central Trade unions and 
discussed with them so many trade union Issued, labour 
laws, etc. In the course of discUSSion, an the leaders of 
Central Trade unions drew the attention of the hon. Prime 
Minister to the immediate need to bring an amendment 
to the Payment of Bonus Act, 1965. 

As you know, the existing Payment of Bonus Act, 
1965, as amended from time to time, does not cover a 
large section of the workmen. In the absence of 
amendments to this Act, a good number of workmen, 
both In organised and unorganlsed sectors, are deprived 
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of their legitimate share of bonus. This Act is the result 
of protracted struggle of the working clasa of our country 
who had to face severe repression at the hands of their 
employers and the State machinery. Many had to lay 
down their lives. It is after the blood and toll of the 
working class that this Act came into force, on the basis 
of the Bonus Commission appointed by the Govemment 
of India. 

Sir, festivals in different States are knocking at the 
door. The biggest festival of Bengal, Sarado Utsav Is 
getting nearer. The Government of West Bengal has 
advised the employers to pay bonus within 12th 
September. But unless the Act is amended, I apprehend 
the workmen wiN be deprived of bonus 88 a ceiling with 
Rs. 3,500 basic plus DA will leave 90 per cent of the 
workmen beyond the coverage of Bonus Act. 

Sir Pariiament Session is going to conclude on Friday . 
.. . (/nI8nuptions) This is a national issue. I am 80rry that 
I have been called at a late hour. I appeal to you to 
pass this to the Government 80 that they can seriously 
reconsider amending the Payment of Bonus Act. That 
will benefit large sections of the workers of our country. 

SHRI P. KARUNAKARAN (Kasargod): Sir, I would 
like to place before the Government the misuse of the 
domestic gas In Kerala as well 88 in other parts of the 
country. 

Sir, it has appeared in the newspapers that the 
authorised agents are diverting this domestic cooking as 
to the private persons especially the shopkeepers, vehicle 
owners and also the fast food shops. As a result, the 
ordinary people who have already booked the gas, are 
getting this gas after one month or two months. 

Sir, they are getting huge profits because the 
Government is giving this gas at a subsidised rate. So, 
it is really a looting and it is against the interests of the 
common people. The Government has to give strict 
instructions to the State Govemment. There are a number 
of incidents in Kerale that these cooking gases are used 
by the private persons. 

So, I would like to appeal the Govemment to take 
necessary action in the matter. 

SHRIMATI P. SATHEEDEVI (Badagara): Sir, I would 
like to draw the attention of the Ministry of Railways 
regarding the necessity of extension and renovation of 

platforms of certain railway stations In between Shoranur 
and Mangalore. 

As there Is not sufficient length for the platforms of 
certain railway stations of Malabar area especia1ly 
Pattambi, Kuttippuram, Thlrur, Thanur, Parappanangadl, 
Koyilandy, Feroke, Thallassery, Kanjangad, the commuters 
especially. the women, children and old-aged passengers. 
are experiencing much hardship for getting In and down. 

Very often the position of the last two or three 
compartments of Weal coast mail and oth.r Express trains 
and other trains with 21 or more than 21 bogl.s are 
outside the platform. Therefore, the length of the platforms. 
should be extended 80 as to .nable the p .... ngers to 
get In and down. Since major portions of these platforms 
are devoid of roofing, pass.ngers are having difficulties 
both in summer and rainy seasons. 

Therefore, roofing of these platforms also should be 
done considering the difficulties of the commute ... Hence, 
I urge upon the Ministry of Railways to take Irnn\ediat. 
action for the renovation and extension of platforms at 
railway stations from Shoranur to Mangalore. 

SHRIMATI C.S. SUJATHA (Mavellkara): Sir, I would 
like to Invite the attention of the Ministry of Tourism. 

The world famous Aranmula Boat Race being 
conducted every year as part of Onam Festival. The boat 
race Is the major event celebrated by the people In the 
Central Kerala. People from 35 villages around Aranmula 
directly take part In this colourful and magnHicent festival 
which attracts thousands of local people and good number 
of tourists from inside the country and abroad. Aranmula 
is a historical place and the artifact 'Aranmula Mirror' Is 
worid famous. This village h88 been selected as a Tourist 
Village by the UNDP. 

The Aranmula Boat Race has a history of over 700 
years. The festival first started in 13th Century AD. 
Aranmula has all the potential to be developed into a 
great tourist deItination. Hence, the further development 
of the area and .nhancement of factlltl.. Including 
construction of a Water Stadium at the site of the Boat 
Race 18 much required. 

I, therefore, request the Government to extend 
financial assistance. 
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SHRI KIRIP CHALIHA (Guwahati): Sir, the Prime 
Minister had taken a bold initiative on the 14th of August 
by announcing suspension of army operations against 
the United Liberation Front of Assam, the ULFA. The 
move was all the more significant because, at that time, 
the entire country was on the tenterhooks with 
apprehension of another round of terrorist violence In the 
country. The move stunned everyone but many viewed 
this decision with cynicism and skepticism. 

The ULFA has responded positively to the gesture 
of the Prime Minister. The Independence Day celebration 
in Assam also passed off peacefully. On the 18th of 
August, the ULFA has announced 'cessation of their 
operations' for the first time in the last 27 years giving 
rise to hope to the people of Assam that there may be 
a breakthrough or peace may come to Assam. At this 
hour, through you, Sir, I would like to appeal to all 
concemed to exercise restraint and strengthen the peace 
process in Assam. 

Nobody wants Assam to continue as a killing field. 
Many lives had been lost. Many parents have lost their 
children. Many children have become orphans. Many 
households have been drowned with the sad cries of 
young widows. The vicious cycle of non-development, 
insurgency leading to further non-development must stop. 
The future generations of Assam must look with hope 
towards a new Assam in which they will have their rightful 
place in India. 

There is one last point The endless orgy of violence 
must stop and the dangerous dances of deaths must be 
replaced by the smiles of hope and aspirations of the 
younger generations. 

SHRi B.K. HANDIQUE: Sir, I would associate myself 
with it. 

DR. THOKCHOM MEINYA: Sir, I also want to 
associate with it. 

MR. CHAIRMAN: Your name has been included. 

SHAI P.S. GADHAVI: Sir, I would like to thank you 
very much for giving me this opportunity. 

I would like to invite the attention of the hon. Minister 
of Culture regarding one of the very important issues in 
my constituency, the Kutch District, in Gujarat. In my 
constituency, there is one of the best archaeological site 

known as Dholavira site. The archaeological site at 
Dholavira Is one of the largest harappan civilization sites 
in the Indian Sub-Continent. It is a better site than the 
Mohenjo Daro in Pakista .. ,. In this site, excavations by 
the Archaeological Survey of India from 1990 to 2004 
have brought to light a unique settlement with magnificent 
architecture such as gates, water reservoirs, .tadium, etc. 
Apart from the structur.es, the site has yielded a large 
quantity of antiquarian remains which reflect upon the 
social, economic and retiglous life of the Harappan people. 
The antiquarian remains recovered from the sites have 
been shifted to New Delhi Office .of the ASI for writing a 
report. B~, since a long time, they are not putting up 
the site' there. So, my demand to the hon. Minister is 
this that Dholavira requires a Museum in which the 
antiquities recovered from the site should be exhibited at 
the site itself so that the visitors may get a complete 
understanding of the site as well as the civilisation. 

I would, therefore, urge upon the hon. Minister of 
Culture that immediately this type of a Museum should 
be put up at the site itself. Thank you very much. 

{TrsnslstionJ 

SHRI GUHARAM AJGALL'E (Sarangarh): Mr. 
Chairman, Sir, my subject pertains to the Ministry of 
Railways. Raigarh railway station in Chhattisgarh Is 
important in many ways. It has large reserves of coal. 
There are steel plants In Monet and Jindal which are 
located near Raigarh. Large scale sponge iron industries 
are being run from here which are yielding large amount 
of revenues for the railways. In view of this situation, the 
foundatlo~ stone of a new railway terminal was laid by 
the then Minioter of Railways, Shri Nitish Kumar jl on 
14 September 1998. The construction work has not yet 
been started. Most of Chhattisgarh lacks rail linkages and 
only Raipur and Bilaspur are connected with major train 
routes. Had there been a rail terminal in Raigarh then 
definitely trains running from Delhi to Chhattisgarh would 
have started off from Raigarh and people in Chhattisgarh 
would have been benefited. Setting up of railway terminal 
at Aaigarh would provide employment to the local people. 
The railway department Is not able to run trains from 
Raigarh despite being willing to do so as there is a lack 
of maintenance facilities. Hence, it is my request to the 
Minister of Railways that priOrity may be accorded in the 
next budget for starting the work on the railway terminal 
for which foundation stone was laid by the previous Rail 
Minister. 
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SHRI SHRIPAD YESSO NAIK (Pana~): Sir, I would 
IIke·to draw the attention of the Railway Ministry towards 
the fact that the demand for running a local train from 

. Panvel via Dheva Junction to CST, that is Chhatrapatl 
Shivaii Tennlnal in Mumbai in Maharashtra has been 
raised In lok Sabha and on other platforms time and 
again. This scheme has been pending for long with the 
Rail Ministry. This local train would eam lakhs of rupees 
In revenue for the Railways and at the same time benefit 
the people of Konkan region, particularly South Konkan 
area like Dheeva and nearby areas. I would also like to 
make the point that the Rail Ministry and the government 
would not need to spend a single paisa for running these 
trains as the resources required for running the said trains 
are in place. Hence, keeping in view the problems being 
faced by the people in the Konkan region and the long 
pending demand for a local train, I request the 
govemment to issue the necessary directions to start the 
local train at the earliest. 

SHRI BHANU PRATAP SINGH VERMA (Jalaun): Sir, 
the Union Government has Included my constituency, 
Jalaun district in Uttar Pradesh under the schemes being 
run under the Rashtrlya Sam Vikas Yojana. Roads are 

. being constructed in the district out of the funds being 
provided under Rashtriya Sam Vikas Yojana. The work 
being carried out Is sub-standard. Names of some of 30-
40 such roads are Nagpura link road, Khakal link road, 
Budehara link road, Karlavali link road, Barigava link road, 
Bevana link road, Urari-Kota link road, Kamtha link road, 
Jesari link road, construction of bridge from Jalaun Konch 
to Sikri Raja road, Konch Vasoop road, road from Sooni 
to Gitti etc. The construction of roads Is not being done 
according to set standards. Funds have also been 
provided under Rashtriya Sam Vikas Yojana for 
construction 0' a bridge but this work has not been 
initiated either. 

Besides this, funds allocated under the said Yojana 
to many other departments, be it the Electrical Department 
or the Irrigation Department, are being misappropriated 
instead of being put to proper use. 

I would like to say, through you, that guidelines 
regarding construction of roads under the Rashtriya Sam 
Vikas Yojana should be put up on a board at the site of 
construction and the inauguration of the construction work 
should be done by a local MP, at the very least. I would 
like to demand that the Union Govemment depute a team 
to examine the malpractices being committed and the 
sub-standard material being used In the construction of 

roads and to carry out the repair of roads which are in 
a bad condition. 

SHRI KAILASH MEGHWAl (Tonk): Mr. Chairman, 
Sir, construction 0' dam under Bisalpur Irrigation Project 
in Tonk district in Rajasthan has been comr:»leted a long 
time ago The Irrigation Department of the Rajasthan 
Government has completed the construction of canals 
and tributaries in the project area but the Irrigation capacity 
generated by construction 0' the said dam is not being 
put to optimum use. The reason for this is that the project 
proposals submitted to the Union Water Resources 
Ministry for construction 0' reservoirs and OFD works 
under centrally sponsored schemes have not been 
sanctioned despite the passage of a long period of time. 

The Union Government has initiated work on merely 
three of the projects In Rajasthan under the Comand 
Area Development and Water Management Programme, 
namely (i) Indira Gandhi Canal, (ii) Chambal, and (Iii) 
Siddhmukh canal projects. In view of this situation Bllaspur 
project should be included as the fourth project to make 
up the permissible number of projects. This would make 
it easy for the farmers to irrigate lakhs of hectares 0' 
land. 

[English} 

DR. K.S. MANOJ (Alleppey): Thank you Mr. 
Chairman, Sir. I would like to draw the attention of the 
Government to an important matter regarding 
unconstitutional discrimination 'aced by Dalit Christians 
on the basis of religion. 

Sir, Christians of Scheduled Caste origin of India, 
that is, Dalit Christians, are Scheduled Castes who 
accepted the religious faith of Christianity. The Dallt 
Christians are in the most backward position socially, 
educationally, economically and culturally. But they are 
not provided with the constitutional protection as available 
with the' Scheduled Castes. They are deprived of 
reservation privileges 0' the Scheduled Castes. This is a 
sheer discrimination. 

Article 14 0' Constitution ensures equality before the 
law and Article 15 prohibits discrimination on grounds of 
religion, race, caste, sex or place of birth. Article 16 
ensures equaiity of opportunity in the matter of public 
employment. Article 25 ensures freedom of conscience 
and free profession, practice and propagation of reHgion. 
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The Dalit ChristialUl have been praying for their 
constitutional rights for the last 57 years. The Scheduled 
Castes converted to Sikhism and Buddhism were given 
the reservation privileges as per the Constitution 
(Scheduled Castes) Order 1950 and by further 
amendments in 1956 and 1990. The Constitution 
(Scheduled Castes) order 1950, as amended, is 
discriminatory and violative of article 14 and 15 of the 
Constitution. The social and economic disabilities of 
Scheduled Caste. converted to Christianity continue to 
persist even after their conversions. Hence, the 
unconstitutional denial of benefits to Dallt Christians should 
be stopped and Constitution (Scheduled Castes) Order 
1950 should be amended accordingly. 

20.23 hr •. 

MESSAGE FROM RAJYA SABHA 
AND 

BILL AS PASSED BY RAJYA SABHA 

/English} 

SECRETARY GENERAL: Sir, I have to report the 
following message received from the Secretary General 
of Rajya Sabha:-

"In accordance with the provisions of rule 111 of the 
Rules of Procedure and Conduct of Business in the 
Rajya Sabha, I am directed to enclose a copy of the 
Essential Commodities (Amendment) Bill, 2006 which 
has been passed by the Rajya Sabha at its sitting 
held on the 21 st August, 2006.· 

2. Sir, I lay on the Table the Essential Commodities 
(Amendment) Bill, 2006, as passed by Rajya Sabha on 
the 21 st August, 2006. 

[Trans/ation} 

"SHRI S. MALUKARJUNIAH (Tumkur): Mr. Chairman, 
Sir, the flood situation is worsening day by day. States 
like Gujarat, Maharashtra, Andhra Pradesh are the worst 
affected. Amidst these flood havocs there are some areas 
which are reeling under severe drought situation. Tumkur 

"English tranalatlon of the ~peech ortglnally delivered In Kannada. 

is one of. such places which Is very badly affected by 
drought. There Is no drinking water. There Ie. no fodder 
for cattle. PeOple are leaving the constituency in search 
of jobs. Shira, Tumkur, Chikkanayakana Hally and their 
surrounding areas are severely hit by the recent drought 
as there Is no rain for the last six months. 

Centre has released As. 3750 crores for Maharashtra. 
It has also announced packages for some other states. 
But, 80 far it has not become clear about the package 
for Karnataka especially for the drought hit area of 
Tumkur. If the situation is allowed to continue like this 
the farmers will continue to suffer and the number of 
suicides among farmers will also increase. 

The coconut trees and arecanut trees are failing one 
after another. Sowing of Ragi, the main crop of Tumkur 
has not taken place 80 far. This pathetic situation has 
resulted in reducing the production of all food grains like 
jowa,', beans, maize etc. 

None of the agriculturists In my constituency has any 
Crop Insurance. The State Government has taken note 
of this situation in Tumkur. But, unfortunately it has no 
funds. Hence they have requested the Centre to come 
forward and provide sufficient funds for relief measures. 
Therefore, Sir, through you I requflst the Hon. Prime 
Minister and the Hon. Agricultural Minister to allocate at 
least ten crores to tackle the drought situation in Tumkur 
constituency Kamataka. Sir, I thank you and with these 
words I conclude my speech. 

/English} 

SHRI A.V. BELLARMIN (Nagercoil): I would like to 
draw the attention of the Govemment, through you, to a 
matter of urgent public importance that is creating panic 
in the minds of the people of this country. The demand 
for banning the soft drinks manufactured and marketed 
by the Coca Cola and Pepsi Coal India is growing 
everyday from the public, particularly from the student 
population of India and the academicians. The pesticide 
residues found in the cola soft drinks are much more 
than the permissible limits and are deterrent to the health 
of the users. It is warned that these pesticides pres~nt 
in the soft drinks are slow poisoning llgents, and they 
may prove fatal In the long run. The Centre for Science 
and Environment (CSE) has also established the findings. 
The Judicial authorities have warned the Government to 
take cognizance of these fatal elements. Several State 
Govemments have urged the Centre to take steps for 
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banning the sale of the drinks whereas some of the States 
have banned them partly Of' totally. 

The Govemment shoutd note the lost nerve of the 
cottage industry, and small-scale manufactyring units 
would be revived if the operations of the cola majors are 
totally banned. Manufacturing and marketing of 10ft drinks 
made up of the natural agrarian products like tender 
coconuts, honey and particular variety of juicy fruits can 
be encouraged and subsidised by the Govemment. This 
will help augmenting employment opportunities In the rural 
side as well as economic development of the country. 

We should not be coerced by the rejoinders of the 
cola majors and counter affidavtts filed in the judicial fora 
which speak loud of their hollow arguments that they are 
foHowing the European formula In pesticide residues which 
itself is banned in Europe and Is not permitted by our 
Govemment. 

So, I urge upon the Govemment to totally ban these 
drinks and, in their place, encourage natural drinks. 

{Translationj 

SHRI MADAN LAL SHARMA (Jammu): Mr. Chairman, 
Sir, I thank you for giving me an opportunity to speak. 
I am the last to speak and I would like to draw the 

attention of the govemment and particularly of the 
Transport Minister, through you, towards the terrible 
accident that took place In my constituency Jammu-
Poonch in district Rajourl and Daral, In which 15 people 
lost their lives and 24 people were grievously injured. 
First of all, through you, I would like to express my 
sympathy and offer condolences to those people whose 
relatives have died and to those who have -been injured. 
I request that their families should be given compensation. 
I would also like to request the transport Minister to widen 
the narrow road that runs between the 150 metre deep 
nullah and the hills in Daral and Rajourl with the 
assistance granted under CRF and PMGSY. Four months 
ago a similar incident had occurred in which 60 people 
had lost their lives. Such incidents have become a dally 
occurrence immediate action should be taken to put a 
stop to such inck:Ients. 

MR. CHAIRMAN: The House stands adjoumed to 
meet tomorrow, the 24th of August, 2006 at 11 a.m. 

20.21 hrL 

Ths LoIr SIIbI18 thsn sdjoum«llill Eltlllfln of IhtI clock 
on ThUfBdsy. August 24, 200fVBhlldm 2, 1928 (Sslts) 
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ANNEXURE I MtlmbtJr-wiH Indtlx to Unstsmld Questions 

Member-wise Index to Slamld QlIS6tions SI.No. Member's Name Question 
Number 

SI.No. Member's Name Question Number 
1 2 3 

1. Shri Ahir, Hansraj G. 392 

2. Shri Ansari, Furkan 400 1. Shrl Athlthan, Dhanuakodi R. .3043, 3166 

3. Shri Bishnoi, Jaswant Singh 394 2. Shri "Baba", K.C. Singh 3098 

4. Shri Chowdhury, Adhir 395 3. Shri "Bachda", Bachi Singh Rawat 3029, 3220 

5. Shri Dhindsa, Sukhdev Singh 389 4. Shrl Aaron Rashid, J.M. 3119 
6. Shri Gaikwad, Eknath Mahadeo 404 

5. Shri Achana, Basudeb 3104 
7. Shri Harsha Kumar, G.V. 398 

6. Shri Adsul, Anandrao Vithoba 3165,3172, 
8. SM Kalmadl, Suresh 405 3199 
9. Shri Khanna, Avinash Ral 393 

7. Dr. Agarwal, Dhlrendra 3134 
10. Shrimati Madhavraj, Manorama 396 

11. Shri Majhi, Parsuram 386 
8. Shri Ahir, Hansraj G. 3125,3168, 

3200, 3239 
12. Prof. Malhotra, Vijay Kumar 387 

9. Shri Ajay Kumar, S. 3106 
13. Shr; Masood. Rasheed 389 

14. Shri Owaisi, Asaduddin 396 
10. Shri Ansari Furkan 3134 

15. Shri Panda, Prabodh 403 11. Shrl Appadural. M. 3145 

16. Dr. Pandey. Laxminarayan 391 12. Shri Athawale, Ramdas 3073, 3203 

17. Shri Parste. Dalpat Singh 401 13. Shri Baitha, Kailash 3020 
18. Shri Pathak. Brajesh 400 

14. Shri Barad, Jashubhai Dhanabhai 3076,3175, 
19. Shri Prabhu, Suresh Prabhakar 388 3209, 3246 

20. Shri Pradhan, Dharmendra 397 15. Shrl Barman, Hiten 3087. 3233 
21. Shri Rana, Kashiram 387 

16. Shri Barman, Ranen 3048, 3183 
22. Shri Reddy, M. Raja Mohan 392 

17. Shri Baxla, Joachim 3066, 3188 
23. Shri Scindia, Jyotiraditya M. 397 

24. Shri Shivajirao, Adhalrao Patil 399 18. Shri Bhadana, Avtar Singh 3226 

25. Shri Singh, Kirti Vardhan 404 19. Shri Bhagora, Mahavir 3164 

26. Shrimati Singh, Pratibha 403 20. Shri Bhargava, Girdhari Lal 3149 
27. Shri Singh, Uday 395 21. Shri Bishnoi, Jaswant Singh 3232 
28. Shri Thomas, P.C. 390 

22. Shri Bishnoi, Kuldeep 3026, 3176 
29. Shri Tripathi, Chandra Mani 391 

30. Shrl Vallabhnanei, Balashowry 402 
23. Shri Borkataky, Narayan Chandra 3057 

31. Shri Verma. Ravi Prakash 399 24. Shri Bose, Subrata 3017, 3190 
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25. Shri Chakrabortty, Swadesh 3162 52. Shrl Gahlot, Thawarchand 3164 

26. Shri Chakrabof'ty, Ajoy 3244 53. Shri George, K. Francia 3154 

27. Shrl Chand, Nihal 3143 54. Shri Gohain, Rajen 3054 

28. Prof. Chander Kumar 3050, 3154 55. Shrl Gowda, D.V. Sadananda 3118 

29. Shri Chandrappan, C.K. 3125 56. Shri Gudhe, Anant 3128 

30. Shri Charenamei, Mani 3113 57. Shri Harsha Kumar, G.V. 3218 

31. Shri Chavan, Harlshchandra 3151 
58. Shri Hooda, Deepender Singh 3108 

32. Shri Chavda, Harisinh 3084,3089, 
59. Dr .. Jagannath, M. 3115, 3229 

3214 60. Shrimati Jayaprada 3071 

33. Dr. Chinta Mohan 3075, 3212 61. Shri Jha, Raghunath 3107, 3216 

34. Shri Chltthan, N.S.V. 3124, 3241 62. Shri Jindal, Naveen 3066 

35. Shri Choudhary, Nlkhll Kumar 3162 63. SM Jogi, Ajit 3147, 3243 

36. Shri Choudhury, Bansagopal 3064, 3222 64. Shrl Joshi, Kallaah 3065, 3133, 
3194 

37. Shri Choudhary, Pankaj 3136, 3157 
65. Shri Joshi, Pralhad 3154 

38. Shri Oarbar, Chhatar Singh 3156 66. Shrl Kanodla, Mahesh 3076, 3211 

39. Shri Oasgupta, Gurudas 3088,3122, 67. Dr. Kathiria, Vallabhbhal 3076 
3223, 3239 

66. Shri Khaire, Chandrakant 3045, 3182 
40. Shrimati Oeo, Sangeeta Kumari 3055, 3083 

Singh 69. Shrl Khan, Sunil 3023, 3187 

41. Shri Oeora Milind 3025, 3193 70. Shri Khandelwal, Vijay Kumar 3114, 3228 

42. Dr. Ohanaraju, K. lOn, 3100 71. Shri Khanduri, AVSM, Maj. 3041 

43. Shri Ohindsa, Sukhdev Singh 3227 
Gen. (Retd.) B. 

72. Shri Khanna, Avinash Rai 3130, 3189 
3090 44. Shri Fanthome, Francis 

73. Shri Kharventhan, S.K. 3043,3160, 
45. Shri Gadakh, Tukaram Gangadhar 3051, 3096 3239 

46. Shri Gaddigoudar, P.C. 3117 74. Shrl Koshal, Raghuveer Singh 3060 

47. Shri Gadhavi, P .S. 3076, 3209 75. Dr. Koya, P.P. 3161 

48. Shri Gaikwad, Ekanth Mahadeo 3108, 3231 76. Shrl Kriplani, Srichand 3116 

49. Shri Gamang, Gltldhar 3052 n. Shri Krishna, Vijoy 3097, 3210 

50. Shrimati Gandhi, Maneka 3132 78. Shri Kulaste, Faggan Singh 3099 

51. Shri Gangwar, Sant06h 3031, 3200 79. Shrl Kumar, B. V1nod 3238 
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80. Shri Kumar, Sajjan 3146, 3226 106. Shri Naik, Shrlped Yeaso 3181 

81. Shri Kumar, Shailendra 3153, 3236 107. Shrimati Narhire, Kalpana Rameeh 3116 

82. Shri Kumar, Virendra 3141 108. Shri Nayak, Ananta 3033,3197, 

83. Adv. Kurup, Suresh 3On,3121, 3240 

3200 109. Shrimati Nayak, Archana 3035, 3191 

84. Shri Madam, Vikrambhai Arjanbhai 3127, 3245 110. Shrl Nizamuddin, G. 3030, 3195 

85. Shrimati Madhavaraj, Manorama 3140 111. Shri Oram, Jual 3062, 3240 

86. Shri Mahato, Sunil Kumar 3047,3134, 112. Shri Owaisi, Asaduddin 3179 
3204 

113. Shri Pallani Shamy, K.C. 3034,3174, 
87. Shri Mahtab, B. 3032 3218 
88. Shri Mahto, Tek Lal 3123 114. Shri Panda, Prabodh 3077, 3242 
89. Shri Majhi, Parsuram 3224 

115. Dr. Pandey, Laxminarayan 3181 
90. Shrimati Mane, Nivedita 3108, 3231 

116. Shri Parste, Dalpat Singh 3125 
91. Dr. Manoj, K.S. 3080 

117. Shri Patel, Jivabhai A. 3214 
92. Shri Masood, Rasheed 3140, 3198 

118. Shri Patel, Kishanbhai V. 3200, 3205 
93. Shri Meghwal, Kailash 3018, 3173 

119. Shri Pathak, Brajesh 3170 
94. Shri Mehta, Alok Kumar 3100, 3163 

120. Shrl Pathak, Harin 3092,3095, 
95. Shrl Mehta, Bhubneshwar Prasad 3109, 3243 3211 

96. Dr. Melnya, Thokchom 31SO 121. Shri Patil, Balasaheb Vikhe 3072,3206, 

97. Dr. Mishra, Rajesh 3121,3119, 3231, 3237 

3226 122. Shrlmati Pati!, Rupatai Diliprao 3044 
98. Shri Mistry, Madhusudan 3092, 3211 Nllangakar 

99. Shri Moghe, Krishna Murari 3133, 3228 123. Shri Patll, Shrlniwas Dadasaheb 3039 

100. Shri Mohale, Punnu LaJ 3053 124. Shri Patle, Shishupal N. 3042,3105, 
3120,3160, 

101. Shri Mohan, P. 3122, 3135 3217 

102. Shri Mohd., Tahir 3042,3120, 125. Shri Pingle, Devidas 3094 
3160,3196, 
3237 126. Shri Ponnuswamy, E. 3126 

103. Shrl Mohite, Subodh 3022, 3186 127. SM Prabhu, R. '3101 

104. Shrl Munshi Ram 3120, 3237 128. Shri Prabhu, Suresh Prabhakar 3223 

105. Shri Murmu, Hemlal 3049,3185, 129. Shri Jai Prakash 3036 

3237 130. Shri Prasad, Harikewal 3089, 3225 
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131. Shri Rajagopal, L. 3110 156. Shrl Sclndla, Jyotiraclitya M. 3208 

132. Shri Rajendran, P. 3138 157. Dr. Senthil, R. 3121, 3200 

133. Shri Ramakrishna, Badiga 3082, 3219 158. Shri Sethi, Arjun 3158 

134. Shri Rana, Kashiram 3211, 3225 159. Shri Shaheen, Abdul Rashid 3040, 3130, 
3198, 3213 

135. Shri Rana, Rabindra Kumar 3163 
160. Shrl Shaky., RaghuraJ Singh 3093, 3235 

136. Shri Rao, K.S. 3111 
161. Shri ShlvaJirao, Adhalrao Palil 3165,3172, 

137. Shri Rao, Rayapatl Sambulva 3068 3199 

138. Shri Rathod, Haribhau 3096 162. Shrl Shlvanna, M. 3069, 3201 

139. Shri Ravichandran, Sippiparai 3038,3124, 163. Prof. Shiwankar, Mahadeorao 3042,3105, 
3184 3120,3155, 

140. Shri Rawale, Mohan 3070, 3231 3160 

141. Shri Rawat, Ashok Kumar 3042,3120, 164. Shrtmatl Shukla, Karuna 3129 

3160, 3237 165. Shri Siddeawara, G.M. 3037, 3178 

142. Shri Rawat, Dhansingh 3164 166. Shrt Sidhu, Navjot Singh 3091 

143. Shri Rawat, Kamla Prasad 3102, 3215 167. Shri Singh Lakshman 3159, 3203 

144. Shri Reddy, G. Karunakara 3028,3040, 168. Shri Singh, Chandra Bhushan 3077 
3100 

169. Shrt Singh, Duahyant 3074 
145. Shri Reddy, K.J.S.P. 3112 

170. Shri Singh, Ganesh "Pfasad 3046, 3081 
146. Shri Reddy, Magunta Sreenivasutu 3103, 3221 

171. Shri Singh, Mohan 3125, 3152 

147. Shri Reddy, N. Janardhana 3061 
172. Shri Singh, Prabhunath 3079, 3202 

148. Shri Reddy, Suravaram Sudhakar 3088,3122, 
Shri Singh, Rakesh 3063. 3133 3223.3239. 173. 

3244 174. Shri Singh. Sltaram 3081.3216, 

3130 
3238, 3216 

149. Shri Renge Patil. Tukaram 
Ganpatrao 175. Shri Singh. Sugrlb 3067.3200, 

3205 
150. Shri Sai Prathap. A. 3140 

176. Shri Singh. Uday 3234 
151. Dr. Sangliana. H.T. 3086 

177. Shri Singh. Rajlv Ranjan "Latan- 3075, 3139 
152. Shri Saradgi. Iqbal Ahmed 3071. 3207 

178. Shri Solanki, Bhupendrasinh 3076. 3211 
153. Dr. Sanna, Arun Kumar 3130 

179. Shrt SUbba. M.K. 3033.3059. 

154. Shri Saroj, Tufani 3142 3192 

155. Shri SatpathYi Tathagata 3058 180. Shrl Subbarayan, K. 3167 
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181. Shrl Sugavanam, E.G. 3024,3113, 191. Shrl Verma, Ravl Prakash 3185,3172, 
31n 3199 

182. Shri Suman, Ramjilal 3139, 3212 192. Shrl Vijayashankar, C.H. 3144 

183. Shri Surendran, Chengara 3131 193. Shri Yadav, Anjan Kumar M. 3133, 3137 

184. Shrimati Thakkar, Jayaben B. 3019, 3169 194. Shri Yadav, Bhal Chandra 3162 
185. Shri Thomas, P.C. 3230 

195. Shri Yadav, Devendra Prasad 3163 
186. Shri Thummar, V.K. 3083,3137, 

3204 196. Shrl Yadav, Glrldhari 3047, 3213 

187. Shri Tripathy, Braja Kishore 3086 197. Shrl Yadav, Kallash Nath Singh 3042, 3120, 

188. Shri Vallabhaneni, Balashowry 
3237 

3236 

189. Shri Veerendrakumar, M.P. 3078, 3191 198. 8hri Yadav, Ram Kripal 3148 

190. Shri Verma, 8hanu Pratap Singh 3027, 3171 199. 8hri Yerrannaldu, Klnjarapu 3136 
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Mlnistly-wlse Index to Stsf1'8d Questions 

PrimtI MinlBter 

Atomic Energy 

Coal 

Communicah'oll$ and Infonnation TBCMOIogy 

Ex/emal AHairs 

Hsalth and Family Welfare 

OvefS8as Indian AHalrs 

Panchayati Raj 

Personnel, Public Grievances and Pensions 

Planning 

Shipping, Road Transpolf and Highways 

Space 

Statistics and Programms Implementation 

Youth AHairs and Sports 

397 

400, 405 

388 

393, 395, 401, 403 

390 

387, 389, 392, 404 

388, 394, 398 

396, 402 

391 

399 

Ministty-wise Index to Unstaf1'8d Questions 

Prime Minister 

Atomic Energy 

Coal 

Communications and Infonnation TBChno/ogy 

Extsmal AHairs 

Heahh and Family Wedare 

3033, 3036, 3043, 3097, 3221, 3232 

3023, 3024, 3042, 3064, 3100, 3123, 3134, 3139, 
3141, 3166, 3186, 3187, 3213, 3224, 3231, 3234, 
3240, 3241, 3243 

3017, 3021, 3022, 3025, 3026, 3031, 3040, 3055, 
3061, 3063, 3070, 3072, 3082, 3099, 3101, 3103, 
3104, 3105, 3107, 3108, 3111, 3117, 3124, 3130, 
3136, 3137, 3140, 3143, 3146, 3147, 3162, 3168, 
3169, 3173, 3201, 3205, 3223, 3227, 3229, 3235, 
3239 

3029, 3066, 3086, 3106, 3122, 3125, 3157, 3167, 
3193, 3214, 3222, 3236 

3027, 3028, 3037, 3041, 3046, 3047, 3049, 3050, 
3051, 3053, 3054, 3057, 3067, 3073, 3077, 3078, 
3087, 3090, 3093, 3094, 3095, 3114, 3116, 3120, 
3131, 3132, 3145, 3148, 3152, 3155, 3161, 3171, 
3172, 3176, 3177, 3179, 3186, 3194, 3195, 3196, 
3197, 3199, 3202, 3215, 3237 
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3109, 3200, 3244 

3032, 3068, 3069, 3079, 3081, 3082, 3085, 3088, 
3089, 3115, 3121, 3126, 3135, '3163, 3164, 3198, 
3204, 3210, 3217 

3018, 3034, 3045, 3075, 3080, 3102, 3110, 3113, 
3119, 3156, 3160, 3174, 3175, 3178,3181, 3182, 
3218, 3219 

3019, 3020, 3038, 3039, 3044, 3052. 3058. 3069, 
3060, 3062, 3065, 3071, 3074, 3076. 3084, 3091, 
3092, 3096, 3118, 3127, 3133, 3138, 3142, 3149, 
3150, 3151, 3154, 3158, 3165, 3170, 3180, 31'89, 
3191, 3192, 3208, 3209, 3211, 3216, 3226. 3230, 
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INTERNET 

The original version of Lok Sabha proceedings is available on Parliament of India 
Website at the following address : 

http://www.parllamentofindla.nlc.ln 

LIVE TELECAST OF PROCEEDINGS OF LOK SABHA 

Lok Sabha proceedings are being telecast live on the dedicated channel of Doordarshan, 
viz: DD-Lok Sabha. Live telecast begins at 11 A.M. on everyday the Lok Sabha sits, 
till the adjoumment of the House. 

LOK SABHA DEBATES ON SALE 

Printed copies of Lok Sabha Debates of English and Hindi Versions and other 
Parliamentary Publications are available for sale at the Sales Counter, Parliament 
House, New Delhl-110 001. 
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